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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  March  6,  979/Phalguna  15,
 900  (Saka)

 The  Leck  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr,  SPEAKER  in  the  Chair]

 WELCOME  TO  THE  SYRIAN  ARAB
 REPUBLIC  PARLIAMENTARY

 DELEGATION

 MR.  SPEAKER:  Hon’ble  Members,
 at  the  outset,  I  have  to  make  an  an-
 nouncement.

 On  my  own  behalf  and  on  behalf
 of  the  Hon’bl,e  Members  of  the  House,
 I  have  great  pleasure  in  welcoming
 his  Excellency  Mr.  Mahmoud  Hadid,
 M.P.,  Speaker  of  the  People’s  Coun-
 cil  of  the  Syrian  Arab  Republic  and
 the  Hon’ble  Members  of  the  Syrian
 Arab  Republic  Parliamentary  Delega-
 tioa  who  are  on  a  visit  to  India  as
 our  honoured  guests,

 The  other  Hon’ble  Members  of  the
 delegation  are:—

 (l)  Mr.  Tawfik  A]  Nukari,  M.P.
 Secretary  General  of  the  People’s
 Council.

 (2)  Mr.  Mohamad  Said  Alhamwi,
 M.P,  Chairman  of  the  Servicec  Com-
 mittee.

 (3)  Mr.  Turki  Shalhoub,  ७.९.
 Chairman  of  the  Interior  and  Local
 Administration  Committee.
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 (4)  Dr.  Subhi  Oyoun,  M.P.

 (5)  Mr,  Abdel  Razak  Ayoub,  M.P.

 (6)  Mr.  Nour  Aldeea  Khadour,
 MP.

 (7)  Mr.  Mouhamed  Nour  Juneidan
 MP.

 The  delegation  arrived  here  yester-
 day  afternoon.  They  are  now  seated
 in  the  Special  Box.  Through  them  we
 convey  our  greetings  and  best  wishes
 to  the  Syrian  People’s  Council  ang  the
 friendly  people  of  the  Syrian  Arab
 Republic.

 ORAL  ANSWERs  TO  QUESTIONS

 MR.  SPEAKER:  Q.  No.  208.

 AN.  HON,  MEMBER:  What  about
 Q.  No,  202.

 MR.  SPEAKER:  ९.  “No.  202  has
 been  transferred  to  25th  March,  1979.

 MR.  .  SPEAKER:  Shri  Badri
 Narayan.

 Super  Therma]  Power  Station  at
 Farakka

 *203.  SHRI  A.  R.  BADRI
 NARAYAN:

 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (9)  whether  the  Department  of  Power
 has  proposed  phase  one  of  the  coun-
 try’s  fourth  super  thermal  power  sta-
 tion  at  Farakka  be  taken  up  during
 978—80;

 (b)  if  so,  whether  Government  have
 agreed  to  this;  and



 डर f

 3  Oral  Answers

 (c)  if  not,  the  main  reasons  for  the
 game?

 THE  MINISTER  OF  “ENERGY
 (SHRI  Pp.  RAMACHANDRAN):  (ay
 kes,  Sire  +

 {t.,  The  Government  has  already
 approved  the  establishment  of  the
 First  Phase  of  the  Super  Thermal
 Station  at  Farakka  with  an  installa-
 tion  of  600  MW  and  with  provision
 for  increasing  it  to  00  MW.  ”

 (९)  Does  not  arise,

 SHRI  A,  R.  BADRI  NARAYAN:
 The  Government  of  India  hes  sanction.
 ed  the  proposal  of  the  National  Ther-
 mal  Power  Corporation—N.T.P.C.—to
 augment  the  electric  power  to  the
 country  due  to  shortage  of  the  sume.
 I  would  like  to  know  certain  details
 of  the  proposals  which  th.  Govern-
 ment  have  received.  What  is  the
 sanctioned  quantity  in  MW  for  the
 NTPc,  what  are  the  regional  sanc-
 tions,  north,  south,  west  and  east.
 whether  ;he  lands  required  for  power
 plants  have  been  sanctioned

 MR.  SPEAKER:  From  Farakka,  you
 are  going  all  over  the  country,

 SHRI  A.  R.  BADRI  NARAYAN:  It
 is  only  Farakka.  Farakka  is  a  part  of
 the  bigger  play  which  the  NTPC  has
 sanctioned.  TLastlv,  ]  want  to  know
 how  the  finance  is  made  available  for
 all  these  projects,  including  Farakka.

 SHRI  P.  RAMACHANDRAN;  It  is
 a  Wider  question.  The  super  thermal
 ५ -  stations  are  sanctioned  not
 with  any  limited  generation  of  capa-
 city.  As  and  when  the  need  arises,
 the  Central  sector  is  to  generate  more
 power  and  more  power  stations  are
 sanctioned.  Ag  it  is  today,  there  are
 four  super  thermal  power  stations
 which  are  sanctioned  ‘and  which  will
 be  executeg  by  the  National  Thermal
 Power  Corporation.  There  ig  one
 more  utder  the  Coal  Department,  at
 the  Neyveli  and  also  there  is  another
 large  thermal  station  coming  up  with
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 lignite.  These  are  the  power  stations
 and  the  capacity,  in  the  Bist  phase,
 will  be  a  smaller  one  and  that  will  go
 on  increasing  as  and  when  the  need
 arises.  For  instance,  in  the  four  super
 thermal  stations,  it  will  be  2000  mw
 ultimately:  —Singrauli—2000  MW,
 Ramagundam—2000  MW,  Korba—
 about  2000  MW  and  Neyveli—aboui
 630  MW,  as  it  is  today.  All  the  othcr
 facilities  are  got,  the  lang  is  acquired
 and  the  finance  ig  arranged,  it  j.
 onty  after  arranging  all  these  things
 that  the  scheme  is  sanctioned.

 SHRI  A.  R.  BADRI  NARAYAN:
 What  is  the  total  quantity  of  coal
 required,  from  where  it  is  got  and
 what  is  the  distance  from  which  i  ty
 got?  Have  you  got  the  ordinary  rail-
 way  transport  or  have  you  got  a  spe-
 cialised  transport  to  bring  the  enh
 from  pit-heads?  When  do  you  hope
 these  projects  to  materialise  and  ad-
 ditional  power  given  to  the  cowntry’

 MR.  SPEAKER:  The  question  is
 about  Farakka  and  we  are  nowhere
 near  Farakka.

 SHRI  A.  R.  BADRI  NARAYAN.
 It  is  Farakka.  The  Minister  wil  bear
 with  me.

 MR.  SPEAKER;  The  Minister  may
 bear  with  you,  Bu,  the  House  also
 must  bear  with  you.

 SHRI  छ.  RAMACHANDRAN:  with
 regard  to  the  supply  of  coal,  it  is  only
 after  linking  the  coal  availability  ४९
 sanctioned  these  projects.  If  there  |S

 any  deficiency,  we  will  not  sanction
 the  projects.  About  the  transport  Svs
 tem  also,  that  is  evolved  before  we

 sanction  these  projects.

 SHRI  NIHAR  LASKAR:  This
 ae

 ject  is  very  essential  for  the
 no

 Bengal  areg  perticularly  and  ¢
 :

 north-eagter,  region  as  a  whole.
 would  like  to  know  what  is  the  ine
 schedule  when  you  are  likely  to

 oe
 plete  this  project  and  what  ig
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 guarantee  that  you  will  stick  to  the
 time  schedule.

 SHRI  Pp  RAMACHANDRAN:  When we  sanction  a  project,  We  have  to stick  to  the  programme.  The  benefits
 will  be  there  at  the  end  of  five  to  six
 years:

 SHRI  D.  N.  TIWARY:  In  spite  of our  repeated  requests,  although  the
 availability  of  electricity  in  Bihar  is
 the  lowest  in  the  whole  country,  the
 Minister  did  not  thitak  it  fit  to  give a  thermal  power  station  to  Bihar.  May I  know  how  much  share  from
 Farakka  will  be  given  to  Bihar?

 SHRI  ए  RAMACHANDRAN:  The
 distribution  of  power  will  be  decid-
 €d  a  little  later...

 SHI  D.  N.  TIWARY:  Will  Bihar
 get  a  share  or  not?

 SHRI  P.  RAMACHANDRAN:  It
 will.  Every  State  in  the  region  will
 get  a  share  of  the  power  generated from  the  Central  sector.  That  applies to  Farakka  also.  Referring  to  Bihar he  hag  gaid  that  some  of  the  projects have  ‘not  been  sanctioned.  Already
 Muzaffarpuy  and  Tenughat  are  under
 the  process  of  being  sanctioned.  Ags and  when  need  arises,  Government
 will  not  hesitate  to  sanction  more  pro- jects  in  Bihar  also.

 SHRI  JYOTIRMOY  BOSU:  Will
 the  hon,  Minister  kindly  tell  us  why this  project  has  not  been  included  jin
 the  Draft  Sixth  Plan,  when  the  Pro-
 ject  is  expected  to  gO  on  stream  and
 how  it  is  going  to  be  financed?

 SHRI  P.  RAMACHANDRAN:  It  is
 only  recently  that  the  project  has
 been  sanctioned.  It  will  go  on  stream, because  when’  we  sanction  a  project, it  is  expected  that  the  work  will  be
 started  immediately~

 SHRI  JYOTIRMOY  BOSU:  My
 questions  are  very  specific  with  re-
 gard  to  Farakka.  Why  was  this  Pro-
 ject  not  included  in  the  Draft  Sixth
 Plan?  When  is  the  Project  expected
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 to  go  on  stream?
 be  financed?

 How  is  it  going  to

 SHRI  P.  RAMACHANDRAN:  The
 Project  igs  going  to  be  started  in  the
 Sixth  Plan.  It  ‘has  a  long  gestation
 period.  It  takes  a  minimum  of  five
 years  to  complete  a  project.  Already one  year  ig  Over  in  the  Sixth  Plan.
 The  work  will  be  started  in  the  Sixth
 Plan,  and  it  may  benefit  in  the  Seven-
 th  Plan.  t

 SHRI  JYOTIRMOY  BOsU:  Why was  it  not  included  in  the  Draft  Sixth
 Plan?  And  how  is  it  going  to  be
 financed?

 SHR]  P.  RAMACHANDRAN:  We
 will  pose  it  to  the  World  Bank  fraance
 also  just  ag  for  any  other  thermal
 power  station  we  are  posing  to  exter-
 nal  finance.”  I  do  not~kiow  what
 else  he  wants.

 डा0  रामजी  सिह  :  मंत्री  जी  फरख्खा  में  बड़ा  बिजली
 घर  बना  रहे  हैं,  यह  अच्छी  बात  है,  लेकिन  उन  को
 मालूम  है  कि  कोयला  इस  बिजली  घर  के  लिये  उहें
 कहलगांव  से  लाना  होगा  |  यह  कोयला  80  मील  दूर कहलगांव  से  ले  जाकर  वहां  इस्तेमाल  करना  कहां  तक
 इकानामिकल  होगा,  मंत्री  जी  इस  बात  को  भी  जानते
 होंगे,  ऐसी  स्थिति  में  इस  बिजली  घर  को  कहलगांव  में
 बनाना  ज्यादा  उचित  था।  मैं  जानना  चाहता  हूं  कि
 आशिक  दृष्टि  से  इस  प्रकार  का  गलत  कार्य  क्यों  किया
 गया  और  जैसा  मैंने  फरख्खा  के  बारे  में  एक  अखबार  भी
 उन  को  दिया  था,  यदि  उस  अ्रखबार  की  रिपोर्ट  सही  है तो  इसका  मतलब है  कि  केन्द्रीय  सरकार  ने  कहलगांव के  क्लेम  को  बिलकुल  खत्म  कर  दिया  है

 SHRI  P.  RAMACHANDRAN:  There is  no  question  of  Gover'ament  ruling out  setting  up  of  any  power  station
 in  any  part  of  the  country.  Kahal-
 82079  Project  ig  also  there,  But
 enough  details  are  not  available.  Al-
 ready  I  have  requested  the  State  Elec-
 tricity  Board  to  furnish  ug  with  था
 the  details.  They  requested  fuads  to
 be  allocated  by  the  Planning  Commis-
 sion.  The  fundg  have  been  allocated
 for  carrying  out  detailed  investiga- tions.  As  goon  as  the  investigations are  carreid  out,  when  we  find  that  the
 power  needs  are  not  met  by  the  Bihar, State  Electricity  Board,  we  will  try
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 to  8९९  how  best  we  can  augment  power
 availability  in  Bihar.

 Steel  Rolling  Units  Lying  closed

 204,  SHRI  P.  M.  SAYEED:
 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  about  200  small  scale
 Stainless  steel  re-rolling  units  in  the
 country  are  lying  closed  down  due
 to  the  Government's  policy  of  allow-
 ing  imports  of  stainless  steel  sheets;

 {(b)  whether  the  re-rollers  want
 imports  to  be  banned;

 (c)  if  so,  the  reaction  of  Govern-
 ment:  and

 (ad)  whether  Government  are  con-
 sidering  to  change  the  policy?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  ANp  MINES
 (SHRI  KARIA  MUNDA):  (a)  Gov-
 ernment  do  not  have  any  information
 to  indicate  that  200  small-scale  stain-
 legs  steel  re-rolling  units  are  lying
 closed  down  due  to  Government's
 Policy  of  allowing  import  of  stainless
 steel.

 (b)  Representations  have  been  re-
 ceived  suggesting  imposition  of  a  com-
 plete  ban  on  import  of  stainless  steel
 sheets  and  strips.

 (९)  and  (8)  Government  do  not
 eonsidey  that  there  is  any  justification.
 at  present,  to  make  any  changes  as
 the  existing  import  policy  jg  consider-
 er  to  be  fair  and  equitable  to  all  the
 parties  concerned.

 SHRI  P.  M.  SAYEED:  There  are
 about  200  small-scale  re-rolling
 units  already  closed  down  in  the
 country  and  It  is  only  on  account  of
 the  import  policy  of  the  government.

 Now,  not  only  that,  about  a  thou-
 sand  units  are  threatened  to  be  clos-
 ed  down  in  the  near  future.  It  is
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 only  because  of  the  wrong  policies
 pursued  by  the  present  government
 af  importing  stainless  steel  sheets  for
 the  utensil  industry.

 I  wanted  to  know  from  the  hon.
 Minister  whether  in  view  of  the  pre-
 sent  crisis  in  the  industry  he  is  pre-
 pared  to  have  a  fresh  look  into  the
 situation.

 भी  कड़िया  भुभ्जा  :  प्रब्यक्ष  जी,  मै  ने  प्रभी  कहा कि
 बतेमान  समय  में  इस  की  इम्पोट  तालीसी  में  चेंज  लाने
 का  कोई  विचार  नही  है  ।

 SHRI  P.  M.  SAYEED:  My  question
 was...

 MR.  SPEAKER:  He  says  accord-
 ing  to  the  Government  there  ig  no
 reason  to  change  the  policy.

 SHRI  DHIRENDRANATH  BASU:
 What  is  the  reason  for  that?

 SHRI  P.  M.  SAYEED:  In  his  reply
 to  part  (७)  of  my  question,  he  ha»
 stated:

 “Representations  have  been  re-
 ceived  suggesting  imposition  of  a
 complete  ban  on  import  of  stait-
 le,  steel  sheets  and  strips”

 Since  the  government  have  received
 representations  and  also  in  reality
 there  is  a  crisis  in  this  industry  and
 many  of  the  small-scale  re-rollng
 unit-  are  already  facing  such  an
 acute  crisis  and  these  units  have  got
 a  large  demand  and  also  large  huilt-
 in  capacity  to  manufacture  utensil:,
 the  government  has  already  taken  8
 decision  to  import  20,000  tonnes  of
 stainless  steel  sheets  and  strips  for
 the  year  1978-79.  Now,  having  g!ven
 permission  to  import,  it  is  already
 dumped  in  the  market  and  as  the
 inputs  and  costs  are  more  in  regard
 to  the  local  units,  there  is  a  glut  in
 the  market  and  the  representatives
 of  these  units  have  already  met  the

 government  and  tepresented  the
 matter,  I  want  to  know  whether

 the

 government  is  prepared  to  give  ty direct  import  to  these  unite  or  ©
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 they  do  it  through  MMTC  so  that  this
 crisis  can  be  met.

 श्री  कड़िया  सुण्डा  :  नियमानुसार  एम.एम.टी.सी.
 के  थ  ही  इन  यूनिटों  को  माल  मिलता  है  ।

 MR.  SPEAKER:  The  Minister  says
 that  through  MMTC  it  will  be  im-
 ported.

 SHRI  R.  VENKATARAMAN:  The
 Minister  has  stated  that  the  govern-
 ment  have  no  information  to  the
 effect  that  200  small-scale  units  have
 been  closed.  Sir,  small-sccle  units  are
 all  registered  under  the  Directorate  of
 Industries  of  the  States.  I  want  to
 know  whether  the  Central  Govern-
 ment  has  called  for  statistics  from
 the  State  Governments  as  to  the
 number  of  units  that  have  been  cios-
 ed  before  they  say  that  they  have  no
 information.  Because  they  do  _  not
 have  information  about  the  closure
 of  a  large  number  of  ‘small-scale
 units  of  the  re-rolling  mills,  govern-
 ment  have  not  given  any  attention  or
 adequate  attention  to  the  question  of
 import  of  stainless  steel  sheets.  Sa  I
 want  to  know  whether  they  have  the
 information,  whether  they  have  cau-
 ed  down  to-day  and  if  they  have,  will
 they  know  how  many  units  are  cics-
 edwn  to-day  and  if  they  have,  wiil
 they  examine  the  question  whether
 the  closure  of  these  large  number  of
 small-scale  units  is  due  to  the  import
 of  stainless  steel  strips,  particulariy?

 श्री  कड़िया  मुण्या :  हम  लोगों  को  इस  तरह  की
 सूचना  नहीं  मिली  है  कि  छोटे  यूनिट्स  बन्द  हैं  1

 MR.  SPEAKER:  ‘I  will  call  for  the
 information  from  the  State  govern-
 ments.’  This  is  what  he  says.

 श्री  कड़िया  मुण्या  :  स्टेट
 पताह  लगाएंगे  ।

 गवर्नमेंट्स  से

 SHRI  R.  VENKATARAMAN:  What
 is  this?  The  House  is  taken  for  a
 ride.  We  are  not  getting  the  infor-
 mation.

 ot  कड़िया  सुण्डा :  मैं  ने  यह  कहा  कि  जो  हम
 लोगों  को  सूचना  मिली  है,  उस  क़े  धार  पर  यूनिट्स
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 बन्द  नहीं  हैं  और  हम  जो  माल  देते  हैं  वह  उन्हीं  यूनिट्स
 को  देते  हैं  जो  एम.एम.टी.सी.  के  पास  रजिसटड  हैं  ।
 अगर  छोटे  यूनिट्स  बन्द  हैं,  और  उस  की  सूचना  आप
 हमें  दें,  तो  हम  उस  को  देख  लेंगे  ।

 MR.  SPEAKER:  I  will  postpone
 this  question  to  next  week.

 Setting  up  of  Petro-Chemicals
 Complex  in  Tamil  Nadu

 + }
 *205.  SHRI  V.  ARUNACHALAM:

 SHRI  A.  BALA  PAJANOR:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pieased  to  state:

 (a)  whether  Government  have
 made  studies  about  the  feasibility  and
 need  of  starting  manufacture  of  petro-
 chemicals  in  Tami]  Nadu;

 (b)  if  so,  the  results  of  the  studies;
 and

 (c)  whether  Government  propose
 to  start  Petro-chemical  complex  in
 Tamil  Nadu  especially  with  a  view  to
 foster  economic  development  of  that
 State  on  a  bigger  scale?

 THE  M:NISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  A
 Working  Group  was  constituted  by
 the  Government  to  prepare  a  plan  for
 setting  up  of  Petrochemical  projects
 in  the  country  during  the  Sixth  Plan
 period.

 (b)  The  report  of  the  Working
 Group  has  been  received  only  on
 28th  February,  979  and  is  yet  to  be
 examined.

 (c)  A  final  decision  in  this  regard
 will  be  taken  after  considering  the
 recommendations  contained  in  the
 Report.

 SHRI  V.  ARUNACHALAM  _  alias
 ‘ALADI  ARUNA’:  Sir,  in  his  reply,
 the  hon,  Minister  has  stated  that
 since  he  has  recently  received  the
 report  of  the  Working  Group  very
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 recently,  Government  has  not  taken
 any  final  decision.  But,  it  is  report-
 ed  in  the  Press  that  out  of  900  wells
 drilled  in  Tamil  Nadu  and  Pondichery,
 some  of  them  are  oil  bearing  while
 others  are  gas  bearing.  In  view  of
 this  fact,  I  would  like  to  know  whe-
 ther  the  Working  Group  has  recom-
 mended  the  setting  up  of  new  Petro-
 chemical  Industry  in  Tami]  Nadu.
 Does  the  report  contain  any  recom-
 mendation  in  that  regard?

 SHRI  H.  N.  BAHUGUNA:  It  is  a
 voluminous  document.  I  really  did
 not  have  the  chance  to  go  through  it
 to  know  what  it  contains.

 MR  SPEAKER:  He  said  the  report
 was  received  recently.

 SHRI  H.  N.  BAHUGUNA:  I  can
 say  what  recommendation  it  contains
 only  after  I  go  through  the  whuvle
 thing.

 MR.  SPEAKER:  Second  Supple-
 mentary.

 SHRI  ्  ARUNACHALAM  alias
 ‘ALADI  ARUNA':  Due  to  non-imple-
 mentation  of  the  Alexander  Com:nit-
 tee’s  recommendations,  some  of  the
 chemical  industries  in  Tami,  Nadu  have
 been  seriously  affected.  For  exam-
 ple,  in  Sadhupuram,  Tirunelveli  Dis-
 trict  the  plastic  industry  has  been
 closed  down  in  the  last  one  year  and
 Government  has  not  taken  any  steps
 to  reopen  this  industry.  May  I  ask
 the  hon.  Minister  to  come  forward  to
 implement  the  recommendation  of
 the  Alexander  Committee,  so  as  to
 help  this  plastic  industry?

 MR.  SPEAKER:  This  does  not  arise
 from  this.

 SHRI  H.  N.  BAHUGUNA:  I  do  not
 know  what  the  report  of  the  Work-
 ing  Group  contains.

 SHRI  0.  पर.  ALAGESAN:  The  Hon.
 ‘Minister  is  aware  that  there  is  a
 complex  of  the  refinery  and  fertiliser
 factory  in  Madras  in  Manali—and
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 this  is  an  ideal  place  with  all  raw
 materials  found  for  starting  a  Petro-
 chemical  complex.  Now,  all  these
 things  will  mostly  go  into  the  Sixth
 Plan.  Now  the  Prime  Minister  is
 also  here.  I  do  not  mean  anything
 if  I  say  that  in  Gujarat  it  is  proposed
 to  set  up  various  Petro-chemijcal  in-
 dustries  with  an  investment  of  Rs.  300
 cries,

 So,  what  I  am  requesting  the  hon.
 Minister  is:  will  he  kindy  see  to  it
 that  this  investment  is  more  or  less
 equitably  distributed  over  areas
 which  need  this  industry  and,  for
 which  raw  materials  are  present  and
 other  facilities  exist?

 SHRI  H.  N.  BAHUGUNA:  Sir,  at
 the  outset,  |  should  remove  the  ap-
 prehension  which  has  been  implicit
 in  the  question  of  the  hon.  Member.
 There  is  nothing  like  investing  ४,  Y
 or  Z  amount  in  Gujarat.  The  ques-
 tion  is  that  the  Petro-chemical  In-
 dustry  in  this  country,  luckily  for
 us,  has  currently  many  directions  in
 many  places  whether  it  be  Bihar,
 whether  it  be  Tamil  Nadu  whether  it
 be  Kerala  or  whether  it  be  Maha-
 rathtra,  Gujarat  or  U.P.,  in  all  thee
 areas  where  there  are  high  aromatic
 contents  available,  there  is  a  possi-
 bility  of  a  grassroot  of  Petro-chemi-
 cal  Complex  being  there.  So  far  as
 the  down-stream  is  concerned,  they
 need  not  be  located  in  any  one  State
 and,  therefore,  these  questions  which
 are  relevant  had  been  referred  to
 the  Working  Group  and  that  Working
 Group  Report  is  quite  a  volumincus
 Report.  I  really  do  not  know  what
 it  contains,  As  it  is,  I  catmot  off-
 hand  say  anything  as  it  deals  with
 the  location,  with  the  technology.
 man-power  requirement  as  also  the
 marketing  position  as  to  where  the
 marketing  will  be  done  or  where  the
 down-  stream  wil,  come.  The  whole
 report  is  a  complete  thing  projectinz
 the  totality  of  the  Indian  economic
 requirements.  I  can  assure  the  House
 that  there  is  going  to  be  no  partiality
 but  the  hest  economic  proposition
 will  be  accepted.
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 |  SHRI  9.  D.  DESAI:  Sir,  the  hon.
 Member  has  referred  to  Gujarat  and
 the  Minister,  in  his  reply,  has  stated
 that  there  would  not  be  any  undue
 advantage  or  unduef  favouritism  to
 any  particular  State.

 In  other  words,  he  has  accepted  in
 principle  that  the  national  interest
 wii]  prevail.  In  the  light  of  that,  is
 he  m  a  position  to  say,  at  least,  now
 that  he  will  not  flare  and  waste  large
 guanuls  of  gas,  both  high  and  low
 pressure  in  Bombay  High,  that  is,
 off-share  of  Gujarat

 MRK  SPEAKER:  I  am  sorry  thi«
 que:tiei  does  not  arise  from  this.

 Survey  of  Mejia  Coal  Fields  in
 District  Bankura

 *206  DR.  BIIOY  MONDAL:
 SHRI  SHYAM  SUNDER

 GUPTA:

 Will  the  Minister  of  ENERGY  be
 pleased  ty  State:

 (a)  the  time  required  to  complete
 tle  comprehensive  survey  of  Mejia
 Coalfield  in  the  District  of  Bankura
 of  West  Bengal  under  Eastern  Coal-
 fields  Limited;  ang

 (b)  whether  Government  propase
 to  include  it  in  the  Sixth  Pive  Year
 Plan?

 कर्मा  मवालव  में  राज्य  भंजी  (ली  जनेश्वर  ह... &  :
 (क)  शर  ग्य)  रानोगज

 थ
 के  जजिया

 ब्लाक  में  विम्नम  खोज  काये  ie76  में  धारण  किया
 गया  था  4  ब्राजञा  है  कि  यह  कार्य:  i980  के  ह. अ  तक
 पर  हो  जाएगा  ।

 कालिदामपुर  में  की  गई
 निप  लिखित

 के  प्राधार पर  जनवरी
 नेयार

 Ws7g  में  साध्यता  का  एक  मसोदा
 यम

 किया  गया  है।  रिपोर्ट  में  0,  33  मि  हम  प्रतिव्े वला  उत्पादन  की  क्षमता
 रप  के  निरे

 भता  के  लिए  508,  26  करोड़
 रहा है ।

 पेश  की  व्यवस्था  है।  शिषोर्ट  पर  विचार  हो

 की  िन
 ब्नाक  में  कुल  लभभग  3400  बीदर करके

 गज  ह. 1न+  है।

 है। गम
 स्लाक  में,  चिस्तुत  िन  काई  द... द  रहा
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 DR.  BIJOY  MONDAL:  The  survey
 has  been  started  in  the  year  l976.
 The  Districts  of  Bankura  and  Purulia
 are  the  drought  prone  areas  and
 there  40  per  cent  of  the  population
 is  Scheduled  Castes  and  Scheduled
 Tribes.  These  districts  have  no  in-
 dustry.  May  I  sequest  the  Govern-
 ment  to  expedite  the  survey  as  early
 as  possible?  Is  the  Government  con-
 sidering  that  survey  may  be  com-
 pleted  earlier  than  the  stipulated
 year  19807

 की  अनेशवर  बिन  यह  बे  igso  तक  ही  पूरा
 होगा.

 DR.  BISOY  MONDAL:  There  seve-
 ral  coal-based  indutries  and  thermal
 plant:  like  Santhaidih  exist  very
 near  to  this  area.  Government  got  the
 draft  feasibility  report  in  January,
 978  about  Kalidaspur,  There  are
 certain  factors  which  depend  on  the
 comprehensive  survey  of  this  area
 like  economic  regeneration  of  the
 area,  employment  potential,  construc-
 tion  of  Bankura-Mejia  railway  line.
 May  I  know  whether  the  Govern-
 ment  is  going  to  include  this  project
 in  the  Sixth  Five  Year  Plan?

 ओ  अनेश्वर  मिया  इमकों  छटी  पंचवर्धीय  वोबना
 में  शामित्र  किया  जायेगा,  ऐसा  सरकार  का  विचार  है  7

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Mejia  coalfield  is  in  my  con:-
 tituency.  In  the  last  Lok  Sabha  I
 drew  the  attention  of  the  then  Minis-
 ter,  Shri  K.  0.  Pant  about  this.  I
 am  glad  that  it  has  been  included  in
 the  Sixth  Five  Year  Plan.  Previous-
 ly  the  Geological  Survey  of  India  in
 है,” ड  report  mentioned  that  there  are
 large  amounts  of  coa)  deposits  in  this
 area.  I  would  lke  to  know  the  total
 quantity  and  quality  of  coal  which
 is  estimated  to  be  found  In  Mejia
 area?  The  Minister  hag  mentioned
 that  in  Kalidaspur  block,  the  report
 envisages  an  investment  of  Rs.  508.26
 lakhs  with  a  capacity  of  6.83  million
 tonnes  of  coal  per  annum.  I  would
 like  to  know,  what  wil]  be  the  total
 investment  in  the  whole  of  Mejia
 area?  What  is  the  exact  date  of  star~
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 ting  the  work  at  Kalidaspur  block?
 When  will  the  survey  be  completed
 in  these  two  areas  and  when  will  the
 work  start?

 दासपुर  ब्लाक  को  ही  ले  रहे  है  भौर  इसमें  3  वर्ग  किलो-

 कार्य-क्षेत्र  के  हारा  ब्रेड  एक  के  9.

 i  सानमभीस  सदस्य  ने  पूछा  है  कि  इस  में  कर्मचारियों
 नका  कितनी  रहेगी  ।  करीब  336  कसेचारी  इस

 में  काम  करेंगे  ऐसी  रिपोर्ट  तैयार  होगी  ।

 Iraqi  Propesal  to  purchase  Indian
 Films

 *208.  SHRI  DAJIBA  DESAI:  Will
 the  Ministry  of  ENERGY  be  pleased
 to  state:

 (a)  the  procedure  followeg  by  Gov-
 ernment  for  distribution  of  coal  to  ac-
 tual  users  in  various  States;

 (b)  whether  complaints  have  been
 received  by  Government  from  the  ac-
 tual  users  form  defferent  States  re-
 garding  proper  and  timely  distribu-
 tion;  and

 (९)  what  steps  have  been  taken  to
 remove  the  difficulties  in  this  behalf?

 a 42  ह्
 -
 3
 उपभोषताओं

 ह्  "३  के
 अधीत  करती  हैं

 =  उद्योगों  से  dt  रिपोर्ट  मिली  हैं  कि
 त्न्हें  झ  ४  हीं  1-1  है 1

 zi  >
 t  4  44  4

 4  3  लेजी  कोबला से  जाते  ०  बनु-
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 SHRI  DAJIBA  DESAI:  The  proce.
 dure  mentioned  by  the  hon,  Minister
 is  sponsorship  and  priority.  Accord.
 ing  to  my  information  from  Maha.
 reshtra,  it  is  not  correct.  Even  the
 thermal  power  stations  and  certain
 important  industries  are  not  getting
 coal  even  though  they  have  got
 priority,  Ag  regards  sponsorship,  the
 Maharashtra  Government  hag  spon-
 sored  the  required  quota.  But  the
 Government  of  India  has  reduced  the
 quota.  Therefore,  there  is  a  shortage
 of  coal  in  Maharashtra  so  much  sv
 that  the  thermal  power  stations  have
 stocks  for  only  one  day.  Secondly,
 the  small-scale  industries  from  Maha-
 rashtra  have  been  allowed  to  take
 their  coal  by  trucks.  But  their  ex.
 perience  is  that  they  have  to  give  on
 money  at  the  coal  fields.  Some  Mem
 bers  of  Parliament  have  complained
 to  the  Minister  that  they  had  to  pay
 Rs,  60  per  tonne.  May  I  ask  the
 Minister  whether  he  is  prepared  to
 enquire  into  these  allegations?

 की  केशवर  |: अ  झगर  कोई  निश्चित  प्रारोप
 झाएगा  तो  उसकी  जांच  की  जाएगी  1

 SHRI  DAJIBA  DESAI:  The  Mem-
 bers  of  Parliament  have  written  a
 letter.

 MR.  SPEAKER:  He  said  he  ह:
 enquire  into  the  matter.

 SHRI  DAJIBA  DESAI:  The  spon-
 sorship  system  that  he  has  sdopted
 for  the  distribution  of  coal  is  very
 hard  on  smali.seale  industries,  spe-
 cially  in  Maharashtra,  where  the
 centres  are  Nagpur,  Poona,  Aurang-
 abad  and  Kolhapur.  Since  the  spon-
 sorship  scheme  has  not  worked  very
 well,  is  he  prepared  to  have  coal
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 दमकों  रोकने  के  लिए  श्राप  क्या  कर  रहे  है  ?

 (व्यवधान  )

 एक  कामनील  शवस्थ  :  यह  विषय  राज्य  सरकार
 क  बिन्शुल  नहींहे।

 SHR]  ANNASAHEB  P,  SHINDE:  I
 Lave  sympathy  individually  for  the
 hon  Minister,  But  the  reality  of  the
 “tution  is  that  the  hon.  Minister  has
 ORBTE  ed
 i  00  not  Know  what  happens  to  the
 big  sndutry,  but
 unt,  are  jiterally  dying.  They  are
 Indaing  heavy
 shortage  of

 nothing  but  complacency.

 thousands  of  small

 losses  because  of
 coal  an@  the  =  entire

 '  alangement  of  distribution  of  coal  is
 So  bad  that  the  Energy  Ministry  is
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 Am,  Breadonsts

 #210.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  ig  a  fact  that  All
 India  Radio  ig  not  heard  in  U.S.A,
 Japan  and  in  many  other  countries;

 (b)  if  so,  in  how  many  countries
 People  cannot  hear  Al)  India  Radio;

 (९)  what  specific  steps  Government
 have  taken  to  see  that  #  India  Radio
 can  be  heard  in  al]  the  countries;  and

 (ad)  why  no  action  has  been  taken
 by  the  Government  so  far  in  this
 curection?

 THE  MINISTER  OF  INFORMA.
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  While  the  ex-
 ternal  service  of  All  India  Radio  does
 not  reach  U.S.A.,  it  is  heard  im  Japan
 and  many  other  countries.  The  Gene-~
 ra}  Overseas  Services  of  All  India
 Radio  in  English  in  the  morning  and
 afternoon  are  directed  towards  Japan
 and  the  East.  The  reception  is  re.
 ported  to  be  satisfactory  at  least
 on  one  frequency.

 thowing  the  responsibility  cn  the
 Railway,  and  the  Railways  are  throw.
 ng  the

 b)  ALR.  directs  its  external  ser-

 industry

 Country

 lesponsibility  on  the  coal
 T  would  like  to  know

 whether  the  hon,  Minister  wil)  took
 into  the
 th  heavy  losses  suffered  by
 be

 ands  of  small  units  and  will  he ९  Prepared  to  ta’  ponsibilit Supply  coal
 ke res  yo

 ‘Small--
 on  priority  basis  to  the

 all"tale  unity  throughout  the

 vices  to  about  55  countries.  The  re-
 ception  varies  from  time  to  time  de-
 pending  mainly  on  the  level  of
 interference  due  to  crowding  of  short.
 wave  bends.

 (९)  (i)  Ym  order  to  augment  the
 external  services  of  ALR.  two  more
 short-wave  transmitters  of  250  KW
 power  each  with  additional  aerial  sys.
 tem  are  proposed  to  be  installed.

 (ii)  In  addition,  a  proposal  to  instal
 two  Shortwave  transmitters  of  500
 KW  power  each  hag  also  been  ap-
 proved  in  principle.

 (iti)  An  {nter.Ministerial  Group
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 the  optimal  number  of  High  Power
 Shortwave  transmitters  required  for
 A.LR.’s  external  services,

 {d)  Does  not  arise.

 st  कबर  लाल  थुप्त :  भी  माननीय  मती
 महोदय  से  कहा है  कि  55  देशों  में  उनकी  एक्सटर्लल
 सर्विस  योजना  है,  लेकिन  मैं  यह  कह  सकता  हू  कि
 जब  भी  यहा  से  ब्रोडकास्ट  होता  है  तो  55  में  से
 शायद  हो  कभी-कभी  से  2,  4  देशों  में  बह

 ु
 देता है  अन्यथा  झाल  इडिया  रेडियो

 द  द् बाहर  प्राय.  सुनने  को  मिलता  ही  नहीं  है  भौर
 जब  कभी  सुनने  को  मिलता  भी  है  तो  उसमे  जो
 न्यूज़  होती है  वह  30  परसेंट  इटरनेशनल  न्यूज  होती
 है  और  20  परसेंट  भारत  के  सम्बन्ध  में  होती  हैं।
 ब्रोग्राम  भी  अजीब  होता  है।  तो  मेँ  माननीस  मंत्री
 जी  से  पूछता  चाहता हु  कि  क्‍या  झापने  कोई  ऐसी
 स्टडी  एक्‍्सट्ल  अफेयर्स  सिनिस्ट्री  के  साथ  मिल
 करके  या  उनसे  सलाह  करके  की  है  कि  जहा
 इहीयन्स  रहते  हैं  उनको  कम  से  कम  भारत  में
 क्या  हो  रहा  है  यह

 मालूम  हो,
 उसके  लिए  उन

 उन  देशों  में  श्रापको  पहुये  उसके  लिए
 कोई  व्यवस्था  की  जाय  ?

 मुक्  अ  होता  <3 हं  ह  ड  44

 444  =
 4,

 कोई

 ्  2३  जि  4  3
 4

 4  “4  ज ी के सगी 4 कि  8]  4

 44

 है?

 र्म
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 ह
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 ग्  कर,  किया है  भ्

 डी
 %

 श

 ड्रॉसमीडर  |  3  33

 MARCH  6,  1979  Oral  Answers  20

 at}  aint  ere  गुप्त  :  मंत्री  महदोदव  को  बद

 शुद
 चाहे  थी  भी  सी  हो  या  बगल  झाफ

 हो  या  बायस  झाफ  मास्कों  हों,  महा  तक
 कि  पाकिस्तान  भी जो

 हम  से  बहुत
 छोटा  देश  है,

 उस  की  भी  झाषाज  हमारे  की  धाषाज  से
 बहुत  ज्यादा  होती  है  शौर  पाकिक्तान  का  रिसेप्शन
 हमसे  अहुत  ज्यादा  क्लीभर  होता  है  हमारे  देश  में
 भी,  यानी  कश्मीर  में  श्राप  जाये  था  पंजाब  में  जाय
 जौर  दिल्‍ली  सुनता  चाहते  हैं  तो  पाकिस्तान  ज्यादा
 ण्छी  तरह  से  सुनाई  देता  है,  दिल्ली  नहीं  सुनाई
 देहा  ।  तोम  साल  की  शज्याजादी के  बाद  भी  यह
 हालत  हमारी  है  तो  विभेशों  में  इस  का  क्‍या  उलटा
 प्रभाव  पड़ेगा,  श्राप  विदेशों  को  भारत  क्या  कर
 चाहता है  यह  #8  बताएँगे,  इस  सम्बन्ध  में  श्राप
 और  क्या  कार्यवाही  कर  रहेहै?  जो  झापने  किया
 बह  तो  ठीक  हैं  लेकिन  इसका  कितता  ध्रसर  होगा,
 यह  कब  श्रमल  में  आायेगा  भर  कब  शाप  एश्योर
 कराएंगे  कि  कम  से  कम  लैपाल,  पाकिस्ताल  या  चाहमा
 जो  प्रासपास  के  हमारे  पड़ोसी  देश  हैं  उनके  बराबर
 तो  हमारा  रिसेप्शन  हो  जायमा  ?  इस  बात  की
 गारटी  झाप  हमे  कब  देंगे?

 हो  लाल  कृष्ण  ज्ायाणी  oo  झध्यक्ष  महोदय
 माननीय  मदस्य  ने  जो  बात  पहले  कहीं  है,  जो
 बात  मैं  ने  स्वीकार  की  उसी  बास  पर  फिर  से  बल  दिया
 है।  मैता  इतना  ही  कहना  चाहृगा  कि  सरकार
 इस  कमी  के  प्रति  सजम  है  जौर  इस  कमी  को  जल्‍दी
 से  जल्दी हम  कम  कर  मर्क  इस  दिशा  में  कदम  उठा
 रही  है

 एक  पहल में  भौर  सी  बता  दूं  कि  जिसके  कारण
 बाकी  विदेशों  की  जो  ब्राड़कास्टिय  सेवाएं  हैं  गह

 *
 तक  हुच  जाती  हैं,  वह  यह  है  कि  उनके  पास नें  स्टेशम भो  हैं,  रिसे  सैटस  भी  है...  (व्यवधान)

 थी  कबर  लाख  गुप्त  पाकिस्तात का  बताइए  ।

 थ्री  लालकृण्ण  झराइबाणी  पाकिस्तान  तो  हुमारे
 निकट  है  भौर  उन  का  ट्रांसमीटर  ज्यादा  प्रावरफूल
 है  इसलिए  यह  होता  है।  हमारे  यहां  ज्यादा  पावरचुल
 ड्रॉसमीटर  हो  जाएंगे  तो  महू  काम  हो  जावगा।
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 श्री  wre  कृष्ण  झष्याणी  :  This
 pertains  ५०  external  Services.
 के  झन्दर  हम  सिडियम  मेष  का  उपयोग  करते  हैं
 झीर  विदेश  की  सब्रिसिज  के  लिए  शर्ट  बेब  का
 उपयाग  कर  रहे  है  ।  महू  सवाल  शार्ट  बेन  ट्रांसमीटर्स
 के  लिए  है।

 PROF.  P.G.  MAVALANKAR;:  While
 apprenating  what  the  Minister  has
 said,  specially  with  regard  to  the
 constraints  of  economy  and  limited
 funds  available,  may  I  ask  him,  in
 particular,  whether  he  is  aware  of

 the  fuct  that  a  number  of  smaller
 countries  in  the  world,  particularly,

 ‘yn  Asian  region,  are  having  much
 more  powerful  transmitting  stations
 than  what  India  possesses  and,  if  so,
 wha!  3६  ns  answer  to  that  and,  in
 view  of  this,  whether  he  will  expe-
 dite  giving  priority  in  terms  of  not
 only  spending  more  money  but  also
 having  concentrated  external  services
 to  those  areas  where  Indians  live
 In  la.ge  numbers,

 SHR:  L.  K.  ADVANI,  I  fully  app-
 reciute  the  point  that  the  hon.
 Member  has  made  and  it  is  in  that
 context  that  I  had  mentioned  earlier
 that  there  is  need  to  utilise  the  limit-
 ed  resources  in  an  optimum  manner.
 At  present,  it  is  spread  over  so  large a  spectrum  that  the  optimum  utilisa-
 tion  is  not  there.  I  fully  appreciate  his
 point

 SHRI  P.  VENKATASUBBAIAR:
 May  I  know  from  the  hon,  Minister
 in  the  matter  of  i  two  power. ful  transmitters  for  external  services about  which  he  said  that  there  is  a
 clearance  from  the  Cabinet  what  are the  financial  implications  "and  whe-
 any  particular  countries been  identified  ag
 Services  will
 relations  vith  thee  sisted  w

 ५  beg  =
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 two  additional  250  KW  transmitters.
 When  they  come  into  operation,  these
 four  transmitters  together,  apart  from
 500  KW  transmitters  we  have  in
 Delhi,  will  be  correlated  with  each
 other  and  the  entire  target  areas
 identified.  Before  the  inter-minis-
 terial  group  which  is  presently  Jook-
 ing  into  the  matter,  one  of  the  items
 is  the  point  that  the  hon.  Member  has
 just  made  as  to  which  of  the  coun.
 tries  should  be  targeted  to  and  in
 what  manner,

 ‘On  Exploration  Operation  in  Kerala,
 Andaman  and  North  Bassein

 #212,  SHRI  0.  छू.  CHANDRAPPAN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a}  whether  it  is  a  fact  that  the
 Chairman  of  the  Oil  and  Natural  Gas
 Commission  hag  made  a  statement  on
 beard  the  Shipping  Corporations  tan-
 kerg  ‘Jawaharla}  Nehru’  at  Bombsy
 High  on  June  8  4978  that  there  are
 plans  to  undertake  oil  exploration  in
 Kerala,  Andaman  and  North  Bassein
 near  Bombay  after  the  monsoon;

 (b)  whether  it  is  also  a  fact  that
 the  oil  exploration  operation  commis-
 sioned  in  Kerala  Coast  by  the  Union
 Minister  on  April  16,  978  on  the  ail
 rig  of  the  American  firm  off-shore
 International  had  done  prelirainary
 drilling  operations  to  the  depth  of  3200
 tnetres  and  then  withdrawn  on  the
 outbreak  of  monsoon;

 (९)  if  ao,  the  result  of  this  preli-
 minary  investigation;

 (d)  why  the  promise  made  by  the
 ONGC  Chairmen  as  mentioned  in
 Part  (a)  of  this  question  has  not  been
 fulfilled  30  far;  and

 (९)  what  steps  Government  propose

 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
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 {e)  A  statement  is  iaid  on  the  Table
 of  the  Sabha.

 Statement
 (a)  ONGC  have  no  record  of  the

 promises  said  to  have  been  given  by
 the  then  Chairman  of  ONGC  on  8th
 June,  ‘1978,  However,  ag  per  news-
 paper  reports  a  statement  to  this
 effect  appears  to  have  been  made  by
 ‘the  then  Chairman,  ONGC.

 (b)  An  exploratory  well  off  Cochin
 was  drilled  to  a  depth  of  755  metres
 as  planned  during  April|May,  ‘1978,
 The  drilling  was  suspended  ag  no  oil
 or  gas  was  found.

 (ce)  No  oil  or  gas  was  found.

 (d)  Since  ONGC  has  no_  record
 nothing  can  be  said  about  Chairman's
 promise.  However,  as  mentioned  in
 the  reply  to  part  (b)  above,  an  ex-
 ploratory  well  off  Cochin  was  drilled
 during  April|May  1978,

 ONGC  has  also  planned  to  conduct
 geophysical  surveys  in  the  shelf  orea
 between  Calicut  and  Mangalore  some
 time  during  the  period  March—May
 979  ang  further  programme  will  be
 decided  by  ONGC  after  evaluating

 ‘the  results  of  the  proposed  survey.
 At  present  no  exploration  has  been

 planned  in  North  Bassein  since  the
 reservoir  is  under  re-evaluation.

 As  far  as  the  work  in  offshore  area
 of  Andamen  is  concerned,  ONGC  pro-
 poses  to  take  up  drilling  after  the
 next  monsoon,

 (e)  The  various  steps  taken  and
 proposed  to  be  taken  for  exploration
 jn  the  concerned  areas  have  been  indi-

 ‘cated  in  the  reply  to  part  (d)  above.

 SHRI  fon  छू,  CHANDRAPPAN:  I
 feel,  the  hon.  Minister  will  agree  with
 me  that  oil  exploration  is  something
 like  a  gambling  provided  we  are  bold
 enough  to  plunge  into  it  so  that  we
 ‘will  get  oil.  In  view  of  this,  I  would

 ‘Tike  to  ask  the  hon.  Minister  whether
 he  is  fully  convinced  that  there  is
 no  mere  possibility  of  oi]  in  the  Kerala
 coast  since  one  or  two  drillings  have
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 proved  to  be  not  sucessful  consider-
 ing  that,  will  the  hon.  Minister  tell
 the  House  that  he  will  take  further
 steps  in  continuing  exploration  of  oil
 in  that  region?

 SHRI  H.  N.  BAHUGUNA:  I  agree
 with  the  hon,  Member  that  ol  ex-
 ploration  needs  a  very  aggressive
 philosophy  and  a  risk-bearing  capa-
 bility  which  this  Government  has.
 We  have  decided  to  do  so.  But  now
 that  we  have  found  out,  with  survey,
 data  processing  and  certain  type  of
 actual  drilling  that  oil  is  not  available
 in  a  particular  location,  we  nave  to
 find  out  other  locations.  Ags  I  have
 said,  the  geophysical  survey  of  Cali.
 cut  and  Mangalore  area  is  being  done.
 Obviously,  we  are  trying  to  fing  out
 if  we  can  find  some  more  locations
 where  we  can  try  the  drill.  We  shall
 certainly  go  ahead  with  it.  We  have
 not  given  it  up.

 SHRI  C.  K.  CHANDRAPPAN:  I
 must  be  very  thankful  to  the  hon.
 Minister  for  this  clarification,  I
 would  like  to  ask  him,  in  this  con-
 text,  about  another  aspect  of  the
 matter,  namely,  whether  the  Kerala
 Government  had  proposed  taking  up
 the  region  from  Alleppy  to  Crangan-
 nore,  the  southern  part  of  the  Kerala
 Coast,  and  whether  that  also  would
 be  considered  favourably.

 SHRI  H.  N.  BAHUGUNA:  We
 would  welcome  all  suggestions  from
 all  people.  But  the  suggestion  in  this
 ease  is  not  to  originate  from  the
 Kerala  Government  because  they
 have  no  geo-physical  and  geo.scienti-
 fie  capability  to  tell  us  where  to  go.
 We  in  the  ONGC  have  the  capacity,
 and  we  are  going  all  round  the  Indian
 Ocean,  in  the  east  and  in  the  west,
 and  we  have  not  given  up  the  chase,
 whether  it  be  the  west  coast  or  the
 east  coast  of  Kerala  or  Andaman  or
 the  Godavari  Basin  or  the  Bay  of
 Bengal  or  the  Gulf  of  Kutch,  we  have
 not  given  up  the  chase  anywhere;  it
 is  going  on  and  the  search  will  go  on
 till  we  find  the  last  location  saying
 ‘no’.

 4
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 Resumption  of  Production  in  Flooded
 Mines

 *2i4.  SHRI  9.  N,  TIWARY:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  the  coal  mines  in  Jha-
 ria,  Dhanbad  and  Asanso]  which  were
 flooded  due  to  September,  978  floods
 have  been  dewatered;

 (b)  whether  the  production  in
 those  coal  flelds  has  come  te  the  pre-
 flood  level;

 (c)  whether  it  is  also  a  fact  that  the
 ptocks  at  pitheads  have  considerably
 im.ceased;  and

 (d)  whether  despatches  have  also
 increased  and  the  demands  of  Rail-
 ways  and  other  industries  are  being
 met  in  full?

 ऊर्जा  मत्ालग  में  राज्य  बबी  (भरी  जनेश्बर  मिभ)  :
 (=)  भारत  कोकिग  कोल  लिमिटेड  की  सभी
 बॉइप्रस्त  खानों  और  ईटन  कोलफ़ील्ड्स  के  पाँच
 खनन  जिलों  को  छोड़कर  बाकी  सभी  खानों  से
 पानी  निकाल  दिया  गया  है।  इन  बचे  हुए  पांच
 जिलों  से  भी  पाती  लिकालने  का  काम  चले  रहा  है
 भर  इसी  महीने  में  सारा  पानी  निकाल  दिया
 जायेगा  ।

 (3)  उत्पादन  तो  जितना  बाढ़  के  पहले
 ,  होता  था  श्व  उससे  भी  भ्रधिक  होने  लगा  है।

 (ग)  जी  हां  -  भ्रक्टूवर,  i978  से  ॥. क  तक

 ह्
 मुद्दानों  पर  2  मिलियन  टन  से  अधिक  की  वृद्धि {

 (भ)  कोयले  क।  प्रेषेण  भी  बढ़  गया  है।  वर्तमान
 'उलादन  श्लौर  खान  मुहाता  क्‍्टाक  दोनों  मिलाकर
 र्लों  शौर  शस्य  उद्योगों  की  मांग  पूरी  करने  के
 लिए  पर्याप्त  है।

 भो  द्वारिकानाथ  तिवारी :  प्रध्यक्ष  जी,  इसी

 हुच मे म प  स्ट
 कोयले  के  भ्रभाव

 |  ,  बन्द  हो  जाती
 हैं,  स्टील  फैक्ट्रीण  का  काम  भी  ठप  हो  जाता
 है  शौर  प्राप  के  यहां  2  मिलियन  से  ज्यादा  का
 स्टाक  है,

 जनों ा,
 आहता  हूं  कि  उस  कोयले

 ही
 न  जगहों  पर  भेजने  में  क्या  कठिनाई  है  7

 है,
 विस्टर  कहते  हैं  कि  हम  गाड़ियां  दे  रहे

 काफी  |  हैं  कि  हमारे  यहां  पिट-हैड्स  पर

 होते
 हक

 द्  कल पी बन्द  +
 हूँ  भाती  है  भ्रौर  काम  ढंक  जाता  है  ?
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 att  wine  few:  wernt  महोदय ,  सवाल
 बाढ़  से  कोसला  खदातों के  प्रभावित  होने का  था।
 बाढ़  से  कोयला  दानें  भी  प्रभाषित  हुई  थीं  भौर
 रेले  भी  प्रभाषित  हुई  थीं  और  इसी  बजह  से,  हालांकि
 खान  महानों  पर  कोयला  पढ़ा

 दा
 है,  फिर  भी

 कई  जगहों  पर  कोयला  पहुंचाने  में  परेशानी
 द

 4,
 हालांकि  सब  जगहों  पर  कोयला  पहुंचाया  जा  रहा  है।

 शो  दारिकाताथ  तिबारो  '  कोयला  a  जगह
 नहीं  पहुच  रहा  है।  उद्योगों  के  भतिरिक्‍्त  जहां
 ईंटा  पकाने  का  काम  होता  है,  उन  को  भी  बहुत
 कम  कोयला  मिल  रहा  है।  थ्सा  ईंटा  बारिश
 की  वजह  से  सच्  हो  गया  है,  कोयले  के  भ्रभाव
 में वह  ईंटा  पक  नहीं  सका  -  जब  कि  झाप  कहते
 हैं  कि  सब  जगह  भेजा  जा  रहा  है।  इन  दोनों  में
 क्या  तालमेल  है?

 क्री  जनेश्वर  सिन्न:  अध्यक्ष  महोदय,  यह  सवाल
 प्रायोरिटी  का  है।  राज्य  सरकार  जब  कोयले  की
 मांग  स्पान्सर  करती  है  तो  रेलबे  विभाग  उस  पर
 प्रायोरिटी  तय  करता  है  और  टा  पकाने  के  लिये
 राज्य  सरकार  फितनी  मांग  स्पान्सर  करती  है,  उसी"
 हिसाब  से  रेल  विभाग  द्वारा  प्रायोरिटी  दी  जाती  है,
 कोयला  विभाग  बीच  में  कही  नहीं  झाता  है  ।

 क्री  रास  सेवक  हारी:  अध्यक्ष  महोदय,
 मैं  आप  के  माध्यम  से  मंत्री  जीसे  जानना  चाहता  : ool
 कोयले  का  जो  उत्पादन  भी  है,  उस  की  वितरण
 प्रणाली  में  गड़बड़ी  होने  के  कारण  लोगों  को  कोयल"
 सुलभ  नहीं  हो  पा  रहा  है।  कोगले  में  गड़बड़ी
 यहू  है  कि  जहां  कोयले  का  उत्पादन  होता  है,  वहां
 ब्लैक  में  लोगो  को  कोयला  दिया  जाता  है  शौर  बहू
 कोयला  बाजारों  में  प्रधिक  कीमत  पर  बिकता  है।
 इस  प्रकार  को  शिकायतें  कई  बार  की  गई  हैं  शौर
 न्द्रीय  सरकार के  सामने  भी  ये  शिकायते  शाई  हैं।
 पिछले  तीन-चार  महीने  पहले  इस  सम्बन्ध  में  जांच  भी
 हुई  थी,  लेकिन  प्रधिकारियों  ने  उस  मामले  को
 दबा  दिया  है।  मैं  मलनी  महोदय  से  जासना  चाहता
 हूँ-क्या  थे  कोयले  की  वितरण  प्रणाली  में  कोई:
 ठोस  सुधार  लाने  वाले  हैं  जिससे  लोगों  को  सुनाभ
 तरीके  से  कोयला  मिल  सके  ?

 शो  जनेश्यर  मिशन :  पिटज़रैड  पर  कोयला
 ब्लेक  में  बिल्कुल  नहीं  बिकता,  मैं  माननीय  सदस्य
 को  इस  बारे  में  झाश्वस्त  करता  चाहता  हूँ  भौर
 कोयला  अपने  डिपोज  पर  बिना  ब्लैक  किये  हुए
 जाता  है  ।  अगर  बहा  कहीं  ब्लैक  बिकता  हो,  तो
 दूसरी  बात  है  लेकिन  पिट-हैड्स  पर  नहीं  बिकता
 है।  (व्यक्षान) .  .

 ी  किशोरी लाल  :  मानतीय  मंत्री  जी  ने
 मह  कहा है  कि  पिंड

 ्छ
 पर जो  कोमला  हैं,  उस

 को  ये  प्रायरटीज  पर  हैं।  सारे  सदन के
 माननीय  सदस्यों  को  पह  पत्ता  है  कि

 रफ्ता
 न

 भर  में यहू  चर्चा  है  कि  एक  रैक  या  दो  रैक  को
 प्रायरटीज दे  कर  1,000,  2000  रपये  ने  लिये
 जाते हैं।  ब्या ये  मंत्री  जीया  ऐसने  मंत्री जी  सदन:
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 को  यह  बात  धता  सकते  है  कि  कितते  लोगो  को
 प्रायरटीज  दी  गई  है।  पब्लिक  सेक्टर  सफर  करता  है
 पौर  प्राइबेट  सेक्टर  वालों  को  प्रायरटीज  दे  कर
 कोयला  बेय  दिया  जाता  है।  प्रभी  शाप  ते  यह  देखा
 कि  डेसू  के  झन्दर  कोयला  की  दिवकत  है श्र  केबल
 एक  दिन  का  कोयला  बहा  पहा

 दा
 है.  जिसके

 कारण  सब  की  जान  निकली  हुई  बिजली
 मिलेगी  या  नहीं  मिलेगी।  मैं  जानना  चाहता  हैं
 कि  पिछले  साल  भर  में  एनर्जी  मिनिस्टर  साहब
 ने  बितने  लोगो  को  प्रायरटीज  दी  है।

 MR.  SPEAKER:  The  same  question
 ig  repeated,  repeated  and  repeated.

 बी  किशोर  लाल:  रेलवे  मत्ती जी  ने  कितने
 रेक्स  को  जल्दी  झाने  के  लिए  प्रारयरटी  दी  है,  यह
 झाप  मेम्म रो  को  बता  सकेंगे  ?

 ची  जनेश्वर  मिश्र:  यह  हम  लोगों  का  विषय
 नहीं  है।  मैंने  पहले  ही  कहा  है  कि  राज्य  सरकारें
 जो  माग  स्पान्सर  करती  है,  उन  पर  रेलवे  मिनिस्ट्री
 प्रायरटी  तय॑  करती  है।  कोयले  के  विभाग  से  इस
 का  सम्बन्ध  नहीं  है।  गलत  जगह  पर  माननीय
 सदस्य  सवान  पृष्ठ  रहे  हैं।

 श्री  होर  कभाई :  माननीय  मत्री  जी  ने  कहा  है
 कि  कोयला  पिटौहैड  पर  ब्लैक  में  नहीं  बिकता  है,
 यह  बात  ठीक  है  ।  उन्होंने  यह  भी  बडा  कि
 कोयले  की  कमी  है  लेकिन  जब  कोयले  वी  कमी
 है  तो  उस  रेट  पर  वह  नहीं  मिलना  चाहिए,  यह  भी
 हम  जानते  हैं।  प्रगर  कोयले  की  कमी  है  तो
 फिर  ब्लैक  में  कोयला  कहा  से  मिलता  है।  इस  का
 मतलब  यहू  है  कि  खलेशाम  ब्लैक  हो  रहा  है  प्रौर
 ब्लैक  करने  वालों  को  प्रोत्साहन  मिल  रहा  है।
 में  मंत्री  महोदय  से  यह  जानना  चाहता  हू  कि  इस  को
 रोकने  के  लिए वे  क्या  रुख  अख्तियार  कर  रहे  है?

 बनी  खमेबचर  सिन :  मैं  फिर  यह  कहना
 आहंता  हु  कि  एनर्जी  मन्नालय  का  काम  केवल  कोयले
 का  उत्पादन  करता  है।  उत्पादन  करने  के  बाद,
 पिटहैइस  पर  कोसक्षे  का  ब्लैक  नहीं  होता  है,  यह  मैं
 कई  बार  वता  चुका  |  |

 Education  in  Sainik  Schools

 "215,  SHRI  DAYA  RAM  SHAKYA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  lay  a  statement  showing:

 (a)  what  amount  of  scholarship  per
 year  is  being  sanctioned  by  Govern-
 ment  for  a  student  in  the  Sainik
 Schools,  Kapurthala,  Kunjpura,  Nagr-

 rota:
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 (b)  how  much  out  of  this  sanction-
 ed  amount  is  spent  on  the  food  and’
 clothing  of  each  student  separately
 in  a  year;  what  happeng  to  the  re-
 maining  amount;  whether  the  amount
 spent  for  clothing  and  fcod  meets
 the  required  standard,  if  not,  why;

 (c)  is  it  a  fact  that  the  standard  of
 education  in  these  schools  i;  going
 down  day  by  day  in  comparison  to
 the  standard  at  the  time  of  the  admis-
 sion  to  these  schools;  and

 (d)  if  so,  what  steps  are  being
 proposed  or  are  being  taken  tc  raise
 it?  :

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  to  (a).  A  State-
 ment  is  laid  on  the  Table  of  the
 House

 Statement

 (a)  The  Government,  of  Punjab  and
 Haryana  grant  scholarships  at  the  rate
 of  Rs.  3500  per  boy  per  annum  The
 rate  of  scholarship  sanctioned  by  the
 Government  of  J.  &  K.  is  Rs.  3000
 per  boy  per  annum.  These  State
 Governments  also  grant  clothing  al-
 lowance  at  th,  rate  of  Rs.  500  per
 boy  for  the  first  year  aad  Rs  250  per
 boy  for  every  subsequen;  year.

 (9)  The  approved  rate  of  expendi-
 ture  on  food  is  Rs.  4  per  boy  per  day.
 The  yearly  expenditure  on  food  per
 bey  varies  “around  Rs.  7700  to  1200,
 The  clothing  allowance  is  almost
 entirely  spent  for  the  purpose  for
 which  it  is  sanctioned.  The  remain-
 ing  amount  is  utilised’  for  the  run-
 ning  expenses  of  the  school,  which
 include  expenditure  on  the  pay  and
 allowances  of  the  staff,  text  books,
 library,  postage,  telephones,  other
 administrative  necessities  etc.  Savings,
 if  any,  are  credited  to  a  reserve  fund
 from  which  drawal,  are  made  as  and
 whey  necessity  arises.  The  amount
 spent  on  food  ang  clothing  meets  the
 required  standards.
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 (९)  Examination  results  do  not  in-
 dicate  that  there  ig  any  deterioration
 of  standards  in  these  Schools.

 (a)  Does  not  arise,

 श्री  वयाराम  शाक्य  :  जेसा  कि  मंत्री  महोदय
 &  डेटा  दिया  है,  उस  के  झाधार  पर  यह  स्पष्ट  है
 कि  इन  सैनिक  स्कूलों  में  एक  बच्छे  पर  i00  रुपये
 से  ले  कर  1200  रुपये,तक  प्रति  वर्ष  खाने  पर
 खर्च  किया  जाता  है।  क्या  मंत्री  महोदय  यह  बताने
 की  कृपा  करेंगे  कि  कितने  वर्ष  पहले  यह  रेट  एप्रूव
 हुआ  था,  जिस  क़े  झ्ाधार  पर  4  हुपये  प्रति  दिन
 प्रति  छात्र  के  हिसाब  से  खर्च  किया  जाता  है  और  क्या
 इस  के  कारण  बहू  झाम  शिकायत  नही  है  कि  बच्चों
 को  खाना  ठीक  नहीं  मिलता  है  ?

 ब्री०  शेर  िंह :  प्रध्यक्ष  महोदय,  ऐसी  कोई
 शिकायत  नहीं  है।  पहले  कुछ  कम  रेट  होता  था
 झौर  इस  को  बाद  में  बढ़ा  कर  4  रुपये  किया  गया
 था  और  4  रुपये  में  ठीक  खुराक  मिलती  है।

 ह.  दयाशस  शाक्य  :  श्रीमनू,  एक  झाम
 शिकायत  यह  है  कि  बच्चों  को  जो  कपड़े  सप्लाई
 किये  जाते  हैं,  उन  में  भ्रप्चिकांशतः  बड़े  बच्चों  के
 जो  कपड़े  हाते  हैं,  उनसे  उन  को  लें  कर  वही  कपड़े
 जूनियर  बच्चे  जो  प्राते  हैं,  छोटे  बच्चे  जो  और  आते
 हैं,  उन  को  सप्लाई  कर  दिया  जाता  है,।  उन  को
 जो  नये  कपड़े  सप्लाई  किये  जाने  चाहिए,  थे  नहीं
 किये  जाते  हैं,  इस  प्रकार  की  श्राम  शिकायत  है  t
 में  मंत्री  महोदय  से  यह  जाना  चाहूंगा  कि  इस  मद  में
 4,000  रुपये  की  जो  स्कालरशिप  दी  जाती  है,  उस  को
 बढ़ासे  का  थे  विचार  करेंगे  ?

 घ्रो०  शेर  सिह:  यह  सूचना  माननोय  सदस्य
 को  कहां  से  मिली,  यह  पता  नहीं  है।  वच्चों को
 जो  कपड़े  मिलते  हैं,  थे  कपड़े  उन्हीं  के  रहते  है।

 a
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 पहले  साल  उन  को  500  रपये  बस्त्र  भा  दिया
 जाता  है  भौरबाद  के  सालों  में  भी  वही  काम  जाते
 रहते  हैं  लेकिन  झगले  सालों  में  250  रुपये  प्रति  साल
 उन को  दिये  जाते  हैं।  कपड़े  दूसरों  को  दे  दिये  जाते
 हैं,  ऐसी  कई  सूचना  भेरे  पास  नहीं  है

 MR,  SPEAKER:  ..ow,  the  Question
 Hour  is  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 भारतोय  फिल्में  खरीदते  के  लिए  इराक  का  प्रस्ताथ
 *207.  भी  श्र्जन  भदौरिया  :  क्‍या

 सूचना  झौर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  इराक  ने  भारत  से  30  फिल्में
 खरीदने  के  लिए  एक  प्रस्ताव  किया  है;

 (ख)  क्या  कुछ  अन्य  देशों  ने  भी  भारतीय
 फिल्में  खरीदने  के  लिए  प्रस्ताव  किया  है;  भौर

 (ग)  यदि  हां,  तो  तत्सम्त्नन्श्री  ब्यौरा  क्या  है  भौर
 उससे  भारत  को  कितनी  आम  होगी?

 सूचना  झौर  प्रसारण  मत्रो  (श्री  लाल  कृष्ण
 झाडवाणी)  :  (क)  :  जी,  हां  ।  जनवरी,  3979
 में  नई  दिल्‍ली  में  हुए  7वे  श्रन्तर्राष्ट्रीय  फिल्म  ममारोह  के
 अवसर  पर  भारतीय  चलचित्र  निर्यात  निगम  द्वारा
 झायोजित  फिल्‍म  बाजार  में  ईराक  ने  अपने  देश  में
 32  भारतीय  फिल्में  प्रायात  करने  के  लिए  एक  करार
 किया  था

 (ख)  जी,हां।

 (ग)  एक  विवरण  सुदत  की  मेज  पर  रख
 दिया  गया  है  t

 विवरण

 3  जनवरी,  से  i7  जनवरी,  l979  तक  नई  दिल्ली  में  हुए  भारत  के  7वें  अन्तर्राष्ट्रीय  फिल्‍म  समारोह  के  श्रवसर
 पर  भारतीय  बलचित  निर्यात  निगम  ने  फिल्‍म  बाजार  प्रायोजित  किया  था  उक्त  झवसर  पर

 भारतीय  फिल्मों  की  बित्री  के  निम्नलिखित  सौदे  हुए

 देश  फिल्मों  की  संख्या  भारतीय  श्पयों  में  अनु-
 मानित  लागत

 ee  9
 i  2  3

 के.  भारतोय  चलचित्र  नियति  निगम  हारा  किया  गया
 कारोबार  :

 L.  हराक  जिसके  साथ  राजकीय  एजेंसो  स्तर  पर
 कनत्य  करार है  32  2i.40  लाख  *

 ~~
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 emer  mama  emcee  ee

 1  2  3

 2.  मंगोलिया  जिसके  साथ  उक्त  फिल्म  बाजार  में
 एक  झनन्य  करार  किया  गया  .  0  2.3  लाख

 सा.  फिल्‍म  बाजार  के  प्रतिनिश्मियों  क ेसाथ  हुई  बातचीत
 @  झाधार  पर  भारतीय  चलित  निर्भात  निगम  हारा

 झपक्ित  बिकी  7  4

 L.  च्रेकोस्लोवाकिया  टी०  बी०  वि  ४  9  0.86  लाख

 2.  पोलैण्ड  टी०  बी०  व  .  .  2  भ्रभी  बातचीत  कर  तय
 (इन  में  4  कन्नढ़  फिह्मे  की  जामी  है।

 भी  शामिल  हैं  )
 3.  भारीशस  4  कन्नड़  फिल्मे  तदेव

 4.  हमानिया...  2  578  फिल्में  हदेव

 गे.  फिल्म  आजार  में  झम्य  भारतोय  फिल्म  संगठनों  हारा
 भारतोम  फिल्मों  ।डाकसेंट्रो  फिल्‍मों  को  कथित  लिफी :

 (क)  फिल्म  प्रभाग  को  लघु  फिल्में

 (a)  भ्रल्जीरिया  .  न  हे  6  |  कुल,  मूल्य;
 (2)  पोलैण्ड  .  नि  6  4  ,  66  लाख  उपकें
 (3)  रूमानिया  हि  है  32

 दख)  भेर-सरकारी  नियतिकर्ता  :

 (a)  क्ो०  ge  कारपोरेशन,  बम्बई
 लाख  रपये

 lL  पृर्तगाल  हे  6  2.09
 2.  तनजानिया  नि  6  6.00
 3.  मारीशस  वि  i  9.65
 4.  अरेबियन  गल्फ  4  12,  25
 5.  लीमा-पेरू  0  3.20
 6.  लीबिया  नि  वि  20  4.80

 (2)  इस्टरनेशनल  फिल्म  डिस्ट्रीथ्यूडरस,  बम्बई
 लाख  थपये

 he  तनजानिता  है  है  न  0  4.50
 2.  लीबिया  6  .44
 3.  भेकोसलोबाकिया  6  2.6
 4.  रूमानिया  6  2.36
 5  मारीशस  8  5,00

 "(ante  feted,  i970  पर  ब्राधारित)
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 Seismic  Survey  in  West  Bengal  by

 ONG

 #200,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  N.  BANATWALA:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state;

 ‘(a)  whether  it  is  a  fact  that  the
 Oil  and  Natural]  Gas  Commission  took
 over  54  years  from  969  to  975  for
 seismic  surveys  in  order  to  locate  oil
 structures  in  West  Bengal;  and

 (9)  if  so,  what  are  the
 therefor?

 reasons

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र,  N.  BAHUGUNA):  (a)  and
 (b).  Yes,  Sir.  However  seismic  sur-
 veys  are  q  continuing  process,  and  are
 sometimes  repeated  as  new  and  im-
 proved  techinques  become  available.
 Thus,  prior  to  97l  seismic  survey
 work  was  carried  out  by  ONGC  with
 analog  units.  O71  sophisticated
 digital  seismographs  using  CDP  Com-
 mon  Depth  Point)  technique  were
 introduced,  The  first  location  based
 on  these  sophisticated  surveys  could
 only  be  released  in  December  1973,
 after  the  digital  data  wag  processed,
 integrated  with  earlier  data  and  inter-
 preted.

 कोककर  कोयले  का  उत्पादन

 “ou  it  यमुना  क्रसाद  शास्त्री  :  क्‍या  ऊर्जा
 मत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  देश  में  कोककर  कोयले  का  उत्पादन
 बढ़ाने  के  लिए  सरकार  द्वारा  कया  प्रयास  किये  जा
 रहे  हैं  ;  भौर

 (@)  देश  में  कोककर  कोयले  की  प्रनुमानित
 खपत  कितनी  है  ?

 र्जा  मंत्रालय  में  राज्य  नली  भी  अनेश्यर
 मिथ ) :  (क)  कोककर  कोयले  का  उत्पादन  बढ़ाया जा,  रह  है।  इसके  लिए  यत्र  ह: ल  बिखरे  हुए

 से  कम  समपभ में  ही  वास्तविक  उत्पादन
 देने  वाली  योजनाएं  शुरू  की  जा  रहीं  हैं  तब्ा  बर्तमान
 खानों  का  'पुनप्रैडन  भर  /  का  विस्तार  किया  जा
 रहा  है  भौर  ्  बाते ंभी  खोली जा  रहो  हैं।

 4397  LS—2

 34

 (4)  कोककर  कोयले  का  चालू ष  में  उपयोग
 26.6  मि०  टन  है  किन्तु  झाशा  है  कि  यह  उपभोग

 बढ़कर  97980  में  27  मिलियन  टन,  1980—
 BL  में  |लगभग  30  मिलियन  ठग,  1982-83  7
 लगभग  34  मिलियन  टन  और  i987-88  से
 48.6  मिलियन  हन  हो  जाएगा  ।

 Release  of  Vitamin  Bi  aud  B2  to
 New  Small  Scalg  Units

 #213,  PROF,  R.  K,  AMIN:  Wil]  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  new
 small  scale  units  are  released  only
 2.5  Kgs.  of  Vitamin  Bi  and  82
 while  new  DGTD  units  are  released
 any  quantity  as  per  recommendation
 of  DGTD;  and

 (b)  if  80,  why  a  ceiling  is  fixed  for
 small  scale  units  only  and  how  do
 Government  justify  its  action  which
 is  hampering  the  growth  of  small
 scale  units?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  No,
 Sir.  According  to  the  policy  for  1978-
 79,  new  small  scale  units  are  allo-
 cated  canalised  bulk  drugs  including
 Vitamin  BI  and  Vitamin  B2  initially
 for  a  total  value  not  exceeding  Rs,  3
 lakhs.  However,  in  respect  of  new
 units  set  up  in  backward  areas  or  by
 graduates  or  diploma  holders  in  pro-
 fessional  subjects  or  ex-servicemen  or
 persons  belonging  to  the  Scheduled
 Castes  or  Scheduled  Tribes,  the
 maximum  limit  ig  Rs.  5  lakhs.  New
 D.G.T.D.  Units  if  any,  are  allocated
 Canalised  raw  materials  according  to
 their  licenseq  capacities.

 (d)  Does  not  arise.

 बरोगी  तेल  शोधक  कारकाने  में  उत्पादन

 "216,  शी  युवराज  :  कया  पेट्रीलियम,  रसायन
 झौर  हधरक  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  बरौनी तेल  शोधक  कारखाने
 ब्  1977-78  के  दौरान  लक्ष्य से  प्रधिक  उत्पादन
 हुआ  ;

 Ss  gt ‘  is  5
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 (a)  war  wt  ‘1978-79  के  लिए  उत्पादन
 लक्ष्य  32  लाक  टम  है  परन्तु  उत्पादन  26  लाख
 टस  होने  की  संभावना  है;  और

 हि
 मदि  हां,  ती  उस  गिरावट  के  क्‍या  कारण

 इसमें  कब  तक  सुधार  किया  जाग्रेगा  भौर
 यदि  नहीं,  तो  उसके  क्या  कारण  हैं?

 पेट्रोलियम,  स्सायन  शीर  सवश्क  संत्री  (भरी
 हेमचती मन्दन बहुगुणा ) जन्म  बहुगुणा ) :  (क)  जी,  नहीं।  कमी
 बहुत  मामूली  थी  क्‍योंकि  3.118  मिलियन  मी०
 टन  के  निर्धारित  उत्पादन  लक्ष्य  की  तुलना  में  किया
 गया  उत्पादन  3.06  मिलियन  को०  टन  था।  यहू
 उपलब्धि  98  प्रतिशत  है  t

 (a)  वर्ष  1978-79  में  उत्पादन  का  निर्धा-
 रित  लक्ष्य  3.3  मिलियन  मी०  टन  था  जब  कि
 शोधनशाला  2.  66  मिलियन  मी०  टन  उत्पादन
 स्तर  प्राप्त  करने  की  भ्राशा  रखती  है  1

 (ग)  बरोनी  शीधनशाला  में
 जा

 वर्ष  मे  उत्पादन
 की  कमी  मुख्यत.  श्रमिक  झशान्ति  के  कारण  हुई  ।
 इसके  अलावा  सितम्बर  /भ्क्टूबर,  978  9  पूर्वी
 क्षेत्र  में  भारी  वर्षा  तथा  बाढ़  क ेकारण  एल०  एस०
 एच०  एस०  की  कम  हुलाई  के  फलस्वरूप  शोधनशाला
 के  उत्पादन  पर  भी  झसर  पड़ा।  पश्रौद्योगिक  मम्बन्धों
 की  समस्याझ्रों  को  हल  करने  के  लिए  संघ  के  प्रति-
 निधियों  से  भ्रधिकारी  तथा  मंत्री  स्तरों  पर  चर्चा  की
 गई।  इसके  परिणोमस्वरूप  शोधनशाला  मे  सामान्य
 स्थिति  स्थापित  हो  गई  शर  झब  बहा  निर्धारित
 कमता  पर  कार्य  संचालन  हो  रहा  है।  वास्तव  में
 द्सिम्बर,  978  और  जनवरी,  979  का  उत्पादन
 इन  महीनों  के  निर्धारित  लक्ष्य  से  प्रधिक  था।

 सातवें  फहम  समारोह  शी  श्पूरी  के  वेयरसंग  के  विचार

 2:7,  ी  हर  शोबिग्ब  बर्मा :
 श्री  एड्शार्डो  फेलोशे  :

 क्‍या
 सूचना

 ौर  प्रसारण  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  सातवें  फिल्‍म  समारोह  के  भागोजग़ों  के
 सम्बन्ध  में  ज्यूरी  के  चेयरमैन  द्वारा  व्यक्त  किये  गये
 विचारों  का  अ्यौरा  क्या  है;  और

 ख)  इन  पर  सरकार  की  क्‍या  प्रतिक्रिया
 ?

 सूचना  झौर  प्रसारण  मंत्री  (श्री  लाल  कृष्ण
 झाड़वाणी)  :  (क)  उ्यूरी  के  झध्यक्ष  भी  श्रोसमाने
 सेम्बेने  ने भारत  के  7वें  पब्न्तर्गाष्ट्रीय  फिल्‍म  समारोह

 जा
 के  बारे  में  कोई  विधार  व्यक्त  तहीं

 (@)  प्रश्न  नहीं  उठता।
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 डीजल  झौर  सिटी  के  तेश  को  कभो

 #218,  शी  लकसी  भारायण  नायक  :
 की  भारत  सिह  चौहान  :

 क्या  पेट्रोलियम,  रपतायत  झौर  उर्चरक  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नवम्बर,  दिसम्बर,
 1978  शौर  जनवरी,  979  में  देश  भर  में  ढीजल

 तथा  मिट्टी  के  तेल  की  भारी  कमी  हुई  थी  जबकि
 किसानो  को  उस  समय  फसलों  की  एवं  सिथाई

 =
 के  लिए  डीजल  की  बहुत  ्रो  झावश्वकता

 a

 (a)  यदि  हां,  तो  उसके  क्‍या  फारण  है;
 और

 (7)  सरकार  द्वारा  इस  बात  को  सुनिश्चित  करने
 के  लिए  क्या  प्रबन्ध किये  जा  रहे  है  कि  किसानों  की
 डीजल  तथा  मिट्टी  का  तेल  भ्ासानी  से  मिले  ?

 पेट्रोलियम,  रसायन  झौर  उर्वरक्त  मंत्री  (श्री
 हेमबती  सम्दन  )  (क)
 सबस्बर  तथा  दिसम्बर,  978  झौर  जनवरी,
 i979  के  दौरान  देश  के  भागों  में,  कुछ

 पेट्रोल  पम्पो  पर  डीजल  तथा  के  सेल  की  थाड़े
 समय  के  लिए  कमी  हुई  ।

 (ख)  भ्रस्थायी  कमी  विभिन्न  तत्यो  के  कारण
 हुई  ।  समय-समय  पर  बम्बई  तथा  कांडला  पत्तन
 में  श्रमिक  समस्याझों  एवं  झहचनों  के  परिणामस्वरूप
 उत्पाद  के  संचालन  में  गड़बड़ी  झा  गई  थी  1,
 श्रमिक  तथा  नकनीकी  समस्याप्रों  क ेकारण  बरौनी
 तथा  कोयाली  शोधनशाला  की  उत्पादन  योजना
 में  कुछ  गिरावट  भ्रायी।  कुछ  प्रक्‍्सरों  पर  रेंलबे  का
 माल  ढोने  का  कार्य  भी  लक्ष्य  से  नीचे  गिर  गधा  ।
 तथापि,  प्रस्थायी  कमी  के  लिए  सबसे  बड़ा  कारण  इन
 उत्पादों  विशेष  कर  डीजल  के  लिए  बढ़ती  हुई  मांग
 दर  भी  वह  भी  उस  समय  जब  कि  ईरान से  परम्परागत
 सप्लाई  किये  जाने  वाले  भ्शोधित  तेल  और  उत्पादों
 को  प्राप्स  करने  में  बहुत  कठिताई  मी  ।

 (ग)  सरकार  ते  अशोधित  तेल  तथा  उत्पादों
 की  समय  पर  पर्याप्त  माता  में  प्रायात  करने  के
 सम्बन्ध  में  भ्रौर  शोपनशाला  को  भपती  पूर्ण  क्षमता
 के  साथ  कार्य  करने  के  सम्बन्ध  में  सभी  झावश्यक
 कदम  उठाये  हैं  तथा  भविष्य में  भी  ऐसा  करती  रहेगी  |
 झ्रशोधित  तेल  झौर  उत्पादों  के  संचालन  में  किसी
 प्रकार  की  शकावट  नजाने  पाये  इस  हेतु  जहाजरानी
 एबं  परिवहन  मंत्रालय  और  रेलवे  के  बीच  बहुत  निकट
 का  संपर्क  स्थापित  किया  गया  है।  ईरान  द्वारा
 कच्चे  तेल  के  उत्पादन  भौर  निर्यात  के  पुनः  आरम्भ
 करते के  परिणामस्मरुप  भ्रशोधित तेस  और  उत्पातों  के
 के  लिए  अस्तर्सष्ट्रीय  बाजार  स्थिर  हो  जाते  पर
 स्थिति  सामान्य  होने  की  भ्राशा  की

 फनी  3
 4

 शीघ्र  ही  सम्पन्न  होने की  बाशा  की  है।
 ¥
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 Suitability  of  Assart  Coal  for  Steel
 Plants

 *9i9,  SHRI  M.  ्य  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  BEDABRATA  BARUA:

 Wil)  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  has  been  found  that
 Assam  coal  is  suitable  for  steel  pjants;

 (b)  if  so,  how  far  this  is  true;  and

 (c)  whether  extensive  tests  were
 made  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 to  (c).  Extensive  tests  were  made  at
 the  Central  Fuel  Research  Institute
 Laboratory  and  Coal  Blend  ang  Cok-
 ing  Research  Laboratory  at  Jamshed-
 Fur.  Plant  scale  tests  were  made  at

 the  Coke  Oven  Battery  of  Durgapur
 Projects  and  Bhilai  Stee]  Plant.  it
 was  foung  thgt  since  the  Coal  is  high
 in  sulphur,  its  use  can  be  limited  upto
 only  0  per  cent  in  the  blend.  Use  of

 ‘this  coal  in  higher  proportions  will
 ‘depend  on  establishment  of  facilities
 for  desulphurisation  of  hot  metal.  000
 ‘tonnes  of  Assam  coal  are  expected  to
 tbe  sent  to  Durgapur  Steel  Plant
 shortly  for  actual  trials  in  the  Coke-
 Oven  Battery.

 Raising  of  Power  Rates  by  D.E.8.U.

 *220.  SHRI  R.  L.  P.  VERMA:
 SHRI  NARENDRA  SINGH:

 Wil,  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  it  is  proposed  to  raise
 the  power  rates  by  D.E.S.U.  for
 Delhi  citizens;

 (b)  if  so,  what  would  be  the  revi-
 sed  rates;  and

 (c)  the  justification  for  increasing
 these  power  rates?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.

 (b)  The  proposed  revised  rate  for
 the  year  1979-80  are  as  under:

 Category

 Domestic

 Non-Domestic  (LT)
 Mixed  load  (LT)/MLI

 Jndustrial  (small)  .  ५  *

 Industrial  (Large)  .

 Agricultural
 eee

 Rates  applicable  w.e.f.  I-4-79,  (average)

 25p/Unit  upto  100°  units.

 gop/Unit  next  400,  units.

 35p/Unit  beyond  200  units.

 46p/Unit.

 45p/Unit.

 33p/Unit.

 37p/Unit.

 2op/Unit.

 See
 rates  are  exclusive  of  Central

 Cise  and  Electricity  duty.

 Pad
 ९  wide-gap  between  the

 8  v  income  and  expenditure  of
 »  9  attributed  to  abnormal

 increase  in  its  expenditure  as  a  result
 of  rise  in  the  price,  of  fue]  and  other

 ‘operational  stores,  increase  in  estab-
 lishment  expenditure  and  purchase  of
 thermal  power  etc.
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 कोयल  की  ध्ररपर्याप्त  सप्लाई  के  कारण  विध्ुत  उत्पादन
 err  में  कमी  होता

 +22],  शी  शजेष्  कुमार  शर्मा  :  क्या  ऊर्जा
 मंत्री  यह  बलाने की  कृपा  करेंगे  कि  :

 (क)  देश  में  उन  तापीय  बिजली  घरों  की
 संख्या  कितनी  है,  जिनकी  विद्युत  उत्पादन  क्षमता
 में  1978-79  में  (भव  तक)  कोयले  को  भ्रपर्याप्त
 सप्लाई  के  कारण  कमी  हई  है;

 (ख)  वर्ष  i978-79  में  उत्तर  प्रदेश  सरकार
 हारा  कितने  कोयले  की  मांग  की  गई  शौर  उसे
 कितना  कोयला  सप्लाई  किया  गया  ?

 ऊर्जा  मंत्री  (शो  to  रामअाान)  :  (क)पिठले
 दो  महीने  के  दौरान  देश  के  0  विद्युत्‌  केन्द्रों को,  उनके
 पास  कोयले  के  पर्याप्त  भण्डार  न  होने  के  कारण,

 =
 बिधयुतू  उत्पादन  में  थोड़ी-सी  कमी  करती  पड़ी

 ।

 (ख
 नै

 की  स्थायी  लिकेज  समिति  ने
 अपनी  गो  में,  जिनमें  राज्य  बिजली  बोई  के
 प्रतिनिधियों  ने  भाग  लिया  था,  उत्तर॑  प्रदेश  के
 प्रमुख  ताप  विधुत्‌  कन्द  प्र्धात्‌  हरवझागज  'क
 ड  ग”  ओबरा  कानपुर  (पुराना),  पनकी  तथा
 पनकी  विस्तार  को  झप्रैल,  978  से  जनवरी,  2979
 की  अवधि  के  लिए  ia  8  मिलियन  मोटरी  टन  कोयले
 का  प्राबटन  किया  था।  इस  आवंटन  की  तुलना  में
 उपर्युक्त  अवधि  के  दौरान  प्राप्त  हुए  कोयले  को  मात्रा
 3.6  मिलियन  मीटरी  टन  थी  ।

 Limited  pepartmental  Examination
 for  A.C.S.0.  in  A,F.HLQ.

 206l,  SHRI  T.  S.  NEGI:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  vleased
 to  state:

 (a)  is  it  a  fact  that  at  present  no
 limited  departmental  cyamination  is
 conducted  by  U.P.SC.  for  the  nosts  of
 ACSO  in  the  Armed  Forces  Headquar-
 ters,  as  is  being  done  in  the  case  of
 Section  Officers  in  the  Central  Secre-
 tariat  service;  and

 (b)  if  so,  will  Government  consider
 the  propsal  to  hold  a  limited  depart-
 menial  competitive  examination  for
 the  post  of  ACSO  in  the  AFHQ?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.
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 (b)  The  question  regarding  intro-
 duction  of  limited  departmental  com-
 petitive  exmination  for  promotion  in
 in  the  grade  of  Assstant  Civilian  Staff
 Officer  in  the  AFHO  and  Inter-Service
 Organisations  on  the  pattern  of  limit-
 ed  departmental  competitive  exami-
 nation  held  for  selection  of  Section
 Officerg  in  the  Central  Secretariat
 Service,  was  considered  by  the  Gov-
 ernment  but  it  was  decided  not  to
 introduce  such  an  examination  at
 present,

 SC/ST  absorbed  by  HAL,  Koraput

 2002,  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  DEPUTY  PRIME  MIN-
 ISTER  AND  MINISTER  OF  DE-
 FENCE  be  pleased  to  state:

 (a)  total  number  of  Scheduled  Tribe
 and  Scheduled  Caste  persons  absorb-
 ed  by  the  HAL,  Koraput  Division  in
 the  personnel,  Industrial  relation
 and  Administartive  Departments;

 (b)  number  of  posts  reserved  for  the
 ST  and  SC  in  the  above  departments,
 gerade-wise;

 (c)  how  many  of  thera  filled  so  far;

 (d)  if  none  so  far  the  reasons  there-
 for;  and

 (e)  the  reservation  policy  followed
 by  the  HAL,  Koraput  Division  to  fill
 up  the  reserved  vacancies  in  different
 category  of  services?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SINGH):  (a)  A  total
 of  29  employees  belonging  to  Schedul-
 ed  Tribes  and  Scheduleq  Castes  have
 been  absorbed  in  the  Personnel.  In-
 dustrial  Relation  and  Administrative
 Departments  of  HAL,  Koraput  Divi-
 sion.  Besides,  appointment  letters
 have  been  issued  to  3  more  candidates
 belonging  to  Scheduled  Castes/Sche-
 duled  Tribes

 (b)  34  posts  are  reserved  for  Sche-
 duled  Tribe,  and  Scheduled  Castes  in

 sare
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 the  above  Departments  in  the  follow-
 ing  grades:

 Grade  No.  of
 posts
 reserved

 Rs.  7591350  (Grade  IT)  2

 Rs.  650—035  (Grade  I)  «  I

 Rs,  340—520  (Group-B)..  9
 Rs.  305445  (Group  A).  a2

 Tora,  re

 »  (c)  and  (d),  29  pasts  have  ulready
 been  filled  up  by  Candidaies  of
 Scheduleq  Castes  and  Scheduled
 Tribes  and  appointment  Jetter,  have
 been  issueq  to  3  more  candidates  of
 Scheduled  Castes  and  Scheduled
 Tribes.  The  remaining  2  posts  are  in
 the  process  of  being  filled  up  and
 action  for  recruitment  has  been  ini-
 tiated,

 (e)  The  reservation  policy  contained
 in  President's  Directives  is  being

 ju  lowed  by  HAL,  Koraput  Division.

 Reopening  of  Closed  Coa]  Mines

 2003,  SHRI  AGHAN  SINGH
 THAKUR:

 .  DR,  LAXMINARAYAN
 PANDEYA:

 Will  the  Minister  of  ENERGY  be
 Pleased  to  state.

 (a)  whether  a  large  number  of  coal
 mines  are  still  closed  in  the  country

 (b)  if  so,  the  number
 (State-wise)  and  whether  Govern-
 ment  propose  to  conduct  any  survey
 hereof;  and

 thereof,

 (९)  the  difficulties  in  the  way  of  re-
 opening  them?

 MINT
 MINISTER  OF  STATE  IN  THE

 A
 s  OF  ENERGY  (SHRI

 ESHWAR  MISHRA):  (a)  and

 (b).  Of  the  485  mines  under  the
 ownership  of  Coal  India  and  Singa-
 reni  Colleries  Company  Ltd.,  §  mines
 are  closed  at  present,  Of  these,  4  are
 located  in  Assam,  2  in  West  Bengal,
 5  in  Bihar,  3  in  Madhaya  Pradesh  and
 I  in  Andhra  Pradesh.  Out  of  these
 15,  7  mines  were  closed  even  at  the
 time  of  nationalisation,

 (९)  3  of  these  mines  are  closed  due
 to  exhaustion  of  the  reserves.  In  the
 other  cases,  the  mines  are  closed  since
 before  nationalisation  due  to  the  ab-
 sence  of  infrastuctural  facilities  for
 transport  of  coal.

 Rural  Electrification  Schemes  in  Sau-
 rashtra  Region  of  Gujarat

 2004,  SHRI  DHARMASINH&HAI
 PATEL:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  the  number  and  names  of  irri-
 gation  and  rural  electrification  sche-
 mes  concerning  Junigadh,  Rajkot  and
 Jamnagar  districts  of  Saurashtra  re-
 gion  of  Gujarat  perniin.  for  clearance,
 since  when  the  same  are  pending  and
 the  number  of  villages  likely  to  be
 covere;|  under  each  scheme;

 (9)  when  these  ‘chemes  will  be
 cleared;

 (c)  the  reasons  for  which  these
 schemey  are  pendins  so  far;  and

 (d)  the  amount  likely  to  he  spent  on
 each  scheme  and  the  particulars  of
 loans  and  grants  likely  to  be  made
 available  bv  the  Governn:ent  cf  India
 and  Electricity  Board,

 THE  MINISTER  OF  ENERGY
 (SHR  P.  RAMACHANDRAN):  (a)

 to  (d).  3  rural  electrification  schemes,
 one  for  Rajkot  dist¥ict  and  2  for
 Junagadh  district,  received  from  the
 Gujarat  State  Electricity  Board,  are
 under  examination  with  the  Rural
 Electrification  Corporation  for  sanc-
 tion  of  loan  assistance  In  addition
 one  scheme  for  Junagadh  district  was
 returned  to  the  Board  in  January  979
 for  revision  and  its  return  is  now
 awaited.
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 ‘Details  of  the  schemes  are  given  in
 the  statement  enclosed.

 3  schemes  pending  with  the  Corpo-
 ration  will  be  considered  for  sanction
 of  loan  assistance  if  on  eXamination
 they  are  found  to  be  technically  feasi-
 ble  and  financially  viable,  subject  to
 availability  of  funds.
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 Thete  is  no  undue  delay  in  the  pro.
 cessing  of  these  schemes.

 DETAILS  of  SCHEMES  OF  JUNAGADH
 RasKot  AND  JAMNAGAR  DISTRCITS  OF
 GUJARAT  PENDING  WITH  RuraL  ELEcTRI-
 FICATION  CORPORATION  FOR  SANCTION  OF
 LOAN  AND/OR  WITH  GUJARAT  ELECTRI-

 CITY  FOT  REVISION

 S.  Name  ofthe  No,  of  Cost  of  Loan  Date  of  Date  of  Date  of  Date  of
 No.  Scheme  villages  scheme  sought  reccipt  inspection  appraisal  receipt

 covered  (Rs.  in  for  (Rx.  im  REC  (appraisal)  comments  03  revised
 lakhs)  in  lakhs)  sent  to  scheme

 S.E.B.

 Pending  with  R.E.C.

 i.  Rajkot  (Rural)
 Division,  Rajkot
 Distt.  54  §0°0I0  48240  14-6-78  7/78  8/78  16-2279

 a.  Veraval  taluka
 Junagarh  Distt  28  33°940  3r°980  6-9-78  12/78  17-19-78  152-79

 3.  Mangrol  taluka
 Junagarh  Distt.  8  g2'870  3I°050  =  20-9-78  12/78  7212-78  15-2-79

 Toray  y76-820  II2°270

 Pending  with  S.£.B.

 ro  Bhagvadar  Revised
 S.D.  है  मकर  न  59  25°200  245100  28-r0-78  =  12/78  g-!-79  schemes
 Distt.  awaited.

 Loss  of  Production  in  Nangal  Fertili-
 ser  Plant  due  to  Coal  shortage

 2005,  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZ@Rs  be  pleased
 to  state:

 (a)  what  is  th  total  loss  of  produc-
 tion  due  to  coal  shortage  in  Nangal
 Fertilizer  Plant;  and

 (b)  what  steps  Government  have
 taken  to  end  this  crists?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 ASHRI  8.  N.  BAHUGUNA}emfay  The
 Nangel  Expansion  unit  sustained  a
 loss  of  ‘productign  to  the  extent  of
 11,588,  tennes  of  urea  as  a  result  of
 coal  shortage.  :

 RE

 (b)  A  Ministerial  level  meeting  was
 held  recently  and  the  problems  feced
 by  the  Fertilizer  units  on  account  of
 shortage  of  naphtha  and  coal  were
 considered  in  depth  with  a  view  to
 taking  necessary  remedial  measures

 to  maintain  supplies  of  coal  and  other
 inputs  to  the  various  fertilizer  units
 including  Nangal.

 Fortign  Collaboration  Agreements

 2006,  SHRI  L.  L.  KAPOOR:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  details  of  each  of  the  foreign
 colleberation  agreements  entered  int
 by  his  Ministry  during  the  laat  ‘eight
 years;
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 (9)  names  and  addresseg  of  foreign
 collaborations;

 (c)  value  of  each  contract  and  the

 foreign  exchange  component  thereof;

 (d)  the  nature  of  th  area/techni-
 ca]  requirement  which  necessitated
 each  foreign  collaboration;  and

 (e)  the  names  and  designations  of
 the  Ministries  repesentatives  who  ne-
 gotiated  these  agreements  concluded
 during  this  period?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALCS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
 (e).  The  requisite  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha,

 Survey  for  Minerals  in  J  &  K  State

 2007.  SHRI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  any  detailed  survey  for
 Minerals  has  been  undertaken  in
 Jammu  and  Kashmir  State  and  in
 which  areas  and  with  what  results—
 details  region-wise—(Kashmir,  Jammu
 and  Ladakh);

 (b)  what  are  the  minerals  so  far
 located  and  in  which  areas  and  in
 what  quantity;  and

 (c)  how  much  is  the  total  cost  of
 minerals  so  far  exploited  from  the
 State?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  MINES
 (SHRI  KARIA  MUNDA):  (a)  and
 (b).  The  Geological  Survey  of  India
 has  been  conducting  mineral  surveys
 in  various  parts  of  Jammu  &  Kashmir.
 As  a  result  of  these  surveys  the  fol-
 lowing  minerals  have  been  located  in
 the  J.  &  K.  State: —

 Place  Name  of  mineral
 Reserves  (in  million
 tonnes  unless  other-

 wise  specified)

 (a)  (2)  (3)

 Jammy
 I.  Kalakot  &  Metka  Coal  हे  है  2°Bo5
 2.  Triyath,  Gantha,  Krul,  Ranshu,  Sarodabas,  Bauxite  7°526

 Sangarmarg.  Panahasa,  Salal.  Jungal-Gali
 and  Thanpal

 3  Kathua  and  .  Limestone  are75
 पाला  Limestone  118

 5»  न  a  नि  मे  Sapphire  Reserves  not  Esti-

 ee
 mated.
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 Kashinir
 Ss  Nichahoma  and  Chokithal  Lignite  40°00
 6.  Wuyan  and  Khrew  Clay  29°7
 7.  Anantnag  and  Baramulla  Limestone  95°6
 8.  Baramulla  Gypsum  328-00
 oe  Baramulla  Graphite  a  43°25

 to.  Baramulla  Ochre  197,  000  tonnes
 Ladakh

 ir.  Gee  Kurgiakh  Gypsum  20°00
 wd.  Puga  .  .  .  Borax  54249  tonnes  with  1200,

 72  व  ००००७
 year.

 Tg.  Chumathang  Fluorite  8000  tonnes

 The  Puga  .  Sulphur  21070,  tonnes

 i5.  Tsokar  Salt  &  Evaporite  0°85

 (९)  Total  value  of  minerals  exploi-
 ted  during  the  twenty  years  ending
 397  is  estimated  to  be  Rs.  88  million,

 Production  of  Rubber  (Synthetics)
 by  M/s.  Synthetic  and  Chemicals

 Ltd.

 2008.  SHR;  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  have  Government  been  check-
 ing  from  time  to  time  that  the  factory
 of  Synthetics  and  Chemicals  Limited,
 Barilly,  manufactures  rubber  (synthe-
 tic)  by  consuming  alcohol,  benzene
 and  other  raw  materials  as  per  its  de-
 sign  and  that  it  is  not  consuming  these
 raw  materials  and  chemicals  more
 than  allowed  ration  as  per  plant  de-
 tail<;

 (wv)  have  government  ever  found
 that  this  factory  has  been  consuming
 more  alcohol,  benzene  and  other  raw
 materials  than  it  should  as  per  plant
 design  but  the  same  is  being  swallow-

 ed  as  it  is  a  monopoly  industry  and
 even  ai  higher  cost  of  production  of
 rubber  it  can  make  profit;  and

 (c)  what  sort  of  details  or  reports
 the  Central  Government  are  getting  to
 keep  4  check  that  this  factory  is  being
 operated  and  consuming  materials  and
 producing  synthetic  rubbers  as  per
 designed  plant  capacities  and  working?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
 (c).  The  required  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House,  when
 received.

 Maharashtra  Float  rejected  in  the  Re-
 public  Day  Parade

 2009.  SHRI  VASANT  SATHE:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFLNCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  in  the
 Republic  Day  Parade  in  Delhi  this  year



 +
 49  Written  Answers  PHALGUNA  18,  900  (SAKA)  Written  Answers  50

 Maharashtra  float  was  rejected  for  the
 first  time  during  the  last  30  years;

 (b)  if  so,  furnish  full  facts  of  the
 matter  and  the  reasons  therefor;

 (c)  whether  the  floats  of  other  Sta-
 tes  have  been  rejected  ang  details
 thereof;  and

 (d)  whether  it  is  a  fact  -  the  re-
 jection  of  the  Maharashtra  float  was
 totally  unjustified  as  per  the  guidelines
 and  the  procedure  and  details  of  pro-
 test  lodged,  if  any,  by  the  Government
 of  Maharashtra  and  the  reaction  of  the
 Government  thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRy
 JAGJIVAN  RAM):  (a)  to  (d).  The
 psoposals  for  this  tableaux—received
 from  State  Goveruments,  Administra-
 tions  of  Union  Territories,  Central
 Ministries  ang  other  organisations—
 are  considered  by  a  Committee  which
 includes  eminent  person  in  the  field  of
 art.  The  selection  of  tableaux  for
 display  in  the  Republic  Day  Parade  is
 made  primarily  on  consideration  of
 merit,

 The  proposal  received  from  tie
 Government  of  Maharashtra  was  con-
 sidered  by  the  Commuttee,  more  than
 once  Fut  it  was  not  found  pissible  to
 include  the  tableaux  in  this  years
 Parade,  keeping  in  view  its  quality
 ang  the  availability  of  better  tableaux.

 This  is  neither  the  first  time  that
 the  tableaux  of  a  particular  State  was
 not  found  acceptable,  nor  even  the
 first  such  ocasion  for  Maharashtra,
 nor  was  Maharashtra  alone  among
 States  whose  tableaux  were  not  found
 acceptable  this  year,  Proposals  of  0
 States  and  8  Union  Territories  could
 not  be  accepted.

 The  reasons  for  which  various  ta-
 bleaux  were  not  approved  were  ex-

 Plained  by  experts  to  the  represen-
 aives

 of  the  State  Governments  and

 Thee  .Territory  Administrations.
 te  ms

 was  no  occasion  for  any  pro-
 tra  being  received  from  Maharash-

 or  any  other  State.

 Domestic  Gas  Supply  Agencies  fanc-
 tioning  in  Rural  and  Urban  Areas  in

 Madhya  Pradesh

 2010,  SHRI  MADHAVRAO
 SCINDIA;  Will  the  Minister  ०
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  the  existing  number  of  domestic
 gas  supply  agencies  functioning  in  the
 urban  and  rural  areas  of  Madhya  Pra-
 desh;

 (b)  per  annum  supply  of  cylinders
 to  those  agencies  for  supply  to  consu-
 mers;

 (९)  whether  Government  propose  to
 increase  the  supply  of  cylinders  to
 make  its  availability  in  more  places
 hoth  in  urban  and  rura]  areas  in  near
 future;  and

 (d)  if  so,  details  thereof?
 THE  MINISTER  OF  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 Indian  Oil  Corporation  AIOC)  and
 Bharat  Petroleum  Corporation
 (BPCL)  together  have  24  distributors
 to  market  cooking  gas  in  Madhya  Pra-
 desh.  The  Hindustan  Petroleum
 Corporation  (HPCL)  is  marketing
 cooking  gas  in  this  State  through  their
 distributors  who  have  6  agents/sub-
 agents.  The  Visakh  Marketing  Unit
 of  HPCL  has  eight  such  agencies.

 (b)  The  total  annual  supply  of  gas
 cylinders  to  the  consumers  in
 Madhya  Pradesh  is  8.78  lakhs  ap-
 proximately.

 (c)  and  (d),  IOC  have  immediate
 plans  to  introduce  LPG  marketing  at
 Chattarpur.  On  the  basis  of  avail-
 ability  of  additional  LPG  through
 imports  or  commissioning  of  new
 facilities,  it  will  be  possible  for  ofl
 companies  to  extend  marketing  of
 LPG  to  more  urban/rural  areas  from
 around  34980  onwards  based  on  the
 following  considerations;

 (i)  anticipated  customer  potential;
 (ii)  nearness  to  the  market  from  the

 source  of  supply;
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 (iii)  availability  of  safe/oommercial
 mode  of  transport;

 (iv)  maximum  utilisation  of  distriby-
 tion  equipment;  and

 (v)  viability  of  operation.

 Cooking  Gas  facility  in  Himachal
 Pradesh

 20i2.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  refer  to  the  reply  given
 te  Unstarred  Question  No.  326  on  2Ist
 November,  978  regarding  marketing
 of  cooking  gas  at  Dharamshala,
 Himachal  Pradesh  and  state:

 (a)  the  progress  so  far  made  regard-
 ing  introducing  of  marketing  of  LPG
 (Cooking  Gas)  at  Dharmshala  in
 Himachal  Pradesh;

 (b)  whether  the  market  scheme  has
 gince  been  introduced  in  the  city;  and

 (c)  if  not,  by  when  the  scheme  will
 be  introduced?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS

 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 interviews  for  selection  of  candidates
 for  LPG  distributorship  at  Dharm-
 shala,  in  Himachal  Pradesh,  are  pro-
 posed  to  be  held  by  the  Indian  Oil
 Corporation  Limited  in  the  third  week
 of  March,  1979.

 (b)  No,  Sir.

 (c)  After  selection  of  the  candidate
 a  minimum  period  of  4  te  6  months
 would  be  required  for  providing
 necessary  godown/showroom,  facilities
 ete.,  for  commissioning  a  distributor-
 ship  at  Dharmshala  in  Himachal  Pra-

 desh,

 MARCH.  6,  979  Written  Answers  52

 Steel  and  tren  Factories  at  Nayagath
 Paradeep

 20i8.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  the  steps  taken  by  the  Govern-
 ment  to  establish  steel  and  iron  facto-
 ries  at  Nayagarh  (Keonajhar  District,
 Orissa)  and  Paradeep  (Orissa);

 (9)  whether  Government  for  non-
 complying  the  demands  of  the  Orissa
 people  have  tried  to  fulfil  the  desires
 of  the  Orissa  people  to  develop,  expand
 870  extend  the  Rourkela  Steel  Factory;

 (c)  ४  so,  to  what  extent  the  expan-
 sion  and  extension  of  the  Rourkela
 Steel  Factory  has  been  made;  and

 (d)  the  number  of  extra  employees
 that  may  be  required  for  expansion
 and  extension  and  whether  there  is
 definite  reserved  provision  for  employ-
 ment  of  the  Oriya-people?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Govern-
 ment  have  been  holding  discussions
 with  countries  such  as  USSR,  Ro-
 mania,  West  Germany,  U.  K.  and
 Japan,  in  the  context  of  con-
 sidering  the  feasibility  of  setting
 up  three  shore-based  steel
 plants,  and  the  nature  of  assis-
 tance  which  can  be  provided  by  them
 for  establising  the  projects,  location  of
 which  would  he  based  on  techno-
 economic  considerations.

 (b)  and  (०),  At  present  no  proposal
 igs  under  Government's  consideration
 about  further  expansion  of  Rourkela
 Stee]  Plant.  However,  certain  facilities
 to  cover  modifications,  imbalances,
 diversification  of  products,  modernisa-
 tion  and  replacements  are  continuously
 being  put  up  at  the  Plant,  such  a8
 installation  of  facilities  fer  production
 of  Cold  rolled  grain  oriented  and  non-
 oriented  sheets.

 (ad)  In  view  (b)  and  (2)  above,  does
 not  arise  for  the  present.
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 Production  of  Liquid  Fuel  and  Chemi-
 cals  from  Coal

 20i4.  SHRI  VIJAY  KUMAR  पर.
 PATIL:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  Government  have  _re-
 ceived  a  proposal  from  USSR  regard-
 ing  help  for  production  6  liquid  fuel
 and  chemicals  from  coal  and  effective
 use  of  mining  waste;

 (b)  if  so,  furnish  details  regarding
 the  salient  features  of  the  help  pro-
 posals  received  from  the  USSR;

 (c)  the  reaction  of  Government
 thereto/decision;

 (d)  latest  position  regarding  accep-
 tance  of  the  Soviet  Aid;  and

 (e)  whether  similar  assistance  pro-
 posal  from  other  countries  is  simulta-
 neously  being  considered  details  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  to  (e).

 The  long-term  programme  of  econo-
 mic,  trade,  scientific  and  technical
 cooperation  between  India  and  USSR
 includes  cooperation  in  the  fielqa  of
 Coal  utilisation,  development  of
 Process  for  production  of  fuel,  gas,
 liquid  fuel  and  chemicals  from  coal,
 use  of  material  recovered  from  coal
 breparation  wastes,  etc.  A  team  of
 Soviet  experts  visited  India  and  dis-
 Cussed  with  Central  Fuel  Research  In-
 stitute  and  Central  Mine  Planning  and
 Design  Institute,  It  was  deicdeg  to  ex-
 change  information,  data  and  status  of
 the  present  work  available  with  both
 Parties  with  a  view  to  identifying  the
 Spheres  of  cgoperation,
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 Such  cooperation  in  the  field  of
 science  and  technology  in  respect  of
 coal  is  under  various  stages  of  discus-
 sion  with  West  Germany,  Australia,
 ete.

 एस०  Fo  सो०  के  राजपत्रित  कर्मचारियों  को  बिदेशों
 में  भेजे  जाने  के  नियम

 2015.  ह  जचाग  सिह  चौहान:  क्‍या
 उप  प्रधान  मंत्री  तथा  रक्षा  मत्नी  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  एम०  ई  सी०  के  राजपत्ित  कर्मचारियों
 को  प्रशिक्षण  के  लिए  विदेश  भेजने  सम्बन्धी  नियम
 क्‍या  है;

 (ख)  गत  दो  वर्षों  में  विदेश  भेजे  गये  प्रधि-
 कारियों  के  नाम  क्या  हैं  और  उन्हें  किस  प्रयोजन
 के  लिए  विदेश  भेजा  गया  था;  भौर

 (ग)  इस  वर्ष  के  लिए  बनाई  गई  योजना
 का  ब्यौरा  क्‍या  है?

 उप  प्रधाम  मंत्रों  तभा  रक्षा  मंत्री  (भी  जगजोबन,
 राम):  (क)  से|(ग)  .रक्षा  मंत्ालय  के  प्रधीन  एम०ई०
 सी०  नाम  का  कोई  संगठन  नहीं  है।  इस  मंत्नालय  के
 अधीन  एम०  ई०  एस०  इंजीनियर्स  कोर  है।

 2  जहां  तक  एम०  ई०  एस०  का  सम्बन्ध  है,
 राजपत्नित  भ्रधिकारियों  को  विदेश  में  प्रशिक्षण  के
 लिए  भेजने  के  बारे  में  कोई  नियम  नहीं  है  और
 एम०  ई०  एस०  के  किसी  ऐसे  भ्रधिकारी  को  गत
 वर्षों  में  विदेश नहीं  भजा  गया  है  ।  इस  वर्ष भी
 किसी  एम०  ई०  एस०  अ्रधिकारी  को  विदेश  भेजने
 की  कोई  योजना  नहीं  है  ।

 3.  इंजीनियर्स  कोर  के  सम्बन्ध  में  इस  तरह  के
 कोई  नियम  नहां  है  उन्हें  विदेशों  में  केवल  ध्रनुदेश
 पाठको  प्रथवा  प्रशिक्षण  कार्य  के  लिए  भेजा  जाता
 है।  भारत  सरकार  को  विदेशों  से  जब  कभी  ऐसे
 श्रवुरोध  प्रस्ताव  प्राप्त  होते  हैं  तो  थलसेना  मुख्या-
 लय  श्रपेक्षित  योग्यताधों  पर  भ्राधारित  Ly
 झाधार  पर  फसरों  का  चग्रन  करता  युग्म |  केन्द्र

 द्न
 ऐसे  अफसरों  के  चयन  का  धनुमोदन  करती

 4  fret  दो  वर्षों  में  इंजीनियसे  कोर  के
 निम्नलिखित  झफसरों  को  विदेशों  में  प्रशिक्षण  पर
 भेजा  गया  ौर  जिम  पाठ्यक्रमों के  लिए  उन्हें  भेजा
 गया  था  वे  भी  मीचे  दिए  गए  हैं  -

 —__  i  2

 wo

 अाई०  Bo  8274  मेजर  ध्रार०  पी०  ब्रोधर--  ब्रिटेन  में  एड्ग्रांस  एन्सप्लोसित्र  भाड़  मेंस

 दिन  iim  hci  कल  लत  लाल  कल  लत  लक  लक  कल  लत  ड  कलश  कल  कल  कल
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 झाई  सी०  ING  ले०  कनेल  जे०  एस०  मबकइ---

 झाई  ०  सी०  6268  भेजर  झार०  सुक्रमनियन--
 झाई०  सी०  3521  मेजर  सीण  नारायण
 श्ार०  सी०  39054  मेजर  बी०  के०  भास्कर
 झर०  सी०  6038  मेजर  यश  मल्होंत्ना
 झाई०  सी०  6454  मेजर  एन०  एस०  ब्रोपाराय

 5.  इस  वर्ष  इंजीनियर  अफसरों  को  विदेश  भेजने  के  बारे  में  कोई  विशेष  योजना  नहीं  है  ।

 ब्रिटेन  में  मिलिटरी  प्रापरेशनल  एण्ड  एनालेसिस
 रिसर्  कोर्स  Y

 प्श्फ
 कालेज  कोर्स  केम्बरले,  यू०  बे ०

 \
 कम्बाइंड  स्टाफ  प्रापरेशनल  एण्ड  टैक्टीकल

 j
 आफ  इंजीनियर  29,  सोवियत  संघ  |

 Prices  of  formulation  under  new
 pricing  policy

 20i6.  SHRI  MOTIBHAI  R.  CHAU-
 DHARY:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZER  be  pleased  to  stiie

 (a)  what  is  the  increase  in  prices
 expected  by  Government  in  category  I
 ang  II  formulations  under  new  pricing
 policy;

 (b)  whether  it  is  a  fact  that  prices
 of  majority  of  category  III  formula-
 tions  would  also  increase;

 (c)  in  what  way  the  new  Drug  Policy
 would  protect  the  consumer  interest;
 and

 (a)  whether  new  policy  has  been
 framed  to  help  the  public  sector  whose
 prices  of  narrow  spectrum  antibiotics
 would  come  up  substantially?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)

 when  the  Drug  Prices  Control  Order
 embodying  the  new  pricing  policy  is
 issued,  manufacturer,  of  categories  I
 and  II  formulations  whose  prices  are
 higher  than  the  leader  prices  would
 have  to  bring  down  such  prices  to
 the  level  of  the  leader  prices.  In
 view  of  this,  on  the  issue  of  the  new
 Drug  Prices  Control  Order,  there
 would  be  a  reduction  in  «  few  of  the
 existing  maximum  retail  prices  of  pro-

 ‘ducts  which  can  be  categorised  as
 categories  I  and  II  formulations,

 (b)  No  Sir.

 (c)  The  salient  features  of  the
 New  Drug  Policy  which  are  expected
 to  protect  the  consumer  interest  are
 as  follows:

 (i)  All  the  bulk  drugs  which  could
 go  into  price  control  formulations
 will  pe  subject  to  price  control,  Un-
 der  the  existing  DPCO  1970,  only  in
 respect  of  ‘Essentia]  Bulk  Drugs’  cov-
 ered  under  para  4,  of  the  DPCO,
 Government  had  the  powers  to  fix
 prices  after  conducting  such  inquiry
 as  deemed  fit.  In  the  case  of  other
 bulk  drugs,  the  manufacturers  were
 required  to  obtain  approval  of  Gov-
 ernment  only  when  increasing  the
 prices  thereof.

 (ii)  The  scheme  of  graded  mark-ups
 (providing  for  40  per  cent  for  cat.  I, 55  per  cent  for  cat.  II,  maximum  mark
 up  of  १00  per  cent  for  cat,  IIT  and  ex-
 emption  for  cat.  IV  formulations)  un-
 der  the  New  Drug  Pricing  Policy  is
 expected  to  make  available  essential
 and  life  saving  drugs  to  the  consumer

 at  fair  prices,  while  ensuring,  on  an
 overall  basis,  a  fair  return  to  the
 maufacturers.

 (a)  While  the  New  Drug  Policy  in-
 deed  assigns  a  leading  role  to  the
 public  sector  in  the  production  and distribution  off  drugs  and  ipharma- ceuticals,  the  Pricing  Policy  does
 not  make  any  specific  provision  for
 public  sector  units.  Narrow  spectrum antibiotics  are  manufactured  both  in

 the  public  ag  well  us  private  sectors.
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 from  Delhi  Bar  Association  on
 Sub-divisional  Magistrates  Courts

 2017,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  LAW,  JUSTICE,  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  got  any
 appeal  from  the  Delhi  Bar  Association
 for  the  Sub-divisional  Magistrates
 Courts  to  be  brought  under  one  roof;
 and

 (b)  if  so,  what  is  the  reaction  of
 Government?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS

 (SHRI  SHANTI  BHUSHAN):  '  (a)
 According  to  Delhi  Administration,
 no  specific  appeal  has  been  received
 from  the  Delhi  Bar  Association  for
 the  location  of  the  Courts  of  all  the
 Sub-divisional  Magistrates  under  one
 roof.

 (b)  Does  not  arise.

 General  Manager  for  JCB  Press

 20i8.  SHRI  UGRASEN:
 SHRI  RAM  KANWAR

 BERWA:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  whether  Government  has  decid-
 ed  to  run  letter  Press  and  Photo  Litho
 Press  of  JCB  under  the  contro]  and
 Supervision  of  a  General-Manager  pos-
 Sessing  diploma  in  Printing-technology
 and  experience  in  labour-management
 relations:

 (b)  if  so,  by  what  time  the  new
 General-Manager  will  be  appointed;

 (c)  if  not,  the  reasons  therefor,  and
 whether  the  Government  has  taken  ex-
 —_
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 pert  opinion  of  Director  Printing
 CCP&S,  New  Delhi  in  regard  thereto;
 and

 (d)  if  so,  the  details  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to
 (a).  At  present  there  is  a  Photo.
 Litho  Section  in  the  JCB.  There  is
 no  Letter  Press  of  the  JCB  as  such
 at  present,  and  the  documents  for  the
 JCB  are  being  printed  in  the  JCB
 Wing  of  Government  of  India  Press
 on  a  cost  adjustment  basis.  A  Letter
 Press  Section  is  also  propsed  to  be
 added  to  the  JCB  to  function  within
 the  premises  of  the  JCB,  The  ques-
 tion  of  appointing  8  General  Manager
 will  be  considered  when  the  Letter
 Press  Section  comes  into  being  in  the
 JCB.

 Employees  working  in  JCB

 20i9.  SHRI  NATWAR  LAL  B.  PAR-
 MAR:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 DEFENCE  be  pleased  to  state:

 (a)  number  of  employees  category-
 wise,  including  Technical  Assistant
 (G.D)  serving  on  deputation  ad-hoc
 basis  in  JCB  have  been  confirmed  or
 are  being  regularised;

 (b)  whether  such  confirmaticns/re-
 gularisations  are  not  in  contraventions
 of  the  recommendations  of  the  Depart-
 ment  of  Personnel  and  Administrative
 Reforms;  and

 (९)  it  so,  the  criteria,  procedure
 and  intention  behind  such  a  step  taken
 by  the  Ministry?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 details  of  employees  who  were  ap-
 pointed  on  regular  basis  are  given
 below  :—

 Category
 No.  of  employees  No,  of  emplovees

 Seinen:
 Group  ‘A’  (Gaz.)
 Group  ‘B’  (Gaz.)
 Group  ‘B’  (Non-Gaz.)  :  :  .
 Group  ‘©

 niti.
 aug  arcane  spnainicd  oa  regular

 7  2
 6

 23  12
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 Other  employees  are  being  consi-
 dered  for  regularisation.

 No  employee  wo  was  appointed  on
 ad-hoc  basis  in  JCB  came  on  deputa-
 tion.

 No  ad-hoc  appointee,  subsequently
 regularised,  hag  since  been  confirmed.

 (b)  and  (०),  The  ad-hoc  appoint-
 ments  of  2  Officers  in  Group  ‘A’  were
 regularised  in  accordance  with  the
 Televant  Recruitment  Rules  The
 32  officials  in  Group  ‘B’  (non-Gazet-
 ted)  mentioned  in  reply  to  part  (a)

 had  put  in  satisfactory  service  for
 more  than  9  years  as  Technical  As-
 sistanits  on  ad-hoc  basis  and,  therefore,
 they  deserved  special  consideration
 for  appointment  on  regular  basis  by
 relaxation  of  the  recruitment  rules
 as  explained  in  reply  to  Lok  Sabha
 Unstarred  Question  No.  552  answe-
 ted  on  19-7-1978,

 काम  पर  लगे  लैसिसिक  कर्मचारो

 2020.  शो  एम०  Go  हवास  प्रल्लहाज  :  क्‍या
 सूचना  और  प्रसारण  मंत्रों  यह  बताने  की  कृपा  करेगे
 ह उ  :

 (क)  क्या  यह  सच  है  कि  खुक्तिग  कार्य  क॑  मामले
 में

 दू मैविसिक
 कर्मचारी  एक  निर्धारित  ग्रवधि  में

 एक  सूत्र  के  झन्तरगत  भ्रपेक्षित  दिनो  की  संख्या
 पूरी  कर  चुके  हैं  जब  कि  उतनी  ही  भ्वधि  तक  काम
 करने  वाले  झन्य  कर्मचारी  वह  सब्या  पूरी  नहीं
 कर  पांये  हैं,  यदि  हां,  तो  क्या  इस  बारे  में  कोई
 जाँच  की  जायेगी  भौर  इतके  लिए  क्या  समाधान
 खोजा  गया  है;  और

 (=)  कया  o32  मई,  i977:  से  पहले  से
 काम  करने  वाले  नैसित्तिक  कर्मचारियों  की  सेवाग्रो
 को  नियमित  करने  के  उद्देषय  से  इस  सम्बन्ध में  पुर्र्चयन
 के  लिए  तथा  उनके  साथ  हुए  भ्रन्याय  को  समाप्त  करने
 के  लिए  आदेश  दिये  जायेगे  ?

 सुचता  शौर  प्रतारण  बंतो  श्री  लाल  कृष्ण
 श्राइशाणी  )  :  (क)  कलाकारों  की  गैजुअल  बुकिंग
 4  पलों के  प्रनुवबस्ध  पर  तब  की  जाती  है  जब  कार्य-

 “अमर  की  श्ायश्यकताझों  को  देखते  हुए  ऐसा  करना
 झावश्यक  हो।  भ्राम  तौर  पर  स्वीकृत  कैजूझन
 आटिस्टों  की  सूची  ररय्ी  जाती  है  और  उनको  बारी,

 MARCH  6,  99  Written  Answers  60

 बारी  से  बुक  किया  जाता  है।  तथापि,  जब  कर्मी
 अकस्मात  जरूरत  पड़ती  है  तो  उस  कार्य  जिसके
 लिए  उसे  बुकिंग  दी  जाती  है,  के  लिए  कंजुभल
 भार्टिस्ट  की  उपलब्धि,  तत्परता  भौर  उपयुक्तता  से
 ही  एक  वर्ष  में  कुल  दिलों  की  संडया  का  निर्धारण  किया
 जा  सकता  है।  इसलिए  इस  बारे  में  जाँच  कराने
 का  प्रश्न  नहीं  उठता  |

 (खत)  नैमित्तिक  प्राधार  पर  तिगृकति  किसी
 कलाकार  को  स्टाफ  प्राटिस्ट  के  रूप  में  नियमित
 किए  जाने  का  हकदार  नहीं  बनाती।  तथापि,
 इस  बात  को  देखते  हुए  कि  बहुत  बडी  संख्या  में
 कैजुप्रल  भाटिस्ट  अनेक  बर्षों  से  कार्य  कर  रहे  थे,
 सरकार  ने  यहे  निर्णय  लिया  कि  जिन्होंने  (a)  तीन
 वित्तीय  वर्षों  अर्थात्‌  1974-75,  975-76  ,और
 I976—77  या  975-76,  876-77  झौर
 1977-78  के  किसी  भी  ब्लाक में  365  दिन,  या
 (2)  ‘1974-75,  975—78,  1976-77,  शौर
 1977-78  के  किसी  भी  वित्तीय  वर्ष  के  दौरान
 240  दिन  काम  किया  हों,  उनकों  प्रतुसूचित  जाति/
 प्रनुसूचित  जनजाति  के  लिए  पदों  के  झ्रारक्षण  सम्बन्धी
 प्रादेशों  को  लागू  करते  हुए  स्टाफ  प्रा्टिस्टों  के  रिक्स
 पदों  परनियमित  किये  जाने  बे,  बारे  में  विचार  किया
 जा  सकता  है बरते  कि  वे  इस  प्रकार  के  कैजप्रल
 प्राटिस्ट  उन  स्टाफ  भ्रा््टिस्टों  के  पदों,  जिनके  लिए
 उनके  बारे  में  विचार  किया  जाना  है,  पर  तैनाती
 के  लिए  शैक्षिफ  रूप  से  या

 जगा  मु
 हो  I

 इसलिए  हम  सम्बन्ध  में  पुन  चयन  करने  का  प्रश्स
 नहीं  उठता  ।

 लोह  झ्रवस्क  के  मूल्य  सें  स्थिरता  लाने  के  लिए  उपाय

 2021.  शी  विजय  कुमार  मलतहोता  :  क्या
 इस्पात  झीर  खाम  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्या  सरकार  का  लौह  पझ्यस्क के  मूल्य  में
 स्थिरता  लाते  ष्का  विचार  है,  भौर

 (ख)  यदि  हां,  तो इस  बारे  मे  सरकार  की  क्या
 योजता  |  ?

 इस्पात  ल्लौर  जान  मंत्रालय  में  राज्य  मंत्री  (थों
 कड़िया  मुष्डा)  :  (क)

 ल
 खा).  देश  में  हस्पात

 कारखाने  लौह  भ्रयस्क  की  प्रावश्यकता  मुख्यतः
 झपनो  रक्षित  खानों  से  पूरी  करते  है  भौर  बहुत
 कम  माता  (5  प्रतिशत  से  7  प्रतिशत  तक)  श्वनिज
 तथा  धातु  व्यापार  तिगम  की  भार्फत  निजी  शान
 मालिकों  से  प्राप्त  की  जाती  है।  लौह  धयस्क  का
 तिर्यात  खनिज  तथा

 ्  लि
 निगम  के  माध्यम

 से  किया  जाता  है  प्रौर  के  लिए  लौह  ममस्क
 की  प्राप्ति  के  लिए  खनिज  तथा  धातु  ब्यापार  निगम
 द्वारा  दी  गई  कीमत  जहाज  तक  विष्मभार
 बसूल  की  गई  कीसत  पर  तिभेर  करती  है।



 67  Written  Answers  PHALGUNA  I5,  800  (SAKA)  Written  Answers  62

 Per-Capita  Availability  of  Power  in
 Tripura

 2022,  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 ENERGY  be  pleased  ‘+o  state:

 (a)  what  was  the  per-capita  avail-
 ability  of  power  in  Tripura  during
 ‘1978-79;  and  how  it  compared  with  the
 corresponding  figures  for  the  country
 and  for  each  of  the  States  and  Union
 Territories;

 (b)  how  far  these  figures  are  Hkely
 to  get  a  boost  during  1979-80;  and

 (c)  the  contemplated  average  rate
 of  growth  of  power  supply  in  Tripura
 and  other  States  for  the  Sixth  Five
 Year  Plan,  978—83?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 The  per-capita  availability  of  electri-
 city  in  Tripura  and  its  comparison  with

 the  country  as  a  whole  and  other
 States|Union  Territories  during  ‘1978-
 79  is  given  in  Statement-I  attached.

 (b)  The  per-capita  availavility  in
 Tripura  in  1979-80  is  expected  to  be
 about  23  Kwh,

 (c)  The  growth  of  requirement  of
 electrical  energy  ita  Tripura  and  other
 States  during  the  Sixth  Five  Year
 Plan  ie.  978—83  according  to  present
 tentative  estimates  based  on  the  tar-
 gets  envisaged  in  the  Draft  Five  Year
 Plan  978—83  for  overall  growth  of
 the  economy  and  industrial  and  agri-
 cultural  production,  ig  given  in  State-
 ment-II  attached.  If  the  power  pro-
 gramme  as  drawn  up  is  implemented
 successfully,  it  is  expected  that  energy
 availability  will  be  adequate  by  and
 large  to  meet  he  projected  require-
 ments  in  1982-83.  Thus  the  overall
 growth  of  power  supply  i  the  various
 states  during  the  Plan  period  would
 Generally  correspond  to  the  overall
 growth  of  energy  requirement.

 Statement  I

 Statement  showing  per  capita  availability  of  energy  in  various  States/U.  Ts.  during  978-79.

 S.No.  State/U.Ts.  Per  capita  availability
 Kwh))

 :  2  8
 .  “Tripura  ग
 2  Andhra  Pradesh  iI2

 3  Assam  42
 4  Bihar  99
 5  Gujarat  264
 6  Haryana  _  &  265
 7  Himachal  Pradesh  Br
 8  Jammu  &  Kashmir  725
 9  Karnataka  oo.  है  द  789

 i0  Kerala  I22
 ab  Madhya  Pradesh  .  .  06
 72  Maharashtra  ;  to.  263
 373  Manipur  वि  .  .  जा.
 tn
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 1  2  |

 14  Meghalaya  मु
 15  Nagaland  नि
 6  Orissa  .  हाउ
 377  Punjab  ।  373
 i8  Tamil  Nadu  .  +  279
 tg  Rajasthan  rg
 20  Uttar  Pradesh  708
 Qn  West  Bengal  .  गक7
 a2  Arunachal  Pradesh  मु  हि
 23  Chandigarh  +  भ्राः
 24  Delhi  426
 25  Goa,  Daman  &  Diu  233
 26  Pondicherry  नि  हे  268

 7  Mizoram  @  डर  हर

 ALL  INDIA  .

 Nore  :—'fhe  per  capita  availability  has  been  worked  at  power  station  bus  and  taking  into  accoun!
 import  from/export  to  neighbouring  States/Uts.  It  is  based  on  actual  availability  for  th:
 period  April  978  to  January  :97y  and  estimates  for  Feb.,  and  March,  1979+

 Starement  IT

 Anticipated  Growth  in  Energy  Requirement

 S.No.  State  Annual  compounded  growth  rate
 perce  ntage

 I  2  8

 3  Tripura  हे  नि  नि  .  _  20°7

 2  Andhra  Pradesh  .  I2°2

 3  Assam  है  मु  77"  9

 4  Bihar  .  :  न  मु  हे  10°8

 8  Gujarat  97

 6  Haryana  नि  :  329

 4  Himachal  Pratesh  .  न  वि  .  meg]

 8  Jammu  &  Kashmir  :  @  +  .  77:  8

 9  Karnataka  .  .  ‘  0°0

 30  Kerala  .  .  .  .  .
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 79  Sikkim  *  *  «

 ao  Tamil  Nadu  .
 ai  Uttar  Pradesh  .  +  न
 a2  West  Bengal

 2570

 79
 42°6

 4

 Fictitious  Contract  of  Babudih  Slag
 Damps  of  TISCO

 SHRI  A,  K.  ROY:  Will  he
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  he  ig  aware  of  a  con-
 tract  going  on  in  the  name  of  g  fake
 person  over  the  Babudih  slag  dump  of
 the  TISCO  in  Jamshedpur  (Bihar)
 till  middle  of  the  ‘1978;  if  go,  facts  in

 (b)  whéthe,  keeping  fictitious  con-
 tract  is  an  offence  under  the  Com-
 Pany’s  law?  and

 (c)  if  90,  steps  taken  in  the  matter?

 ६०)  and  (ed.  Do  not  drive
 surveys,  aeromagnetic  surveys,
 data  analyses  under  its  offshore  ex-

 Drilling  in  the  Bay  of  Bengal  eff  the
 Orisa  Coast

 2004.  SHRI  SARAT  KAR:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  gtate:

 (a)  whether  there  js  any  proposal
 under  the  consideration  to  start  dril-
 ling  in  ¢he  Bay  of  Bengal  off  the
 Orissa  Coast;

 (b)  whether  any  survey  has  also
 bee,  conducted  in  this  regard;  and

 (c)  if  g0,  the  details  regarding  the
 plan  as  well  as  the  estimated  amount
 going  to  be  involved?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI.  का  BAHUGUNA):  (a)  Yes,
 Sir,

 (b)  ‘Yes,  Sir,

 (९)  Oil  India  Limited  (OL)  has
 carried  out  the  geophysical

 —
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 ploration  programme  which  is  egtimat-
 ed  to  cost  Rs.  20  crores.  Under  this
 programme,  3  offshore  wells  are  pro-
 posed  to  be  drillad  by  OIL;  the
 first  well  is  expected  to  be  spudded
 after  monsoon.

 Mechanised  Infantry  in  Indian  Armed
 Force,

 2025.  SHRI  NIHAR  LASKAR:
 SHRI  A.  R.  BADRI

 NARAYAN:
 SHRI  M.  V.  CHANDRA

 SHEKHARA  MURTHY:
 Will  the  DEPUTY  PRIME  MIN-

 ISTER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  whether  a  new  regiment  of
 mechanised  infantry  ig  being  created
 as  pert  of  the  measures  to  further
 modernise  the  Indian  Armed  forces;

 {b)  if  so,  whether  Government  has
 also  decided  for  development  of  im-
 proved  version  and  ,ophisticated  mili-
 tary  hardware  to  make  them  more
 modern  for  the  forces;

 (e)  if  so,  the  details  of  the  weapons
 to  be  modernised;  and

 (d)  to  what  exten,  the  armed  forces
 will  achieve  higher  mechanisation,
 greater  mobility  and  more  fire  power
 during  the  current  year  and  also  in
 the  Sixth  Plan?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (d).
 Government  have  various  programmes
 under  consideration  for  the  progres-
 aive  modernisation  of  the  equipment
 and  weapons  of  the  armed  forces,
 These  programmes  are  a  part  of  the

 normal  process  of  replacements  and
 updating,  In  considering  such  pro-
 grammes,  emphasis  is  being  laid  on

 euch  important  aspects—among
 otherg-—as  greater  mobility  and  more
 fire  power,  which  are  dictated  by
 charging  needs  and  technology.

 However,  it  will  not  be  in  the  pub-
 lic  interevt  to  disclose  details  of  such
 programmes.
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 Disparity  im  Promotion  Frospects
 between  Civitian  and  Military

 Officers

 2026,  SHRI  प  G,  HANDE;  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 military  officers  recruited  during  hos-
 tilities  with  China  in  962  and  the
 hundred  of  Majors  who  excelled  them-
 selves  in  Bangladesh  War  in  1971
 have  no  prospects  of  promotions;

 (b)  whether  Government’s  atten-
 tion  in  this  context  has  been  drawn  to

 the  article  captioned  “Morale  in  the
 Armed  Forces”  published  in  the  Indian
 Express,  Bombay  Edition  of  February
 7,  1979;

 (c)  if  so,  what  steps  Government
 are  taking  to  provide  adequate  ave-
 nues  for  these  Officers  who  have  borne
 the  brunt  of  the  three  wars;  and

 (d)  what  steps  are  being  taken  to
 boost  wp  the  morale  of  the  armed
 forces  Officer’s  and  to  remove  the
 glaring  disparity  in  promotion  pras-
 pects  between  Civilian  and  Military
 Officerg  as  depicted  in  the  said  arti-
 cle?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (a).
 Government  have  seen  the  article.

 Some  problems  of  congestion  in
 certain  ranks  arising  out  of  the  inc-
 reased  intakeg  into  the  Defence  forces
 following  the  962  conflict,  had  al-
 ready  been  under  Government’s  active
 examination  with  a  view  to  finding
 appropriate  solutions.  The  existing
 cadre  position  of  each  Service  is  also
 being  looked  inte,  in  the  light  of
 such  ‘iemues.  as  continued  meintensace
 of  reasonable

 ance  in  vague  at  present
 reoent  3s,  aia

 algo  re-
 ceiving  sympathetic  consideriition.
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 It  will  be  appreciated  that  in  devis-
 ing  sympathetic  and  positive  solutions
 to  such  questions  concerning  the
 Defence  Services—which  are  being
 considered  in  consultation  with  the
 Chiefs  of  Staff—the  organisational
 structure,  the  functional  requirements
 and  the  terms  and  conditions  peculiar
 to  the  Defence  Services  which,  in

 many  cases,  are  not  comparable  tO
 these  of  the  civilian  officers,  will  have
 to  be  kept  in  view,

 ५  It  may,  however,  be  added  that
 Government  attach  the  highest  impor-
 tance  to  the  need  to  look  after  the
 well-being  of  the  Defence  Forces,
 in  order  to  maintain  their  exemplary
 morale,  I¢  has  always  been—and  will
 continue  to  be-—their  endeavour  to  do
 cverything  necessary  and  possible  in
 this  behalf.  With  this  assurance,  Gov-
 ernment  would  like  to  urge  that  im-
 portant  issues  concerning  the  Defence
 forces  may  not  be  made  a  matter  of
 Public  controversy.

 Decline  in  Ontput  of  Steel  Plants

 2027.  SHRI  8.  8.  DAMANI:  Wil
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 output  of  integrated  steel  has  dec-

 lined  during  this  year;  if  so,  the  rea~
 songs  thereof;  and

 (b)  what  is  the  production  of  diffe-
 rent  steel  plants  upto  3lst  December,
 3878  and  also  the  comparative  figures
 for  the  same  period  in  the  previous
 year?

 sia
 ~  MINISTER  OF  STATE  IN
 MINISTRY  OF  STEEL  AND

 MINES  {SHRI  KARIA  MUNDA):
 4a)  and  (b).  The  production  of  sale-
 able  steel  in  each  of  the  integrated
 steel  plants  during  the  period,  April—
 December,  3978  and  in  the  correspon-

 ding  period  in  the  preceding  year  is
 indicated  pelow:—

 Production  of  Seleable  Steet
 (In  १000  tonnes)

 Plant  April—December  978  April—December  977

 Bhilai  Steel  Plant

 Durgapur  Steel  Plant  =  हे
 Rourkela  Steel  Plant  ,
 Bokaro  Steel  Plant  re ee  ,
 usco.  ,  .,
 TISCO  .  .  *

 Toran  =,  वि

 किक
 production  in  १978-79  hag  been

 i
 ५  BAveRwely  by  &  number  of

 jlactors  such  ay

 (i)  Comtianted i  in
 Phes  of  coking  Nal  pote  in  terms of  quantity  gnd  resulting
 a

 tome  months  die  १  in  the
 ushing  of  coke  overie  wt  the  plants,

 7905  7445

 580  647

 768  859

 662  65

 340  373

 I32g  994

 a)  _—rre

 (ii)  Shortage  and  frequent  +es-
 trictions/fluctuationg  in  the  supply
 of  power.

 (iti)  Unprecedented  rains  and
 floods  in  West  Bengal  in  September,
 1078,  resulting  im  fionding  of  coal«
 fleldy  es  well  as  Durgapir  Steel
 Plent  and  affecting  the  rail  move-
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 (iv)  Indifferent  industrial  rela-
 tions  in  some  of  the  plants.

 (v)  Converter  No.  5  of  Bokaro
 Steel  Plant  which  was  earlier  ex-
 pected  to  be  commissioned  in  May,
 4978,  could  be  commissioned  only
 on  31-12-1978,

 (vi)  Critical  position  of  some  raw
 materials  at  some  of  the  plants  and
 inadequate  availability  of  railway
 wagons,

 Reguiarisation  of  C.0.B.  Licences  and
 Permission  Letterg

 2028,  SHRI  PHOOL  CHAND  VAR-
 MA:  Will  the  Minister  of  PETROLE-
 UM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  COB  licences  and  per-
 mission  letters  have  been  held  as
 filegal  by  Hathi  Committee;  under

 what  authority  were  permission  letters
 issued  and  under  what  authority  they
 @re  proposed  to  be  regularised  in
 Spite  of  the  fact  that  opinion  of  the
 Hathi  Committee  as  well  as  of  Law
 Ministry  is  to  the  contrary;

 (b)  whether  administrative  Ministry
 have  got  powers  to  condone  the  vio-
 letions  of  ](D&R)  Act  and  if  so,  under
 what  provisions  of  the  Act;  and

 (९)  names  of  the  firms  who  have
 been  granted  COB  and  permission
 letters,  details  of  items,  and  their
 production  during  Yast  three  years,

 year-wise?
 THE  MINISTER  OF  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS
 (SHR  मर.  एप  BAHUGUNA):  (a)  The
 majority  view  of  the  Hathi  Committee
 wag  that  Permission  Letters  do  not
 have  any  lega]  backing  in  terms  of
 the  provisions  of  the  Industries
 (Development  &  Regulation)  Act.
 However,  the  Hathi  Committee  pro-
 ceeded  to  state  that,  in  regard  to  the
 zapacities  approved  for  the  manufac-
 ture  of  bulk  drugs  against  Permis-
 gion  Letters  and  COB  Licence,  they
 would  recommend  that,  having  regard
 to  the  national  need  for  bulk  drugs,
 they  might  be  regularised  subject  to
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 certain  conditions.  In  regard  to  for-
 mulationg  also,  the  Hathi

 — recommended  similar  action  Th
 decision  contained  in  para  27.3  of  the
 New  Drug  Policy  Statement  is  based
 substantially  on  the  above  recommen-
 dation  of  the  (Hathi)  Committee  on
 Drugs  and  Pharmaceuticals  Industry
 and  will  be  implemented  in  consul-
 tation  with  the  Law  Ministry,

 g Permission  Letters  were  issued  c
 sequent  to  a  decision  taken  by  the
 Licensing  Ccmmittee  on  23-11-1953  in
 the  context  of  interpreting  the  defini-

 tion  of  “new  article”  that  where  on
 new  trade  mark  or  new  patent  was
 involved  and  the  product  was  cover-
 ed  within  the  ambit  of  the  same  item
 in  Schedule  I  of  the  Industries  (Deve-
 lopment  &  Regulation)  Act,  ‘1951,  for
 which  the  concerned  company  has  a
 Registration  |  Certificate/Industriat
 Approval,  then  such  a  product  would
 not  be  a  “new  article’  and  there
 should  be  no  objection  to  the  com-
 pany  manufacturing  it.

 (b)  No;  Sir.
 (ce)  The  requisite  details  relating  to

 COB  Licences  have  already  been  fur-
 nished  in  reply  to  Lok  Sabha  Unstar-
 red  Question  No,  81  answered  on
 2C-2-79,  Similarly  details  of  Permis-
 sion  Letters  are  furnished  in  Anne-
 xure-II  of  Chapter-V  of  the  Hathi
 Committee  Report,  a  copy  of  which
 was  laid  on  the  Table  of  the  House  0
 8-5-75.  The  production  figures  of
 items  covered  by  Permission  Letters,
 during  the  last  three  years,  are  how-
 ever,  not  readily  available

 Production  of  Stee!  during  918-19

 2029,  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  STEEL,  AND  MINES
 be  pleased  to  state:

 (a)  the  target  of  production  of  steel
 for  current  financial  year  (1078-79);

 (b)  whether  it  is  likely  to  be  achiev
 ed  or  will  there  be  a  shortfall  in  pro-
 duction,

 (c)  whether  any  steal  is  being
 imported  during  the  current  financial
 year;  and
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 (a)  if  so,  the  quantity  of  imports
 the  countries  from  which  it  ig  be
 imported?

 MINISTER  OF  STATE  IN
 MINISTRY  OF  STEEL  AND

 MINES  (SHRI  KARIA  MUNDA):  ta}
 The  tafget  of  production  of  saleable
 steel  frorm  the  six  integrated  steel
 plants  for  ‘1978-78  is  7.06  million
 tonnes.te»,,  a

 (b)  The  actual  production  is  esti-
 mated  at  about  6.684  million  tonnes.

 ६0)  Yes,  air.

 (9)  Orders  are  likely  to  be  finalised
 for  import  of  about  one  million  tonnes
 of  steel  during  the  current  financial
 year,  These  imports  would  be  main-
 ly  from  the  following  countries:

 -,/4pan,  West  Germany,  United
 Kingdom,  Czechoslovakia,  Holland,
 Romania,  France,  Sweden,  USA,
 Australia,  Norway,  Italy,  Belgium,
 Austria,  North  Korea,  South  Korea
 and  Spain.

 Shifting  of  oh.  Espionage  Centre  from
 Jran  to  Pakistan

 2030.  SHRI  ्,  K.  KODIYAN:  Will
 the  DEPUTY  PRIME  MINISTER  AND

 Pepi
 ori  OF  DEFENCE  be  pleased

 state;

 (a)  whether  Government  have  stu-
 thed  the  implications  of  the  reported
 Move  by  U.S.  to  shift  its  military
 ‘spionage  centre  from  ‘ran  to  Pakistan
 from  the  point  of  view  of  India's  se-
 curity;  and

 (०)  if  so,  whether  any  appropriate
 Measures  have  been  taken  to  meet  the
 Gituation?

 THE  DEPUTY  PRIME  MINISTER |

 me
 MINISTER  OF  DEFENCE  (SHRI

 |  ern:

 always  kept  in  view,

 Efforts  ६०  impreve  Radio  Siation  at
 Cuddapah

 208i.SHRi  PP.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  any  efforts  were  made  to
 improve  radio  station  at  Cuddapah  or
 increase  the  capacity  of  that  station
 this  year;  and

 (b)  if  so,  the  improvements  made
 and  the  capacity  increased?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  and  (b).  ALR,  Cud-
 dapah  is  presently  an  auxiliary  centre
 to  the  A.I.R.  station  at  Hyderabad.
 It  has  limited  studio  facilities  in  the
 city  office  for  programme  origination
 and  has  a  20  KW  Medium  wave  trans
 mitter  and  facilities  for  relaying  and
 play  back  of  recorded  programmes,  A
 proposal  for  its  upgradation  into  a
 fullfledged  radio  station  by  providing
 permanent  studios  has  been  included
 in  the  Sixth  Plan.  There  is,  however,
 no  proposal  to  increase  the  power  of
 the  transmitter.

 Movement  and  Concentration  ef  Chi-
 nese  Troops  on  Karakoram  High-

 way

 2032.  SHRI  HARI  VISHNU
 KAMATH:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  during
 recent  weeks  there  has  been  considera-
 ble  movement  and  concentration  of
 Chinese  troops  on  the  Karakoram
 highway  as  well  as  in  the  Chumby
 valley  of  Tibet;

 (b)  the  reaction  of  Government
 thereto,
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 (०)  whather  the  same  hag  been  con-
 veyed  to  the  Chinese  Government;  and

 (d)  if  so,  with  what  result?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGIJIVAN  RAM):  (a)  No  unusual
 movement  or  concentration  in  recent
 weeks,  has  come  to  notice  so  far.

 (b)  to  (d),  De  not  arise.

 Scheduled  Castes/Tribes  im  Army
 Ranks

 2033.  SHRI  8.  C.  KAMBLE;  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENC®  be  pleased
 to  state:

 (a)  total  number  of  Jawang  and
 Officers  in  Class  I,  Il,  I  or  their
 equivalent  ranks  belonging  to  (i)
 Scheduled.Castep  (ii)  Scheduled  Tribes
 क्त  (iit).  other  Backward  Classe,  in
 alithe  three  Serviges  of  Air,  Navy  and

 Army,  38  they  stood  in  1980,  ‘1970,  977
 and  to  date  and  their  respective  per-
 Gentage  to  the  total  in  each  gervice;

 (by)  how  many  officers.in  class  Id,  Il
 or  thaie  equivalent  ranke  belonging  to
 Scheduled  Castes,  Scheduled  ‘Tribes
 and  other  backward  classes  are  in  the
 same  rank  without

 any
 further  promo-

 ‘tion:  from  the  said  rank  ang  the  reasons
 therefor;  and

 (ey  what  steps  Government  propose
 to  make  fill  up  the  perceatage  parti-
 cularly  of  Scheduleq  Castes  and  Sche-
 Guled,  Tribes?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI '  JAGSIVAN  RAM):  (a)  to  (ec).  The
 percentage  of  officers/JCOs/ORs  in

 the  Army  and  equivalent  ranks  ip  the
 Adr  Force  and  Navy  belonging  to  the
 Scheduled  Castes  and  Scheduled  Trib.
 8  88  in  1960,  1p70,  ‘1977  and  up-to-date
 ds  given  in  the  attached  statement
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 (Appx.  I),  There  is,  however,  no  se-
 parate  record  mairitained  for  है...
 sentation  of  backward  classes.  It
 may,  however,  be  stated  that  the  re-
 cruitment  of  officers  in  the  Defence
 Services  is  made  from  amongst  In-
 dian  nationals  gn  an  all  India  basis
 through  UPSC  on  the  basis  of  open
 competition  except  in  case  of  techni-
 cal  corps  to  which  recruitment  is
 made  by  the  Services  Selection  Board.
 Recruitment  ig  not  based  on  caste,
 creed  or  religion  but  on  merit  only.
 In  respect  of  recruitment  to  Other
 Ranks,  apart  from  the  system  of  re-

 servations  for  certain  castes  and  com-
 munities  and  specified  group  of  people
 in  respect  of  certain  regiments,  there
 is  no  system  of  reservation  for  Sche-
 duled  Castes,  Scheduled  Tribes  and
 backward  classes,

 2,  Separate  records  in  respect  of
 promotion  of  officers  and  others  be-
 longing  to  Scheduled  Castes,  Schedul-
 रत  Tribes  and  backward  classes  are
 not  maintained.

 3.  With  a  view  to  increasing,  the
 intake  of  officer  cadets  of  Scheduled
 Castes/Scheduled  Tribes  intp  the  Arm-
 ed  Forces  through  the  National  De-
 fence  Academy,  the  following  steps
 have  been  taken:—-

 (i)  In  the  case  of  entry  to  the
 Sainik  Schools,  reservations  of  9
 per  cent  for  Scheduled  Cestes  ard
 74  per  cent  for  Scheduled  Tribes
 candidate  have  been  provided,  sub-
 ject  to  their  qualifying  in  the  धान
 trance  examination  and  being  found
 medically  fit,  irrespective  of  their
 position  in  the  merit  list.

 (i)  «For  admission  to:  the  Miul-
 tary  Schools,  all  Scheduled:  Castes/
 Scheduled  Tribes  boys  who

 read
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 to  join  the  Indian  Army.  In  pursuance
 of  this  policy,  the  following  special
 measures  have  been  taken:

 (i)  Instructions  have  been  issued
 to  all  Recruiting  Officers  that,  other
 things  being  equal,  preference  should
 be  given  to  persons  belonging  to
 Scheduled  Castes/Scheduled  Tribes.

 (ii)  Recruiting  Officers  have  been
 instructed  to  carry  out  recruitment.

 cum-publicity  tours  not  only  in  the
 cities  and  towns  but  also  in  the  in-
 terior  areas  predominantly  inhabited
 by  Scheduled  Castes  and  Scheduled
 Tribes  people.

 (iii)  Recruiting  parties  from  Re-
 gimental  Centres  are  also  despatch-
 ed  from  time  to  time  to  increase  the
 recruitment  of  these  categories  into
 the  Army,
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 were  का  ््स्थ

 2034.  of  creme  लिधारो  :  कया
 gran  ete  em  मंत्री  मह  बताते  को  कृपा  करेंगे
 fe  :

 कक)  :  क्या  खमूचे  देश  में इस्वात  के  भूल्य
 समान  हैं;

 ्य
 इस्पात  के  समान  मूल्यन  की  नीति

 :  शामके  सभी  केशों
 का  ्

 विकास
 सुनिश्चित  करने की  दृष्टि  से  है  t

 we  नही  है  कि  सभी
 नक

 डर

 से  नि  है।  दि  माननीय  सदस्य
 विशोष  वस्तु  के  बारे  में  जनना  चाहते  हैं  तो  सम्बन्धित
 मंज्ञालम  हारा  यह  बताया  जा  सकता  है  कि  उस  बस्तु,
 के  बारे  में  मूस्यय-मीति  क्‍या  है।

 The  Binanj  Meta)  Works,  Howrah

 2635,  SHR]  DINEN  BHATTACHAR..
 YA:  Will  the  Minister  of  STEEL  &
 MINES  be  pleased  to  state:

 (a)  whether  Government  have  7९5
 ceived  any  memorandum  dated  the
 2008  October,  978  from  the  Binani
 Metal  Works  Sramick  Karmachar!
 Union,  Howrah  urging  upou  them  to
 take  over  the  Binani  Metal  which  is

 4  viable  industry  of  national  impor-
 tance  ana  pioneer  in  non-ferrous  metal
 and  biggest  of  its  kind  in  India  pro-

 many  important  items  required
 for  core  sector  industries  in  India
 having  tremendous  capacity;  and

 (b)  if  go,  the  reaction  of  Govern-
 Ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  AND  MINES
 (SHR]  KARIA  MUNDA):  (a)  and
 (9).  A  memorandum  dated  29-0-i978
 has  been  received  in  the  Department
 of  Mines  on  20-2-79.  This  is  being
 examined.

 Shortage  of  P.V.C,  Resin

 2036.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PETRO.
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 plastic  industry  is  severely  hit  be-
 cause  of  the  acute  shortage  of  P.V.C.
 resin  essential  raw  material  for  plastic
 production;  ang

 (b)  if  so,  the  necessary  action  taken
 ir,  the  matter?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)
 Units  engaged  in  the  manufacture  of
 various  plastics  products  have  been
 representing  about  non-availability  of
 PVC  resins  as  per  their  requirement.
 t

 (b)  There  should  be  no  difficulty
 for  the  manufacturers  of  PVC  pro-
 ducts  in  getting  the  required  supplies
 of  PVC  resins  because  apart  from
 import  of  the  material  by  the  State
 Chemicals  and  Pharmaceuticals  Cor-
 poration  of  India  Limited,  its  imports
 on  Open  General  Licence  have  been
 permitted,  in  addition  to  indigenous
 supplies.

 Demand  for  Alumtuium

 2087,  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  STEEL  &  MINES
 be  pleased  to  state:

 (a)  what  is  the  estimated  demand
 for  aluminium  in  the  country  during
 1979-80;

 (b)  whether  it  48  a  fact  that  the
 scarcity  of  E.C,  grade  aluminium  for
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 the  cable  and  conductor  industry  has
 severely  affected  some  projects  in  the
 country;

 (९)  if  so,  the  detailg  thereof;  and

 (ay  the  steps  Government  have
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  525,000
 tonnes.

 (9)  to  (a).  Owing  to  inadequate
 pewer  supply,  the  aluminium  smelters
 are  not  producing  upto  capacity.  Con-
 sequently,  the  indigenous  production
 ig  not  able  to  meet  the  growing  de-

 mand.  In  order  to  ensure  that  cable/
 conductor  units  are  not  hit  by  the
 shortage,  arrangements  have  been
 made  to  import  requisite  quantities  of
 aluminium.

 of  Minerals  by  G.S.L
 THORAT;:

 2088,  SHR]  HHAUSAHEB  THORAT:
 Will  the  Minister  of  STEEL  &  MINES
 be  pleased  to  state:

 (ad  the  schedule  of  the  survey  of
 reserves  of  heavy  minerals  along  the
 Indian  coast  by  the  Geological  Survey
 of  India  (GSI);  and

 (b)  the  plans  of  cooperations  bet-
 ween  the  GSI  and  the  universities  of

 marine  geophysica]  research?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (@BRI  KARIA  MUNDA):  fa)  Sur-

 veys  carried  out  along  the  Indian
 coasts  by  the  Geological  Survey  of
 India  have  indicateg  occurrences  of
 bieck  sands  comprismg  heavy  mine-
 vals  like  iimenite,  monozite  zincon,

 rutile  and  garnet  along  the  coust  of
 Kerala,  Maharashtra,  Tamil  Nadu,
 Andhra  Pradesh  and  Orissa.  During
 the  annual  programme  of  GSI  for
 ‘1978-79,  it  is  proposed  to  carry  out
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 investigations  for  ilmenite  and  other
 heavy  minerals  from  the  black  sands
 off  Ratnagiri  Coast,

 (b)  Geological  Survey  of  India  is
 cooperating,  with  the  Universities  by
 extending  training  facilities  to  the
 personnel  of  Utkal  University,  ex-
 change  of  samples  and  information
 with  Andhra  University  ang  distribu-
 tion  of  samples  to  IIT  Kharagpur  and
 Jawaharlal  Nehru  University,

 gen  और  बलसार  में  शामों  का  विशुतीकरण

 3939  1.  शालित  :  क्या
 ई...  मंत्री  मह  बताने की  कृपा  करेंगे  कि

 बज!
 गुजरात  के  सूरत  झौर  बलसार  जिलों

 के  धौर  किन-किन  गांवों  का  ग्रामीण  विद्युती-
 करण  निगम  बवारा  विद्युतीकरण  करने  का  प्रस्ताव

 पौर
 खि)  उस  पर  कितनी  धनराशि  चे  होगी  ;

 द

 (7)  इस  सभी  लबों  का  कब
 प्रारम्भ  किया  जायगेभा  शोर  इसके  कब  तक  करे
 होने  की  सम्भावना  है  भौर  इस  कार्य  के  शीघ्र  पूरा
 होने

 सनई  प्
 करने  के  लिए  सरकार  द्वारा

 क्या  की  जा  रही  है?

 शी  बौए  रामायन  उर्जा  शही :  (क)
 सूरत  तथा  बलसार  जिशों  के  247  गधों  के  विश्युती-
 करण  के  लिए  निगम  ने

 1
 विजली  ह. ३

 की  7)  स्कीमें  स्वीकृत  की  हैं।  गांवों  के  माम  झंलगन
 बिवरभ-1  में  दिए मए  हैं।

 शाम
 रिचुतीकरण

 स्कीसी की  कुल  लागत
 2.  नि  भ्  है।  किमी  प्र  झ
 ऋण  सहायता  2.32  करोड़  रपये है

 (ग)  उपशेक्त  श्कीसों  के  ऋततत'  बम  बाले
 247  गांवों  में  से  30  सिलम्भर,  (078  तक  72

 ४३४.
 को

 है”  शिपन
 '
 ल्

 275
 गांवों  का  983-84  के  शम्त  तक
 पूरा  किए  जाने  हा  कार्मक्षम है है

 निगम  द्वारा  स्वीकृत  की  गई  परियोजनाभों  के
 ह... ड  परिकश्यित  1...  शीत  परे  हों,  इस

 है  2०5४४ असति  कीः
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 चिचरण- 1

 गुजरात  के  सुरत  शौर  SeeTC  लिलों  के  लिए  प्रा  चिघुतीकरण  मितन  हारा  ल्थीकृत  शाम  विशृतीकरण  स्कीलों
 के  जम्तर्गत  शाने  ले  पांचों  के  भाम

 क्रम  सँग  गांव  का  नाम  क्र  ंग  गांव  का  सास

 .  बलसाई  जिला  30.  सरबाले
 31.  पिसलोद

 t.  भाटीकरण  बेली  32.  निजार
 2.  देहारी  33.  हिंगनिदीयर
 3.  गबादा  34.  बेलदे
 4.  लेम्भी  35.  'खोदादे
 5.  कर्णवेला  36  बरेदा
 6.  पाली  37.  लख्मी  लेड़ा
 7.  कर्णवेलीपाली  38.  भील  जम्बदी
 8.  सुरेन्दा  39.  पशनावे
 9.  कालेगांव  40.  श्स्ते  तरफे  बाधुवाल

 10
 जरोची  ai.  चिरमाटी

 11,  अंकलास  42  गेतावल
 12.  मोहन  43.  पुलवादी
 i3.  जमबुरी  44.  कुकरमुण्दा
 1A  इकलाहार  45.  बहुख्पे
 i5.  नहुली  46.  बलदे
 16.  प्रानमांव  47.  निमभोर
 17  तागबास  48.  मील  भोवादों
 18,  पुनत
 i9.  धमौली  3.  बलसार  जिला
 20.  मारौसी
 21,  समकबाडा  49.  ककड़बेवों

 22  सराब  50.  पाती

 23.  पालगांव  5i.  गौरी

 24.  मनेकपुर  52.  चिमनपाड़े
 53.  चारी

 2  शुर  जिलार  54.  सरबानी
 55.  मांडव  खंदक

 25.  मुवारकपुर  56.  जारी
 26.  हरइुल्ी  87.  भोडवाभी
 27.  जितचोड़े  58.  गोधल
 28.  बान्के  89.  प्रागासी
 29.  देवाले  60.  धोलुमबर

 —  —  ३७  —  ९3९  —  लक  नमन  ५५५3८  ++नन--+-५०७०५५+०५७५०-+»++-नननन»++  क++०५>००«
 *  इस  स्कीम  लें  सोच  जिले  2  26  दाग  भी  शामिल  है
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 wr  to  ate  का  नाम  कल  do  ate  का  साम

 6).  गजदाधरी
 ह 1 ह  बेरबी
 63  मंधाई
 64.  गारणपुर
 Ty  a
 ee  wwe
 67.  मानपुर
 os.  कन्तेश्वर
 TY  शोभमबर
 70  कप्दोलपाडे
 7.  कमबोद
 79.  दोलथा

 4.  werere  जिला

 73.  बातो
 74.  पस्देर
 75.  बंकाछ
 76.  ब्रयासा
 77.  सोंचमगाड़ा
 78.  कचबाल
 70  पस्यलाई
 ry  थसमा
 8h  निमलल
 82,  बाखदा
 83.  चिषल
 84.  भ्रनात्रा
 as.  दाहेली
 86.  धगदमाल
 87.  कायल
 88.  कलसर

 99.  तरवालिया
 l09.  गराब
 1691.  सुखलाव
 102,  भमलो
 103.  बेलपदक
 le4.  खमभारिया
 i05  ओराम
 106.  क्मखल
 l07.  न्देर
 i08.  सरीक्षी

 सुरत  बिला

 i09  सैपुर
 11e  कहाली
 Wh  भ्रन्दरबादो,  नाजिक
 112.  जेंतवादी
 113.  भोजपुर  दरूर
 114.  उमरकच्छ

 5.  भागलपुर
 6  मोरपुर
 27.  शाहपुर
 li8.  हेसाद
 i9.  टिचाका
 120  भन्धरपाढ़ा
 121  जनवन

 6.  युरत  जिला

 122  देवलों
 123,  भोरापुर
 124,  धालुदी
 128.  झ्न्तरेली
 126,  नधोई
 127.  प्रछोल
 128.  कपसी
 129.  कुदियाना
 136.  सयादला
 13h  जोमला
 432  'उमदाछो
 4133.  कोसम
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 क्रम  सें०  शाब  का  नाम

 134.  श्रटोदरा
 135.  थोभाव
 136.  गोतिया
 137.  तलोदरा
 138.  जेथपुर
 139.  भूलापुर
 140.  नखिंग
 141.  बंगोलिया

 7.  सूरत  जिला
 42.  नन  ओरसारा
 43.  तन्दव
 144.  मोती  परदो
 145.  लामी  परदो
 146.  तिमबरवा
 47.  उमभारिया
 143.  नसरपुर
 149,  सरवन  फोकदी
 i50  कालोजमन
 5,  चरनी
 152.  बलावी
 153.  केवदो  (साथदा)
 154.  सदादपानी
 i88  गौण्डालिया
 156.  उमरखादी
 57,  जहरपन
 158.  उमरझर
 159.  भ्रमरकुई
 i60.  लेवदों  (कुण्ड)
 161,  मोतीफाली
 162,  बरेदा
 163.  करगारा
 164,  भ्रमन्देरा
 165,  भसरमा
 ‘166,  हुथोंढा
 167.  ुष्ठो
 168,  बदोली
 ‘169,  कसवादा
 170.  गवकांग
 I7L,  शिनोर '
 172,  नम्दोशा
 73.  बान्तबाथ

 &७०--+-->ै«००«+०.>»०-७५५५००पत-»०+ ०००००

 ऋण  do  ate  arr

 174  3
 75,  मनचन  (बादी)
 176.  पाहा
 77.  समपुरा
 178,  कदबीदादरा
 179.  चितलादा
 180.  खम्बा  अंगली
 8i.  रामीकुष्ड
 182.  ' बिजलीवादी
 183.  ग्रोवत
 184.  सारदा
 185.  चन्दपाढा
 is6.  बर्दी
 87.  सवाल
 I88.  चवदा
 189.  ताना  सतलदका
 90  नाबा  बकरा
 9i.  चकरा
 192.  सेवा
 193,  सतवन
 i94.  खोद  शम्बा
 195.  वकरास्त  झम्या
 i96.  अम्बादी
 ‘197.  पंथ  अम्बा
 l98.  चौखवाडा
 l99.  उमरसोट
 200.  पिनपुर
 20i.  अंबावन
 202.  ग्रोपालिया
 203.  तलासकुवा
 204.  अमली  दवदा
 205,  सेलारपुर
 306.  मदन  बोरिया
 207,  झरनी
 208,  जहनचर्डा
 209.  वस्‍्तान
 210.  सुराशी
 22.  झंसोडला
 2i2.  बनिया
 2i3.  बीटी  गरोती
 24,  बालेसा
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 215.  कोधवा
 216.  पलोद
 217.  भाटकोल
 2i8.  मोटा  बीरसारा
 219.  लिमोदरा
 220.  लिनदियाद
 22i.  छमुछल

 222.  मोलबान

 223.  मणि  रोती

 224.  उमेसाव

 225.  रतोला

 226.  कसाली

 227.  बेरादुई
 228,  भमकुठा
 229.  रतीतो

 230.  बोरिया

 23i.  wafer

 232  सनाधारा

 233.  भोडबर

 234  बहर
 235.  साली

 236.  दरदा

 237.  हुर
 238.  छुमावाड़ी
 239,  दिवतान

 240.  बिलवान

 41.  हुलदारी
 242.  जारावाड़ी
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 247.  उनरपाड़ा

 Setting  up  Steel  Plants  in  Developing
 Countries

 2040.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  correct  that  the
 formation  of  a  panel  by  the  Industrial
 Development  Committee  of  the  United
 Nations  Organization  for  encouraging
 the  setting  up  of  steel  plants  in  the
 developing  nations  wag  opposed  by
 many  representatives  of  the  developed
 countries;  and

 (b)  if  go,  the  concrete  measures  pro-
 posed  to  be  taken  to  encourage  the
 scheme  of  setting  up  steel  plants  in
 India  keeping  in  view  the  said  attitude
 of  the  developed  countries  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b),  Presumably  the  reference  8
 to  the  UNIDO  Second  Consultation
 Meeting  on  the  Iron  and  Steel  Indus-
 try  held  in  New  Delhi  from  6th  to
 9th  January,  1979.  In  this  Conference,
 although  there  was  some  initial  op-
 position  by  a  few  of  the  developed
 countries,  they  later  accepted  the  ne~
 cessity  for  the  developing  countries,
 which  have  natural  resource  endow-
 ments,  to  creat  fresh  capacities  or
 expand  their  steel  industry  where  a
 start  has  already  been  made  and  de~
 clared  their  continuing  willingness  to
 assist  the  developing  countries  in  this
 respect.  It  was,  inter  alia,  decided
 that  a  working  groups  should  be  cons.
 tituted  under  the  auspices  of  UNIDO
 which  will  go  into  the  question  of
 ‘resource  mobilisation’  for  setting  up
 steel  plants  in  the  developing  coun-
 tries  a8  a  total  package  including
 finance.  This  working  group  will  con-
 sist  of  experts  from  the  developed
 countries,  developing  countries  and

 Pied
 of  the  internationsl  ¢organise-

 t  .

 Schemes  for  expansion  of  existing
 steel  production  capacity  and  for  the
 creation  of  fresh  facilities  in  India  are
 being  executed/formulated  iidypen-
 dent  of  the  outcome  of  these  deliiere-

 bens,



 93  Written  Answers  PHALGUNA  18,  900  (SAKA)  Written  Answers

 2041,  SHRI  SURHASH  CHANDRA
 BOSH  ALLURI:  Will  the  DEPUTY
 PRIME  MINISTER  AND  MINISTER
 OF  DEFENCE  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  have  been  drawn  to  the  news
 appearing  in  the  Hindustan  Times  dat~
 e4  the  36th  December,  978  that  public
 sector  Mazagon  Dock  Workers  would
 Jaunch  an  agitation  by  the  middle  of
 February,  1979,  i¢  their  demands  for
 revision  of  pay  scales  and  other  allow-
 ances  were  not  settled;  ang

 (b)  if  80,  the  reaction  of  Govern-
 ment  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF

 SHER  SINGH)  (a)  and  (b).  Govern-
 ment  are  aware  of  the  news  item
 which  appeared  in  the  Hindustan
 Times  dated  the  30th  December,  1978,
 which,  however,  pertains  to  the  wage revision  demands  of  the  officers  of
 Mazagon  Dock  and  not  workmen.  The
 matter  regarding  the  demands  for  re-
 vision  of  wages  and  allowances  of  the
 Officers  of  Mazagon  Dock  is  under
 Government's  consideration.
 Violation  of  companies  Act  by  PD.

 Group
 2042,  SHRI  GYANESHWAR  PRA-

 SAD  YADAV:  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  com-
 Plaints  regarding  various  violations
 vader  Companies  Act,  by  a  large  busi-

 ९88  house  known  as  P.D.  Group  com-
 pring

 of  many  companies,  such  as
 at  Corporation  of  India  Limit-
 se  Bhoruka  Steel  Limited  etc.,  were Odged  by  Members  of  Parliament;

 (b)  whether  it  is  alo  a  fact  that
 during  preliminary  inspection  allega-

 reg  violations/

 (0)  if  answers  (a)  and  (b)  above are  in  the  ,  what  finmediate
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 steps  the  Company  Law  Board  is  tak«
 ing  to  penalise  this  law  breaking  busi-
 ness  house?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  D.  PATIL):  (a)  Yes,  Sir.

 (b)  and  (c),  After  considering  the
 various  allegations,  inspection  under
 section  209A  of  the  Companies  Act,
 956  in  the  case  of  5  companies  stated
 to  be  under  the  control  of  the  Group,
 including  the  two  companies  referred
 to  in  Part  (a)  of  the  question,  has
 been  ordered.  In  respect  of  li  other
 companies,  reports  of  the  concerned
 Registrars  of,  Companies  based  on
 special  scrutiny  of  the  documents  filed
 with  them  have  been  called  for.  On
 examination  of  the  reports,  such  action
 as  would  be  warranted  will  be  taken.

 Research  and  Development  Activity
 Conducted  by  LO.C.

 2043.  SHRI  SACHINDRA  LAL
 SINGHA:  Will  the  Minister  of  PE-
 TROLEUM,  CHEMICALS  AND  PER-
 TILIZERS  be  pleased  to  state:

 (a)  the  details  of  the  research  and
 development  activity  conducteq  by
 Indian  Oil  Corporation  up  to  date;

 (b)  the  names  of  the  officials  work-
 ing  at  present  in  this  respect,  under
 this  unit;

 (c)  whether  it  is  a  fact  that  most  of
 the  officers  are  working  in  unscientific
 condition  whereas  some  of  the  officials
 are  bestowed  with  special  rooms;

 (d)  if  so,  the  detailed  reasons  there-
 of;  and

 (e)  the  details  of  the  action  taken
 up  to  date  to  allow  these  officials  and
 other  staff  of  the  research  and  deve-
 lopment  activity  to  work  in  more
 scientific  atmosphere?

 THE  MINISTER  OF  PETROLEUM,
 CALS  AND  FERTILIZERS

 <SHRI  a  N.  BAHUGUNA):  (a)  The
 wesearch  and  development  activities
 of  the  Indian  Oil  Corporation's  Re-
 search  and  Development  Centre  at
 Faridabad  pertain  to  development’  of
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 products  and  technical  service  to  the
 customers.  The  Centre  provides  about
 32l  formulations  to  the  IOC's  three
 lube  blending  plants.  In  addition  over
 60  formulations  are  presently  under
 trials.  Laboratory  work  on  about  28
 product  formulations  has  alag  been
 completed  and  laboatory  development
 and  evaluation  work  is  in  hand  for
 over  360  products,  The  Centre  also
 undertakes  petroleum  conservation

 Keroeeat  Wi!
 popular  .  high  efficiency

 K  Wick  Stove  ‘Nutan’  was  de-
 No.  L4'-4046/79]. ae  ्

 (b)  The  names  of  officials  working
 at  present  in  the  Research  and  Deve-
 lopment  Centre  of  IOC  are  given  in
 the  Statement  laig  on  the  Table  of
 the  House,  [Placed  in  Library.  See
 No.  LT-4046  7).

 (c)  The  Centre  started  operating
 from  ita  site  at  Faridabad  in  mid-973

 Oa
 laboratories  to  sustain  the

 production  of  lubricants  by  IOC's
 blending  plants  and  to  meet  the  grow. ing  demands  of  new  products  by  the
 Industry.  ‘The  officers  and  staff  had  to be  accommodated  in  these  laboratories
 owing  to  the  exigency  of  work.  It  is not  correct  to  say  that  most  of  the
 officers  are  working  in  unscientific
 conditions,

 (a)  Does  not  arise.

 (e)  The  construction  work  of  the
 main  complex  is  already  on  hand  and it  is  expected  that  some  of  the  main
 buildings  will  be  completed  in  the
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 middle  of  i97,  As  soon  as  the  new
 buildings  are  completed,  the  laboretory
 equipment,  staff  and  officers  are  slaift-
 ed  to  their  permanent  places.

 शरद  978  में  कोयले  का  उत्पादन  भौर  कोव,
 के  लिए  िए  गये  माल  ्थ्षि

 2044.  भी  अनन्तराम  wrreere  :  क्‍या
 हर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  कोयला  आानों में  पेषले
 पर्याप्त  उत्पादन  के  आवजुद  उपभोक्ताओं  को

 मंत्रालय  झौर  ऊर्जा  मंत्रालय  में  सभग्वय
 श्रभाव  में  कोयले  की  उचित  सप्लाई  नहीं  (लि

 है  और  भश्रौद्योगिक  क्षेत्र  के  सामते  भी  चंकट ह  ही

 जवे.

 r  g  डा  है

 यदि  हां,  तो  वर्ष  i978  ें  सरकारी
 कोयलाखानों  मे  महीतेवार  |  कोबले  का

 ्

 ‘a

 कोयले  को  सप्लाई  के  लिए  रेल  प्राल
 डिब्बों  की कमी  के  कारण  कोयला  खोनों  पर  कितना
 चोपला  पड़ा  रहा  ?

 कर्ना  बलालय  में.  राज्य  संती  (भी  चने-
 क्च  मिन)  :  (क)  यह  सच  है  कि  कोयले  का  उत्पादन
 झौर  साथ  ही  खान

 रद
 स्टाक  भी  बढ़  चुका

 है  किन्तु  यह  बात  सभ  नहीं  है  कि  कोयले  की  सप्लाई
 में  कमी का  कारण  ऊर्जा  मबालय  तथा  रेल  मंज्ञालय
 के बीच  समन्वय  का  अभाव  है।  वास्तव  में  कोयले
 की  दुलाई  के  लिए  बैंगनों  की  उपलब्धि  में  वृद्धि  करने
 की  दृष्टि  से  रेलदें  के  साथ  घनिष्ठ  समत्वय  रखा  जाता

 (@)  कोल  इंडिया  लि०  शर  सिंगरेनी  कोलियरीज
 का  माहवार  कोयले  का  उत्पादन  तथा
 इन  कम्पनियों  द्वारा  सप्लाई  किये  गये  कोयले  के
 बैगनों की  हंख्या  नीचे दी  गई  है  —

 1b  78  के  महीने
 _

 कोल  इंडिया  लि०  स्िगरैली  कोलियरीज  कम्बती
 लिमिटेड

 जत्पादन  बैंगनों  की  दैनिक  उत्पादत  बैगनों  की  दैतिक
 (लाख  टन)  ब्रौसत  लदान  (लाख  =)  ब्रौसत  खदान

 (भारे  पहियों  वाले  (चार  पहियों  वाले
 बैगनों  में  )  में)

 7  2  3  4  §

 जनवरी  83,  88  8252  8.46  890

 फ़रवरी  89  ,  88  862]  7.42  995

 मार्च  fF  92,  30  8568  8.27  tor  098

 ter  .  .  69.45  8095  ‘6.56  844



 द
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 2  2  3  4  5
 See

 cd
 ae  .  69.07  7443  4.82  54

 जून  67.27  7280  7.46  96

 जुलाई  7,  86  7959  7.  77  969

 प्रगस्त  68.  67  7705  8.08  902

 सितम्बर  ७5.  73  7354  8.5  942

 अकटेबर  63.  46  6953  7.89  883

 नवम्बर  71,91  7238  7.84  929

 दिसम्बर  80.79  7555  8.3I  923

 (7)  दिनांक  i-2-979  को  खान  मुहानों  पर
 कोयले  का  स्टाक  '  कोल  इंडिया  लि0  में0  10,  64
 मिलियन  टन  तथा  सिगरैनी  कोलियरीज्  क_लि0
 #i,i9  मिलियन टन  था  -  है;

 Banning  of  a  Cartoon  Film  in
 Tamil  Nadu

 2045,  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  cartoon  film  ‘Un-
 grateful  Man’  produced  by,  Films  Divi-
 sion  has  been  banned  in  Tamil  Nadu
 and  if  so,  the  reasons  for  the  same;  and

 (b)  whether  this  film  has  been
 banned  in  any  other  State  also?

 »  THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L,  K.
 ADVANI):  The  Government  of  Tamil
 Nadu  desired  the  withdrawal  of  the
 film  ‘Ungrateful  Man’  from  cinema
 Circuits  in  Tamil  Nadu  as  it  had  been
 represented  that  there  were  some  ob-
 “ectionable  references  to  the  goldsmith
 community.  Accordingly,  the  film  has
 been  withdrawn  from  circulation  in
 Tamil  Nadu.

 (b)  Exhibition  of  this  film  has  been

 Panended
 in  three  districts  of  Andhra

 adesh  by  the  local  authorities.

 4397  LS—¢.

 Production  of  Steel  and  Consumer
 Demands

 2046.  SHR]  R,  MOHANARANGAM:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  different  varieties  of  steel
 produced  in  the  Steel  Plants  and  the
 extent  to  which  specific  consumer  re-
 quirements  have  been  catered  to,
 apart  from  meeting  general  demands;

 (9)  whether  it  is  a  fact  that  cold
 twisted  deformed  ste2l  bars  are  in
 gteat  demand  in  the  construction  in-
 dustry,  being  useful  in  reducing  cons-
 truction  costs;  and

 (०)  if  yo,  particulars  of  steps  taken
 to  increase  production  to  meet  the
 demand?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Steel
 Industry  produces  standard  steels  in
 various  shapes  and  qualities  in  order

 to  meet  the  requirements  pf  various
 end-users.  Endeavour  is  always  to
 eater  to  the  specific  needs  of  the  con-
 sumers  from  indigenous  sources,  an?
 by  imports,  wherever  found  necessary.

 (b)  Yes,  Sir,
 (c)  The  main  producers  plan  te

 increase  thei:  production  from  an
 expected  level  of  294,000  tonnes  in
 1978-79  to  about  469,000  tonnes  in
 1979-80,
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 Pregramme  for  Uxp.oiting  the  Magne-
 tite  Iron  Ore  in  Bababudan  Hiils  area

 in  Karnataka

 2047,  SHRI  RAJSHEKHAR  KOLUR:
 Will  the  Minister  of  STEEL  AND
 MINES  he  pleased  to  state:

 (a)  the  future  programme  for  ex-
 ploiting  magnetite  iron  ore  resources
 revealed  by  recent  survey  in  the
 Bababudan  Hills  area  (near  Chik-
 magalur)  in  Karnataka;  and

 (b)  the  funds  set  apart  for  the  pro-
 gramme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  and
 (b)  Having  completed  the  first  phase
 investigation  of  Bababudan  magnetite
 iron  ore  deposits  in  March,  978  with
 a  view  to  selecting  a  composite  block,
 the  NMDC  are  presently  engaged  in
 the  detaileg  exploration  of  the  selected
 Attigundi  block  for  the  preparation  of
 a  techno-economic  feasibility  report
 for  exploitation  of  these  deposits.  The
 field  work  is  likely  to  be  completed
 in  March,  980  and  the  techno-econo-
 mic  feasibility  report  is  expected  to  be
 ready  by  September,  1980,

 The  question  of  providing  funds  for
 exploitation  of  these  deposits  will  be
 considered  only  after  examining  the
 economic  viability  of  the  scheme  on
 receipt  of  the  techno-economic  feasibi-
 lity  report.

 Fire  at  No.  6  Pit  Chhora  Seam,
 Ranigan}

 2048.  SHRI  SAMAR  MUKHER.
 JEE:

 SHRI  ROBIN  SEN:
 Will  the  Minister  of  ENERGY  be

 pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 ernment  has  been  drawn  to  the  fact
 that  due  to  the  negligence  of  the  Iccal
 Management  of  Délurbend  Colliery/
 OCP  fire  had  broken  ont  at  No.  6  Pit
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 Chhora  Seam,  Raniganj,  as  a  result
 the  E.C.L.  will  lose  more  than  8  lakh
 tonnes  of  coal;

 (b)  if  so,  whether  Government  have
 made  a  thorough  enquiry  into  this
 matter;

 (९)  if  so,  the  details  of  the  enauiry;
 and

 (ad)  the  punishment  given  to  the
 culprits?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  to  (d).
 The  information  is  being  collected  ang
 will  ‘be  laid  on  the  Table  of  the
 House.

 सेना  में  सिविलियन  ह्ध्यापक

 2049.  श्री  हुकम  प्वम्द  कछबाय  :  क्या
 उप  प्रधान  संत्रो  तथा  रक्षा  मंत्रों  यह  बनाने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  श्न्य  विभागों  में  प्रेजे  जाने  वाले
 सिविलियन  प्रध्यापकों  को  वही  चेतन  नहीं  दिया  जाता
 है  जो  उन्हें  अध्यापक  के  पद  पर  मिलता  है;  यदि  हां,
 तो  इसके  मुख्य  कारण  क्या  हैं  तथा  प्रन्य  विभागों
 में  उनका  वेतन  कितना  कम  कर  दिया  जाता  है;
 और

 (ख)  कया  सेना  भ्रादेश  सं०  4|एस/53  और
 8|एस/  76  में  यह  व्यवस्था  है  कि  यदि  किसी  सिविल-
 लियन  श्रध्यापक  को  उसके  पद  से  मुक्त  किया  जाता  है
 तो  उसे  उसी  बेननमान  बाले  पद  पर  नियुक्त  किया
 जायेगा;  यदि  हां,  तो  कितने  प्रध्यापकों  की  नियुक्तियां
 उपरोक्त  भादेशो  के  उपबन्धों  के  भनुसार  की  गई
 हैं?

 उप-प्रधान  मंत्री  तथा  रक्षा  संत्री  (श्री
 जगजीवन  राम)  :(क)  और  (रू),  फालतू  घोषित  होने
 पर  सिषिलियन  अध्ध्यापों  को  ऐसे  ही  न्य
 सिथिलियन  कर्मेणारियों  को  तरह  फालतू  कर्मचारियों
 के  समायोजन  के  बारे  में  विशेष  थल  सेता  आदेश
 4/  णएस/  53  (जिसे  8/(एस/76  द्वारा  संशोधित

 कर  दिया  गया  है)  में  निर्धारित  सामान्य  योजना
 के  प्रन्तर्गत  समायोजित  कर  दिया  जाता  है।  इस
 पोजना  के  अन्तरगत  सिविलियन  भ्श्यापकों  को  समकका
 पदों  पर  लगाने  के  प्रयत्न  किए  जाते  हैं;  भौर  यदि  ऐसा

 है।।  ि  फ  नियुक्ति  दिए  जाने  से.  पहले ।  परन्तु  निम्न  श्ज
 सम्बन्धित  ब्यक्ति  को  उस  पद  के  वेतसमभारों  की
 लिखित  रुप  में  भूजना  दे  दी  जाती  है  और  इस
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 बारे  में  उसको  सहमंति  प्राप्त  कर  ली  जाती  है  t
 इस  तरह  से  समायोजित  अस्थायी  अ्रध्यापकों  के  वेतन
 4  पद  के  वेतनमान  के  असुसार  लियत  किए  जाते

 हा  ह्री
 के  अध्यापकों  पूर्व  वेतन  सुरक्षित  रखे

 ज  !

 उक्त  योजना  के  प्रत्तर्गत,  अब  तक  72
 सिविलियन  पश्रध्यापकों  को  वैकल्पिक  नियुक्तितयों  पर
 लगाया  जा  चुका  है

 Investment  for  Production  of  Drugs

 2050,  SHRI  K.  N.  DASGUPTA:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  what  would  ve  the  estimated
 total  investment  in  Public  Sector  for
 production  of  bulk  drugs  during  the
 Sixth  Plan  period;  and

 (9)  has  any  investment  been  made
 by  the  Central  Government  in  Public
 Sector  for  Developing  Drugs  and
 Pharmaceutical  Industry  in  West
 Bengal  up  till  now?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 Working  Group  on  Drugs  and  Phar.
 maceuticals  has  envisaged  an  invest-
 ment  of  Rs,  50  crores  for  bulk  drug
 production  in  the  Publie  Sector  in
 the  period  1978-79,  to  1982-83,

 (b)  A  provision  of  Rs.  5  crores  has
 been  made  for  expansion  of  drug  pro-
 duction  in  the  Public  Sector  in  East-
 ern  Region  in  the  Draft  Five  Year

 Plan  978—~83.  Government  also  ap-
 proved  of  an_  investment  of  Rs.  76
 lakhs  for  the  expansion  of  Smith
 Stanistreet  Pharmaceuticals  Lid.  a
 public  sector  undertaking,  Financial
 assistance  has  also  been  provided  by
 Government  and  Banks)financial  insti-
 tutions  for  maintaining  and  improving
 the  operations  of  Bengal  Immunity
 Co.  Ltd.  and  Bengal  Chemical  and
 Pharmaceutical  Works  Limited  which
 are  both  under  Government  manage-
 ment.

 Proposal  to  Start  Mini-Fertilizer
 Plants

 205l.  SHRI  C.  N.  VISVANATHAN:
 Will  the  Minister  of  PETROLEUM,
 CHIMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  present  gap  between  demang
 for  fertilizers  and  availability  and  the
 extent  to  which  imports  have  to  be
 resorted  to  during  the  next  five  years;

 (b)  whether  there  is  any  proposal  to
 start  mini-fertilizer  plants  in  India;
 and

 (c)  if  so,  the  names  of  the  States  in
 which  the  plants  are  provosed  to  be
 started?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 consumption|demand  and  production
 of  fertilizers  during  ‘1978-79  are  given
 below:

 (Figures  in  lakh  tonnes)

 Estimated  Consumption/Demand  in  the  agricul- tural  year  1978-79

 (February  t978-January,  7979), |

 Expected  production  in  1978-79

 '  N  P05,

 34°99  7709

 K,o  N  P,05

 6°96  2r‘80  म 79

 There  is  no
 indigenous

 production
 of  Kyo  (potash)
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 Earnest  efforts  are  being  made  to
 augment  indigenous  fertilizer  capa-
 city  during  the  Sixth  Five  Year  Plan
 to  meet  the  growing  demand  of  ferti-
 lizers,  However,  imports  would  be
 arranged  to  meet  the  gap,  if  any,
 between  the  demand  and  indigenous
 availability  of  fertilizers.  It  is  not
 considered  commercially  prudent  to
 indicate  the  quantity  of  imports  in
 future  years.

 (b)  Economies  of  scale  are  obtain-
 ed  in  large  sized  plants  of  600  tonnes
 per  day  of  Ammonia  or  above,  and
 the  cost  of  production  is  lower  in
 large  sized  plants.  The  emphasis  is,
 therefore,  on  setting  up  large  sized
 fertilizer  projects  on  economic  consi-
 derations.  However,  there  are  many
 small  units  producing  Single  Super
 Phosphate  in  the  private  sector  and
 small  granulation  units  have  also  been
 set  up  mostly  by  the  private  enter-
 preneurs  with  the  assistance  of  the
 State  Governments.

 (c)  While  Government  is  not  setting
 up  any  small  scale  fertilizer  plant,
 proposals  received  from  private  enter-
 preneurs  of  any  State  for  setting  up
 Single  Super  Phosphate  plants,  which
 are  normally  of  lower  nutrient  capa-
 city,  would  be  considered  on  merits.

 डोजल  की  कसी  के  फारण  सड़क  परिषहम  पर
 कुप्रभाव

 2052.  श्री  भारत  लिह  चोहान  :
 श्री  यादवेसा  कत्त  ह
 ओ  व्यामलाल  धुर्वे  :"

 क्या  पेट्रोलियम,  रसायम  शरीर  उर्वरक  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  डीजल  की  कमी  के  कारण  सड़क
 परिवहन  पर  कुप्रभाव  पड़ा  है;

 (@)  यदि  हां,  तो  इस  पर  सरकार  की  क्‍या
 प्रतिक्रिया  है;  भौर

 114  इस  से  अधिक  प्रभावित  होने  बाले
 शाप  के  साम  क्‍या  4
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 पेड्रोलियम,  रसायन
 हर

 उर्धरक
 न

 ी
 हेमचती  बल्दग  बहुगुणा)  :  के)  हाल
 ही  में  देश  के  कुछ  भागों  में  कुछ  पेट्रोल  पम्पों  में
 डीजल  की  कमी  देखी  गई  परन्तु  यह  कमी

 थोड़े  समय  के  लिये  थी  भौर  यह  कहना  सभव
 नहीं  है  कि  उससे  सड़क  परिवहन  पर  कोई  प्रतिकूल
 प्रभाव  पड़ा  था  1

 (@)  सरकार  थे  भ्रशोधित  तेल  तथा  उत्पादों
 को  समय पर  पर्याप्त  मात्रा मे  झायात  करने  के  सम्बन्ध
 मे  और  शोधनशाला  को  श्रपनी  पूर्ण  क्षमता  के  साथ
 कार्य  करने  के  सम्बन्ध  में  सभी  भावश्यक  कदम  उठाए
 गये  है  तथा  भविष्य  में  भी  ऐसा  करती  रहेगी।  भ्रशोधित
 तेल  और  उत्पादों  के  सचालन  में  किसी  प्रकार  की
 रुकाबट  न  आने  पाए  इस  हेतु  जहाजरानी  एवं  परिवहन
 मंत्रालय  और  रेलवे  के  बीच  बहुत  निकट  का  सम्पर्क
 स्थापित  किया  गया  है  ।  ईरान  द्वारा  कच्चे
 तेल  के  उत्पादन  शौर  निर्यात  पुनः  झारम्भ  करने
 के  परिणामस्वरूप  अभ्रशोभित  तेल  और  उत्पादों  का
 प्न्तर्राष्ट्रीय  बाजार  स्थिर  हो  जाने  पर  स्थिति  सामान्‍य
 होने  की  संभावना  की  जाती  है।  इसके  शीक्र  ही
 सम्पन्न  हो  जाने  की  शझ्ाला  की  जाती  है  1

 (ग)  ऊपर  दिये  गये  (क)  के  उत्तर  को  ध्यान  में
 रखते  हुए  प्रश्न  नही  उठता  ।

 Number  of  Villages  Liectrified  in  the
 Country

 2053.  SHRI  RUDOLPH  RODRI-
 GUES:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  the  number  of  villages  electrified
 in  the  country  in  the  years  1977—79;,
 and

 (9)  what  steps  are  being  urgently
 taken  to  electrify  all  the  villages  in
 India  in  the  next  ten  years?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 There  are  5,76,936  villages  in  India.
 (2,02,350,  villages  were  electrified  upto
 8st  March,  ‘1977,  22,672  villages  more
 have  been  electrified  during  the  period
 from  April  977  to  December  ‘1978,

 (b)  On  the  basis  of  the  plans  pre-
 pared  by  different  States  electrifica-
 tion  of  all  the  villages  is  expected  to
 be  completed  by  1994-95.
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 Petition  from  the  Workers  of  KIM

 2054,  SHRI  SIVAJI  PATNAIK:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  he  has  received  a  mass
 petition  from  the  workers  of  KIM,
 Kalta  (Rourkela  Steel  Plant),  Orissa
 about  the  management’s  blatant
 violation  of  even  High  Court’s  order;
 and

 (b)  if  so,  the  steps  taken  to  settle
 the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  A  copy

 of  the  letter  adressed  to  the  Deputy
 Director,  Gorakhpur  Labour  Depart-
 ment  (Central)  and  supported  by  the
 signatures|thumb  impressions  of  a
 number  of  persons,  presumably  wor-
 kers  of  KIM,  Kalta,  had  been  for-
 warded  to  the  Minister  of  Steel  and
 Mines.  One  of  the  several  demands
 made  on  the  Deputy  Director,  Gora'th_
 pur  Labour  Department,  in  this  letter

 was  to  accept  the  stay  order  of  Orissa
 High  Court  relating  to  repatriation]
 retrenchment  of  Gorakhpur  labour  at
 KIM,  Kalta.

 (b)  It  was  revealed  that  the  Orissa
 High  Court  had  not  passed  any  stay
 order  against  the  management  of  the
 Rourkela  Steel  Plant.  As  such  the
 question  of  any  violation  of  the  stay
 arder  by  the  Rourkela  Steel
 Plant  did  not  arise.  Subsequent-
 ly  a  contempt  petition  moved  in
 the  High  Court  alleging  violation
 of  the  Stay  Order  by  the  manage-
 ment  of  Rourkela  Steel  Plant
 was  also  dropped  after  Manage-
 ment’s  appearance  to  contest  it,  It

 is  also  learnt  that  the  petition  filed
 by  one  batch  of  Gorakhpur  labourers

 since  been  dismissed  by  the  High
 ourt,

 Conversion  of  Sambalpur  Station  of
 ALR.  into  a  full-fledged  Station

 2055.  SHRI  GANANATH  PRA.
 DHAN:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 Pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  convert  the  Radio  Station  at
 Sambalpur  into  a  full-fledged  Radio
 Station.

 (b)  whether  even  after  setting  un  of
 T.V.  centre  at  Sambalpur  Government
 has  not  considered  it  necessary  to  set
 up  a  permanent  studio  at  Samba!pur
 for  A.L.R,  and  Doordarshan;  and

 (c)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.

 (b)  Work  on  the  construction  of
 permanent  studios  for  A.I.R.  Sambal.
 pur  is  in  progress.  As  regards  T.V.,
 Studio  facilities  are  already  available
 in  Cuttack  which  are  being  utilised
 for  capsuling  programmes  for  Sam-
 balpur.  At  Sambalpur  also,  adequate
 filming  facilities  on  movie  Cameras
 and  portapacks  have  been  made  avail.
 able  to  provide  loca]  participation  and
 local  colour  in  the  programmes,  The
 studios  at  Cuttack  will  also  be  utilis-
 ed  to  produce  programmes  for  the
 Cuttack  TV  transmitter  proposed  to
 be  set  up  during  the  Sixth  Plan.

 (c)  Does  not  arise.

 Programmes  on  ‘Internal  Emergency’
 on  ALR,  ang  T.V.

 2056.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  since  the  inception  of
 the  new  Janata  Government  at  the
 Centre,  AIR  and  Doordarshan  have
 done  any  programmes--talks,  discus-
 sion,  features,  ete—~on  the  ‘Internal
 Emergency’  in  India  and  its  implica~
 tions  experiences,  consequences,  etc.;

 (b)  if  so,  full  facts  thereof

 (c)  whether  Government  propose  to
 continue  arranging  such  programmes,
 ang  if  so,  in  what  direction  and  man-
 ner  and  for  how  long;  and

 (a)  if  not,  why  not?
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 THE  MINISTER  OF  INFORMA.
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADANI):  (a)  Yes,  Sir.

 (b)  A  statement  is  attached.
 (९)  and  (d).  Whenever  the  subject

 is  relevant,  it  will  be  suitably  noticed
 according  to  the  exigencies  of  pro.
 gramme  plannjng  at  each  Station  of
 AIR  and  Doordarshan  Kendra  keeping
 in  view  the  utility,  the  news  value,
 relevance,  needs  and  the  listening  in-
 terest  of  the  area  and  population,

 Statement

 Programmes  on  internal  emergency
 Broadeast  from  AIR  Stations  and
 Telecast  from  Doordarshan  Kendras

 In  April,  1977,  soon  after  the  Gene.
 ra]  Elections  and  the  inception  of  the
 Janata  Government  at  the  Centre,  a
 series  of  programmes  were  produced
 in  both  All  India  Radjo  and  Door.
 darshan  and  broadcast  and  telecast  by
 all  Stations  of  AIR  and  Doordarshan
 Kendras.  These  programmes  not  only
 dealt  directly  with  the  restoration  of
 civil  liberties  and  freedom  of  expres-
 sion  and  the  new  concept  like  “Lok
 Shakti”  and  “Total  Revolution”,  but
 algo  with  the  suppression  of  freedom
 and  misuse  of  authority  that  charac-
 terised  the  Emergency  period.  Again,
 a  number  of  programmes  dealing  with
 the  misuse  of  mass-media  during  the
 Emergency  were  broadcast  and
 telecast  from  AIR  Stations  and
 Doordarshan  ‘Kendras  in  August
 877  when  the  White  Paper  on
 the  Misuse  of  Mass-media  was
 presented  to  Parliament.  In  these
 programmes,  leading  journalists  and
 broadcasters  were  invited  to  partici.
 pate.

 2.  On  May  15,  ‘1978,  Shah  Commis.
 sion’s  first  report  was  presented  in
 Parliament.  Durjng  the  subsequent
 months,  a  series  of  programmes  on
 the  relations  madein  the  Shah  Com-
 mission’s  report  about  the  excesses
 committed  during  the  Emergency  and
 observations  made  on  it  were  broad-
 cast  and  telecast  from  various  AIR
 Stations  and  Doordarshan  Kendras.
 Most  of  the  programmes  were  pro.
 duced  at  the  Delhi  Kendra  in  so  far

 MARCH  6,  4979  Written  Answers  708

 as  Doordarshan  were  concerned  and
 were  circulated  to  other  Kendras,
 The  various  topics  discussed  jn  these
 programmes  were  the  suppression  of
 mass-media  during  the  period  of
 Emergency;  the  unlawful  detention  of
 innocent  people  and  curbs  on  civil
 liberties;  suppression  of  the  normal
 administrative  processes  and  other
 misuses  of  authority  during  the
 Emergency  period.  Leading  journa-
 lists,  lawyers,  professors  and  other
 eminent  public  men  were  invited  to
 participate  in  these  programmes,

 3.  A  few  programmes  on  the  main
 recommendations  of  the  Verghese
 Committee  Report  on  the  Autonomy
 of  Akashvani  and  Doordarshan  when
 it  was  presented  in  early  1978,  were
 also  broadcast  and  telecast,  though  in-
 djrectly,  making  reference  to  the
 abuse  of  these  two  media  during  the
 period  of  Emergency.

 4,  Whenever  the  experiences  under
 the  Emergency  have  figured  during
 the  debates  in  Parliament  and  at  other
 forums,  these  have  found  mention  in
 news  bulletins  as  well  as  in  the  re-
 views  of  proceedings  of  Parliament
 broadcast  and  telecast,  frgm  AIR  Sta.
 tions  and  Doordarshan  Kendras.

 News  Report  caption  ‘T.  झा,  remains
 a  Teenager’

 2057,  SHRI  MANORANJAN  BHA-
 KTA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  news  report  in
 the  Sunday  Standard  of  28th  January,
 3979  under  the  caption  ‘TV  remains  a
 Teenager’;

 (b)  if  so,  what  is  the  reaction  of
 Government  to  the  observations  made
 therein  with  regard  to  the  develop-
 ment  of  the  T.V.;  and

 (c)  whether  Government  also  pro-
 pose  to  introduce  coloured  T.V,  in
 India  shortly;  if  so,  when  and’  if  not;
 reasons?

 cs
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 THE  MINISTER  OF  INFORMA.
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  Yes,  Sir.

 (b)  It  is  the  constant  endeavour
 of  Government  to  improve  the  qua-
 lity  of  the  TV  programmes  through
 better  training,  better  planning  and
 production  of  programmes  of  ‘pro.
 fessional  quality  and  programme  ex-

 change  between  the  various  TV  cen-
 tres.  Doordarshan  also  engages  out.
 side  talent  for  producing  programmes,
 where  necessary.

 (c)  No,  Sir.  In  view  of  the  heavy
 outlay  involved  and  limited  financial
 resources  avajlable,  there  is  no  pro-
 posal  at  present  to  introduce  colour
 TV  in  India.

 Request  for  Import  of  more  Oi}  from
 Kuwait

 2058.  SHRI  K.  MALLANNA:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  Indian  Government
 have  recently  requested  Kuwait  for
 More  oi]  to  meet  the  shortfall  iy,  its
 imports  from  Iran;  and

 (b)  if  so,  the  quantity  of  oil  asked
 for  ang  when  it  is  likely  to  be  deliver-
 ed?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  KH.  N.  BAHUGUNA):  (a)
 There  is  no  proposal  at  present  to  im-
 Port  crude  oil  from  Kuwait.

 (b)  Does  not  arise.

 New  Item  captioned  “(Consumer  Foots
 Bill  for  DESU  Mistake”

 2059,  SHRI  MALLIKARJUN:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  hig  attention  has  been
 invited  to  the  news  item  captioned
 Consumer  foots  bill  for  DESU  mis-

 takes”  appearing  in  the  Indian  Ex-
 Press,  New  Delhi  Edition  dated  Sist
 January,  ‘1978;

 (b)  if  so,  his  reaction  thereto  and
 the  steps  Government  propose  to  take
 to  mitigate  the  hardships  of  con-
 sumers;

 (c)  the  relevant  order  or  authority
 under  which  DESU  is  exempt  from
 the  provisions  of  the  Law  on  Limita-
 tion  in  the  matter  of  billing  the  con-
 sumers  after  a  lapse  of  more  than  three
 years  for  meters  burnt;

 (ay  whether  it  does  not  devolve  on
 DESU  to  replace  burnt  metres  imme-
 diately;

 (e)  whether  it  is  the  practice  that
 the  DESU  authorities  do  not  repty  to
 representations  made  in  this  regard;
 and

 (f)  if  so,  the  number  of  represauta-
 tions  not  replied  to  during  ‘1978-79  and
 the  reasons  therefor?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)

 Yes,  Sir,

 (b)  DESU  has  been  asked  to  look
 into  the  matter.

 (c)  DESU  is  not  exempt  from  the
 provisions  of  the  Law  on  limitation.

 (d)  Every  effort  is  made  by  DESU
 to  replace  burnt  meters  as  soon  as  it
 is  feasible,

 (e)  and  (f).  While  it  is  not  the
 practice,  according  to  DESU,  of  not
 replying  to  representations  made,  in
 view  of  the  large  number  of  such
 representations  both  oral  and  in
 writing,  jit  is  difficult  to  give  a  pre.
 cise  estimate  of  the  number  pending
 in  1978-79,

 Use  of  Fuel  Oils  instead  of  Naphtha  as
 Feed  Stock  for  Production  of  Fertilizer

 2060.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  Government  have
 changed  their  policy  of  encouraging
 use  of  fuel  oils  instead  of  naphtha  as
 feed  stock  for  nitrogenous  fertiliezrs;
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 (b)  if  so,  whether  any  further  ex-
 pansion  of  existing  units  ysing  naphtha
 as  feed  stock  would  be  allowed;  and

 (e)  the  total  amount  of  imports  of
 naphtha  and  fuel  oils  in  the  financial

 years  ‘1976-77  and  1377-787,

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  and
 (tb)  Salient  features  of  the  new  feeo-
 stock  policy  in  respect  of  future  fer.
 tilizer  projects  are  as  follows:

 (i)  Where  gas  is  available,  it
 should  be  the  preferred  feedstock
 upto  the  limit  the  domestic  demand
 permits  it.

 (ii)  Consideration  should  be
 given  to  the  further  use  of  ९08]  as
 fertilizer  feedstockk,  ag  soon  88  it
 ean  be  confirmed  on  the  basis  of
 experience  of  operation  of  the  coal
 based  Talcher  and  Ramagund2m
 plants  that  the  coal  gasification

 technology  is  established  and  is
 viable.

 (iii)  Thereafter,  the  use  of  gas
 and  coal  should  be  arranged,  on
 economic  considerations,  eg.,  area
 of  consumption,  logistics  of  trans-
 portation,  viability,  availability,  elc.

 (iv)  Use  of  naphtha  as  fertiljzer
 feedstock  for  entirely  new  plants
 should  be  considered  only  in  case
 of  a  long  term  disposal  problem  in
 an  inland  location,  after  decisions
 have  been  taken  on  petro-chemical
 projects  based  on  the  use  of  naptha
 as  feedstock,  Consideration  would,
 however,  be  given  to  use  of  naph-
 tha  as  feedstock  where  existing
 plants  at  inland  locations  can  be
 expanded  at  relatively  lower  capi_
 tal  costs  and  complete  in  quick
 time,

 (v)  Use  of  fuel  oil  as  fertilizer
 feedstock  should  be  excluded  for
 all  new  projects.
 (९)  The  requisite  details  are  given

 below:

 Quantity  :  ooo"  tonnes  CIF  value  Rs./
 crores

 IMPORT*

 6  7
 ——  1970-77  7977-79

 Quantity  Value  Quantity  Value

 Naphtha  .  ५»  .  +  yl  i84  0  2075  277  3०  77
 Furnace  oil  .  09g.  67°  72  490  94°73

 *Provisional.

 Distribution
 Polley  for

 Imported  Tin  tion,  has  strongly  criticised  the  dis-

 2061,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  Tin
 Plate  Fabricators  (Bombay)  Associa-

 tribution  policy  of  Stee]  Authority  of
 India  on  imported  tin  plate  prime;

 (b)  whether  it  ig  a  fact  that  SAIL
 hag  rejected  several  application,  of
 small  units  inspite  of  the  new  Gov~
 ernment  policy  to  protect  small  units;
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 (८)  whether  the  maximum  amount
 of  imported  tin  plate  is  allocated  to
 four  large  scale  units  and  one  mullti-
 national  unit;

 (d)  whether  in  addition  to  the  tin
 plates  prime  the  SAIL  ig  now  import-
 ing  black  plates  in  coilg  for  further
 supply  to  large  sCcake  units;  and

 (e)  whether  the  Government  will
 review  the  inequitable  policy  of  im-
 ports  and  distribution  to  the  small
 scale  u'aits?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  Tin  plates  are  imported  against
 specific  indents  from  the  acti  users
 and  as  such  the  question  of  any  policy
 for  distribution  does  not  arise,  SAIL
 have  also  reported  that  they  have  not
 received  any  representation  critical  of
 the  distribution  of  imported  tjn  plate,

 (b)  SAIL  had  placed  an  order  for
 import  of  5,000  MT  of  oil  can  size  tin
 plates  prime,  mainly  required  by
 small  scale  fabricators  in  August  1978,
 to  bridge  the  gap  between  the  de-
 mand  and  availability  from  indjgenous
 sources,  All  applications  received
 from  the  registered  small  scale  units
 before  the  placement  of  order  were
 accepted  by  SAIL.

 1  (९)  As  per  the  Import  Policy,  the
 import  of  Tin  Plates  is  allowed  both
 to  the  consumers  in  the  large  scale
 and  small  scale  sector  and  js  depen.
 dent  upon  indigenous  availability.
 The  few  large  scale  units  require  non
 oil  can  size  and  OTSC  quality  tin
 plates,  which  are  not  available  in
 adequate  quantity  from  indigenous sources.  The  Small  Scale  Units  mostly
 utilise  oi]  can  size  tin  plates  and  bulk
 Of  the  demand  can  be  met  from  the
 indigenous  sources,

 _(d)  Import  of  black  plate  for  fab.
 Tication  directly  into  containers  is
 made  against  specific  indents  from
 the  fabricating  units,

 r
 (९)  The  Import  Trade  Control

 Olicy  permits  import  of  tin  plates

 both  for  large  scale  and  small  scale
 units,  depending  upon  the  indigenous
 availability,  As  imported  tin  plates
 are  costlier  and  imports  involve  block-
 age  of  capital,  SSI  units  had  request-
 ed  for  maximum  supply  from  indige-
 nous  sources.

 Cases  Pending  in  High  Courts

 2062.  SHRI  MUKUND  MONDAL:
 SHRI  SUKHDEO  PRASAD

 VERMA:
 Will  the  Minister  of  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  a  large  number  of  cases
 pending  in  different  High  Courts
 throughout  the  country;

 (b)  if  s0,  the  number  of  cases  in
 each  High  Court;

 (c)  whether  Government  are  con-
 sidering  to  formulate  any  policy  for
 speedy  disposal  of  cases;

 (d)  if  so,  the  details  thereof;  and

 (e)  ig  not,  the  reasong  thereof?
 THE  MINISTER  OF  LAW,  JUS.

 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 Yes,  Sir.

 (b)  The  number  of  cases  pending
 in  each  High  Court  on  30-6-1978  is
 given  in  the  attached  statement-I,

 (९)  to  (e).  The  steps  taken  to  speed
 up  disposal  of  cases  are  given  in  the
 attached  statement_II.

 Statement  I

 Cases  pending  in  the  High
 Courts

 Name  of  the  High  Court  Pendency
 as  on
 30-6-1978

 I  2

 Allahabad  1639-31  5
 Andhra  Pradesh  so.  16,738,

 Bombay  हे  54,925
 Clacutta  69,  380
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 I  2

 Delhi,  +  .  न  28.946
 Gauhati  नि  6,727

 ‘Gujarat  :  ‘1a,  320
 Himachal  Pradesh  4,563
 Jammu  &  Kashmir  5,339

 Karnataka  41,847

 -Kerala  37,389
 Madhva  Pradesh  46,652

 Madras  52,919

 ‘Orissa  +  6,958

 Patna*  $2,433

 Punjab  &  Haryana  42,599

 ‘Rajasthan  22,964
 Sikkim  9

 Tora  6,22,030

 MARCH  6,  979

 *Main  cases  only,

 Statement  II

 lL  Since  1-4.1977,  the  sanctioned
 ‘strength  has  been  increase@d  in  the
 High  Courts  in  respect  of  which  pro-
 posals  were  received.  This  increase
 has  been  made  in  the  following  High
 Courts  from  the  dates  the  posts  are
 filled  up:—

 Name  of  the  High  Court  Number  of  posts
 increased

 Permanent  Additional

 Allahabad  9
 Madhya  Pradesh  नि  6
 Karnataka  न  :  5
 Himachal  Pradesh  2
 Patna  3

 “Rajasthan  न  |
 Dethi  7  Pe  4
 Madras  3*

 4  90

 *Exclud  of  Permanent  J
 -qteated  ieu  of  2  Foote  of  Additional  Judges,
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 2,  A  substantial  number  of  vacan-
 cies  in  the  High  Courts  has  been  filled
 up.  Initiative  has  been  taken  by  the
 Central  Government  to  call  for  pro.

 posals  from  the  State  Authorities/
 Chief  Justices  who  have  been  asked
 to  adhere  to  specified  time  schedules
 for  sending  their  proposals  and
 wherever  necessary  reminders  have
 been  jsiued  to  the  concerned  State
 Authorities|Chief  Justices.  During
 the  period  Ist  April,  977  to  28th  Feb-
 ruary,  1979,  85  many  as  6  fresh  ap-
 pointments  have  been  made.  Consent
 of  the  President  has  been  given  to
 the  Chief  Justices  of  the  Gauhati,
 Andhra  Pradesh  and  Patna  High
 Courts  to  request  4  retired  Judges  of
 those  High  Courts  to  sit  and  act  as
 Judges  of  those  Courts  under  article
 224A  of  the  Constjtution.

 3.  The  Law  Commission  were  re-
 quested  to  suggest  measures  for  ex.
 peditious  disposal  of  cases.  They  have
 sent  a  report  regarding  measures  re-
 quired  for  quicker  disposal  of  cases
 in  the  lower  courts  but  have  yet  to
 send  their  report  in  respect  of  the
 High  Courts|Supreme  Court.

 4,  Letters  have  been  addressed  to
 the  Bar  Councils  and  Bar  Associations
 of  various  States  requesting  them  for
 cooperation  and  also  for  suggestions
 for  speedy  disposal  of  cases,

 Proposal  to  Use  Radio  for  Teachers’
 Training

 2064.  SHRI  DALPAT  SINGH
 PARASTE:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 unde,  the  consideration  of  Govern-
 ment  to  use  Radio  as  the  medium  to
 provide  teachers  training  to  the  un-
 trained  Primary  School  Teachers;  and

 (b)  whether  any  State  hag  intro-
 duceg  this  system  and  if  so,  the  de-
 tails  regarding  the  experiment  and
 performance  in  this  regard?
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  L,  ADVANI):  (a)  and  (b),  Radio
 is  already  being  used  for  training  un.
 trained  Primary  School  Teachers  in
 two  States,  namely,  Kerala  and
 Gujarat,

 In  Kerala,  about  25,000  Primary
 School  Teachers  have  been  trained
 through  a  Radio-cum-Correspond-

 ence-in-Service  Training  Course,  ini-
 tiated  by  the  State  Government  in
 3975  in  collaboration  with  All  India
 Radio,

 In  Gujarat,  H.  M.  Patel  Institute  of
 English  has  started  from  978  a
 scheme  for  training  Primary  School
 Teachers  of  English  with  a  weekly
 broadcast  support  from  Akashvani,
 Ahmedabad.

 There  js  also  a  proposal  from  Mani-
 pur  State  Government  to  plan  a  radio.
 cum-correspondence  course  for  tea.
 chers  of  Manipuri  language  in  colla-
 boration  with  the  Central  Institute  of
 Indian  Languages.  The  feasibility  of
 the  proposal  in  the  light  of  the  avail.
 able  resources  is  being  examined.

 Drug  Policy

 2065.  SHRI  JYOTIRMOY  SBOSU:
 Wil)  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  Government  will
 review  their  drug  policy;  and

 (b)  if  not,  why  not?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)  The
 Statement  laid  on  the  Table  of  the
 Lok  Sabha  on  29.3-78  containg  the
 essential  features  of  the  New  Drugs
 Policy.  If  in  the  light  of  experience
 Rained  and  views  expressed  in  var-
 lous  forum  of  discussion,  it  becomes
 Necessary  to  improve  or  elaborate  on
 Ome  of  the  decisions,  requisite  modi-
 fications  would  be  made.
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 (b)  Since  the  policy  announced  in
 978  is  in  the  process  of  being  imple-
 mented,  a  total  review  is  not  called
 for.

 Manofacturerg  of  Chloramphenicol
 Abroad

 2066.  SHRI  8,  S.  DAS:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  by  Members  of  Parliament
 about  cartel  formed  by  manufacturers
 of  Chloramphenicol  abroad;  and

 (9)  i  so,  has  any  detailed  enquiry
 been  made  and  what  is  the  result  of
 the  same’

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes.
 Sir.

 (b)  The  matter  has  been  investi-
 gated  in  consultation  with  CPC,  who
 have  been  able  to  secure  competitive
 offers  for  Chloramphenicol  Powder
 despite  restrictive  trade  practices,  if
 any,  in  this  field.  Among  the  compe-
 titive  offers  was  one  offer  from
 the  Soviet  Union,  on  whom  CPC  has,
 in  fact,  placed  a  sizeable  order.

 Import  of  Aluminium

 2067.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  STEEL  AND  MINES
 ‘be  pleased  to  state:

 (a)  whethe;,  there  is  any  proposal
 under  Government's  consideration  to
 import  aluminium:

 (b)  ig  so,  what  are  the  reasons  for
 the  import  and  what  is  the  quantity
 of  aluminium  imported  this  year  and
 at  what  rate;  and

 (c)  whether  the  production  of  alu-
 minimum  in  the  country  has  declined
 and  if  so  the  reasong  therefor?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Yes,  Sir.

 (b)  and  (c).  The  production  of  alu-
 minium  in  the  country  during  the
 current  year  has  registered  an  in.
 crease  of  about  50  percent  over  the
 production  achieved  during  1977-76.
 However,  the  aluminium  smelters
 could  not  produce  to  their  full  capa.
 city  on  account  of  non-availability
 of  adequate  power.

 The  indigenous  production  was  sup~
 plemented  by  the  import  of  3i,000
 tonnes  of  metal  upto  the  end  of  Feb-
 ruary  during  the  current  year;  jn  the
 form  of  ingots  and  wire  rods,  Pur.
 chase  were  made  at  different  points
 of  time  on  the  basis  of  competitive
 tenders.

 Shortage  of  Coal  in  Delhi

 2068,  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  is  it  a  fact  that  there  is  a  great
 shortage  of  coal  in  Delhi;

 <b)  is  it  also  a  fact  that  the  Rail-
 way  Department  has  placed  at  the
 disposal  of  hig  Ministry  a  certain  num-
 ber  of  Rakes  (wagons)  from  each
 Division  for  the  exclusive  transport  of
 coal  from  the  coal  mines;

 (c)  is  it  also  a  fact  that  a  large
 number  of  these  Rakes  are  stable  at
 the  coal  mines  sidings  and  are  not
 being  used  to  curb  the  shortage  of
 coal  in  Delhi  and  elsewhere;  and

 (d)  if  so,  the  reasons  for  not  suppiy-
 ing  the  0०७  in  time  may  please  be
 stated  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  There
 is  some  shortage  of  coal  in  Delhi.

 {b)  No,  Sir.  Railways  do  not  place
 wagons  at  the  disposal  of  my  Minis-
 try  for  the  exclusive  transport  of  coal
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 from  coal  mines.  Wagons  are  sup-
 plied  for  loading  of  coal  on  the  basis
 of  daily  offers  made  by  the  loading
 collieries  and  allotments  given  by  the
 railways,

 (c)  No,  Sir.  Most  of  the  wagons
 supplied  at  the  collieries  got  loaded
 promptly  and  are  not  allowed  to  re.

 main  idle,  Occasionally  detentions  do
 occur  for  operational  reasons  owing to  time  taken  in  loading  wagons.

 (da)  Coal  production  had  a  severe
 setback  between  April  978  to  October
 ‘78  due  to  prolonged  strike  in  the
 southern  coalfields  and  later  due  to
 explosive  shortage  severe  floods  in
 the  Bengal-Bihar  region.  Both  pro-
 duction  and  transportation  were  very
 severly  affected  and  as  such,  timely
 supplies  could  not  be  kept  up  to  the
 extent  required.  The  production  as
 well  as  despatches  since  November
 have  improved.  The  current  rate  of
 production  and  the  pithead  stocks  are
 sufficient  by  and  large  to  meet  the
 demand  for  coal  in  the  country.  In
 order  to  supplement  the  movement  of
 coal  by  rail  coal  is  also  released  ty
 road  (on  request).

 Power  Crisis  in  the  Country

 2069.  PROF.  SAMAR  GUHA’  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  the  crisis  of  supply  of
 power  is  continuing  all  over  the  coun-
 try  and  particularly  in  West  Bengal;
 and

 (b)  if  so,  facts  thereabout  and  the
 steps  taken  by  the  Central  and  State
 Governments  in  co-operation  with
 the  Centre  for  meeting  the  power
 crisis?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Power  supply  position  is  generally
 satisfactory  all  over  the  country.
 However,  there  is  gome  shortage  of
 power  jn  some  of  the  States  inchud-
 ing  West  Bengal.
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 (b)  Among  other  short  term  and
 long  term  measures,  steps  are  taken
 from  time  to  time  to  maximise  gene.
 ration  from  the  existing  generating
 stations  ang  to  expedite  commission-
 ing  of  on-going  projects.
 Recommendation  of  Law  Commission

 on  Benami  Transactions

 2070.  SHRI  YASHWANT  BOROLE:
 SHRI  JYOTIRMOY  BOSU:
 SHRI  VASANT  SATHE:
 SHRI  EDUARDO  FALEIRO:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  has  the  Central  Government  ac-
 cepted  the  recommendation  of  Law
 Commission  in  its  57th  Report  in  re-
 gard  to  benami  transactions,  if  so,  de-
 tails  thereof;  and

 (b)  if  so,  how  is  it  in  public  in-
 terest  that  instead  of  banning  such
 transactions  they  are  being  proposed
 to  be  allowed  by  legal  processes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL):  (a)
 The  recommendation  of  the  Law
 Commission  in  its  57th  Report  in  re-
 gard  to  benami  transactions  is  still
 under  the  consideration  of  the  Cen-
 tral  Government,

 (b)  Does  not  arise.

 Pile  Cloth  Order  Cancelled

 2071.  SHRI  KUMARI  ANAN-
 THAN:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  DEF-
 ENCE  be  pleased  to  state:

 is
 (a)  whether  the  supply  order  for

 Pile  fabric  on  the  handloom  sector  has
 been  cancelled,  which  would  result  in
 unemployment  of  over  000  persons
 engaged  in  this;  and

 (b)  the  reasong  for  doing  so  and
 the  quantum  of  pile  cloth  that  was
 being  supplied  by  the  handloom  sector
 annually?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SNGH):  (a)  and  (b).
 Out  of  one  supply  order  for  15,000
 metres  placed  in  May  1975,  a  small
 quantity  of  477.80  metres  was  can~
 celled,  as  it  could  not  be  supplied  ior
 more  than  three  years  despite  repea-~
 ted  extension  of  delivery  date.  Ano-
 ther  order,  however,  for  22,000  meters
 stands  placed  on  this  firm  in  May
 ‘1978,  So  the  question  of  unemploy-
 ment  of  workers  in  this  sector  does
 not  arise.

 The  quantum  of  supply  by  the
 handloom  sector  has  been  as  under:

 In  2978  5860.70  metres
 In  977  68.20  metres
 In  978  2843.50  metres

 राजस्थान  के  आंसवाड़ा
 ५  द्

 जिलों  के
 गांवों  का

 2072.  ची  होराभाई  :  क्‍या  ऊर्जा  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  राजस्थान  के  बांसवाड़ा  भौर  दगरपुर
 के  पिछड़े  जिलो ंमें  भझ्रब  तक  कितने  गांवों  का
 विद्युतीकरण  किया  गया  है  भौर  छठी  पंचवर्षीय  योजना
 के  दौरान  कितने  गांवों  का  विद्युतीकरण  करने  का
 प्रस्ताव  है;

 (ख)  क्‍या  यह  सच  है  कि  मुख्यतः  कृषि  प्रधान
 जिलों  के  75  प्रतिशत  गांवों  का  भब  तक  विद्युतीकरण
 नहीं  किया  गया  है  ;  झौर

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  है  झ्ौर
 सभी  जिलों  के  सभी  गांवों  का  कब  तक  विद्ुतीकरण
 कर  दिया  जाएगा  ?

 ऊर्जा  मंत्री  (श्री  पी०  रामचन्द्रन)  :  (क)
 शौर  (ख).  गांवों  के  विश्यतीकरण  के  सम्बन्ध  में
 स्थिति  नीचे  दी  गई  है  —

 जिला  नांवों  की  कुल  बिद्युतोकृत  ावों
 संध्या  की  संघ्या|

 बसिवाड़ा  i,439  395

 डंगरपुर
 *  825  249

 छठी  पंचवर्षीय  बोजना  के  दौरान  गांगो  के  विद्युती-
 करण  के  लिए  कार्यक्रम  हैयार  नही  किया  गया  हैं  qa
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 (प)  बोर्ड  ने  सूचित  किया है  कि  fo  एच०  टी०
 जौर  जप-पारेषण  प्रणाली  का  विस्तार  करने  के  लिए
 आवश्यक  धत  उपलब्ध  न  होने  और  ग्राम  विद्युतीकरण
 के  लिए  तिधियां  भी  सीमित  होने  के  कारण
 इन  जिलों  में  शौर  गांवों  का  विद्युतीकरण  करता
 संभव  नहीं  हुआ  ।

 श्रगर  अपेक्षित  साधन  उपलब्ध  हुए  तो  राज्य  के
 सभी  जिलों  के  सभी  गांवों  का  विद्यतीकरण  toss—
 89  तक  कर  देने  की  ह  हो  है  t

 Reserves  of  Manganese  and  Chromite
 Ore

 2073.  SHRI  K,  RAMAMURTHY:
 Wil!  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  details  of  new  areas  which
 have  been  identified  as  having  reserv-
 es  of  manganese  ore:

 (b)  the  details  of  areas  in  Tamil
 Nadu  _  in  which  chromite  ore  deposits
 have  been  located;  and

 (c)  the  steps  being  taken  {o  exploit
 these  ore  deposits?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  No  new  area;  as  such  have  been
 identified.  New  reserves  have  been
 established  by  further  investigation
 in  areas  already  leased  in  Orissa;
 Maharashtra  and  Madhya  Pradesh.

 (b)  Chromite  occurrences  are
 known  in  Sittampundi  belt  in  Salem

 strict  and  Attamalai,  Periamani
 Malai,  Korappadi,  Mallanayakan
 Palaiyam  and  Solavanur  areas  in
 Coimbatore  district  of  Tamil  Nadu.

 (c)  The  managanese  ore  areas  are
 already  being  exploited.  Chromite
 deposits  of  Tami]  Nadu  are  small  and
 of  inferior  grade.  It  is,  however,
 reported  that  samples  have  been  col-
 lected  from  a  private  leasehold  in
 Salem  district  for  trial  and  test  pur-
 Poses.
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 Holding  of  By-Election  in  Chickama-
 galur

 2074.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 hold  the  bye-election  to  Lok  Sabha
 from  Chikamagalur  Parliamentary
 Constituency  in  the  near  future;

 (b)  if  not,  the  reasons  thereof;  and

 (९)  by  what  time  Government  pro-
 pose  to  hold  the  bye-election?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL):  (a)
 to  (c),  Two  election  petitions  are
 presently  pending  before  the  Karna-
 taka  High  Court  wherein  the  peti-~
 tioners,  besides  praying  for  a  dec-
 laration  that  the  lection  of  Smt.
 Indira  Nehru  Gandhi  is  void,  have
 also  prayed  that  Shri  Veerendra
 Patil,  who  also  contested  the  disput-
 ed  election  as  a  candidate  of  the
 Janata  Party,  be  declared  duly  elec-
 ted.  In  view  of  the  pendency  of  the
 said  petitions  the  Election  Commis-
 sion  has  decided  to  wait  for  at  least
 a  period  of  six  months  for  the  dis-
 posal  of  the  election  petitions  on  the
 basis  of  the  provisions  contained  in
 section  86(7)  of  the  Representation
 of  the  People  Act,  95l.  Thereafter,
 if  there  is  no  stay  order  by  the  High
 Court,  the  Election  Commission  would
 decide  the  matter  depending  upon
 the  various  administrative  and  other
 considerations  to  hold  the  bye-elec-
 tion  at  the  appropriate  time.  Mean-
 while,  the  Commission  has  decided
 that  the  electoral  rolls  of  the  Chika-
 magalur  Parliamentary  Constituency
 should  be  revised  intensively  with
 reference  to  Ist  January,  979  as  the
 qualifying  date,  and  the  programme
 for  such  intensive  revision  is  under
 consideration  of  the  Election  Com-+
 mission  in  consultation  with  the
 Chief  Election  Officer  of  Karnataka.
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 Acquisition  of  §  Squadrous  of  ग,  5७
 Deep  Strike  Aircraft  by  Pak.

 2075.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  DEF-
 ENCE  be  pleased  to  state:

 (a)  whether  Pakistan  has  got  about
 five  squadrons  of  F.  5E  deep  strike
 aircraft  from  the  United  States;  and

 (b)  whether  these  jets  will  bring
 within  easy  striking  range?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and

 (b).  There  have  been  reports  to  sug-
 gest  that  some  F,  5E  aircrafts  nave
 been  offered  to  Pakistan  for  supply
 by  U.S.A,  Government  are  aware  of
 the  capability  of  these  aircrafts.

 Power  Shortage  iy  States  particularly
 West  Bengal,  Bihar  and  Orissa

 2076.  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  most  of  the  States,
 throughout  the  year  are  suffering
 from  acute  “Power  Shortage”  special-
 ly  West  Bengal,  Bihar,  Orissa  etc,  due
 to  non-availability  of  equipment  and
 recurring  labour  troubles;

 (b)  what  are  the  steps  Goverrment
 proposes  to  ensure  the  normal  power
 supply  in  the  current  financial  year;
 and

 (c)  the  details  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 The  power  supply  situation  is  gene-
 tally  satisfactory  in  the  country.
 However,  there  are  peaking  short-
 ages  in  Bihar  and  West  Bengal.
 Orissa  is  surplus  in  power  and  ren-
 dering  aisistance  to  West  Bengal  and
 Bihar  by  supplying  00  MW  of  power.
 The  availability  of  power  in  Bihar
 and  West  Bengal  has  not  suffered
 due  to  non-availability  of  equipments.

 However,  it  has  been  affected  to  some-
 extent  due  to  labour  unrest.

 (b)  and  (c),  The  performance  of
 Patratu  Power  Station  in  Bihar  has
 not  been  satisfactory  and  arrange-
 ments  have  been  made  with  BHEL
 to  undertake  the  capital  maintenance
 of  the  generating  units  one  by  one
 at  this  power  station.  The  BHEL  has
 also  been  entrusted  with  the  work
 of  erection  of  the  new  generating
 units  at  Patratu  and  Barauni.  After
 the  repairs  of  the  generating  units
 at  Patratu,  the  power  generation  in
 Bihar  is  likely  to  improve  consider-
 ably  in  next  three  months  time.  One
 unit  of  20  MW  has  been  commis-
 sioned  in  West  Benga!  at  Santhaldih
 Power  Station  and  another  unit  of
 20  MW  will  be  commissioned  in

 March  1979,  at  Chandrapura  power
 station  in  DVC.  This  addition  of
 installed  capacity  will  mitigate  to  a
 great  extent  the  peak  shortages  of
 power  in  this  region.

 Expenditure  on  Internationai  Film
 Festival

 2077.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state  the  total  expenditure
 incurred  on  the  Internationa]  Film
 Festival  held  recently  and  how  much
 thereof  has  been  borne  by  the  Cen-
 tral  Government  and  other  Govern-
 ment,  Semi-Government  and  private
 Organisations  indicating  the  details
 thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K,  ADVANI):  The  total  expendi-

 ture  on  VII  International  Film  Fes-
 tival  of  India  is  to  be  met  from  the

 festival  accounts  of  the  Film  Finance
 Corporation  (a  Government  of  India
 undertaking).  In  addition,  some
 expenditure  on  the  Market  Section
 of  the  Festival  will  be  met  by  the
 Indian  Motion  Picture  Export  Corpo-
 ration  Ltd.  (another  Government  of
 India  undertaking),  The  actual  fig-

 ures  of  expenditure  will  be  knowr
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 after  all  the  bills  have  been  received
 and  scrutinised.  The  expenditure
 incurred  by  Central  Government  is

 expected  to  be  Rs.  23,000  only.

 weiter  तेल  का  ब्रायात

 2078.  ष्वो  मंगा  भक्त  सिह  :  क्या  पेद्रोलियम,

 हन
 झौर  उर्वरक  मंत्री  यह  बनाने  की  कृपा  करेंगे

 (क)  वर्ष  1974-75  से  1977-78  तक  की
 अवधि  के  दौरान  ईरान  से  प्रतिवर्ष  कितनी  मात्रा  में
 शोधित  तेल  कप  प्रायात  किया  गया  और  उस  पर

 “कितनी  विदेशी  मुद्दा  खर्च  की  गई  ;  भौर

 (ख)  विदेशों  से  कुल  कितने  प्रतिशत  तेल  का
 शरायात  किया  गया  और  ईरान  से  कितने  प्रतिशत

 'झशोधित  तेल  का  झायात  किया  गया  ?

 पेट्रोलियम,  रसायन  झोर  खरक  मंत्रो  (श्री
 'हेमचतो  द... ड  बहुगुणा):  (क)  वर्ष  i974-75
 से  :977—-78  के  दौरान  ईरान  से  प्रायात  किये  गये
 प्रशोधित  तेल  की  कुल  मात्रा  और  हस  पर  खर्च  की
 गई  धनरात्ति  हस  प्रकार  है:

 MARCH  6,  3979  ,

 ष  मात्रा  मुल्य

 (मिलि0  टत  में)  (Fo  करोड़)

 197475  6.5  424.80

 "1975-76  44.43

 1976-77  486,  99

 1977~78  $22.09

 ख)  भ्रशोधित  तेल  की  झावश्यकता  की
 'तुलता  में  विदेशों  से  भ्रायात  किये  गये  तेल  की  कुल
 प्रतिशतता  शौर  ईराम  से  झायात  किये  गये  झ्रशोधित
 तेल  की  प्रतिशतता  दोनों  निम्नप्रकार  रही  है  —_—

 विदशों  से  श्राथात  ईरान  से  'भ्रायात
 वर्ष  किये  गये  तेल  [किये  गये  तेल

 की  प्रतिशततां  की  प्रतिशतता

 i  2  3

 1974-75,  64.5  30.0

 .I975=76  62.3  26.5
 1976-97  6i.3  26.1

 ‘977~78  57,4  24,3
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 Nagarjunda  Fertilizer  Project

 2079.  SHRI  AMAR  ROYPRADHAN:
 ‘Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Nagar-
 juna  Fertilizer  Project  is  in  jeopardy;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  whether  it  is  also  a  fact
 that  multinational  Shaw  Wallace
 would  not  make  further  investment
 following  Andhra  Pradesh  Govern-
 ment’s  refusal  to  give  it  complete  con-
 trol  over  the  distribution  ?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  प्  BAHUGUNA):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (९)  M/s.  Nagarjuna  Chemicals  and
 Fertilizers  Ltd,  a  company  promoted

 by  Shaw  Wallace  were  allowed  in
 i978  to  take  up  the  project  for  set-
 ting  up  a  fertiliser  plant  at  Kakinada,
 for  implementation  on  the  company
 confirming  that  the  financing  arrange-
 ments  had  been  satisfactorily  tied  up
 and  that  the  required  promoters’  con-
 tribution  would  be  raised  between

 Shaw  Wallace,  their  associates  and
 the  Government  of  Andhra  Pradesh.

 The  company  also  confirmed  that  on
 the  basis  of  the  promoters’  arrange-
 ments  made,  IDBI  would  provide  the
 necessary  financial  asristance.  It  is
 now  understood  that  the  promoters’
 agreement  between  the  State  Govern-
 ment  and  Shaw  Wallace  has  still  not
 been  finalised  and  the  terms  of  the
 agreements  are  under  discugtion.

 Expansion  of  Extrusion  Planty  Capa-
 city  by  Indian  Aluminium  Company

 2080.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Goverr-
 ment  of  India  have  decided  to  permit
 Indian  Aluminium  Companv  to  expand

 its  extrusion  plants  capacity;
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 b)  if  so,  what  will  he  the  total
 3  and

 (c)  whether  similar  permission  has
 been  granted  to  other  Companies  also?

 THE  MINISTER  OF  STATE  एप
 THE  MINISTRY  OF  STEEL  AND

 "MINES  (SHRI  KARIA-  MUNDRA):
 (a)  M/s,  Indian  Aluminium  Company

 Limited  were  granted  a  Letter  of
 Intent  on  8th  June,  978  for  setting
 up  a  new  extrusion  plant  with  a
 capacity  of  2,400  tonnes  per  annum
 at  Taloja  (Maharashtra).

 (b)  6,160  tonnes  per  annum.

 (c)  Bharat  Aluminium  Company
 Limited  and  Madras  Aluminium
 Company  Limited  hold  licences  for
 setting  up  extrusion  plants  of  10,000
 totines  and  2,000  tonnes  respectively.

 New  Petro-Chemicals  Projects  in..
 Gujarat

 2081.  SHRI  F.  P.  GAEKWAD:  Wil
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  reports  of  number  of
 studies  to  work  out  the  details  of  the
 new  petro-chemicals  projects  for
 which  the  Government  of  Guiarat  have
 applied  for  an  industrial  licence  have
 been  received  by  the  Central  Govern-
 ment  in  terms  of  Unstarred  Question
 No.  2352,  dated  5th  December.  4978  re.
 garding  Expansion  of  Gujaret  Narma-
 da  Valley  Fertilizer  Company;

 tb)  ig  so,  details  thereof;  and

 (९)  if  not,  when  is  the  same  likely
 to  be  receiveg  and  when  a  final  deci-
 sion  to  set  up  a  new  petro-chemicals
 project  likely  to  be  taken?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 Teport  of  the  Reconstituted  Working
 Group  on  Petro-chemicals  has  been
 Teceived  on  28th  February,  1979,

 (b)  The  recommendations  of  the
 wi  have  yet  to  be  ह...
 Se

 one  oe

 fe)  A  finat  decision  on  the  setting
 Up  of  new  petro-chemical  projects  will
 be  taken  after  consideration  of  the
 recommendations  of  the  Working
 Group.

 Artists  selected  to  give  talks  on  T.V,
 and  Radio

 2082,  SHRI  S.  R.  REDDY:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state;

 (a)  the  names  of  the  artists  who
 were  selected  to  give  talks  on  the  TV
 and  Radio  more  than  once  durmg  last
 two  years;  ang

 (b)  whether  it  is  a  faci  that  some
 artists  who  were  working  during
 Emergency  are  not  being  given
 chances  and  ig  so,  the  number  of  euch
 artists?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  छू,  ADVAND:  (a)  The  names  of
 the  artists  who  were  selected  to  give
 talks  on  the  T.V.  and  Radio  more
 than  once  during  the  last  two  years
 will  have  to  be  collected  from  nearly

 3700  AIR,  TV  Stations  in  the  country.
 The  information  thus  collected  will
 not  be  commensurate  with  the  time
 and  effort  involved.

 (b)  An  artist  is  booked  on  the
 basis  of  the  requirements  of  a  parti-

 cular  programme  and  his  or  her  suit-
 ability  for  it.  There  ig  no  ban  on
 booking  any  artist  who  may  have
 been  booked  during  Emergency.

 Mixing  up  of  power  Alcohol  with
 Petrol

 2084.  DR.  SUSHILA  NAYAR:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILAZERS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  certain
 amount  of  power  alcohol  can  be  mixed
 with  petrol  with  the  existing  engines
 of  motor  vehicles:

 (b)  if  so,  what  steps  are  proposed
 to  popularise  the  use  of  power  alcohol
 and  its  production  in  the  country;  and



 बडा

 यी  what  wiil  be  the  expected  saving
 of  foreign  exchange  as  a  result  of  the
 steps  mentioned  above?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  It
 is  possible  to  blend  power  alcohol  to
 a  limited  extent  with  motor  spirit
 (Petrol).

 (b)  The  entire  question  with  re-
 gard  to  the  availabihty  of  aleohol
 and  its  consumption  by  the  chemicals
 industry,  the  possbility  of  producing
 l00  per  cent  pure  alcohol  for  such
 commercial  use,  the  technical  end
 logistic  problems  involved  in  blend-
 ing  it  with  petrol  etc,  is  proposed  to

 be  entrusted  to  a  Committee  which
 is  being  set  up  soon.  Utilization  of
 power  alcohol  as  fuel  in  admxiture
 with  petrol  can  be  considered  after

 the  findings  of  the  Committee  are
 available.

 (e)  It  is  not  possible  at  this  stage
 to  assess  the  saving  of  foreign  ex-
 change  by  use  of  power  alcohol  in
 petrol  engines.

 rem  का  उत्पादन

 2085.  जौ  सुचा  सिह:  क्‍या  इस्पात  झोर
 wer  मंत्री  यह  बताने  की  कृपा  करेंग  :

 (क)  देश  में  इस  समय  इस्पात  का  वाधिक  उत्पादन
 कितना  है  ;

 (ख)  क्‍या  सरकार  ने  बड़े  पैमाने  पर  हस्पात  का
 उत्पादन  बढ़ाने  हेतु  उत्पादन-कमता  में  वृद्धि  करते  का
 निर्णय  किया  है  ;

 (ग)
 यदि  हां,  तो  उत्पादन  क्षमता  बढ़ाते  के  लिये
 वाले  उपायों  का  ब्यौरा  क्‍या  है  ;  गौर

 (भर
 पर्द

 तय  इस्पात  संयंत्र  स्थापित  करने  का
 भी  कोई  किया  गया  है  ;  भौर  प््चि  हां,  तो  संयंत्र
 अहां-कहां  स्थापित  किये  जायेंग्रे  ?

 इस्पात  शोर  जाम  भलालय  में  राज्य  बली
 (श्री  कड़िया  मुष्छा)  :  वर्ष  i978-79  में  सर्वेतो-

 भुछची  इस्पात  कारणानों  में  82.  5  लाख  टन  साधारण
 'शुस्वीतिं  पिच्छ  तथा  66.  84  लाख  टन  विक्रेय  इस्पात
 गा

 का  जन
 लगाया  गया  है  1  इसके  प्रलावा

 चे  1978-79  में  विद्युत चाप  भटिटयों  स्  इस्पात
 धंयंत्ञों)  में  लगभग  i  लाख  दस  विक्रेय  इस्पात  का
 ह...  होने  का  झभुमात  है।

 Writen  Ansivers  REARCH  By  ह)... ड  Written  Answers  732

 लि  ह्
 ्य  197e-aservent की  बर  के

 के  में  चे  i9s2-359  तैंके  T48
 we  टन  विक्रेप  साधारण  इस्पात  के  उत्पावन  की  परि-
 कल्पना  की  गई  है।  इस  गोजना  में  मुख्य  झुप  से  तिम्त-
 'लिखित  शामिल  हैं  —

 (i)  भिलाई  झौर  बोकारों  प्रत्येक  इश्पात
 कांरखाने  का  40  लाख  टन  पिण्ड  क्षमता
 तक  के  वर्तमान  विस्तार  कार्यक्रमों  को  पूरा
 करना  |

 (2)  बोकारों  हत्पात  कारखाने  की  क्षमता  को
 आगे  जौर  बढ़ाकर  47,  5  लाख  टन  पिण्ड
 करना  |

 (3)  बिजली  उद्योग  की  प्रावश्यकताशो  को  पूरा
 करने  के  लिए  राउरकेला  में  एक  कार-
 खाना  लगाना।  इसमें  प्रतिवर्ष  37,500
 टन  कोल्ड  रोल्ड  ब्रेन  भोरिएन्टेड  विभुत
 इस्पात  की  चादरों  और  36,000  टन
 कोहड  रोल्ड  सान-प्रेन  ओरिएन्टेड  इस्पात
 की  चादरों  का  उत्पादन  होगा

 (4)  प्रौद्योगिकी  में  सुधार  करने  तथा  पुरानी
 ६  प्रक्रियाक्‍प्नो/उपस्करो  श्ादि  में  सशोधन

 भर  फेर-बदल  करके  प्रौद्योगिकी  को  झद्य-
 तन  करने  के  उपाय  करना।

 (5)  बिजली  की  कमी  झौर  प्राय.  रकावटों/
 घट-बढ़  की  वर्तमान  कठिनाइयों  को  कम
 करने  के  लिए  प्रन्तसंयंत्र  विद्युत  उत्पादन
 क्षमता  में  वृद्धि  करना।

 (6)  इस्पात  की  भ्तिरिक्‍त  क्षमता के  लिए  भ्राप्तार
 तैयार  करना  जिसका  उपयोग  जाने  वाली
 योजना  भवति  में  किया  जा  सके।

 (थ)  विभिन्न  स्थलों  पर  स्वात  कारखाने  लगाने
 की  संभावनाप्रो  पर  सरकार  विचार  कर  रही  है  लेकित
 झन्तिम  रूप  से  मिर्णय  झभी  लिए  जाने  हैं।

 हा

 बिहार  को  विदुतू  सबधी  भांग  जौर  सप्लाई

 2086.  भरी  ह्क्म  & . ६  नारायण  क्‍या
 ऊर्जा  मंत्री  यह  बताने  की  कृषा  करेंगे  कि  बिहार को

 संबंधी  भांग  क्‍या  है  बौर  उसे  कितनी भाज़ा
 में  बिजली  सप्लाई की  का  रही  है  तथा  कभी  को

 है करने  के  लिए  क्रिस  प्रकार  की  केन्नीय  सहायता
 जाने  का  ग्स्ताव  है?

 & ढ  मस्री  (जी  dro  राषचसान)  :  बिहार में  300
 से  400  मेसाचाद  के  बीच  विजली  का  उत्पेवन  होता
 है  जो  भशीनों  की  उपलब्धता  पर  िर्ेर  है।  तथापि,

 व्यस्ततमकालीन  मांग  लगभग  500  मेगाभीद  i
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 बिहार  में  विद्युत  उत्पादन  यूमिटों  की  प्रतिष्ठास
 क्षमता  कंरीबन  845  मेगावाट  है।  इस  क्षमता  के

 मुर
 बिहार  राज्य  शिजली  बोर  को  हस  सायक

 होता  चाहिए  कि  झपी  मांग  को  पूरा  करने  के  लिए
 500  मेगावाट  बिजली  का  उत्पादन  कर  सके  |  तथापि

 पतरातु  ताप  विद्युत  केन्द्र  का  कार्य-निष्पादन  बहुत
 सतोबप्रद  मही  है,  जिसके  परिणामस्वरूप  बिहार  में
 अ्यस्ततम  समय  में  बिजली  की  कमी  हो  गई  है।

 राज्य  में  बिजली  को  स्थिति  में  सुधार  लाने  के  लिए
 बहुत  से  उपाय  किए  गए  हैं।  ये  है--  (क)  बिहार  को
 उड़ीसा  से  40  से  50  मेगावाट  बिजली  की  सहायता
 मिल  रही  है  (ख)  पतरातु  ताप  विद्युत  केन्द्र  के  कार्य-
 निष्पादन  में  सुधार  करने  के  लिए  केन्द्रीय  विद्युत  प्राधि-
 करण  बिहार  को  सहायता  कर  रहा  है।  कई  तकनीकी
 दलो  ने  इस  विद्युत  केन्द्र  का  दौरा  किग्रा  है  और  इस
 केन्द्र  से  विद्युत  उत्पादन  प्रधिकतम  करने  हेतु  तत्काल
 कियान्वबन  के  लिए  उन्होंने  बिहार  राज्य  बिजली
 बोड़े  की  सिफारिशे  की  है।

 (ग)  पतशतु  श्रीर  बरौसी  में  नए  विद्युत  उत्पादन
 संयंत्रों  के  उत्थापन  का  कार्य  भारत  हैवी  इलेक्ट्रिकल्स
 लिमिटेड  को  सौंपा  गया  है।  उनसे  कहा  गया  है  कि  वे
 नई  मशीनें  उत्पापित  करने  झौर  चालू  करने  के  कार्य
 को  प्राथमिकता  दें

 Companies  manufacturing  Ampicillin
 Trihydrate

 2087  DR.  MURLI  MANOHAR
 AJOSHI:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  the  names  of  Companies  licenced
 to  manufacture  Ampicillin  Trihydrate
 together  with  dates  of  letter  of  intent
 and  industrial  licences,  licenced  capa-
 cities  and  production  for  the  calendar
 year  979  in  respect  of  each  company;

 (b)  the  C.L¥,  prices  of  @-APA  and

 Ampicillin  Trihydrate  and  the  price of  Ampicillin  trihydrate  manufactur
 od  localiy;

 {e)  the  import  oontent  of  indigenous
 production  as  percentage  of  cast  it
 respect  of  each  company;  and

 .  o

 (a)  what  steps,  if  any  Government
 are  taking  to  make  the  country  self-
 réliant  in  the  production  o¢  this  drug?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  ‘AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 requisite  details  are  indicated  in  the
 Statement  annexed.

 (b)  At  present,  only  M/s.  Ranbaxy
 are  in  production  of  Ampicillin  Tii-
 hydrate  in  the  country.  They  have
 (I)  reported  the  cif  price  of  6-APA
 being  used  by  them  in  the  manufac-
 ture  of  Ampicillin  Trihydrate  at  Rs.
 632  per  kg.  and;  (2)  declared  the  sel-
 ling  price  of  this  drug  at  Rs.  280  per
 kg.  under  the  provisions  of  the  DPCO,
 1970.  BICP  has  the  cost  study  for
 fixing  a  fair  price  of  this  drug  under
 way.

 As  per  import  statistics  maintained
 by  D.G.HLS.,  the  weighted  average  cif.
 price  of  imported  Ampicillin  Tri-
 hydrate  during  1977-78  comes  to
 Rs.  658.30/kg.

 (c)  As  stated  in  part  (b)  above
 that  at  present,  only  M/s.  Ranbaxy
 are  in  production  of  Ampicillin  Tri-
 hydrate  and  the  import  content  per
 unit  production  has  been  chown  at
 32  per  cent.

 (ad)  The  Working  Group  on  Drugs
 and  Pharmaceuticals  has  estimated
 the  demand  of  Ampicillin  at  70  ton-
 nes  per  annum  and  20  tonnes  per
 annum  by  the  end  of  1979-80  and
 ‘1982-83  respectively.  Against  these
 estimates,  as  furnished  in  the  State-
 ment  referred  to  in  part  (a)  above
 a  capacity  of  04  tonnes  (including
 other  Semi  Synthetic  Penicillins)  has
 already  been  approved  which  includes
 a  capacity  of  9  tonnes  (including
 Cloxcdllih)  approved  during  the  cur-
 rent  year.  Government  have  receiv-
 ed  some  more  proposals  from  Indian
 Companies  to  manufacture  this  bulk
 drug.



 335  Written  Answers  MARCH  6,  4979  Written,  Answers  7936

 Statement

 SI.  No.  Name  of  the  Letter  of  Intent  Industrial  Licence  Production  during
 °

 Company  1979)  if  any
 Date  Annual  Date  Annual

 Capacity  Capacity
 (in  tonnes)  (in  tonnes)

 I  2  3  4  5  6  7

 !  Mjs.  I.D.P.L.  -  go-1-78-  35  Not  in  production.
 2  M/s.  Alembic  4°4-76  5  Not  in  production.

 3  M/s.  Standard  ७०.  26-12-78  5.  Do.
 (Ampicillin &  its  salts)  ‘

 4  M/s.  Ranbaxy  19°2-79,  24s  70844  Kgs.  (For
 (including  January  7979)-«
 Cloxacillin)

 *Jn  addition  to  the  above  HAL  also  possess  a  Letter  of  Intent  (dt.  3-5-77)  for  manufacture  of
 go  tonnes  p.a.  of  Semi  Synthetic  Pencillins  and  an  Industrial  Licence  lor  manufacture  of  5  ‘T.P.A.
 of  Synthetic  Pencillins.

 Production  of  Coal  against  the  original
 target  for  ‘1978-79

 2088.  SHRI  MOHD.  SHAFI  QURE-
 SHI:  Will  the  Minister  of  ENERGY
 be  pleased  to  stute:

 (a)  whether  the  original  fifth  plan
 target  for  coal  for  1978-79  was  385
 million  tonnes;

 (b)  what  is  the  production  of  coal
 as  at  present;  and

 (c)  how  does  Government
 to  fill  up  the  shortfall?

 propose

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY
 (SHRI  JANESHWAR  MISHRA):  (9)
 The  original  target  for  coal  for  1978-
 79  as  drawn  up  in  974  based  on  an
 assessment  of  demand  and  incorpora-
 ted  in  the  Draft  Fifth  Five  Year
 Plan  (974—79)  document  was  435
 million  tonnes.  On  a_  reasseisment
 at  the  time  of  the  mid  term  plan  ap-
 praisal,  the  demand  was  assessed  at
 324  million  tonnes.  At  the  begin-
 ning  of  the  current  yeat,  the  demand
 was  assesseq  at  3  million  tonnes,

 They  however  do  not  produce  Ampicillin  Trihydrate.

 which  was  revised  to  09  million  ton-
 nes  in  October,  ‘1978,

 (b)  The  production  of  coal  in  the
 current  year  from  April  4978  to
 January  979  was  8.46  million  ton-
 nes.

 (c)  During  the  current  year  upto
 October  978  due  to  a  number  of
 constraints,  such  as  shortage  of  ex-
 plorives,  frequent  power  cuts  a  pro-
 longed  strike  in  Singareni  Collierigs
 Company  Limited  in  April-May  4978
 and  heavy  rains  and  floods,  the  pro-
 duction  was  affected  and  the  demanj,
 was  sought  to  be  met  by  drawing  on
 stocks  which  came  down  from  12.30
 million  tonnes  as  on  Ist  April,  4975
 to  9.87  million  tonne;  as  on  3lst  Oc-
 tober,  1978.  The  production  has  pick-
 ed  up  since  November  1978,  There
 is  no  shortage  of  coal  at  the  pit  head,
 the  stocks  as  on  Ist  February,  4979
 being  about  42.00  million  tonnes.
 This  along  with  the  current  level  of
 production,  is  adequate  to  meet  the
 demand.  There  is  shortfall  in  des-
 patches  by  rail  for  want  of  wagons
 but  to  make  up  this  shortfall,  the
 movement  of  coal  hy  road  is  allowet
 wherever  necessary,
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 विस्फोटक  बदार्च  को  कमी  के  कारण  qr  ह... ड
 के  सामने  कछिनाई

 2089.  भी  सुरेशा  झा  सुभन  :  क्‍या  ऊर्जा  मंत्री
 महँ  बताने  की  कृपा  करेंगी  किः

 (क)  क्या  मह  सच  है  कि  विस्फोटक  पदार्थ  की  कमी
 के  कारण  खनन  उद्योग  के  विकास  में  बाधा  पड़  रहो  है  ;
 झौर

 (ख)  क्‍या  सरकार इस  कमी  को पूरा  करने  के  लिए
 विदेशों  से  विस्फोटक  पदार्थ  मगाने  की  नीति  का  भ्रनुसरण
 कर  रही  है,  और  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 बया है ?

 ऊर्जा  भत्ालय  में  राज्य  सत्री  (श्री  जनेश्थर
 मिश्र):  (क)  कोयले  के  उत्पादन  के  लिए  भ्रपेक्षित

 विस्फोटक
 पदार्थों  की  सप्लाई  में  कमी  रही  है।

 (ख)  इस  कमी  को  पूरा  करने  की  दृष्टि  से
 कोयला  उद्योग  के  लिए  पहले  s00eT  मजूर  विम्फोदक

 »  धदार्थों  का  श्रायात  करने  के  लिए  कार्रवाई  की  गई
 है  ताकि  देश  मे  उपलब्ध  विस्फोटक  पदार्थों  क ेसाथ  शायान
 किए  गए  पदार्थों  को  मिलाकर  कुल  उपलब्धि  बढ़
 सक  |

 Consolidation  of  Industria,  Licences

 2090.  SHRI  CHATURBHUJ:  Wul
 the  Mimster  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  how  consolidation  ct  Industrial
 heences  in  the  drug  industry  also  woul
 help  in  bringing  the  New  Diug  Policy
 ot  self-reliance  and  decreastn?  prices
 of  drugs  formulations  into  implemen-
 tation;  and

 (b)  whether  Industrial  licences
 issued  under  the  purview  of  Industries
 (D&R)  Act  are  likely  (o  change  their
 entities  without  amending  the  Act?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N  BARUGUNA):  (a)  The
 consolidation  of  industrial  licences  is
 one  of  the  decisions  contained  in  the
 comprehensive  New  Drug  Policy
 which  aims,  inter-alia,  at  developing
 self-reliance  and  making  drugs  avai!-
 able  at  reasonable  prices.  Consoli-
 dation  would  enable  effective  enforce- ment  of  some  of  the  important  ratio
 parameters  enunciated  in  the  Policy.

 (b)  Necessary  amendments  to  the
 I(D&R)  Act  and  others  are  being
 sought  to  facilitate  implementation
 of  all  aspects  of  the  New  Drug  Policy.

 रामनगर  फोयला  कान  में  जहरीलो  भैस  से  प्रभावित
 खनिक

 2091.  भरी.शाजनारायण  :  क्या  ऊर्जा  मंत्री  यह
 बताने  की  कृपा  करेंग्रे  कि  :

 (क)  कया  रामनगर  कोयला  खान  में  जहरीली
 गैस  से  दस  खनिक  गंभीर  रूप  से  प्रभावित  हुये  हैं  ;

 (ख)  कया  यह  भी  सच  है  कि  यह  गैस  तेजी  से
 फैल

 च
 है  झौर  भ्रभी  तक  इस  पर  काब्‌  नहीं  पाया  गया

 है;  और

 (ग)  यदि  हा,  तो  इसे  रोकने  के  लिगय्रे  मरकार
 क्या  उपाय  कर  रहीं  है  ?

 ऊर्जा  सतालय  में  राज्य  मती  (श्रो  जनेश्वर  सिचर)  :
 (क)  से  (ग).  वेस्टर्न  कोलफील्ड्स  लि०  के  ग्रधीन  राम-
 नगर  कोलियरी  के  एक  डीपिलरिग  वाले  सोल  किए
 गए  जिले  में  4  फरवरी,  979  को  स्वत्त  गर्मी  पैदा  हो
 गई  थी  जिसे  खान  सुरक्षा  महानिदेशालय  की  सलाह
 से  शान्त  करके  सील  कर  दिया  गया  था।  इस  सिलसिले
 में  किसी  प्रकार  की  चोट  की  वजह  से  किसी  भी  व्यक्ति
 को  अस्पताल  से  द।खिल  नहीं  कराया  गया  था।

 Coal  Supply  to  Dealers  on  Fake
 Permits

 2092,  SHRI  ROBIN  SEN:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  fact  that  in  collusion  with
 certain  officers  of  E.C.L.,  coal  dealers
 get  regular  supply  of  coal  against  the
 permits  issued  in  the  name  of  fake  or
 closed  industry;

 (b)  whether  Government  have
 any  method  to  check  up  this  mal-
 practice;

 (c)  ig  it  a  fact  that  Mushroom
 growth  of  coal  Depots  are  to  be  found
 on  both  the  side  of  the  G.  T.  Road
 through  colliery  belt;

 (d)  if  so,  whether  Government  will
 enquire  how  these  depot  holders  get
 supply  of  coal  from  the  collieries;  and
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 (ey  whether  Government  will
 enquire  of  these  depot  holders  have
 any  legal  permits  or  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY
 (SHRI  JANESHWAR  MISHRA):  (a)
 and  (b).  No,  Sir.  Coal  is  only  sup-
 plied  to  consumers  or  their  author-
 ised  agents  against  quotas  duly  spon-
 sored  by  the  respective  sponsoring
 agencies.  Coal  is  also  not  supplied
 to  any  dealer  directly  without  proper
 authorisation  from  the  respective
 sponsoring  agencies.  Officers  of  Eas-
 tain  in  each  case  whether  an  indus-
 duemg  compames  do  not  have  any
 power  to  issue  permits  or  to  ascer-
 tain  in  each  case  whether  an  indus-
 try  having  a  permit  is  closetl  or  fake.
 Therefore  the  question  of  collusion
 in  the  issue  of  permits  for  supply  of
 coal  against  the  permits  issued  in
 the  name  of  fake  or  closed  industry
 does  not  arise.  Whenever  complaints
 of  fake  or  closed  industry  taking  coal
 are  received,  they  are  referred  to  the
 concerned  sponsoring  agency  for  suit-
 able  action.  Investigations  are  also
 done  periodically  by  the  Marketing
 Departments  of  the  coal  companies
 when  the  facts  of  the  case  are  brought
 to  the  notice  of  the  sponsoring  agen-
 cies.  Where  there  are  collieries  car-
 rying  large  stocks  of  inferior  grade
 coal  for  which  the  demand  is  very
 low,  the  coal  is  offered  for  open  sale
 in  limited  quantitie;  on  first-come-
 first-served  basis  without  requiring
 any  sponsoring  or  authorisation,

 (c)  to  (e).  Licences  for  coal  depots
 are  issued  by  the  State  Governments.
 Information  regarding  the  increase  in
 the  number  of  such  depots  and  com-
 plaints  of  malpractices,  if  any,  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 ar  पूरी  करने  को  लिए  कोपले  का  श्रायात

 2093,  भी  रामजी  लाल  सुमत  :
 शी  एस०  एस०  दास:

 क्या  इस्पात  भौर  छात्र  मंत्री  महू  बताने  की  कपा
 करेंगे  कि  :

 (क)  यां  सरकार  मांग  को  ध्यान  में  रखते  हुए
 कीपले  का  झायात  करता  चाहती  है;  भौर

 MARCH  6,  99  Written  Answers  40

 (a)  यदि  हां,  तो  भगंसे  वर्ष  कितने  मूहंय  के
 कोयले  2  प्रायात  करने  का  विजार  है?

 ह...

 इस्पात  आर  जान  संजालय  में  रात्य  मंत्ी  पु
 कड़िया  मुण्हा):  (क)  झौर  ख).  प्रकोफकर  कोयला
 झाबात  करने  का  कोई  प्रस्ताव  नही  है  ।  सम्भवत,  मासनीम
 सदस्य  का  सकेत  सरकारी  क्षेत्ञ  के  इस्पात  कारकानों  की
 आवश्यकता  को  पूरी  करने  के  लिए  कोककर  कोयले
 के  भ्रायात  की  झोर  है  ।  इस्पात  का रखानो  की  ध्रावश्यकता
 की  पूति  के  लिए  बर्ष  i978-79  और  197980.
 में  कुल  मिलाकर  राख  की  कम  मात्रा  वाला  बढ़िया  किस्म
 का  L0  लाख  टन  कोककर  कोयला  भाषात  करने  का
 फैसला  किया  गया  है  जिसकी  लागत  लगभग  55
 करोड़  रुपये  होगी।

 Working  on  Off-shorg  Wells  in  Arabian‘
 Sea  and  Goa  Coast

 2094.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  whether  Government  have
 been  working  on  off-shore  wells  in
 the  Arabian  sea;

 (9)  whether  any  search  for  oil  has
 been  going  on  at  present  on  the  Goa
 coast;  and

 (c)  if  80,  what  are  the  prospects  of
 the  oi)  find/Gas  etc.?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  श्र.  BAHUGUNA):  (a)  Yes,
 Sir,

 (७)  Geophysical  surveys  have  been
 conducted  by  ONGC  in  the  offshore
 area  adjoining  Mangalore-Karwar
 and  offshore  area  between  Ratnagiri
 and  Mangalore.  Currently,  ONGC  is
 also  engaged  in  conducting  recon~
 naisance  geophysical  surveys  in  the
 continental  shelf  between  Calicut  and
 Ratnagiri.

 (c)  It  is  too  early  to  cay  anything
 about  the  prospects  of  oil/gas  in  the
 area,  The  prospects  of  the  vil/gas  find
 would  depend  on  the  interpretation
 of  the  data  collected  and  the  results
 of  the  exploratory  drilling,  if  any,
 undertaken  on  the  basis  of  the  inter~
 pretation  of  data.
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 Bindugan  Piamond  Company

 2005.  SHRI  AMRIT  NAHATA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  ibe  pleased  to
 state:

 (a)  whether  a  company  known  as
 Hindustan  Diamond  Company  Limited
 has  been  constituted;

 (b)  who  are  its  shareholders;  and
 (c)  what  are  the  functions  and

 objectives  of  this  company?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  s.  D.  PATIL):  (a)  Yes,  Sir,
 M/s.  Hindustan  Diamond  Co.  Ltd.  was
 originally  incorporated  as  ६  private
 limited  company  on  ‘10-2-78  and  subse-
 quently  it  became  a  public  limited
 company  under  section  43A(l)  of  the
 Companies  Act,  1956,

 (b)  The  names  of  the  present  shar--
 holders  of  this  company  are  as
 follows:

 No.  of
 equity
 shares  of
 Rs.  r00
 each  held

 t.  The  President  of  India  .  17,499,
 2.  Bank  of  Bermuda  Ltd.  .  10,  499
 3.  Shri  Ss.  N.  Sharma  (an  officer

 of  Government  of  India)  I

 be  Shri  C.  K.  Thanawala  |

 5.  Major  General  Virendera
 Singh  मु  I

 g8,  007 shares

 (९)  The  maim  objects  as  mentioned
 in  the  Memorandum  of  Associstion  of
 the  company,  inter  alia,  are  as  under:

 (i)  To  eatry  on  business  as  impor-
 fers,  wexperters,  bpyers  and
 sellers  or  merchants  in  dia-
 monde  and  other  precious
 stones  and  cut,  cleave,  polish,

 set  and  otherwise  prepare  for
 the  market  or  deal  in  such
 stones  either  as  principals,
 agents,  brokers  or  otherwise.

 (ii)  To  help  and  assist  exporterg  of
 polished  diamonds  and  other
 precious  stoneg  in  getting  their
 requirements  of  rough  dia-
 monds  and  other  precious  stones.

 (iii)  To  carry  on  study  and  research
 aimed  at  developing  export  trade
 of  diamonds  and  for  this  purpose
 to  import  rough  diamonds.

 (iv)  To  impart  training  to  per-
 sonnel  in  the  evaluation  and  as-
 sortment  of  rough  diamonas
 and  otherwise  to  develop  their
 competence  in  the  diamond
 trade  as  such.

 (v)  To  purchase,  take  on  lease  or
 otherwise  acquire  diamond
 mines,  or  diamond  mining  rights
 or  mines  or  mining  rights  of
 other  precious  stones  in  the
 third  country  as  may  be  thought
 fit,  and  to  sink  shafts,  drifts,  or
 headings  and  otherwise  search
 for,  ‘win,  quarry,  work,  get
 crush,  treat  and  prepare  for  the
 market  auriferous  quartz  and
 ore  and  precious  stones  and
 gems,  and  to  take  such  other
 measures  as  may  he  neces-
 sary  for  exploiting  the  said
 mines,

 Permanent  Commissioned  Officers
 retired/due  to  retire  from  Active

 Service

 2096.  SHRI  AHSAN  JAFRI:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  the  number  of  permanent  com-
 missioned  officers  retired/retiring  from
 active  service  during  ‘1977-78,  1978-79
 and  ‘1979-80;

 (b)  the  number  of  such  officers  who
 were  provided  re-employment  during
 1977-78  and  ‘1978-79;  and

 {e)  the  facilities  available  for  such
 officers  for  resettlement  in  Govern-
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 ment  service/public  sector  organisa-
 tions?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  The  apptoxi-
 mate  number  of  officers  retired/due
 to  retire  is  as  follows:—

 1977-78  486

 1978-79  (Todate)  58i

 1979-80  (Estimated)  560

 (b)  The  number  of  officers  provided
 employment  is  given  below:—

 1977-78  260

 1978-79  (Todate)  72

 (c)  At  present,  there  is  no  reserva-
 tion  for  retired  commissioned  officers
 in  Government  service/Publig  Sector
 Undertakings.  However,  some  retired
 officers  ate  re-employed  within  the
 Services  upto  the  age  of  55  years,
 subject  to  availability  of  vacancies  and
 some  are  absorbed  in  vacancies  occur-
 ring  in  some  of  the  public  sector
 undertakings.

 Scrapping  vi  Vijayanta  Tanks

 2097.  SHRI  SAUGATA  ROY:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  Defence  Ministry
 proposed  scrapping  the  present  Vijay-
 anta  tanks  made  in  India  and  going
 to  purchase  West  German  tanks;

 (b)  if  so,  reasons  thereof;  and

 (c)  details  of  the  proposal  thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEIENCE '  €SHRI  JAGJIVAN  RAM):  (a)  No,
 Sir  Vijayantas  being  very  good
 tanks  any  idea  of  scrapping  them  has

 mot  arisen  any  time.  There  is  also  no

 ——
 at  present  to  acquire  a  West

 erman  tank,

 ,  (०)  and  te).  Do  not  arise.
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 Team  of  Experts  to  check  performance
 of  Thermal  Power  Stations

 2098,  SHRI  C.  R.  MAHATA:  Will
 the  Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  constitute  a
 roving  monitoring  team  of  experts  to
 check  the  performance  of  certain
 identified  thermal  power  stations;  and

 (b)  if  so,  the  details  in  this  regard?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.

 (b)  A  Study  Group  with  three
 engineers  from  BHEL,  NTPC  and  CEA
 hag  been  constituted  to  undertake  a
 study  of  the  operation  and  maintenance
 of  the  following  thermal  power
 stations:—

 (i)  Badarpur  Thermal  Power  Station
 in  New  Delhi.

 (ii)  Guru  Nanak  Dev  Thermal
 Power  Station  in  Punjab.

 (iii)  Patraty  Thermal  Power  Station
 in  Bihar.

 (iv)  Chandrapura  Thermal  Power
 Station  in  Bihar.

 (v)  Panki  Thermal  Power  Station
 in  Uttar  Pradesh.

 (vi)  Kothagudam  Thermal  Power
 Station  in  Andhra  Pradesh.

 (vii)  Koradi  Thermal  Power  Sta-
 tion  in  Maharashtra,

 This  Group  will  work  under  the  guid-
 ance  of  the  Member  (Operations)  of
 the  C.E.A,  The  reports  of  the  Group
 ap  and  when  received,  will  be  tho-
 roughly  analysed  in  the  CELA.  and
 suitable  advice  and  guidance  will  be
 given  to  the  power  stations  concerned,
 wherever  they  are  required.

 f
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 Decision  on  Formulations  and  Drugs

 2099.  SHRIMATI  AHILYA  P.
 RANGNEKAR:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  Government  had  taken
 the  decision  just  on  350-odd  formula-
 tiong  out  of  a  total  10,000  formulations
 and  9  (nine)  basic  drugs;  and

 (b)  if  so,  the  details  of  the  decisions
 taken?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS

 7456

 Government  effected  in  December,
 1978,  reduction  in  the  prices  of  352
 packs  of  forinulations  based  on  bulk
 drugs,  namely,  Doxycycline,  Oxytetra-
 cycline  (its  salts  and  derivatives),
 Sulphaguanidine,  Gentamycin  Sul-
 phate,  Chloramphenicol  Powder,
 Phenobarabitone  and  Analgin.  The
 prices  of  formulations  baseg  on  Genta-
 mycin  Sulphate  were  further  reduce
 by  the  Government  on  February  15,
 1979,

 (b)  The  price  reductions  referred  to
 at  (a)  above,  cover  important  branded
 formulations.  The  effect  of  reductions
 for  q  few  leading  producers  is  indi-

 (SHRI  H.  N.  BAHUGUNA):  (a)  cated  below:

 SI  No.  है  Name  of  the  Name  of  the  ~  Important  Percentage
 manufacturer  Drug  branded  formula-  reduction

 tions  whose  price
 was  reduced  w.c.f.

 20-12-1978

 i  Pfizer  .  ‘  Oxytetracycline  its  salts  &  |  Terramycin  05%  to
 derivatives  14%

 9  IDPL  Doxycycline  ‘  Vivacycline  6°%  to
 38°%

 3  Dolphin,  Doxycycline  :  Dext  20%

 4  ID.P.I.  नि  Sulphagunidine  Sulphagunidin-  13%  to
 76°%

 5  Indian  Schering  Gentamycin  °  Genticyn  7०  to  43%
 6  06.8.  Fulford  .  Gentamycin  ७  .  Garamyxin  «  +  70  to  Ary

 7  Parke  Davis  Chloramphenicol  .  «*  Chloromycetin  T%  to  9%

 फिल्मों में झपराघ-दृश्यों का प्रभाव

 2100.  भी  मुत्युंशय  प्रसाद  थर्सा  :  क्‍या  सूचना
 और  प्रसारण  मत्ी  यह  बताने  की  कृपा  करेंसे  कि  :

 (क)  कसा  उसका  ध्यान  इस  तथ्य  की  भोर  दिलाया
 गया  है  कि  फिल्‍मों  में  भाकर्थंक  ढंग  से  बुरे  कार्य  और
 प्रपराध  दृश्य  दिखाने  से  विशेषकर  युवकों  पर  बुरा
 प्रभाव  पड़ता  है  तथा  विभिन्न  स्थानों  के  युवा  भ्ंपराधियों
 में  यह  स्वीकार  किया  है  कि  उन्हें  ऐसे  प्रपराघ  करमे  का
 साहस  फिल्मों  में  बैंक  डकैती,  चोरी,  हत्पा,  लड़ाई  भौर

 मगण
 के  साथ  अभद्र  व्यवहार  के  दृश्यों  स ेमिला  ;

 (&)  झपराध,  धरे  कार्य  सौर  भ्श्लील  दृश्यों वाली
 फिह्में  दिखाने  की  भरत  कद  के  मारे  से  तपकार  की क्या  नीति  है?

 em

 सूचना  झौर  प्रसारण  मंत्री  (भो  लाल  gor
 झाडबाणी  ):  (क)  भौर  (व).  इस  देश  में  सिनेमा  के
 हिंसा,  भ्रपराध,  झादि  से  मैमितिक  सम्बन्ध  के  बारे  में
 कोई  झ्ौपचारिक  अध्ययन  नही  किया  गया  है।  तथापि,
 सरकार  युवा  नौर  भ्रपरिपक्व  मस्तिष्को  के  वाणिज्यिक
 फिल्मों  में  कतिपम  प्रकार  के  दृश्यों  से  बुरी  तरह  प्रभावित
 होने  के  खतरे  से  झवगत  है।  इसी  कारण  से  लोक
 प्रदर्शन  के  लिए  निर्मित  फिल्मों  के  सम्बन्ध  में  सेंसरशिप
 पद्धति  चलाई  जा  रही  है।  इस  प्रकार  की  सभी  फिल्मों
 की  जांच  फिल्म  सेंसर  बो  द्वारा  जल  चित्र  भ्रधिनियम,
 952  के  उपबन्धों  तथा  इनके  झन्तमेत  जारी  किए

 गए  मार्गदर्शी  सिद्धान्तों  के  की  जाती  है।  माे-
 दर्शी  सिद्धान्तों  में  ति  बर्ष  संशोधन  किया  गया  है।  हल
 मार्रदर्शी  सिद्धान्तों  के  प्रमुंधार,  बोर्ड  को  यह  सुनिश्चित
 करना  होता  &  कि  सि  जैसी  समाज  विरोधी  'कियाएं
 उत्कृष्ट  या  न्यायोत्तितु  त  ठहराई  जाएं,  प्रपराधियों
 ा  शस्य  दृश्यों  या  शब्दों  की  ऐसी  कार्य-प्रणाली,  जिससे
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 किसी  अपराध
 ह  ०३2०-82  %  सद हो,  चित्रित  न  की  जाए  तथा  हिंसा  और

 लिररर्थक  या  परिह्ार्य  दुश्य  न  दिखाए  जाएं  ।  की  पे  औी
 लोक  प्रदर्शन  के  लिए  फिल्मों  को  यू  प्रमाण-
 बह  दिए  जाते  हैं।  जो  फिल्मे  इस  प्रकार  के  प्रदशन  के  लिए
 उपयुक्त  नहीं  होती  किन्तु  वयस्कों  के  लिए  निर्वेतन्धित
 लोक  प्रदर्शन  के  लिए  उपयुक्त  होती  हैं,  उनको  “aq
 भश्रमाण-पत्न  दिए  जाते  हैं  ।

 पेड्रीक्षिपषम  क्लौर  डोअल  का  जायात

 210L  भी  बोरेगा  प्रसाद  :  कया  पेट्रोलियम,

 लि
 शौर  उर्थरक  मंत्री  यह  बताते  की  कृपा  करेगे

 (क)  भारत  सरकार  ने  वर्ष  978-79  में  कितनी

 "ड
 में  पेद्रोलियम  धौर  डीजल  का  झायात  किया;

 a

 (ख)  इन  का  भ्रायात  प्रति  लिटर  किस  दर  पर
 किया  जाता  है  भर  देश  में  इतकी  बिक्री  किस  दर  पर
 की  जाती  है?

 प्रेड्रोलियम,  रसायन  शौर  उर्वरक  मंत्री  (भरी
 हेमबलों  नम्यन  बहुगुणा):  (क)  वर्ष  i978-79
 के  दौरान  झायात  की  जाने  बाली  अ्शोधित  तेल  तथा
 डीजल  की  मात्रा  निम्नलिखित  हैः--

 भशोधित  तेल  15.  00  मिलियन  मी.  टन

 हाई  स्पीड  डीजल  तेल  मिलियन  मी.  टन

 पख)  वर्ष  978-79  दौरान  प्रशोधित  तेल  के
 शायात  की  प्रौसत  दर  722.  7  to  प्रति  किलो  लीटर
 होने  की  भाशा  है  ।  वर्ष  i978—79  के  दौरान  आयात
 किए  गये  हाई  स्पीड  डीजल  तेल  की  प्लौसत  लागत
 976.  58  रु०  प्रति  किलो  सीटर  होने  की  भाशा  हैं।
 देश  में  इसी  रूप  में  भशोधित  तेल  नहीं  बेचा  जाता  ।
 इसका  शोधनशालाभों  में  शोधन  किया  जाता  है  प्रौर
 ससे  प्राप्त  उत्पादों  को  बाजार  में  बेचा  जाता  है  t
 हाई  स्पीड  डीजल  तेल  का  मूल  झधिकतस  विक्रय  मुल्य
 संलग्न  विवरण  में  दर्शाया  गया  है  a

 विवरण

 (३०  प्रति  किलो  लीटर)
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 सप्लाई  के  स्थान  एच. एस, at

 बरोनी/हल्विया/  गोहाटीदिग्बोई  1173,37

 कलकत्ता  .  1195.30

 काण्डला  1200.03

 झोखा  1210.46

 गोपा  1194.20

 अप्लाई  के  स्थान  एच.  एस.  डी.

 बस्यई/कोयाली  1161.17

 कोचीन  1160.  55

 0  72.60

 'विजाच  1166.  3]

 नोट:--ऊपर  दर्शायी  गयी  कीमत  में  विक्रय  कर,
 अंगी  तथा  प्रत्य  स्थानीय  कर  सम्मिलित  नहीं
 हू

 श्रीकालेर  के  समीप  पलाना  कोयला  खानों
 का  बन्द  होता

 2102  श्री  दौलत  राम  सारग  :  कया  कर्ना,
 मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  राजस्थान  में  तथा  न्य  क्षेत्रों  में  भी,
 जहां  इस  प्रकार  का  कोयला  उपलब्ध  है,  कायले  की
 किस्मों  का  निर्धारण  करने  के  लिए  कभी  कोई  सर्वेक्षण
 किया  गया  है;

 (ख)  दीकानेर  के  समीप  पलाना  कोयला  खानें
 कब  बन्द  की  गईं  तथा  उन  खानों  से  कितनी  अवधि  तक
 कोयला  निकाला  गया;

 (ग)  वहां  कितने  श्रमिक  कार्य  करते  थे  तथा  उन
 पर  सरकार  ने  कितनी  पूंजी  लगाई  थी;

 (घ)  क्या  इन  कोयला  खानों  का  सर्वेक्षण
 सोवियत  रूस  से  झाये  कुछ  विशेषज्ञों  द्वारा  किया  गया
 था,  उत  पर  कितनी  राशि  ह.  की  गई  तथा  उठ
 विशेषज्ञों  की  रिपोर्ट  क्या  है;  भौर

 (ह)  उपर्युक्त  रिपोर्ट  पर  प्रनुबर्तीं  कार्यवाही
 न  करने  के  क्या  कारण  हैं  ?

 अर्जा  मंग्रालय  में  ह...  मंत्री  पुष्मी  जगेत्वर  लिभ)  :
 (क)  जी  हां  ।  कोयले  की  क़ेवल  एक  किस्म  भर्थात्‌
 लिग्नाइट  राजस्थान  में  पाई  जाती  है।  इसको  खानें
 पतन्नाना  में  छोली  गई  भी  tL

 (a)  और  (ग)  पलाना  सिप्नाइट  छान
 9609  में  बंद  कर  वी  गईं  थी  1  इसमें  लगभग  ४0  साख

 रुपया  लगाया  गया  था  भौर  लगभग  756-—200
 कामगर  काम  करते  थे  |

 (घ)  झौर  (®).  जी  हां  ।  राज्य  सरकार  ते  पलाना
 लिलाइट  के  झोपेनकास्ट  खनम  की  योजता  तैपार

 करने  के  लिए  एक  ष्सी  कम  (मेससे  माहिनो-- द
 ें
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 एक्सप्रोर्ट  )  की  सेवाएं  ली  थी  t  इस  फर्म  ते  एक  लाख
 रुपया  शुल्क  लिया  था  उसकी  रिपोर्ट  जिन  भूजैशानिक
 झाकड़ों  पर  प्राध्तारित  थी  मे  झपर्याप्त  थे  ।

 राजस्थान  राज्य  बिजली  बोर्ड  लिग्नाइट  खनन
 योजना  को  फिर  तैयार  करने  के  लिए  किसी  परामए-
 दाता  की  सेबाए  लेने  की  सभावना  पर  बिचार  कर
 रहा  है  t

 Demandg  for  Division  Benches  of
 High  Courts

 2103.  SHR!  K.  A,  RAJAN:
 SHRI  P.  K  KODIYAN:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 demand  by  Keralg  and  some  other
 States  for  division  benches  of  High
 Courts  ig  pending  before  the  Centre
 for  the  lest  several  years;

 (b)  if  so,  what  are  the  reasons  for
 this  delay  in  taking  a  decision  on  the
 subject;  and

 (c)  when  a  final  decision  is  expected
 to  be  taken?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  to  (c).  The
 Government  of  Kerala  sent  a  proposal
 for  establisment  of  a  Bench  of  the
 Kerala  High  Court  at  Trivandrum  in
 September,  97l.  They  were  addressed
 in  July,  973  for  completing  certain
 Statutory  consultations  but  no  reply
 Was  received.  The  State  Government
 have  intimated  in  June,  978  that  the
 Mattar  is  still  engaging  their  attention.
 Similarly  the  Government  of  Tamil
 Nadu  sent  a  proposal  for  establish-
 ment  of  a  Bench  of  the  Madras  High
 Court  at  ‘Madurai  in  September,  1977.
 They  Were  requested  to  forward  the
 Views  of  the  Chief  Justice  of  Madras
 High  Cottrt  on  the  proposal.  No  reply
 from  the  State  Government  has  yet
 been  received.  The  Government  of
 Uttar  Pradesh  wrote  to  the  Govern-
 ment  of  India  in  March,  978  that  they
 were  of  the  opinion  that  there  was
 Justification  for  the  establithment  of  a
 Bench  of  the  Allahabad  High  Court
 for  the  Western  Distrits  of  Uttar

 Pradesh,  They  did  not  recommend  any
 Specific  {place  where  such  a  Bench
 should  be.  set  up  nor  did  they  indicate
 the  districts  tg  be  brought  within  its
 jurisdiction’  They  said  that  they
 would  send  thew  proposals  in  this
 behalf  later.  The  complete  proposal,
 of  the  State  Government  is  stijl
 awaited.  Similarly  the  Government  of
 Maharashtra  have  also  sent  a  proposal
 for  establishment  of  Bencheg  of  the
 Bombay  High  Court  at  Aurangabad
 vend  Pune.  Further  consideration
 would  be  given  to  the  question  of
 establishment  of  Benches  after  com-
 plete  information  from  the  State  Gov-
 ernments  concerned  hag  been  received.

 Short  Supply  of  Diesel  and  other
 Petroieum  Products

 2104,  SHRI  G.  NARASIMHA
 REDDY:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  what  are  the  main  reasons  of
 short  supply  of  Diesel  and  other  petro-
 leum  products  in  our  country  in  the
 last  three  months;

 (b)  who  is  responsible  for  this
 failure;  and

 (९)  what  steps  Government  have
 taken  to  see  that  there  is  continuous
 and  sufficient  supply  of  Petroleum
 Products?

 THE  MINISTER  OF  PETROLEUM,
 CHBMICALS  AND  FERTILIZERS
 (SHRI  H  N.  BAHUGUNA);:  (a)  The
 temporary  shortages  in  the  availability
 of  high  speed  diesel  ang  certain  other
 petroleum  products  during  the  past
 three  months  or  so  were  caused  by  a
 number  of  factors.  Some  dislocation
 in  the  movement  of  products  took
 place  as  a  desult  of  isbour  pro-
 blems  and  congestions  in  Bombay
 and  Kandla  ports  from  time  to
 time  since  October,,  1978.  There
 were  also  some  stbacks  in  the
 production  plans  to  Barauni  and-
 Koyali  refineries  on  account  of  labour
 ag  wel]  ag  technical  problems.  Rail-
 way  loadings  also  fell  below  targets
 On  s0Me@  occasions.  However,  one  of
 the  most  important  reagons  for  the-



 डडा.  Written  Answers

 ‘temporary  shortage  was  the  excep-
 tionally  fast  rate  of  growth  of  the
 demand  for  these  products  parti-
 culurly,  dieselat  a  time  when

 ‘there  were  acute  difficulties  in  obtain-
 ‘ing  supplies  of  crude  and  products
 ‘from  traditional  suppliers  in  Iran.

 (b)  Although  temporary  shortages
 ‘Were  experienced,  there  has  been  no
 failure  in  maintaining  supplies.  In
 fact,  the  overall  growth  rate  of  sales

 ‘of  petroleum  products  during  Novem-
 ber,  978  to  January,  979  was  .8
 per  cent  as  compared  to  sales  during
 the  corresponding  period  last  year.
 Maintenarite  of  supplies  to  meet  this
 high  growth  rate  of  sales  in  the  pre-
 sent  year  has  been  possible  only  due
 to  extraordinary  exertions  on  the
 Part  of  aly  concerned  and  the  question
 of  responsibility  for  failure  does  not
 arise.

 (e)  Government  have  taken  and  will
 continue  to  take  all  necessary  steps  to

 ‘ensure  that  adequate  quantities  of
 erude  as  well  as  petroleum  products
 ate  imported  in  time  and  that  the
 refineries  work  ag  nearly  as  possible
 to  ful)  capacity.  Very  close  liaison
 has  been  established  with  the  Minis-
 ‘tries  of  Shipping  and  Transport  and
 Railways  to  ensure  that  the  movement
 of  crude  and  products  is  not  held  up
 at  any  point.  The  position  is  likely
 to  ९००७  back  to  normal  as  soon  as  the
 international  market  for  crude  pro-
 ‘ducts  stabilises  as  a  result  of  the
 resumption  of  oil  production  and
 ‘exports  by  Iran.  This  is  expected  to
 take  place  very  shortly.

 Modernisation  of  FACT,  Alwaye

 2i05.  SHRI  B.  K.  NAIR:  Will  the
 “Minister  of  PETROLEUM,  CHEMI-
 CAUS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  there  is  any  concrete
 proposal  before  Government  to  expand,
 modernise  ang  diversify  the  production
 pattern  of  the  FACT,  Alwaye;

 (७)  if  so,  the  details  thereof—parti-
 cularly  the  total  cost  involved  the  new

 tems  to  be  produced,  the  total  increase
 4in  employment  envisaged;  and
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 (९)  the  possible  dates  of  commence.
 ment  of  each  of  these  activities  and
 the  period  to  be  taken  for  the  comple-
 tion  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र,  N.  BAHUGUNA):  (a7  द.
 Proposal  to  set  up  facilities  for  the
 manufacture  of  caprolactum,  as  a
 scheme  of  diversification  of  the
 Udyogamandal  unit  of  FACT  has  been
 received  and  its  techno-economic
 appraisal  is  on  hand.  ay  r >  tor  है|

 (७)  The  feasibility  repdtt  prepared
 by  FACT  for  the  scheme  envisages
 setting  up  of  a  50,000  tonnes  per  annuny Caprolactum  plant  at  an  estimatea
 cost  of  Rs.  52  crores.  There  would
 not  be  any  increase  in  employment  on
 account  of  the  proposed  project  since
 the  personne]  to  be  rendered  surplus,
 as  a  result  of  the  phasing  out  of  the
 units  at  Udyogamandal  that  have  out-
 lived  their  useful  life,  would  be  mainly
 absorbed,

 (९)  The  feasibility  report  envisages
 a  completion  schedule  of  45  months,  for
 the  project  from  the  zero  date  *

 राजत्थान  में  प्राकृतिक  गैस  ौर  तेल

 2106.  च्नी  मीठा  लाल  पटेल  :  क्या  पेट्रोलियम

 शद
 रसायन  कौर  उर्वरक  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  ष्या  सरकार  ने  राजस्थान  के  रेगिस्तानी
 क्षेत्रों  में  प्राकृतिक  तेल  भौर  सैस  की  संभावनाओं  का
 पता  लगाने  का  कार्य  झन्तंत:  ध्याग  विया  है;  ह.

 (ख)  क्‍या  सरकार  यह  कार्य  पुनः  आरम्भ  करेगी,

 मु
 तो  कब  झौर  यदि  नहीं,  तो  इसके  क्या  कारण

 पेट्रोलिपल,  रसायन  झौर  सचरंक्र  लेती  (भी
 हेमणतो  मभ्दन  बहुगुणा):  (क)  जी,  नहीं  ।

 ्)  तेल  एवं!  प्राकृतिक  गैस  ऋ्रायोग  द्वारा
 राजस्थान  के  रेगिस्तान  वाले  क्षेत्रों  में  हाइड्रोका्यन  को
 हूंढने  के  प्रयास  जारी  हैं।  इस  समय  एक
 दल,  एक  चुम्बकीय  दल,  भू:
 दल  पौर  कम  गहराई  तक

 चुर कर काला एक दल इस  क्षेत्र  में  कार्य  कई  रहा  है  ।  .
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 Electricity  Consumption  in  Punjab

 2107,  SHRI  BALWANT  SINGH
 RAMOOWALIA:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  what  is  the  annual  rate  of  in-
 crease  of  electric  consumption  in
 Punjab;

 (b)  is  this  increase  much  more  as
 compared  to  the  national  figures;

 (e)  if  so,  what  steps  have  the  Union
 Government  been

 ang
 g  to  meet  the

 increased  demand;  an

 (ad)  does  his  Ministry  think  of  keep-
 ting  Punjab  in  special  consideration

 category  in  approving  the  schemes  of
 Punjanh  Government  te  enhance  the
 production  of  electricity?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  Pn  The  increase  in  the  electricity
 consumption  in  Punjab  during  1976-77
 was  49.2  per  cent  against  an  all  India
 figure  of  .2  per  cent  ang  it  was  9
 per  cent  in  1977-78  as  against  an  all
 India  figure  of  .8  per  cent,

 (e)  and  (0)  A  number  of  new  ther-
 mal  and  hydel  generating  stations  are
 being  installed  in  Punjab  to  meet  the
 increasing  ,;cwer  demand  in  the  State,
 in  addition  to  getting  assistance  from
 Central  generation  projects.

 Proposal  to  give  Concessions  in  T.V.
 and  Radio  Licences

 2108,  SHRI  DURGA  CHAND!:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government  to
 give  concession  for  licence  fee  in
 respect  of  Radio  sets  to  those  who  are
 having  कु,  sets  as  it  is  being  given
 in  the  case  of  Transistors  and  Radio-
 and

 (b)  if  so,  what  are  the  details  thers~
 \of  and  if  not,  the  reasons  therefor?

 THE,  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANT):  (a)  No,  Sir.

 (b)  0068  not  arise.

 Border  Roads  Development  Board

 2109,  DR.  VASANT  KUMAR
 PANDIT:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 DEFENCE  be  pleased  to  state:

 (a)  whether  the  employees  of  the
 Genera]  Reserve  Engineer  Force
 under  the  Border  Roads  Development
 Board  has  presented  to  Government
 recently  their  demands  and  grievan-
 ces;

 (b)  if  so,  what  are  the  main
 rounds  of  their  grievances  and  what
 steps  does  Government
 take  to  redress  them:  and

 propose  to

 (c)  under  what  Regulations  or  Rules
 or  Act  is  their  employment  and  ecnn-
 ditions  determined?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (c).
 Some  grievances  of  members  of  the
 Force  are  in  Governments  knowledge.

 These  relate  to  various  terms  and
 conditions  07  service  and  are  under
 consideration.

 The  terms  and  conditions  of  service
 of  members  of  the  Force  are  generally
 speaking,  as  laid  down  in  the  Border
 Roads  Regulations,  and  are  the  same
 as  applicable  to  non-industrial  civilians
 in  Defence  Services.  For  purposes  of
 discipline,  they  are  governed  by  the
 provisions  of  Central  Civil  Seirvices
 (Classification,  Contro)  and  Appeal)

 Rules,  1965,  as  well  as  certain  specific
 provisions  of  the  Army  Act,  950  and
 the  Rules  made  thereunder.

 Foreign  Loan  for  NagarjunaSagar
 Project

 2110.  SHRI  G.  S,  REDDI:  will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  any  loan  from  a_  for~
 eign  country  for  the  Nagarjunasagar
 project  has  been  obteined  recently;
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 (b)  if  so,  what  will  be  the  benefit
 additionally  available  due  to  the  uti-
 Jisation  of  this  loan;

 {e)  when  will  the  benefits  begin  to
 flow;  and

 (d)  which  additional  areas  in
 Andhra  Pradesh  will  be  benefited?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 Yes,  Sur.  Two  Qoans  from  foieiign
 countries,  viz.  one  from  Saudi  Fund
 fur  Development,  Saudi  Arabia  and
 the  other  from  Overseas  Economic
 ‘Co-operation  Fund  (OECF},  Japan,
 have  been  obtained  recently  for  estab-
 lishment  of  power  plant  at  Nagarjuna-
 sagar  Dam,

 (h)  The  loan  from  Saudi  Fund  is
 for  the  installation  of  one  0  MW
 Conventional  Generating  Unit  and  the
 loan  from  OECF,  Japan  is  for  instal-
 lation  of  4n  00  MW  Reversible  Pump

 ‘Turbine  Units  at  the  Nagarjunasagar
 -Power  Plant.

 {e)  The  40  MW  _  Conventional
 ‘Generating  unit  has  already  been
 commissioned  in  January,  978  and  is
 in  operation,  The  benefits  from  rever-
 sible  pump  turbine  units  will  begin
 to  flow  in  1980.

 {d)  The  power  generated  from  the
 Nagarjunasagar  Power  plant  i,  being
 fed  into  the  Andhra  Pradesh  Grid,
 thus  benefitting  the  entire  State.

 Committee  set  up  to  improve  Working
 of  Temples

 2111,  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 ‘to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  the  Government  set
 up  a  Committee  under  the  Chairman-
 ship  of  Ramaswamy  Iyer  to  suggest
 ‘the  improvement  in  the  working  of
 ‘temples;

 (b)  if  50,  what  were  its  recommen-
 edations;

 MARCH  6,  2979
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 (c)  what  action  has  been  taken  by
 Government  on  the  main  recommen-
 dations  of  this  Committee;

 (d)  whether  Government  are  aware
 of  the  fact  that  in  many  cases  the
 funds  of  the  temples  are  misused;  and

 (e)  if  so,  what  specific  steps  Gnv-
 ernment  propose  to  take  to  see  that
 the  funds  are  used  for  the  good  pur-
 pose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 In  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S  D.  PATIL):  (a)  Yes,  Sir  A
 Commission  under  the  Chairmanship
 of  late  Dr.  C.  P.  Ramaswamy  Iyer  was
 constituted  in  960  for  the  purpose  of
 making  an  inquiry  into  various  matters
 connected  with  Hindu  public  religious
 endownments  ang  not  merely  temples.
 The  report  of  the  Commission  was  laid
 on  the  Table  of  Lok  Sabha  on  the  22th
 August,  1962,  and  as  such;  ig  an
 accessible  document.

 (b)  Chapter  XVI  of  the  report  of
 the  Commission  contains  a  summary
 of  the  recommendations  made  by  the
 Commission,

 (c)  With  a  view  to  implementing  the
 recommendations  of  the  said  Commis-
 sion,  a  Bill  entitled  the  Hindu  Reli-
 gious  Endowments  Bill,  965  was
 introduced  in  the  Third  Lok  Sabha
 and  it  lapseg  on  the  dissolution  of  that
 Lok  Sabha.  Thereafter,  a  more  com-
 prehensive  Bill  entitled  the  Public
 Trusts  Bill,  968  applicable  to  all
 public  religious  and  charitable  trusts
 irrespective  of  the  religioug  denomi-
 nation  to  which  they  might  belong  was.
 prepared  ani  circulated  to  the  State
 Governments  and  Union  _  territory
 Administrations  for  comments.  The
 present  Government  has  taken  up  the
 matter  in  earnest  and  at  present  it  is
 under  consideration  of  a  Sub-Com-
 mittee  of  the  Cabinet.

 (6)  and  (e).  Some  representations
 have  been  received  by  the  Government
 to  the  effect  that  the  funds  of  certain
 temples  ace  not  being  properly  used.
 As  the  position  stands  at  present,  the
 administration  of  temples  falls  within
 the  executive  power  of  the  States  and

 ord
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 certain  Btates  ‘have  already  enactments
 providing  for  the  better  administration
 and  supervision  of  templeg  and  other
 publig  religioug  and  charitable  endow-
 ments.

 Number  and  Investment  made  by
 Multinational

 2I2,  SHRI  RAM  KISHAN:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  how  many  =  gubsidiaries  and
 branches  of  different  multinationals
 exist  in  India  in  ‘1978;

 (b)  what  is  the  total  amount  of
 capital  invested  in  these  subsidiaries
 and  pranches;  and

 (९)  how  much  amount  the  said
 subsidiaries  and  branches  have  taken
 out  of  India  during  the  past  ten  years,
 giving  the  year-wise  details?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRIES  OF  HOME  AFFAIRS

 AND  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL):  (a)
 As  on  3]-3-i978,  there  were  46  subsi-
 diaries  and  473  branches  of  multi-
 nationals  operating  in  India.

 (b)  The  total  amount  of  capital
 investeg  by  46  subsidiaries  of  multi-
 national  corporations  ag  on  31-3-1978
 as  represented  by  the  value  of  their
 assets  in  India  is  provisionally  placed
 at  Rs,  740  crores.  As  for  the  branches
 of  multinational  corporations,  the
 value  of  assets  in  Indig  as  on  31-3.78
 of  368  branches  out  of  473  branches
 works  out  to  around  Rs.  2390  crores,
 on  the  basis  of  their  available  balance
 sheets.  Most  of  the  remaining  bran-
 the  tota]  of  368  branches  are  in  the
 process  of  closing  down  their  business
 in  India.

 (c)  The  year-wise  details  about  the
 remittances  made  abroad  by  foreign
 companies  in  India  for  the  period
 1967-68  to  1976-77  as  furnished  by  the
 Ministry  of  Finance  are  given  in  the
 ches  as  also  some  of  those  included  in

 Statemeat

 Remittances  made  abroad  by  Foreign  Companies  in  India

 Rs.  in  crores)

 Year  Profits.  Dividends  Royalty  Technical  Interest  Total
 oe  know-how

 1967-68  15"  95  32" 7०  4°32  14°68  67°65

 1968-69,  wl,  a2  96  30°25  4°78  1797  ae  65° 96
 oy (  qa  72  Brg  7  5  80  I3°05,  9°28  72°26

 W770  13°  79  43°48  5°23  20°63  120  80  95°26

 1971-72  .  9°94  38:  87  5°86  33°90  I233  Bo:  70

 1972-73,  हि  डे  5°54  39°08  7°33  T9°93  15°60  88:88

 1979-74,  शाप  37°  57  6a  aw  08  16°27  95'  98

 3974-75  .  ‘i  7°39  18+  46  8-46  42°56  96:70  8987
 1975-76,  20°  96  24°84  10°  49  25°66  24°65  106/00

 en
 os:  I3-t0f  48°50  15°90  37°80  awhtitte

 wI5e
 =

 TProvisional
 *Excludes  interest,
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 Reported  Statement  of  President  of
 ALR.  and  Electronic  Association

 2i43.  SHRI  JANARDHANA  POOJ-
 ARY;  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  reported
 statement  published  in  Financial  Ex-
 press  of  24th  January,  979  by  the
 President  of  the  AIR  and  Electronic
 Association  that  the  number  of  radios
 in  the  country  could  increase  two-
 fold  in  a  year  or  two  if  the  system
 of  licences  ig  abolished;  and

 (b)  if  so,  reaction  of  the  Govern-
 ment  thereto?

 THE  MINISTER  OF  INFORMATION
 AND  BROADASTING  (SHRI  L.  K.
 ADVANI):  (a)  Yes,  Sir.

 (b)  The  entire  question  of  the  radio
 licence  fees  including  proposals  for  its
 abolition  on  all  or  some  categories  of
 radio  sets  is  being  examined.

 भारत  कोकिंग  कोल  लिमिटेड  को  खानों  के  बद
 होगे  के  कारण  हानि

 2114.  श्रो  युवराज  :  क्‍या  ऊर्जा  मंत्री  यह  बतान
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  “इनूटक”  द्वारा  समर्थित  नेशनल
 कोल  माहन  बकस  यूनियन  के  आह्वान  पर  भारत
 कोकिंग  कोल  लिमिटेड  के  भ्रधीन  75  प्रतिशत  कोयला
 खानों  को  बन्द  कर  दिया  गया  था;  और

 (ख)  यदि  हा,  तो  उसके  परिणामस्वरूप  कितनी
 हानि  हुई  भौर  उत्पादन  में  कितनी  कमी  हुई  ?

 ऊर्जा  मंत्रालय  में  रास्य  मती  श्री  जनेश्वर
 सभ)  :  (क)  भारत  कोकिंग  कोल  लि  की  87  कोलि-
 यरियों  4  &  83  कोलियरियों  के  कामगारो  नें  5  फरवरी

 को  एक  दिन  की  हड़ताल  की  t  हड़ताण  का  भाद्वान  करने
 वाली  यूनियने  थी--राष्ट्रीय  कोलियरी  मजदूर  संघ
 (इंटक),  यूनाइटेड  कोल  वर्क  यूनियन  (ए०भ्राई०टी a  ०
 सी),  बिहार  कोलियरी  कामगार  यूनियन  (  =<  ढ्)
 धौर  न्य  यूनियनें  ।

 (ख)  इससे  उत्पादन  में  69,493  टन  कोयले
 की  कमी  हुई  जिसकी  कीमत  लगभग  57  लाख  रुपए
 थी।
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 Rural  Electrification  Schemes  in  Tribal
 Sub-Plan  Area  in  Uriesa

 2115,  SHRI  GIRIDHAR  GOMANGO:>
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  the  number  of  Rural  Electrifica-
 tion  Corporation  Schemes  sanctioned
 in  the  Tribal  Sub-Plan  Areas,  district-
 wise,  for  the  State  of  Orissa  by  his
 Ministry  in  Fifth  Plan  and  annual
 plans  of  Sixth  Pian;

 (b)  the  names  of  the  Rural  Elecri-
 fication  Schemes  and  loan  provided  to
 the  State  Government  under  this
 scheme  so  far,  district-wise;

 (c)  whether  his  Ministry  earmarked
 allocation  for  the  Tribal  Sub-Plan
 Areas  of  that  Stale  and  released
 money  for  the  tribal  area  schemes  of
 Orissa;  and

 (d)  if  not,  the  schemes  and  proce-
 dure  adopted  by  his  Ministry  to  cherk
 the  diversion  of  fund  earmarked  for
 the  tribal  areas  by  the  States?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN) cmfa)

 Rural  Electrification  Corporation  sanc-
 tioned  34  rural  electrification  schemes
 in  the  tribal  areas  in  6  districts  of
 Orissa  covered  under  the  Tribal  Sub-
 Plan  during  the  Fifth  Plan  and  An-
 nual  Plan  1978-79  (upto  28-2-1979)
 of  the  Sixth  Plan,  }  The  district-wise
 position  is  as  folfo:v3:—  >

 Sl.  Dissrict  No.  of
 No.  schemes

 sanctioned

 I.  Koraput  ir

 2.  Mayurbhanj  .  .  .

 3  Phulbai

 8

 5
 4  Keonjhar.  .  4
 5.  Ganjam  3

 3 6.  Sundergarh  .

 Toran  नि
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 (b)  The  names  uf  the  84  schemes
 sanctioneg  district-wise,  the  loan
 amount  sanctioned  and  the  loan  dis-
 bursed  so  far  in  respect  thereof  are
 shown  in  Statement  enclosed.

 ec)  and  (d).  The  Corporation  had
 earmarked  Rs,  9.50  crores  for  disburse.
 ment  to  the  Orissa  ‘State  Electricity
 Boarg  during  the  Fifth  Plan  period  as
 Joan  in  respect  of  rural  electrification
 schemes  for  tribal  areas.  These  in-
 cluded  loan  instalments  in  respect  of
 the  schemes  sanctioned  in  the  Fifth

 Plan  period  (I974—79)  as  also  the
 on-going  schemeg  ganctioned  in  earlier
 years,  An  umount  of  Rs.  6.71  crores
 hag  been  disbursed  for  such  schemes
 uptg  March  978  (4  years).

 A  sum  of  Rs.  3.73  crores  has  been
 earmarked  for  disbursement  to  the
 Orissa  SEB  quring  1978-79  for  pro.
 viding  loans  in  respect  of  rural  elec-
 trification  schemes  in  tribal  areas.
 Rs.  4.38  crores  were  disbursed  upto
 2-3-1979.  a

 Statement

 DETAILS  OF  RURAL  ELECTRIFICATION  SCHEMES  SANCTIONED  BY  REC.
 IN  TRIBAL  AREAS  IN  ORISSA  (Ason  28-2-1979)

 (Rs.  in  lakhs.)

 Sl  Loan  Loan
 Ne.  Name  of  Scheme  &  Distt.  J  amount  amoun

 sanctioned  disbursed

 I  2  3  4

 Koraput
 t  Bisamacuttack  +

 2  Kotpad  नि  लि

 3  Boipariguda  .

 4  Lampatapur

 5  Narayanpatna  .

 6

 Sub-Total

 .  .  ag  728  6  549

 gir  By  26°  575

 55°  008  20°  687
 न  .  29°  920  24°  624

 485  4qiz  gia  989

 7  4  28-oar  23°  045
 .  *  sr  358  40°  747
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 7  2  3  4

 3  Joshipur  62:  30  49°  845
 4  Mulda.  4b  499  35°  279

 5  Sulipadda  न  30°  299  Qi°  209
 6  Thakurmunda  40°  834  g*  800
 7  Bisol  §7°°79  33°  700
 8  Rairangpur  न  जा  ‘  +  26°g930  6  463

 Sub-Total  344320  199°  408

 Phulbani

 7  Raikia  .  40°  339  98-098
 a2  Nuagaon  :  हि  47°  926  78  930

 3  Chakapada  58°  620  ag'  879

 4  Phulbani  25°  486  30°  795

 5  Phiringia  39°  256  9°42!

 Sub-Total  niveay oF  63
 Keonjhar

 7  Talkoi  .  87  929  a6  992
 a  Harishchendrapur  95°  509  44"  857

 3  Banspal  3I°9I7  72९  767

 4  Jhumpara  .  78° 795,  18-910

 Sub-Total  .  न  384°  750  8g:  526

 Ganjam
 a  Gilmma  .  .  49077  4°  ‘Bsr

 2  Mahna  63"  673  90°  477

 3  Raygada  .  .  *  +  §5°029  =

 Sub-Total  न  «०»  ¢  360659  85°  068

 Sundergarh
 1  Bonigarh  +  लि  ही  .  ;  न  2४१९  350  दि  473

 a  Kuaramda  .  :  द  22°982  .
 —

 3  Gunundia  .  .  -  "gorora  =
 erent

 Sub-Total  ww  sR  7479
 concrete  tote  teint

 GRAND  TOTAL  «.  +>+  3450°7%2  «=—-  gar  Bon i cecemenmenennastaatandaasamal
 >  4
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 New  Radio  Station  in  Orissa  ह! ज  Sixth
 Plan

 2i6.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  his  Ministry  propose
 to  open  new  Radio  Stations  in  the
 State  Qf/Orissa  during  Sixth  Plan;  and

 (b)  if  go,  the  places  selected  for
 the  proposed  Radig  Stations  in  that
 State?

 »  THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Formulation  work  allotted  to  Multi-
 national  Drug  Coy.  by  Antibiotic  Ltd.,

 Pimpri

 2117,  SHRI  R.  K,.  MHALGI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-~
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Hin-
 dustan  Antibiotics  Ltd.  Pimpri
 (Pune,  Maharashtra)  have  allotted  the
 Work  in  its  section  of  formulation  to
 ३  large  multi-National  Drug  Company;

 |  (b)  if  so,  since  when;
 (c)  how  much  total  amount  so  far

 Pud  by  Hindustan  Antibiotics  Lunited
 ४७  the  said  Multi-National  Company:

 (७)  whether  HAL  have  given  chance
 and  trial  to  any  smal]  scale  Industry
 in  the  State  or  locality;  and

 ‘e)  if  not,  the  reasong  thereof?

 ite  NINISJER  OF  PETROLEUM,

 “s
 0  AND  FERTILIZERS

 ARI
 im

 ,  BAHUGUNA}e=gr)  and
 Fun  Yes:  Hindustan  Antibiotics

 vali
 entrusted  some  work  mainly

 Sia
 ng  of  Benzly  Penicillin  Sodium

 8
 8  and  0  lacs  dosage  to  M/s.  Merck

 &  Dohme  of  India  Lid.,
 licence  basis  from  March  978 St  the  rate  of  I0—I%  lakh  viels  per

 month.  Thig  has  been  done  after  as-
 certaining  from  several  other  viallers
 whether  they  would  be  willing  to  do
 so  and  also  after  ensuring  that  the
 capacity  available  in  HAL  for  vialling
 is  fully  utilised  ang  that  there  is  no
 small  seale  industry  engaged  in  the
 sterile  filling  of  dry  powder  (anti-
 biotics)  for  injectable,  purpoges

 (c)  Rs.  32.95  lakhs  hag  been  paid
 to  the  said  M/s.  Merck,  Sharp  &
 Dohme  towards  charges  for  conver-
 sion,  including  the  cost  of  glass  vials
 and  rubber  stoppers.  .

 (a)  Yes,  Sir.  For  formulations
 other  than  (sterile)  injectables,  HAL
 had  entered  into  loan
 arrangements  with  two  small  gcales
 units,  one  of  which  still  continues  to
 be  operative.

 (e)  Does  not  arise,

 Representatiu,  regarding  ‘Mrudung”

 2i8.  SHRI  R.  छू.  MHALGI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  received  a  written  represen-
 tion  in  the  year  798  from  one  Shri
 Shankararag  Mangalvedhakar,  Princi-
 pal  of  Maharashtra  Sangeet  Vidyalay,
 Pandhapur  (Maharashtra)  re;
 “Mrudung”  and  Government’s  attitude;

 (b)  if  so,  what  are  the  suggestions
 and  demandg  made  in  the  said  repre-
 sentation;  and

 (c)  what  action  have  Government
 taken  or  propose  to  take  soon  in
 regard  to  the  suggestions  and  demands
 in  the  said  representation?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  to  (०  Yes,  Sir,  A
 representation  from  Shri  Shankararaa
 Mangalvedhakar  was  .received  on
 2i-2-78  in  which  the  following  sug-
 gestions  and  demands  have  been
 made:

 (i)  Solo  recitals  of  Mrudung
 (Pakhawaj)  from  Ali  Stations

 ose
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 including  in  the  National  Pro-  (7)  कोल  इंडिया  लि?  ह.) अ  सिगरैसी  कोलियरीज
 gramme.  कं०  लि०  के  संबंध  में  सूचना  हस  प्रकार  b  मम

 (ii)
 Notional

 awards  for  Mrudung  (i)  विद्यमान  बाशरियां  9
 artists.

 (ii)  जिर्माणाधीन  वाशरिया  3
 (iii)  Encouragement  to  young  and  Citi)  seen  वित्त  नई  बाशरियां

 v2tetan  Mrudung  artists,  प्रनुमोदित/विचाराधीन  4
 (iv)  First  class  railway  fare  to  all

 Mrudung  artists.
 The  representation  is  under  the  con.

 sideration  of  All  India  Radio.

 कोयला  प्रोसेसिग  संयत्र

 2119.  श्री  बुधराज  :  क्‍या  ऊर्जा  मतली  यह  बताने
 की  कृपा  करेंसे  कि

 (क)  क्‍या  कुछ  कोयला  प्रोसेसिंग  समंत्र  कार्यरत
 है  भौर  कुछ  भ्रन्य  निर्माणाधीन  हैं  ,

 (ख)  क्या  सरकार  नयी  खानों  का  विकास
 करने  जा  रही  है  भौर  वर्तमान  खानो  से  श्रधिक  से  भधिक
 कोयला  खोदने  का  प्रयास  भी  कर  रही  है,  भर

 (ग)  यदि  हां,
 है

 &
 2203

 कितने  संयत्र  चालू  हैँ
 झौर  कितने  संयत्र  निर्माणाधीन  हैँ,  कितनी  नयी कोयला  खानो  का  विकास  किया  जायेगा  तथा  उनसे
 कितने  कोयले  के  उत्पादन  की  सभावना  है  भौर  कब  तक
 झौर  यदि  नही  तो  इसके  क्या  कारण  हैँ  7

 कर्जा  मत्रालय  में  राज्य  भत्री  (भी  जनेश्वर

 भगले  वर्ष  से  उत्पादन  शुरु  करने  वाली  नई  खातो/
 पुनर्गठन  योजताश्रो  की  सख्या  40  है।  इनसे  i982-
 83  तक  34  6  मिलियन  टन  कोयले  का  उत्पादन

 होने  लगेगा  1

 भूजरात  में  मये  उर्वरक  कारसखानों  को  स्थापना

 2120.  श्रो  धर्मातह  भाई  पदेल  :  कया  पेट्रोलियम
 तथा  रसावन  शौर  उर्भरेके  मत्री  यह  बताने  की  ह््पा
 करेंग्रे  कि

 (क)  क्‍या  ग्रुजरात  में  नये  उर्वरक  कारखाने
 स्थापित  करने  के  कोई  प्रस्ताव  इस  समय  विचाराधीन

 ह
 प)  यदि  हा,  तो  ये  प्रस्ताव  किम-किन

 पार्टियों  से  प्राप्त  हुए  और  वे  कब  से  विचाराधीन  हैं
 झौर  इसके  क्‍या  कारण  है,

 (ग)  प्रस्तावित  नये  उर्वरक  कारखाने  कहा-कहा
 पर  लगाये  जायेगे  और  इन  प्रस्तावों  में  किस  प्रकार  के
 उर्वेरको  धौर  उनके  कितने  वाथिक  उत्पादन  के  बारे
 में  कहा  गया  है;  और

 (घ)  ये  प्रस्ताव  कब  और  किस  प्रकार  स्वीकृत
 किये  जायेगे,

 पेद्रोलिमम,  रसायन  झोर  उर्धर्क  मत
 (श्री  हेमचती  गन्दन  बहुगुणा)  :  (कफ)  जी,  हा  1

 सिभ) .  (क)  जो  हा।
 (ज)  से  (थ)  एक  विवरण  पत्र  सभा  पटल  पर

 (ब)  जी  हां  ।  प्रस्तुत  किया  जाता  है
 विवरण

 क्रम  पार्टी  का  नाम  प्रस्ताव  की  स्थल  उत्पाद  का  नाम  वतेमान  स्थिति
 स०  प्राप्ति  की  झौर  वाधिक  क्षमता

 तिथि  Damen:
 4  5  6 1  2  3

 .  मैससे  झआादशे  क॑मिकल्स  एण्ड  मार्च,  978
 फर्टिलाइजस  लि0

 2  औैस्स  गुजरात  नवंदा  बैली  मई,  r978
 फटिलाइजस  कम्पनी  लि0

 3  मैससे  गुजरात  स्टेट  कटिन  सितम्बर,  978  बड़ौदा

 उधना  सिंगल  सुपर  फास्फेट  का  सरकार  द्वारा  भ्रावेदत-
 प्रतिवर्ष  66,000  मी०  |  पल्  पर  विचार  किया

 दन 1  गया
 ही

 निर्णय

 म्  है  नागे
 *

 भरोध  di  भ्रमोनिया  का  प्रतसि-  कस्पती  ते  श्रभी  तक
 वर्ष  4,50,000  मीन  «|  क्स्तित  संम्भाश्यता

 दन 1  रिपोहे  ह...  नहीं
 (ii)  यूरिया  का  प्रतिर्ष.  की  है।

 $,94,000  भी ०  टन

 (i)  प्रमोतिया  कम  अति-  spon  ene



 169  Written  Answers  PHALGUNA  15,  7900  (SAKA)  Written  Answers

 इसके  अतिरिक्त,  मैसस  पालिमर  कारपोरेशन  श्राफ  गुजरात  लि0  को  उनकी  बड़ौदा  की
 विद्यमान  फैक्टरी  में  10,  000  भी  0  टन  प्रमोनिया  पल्के  के  निर्मा  ग  लिए  एक  आशय-पत्र
 जारी  किया  गया  है  ।

 सोराष्ट्र  में  तेल  को  खोज  के  लिए  खुदाई  कार्य

 212k.  भी  धर्मास्तह  भाई  बढेस  गया  पेट्रोलियम,

 मन
 झोर  सबर  हु  यह  बताने  की  कृपा  करेंगे

 के

 (क)  कया  युज़रात  के  सौराष्ट्र  क्षेत्र  में
 समर तट  से  दूर  झौर  समुद्रतट  पर  तेल  Ht  खोज  के

 चुदाई  कार्य  | किया  गया  है  और  यदि  हां,  तो  यह  खुदाई काय  कब  किया  गया  था;

 पाये
 है  कित  स्थानों  पर  कितनी  माता  में  तेल  के

 पाये  जाने  की  संभावना  है;

 नर  _(ग)  सौराष्ट्र  क्षेत्रों  में  कितने  स्थानों  पर  समुद्र नद  दर  और  समुद्र  तटवर्शी  तेल  की  खोज  के  लिए
 शोध  ही  खुदाई  कार्य  प्रारंभ  किया  जायेगा;  भौर

 =  सौराष्ट्र  क्षेत्र  मे ंकितने  झौर  किन  किन

 कल  समुद्र  हद से  दूर  he
 ह्  क्

 क  फ
 किया  गया  है  क्लौर  क्या

 Ly

 I70

 १  2  3  4  3  6

 लाइबर्स  लिए  978  वर्ष  4,45,500  भी0  यही
 टम 1

 (ii)  यूरिया  का  प्रतिवर्ष
 7,42,500 मी  0  टन  |

 4  मैसस  नेशनल  फटिलाइजर्स  नवम्बर,  हाज़िरा,  (४)  भ्रमोनिया  का  प्रति-  विस्तृत  मम्भाग्यता
 लि0  इंडिग्रन  फारमर्स  फरट-  1978  0  जिला  वर्ष  2,9i,000  मी0  रिपोर्ट  का  मूल्यांकन
 लाइजर  कोप्मापरेटिव  लि0

 .  ट्म  |  किया  जा  रहा  है
 (a)  मृर्या  का  प्रतिवर्ष

 13,72,000  मी0टन।

 5  मैमसे  फार्मसी  मोरारजी  कैमि-  दिसम्बर,  अंकलेश्वर
 हज  फ्र

 फाप्फेट  का  सरकार  द्वारा  प्रावेवन-
 कल्स  कम्पनी  लि0  १3978  75,000  मो 0  पत्र  पर  विचार  किया

 टन  V  गया  है  और  निर्णय
 is  शीघ्र  ही  लिए  जाने

 को  आशा है ।

 6  मैसर्स  इडियन  फारमर्स  फटि-  जनवरी,  कॉंडला  हूँ  एन0  पी0के0  उर्देरकों  झाशय  पष्ल्र  को  भौदझो
 लाइजरे  कोझापरेटिव  लि0  979  का  प्रतिवर्ष  33,  000  गिफ्  लाइसेंस  में  बद

 मी0  टन  ny  लगे  के  लिए  प्रावेदन-
 पत्र  जो.  181-79
 को  प्राप्त  किया  गया
 था  उस  पर  सरकार
 द्वारा  विचार  किया  गया
 है  और  निर्णय  शीघ्र
 लिये  जाने  की  आशा
 है  t

 पेट्रोलियम,  रसायन  और  उर्वरक  सत्री  धी
 सस्दन  बहुगुणा):  (क)  सौराष्ट्र  क्षेत्र  में

 और  प्रपतटीय  सौराष्ट्र  बेंसित  में  दोनों  में  ही  कोई

 पी  चुरा
 ई  नहीं  की  गई  है  ।  तथापि  970-71

 में  एलियाबैट  में  भ्रपतटीय  खुदाई  की  गई  भी  परन्तु
 वहा  पर  कोई  वाणिज्यिक  रूप  से  तेल  प्राप्त  नहीं
 हुआ  था  t  weak  हाई  के  उत्तर  में  सौराष्द्र  सैटलाईट-]
 नामक  झन्य  कुभा  4502  मीटर  की  गहराई  तक  थोदा
 गया  था  और  यह  भी  सूखा  पाया  गया  ।

 (ख)  इस  समय  यह  कहना  संभव  नहीं  है  कि
 कहां  पर  तेल  मिलने  की  संभावना  है  शौर  कितनी
 मात्रा  में  तेल  प्राप्त  होगा  t

 (ग)  खुदाई  करने  के  लिए  कोई  तुरन्त  योजना
 नही  बतायी  ययी  है  ।  परन्तु  i9798  स्त  में  भ्रप-
 तटीय  क्षेत्र  में  भ्धिक  भूकम्पीय  सर्वेक्षण  करने  की
 योजना  बनायी  गई  है

 (a)  जैसा  उपयुक्त  (१)  में  है
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 बुजरात में  कोयले  ह।  आह
 महीना  कोमला  साफ्ट  हाड

 न्
 2i22.  भरी  धर्सेसिह्  भाई  पटेल  :  क्या  ऊर्जा  कि  a  कोर

 मंत्री  यह  बताने  की  कपा  फरेंग्रे  कि:
 जुन,  78  356.2  .8  9.9

 (क)  क्या  इस  समय  देश  में  कोयले  की  कमी  है,
 यदि  हां,  तो  किस  प्रकार  के  कोयले  की  सप्लाई  कम  है  जलाई,  78  -  372,8  3.7.  7.5
 तथा  कितनी  कम  है  ;

 (ख)  इस  कमी  को  कब  झौर  किस  प्रकार  दर  झगस्त,  78  345.2  6.2  9.3
 किया  जायेगा;  सितम्बर,  78  366.4  .8  7.4

 गो  टु  ह्
 में  भी

 कमल
 की

 कमी  है
 हु

 oo

 तथा  !  अ्रप्रेल,  1978  28  फरवरी,  979  तक
 भ्रवधि  में  गुजरात  को  प्रति  महीने  कितनी  मात्ना  में  मद

 ए
 78  S200  eG)  12.1

 प्रत्येक  किस्म  के  कोयले  की  सप्लाई  की  गई  है;  नवम्बर,  78  389.5  2.6  10,0
 में  झौर (१)

 प्र्
 में कोयले  कमी कब भोर

 दिसम्बर,  78  390.0  3.0  20.3 कैसे  दूर  का  विचार  है;

 (8)  कया  यह  सच  है  कि
 गुजरात

 जरात  सरकार  नें
 राज्य  में  कोयले  की  कमी  को  झोर  केन्द्रीय  सरकार  का
 ध्यान  दिलाया  है,  भ्रौर

 (=)  यदि  हां,  तो  इस  संबंध  में  क्या  कार्यवाही
 की  गई  है  झथवा  करने  का  विचार  है  ?

 ऊर्जा  मंत्रालय  में  राज्य  मंत्री  (भ्रीजनेश्वर  सिश)  :
 (क)  झौर  (सर)  खान  मुहानों  पर  कोयले  की  कोई
 कमी  नही  है  ।  पहली  फरवरी,  979  को  यह  स्टाक
 लगभग  i2  मिलियन  टन  था  1  फरवरी,  1979,  में
 स्टर्क  झंत्र  शौर  भी  बढ़  गया  है  ।  यह  स्टाक  इसके
 साथ  चाल  उत्पावन  देश  में  कोयले  की  मांग  को  पूरा
 करने  के  लिए  पर्याप्त  है  tv  कोयले  की

 ्
 के  लिए

 बैंगनों  की  सप्लाई  में  सुधार  की  दृष्टि  से  रेलवे  के  साथ
 घनिष्ठ  सम्पर्क  रखा  जा  रहा  है  रेल  द्वारा  कोयले  के
 प्रेषण  को  पूरा  करने  के  लिए  जहां  कही  जरूरी  समझा
 जाता  है,  सड़क  द्वारा  कोयला  ले  जाने  की  भी  श्रनुमति
 दी  जाती  है  ।

 (ग)  से  (च  कोयले  की  भरपर्याप्त  सप्लाई  के
 बारे  में  गुजरात  के  कुछ  उद्योगो  जैसे--सूली  कपड़ा
 मिलें,  बिजलीधर,  रसायन  झआादि--तथा  राज्य  सरकार
 से  भी  कुछ  रिपोर्ट  मिली  हैं।  गुजरात  की  कण्चे  कोयले
 की  सप्लाई  प्रधिकांश  में  बेस्टन  कोह्फील्हस  लि.  से
 सथा  साफ्ट  कोक  की  सप्लाई  भारत  कोकिंग  कोल
 लि.  से  की  जाती  है  1 हाड  कोक  की  सप्लाई  झंगत।
 भारत  कोकिंग  कोल  लि.  तथा  भ्रंशतः  दुर्गापुर  लि.
 से  की  जाती  है  प्रोजेक्ट  जो  पश्चिम  बंगाल  सरकार
 का  उपक्रम  है।  इन स्रोतो  से  श्पैल  i978  से
 दिसम्बर,  1998  के  दोरान  शुजरात  को  दी  गई
 वास्तविक  सथ्ताई  का  ब्यौरा  नीचे  दिया  गया  है:---

 महीना  कोयला  साफ्ट.  हाडें
 कोक  कोक

 (हजार  हनो  में)
 अप्रैल,  76  «  449.2  5.2  0.5

 मई,  78  ।  356.5  3.0  7.2

 तेल  तथा  गेस  उत्पादन  के  लिए  विश्व  बैंक  हारा
 सहायता

 2123.  श्री  वयाराम  शाक्य :  क्या  पेट्रोलियम
 तथा  रसायन  श्लौर  उ्ंरक  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  विश्व  बैंक  ने  तेल  तथा  मैस  के  उत्पादन
 के  लिये  विकासशील  देशों  को  बढ़ी  हुई  सहायता  देने
 का  निर्णय  किया  है;  झ्लौर

 ह्
 यदि  हां,  तो  भारत  को  विश्व  बैंक  से  भज

 तक  सहायता  मिली  है  भौर  उसे  कितनी  सहायता
 मिलने  की  संभावना  है  ?

 बोर्ड  द्वारा  अभी  हाल  ही  में  “विकासशील  देशों  में
 वैद्रोलियम  उत्पादन  तेज  करने  का  कार्यक्रम”  के  विषय

 पर  चर्चा  हुई  है।  पैट्रोलियम से  क्षेत्रों  में  बैंक के  बढ़े
 हुए  भ्राधिक  योगदान  के  लिए  प्रायः  सर्वेसम्भत  समर्थन
 था।

 (खत)  इण्टरनेशनल  ब्रेक  फार  रिकाॉस्ट्रकशन
 एण्ड  'बवेलपसेण्ट  में  बम्बई  हाई  विकास  कार्यक्रम
 के  चरण-]  का  भांसिक  विश  प्रबन्ध  करे  के
 लिए  250  मिलियत  क़ामेरिकी  डालश  के  एक  ऋण
 की  मंजुरी  दे  दी  थी  ।

 विश्व बैंक  के  ष  i982  वित्त  वर्ष
 (६  जुलाई, i980  से  30

 ह  ant  li  nl प्रमरीकी  शल  की  सहायता  स्वामी

 *
 रौस  की  मोजता  को  सम्मिलित  ot  जिवा.
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 Civil  Works  in  the  Korba  Fertilizer

 Project

 224  SHRI  L.  L.  KAPOOR:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  Natmes  ang  addresses  of  the
 contractors  for  doing  Civil  Works  in
 the  Korba  Fertilizer  project;

 (b)  the  value  of  contract  and  the
 actuah  money  paid  so  far;

 (c)  how  much  was  paid  to  the
 contractors  as  a  result  of  escala-
 tion  clause;

 (da)  the  causes  which  attracted  the
 escalation  clause  necessitating  addi-
 tional  payment;  and

 (e)  details  of  the  works  complet-
 ed  so  far?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to

 The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 Outstanding  aues  against  HOCL,
 Rasayani  and  HIL

 295  SHRI  L.  L,  KAPOOR:  Will
 the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  the  names  and  addresses  of  per-
 Sons  against  whom  the  outstandings
 of  each  of  the  Hindustan  Organic
 Chemicals  Limited,  Rasayani  ang  Hin-
 dustan  Insecticides  Limited  New
 Delhi  exceed  Rs.  twenty  thousand  to
 Bether  with  the  actual  amount  due
 against  each  perso,  and  also  the
 Period  of  such  outstandings;  and

 (b)  stepg  taken  to  recover  these
 outstandings?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS

 HRI  प्र,  N,  BAHUGUNA  (a)  and

 ped
 The  information  is  being

 T.  cted  and  will  be  laid  on  the
 able  of  the  ‘House.

 Outstandings  against  Indian  Drugs  and
 Pharmaceuticals  Ltd.

 2126.  SHRI  L.  L.  KAPOOR:  Will
 the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  tames  and  addresses  of  the
 persons  against  whom  the  outstand-
 ings  of  the  Indian  Drugs  and  Pharma~
 ceuticals  Ltd.  exceed  rupees  twenty
 thousand  together  wit,  the  actual
 amount  due  against  each  and  also  the
 periog  of  such  outstandings;  and

 (b)  steps  taken  to
 outstandings?

 recover  these

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  UW.  N  BAHUGUNA):  (a)  and
 (b).  The  information  is  being  collected

 and  will  ve  laid  on  the  Table  of  the
 House.

 Requirements  og  Newsprint

 2127,  SHRI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state;

 (a)  what  are  the  total  require-
 ments  of  hews  print  in  the  country
 and  how  much  is  imported,

 (b)  what  is  the  total  number  of
 Newspapers  dailies)  weeklies,  fort-
 nighthes,  publisheqd  in  the  country
 State-wise;  and

 (c)  what  is  the  tonnage  of  news-
 print  alloted  to  his  Ministry  yearly
 an  dcost  thereof?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  and  (c).  The  estimated
 requirement  of  imported  and  indi-
 genous  newsprint  for  ‘1978-79  is  3.0l
 lakh  metric  tonnes,  out  of  which  2.7I
 lakh  mts.  is  in  imported  variety.

 The  Registrar  of  Newspapers  does
 not  receive  any  physica]  allotment  of
 either  variety  of  newsprint.  The
 Registrar  calculates  the  entitlement  of



 175  Written  Answers

 the  newspapers  for  these  {wo  varieties
 of  newsprint  and  also  releases  the
 indigenous  newsprint  quota.  The
 imported  newsprint  is  released  by  the
 S.TC.,  the  canalising  agency

 The  total  approximate  value  of  the
 aforesaid  quantity  of  3.01  tonnes  of

 MARCH  6,  i979  Written  Answers  =  776

 newsprint  is  Rs.  [00  crores;  the  value
 of  the  imported  newsprint  would  be
 about  98  erores.

 (9)  A  statement  ghowing  the  posi-
 tion  ag  on  3i-2.977,  upto  which  date
 the  Annuel  Returns  have  been  filed
 with  the  Registrar  of  Newspapers,  is

 attached.
 Statement

 NUMBER  OF  NEWSPAPERS
 s

 ATE  AND  PERIODICITY-WISE)  AS  ON  THE
 REGISTER  MAINTAINED  B  THE  REGISTRAR  OF  NEWSPAPERS  FOR

 INDIA  ON  (31-12-1997

 State/Union  Territory  Dailies  Weeklies  Fort-
 nightlies.

 '  2  3  4

 Mabarashtra  492  476  "74
 Uttar  Pradesh  38  gi2  3799

 Delhi  4०  a5t  777
 West  Bengal  36  328  795
 Tamil  Nadu  66  25  345
 Andhra  Pradesh  .  न  .  *  °  ‘  न  43  337  339

 Rajasthan.  .  .  46  347  66

 Kerala  नि  है  .  .  .  .  93  101  80

 Karnataka.  80  784  १०5

 Gujarat.  .  .  33  i42  77

 Madhya  Pradesh  84  255  42

 Punjab  29  170  70
 Bihar  20  779  49

 Haryana  5  02  6r

 Orissa.  ur  25  20

 Jammu  &  Kashmir.  हे  है  नि  .  .  20  04  कद्र

 Chandigarh  न  द  5  28  5

 Amam  6  36  8

 Himachal  Pradesh.  79  4

 Pondicherry  .  .  +  .  6  4

 Tripura.  ir  28  2

 Manipur.  मु  नि  .  Ia  3  6



 177  Written  Answers  PHALGUNA  4,  900  (SAKA)  Written  Answers  78

 t  2  3  4

 Meghalaya  .  |  6  3

 Goa,  Daman  &  Diu.  .  7  6  2

 Mizoram  के  e  .  9  8  |

 Andaman  &  Nicobar,  न  °  .  2  2

 Nagaland  3  —
 Dadra  &  Nagar  Haveli  :  .  .  a.

 Tora.  929  4225  4749

 Yonationg  given  by  Syntheticg  and  THE  MINISTER  OF  STATE  IN
 Chemicalg  to  Political  Parties  THE  MINISTRY  OF  HOME  AFFAIRS

 2128.  SIRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 2d  to  state:

 (a)  to  which  politica]  parties  Syn-
 thetics  and  Chemicals  Limited  gave
 donations  each  year  during  the  last
 i2  years  and  why;

 (b)  were  the  details  of  all
 donations  clearly  mentioned  in
 balance  sheet  of  every  year;  and

 {c)  were  such  donations  approved

 these
 the

 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  5.  0.  PATIL):  (a)  and  (9).

 A  statement  giving  details  of  dona-
 tions  made  by  M/s.  Synthetic  and
 Chemicals  Limited  to  various  Insti-
 tutions  including  Political  parties,
 compiled  from  the  Company’s  pub-
 lished  accounts  for  the  years  965  to
 977  as  filed  in  the  Office  of  the
 Registrar  of  Companies,  ig  enclosed.

 (c)  This  information  is  being  col.
 by  the  Buard  of  Directors  of  the  lecteg  from  the  Company  and  wil]  be
 company?  laig  qn  the  Table  of  the  House.

 Statement

 Synthetics  &  Chemicals  Ltd.

 Balance  Sheet  as  At.  Donations  (Rs.)  Remarks.

 I  2  3

 3leI  265,  873240  Details  not  available  in  the  Balance  Sheet.

 91-12-66,  20,000  Do.

 gin1a67  25,000  U.  ्,  Congress  Committees.

 31-12-68  1,082  Details  not  available  in  the  Balance  Shect.

 3I-22-69  653  Do.

 B-2-7%9  3,533  Do.

 नाका  4  we  wt  356,85  Do.

 M292  61951948  5  Lakhs  to  National  Defence  Fund

 ee

 alakh  to  Armed  Forces  Family  Welfare  Fund.
 Details  for  the  balance  not  mentioned  in

 the  Balance  Sheet*
 —_
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 t  2  3

 gi-t2-98  (2,501  Details  not  available  in  the  Balance  Sheet.  ~
 Ql-I2a-74.  »t00  Do.

 Bl-I2-75  .  5,08,t06  5,00,000  2,  M’s’  National  Relief  Fund.

 5,000  G,  P.  Kane  Trust.

 3,106,  Miscellaneous,

 5,08,  .06

 gl-2-76  .  .  .  3i,278  [25000  Shri  Vile  Parle  Kelvani,  Mandal,

 {35500  Indo-Japanese  Association.

 83778  Miscellaneous.

 91,278

 gi-I2-77  है  .  .  8251.  ~—  ae  a
 available  in  the  Balance

 Norz  :  This  does  not  include  the  subscription  made  by  the  company  for  ads  ertisements  in  the
 Souvenirs  of  political  parties

 Supply  of  Benzene  to  M/s  Synthetics
 ang  Chemicals  Ltd.

 2129,  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  how  much  Benzene  has  _  been
 supplied  in  excess,  as  received  at  re-
 ceiving  end,  to  Syntheticg  and  Chemi-
 cals  Limited,  Bareilly,  Hindustan  Steel
 Plant,  and  why  this  excess  was
 despatched  by  these  plants,  excess
 Benzene  supplieq  during  last  2  years
 be  given;

 (b)  when  syntheticg  and  chemicals
 limited,  Bareilly,  paid  central  excise
 duty  on  all  excess  Benzene  received
 by  it  from  Hindustan  Steel  Plants
 why  the  Hindustan  Stee}  plants  did
 not  realize  amounts  for  all  these  ex-
 cess  Benzene  receiveg  by  this  factory;
 and

 (९)  have  Government  decided  to
 forego  the  price  of  all  excess  Benzene
 supplied  to  Synthetics  and  Chemicals
 Limited  by  the  Hindustan  Steel  Plants,
 ig  yes,  reason  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND

 MINES  (SHRI  KARIA  MUNDA):  (a)
 to  (c).  The  information  is  being  col-
 jected  and  will  be  laid  on  the  Table
 of  the  House.

 Price  of  Alcohol  purchased  by  gyn-
 thetic  and  Chemicals  Limited,  Bareilly

 2180,  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  at  what  price  synthetics  and
 chemicals  limited,  Bareilly  has  been

 urchasing  alcohol  from  distilleries
 every  year  since  965  and  whether
 this  price  is  based  on  Ethyl  Alcohol
 price  control  order;

 (b)  is  it  not  a  fact  that  Synthetics
 and  Chemicals  Limited  Barell.  has
 been  paying  extra  amounts  to  distil-
 leries  for  the  purchase  of  alcohol  in
 various  forms  ig  yes,  reasong  therefor;
 ang

 (c)  are  Government  keeping  4
 watch  that  this  plant  gives  produc-
 tion  in  the  same  proportion  of  con-
 sumption  of  alcohol  as  ig  designe
 and  not  consuming  more  alcohol?
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 THE  MINISTER  OP  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
 (c).  Information  is  being  collected  and
 will  be  laiq  on  the  Table  of  the  House.

 Pipe  Line  to  carry  Coal  to  Vizag  Steel
 Plants

 23i.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  a  proposal  to  have  a  800  K.M.
 Pipe  line  to  carry  coal  to  Vizag  Steel
 Plant  as  it  will  be  cheaper  to  trans-
 port:

 (b)  if  so,  furnish  details  of  the
 proposal  by  Government,  the  reaction
 of  the  Government  thereto;  and

 (c)  the  action
 the  matter?

 taken/proposed  in

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 No,  Sir.

 (b)  and  (e)  Do  not  arise.

 Proposal  foy  T.V.  coverage  of  Central
 India

 2182,  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  any  proposal  hag  been
 marked  out  for  expansion  programme
 of  T.V_  coverage  in  some  parts  of  the
 country  particularly  in  Central  India
 covering  Madhya  Pradesh  during  the
 year  1979-80;  and

 (b)  if  80,  details  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI L.

 K.  ADVANI):  (a)  and  (b).  Fol-
 lowing  are  the  proposals  under  con-
 Sideration  for  implementation  during the  Sixth  Pian  period:

 Full-fledged  TV  Centres:

 I,  Ahmedabad  (Gujarati)
 2.  Bangalore  (Karnataka)
 3.  Trivandrum  (Kerala)

 TV  Reply  Centres:

 L  Ajmer  (Rajasthan)
 a  Cuttack  (Orissa)
 3.  Panaji  (Goa,  Daman  and  Diu)

 4.  Jammu  (Jammu  and  Kashmir)

 5.  Madurai  (Tamil  Nadu)
 6.  Murshidabad  (West  Bengal)
 7.  Vijayawada  (Andhra  Pradesh)
 8.  Varanasi  (Uttar  Pradesh)

 Note  l:  Relay  Centres  at  Asansol
 (West  Bengal)  and  Kasauli  (Himachal
 Pradesh)  which  are  appraved  schemes
 of  earlier  Plan  are  also  being  taken
 up  for  implementation.

 Note  2:  A  full-fledged  TV  Centre
 already  under  construction  at  Jullun-
 dur  igs  to  be  commissioned  in  April,
 1979.

 Note  3:  So  far  as  Madhya  Pradesh
 is  concerned,  there  is  a  proposal  for
 etting  up  a  TV  Programme  Produc-

 tion  Centre  at  Raipur,  This  centre
 will  cater  to  the  needs  of  the  TV
 transmitting  centre  functioning  there.

 T.V.  Relay  Centre  at  Kasauli,  HP.

 2133,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  342  on  l8th  December,  978  re-
 garding  installation  of  T.V.  Station  at
 Ahmedabag  and  major  cities  and
 state:

 (a)  whether  proposal  for  a  T.V.  re-
 lay  centre  at  Kasauli  in  Himachal
 Pradesh  has  been  finally  approved  and
 included  jn  the  Sixth  Plan;

 (b)  if  so,  by  when  the  work  on  the:
 centre  will  gtart  and  complete;  and
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 (c)  the  area  and  the  population
 likely  to  be  served  by  the  centre?

 THE  MINISTER  QF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 Ll  K.  ADVANI):  (a)  Yes,  Sir.

 (b)  The  site  required  foy  the  trans-
 mitter  has  been  selected,  Transmitter
 and  antenna  equipment  has  been  pro-
 cured.  The  relay  centre  is  expected
 to  be  commissianed  during  the  Sixth
 Five  Year  Plan  period.

 {c)  Area  likely  to  be  covered  is
 18,600  54.  Kms.  and  population  likely
 to  be  served  is  54  lakhs  (excluding
 overlap  from  Mussoorie  and  Jullun-
 dur),

 Incorrect  news  in  Oriya  Bulletin  of
 Akashwani

 2134,  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 INFORMATION  AND  BROADCAST-
 ING  be  pleased  to  state  the  action
 taken  by  Government  regarding
 giving  incorrect  news  by  the  Akash-

 -vani  in  its  Oriya  news  Bulletin  on  the
 9th  December,  978  regarding  deaths
 of  three  persons?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  The  two  members
 of  the  staff  have  been  severely  repri-
 mandeqd  ang  recordable  warnings
 have  been  issued  to  them.  The  trans-
 lation  and  monitoring  arrangements  in
 the  Language  Units  have  also  been
 tightened  to  avoid  recurrence  of  such
 mistakes.

 शफजहांपुर  आपुध  कारकानं  में  चोरी

 (B15.  थी  सुरेख  विक्रम  :  कया  उप  प्रधान  मंत्री
 ome  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  शाहजहांपुर  स्थित  बस्त्र  भायुध  कारखाने
 में;  दिसम्बर,  978  तथा  जनवरी,  970  में  हुई
 मम्भीर  चोरियों  के  सम्बन्ध  में  क्या  कार्यवाही  की  गई  है
 और

 हा
 सम्बन्ध  में  दोषी  पाये  गये  व्यक्तियों  के  नाम

 या  हैं;

 ख)  क्‍या  इस  वस्त्र  झायूध  कारखाने  का  साखों
 आपयें  का  माल  हर  बर्ष  या  तो  चोरी  बला  जाता  है  या
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 नट  किया जाता  है;  भौर  यहि  हां,  तो  इसे  रोकने  के
 पि  क्या  तुरन्त उपास  कि  शबे  हैं;  बौर

 (ग)  क्या  सरकार  देश  के  हित  में  इन  भ्तियमित-
 ताझों  तथा  शथोरियों  की  जांध  केन्द्रीय  जांच  ब्यूरो  भयवा
 सैमिक  सतकंता  विभाग  द्वारा  कराने  के भादेशे  देगी  ?

 रक्षा  मंज्रालल  में  राज्य  मंत्री  [प्रो०  शेर  सिह)  :
 (क)  दिसम्बर,  978  में  चोरी  का  क्लेवल  एक  मामला
 हुआ  था  भौर  जनवरी,  979  में  कोई  भी  मामला  नहीं
 हुआ  ।  दिसम्बर,  i978  में  चुराई  गई  सारी  सामग्री
 को  स्पानीय  पुलिस  ने  बरामद  कर  लिया  है  फैक्टरी
 हो एव

 ट्ट
 ते  पकड़  लिया  है

 और  दूसरे  के  विरुद्ध  सेना  के  भ्रन्तगेत  कार्रवाई
 की  जा  रही  है।  पुलिस  को  जिन  तीन  भ्रपराधियों  की
 तलाश  थी  वे  फरार  बताए  गए  हैं  |  जांच-पड़ताल  भी
 ग्बल  रही  है  ।

 (ख)  जी  नहीं  t

 (ग)  उपर्युक्त  (क)  और  (ख)  को  देखते  हुए
 सरकार  इस  मामले  को  केन्द्रीय  झन्बेषण  ब्यूरो  प्रथवा
 किसी  अन्य  बाह्य  ऐजेंसीं  को  सौंपने  का  विचार  नहीं
 कर  रही  है  ny

 Army  strength  in  Border  Areas

 2136.  SHRI  NIHAR  LASKAR;:
 SHRI  A.  R.  BADRI  NARA-

 YAN:
 SHRI  M.  V.  CHANDRA.

 SHEKHARA  MURTHY:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  Union
 Government  have  dropped  the  pror
 posal  to  reduce  the  manpower  in  the
 army  and  has  also  decided  to  increase
 the  army  strength  in  the  border  areas
 for  ensuring  greater  security  and
 vigilance;

 (9)  if  80,  how  far  this  is  true.

 (c)  the  total]  manpower  in  the  army
 to  be  increased;  and

 (d)  whether  any  decision  for  its
 increase  during  the  current  year  has
 been  decided?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (dd.
 There  was  no  proposal  to  reduce  the
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 manpower  strength  of  the  Army;
 therefore,  the  question  of  dropping
 it  does  not  arise,

 It  hag  already  been  clarified  in
 public  that  the  accent  in  Defence
 programmes  ig  on  Replacement  and
 Modernisation,  rather  -than  on  any
 accretion  of  numbers,  or  augmentation
 of  force  levels.

 It  will  not  be  in  the  public  interest
 to  give  any  more  details,  either  about
 precise  strength  of  the  Armed  forces
 or  their  deployment  in  different
 sectors.

 Allegea  defrauding  of  National  Rayon
 Corporation  by  4  former  Director

 2137.  DR.  BISOY  MONDAL:
 SHRI  SHYAM  SUNDAR

 GUPTA:
 SHRI  PIUS  TIRKEY:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 former  Director  of  National  Rayon
 Corporation  has  been  held  responsible
 for  defrauding  the  Corporation  to  the
 tune  of  Rs,  2.28  crores,  ag  a  result
 of  the  enquiry  held  in  this  regard;

 (by  if  so,  what  are  the  other  find-
 ings  of  the  enquiry;  and

 (ce)  whether  any  complaints  have
 been  lodged  by  the  General  Insurance
 Corporation  and  the  Unit  Trust  of
 India,  both  having  big  stake  in  the
 Corporation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW.
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  D.  PATIL),  (a)  On  the
 basis  of  an  enquiry  into  the  affairs
 of  the  company  under  the  previous
 Management,  the  Government  Di-
 Yectors  have  reported  that  Shri  Sudhir

 padia,  a  former  Director  of  the

 ५  Bany,  hag
 3

 ided  the  company
 he  tune  of  ‘Ra,  3.47  ‘crores,

 (b)  The  Committee  of  Directors
 which  had  been  formed  to  go  into
 irregularities  pointed  out  that  in  the
 annual  accounts  of  the  company  audit-
 ed  by  the  Statutory  Auditors,  relating
 to  the  previous  management,  the
 Auditor,  have  also  reported  irregu-
 larities  relating  to  dues  of  certain
 mills  which  are  disputed,  under
 pricing/an‘~dating  of  sales/unautho-
 rised  brokerage  on  yarn  sales,  over
 payment  for  purchases,  donations
 made  in  excess  of  legal  limits,  and
 unauthorished  payments  to  or  wh-
 authorised  expenditure  incurred  by  or
 on  behalf  ct  a  former  Director,  Shri
 R,  5.  Choudhary.

 (e)  An  application  under  section  408
 of  the  Companies  Act,  1958,  was  made
 jointly  by  the  Unit  Trust  of  India  and
 the  General  Insurance  Corporation  of
 India  addressed  to  the  Campany  Law
 Boarg  bringing  out  varioug  irregulari-
 ties  and  acts  of  mismanagement  com-
 Mitted  by  the  previous  management,
 the  Company  Law  Board  appointed  8
 Directors  as  the  Board  of  Directors
 of  the  company  by  an  order  dated  the
 ith  July,  1977,

 High  remunerations  provided  te
 Directors  of  Hindustan  Liver

 Limited

 2138,  SHRI  0.  K.  CHANDRAPPAN:
 Will  the  Minister  ef  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  Hindustan  Lever  Limited,  a  sub-
 sidiary  of  the  Multinational  Corpora-
 tion  Unilever,  London  is  paying  ex-
 orbitantly  high  remuneration,  commis.
 sion  and  other  facilities  to  its  directors
 and  managers;

 (b)  whether  Government  are  also
 aware  of  the  fact  that  an  extraordinary
 general  body  meeting  of  shareholders
 of  this  company,  held  on  Tth  October,
 977  decided  tc  give  Rs.  90,000  per  year
 to  full  time  directors  and  if  he  is  a
 foreigner  an  additional  25  per  cent  है.
 overseas  allowance  ‘besides  faboulous
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 commissions,  housing  facilities,  travel
 arrangements,  benefits  to  family  mem-

 ‘bers,  provident  fund  contributions,  re-
 ttirement  benefits,  club  expenses  etc;

 (c)  whether  the  attention  of  Liov-
 ernment  has  been  drawn  in  this  con-
 nection  to  a  report  appeared  in  ‘New
 Age’  Weekly  dated  pth  February,
 398  entitled  “Grand  Moghuls  of  Hin-
 dustan  Lever”;  and

 (d)  if  so,  what  are  the  details  there-
 of  and  the  reaction  of  the  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN
 “THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D..  PATIL):  (a)  The  com-
 pany.  The  remuneration  payable  to
 tion  to  its  eight  whole-time  directors
 in  terms  00  the  approval  accorded  by
 the  Central  Government  as  per  the
 969  guidelines  which  were  applicable
 at  the  time  of  according  approval.
 There  ig  no  manager  in  the  company
 within  the  meaning  of  section  2  sub-
 section  24  of  the  Companies  Act,  1956.

 (b)  Yes,  Sir.

 (¢)  and  (d).  The  article  in  question
 ‘essentially  relateg  to  the  remuneration
 “including  perquisites  payable  to  the
 Directors  ang  Executives  of  the  com-
 pany.  The  remuneration  payable  to
 the  Directors  of  the  company  as  al-
 ready  stated,  ig  in  terms  of  the  guide-
 lines  then  issued  by  the  Government
 ~while  the  remuneration  of  the  exe-
 cutives  ‘oes  not  require  approval  of
 the  Central  Government  under  the
 ‘Companies  Act,  3986  except  where
 such  executives  come  within  the  pur-

 “view  of  section  204A  and  34(i-B)  of
 ‘the  Companies  Act.  The  reviseg  ad-
 ministrative  guidelines  lowering  the
 remuneration  payable  to  the  mana-
 gerial  personnel  of  the  companies
 have  already  been  issued  on  9-11-78,
 The  pending  proposals  of  this  Com-

 for  appointment  of  wholetime
 directors  will  be  considered  a3  per  new
 @uidelines.  The  question  of  amending
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 the  Companieg  Act,  956  to  bring  the
 remuneration  payable  to  the  exe-
 cutives  under  the  guidelines  to  be
 issued  by  the  Government  is  under
 consideration.

 Election  Schedule  for  Sikkim

 2139,  SHRI  VIJAY  KUMAR  N.
 PATIL:

 SHRI  C,  R.  MAHATA:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news
 report  appearing  in  the  Indian  Ex-
 press  dated  30th  January.  978  under
 the  caption  “Delimitation  of  seats  may
 delay  Sikkim  Poll”

 (b)  if  50,  what  is  the  reaction  of
 Government  to  the  observations  made
 therein;

 (c)  whether  the  election  schedule
 for  Sikkim  has  been  finalised  and
 details  thereof  along  with  the  details
 of  proposal  received  from  the  State
 Government;  and

 (d)  reaction  af  Government  there-
 to?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  D,  PATIL):  (a)  to  (d).  As
 the  law  stands  at  present,  the  terms
 of  the  present  Legislative  Assembly  of
 Sikkim  will  continue  upto  25th  April,
 ‘1980,  However,  according  to  the  prd-
 visions  of  clause  24(2)  of  the  Consti-
 tution  (Forty-fifth  Amendment)  Bill,
 1978,  which  has  been  passed  by  both
 the  Houses  of  Parliament  and  which
 is  under  reference  tg  State  Legis-
 latures  for  ratification,  the  duration  of
 the  Legislative  Assembly  would  be
 restricteq  to  a  period  of  4  monthd
 from  the  date  on  which  those  provi;
 sions  are  brought  into  force  after  the
 Bill  has  been  assented  to  by  the
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 President,  or  a  peried  of  five  years
 from  26th  April,  1975,  whichever
 period  expires  earlier.  The  said

 period  of  4  months  is  likely  to  expire
 earlier.  On  this  basis,  there  would  be
 4  months  time  from  the  date  of  bring-
 ing  into  force  of  the  afore-mentioned
 provisions  and  this  should’  be  द  ade-
 quate  to  take  the  necessary  steps  for
 holding  the  electiong  in  time.  Further,
 the  election  schedule  itself  can  be
 finaliseq  only  after  the  Constitution
 (Forty-fifth  Amendment)  Bill  becomeg
 Jaw  because  (as  stated  earlier)  as  the
 law  stands  at  present,  the  term  of
 the  present  Legislative  Assembly  will
 continue  upto  25th  April,  1980,

 Circulation  of  Hindi  Daily  ‘Awaz’

 2140.  SHRI  A.  K,  ROY:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  what  is  the  average  circulation
 of  the  ‘Awaz’,  the  Hindi  daily  of
 Dhanbad  (Bihar),  its  rate  of  adver-
 tisement  charged  on  the  Government
 enterprises,  amount  of  newsprint
 received  by  it  and  the  scale  of  pay
 ४  has  provided  for  its  employees  in
 the  year  1978;

 (b)  whether  it  is  a  fact  that  the
 Scales  of  pay  it  has  provided  for  its
 employees  are  arbitrary  and  very  low
 without  any  relation  to  its  income;

 (c)  whether  it  is  a  fact  that  the
 management  of  the  ‘Awaz’  refuse  to
 give  information  regarding  the  scale
 of  -wages  to  the  labour  Department
 even  when  asked;  and

 (a)  if  so,  steps  taken  thereon?

 oe
 MINISTER  OF  INFORMA-

 TION
 AND  BROADCASTING  (SHRI

 ~  K.  ADVANI):  (a)  to  (a).  Accord-
 ng  to  the  Annual  Return  submitted

 by
 the  publisher  of  “Awaz”  to  the

 Inds  of  Registrar  of  Newspapera  for

 ‘etling  Mis  ter  wee  0283 las  .  w.  10, “pies,  “Awan”  was  allotted  92.02

 mts.  and  05.57  mts.  of  newsprint
 during  1977-78  and  1978-79  res-
 pectively.

 The  rate  for  DAVP  advertisements
 offered  to  a  newspaper  ig  treated  as
 confidential  between  DAVP  and  the
 concerned  rewspaper.

 The,  remaining  information  ig  being
 collected  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course,

 Alleged  refusal  to  Honour  Agreement
 by  BC.CL.

 (2141,  SHRI  A.  K.  ROY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  there  wags  any  Tri-
 partite  Agreement  at  the  time  of
 closure  of  Bhurungis  Colliery  (Dhan-
 bad,  Bihar)  and  Begonia  Colliery
 (Burdwan,  West  Bengal)  assuring
 employment  to  the  persons  working
 at  that  time  on  the  reopening  the
 mines  and  if  so,  facts  in  detail;  and

 (b)  whether  the  Bharat  Coking
 Coal  Limited  the  present  owner  of
 the  above  named  mines  is  refusing  to
 honour  that  agreement  and  if  so,  steps
 taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY
 (SHRI  JANESHWAR  MISHRA):  (४)
 BCCL  took  over  the  Bhurungia  and
 Begunia  as  closed  mines.  Govern-
 ment  are  not  aware  of  any  tripartite
 agreement.

 (b)  Question  doeg  not  arise,

 Short  supply  of  coal  to  Power  Stations
 in  Maharashtra

 2142,  SHRI  VISAY  KUMAR  N.
 PATIL:  Will  the  Ministery  of
 ENERGY  ie  pleased  to  state:

 (a)  whether  it  is  a  fact  that  lack
 of  railway  wagons  for  transporting
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 coal  have  posed  e  critical  problem  for
 power  stations  in  Maharashtra;

 (b)  if  so,  furnish  the  latest  position
 of  stock  of  coal  power  station-wise
 in  Maharashtra  vis-a-vis  normal  re-
 quirement  the  details  of  requirement
 reporfed  by  the  State  Government;

 (c)  whether  shortage  of  coal  to  the
 power  stations  in  Maharashtra  is  a
 recurring  feature  and  the  reasons
 therefor  in  the  light  of  discussion  on
 the  issue  by  the  concerned  State  and
 Centra}  Authorities;  and

 (d)  what  effective  measures  have
 been  taken/proposed  to  meet  the
 acute  shartage  of  coal  to  power
 atations  in  the  country  in  general  and
 Maharashtra  in  particular?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN)*  (a)
 Coal  supplies  to  the  Power  Stations
 in  Maharashtra  have  been  less  than
 the  allocated  quantities  of  coal  due  to
 a  number  of  reasons,  Non-availa-
 bility  of  adequate  number  of  railway
 wagons  is  also  a  constraint.

 (b)  A  statement  showing  the  coal
 requirements  and  latest  coal  stock
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 position  of  major  thermal  power  sta-.
 tions  in  Maharashtra  is  annexed.

 न
 (०)  No,  Sir.

 (d)  A  number  of  steps  have  been
 taken  to  arrange  adequate  supplies  of
 coal  tec  the  Thermal  Power  Stations
 in  the  country,  including  Maharashtra.
 These  include:  —

 (l)  Raitways  and  Coal  India  Ltd
 have  been  requesteq  to  supply  coal
 on  priority  basis  to  these  power
 stations  which  have  a  low  coal  stock.

 oo
 (2)  Ad  hoe  coal  linkage  for

 Koradi  and  Nasik  Thermal  Power
 Stationg  in  Maharashtra  were
 arranged  from  Singareni  Coalfields
 in  addition  to  coal  lnkages  from
 Western  Coalfields.

 (3)  Supply  and  movement  of  coal
 to  the  various  thermal  power
 stations  in  the  country  is  being
 monitcred  on  daily  basis  by  repre-
 sentatives  of  Railways,  Deptt.  of
 Coal/Power  and  Central  Electricity
 Authority  and  immediate  steps  are
 taken  for  accelerating  the  supply  of
 coal  to  the  thermal  power  stations
 having  'ow  coal  stocks.

 Statement

 COAL  REQUIREMENT  AND  LATEST  COAL  STOCK  POSITION  OF  MAJOR
 THERMAL  POWER  STATIONS  OF  MSEB

 Sl.  Coal  requirement  Latest  coal  stock  position
 No.  Name  of  TPS  for  the  quarter.

 Jan.  79—March  79.  Tonnes  Days  Date  of
 reporting

 i.  Bhusawal  a  न  8000०  jog  7  28-2-79

 2.  Khaperkheda  80000  34056  7  281975

 g.  Koradi  200000  3777०  6  28-2-99

 ro  Nasik  .  .  90000  2079  |  202-79

 5  Parli  90000  t38a  x  nbaign

 &  Paras...  49000  6665  3  ४84१9
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 हेक  के  आधार  पर  कास  कर  रहें  “WHTETT

 2143.  श्री  नवाब  ि  :  क्‍या  सूच  ता  झौर
 प्रचारस  मंत्री  यह  बताने  की  हा  कि

 (क)  क्‍या  सूचना  झौर  प्रसारण  मंत्रालय  में
 काम  कर  रहे  स्थायी  कलाकार  श्रपनी  नियुक्तित  से
 लेकर  58  वर्ष  की  झाम  तक  ठेके  के  प्राधार  पर  काम
 करते  रहे;

 (ख)  यदि  हा,  तो  ह्वतन्त्र  भारत  में  इतनी  लम्बी
 ग्रवधि  तक  लोगों  को  ठेके  के  भ्राधार  पर  नियुक्त  रखने
 के  क्या  कारण  हू;

 (ग)  कया  नियुक्षित  की  तिथि से  58  वर्ष  की  भ्रायु
 हरे  लक  टैके  के  प्राधार  पर  काम  करना  श्रम  कानूनों
 के.  उपबन्धा  के  अनुदप  है  ;

 (4)  ठेके  के  ब्राधार  पर  काम  कराने  की  पुरानी
 नीति  को  जनता  सरकार  द्वारा  समापष्य  न  किए  जाने  के
 क्या  कारण  है,  झ्ौर

 (४)  स  से  सरकार  को  क्‍या  लाभ  हो  रहा  है,
 और  बे  कल्याणकारी  राज्य  के  पक्ष  में  कहा  तक  जाते

 ?

 सूचना  प्लोर  प्रसारण  मत्नी  (श्री  लाल  कृष्ण
 श्राइवाणो)  (क)  भौर  (ख).  प्र/येक  प्रसारण  सगठन
 प्रपने  कार्यक्रम  निर्माण  े  सम्बन्धित  विभिन्‍न  कार्य
 निष्पादित  करने  के  लिये  कलाकारों  का  लगाना  प्राव-
 ज्यक  समझता  है  ।  इन  भ्रावश्यकताझों  पर  निर्भर  करते
 हुए  उन  को  विभिन्न  प्चधि  के  ठेको  पर  लगाया  जाता  है  ।
 ग्राकाशवाणी  और  दूरवर्शन  न  भी  इसी  प्रक्रिया  को
 प्रपनाया  था  t  तथापि  हमारे  देश  भें  विद्यमास  परि-
 स्थितियों  की  विलक्षणताप्रों  को  देखते  हुए  यह  महसूस
 किया  गया  था  कि  मेंसा  कि  प्रत्य  नियमित  सरकारी
 कर्मचारियों  के  मामले  &  है,  सेवा

 ्
 के  कुछ  उपाय

 स्टाफ  ग्राटिस्टो  के  मामले  मे  भी  किए  जाने  चाहिये  |
 तदनुसार  प्राकाशवाणी  स्टाफ  प्रा्टिस्टों  की  शुरू  में  दो
 वर्ष  की  परिवीक्षा  भ्रवधि  सहित  तीन  वर्ष  के  ठेके  पर
 नियुक्त  करती  है।  परिवीक्षा  की  झवधि  सफलतापूर्वक
 पूरी  होने  पर  ठेके  58  बर्च  की  आामु  तक  बढ़ाए  जाते
 है,  किन्तु  इन  को  किसी  भी  पक्ष  द्वारा  विधिवत  नोटिस
 देकर  ममाप्त  किया  जा  सकता  है।  58  वर्ष  की  भायु
 पर  पुनरीक्षण  करके  ग्राकाक्षबाणी  के  स्टाफ  झािस्टों
 के  भ्राम  तौर  पर  60  वर्ष  की  झायु  तक  रखा  जाता  है  ।

 देरदर्गन  में  जो  3 1मार्च,  .976  तक  प्राकाशवाणी
 का  अंग  था,  स्टाफ  प्रो्टिस्टों  की  शरू  में  एक  से  चार
 ह.  तक  वी  भ्रवधि  के  लिए  अल्पकालिक  ठेकों  पर  रखा

 अ  ह
 1  इस  समय  दूरदर्शन  में  स्टाफ  झाटिस्टो'

 : प्रायु  -तक  दीर्घकालिक  ठेके  दिये  जात
 सिवाए  प्रोड्यूसरों,  उनके  समकक्ष  झौर  उन  से  उच्च
 व्यक्तियों  के  जिन  को  इन  में  से  कुछ

 ह्

 और  नाटक  प्रभाग,  ओ  स्टाफ  प्रार्टिस्टों  को
 के  सासले  में  मॉम-परफारमिंग  ध्रार्टिस्टों  को
 प्राय  तक  वीेकॉलिक  ह... अ  दिये  जाते  हैं

 फिल्म  प्रभाग  में,  स्टाफ  झाठिस्टों  को  3  वर्ष
 देके  पर  लगाया  जाता  है  जिसे  58  बे की को
 जानू  तक  बढ़ागा  जा  सकता  है  1

 (ग)से  (8),  58  वर्ष  था  इस  से  कम
 हो  माय होने  तक॑  1  ह  के  लिए  ठेके  के  प्राधार  पर  व्यक्त

 की  नियुक्ति  करना  इस  देश  के  किसी  भी  श्रम  कानून के  विरुद्ध  नहीं  है  ।

 इस  बात  से  कि  स्टाफ  प्राटिस्ट  ठेके  पर  काम  करते
 है,  उन  की  सेवा  सुरक्षा  प्रभावित  नहीं  हुई  है  क्योकि  निय-
 मित  सरकारी  कर्मचारियों  को  जो  लाभ  उपलब्ध  है
 खन  में  से  भ्रधिकाश  लाभ  उन  को  भी  दिए  जाते  है  i
 इस  के  अलावा,  प्राकाशवाणी  में  काम  करने  वाले
 लगभग  सभी  स्टाफ  आहिस्टो  के  मासले  में,  उत  का
 संवाकान  60  वर्ष  है  जब  कि  नियमित  सरकारी  कर्म-
 चारियों  का  58  बर्ष  है  1  स्टाफ  प्रार्टिस्टों  की  ठेका
 पद्धति  जारी  रखने  झौर/या  उन  की  सेवा  शर्तों  में
 सुधार  करने  का  प्रश्न  सरकार  द्वारा  सतत  पुतरीक्षण
 का  मामला  है  t

 Paid  up  capital,  investment  and  profit
 of  Abbot

 2144,  SHRI  SARAT  KAR:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleaseq  to
 state:

 (a)  what  is  the  paid  up  capital  of
 M/s.  Abbot;

 (b)  what  is  their  investment  in
 Machinery;

 (९)  what  is  their  profit  in  the  last
 three  years;  and

 (d)  what  is  their  contribution  in
 form  of  technology?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (8)  to  (ce).  The
 full  name  of  M/s.  Abbot  is  M/s.  Abbot
 Laboratories  (India)  Private  Limited.
 The  information  about  its  paid-up
 capital,  investment  in  machinery  and
 profits  before  tax  during  the  last
 three  years  is  given  in  the  statement
 annexed,

 (a)  As  per  information  furnished
 by  the  Ministry  of  Petroleum,  Chemi-
 cals  and  Fertilizers  the  company
 which  is  presently  engaged  in  the
 production  of  drug  formulations,  had
 applied  for  registration  of  their  Re-
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 search  &  Development  unit  with  the
 Department  of  Science  &  Technology
 proposing  to  take  up  the  following
 activities  in  the  field  of  drugs  and
 pharmaceuticals:

 (l)  Import  substitution  activities.
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 (2)  New  Product  development,
 standardisation  etc.;

 (8)  Analytical  Development  /
 Standardisation;  and

 (4)  Medicinal  /clinical  research.

 Statement
 ABBOTT  LABORATORIES  (INDIA)  PRIVATE  LIMITED

 Paid-up  Capital. I.  .

 Electrical  Installation,  Air
 Investment  in  Plant  &  Machinery  (Includes

 Conditioning
 Plant,  lift  etc.  at  office  &  Factory)  (before
 providing  for  depreciation)

 Profit  before  tax.

 Encouragements  by  Steel  Plants  to
 Smal)  Scale  Industry  iy  Peri-

 pheral  Regions

 2145.  SHRI  V.  ARUNACHALAM:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  precise  particulars  of  efforts
 made  by  8०९]  plants  to  take  responsi-
 bility  for  fostering  ang  encouraging
 smal,  scale  industry  efforts  in  peri-
 phera)  regions  araund  the  plants

 {b)  whether  studies  have  been
 made  about  the  increase  in  the  scope
 and  range  of  such  efforts;  and

 (c)  if  so,  the  results  of  such  studies
 and  the  programmes  formulated  as  a_
 result?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 The  managementg  of  steel  plants
 provide  encouragement  to  the  growth
 of  smali  scale  industries  around  the
 steel  plants  in  a  variety  of  ways,  such
 fg  placement  of  regular  orders  on
 them  for  items  which  can  be  manu-

 Year  ending  goth  November

 975  7976  397
 Rs.  Rs,  Re.

 I,00,000  1,00,000  1,00,000_

 68,08,987  765155123,  19,67,615

 W4ly  15,880.  77:98,548  47579,229

 factured  by  them,  providing  technical
 know-how  and  guidance,  arranging
 or  helping  in  the  procurement  of  raw
 materials,  providing  testing  and
 laboratory  facilities,  training  of  per-
 sonne)  etc.  Senior  officers  have  been
 ap  ointed  in  each  plant  to  cdordinate
 this  work.  Advisory  Committee  have
 also  been  formed  under  the  Chair-
 manship  of  the  Managing  Directors  of
 stee]  plants  (with  representatives
 drawn  from  the  State  Governments
 concerned,  financial  institution,  and
 other  local  bodies)  which  review  the
 progress  of  ancillary  development
 programme  from  time  to  time  and
 advise  the  managements  in  this

 regard.
 (b)  and  fc).  Periodical  studies  are

 undertaken  by  the  steel  plants  in  con-
 gultation  with  the  concerned  authori-
 ties  to  identify  itemg  whicn  cal  ‘be
 manufactured  by  small  scale  indus-
 tries.  Similsrly,  surveys  are  carried
 out  to  assess  the  capacities/capabilities
 of  the  e  industries.  Based  on
 these  studies/surveys  plang  are  §na-
 lised  for  placement  of  orders  a6  also
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 for  the  development  of  new  units.  For
 example,  as  a  result  of  a  study  of  the
 existing  capacity  of  small  scale  units
 in  Bhilai-Durg  region  about  600
 parts  and  components  in  Bhilai  Steel
 Plant  have  been  identified  for  off-
 loading  ‘o  such  units.  Similarly,  30
 new  items  have  been  identified  in
 Rourkela  Stee]  Plant,

 Employees  of  Oil  ang  Natural  Gas
 Commission  engaged  in  Oil  Explora-

 tion  aud  Qil  Extraction

 2146,  SHR]  S.  S.  SOMANI;:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state  the  number  of  employees  of
 the  Oil  and  Natural  Gas  Commission
 who  are  engaged  in  oil  exploration
 and  oil  extraction  work  separately?

 THE  MINISTER  OF  PETROLEUM
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  The
 infor  mation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Heuse.

 Selting  up  og  Alumina  Plants  on
 the  East  Coast

 2147,  DR.  BIJOY  MONDAL:
 SHRI  SHYAM  SUNDAR

 GUPTA;
 SHRI  PIUS  TIRKEY:
 SHRI  GIRIDHAR

 GOMANGO:
 SHRI  K,  PRADHANI:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleaseg  to  state:

 (a)  whether  feasibility  studies  for
 setting  up  of  alumina  plants  on  the
 east  coast  of  the  country  have  been
 completed;

 (b)  if  sa,  whether  any  financial
 arrangements  fo  have also  been  made,

 r  the  purpose  ha
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 (c)  whether  the  sites  for  setting  up
 of  these  plants  have  also  been  select-
 ed;  and

 (d)  the  time  by  which  these  plants
 will  be  set  up?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHR)?  KARIA  MUNDA):  (a)
 to  (d).  Feasibility  siudieg  for  setting
 up  of  two  aluminalaluminium  plants
 on  the  East  Coast  are  expected  to  be
 completed  curing  the  middle  of  this
 year.  The  pattern  of  financing  arrange-
 ments,  location  of  plant/plants,  sche-
 dule  of  implementation  etc.  would  be
 decided  only  after  the  feasibility  stu-
 dies  are  vompleted.

 Proposal  to  set  up  Fertilizer  Factories
 during  Sixth  Five  Year  Plan

 2148,  DR.  BIJOY  MONDAL;
 SHRI  SHYAM  SUNDAR

 GUPTA:
 SHRI  PIUS  TIRKEY:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  what  is  the  number  of  fertili-
 zer  factories  proposed  to  be  set  up  in
 each  State  during  the  Sixth  Five  Year
 Plan  period;

 (b)  whether  there  is  any  proposal
 to  set  up  any  fertilizer  factory  in
 West  Bengal;  and

 (c)  if  not,  what  are  the  seasons
 thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  A
 large  scale  programme  for  augmenta-

 tion  of  fertilizer  capacity  comprising
 of  ll  fertilizer  projects  ig  presently
 under  impiementation.  These  projects
 are  expected  to  be  completed  and
 production  started  during  the  Sixth

 Five  Year  Plan.  The  states  in  which
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 these  plants  are  under  implementation
 are  detailed  below:

 S.No.  Name  ofthe  plant  State  in  which
 impl  inented.

 t,  Sindri  Rationlisation  Bihar

 2  Kama  undam  Andhia  Pradesh

 3.  Talcher  Orissa.

 4  Smadri  Modernisation  —  Bihar

 5.  Bhatinda.  Punjab
 6.  Panipat  Haryana.
 7.  Haldia.  West  Bengal.
 8,  Trombay-V.  Maharashtra,

 9.  Broach  Gujarat
 10.  Phulpur.  Uttar  Pradesh.
 it.  Kakinada.  Andhra  Pradesh

 In  addition  to  the  above  projects,  it
 is  proposed  to  set  up  five  large  gas
 based  fertilizer  plants,  two  each  in

 Maharashtra  and  Gujarat  baseq  on
 Bombay  High/South  Bassein  gas  and
 one  in  Assam  based  on  gas  available
 from  the  07  fields  of  ONGC  and  Oil
 India  Ltd  Besides,  a  letter  of
 intent  has  been  issued  to  M/s,  Indian
 Explosives  Ltd.,  Kanpur,  U.P.  for  ex-
 pansion  of  their  existing  plant  at
 Kanpur.  Government  have  also  re-
 cently  decided  to  licence  72  units  in
 the  private  sector  for  the  production
 of  single  superphosphate,

 (b)  Out  of  the  major  fertilizer  plants
 referrect  to  in  reply  to  Part  (a)  of  the
 question,  one  plant  is  under  implemen-
 tation  at  Ij:ldia  in  West  Bengal.  This
 plant  when  completed  will  have  a  ca-
 pacity  for  the  production  of  1,52,000
 tonnes  of  Nitrogen  and  75,000  tonnes
 of  P205.  On!  of  the  single  superphos-
 phate  prcjects  proposed  to  be
 licensed,  one  project  will  be  located  in
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 West  Bengal.  This  project  will  have
 a  capacity  of  10,000  tonnes  of  P206
 per  annum.

 (c)  Location  of  a  fertilizer  project
 is  based  on  techno-economic  conside«
 rations  which  inter  alia  inelude
 factors  such  as  availability  of  feed-
 stock,  availability  of  infrastructure
 facilities,  proximity  to  the  market  and
 demand  of  fertilizers  in  the  economic
 marketing  zone  of  the  project,  ete.
 During  the  Sixth  Five  Year  Plan,  it
 is  proposed  to  set  up  new  Nitrogenous
 ferhlizer  frojects  based  mainly  on
 gas  available  in  the  Bombay  high/
 Bassein  region  and  Assam.

 दिल्‍ली  में  घरेलू  खाना  पकाने  को  मैस

 2i49.  श्री  प्र्जुन  सिह  भदोरिया  :  क्या  पैट्रोलियम,
 रसायन  और  उबेरक  मत्नी  यह  बताने  की  कृपा  करेगे
 कि  दिल्ली  में  घरेलू  खाना  पकाने  की  गैस  के  लिए
 ब  तक  कितने  व्यक्ति  पंजीकृत  किये  गये  है  ?

 पेट्रोलियम,  रसायन  झौर  उर्तरक  मंत्री  (भी
 हेसबती  सन्वन  गहुगूुणा  :  दिल्‍ली  में  तेल  कंपनियों
 भर्यात्‌  भारत  पैट्रोलियम  कारपोरेशन,  हिन्दुस्तान
 पैट्रोलियम  कारपोरेशन  तथा  इंडियन  भायल  कारपोरेशन
 के  विभिन्न  वितरको  के  पास  खाना  पकाने  की
 गैस  के  नये  कनेक्शन  के  लिये  पजीकरण  की  सख्या  आज
 तक  करीब  2,76,000  है  ।

 New  Cooking  Gag  Agencies  in
 Gujarat

 2150.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  SHANKERSINHJI
 VAGHELA:

 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  we
 pleased  to  state:

 (a)  the  names  of  the  cities  in  Guj-
 arat  where  new  cooking  gas  agencies
 are  proposed  to  be  opened  in  the
 near  future;  and

 (b)  the  number  of  applications  re-
 ceived  so  far  for  cooking  gas  agencies
 in  the  State?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  है. 7“; ह
 (SHRI  प्र.  N.  BAHUGUNA);  (a)  The
 Indian  Oi}  Corporation  (oc)  ipro-
 pose  to  award  cooking  ga,  agencies  in

 ' 4
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 near  future,  in  Ahmedabad,  Anand
 and  Surat  towns,  While  st  Ahmedabad
 ang  Surat  additional  Indane  Distri-
 putorships  are  proposed  to  be  appoint-
 ed,  at  Anand  proposed  appvintment
 would  be  in  lieu  of  the  one  termi-
 nated.

 The  Hindustan  Petreleum  Corpora-
 tion  (HPC)  pian  to  set  up  new  agen-
 cies  in  Umbergaon,  Dabhoi  and
 Rajpipla.

 (b)  In  response  to  the  advertise-
 ments  issued  by  the  IOC  they  have
 received  a  total  number  of  23  appli-
 cations  for  Anand  and  Surat.  Last
 date  of  applications  for  the  distri-
 butorship  at  Ahmedabad  ig  9th
 March,  1979,  Like-wise  the  HPC  had
 issued  pres,  advertisements  for  the

 agencies  at  Dabhoi  and  Rajpipla.  Last
 date  for  submission  of  applications
 was  Ist  March,  1979.  The  number  of
 applications  so  received  is  not  readiiy
 available.

 Setting  up  of  Third  Unit  of  Anti-Bio-
 tic  Fermentation  Plant  in  West

 Benga}

 2I5l.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  Central  Government
 have  received  any  proposal  from  the
 West  Bengal  Pharmaceutical  and
 Phytochemical  Development  Corpo-
 ration  Limited  for  setting  up  a  third
 unit  of  Antibiotic  Fermentation  plant
 in  West  Bengal  under  the  public  sec-
 tor  during  the  Sixth  Five  Year  Plan
 Period;  and

 (b)  if  so,  the  details  of  the  propo- sal  and  what  action  Central  Govern-
 ment  have  taken  thereon?

 THE  MINISTER  OF  PETROLEUM,
 CALS  AND  FERTILIZERS

 =
 H,N,  BAHUGUNA);  (a)  No,

 b)  Does  not  arise.

 Investment  Companies  of  Monopoly
 Houses

 2152,  SHRI’  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  LAW.
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  monopoly  houses
 which  have  their  investment  com-
 panies  and  the  paid  up  capital  of  such
 investment  companies;  and

 (b)  the  bonus  shares  given  to  their
 share  holders,  the  amount  of  such
 shares  and  the  reasons  for  utilizing
 such  investment  companies  by  the
 monopoly  houses?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRIES  OF  HOME  AF-
 FAIRS  AND  LAW,  JUSTICE  AND
 COMPANY’  AFFAIRS  (SHRI  S.  D.
 PATIL);  (a)  and  (b)  The  monopoly
 houses  mentioneg  in  part  (a)  of  the
 question  are  taken  to  relate  to  the
 large  industrial  houses.  In  the
 context  of  the  current  Industrial
 Policy,  only  those  undertakings
 which  are  covered  under  section
 20(a)  of  the  M.R.T.P.  Act  and  re-
 gistered  as  such  under  Section  26  of
 that  Act  are  considered  to  be  large
 industrial  houses.  As  several  Courts
 have  held  that  the  M.R.T.P,  Act  does
 not  apply  to  investment  companies,  it
 is  not  possible  to  consider  them  as
 part  of  large  industrial  houses.  In
 these  circumstances,  this  Ministry  has
 no  information  on  the  number  of  in-
 vestment  (ompanies  belonging  to
 monopoly  houses  or  the  other  parti-
 cularg  called  for  in  the  question.

 Production  of  Coal  before  ang  after
 Nationalisation  of  Coal  Mines

 2i58.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  what  is  the  total  production  of
 coal  after  the  nationalisation  of  coal
 mines  and  what  was  the  total  pro-
 duction  of  coal  for  three  years  be-
 fore  the  nationalisation;

 (b)  what  is  the  cost  of  coal  per  ton
 after  the  nationalisation  each  year
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 and  what  was  the  cost  per  {on  before
 nationalisation;

 (c)  how  much  money  has  been
 spent  in  the  coal  industry  after  na-
 tionalisation  and  what  is  the  total  loss
 incurred  in  eight  years  by  Govern-
 ment;  and

 (d)  what  specific  steps  Govern-
 ment  propose  to  take  to  make  it
 more  efficient?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  The  cok-
 ing  coal  mines  were  nationalised  with
 effect  from  lst  May,  972  and  the  non-
 coking  coal  mines  with  effect  from  Ist
 May,  1973,  Thus,  the  nationalisation,
 was  completed  with  effect  from  st
 May,  1973,  The  production  of  coal
 three  years  before  and  that  after,  na-
 tionalisation  were  as  follows:—

 Year  Production
 (in  million  t¢nnes)

 Ig7-7I  72"  93

 WQ7I-FQ  72°  42

 1972+73  77°22

 1973-74  7

 1974-75  te  B+  gt

 i778  99°  68

 1976-77  गा"  a4

 r977-78  I0I*  00

 1978-79,  कर  Hr:  46
 (April  Te—January,  79)

 (b)  The  average  pit  head  price
 of  coal  just  before  Ist  May,  973
 was  Rs.  37.50  per  tonne.  The  price
 Temained  at  this  level  till  3lst  March,
 1974,  From  78  April,  974  to  30th

 June,  1975,  the  average  pit  head  price
 was  Rs.  47.50  per  tonne.  From  lst
 July,  975  onwards,  this  vrice  has  been
 Rs,  64.92  per  tcnne.

 ‘(c)  An  amount  o¢  Rs.  7.30  crores
 has  been  incurred  towards  capital
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 expenditure  between  ‘1973-74  and
 1977-78,  The  total  loss  incurred  from
 ‘1972-73,  till  1978-79  is  about  Rs.  4I6
 crores  (provisional).

 (a)  A  number  of  steps  are  being
 taken  to  effect  economy  in  the  cost
 of  production  and  to  improve  the
 operational  efficiency.  Some  of  the
 important  measures  are:—

 (i)  identification  of  surplus  em-
 ployees  and  their  re-deployment
 in  productive  jobs;

 (ii)  reduction  of  inventories  and
 disposal  of  obsolete  and  surplus
 items  of  stores:

 (iii)  mechanisation  of  loading
 at  coal  faces;

 (iv)  rationalisation  of  power
 supply;

 (v)  improvement  in  utilisation
 of  equipment.

 (vi)  mechanisation  of  manual
 quarries.

 The  loss  is,  however  mairly  on
 account  of  unremunerative  price  of
 coal.  A  proposal  for  revision  of
 coal  prices  is  under  consideration  of
 the  Government.

 Improvement  in  the  working  of
 Fertilizer  Plants

 2154,  SHRI  JANARDHANA
 POOJARY:

 SHR]  CHHITUBHAI
 GAMIT:

 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state-

 (a)  whether  any  time  bound  natio-
 nal  programme  to  improve  the  work-
 ing  of  Fertilizer  plants  in  the  coun-
 try  has  been  recommended  by  the
 Tnternational  Seminar  orjanised  by
 the  Fertilizer  Association  of  India;
 and

 (b)  if  co,  what  are  its  ebjectivea
 and  details?

 rn  ६  uM  ta
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZSRS
 (SHRI  H.  N.  BAHUGUNA)  (a)
 Yes,  Sir.

 (b)  A  recommendation  was  made
 at  the  Fertilizer  Association  of  India
 Annual  Seminar  held  from  November
 30,  978—December  2,  978  to  the
 effect  that  a  time  bound  programme
 should  be  evolved  to  rehabilitate  and
 revamp  sick  plants  to  attain  higher
 capacity  utilisation,  to  remove  the
 assets  of  the  ageing  and  older  _  plants
 and  to  undertake  in  such  plants,  pro-
 grammes  for  renewal  accompanied
 with  upgradation  of  technology.

 Government  are  already  seized  of
 the  problem  concerning  limitations
 affecting  optimum  utilisation  of  ferti-
 lizer  capacity  in  the  country,  In
 order  to  remove  these  limitations,
 modification/improvement  measures
 such  as  renovation,  debottlencking.
 replacements  and  renewals,  change
 in  feedstock,  creation  of  captive  po-
 wer  generation  facilities,  etc.  have
 already  been  taken  up  in  a  number
 of  plants  with  a  view  to  optimising
 their  operational  efficiency.

 Penalty  for  loss  of  Civilian  Identity
 Cards  in  A.F.H.Q.

 2155.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 Pleased  fo  state:

 (a)  what  amount  of  penalty  is  im-
 posed  on  the  AFHQ  civilians  on  loss
 of  civilian  identity  cards  for  the  fist,
 second  and  third  time;  is  it  at  par
 with  the  other  Ministries,  if  not  why:

 Piz  is  any  action  being  taken  to
 ing  it  at  par  with  other  Ministries;

 h
 ५  do  the  authorities  concerned

 :  oie  the  same  amount  from  all
 mMployees  irrespective  of  their  status:

 sist
 how  many  identity  cards  were

 Y  he  civilian  employees  (cate- gory-wise)  slong  with  the  number of  times  during  the  yeor  1978,  how

 b

 many  out  of  these  were  charged  in
 full  amount  ag  prescribed  and  how
 many  were  charged  less;  and

 (e)  the  number  of  categories  of  A
 and  B  officers  who  were  charged  less,
 with  reatons  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 amount  charged  from  civilian  em-
 ployees  working  in  the  Defence
 Security  Zone  for  loss  if  indentity
 card  is  as  under: —

 Loss  not  due  to  Loss  due  to  negli-
 neghgence  gence

 Aminimum  duplica-  First  loss—.  a  mini-
 tion  fee  of  Rs.g°00  =o  mum  charge  of

 Rs  30  co

 Subsequent  loss.  aminimum  charge
 of  रह  20  co

 Maximum  amount  cf  cha-ge  in  all
 cases  will  depend  on  the  circumstances
 of  loss  and  extent  of  negligence  of  the
 individual.

 The  Penalty  imposed  on  the  em-
 ployees  working  in  the  Security  Zone
 controlled  by  the  Ministry  of  Home
 Affairs  is  as  under: —

 First  loss.  Rs.  5  09

 Subsequent  loss  Rs.  oO  00

 Photograph  has  to  be  provided  by
 the  holder  of  the  identity  card

 Security  in  the  two  Zones,  viz.
 the  Zone  under  the  Ministry  of  Home
 Affairs  and  that  under  the  Ministry
 of  Defence  is  governed  by  two  sepa-
 rate  sets  of  Rules  and  Instructions.
 The  rates  (for  loss  through  negli-
 gence)  are  higher  in  the  Defence
 Security  Zone  for  the  following  two
 reasons:  —

 q@M  Photographs  are  provided
 free  by  the  Ministry  of  Defence;
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 (2)  More  importance  is  attached
 to  security  in  the  Defence  area.

 (9)  The  case  is  under  considera-
 tion  in  the  Office  Council  (Joint  Con-
 sultative  Machinery)  of  Armed  Forces

 MARCH  6,  978  Written  Anstwers

 Headquarters  and  Inter  Services  or-
 ganisations  under  the  Ministry  of
 Defence.

 (c)  Yes,  Sir.
 (ad)  The  details  are  as  below: — pemeen

 Classification

 Gp  ‘A’

 Gp.  ‘B’

 Gp.  (0!

 Gp.  ‘D’

 Out  of  607  cases,  penalty  was
 harged  as  per  instructions  in  649

 cases;  in  58  cases  penalty  at  rates
 less  than  the  prescribed  rates  was
 realised  However,  the  amount
 which  was  not  recovered  from  the
 identity  card  holders  has  been  reco-
 vered  from  the  officer  found  res-
 vosible  for  short  recovery.

 e  Category-wise  details  of  offi-
 cers  who  were  charged  less  are  as
 under:  [ay

 Group  ‘A’  +  4

 Group  ‘B’  हे  9°

 Group  ‘C’  28

 Group  ‘D’  i]

 58

 Less  recovery  was  due  to  wrong
 exercise  of  discretion  by  the  con-
 cerned  officer  in  the  Securjty  Office.

 Ratio  of  Assistants  in  AFHQ  Clerica!
 Cadre

 ‘2158,  SHRI  DAYA  RAM  SHAKYA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  477  on  19th:

 July,  978  regarding  ratio  of  Assis-

 Tst  loss  andloss  3rd_loss  Total

 25  2  27
 LOL  23  4  728
 282  57  5  344

 89  7  4  08

 495  99  I3  607

 tants  in  AFHQ  clerical  cadre  and
 state.

 (a)  what  is  the  latest  pasition;
 (b)  how  much  time  is  hkely  to  be

 taken  to  finalise  the  ratio;
 (c)  approximate  percentage  which

 is  going  to  be  increased;  and

 (d)  total  number  of  UDCs  likely
 to  be  affected  by  this  increase?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  ‘DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 matter  is  sill  under  consideration  of
 Government,

 (b)  It  is  difficult  to  indicate  the
 time  required  to  decide  the  matter.

 (९)  ang  (d).  It  is  not  possible  at
 this  stage  to  intimate  the  changes  in
 the  percentage  of  Assistants  and
 UDCs.

 बरोगी  रिफाइनरी  क  प्रशिक्षत  केग  म  कोरी

 2187,  श्री  युवराज  :  क्या  ,  सावन
 और  उर्धश्क  मंत्री  यह  बतान  की  कपा  करेंगे  कि  :

 (के
 ह... | उ  अरोनी  रिफाइनरी  के  प्रशिक्षण  केस्  से

 बहुत  से  पंखे  भर  6  टाइपराइटर  चुराये  गये  हैं;  भ्रौर

 208
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 गदि  हां,  को  यह  घटना  कब  हुई  थी  और

 इसके  ध  ्  |  के  खिलाफ  क्या  कार्यवाही
 की  गई  है  भौर  यदि  कोई  कार्यवाही  नहीं  की  गई  है,  तो

 उस  क्या  कारण  हैं  ?

 वेट्रोलियण,  रसायन  बोर  शयरक  मंत्री  (भो
 उमवती  सर्द  गहुँगेणा)  (क)  जी  हां  weet
 शोधनशाला  के  प्रशिक्षण  केन्द्र  से  नौ  टाइपराइटर  भौर
 एक  मुख्य  शीर्ष  प्रौजैक्टर  चुराय।  गया  है  जब  कि  कोई  भी
 पखा  नही  चुराया  गया  है  t

 (ख)  i9  दिसम्बर,  i978  को  रात  में  चोरी
 हुई  थी  ।  क्योकि  प्रशिक्षण  केस्द्र  की  खिड़की  तोड़  कर
 खोली  गई  थी  इसलिय  चोरी  का  ही  मामला  जान  पड़ता
 है.  शांधनशाला  दौर  शहर  की  देखभाल  केंन्‍्द्रीय
 प्रौद्योगिक  सुरक्षा  फोर्स  के  नियंत्रण  में  है  -  दिनांक  20
 दिसम्बर,  978  को  शोधनशाला  प्रबन्ध  द्वारा  सी.
 झाई.  एस.  एफ  के  कमाडेण्ट  को  चोरी  के  संबंध  में
 अंताया  गया  था  और  स्थानीय  पुलिस  के  पास  भी
 रिपोर्ट  लिखव।  दी  गई  है  1

 integrated  perspective  plans  of  Coai
 Production  ang  Transport

 2158.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  ENERGY  ४९
 pleased  to  lay  a  statement  showing
 the  particulars  of  integrated  pers-
 pective  plans  of  coal  production  and
 transport  keeping  in  veiw  the  needs
 of  energy  by  the  economy  within  20
 years  at  more  than  four-half  times
 the  current  rate?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESWAR  MISHRA):  There  has

 *  been  no  exercise  to  project  the
 demand  of  coal  for  different  con-
 Sumers  beyond  978—~88  except  in

 a  general  way.  Fuel  Policy  Com-
 mittee  in  its  report  of  ‘1974,
 has  projected  a  demand  of  coal  of
 353  million  tonnes  by  990-9I,  but  no
 exercise  has  been  carried  out  about
 the  transportation  requirement  be-
 yond  i987-88.  The  estimates  of
 Production  and  transportation  requi-

 below
 in  the  year  ‘1997-88  are  given

 {In  million  tonnes)
 1987-88

 Production  299°  8
 ‘Transport  requirement  by  rail  60°
 By  road  and  other  modes  77.0

 The  Railways  had  prepared  a  Cor-
 porate  Plan  ‘1976-77,  covering  a  time
 frame  upto  1988-89,  Thig  plan  pro-
 vides  for  8  movement  of  १55  million
 tonnes  of  coal  in  1988-89,  by  rail.

 2.  Draft  Plan  978—~83  has  ह 1...
 the  coal  production  target  of  49
 million  tonnes  and  202  million  ton-
 nes  commensurate  with  a  demand
 during  1982-83  and  1987-88,  The
 Working  Group  on  Railways  has  pro-
 jected  a  movement  of  112  million
 tonnes  of  coal  by  railways  during
 2982-83.

 3.  Nevertheless,  Government  have
 set  up  Energy  Policy  Committee  and
 National  Transport  Policy  Committee
 which  could  take  a  view  of  integra-
 ted  nature  of  coal  production  and
 transportation  for  next  20  years
 period.  The  report  of  these  Com-
 mittees  are  yet  to  be  submitted  to
 Government.

 फिल्‍म  चिल  लिंगम  द्वारा  i978  &  भ्रष्छी  फिल्मों  के
 निर्माण  के  लिए  िया  गया  धन

 2759  भरी  हरगोविस्द  बर्मा  क्‍या  सूचना  और
 प्रसारण  मल्ली  निम्नलिखित  जानकारी  दक्षनिवाला
 एक  विवरण  सभा  पटल  पर  रखने  की  कृपा  करेंगे  कि  :

 (क)  फिल्‍म  बिल  निगम  हारा  io7s  में
 प्रर्छी  किस्म  की  फिल्‍मों  के  निर्माण  के  लिए  कितनी
 घनराशि  दी  गई;

 (ख)  यह  धनराशि  जिन  पार्टियों  को  दी  गई
 उन  का  ब्यौरा  क्‍या  है  भौर  कितनी  फिल्‍मों  के  सिए
 &  गई;  और

 (ग)  उन  में  से  प्रय  तक  कितनी  फिल्मों  का  मिर्माण

 ड्
 है  भौर  कितनी  का  भ्रभी  निर्माण  किया  जाना

 जौर  अमसारण  मंशी  (भी  तार  ॥
 arnt)
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 (क)  से  (ग)वर्ष  i976  के  दौरान  i3  फिल्मों
 के  निर्माण  के  लिए  निर्माताभों को  पूर्ण रूप  से  या
 झांशिक रूप  से  कुल  मिला  कर  16,0268  रुपये  के
 ऋण  दिए  गए  |  इनका  ब्यौरा  इस  प्रकार  है  :--

 क्रम  पार्टी  का  नाम.  फिल्मों  /डाकमेंट्री
 संख्या  फिल्‍मों  की  संख्या

 राजेन्द्र  सिंह  बेदी

 2.  युक्त  फिल्‍म  का-प्रापरेटिव  सोसाइटी  t

 3.  के०  प्रेम  सिह  वर्मा  I

 4.  मुजपफर  प्ली  i

 8  विमल  दस  2

 6.  बी०  डी०  *  र्म  l

 7.  प्रबला  सुवीज्  l

 a  एस०  सुखादेव  l

 9.  प्रकाश  प्नरोड़ा  3

 i0.  रबीद्  गुप्त  !

 i.  फूली  बिल्लोमोरिया

 योग  3

 जिन  3  फीचर  फिल्मों/डाकमेंट्री  फिल्मों  के
 लिए  i978%  दौरान  ऋण  दिया  गया  था,  उनमें
 से  9  मुकम्मल  हो  चुकी हैं  श्लौर  चार  निर्माण  के
 विभिन्न  चरणों  में  हैं

 area  फिल्‍म  समारोह  में  प्रत्यध-पत्र-प्राप्  करने  के
 प्राधेदमर्कर्ता

 2160.  भी  धर्मा  :  क्या  सूचना झौर
 प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सातवें  फिल्‍म  समारोह  में  प्रत्मय-पत्र  प्राप्स
 करने  के  लिये  कितने  व्यकितयों  नें  प्रावेदन  किया  था  ।

 दो  उन  में  से  प्रत्यय-पत्र  दिए  जाने  के  लिए
 कितने  कऋक्तियों  को  चुना  गया;
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 (ग)  उन  व्यक्तियों  का  ब्यौरा  क्‍या  है,  जित  का

 जम
 गया  है  भौर  जिस  का  चयन  नहीं  किया  गया

 है;  भार

 (%)  उन्हें  चुन  जान,  क  क्या  कारण  है  ?

 _दूचना  शौर  प्रसारण मंत्री  थी  लाल  grew  ग्रह-
 बाणी):  (क)  525  4

 (

 (ख)  344  |

 (ग)  जिस  फिल्म  पत्रकारों  को  प्रत्यय-पत्र  दिए
 गए  उन  का  ब्यौरा  परिश्िष्टि-]  में  तथा  जिन  फिल्‍म
 पत्नकारों  को  प्रत्यय-पक्ष  नही  दिए  गए  उन  का  ब्यौरा
 परिशिष्टि-2  में  दिया  गया  है,  जो  सभा  पटल  पर  रखा
 गया  है।  [ग्रन्यालय  में  रखा  गया  ।  देखिय  संख्या  LT.
 4047-79]

 (घ)  प्रत्येक  मामले  पर  विशेष  प्रत्यय-पत्र  समिति
 हारा  निर्धारित  मानदंण्ड  क  भ्रधार  पर  गुण  दोष  श्राधार
 पर  विचार  फिया  गया  था  t

 area  फिल्म  समारोह  के  क्यसर  पर  दो  गई  पार्टियां

 26i.8  वर्मा  :  क्‍या  सूचता  1... ड
 प्रसारण  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सातवें  फिल्‍म  समारोह  @  सम्बन्ध  में  कुल
 कितनी  पार्टियां  दी  गई;

 (@)  उनपार्टियों  में  भ्रलग-ग्रलग  कितने  प्रतिनिधि
 एवं  रर-प्रतिनिधि  शामिल  हुए;

 (ग)  गैर  प्रतिनिधियों  के  बारे  में  ब्यौरा  क्या
 है;  भौर

 (घ)  इन  पार्टियों  पर  कुल  कितना  व्यय  हभा  ?

 शौर  प्रसारण पंछी  नी  लाल  कृष्ण  wae
 wa}  (क)  7

 =  -

 (@)  और  च)  भारत  के  सातवें  प्रन्तर्राष्ट्रीय
 फिल्म  समारोह  के  दौरान  ये  पार्टियां

 लिन
 सदस्यों

 भ्रौर  समारोह  के  प्रतिनिधियों  का  करने
 के  लिए  दी  गई  थीं।  तथापि,  इन  में  समारोह  से  संबंधित

 प्रिधिकारियों,  राजनगिकों,  फिल्म  प्रप्चिनताधों,  पत्रकारों,
 प्रादि  को  भी  भ्रामस्जित  किया  गया  था  wer  पार्टियों  में
 शामिल  होनें  बाले  व्यतितियों  की  संद्या  भौर  उन  पर
 हुमा  ध्यय  संलग्त  विवरण  में  दिया  हुआ  है  ft

 le  force
 amt  पार्टी  स्वागत  शामिल  होगे  बाले  |  हमा  व्यय  कैफियत
 संख्या  व्यक्तियों  की  संख्या  _

 l  2  3  4  5

 .  निदेशक  द्वारा  ज्री  के  सदस्यों  को
 3-1~-79  को  भ्रशोक  होटल में  भोज  ।  25  1,805.00

 2  मंत्री  द्वारा  प्रतिनिधियों  को  1-79,  कौ
 संसद  सौध  में  राति  भोज  ।  450  22,938.00
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 2
 6  er  nee  etenee

 3  प्रधान  सूचना  प्रधिकारी  द्वारा  विदेशी  क्रौर
 भारतीय  पत्चकारों  का  6-I-79  की
 विज्ञान  भवन  कंफेटीरिया  में  स्वागत

 4  निदेशक  द्वारा  प्रतिनिधियों  को  i0--79
 को  अशोक  होठल  में  भोज  ।

 5  फिल्म  निदेशक  द्वारा  भारतीय  पनोरमा  के
 तथा  झनन्‍्य  प्रतिनिधियों  को  11-79
 को  विज्ञान  भवन  वीफेंटीरिया  में  चाय।

 6  फिल्म  वित्त  निगम  द्वारा  i3-i-79  को
 अशोक  होटल  में  स्वागत  और  सांस्कृतिक
 समारोह  |

 7  सूचना  झौर  प्रसारण  मंत्रालय  के  सचिव
 द्वारा  ज्रो  के  सदस्यों  भर  सरकारी  वर्ग
 की  फिल्मों  से  सम्बन्धित  प्रतिनिधियों  को
 I7--79  को  श्रशोक  होटल  में  रात्रि

 भोज  |

 350  6,298.  02

 400  25,476,  00

 20  120.  00

 300  3,150.00

 55  (3,828,  25

 सातवें  फिल्‍म  उत्स  के  लिए  जाये  प्रतितिधियों  को
 सुथिधाधों  पर  कर्ज

 27  62  श्री  हरभोथिस्ध  बर्मा  :  :  कया  सूचना  शौर
 प्रसारण  मंत्री  यह  बताने  की  छुपा  करेंगे  कि  :

 (क)  सातवें  फिल्‍म  उत्सव  क  लिए  जाये  हुए
 प्रतिनिधियों  के  श्रावास  पर  कुल  कितनी  धनराशि  खर्च
 की  गई;  ब्रौर

 (4)  उन्हें  प्रन्य  क्या  सुविधायें  दी  गई  भौर  उन
 पर  कितनी  धनराणि  खर्च  की  गई  ?

 सूचना  और  प्रसारण  भंत्रो  भो  लाल  pew
 प्राइबाणी  )  :  क)  शर,  (ख)  सातवें  प्रन्तर्राष्ट्रीय  फिल्‍म
 समारोह  क  लिए  झाव  विदशी  और  भारतीय[प्रतिनिधियों को  भ्रावास,  भोजन  भत्ता  और  परिवहन  की  सुविधायें उपलब्ध  की  गई  ीं  प्रतिनिधियों  के  श्रावास  पर
 शर  उन  को  उपलब्ध  की  गई  अन्य  सुविधाभों  पर  हुए
 ग  खर्च  का  पता  सभी  बिलों  के  प्राप्त  हो  जाने

 र  उन  की  जांच  पढ़ताल  हो  जाने  के  बाद  ही  चलेगा  ।

 Publicity  Expenditure  made  by  Indus-
 trial  Units

 2I63.  SHRI.  SACH.NDRA  LAL

 au
 HA;  Will  the  Minister  of  PET-

 Limes
 CHEMICALS  AND  FERTI- ‘RS  be  pleased  to  state:

 (a)  the  details  of  th Penditure  a  ;
 e  publicity  ex

 units  under  the  Ministry,  Unit-wise,
 during  the  last  three  years,  year-wise;

 (b)  the  names  of  the  iewspapers
 and  periodicals  used  for  publicity  by
 these  units,  unit-wise;

 (c)  the  details  of  the  functioning
 of  the  Public  Relations  Department
 of  these  units,  unit-wise;  and

 (d)  the  details  of  the  policy  of  pub-
 licity  of  these  units,  unit-wise?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)  to

 (a).  T  statement  giving  the  requisite
 information  in  respect  of  Hindustan
 Petroleum  Corporation  Limited,  Hy-~-
 drocarbon  India  Limited,  Cochin  Re-
 fineries  Limited,  Madras  Refineries
 Limited  and  Bharat  Petroleum  C‘or-
 poration  Limited  is  attached.

 Similar  information  in  respect  of
 remaining  undertekings  of  this  Min-
 istry  ig  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.
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 Amounts  incurred  by  L0.C.  on
 Publicity

 2164,  SHRI  SACHINDRA  LAL
 SINGHA:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  total  amount  of  money  spent
 by  Indian  Oil  Corporation  for  the
 sake  of  publicity  during  the  last  three
 years,  (year-wise);  and

 (b)  the  names  of  the  news  dailies,
 periodicals  and  souvenirs  given  ad-
 verlisement  during  the  last  three
 years  and  the  amount  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र.  N_  BAHUGUNA):  (a)
 ang.  (b).  The  requisite  information  is

 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 Staff  Pattern  of  L0.C.
 2165.  SHRI  SACHINDRA  LAL

 SINGHA:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  the  details  of  the  staff  pattern
 of  Andian  Oil  Corporation  gt  present,
 office-wise,  unit-wise;

 (b)  whether  it  is  a  fact  that  most
 of  the  officers  ang  the  units  are  uver-
 Staffed  at  present  and  there  is  lack
 of  stone  96  promotion  8६  present:

 (ey  if  s0,  the  detailed  yeasons  there-
 of

 (९)  whether  Indian  Institute  of  Man-
 agement  has  made  any  study  about
 the  condition  of  atmosphere  of  work-
 ing  In  this  organisation  ang  the  utili-
 sation  of  services  of  officials;  and

 (©)  if  s0,  the  details  thereo  and
 action  taken  up  to  date?

 aun
 MINISTER  OF  PETROLEUM,

 (suit
 AND  FERTILIZERS

 io  (e)
 H.  N,  BAHUGUNA):  (a)

 hein,
 rhe  Feduisite  information  is

 th
 8  collected  and  will  be  laid  at ©  Table  of  the  Sabha.

 Production  of  Power  from  Thermal
 and  Hydel  Plants

 2186.  SHRI  ANANT  RAM  JAIS-
 WAL:  Will  the  Minister  of  ENERGY
 he  p  cased  to  state:

 (a)  whether  industrial  and  agricul-
 tura]  sectors  in  many  States  are  still
 in  the  grip  of  power  crisis  in  spite  of
 3  per  cent  increased  production
 thereof  in  ‘1978;

 (b)  if  so,  the  State-wise  thermal
 ang  hydro-electric  production  in  1978,
 separately;

 (c)  the  names  of  the  States  which
 faced  power  shortage  in  978  and
 State-wise  short-fal]  thereof;  and

 (ay  the  remedial  measures  being
 taken  by  Government  to  meet  power
 shortage?

 THE  MINISTER  OF  ENERGY
 (SHRI  ए  RAMACHANDRAN):  (a)
 The  power  suPply  position  in  the
 country,  is  by  and  large,  comfoxtable.
 However,  some  States  like  Madhya
 Pradesh,  Maharashtra  and  Karnataka
 and  Assam  are  experiencing  some
 energy  shortage  and  States  of  Bihar
 and  West  Bengal  peaking  shortage,

 Guidelines  have  been  issued  by  the
 Government  for  supplying  power  to
 varioug  consumerg  according  to  grad-
 ed  priorities  during  times  of  power
 shortage.  As  per  these  guidelines,
 both  agricultural  and  induotri¢’  ६३९-
 tors  get  high  priority  over  othcr  cou-
 sumers  in  matters  of  power  supply
 It  is,  therefore,  possible  to  meet,  by
 and  large,  the  power  requirements  of
 both  the  industrial  and  agricultural
 sectors  in  most  of  the  States.

 (b)  A  statement  showing  the  State/
 System-wise  gross  energy  generation
 foy  the  period  April,  978  to  January
 979  from  thermal  and  hydel  sources
 in  utility  sector  ig  given  in  Statement

 (९)  Power  shortages  are  being  ex-
 perienced  only  in  some  States  like
 M.P.,  Karnataka,  Bihar,  West  Bengal
 and  Assam.  A.  statement  showing  the
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 anticipated  energy  requirements  and
 actua]  supply  in  these  States  for  the
 Period  April,  978  to  January  4979
 is  given  in  Statement.

 (d)  A  number  of  steps  have  been
 taken  to  improve  power  availability
 in  the  country.  These  measures  in-
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 clude  expediting  commissioning  of  on-
 going  projects,  maximising  generation
 from  the  existing  installed  capacity,
 jutegrated  operation  of  different
 power  systems  ang  restructuring  of
 the  Electricity  Supply  Industry  with
 a  view  to  improve  management  of
 power  projects.

 Statement  I

 STATE/SYSTEM-WISE  GROSS  ENERGY  GENERATION  FOR  THE  PERIOD
 APRIL,  7978  TO  JANUARY,  979  FROM  THERMAL  AND  HYDEL  SOURCES  IN

 UTILITY  SECTOR

 (All  figures  in  Million  Units.)

 Thermal
 State/System  Including  =  Hydel’  Total

 Nuclear

 Bhakra.  +  5885,  5885
 B.G.P.  वि  .  वि  हू  2605  2605
 Himachal  Pradesh.  203  293
 Jammu  &  Kashmi:.  .  5  426  43I

 Delhi  .  .  न  नि  ’  2309  2309

 Haryana  .  292  292
 Punjab.  .  749  420  r36g
 Rajasthan  .  abe  899  1181
 Uttar  Pradesh  नि  डर  नि  6045  3097  942
 Gujarat.  5534  999  6533
 MadhyaPradesh  .  409  54t  4664

 Maharashtra  0098  5928  75026
 Andhra  Pradesh  soe  2329  20092  529t

 Karnataka  :  ‘  Afar  48er
 Kerala,  +  .  मु  4५09  4263
 TamilNadu  .  है  न  .  नि  3768  38i2  7580
 Bihar.  ww  we  +»  «  7968  95  2063
 DV.G  हे  .  .  .  4367  9I  4558
 Orisa  ww  a.  .  643  7939  2582
 West  Bengal  ww,  os  4779  37  486
 North  Eastern  Region,  ‘  .  548  206  754

 Toran.  46,219  —  39,479  85,638
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 Statement  II

 STATEMENT  SHOWING  THE  ACTUAL  SUPPLY  AT  THE  STATION  BUS  BARS
 «  FOR  THE  PERIOD  APRIL,  978  TO  JANUARY,  3979  AND  EXISTING  RESTRIC-

 TION  IN  ENERGY

 (All  figures  in  Million  Units.)

 Actual  %restriction  in  rea- State
 Supply  pect  of  certain  cate-

 gory  of  consumers

 Madhya  Pradesh  4977  To  15%

 Maharashtra  73073  i0  20%

 Karnataka  .  5397  20%
 Bihar  2094  Peak  load  restriction

 only,
 West  Bengal  4262  Do.

 North  Eastern  Region  706  I0  25%,

 Delinking  of  Companies  from  Large
 Industrial  Houses  under  MRIP  Act

 267  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRs  be  pleased
 to  state-

 (a)  whether  S.  27  of  the  Monopolies
 and  Restrictive  Trade  Practices  Act
 enable  the  Government  to  delink  the
 individual  companies  from  large  In-

 Payetrint  Houses;
 ye

 (b)  whether  any  fresh  proceecings Nave  been  initiated  since  March  1977
 to  delink  any  company  from  the  con-
 trolling  House;  and

 (०)  if  not,  what  is  the  reason?

 THE  MINISTER  OF  STATE  IN

 t  Bid  MINISTRIES  OF  HOME  AF-
 }  on  AnD

 LAW,  JUSTICE  AND

 ePart.
 NY  AFFAIRS  (SHRI  8.  D.

 |
 Monopoii

 (a)  Under  Section  27  of  the

 Practice  er
 Restrictive  Trade

 ernment
 »  1969,  the  Central  Gov-

 METP  Cony
 make  a  reference  to  the

 on  for  enquiry  as  to

 whether  it  is  expedient  in  the  public
 interest  to  make  an  order—

 (i)  for  the  division  of  any  trade
 of  the  undertaking  by  the
 sale  of  any  part  of  the  under-
 taking  or  assets  thereof;  or

 (ii)  for  the  division  of  any  under-
 taking  or  inter-connected
 undertakings  into  such  rum-
 ber  of  undertakings  as  the
 circumstances  of  the  case  may
 justify.

 Before  making  a  reference  under
 the  provision;  of  this  Section,  the
 Central  Government  has  to  form  an
 opinion  that  the  working  of  an  under-
 teking  covered  by  part  A  of  Chapter
 Tir  of  the  Act,  is  prejudicial  to  the
 publie  interest  or  has  led  or  is  lead-
 ing  or  ig  likely  to  lead  to  the  adop-
 tion  of  any  monopolistic  or  restrictive
 trade  practices.

 (9)  No,  Sir.

 (e)  A  few  gtudies  were  undertaken
 in  respect  of  some  companies  with  a
 view  to  initiating  action  under  Section
 27  of  the  aforesaid  Act.  The  results
 of  these  studies  were,  however,  not
 found  adequate  to  form  a  prima-facie
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 opinion  that  the  working  of  any  of
 the  companies  were  prejudicial]  to  the
 pulbic  interest  or  that  they  were  in-
 dulging  in  monopolistic  practices,  As
 such,  the  studies  have  not  led  to  any
 reference  to  the  MRTP  Commission
 for  further  inquiry  as  envisaged  in
 Section  27  of  the  Act,  Some  com-
 panies  were,  however,  found  to  fol-
 low  some  restrictive  trade  practices
 for  which  references  were  made  to
 Registrar  Restrictive  Trade  Agree-
 ments  for  appropriate  action.

 Pollution  of  Jamuna  Waters  by
 Mathura  Refinery

 2168,  SHRI  BEDABRATA  BARUA:
 DR.  BIJOY  MONDAL:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  effluents  from  the
 proposed  Mathura  Refinery  are  likely
 to  poison  the  waterg  of  the  Jamuna
 Spreading  Cancer  in  human  being  us-
 ing  the  water  or  the  fish;  ang

 (b)  what  steps  are  proposed  to  pre-
 vent  such  possibilities?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  NL  BAHUGUNA):  (a)
 No,  Sir.

 (b)  Ag  far  88  liquid  effiuents  from
 Mathura  Refinery  are  concerned,
 adequate  waste  water  treatment  and
 monitoring  facilities  to  avoid  any
 Pollution  hazards  are  being  provided.
 The  treatment  facilities  proposed  to
 be  installed  in  the  refinery  will  en-
 sure  that  the  standard  of  treatment
 of  effluents  is  as  high  as  possible  and
 in  no  case  less  than  that  laid  down
 by  the  ISI  and  U.P  State  Water  Pol-
 lution  (Prevention  and  Control)  Board
 for  industrial  effiuents  to  be  discharg-
 ed  into  inland  river  water.  Adequate
 technological  know-how  and  manu-
 facturing  capacity  exist  within  the
 country  for  providing  this,  All  efforts
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 will  be  made  to  ensure  that  to  the
 maximum  extent  possible,  treated
 effluents  will  be  used  for  irrigation  in  +

 the  non-rainy  season,  if  necessary,
 by  introducing  special  cropping  pat-
 terns  in  consultation  with  Agricul-
 tural]  Department  of  the  State  Gov-
 ernment.  Even  when  it  becomes  ne-
 cessary  to  discharge  the  treated
 cffiuents  into  the  river  Yamuna,  this
 will  he  done  only  after  ensuring  that
 fish  life  can  survive  and  flourish  in
 the  treated  water.  For  this  purpose,
 it  is  proposed  to  build  a_  balancing
 pond  for  the  treated  efiuents  where
 fish  would  be  reared  and  periodically
 checked  by  the  Fisheries  Department.  ५

 There  will  also  be  adequate  facilities
 to  have  the  treated  effluent  discharg-
 ed  into  the  main  channel  of  the
 river,  particularly  during  the  lean
 season  when  the  river  flow  is  low  and
 gets  divided  into  many  small  streams,
 This  will  enable  the  effivents  to  get
 mixed  and  diluted  properly  within  a
 distance  of  about  20  Kms.  from  the
 Point  of  discharge.

 Gold  Mining  work  at  Mangalore  Mines

 2169,  SHRI  RAJSHEKHAR  KOLUR:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  progress  made  mm  go'd  min-
 ing  work  at  the  Mangalore  Mine
 since  the  beginning  of  December,
 ‘1978;  and

 (b)  if  no  substantial  progress  is
 reported,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THRE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  There  is  a0  ‘Mangalore
 mines”  for  gold.  Presumably,  the
 reference  is  to  Manglur  Gold  Mines
 which  ig  under  Hutti  Gold  Mines
 Company  Limited.  The  mining  work
 at  this  mine  has  not  yet  been  started
 by  the  Hutti  Gola  Mines  Company
 Limited  due  to  financial  constraints
 ag  heavy  investment  ig  required,  —

 +  oa



 »

 238

 Inclusion  of  Temple  Area  in  Deva-
 sugur  in  Thermal  Power  Project

 2170.  SHRI  RAJSHEKHAR  KOLUR:
 Wil]  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  a  representation  hes
 been  received  from  the  Devasugur  and
 nearby  villages  on  the  hauk  of  “rish-
 na  River  in  Raichur  Distric,  not  to
 include  the  temple  area  (in  Deva-
 sugur)  in  the  Thermal  Power  Project
 area;  and

 (b)  ig  so,  what  decision  has  been
 taken  py  Government  in  the  matter?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.  A  represenattion  was  re-
 ceived  by  the  Government  of  Karna-
 taka  on  this  matter.

 (b)  The  Government  of  Karnataka
 have  informed  that  the  extent  of  land
 to  be  acquired  for  locuting  Therma!
 Plant  at  Raichur  hag  now  been  fina-
 lised  and  as  per  the  lay  out  plans,  the
 Devasugur  village  proper  and  the
 area  upto  the  river  will  not  be
 acquired  and  Sugreshwar  temple  will
 not  therefore  be  affected.

 Memorandum  from  workers  of
 Transport

 Rail
 Section  of  Rajhara  Mines

 2171,  SHR]  SAMAR  MUKHERJEE:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  memorandum  on  some  vital
 demands  of  workers  of  Rail  Transport
 Section  of  Rajhara  Mines,  from  the
 Hindustan  Steel  Employees’  Union
 Bhilai;  and

 (b)  if  so,  the  nature  of  action  tak-
 €n  on  those  demands?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEDL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Yes,  Sir.

 (b)  Discussions  have  been  held
 ‘ween  the  plant  management  and

 ‘

 Written  Answers  PHALGUNA  16,  900  (SAKA)  Written  Answers  234

 the  Union  on  the  issues  contained  in
 the  Memorandum.  The  Assistant
 Labour  Commissioner  (Central)  Rai-
 pur  has  also  discussed  with  both  sides.
 Further  discussions  are  being  held  to
 settle  the  issues.

 Strike  by  Mining  Workers

 2172.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  ENERGY  be
 vicased  to  state:

 (a)  whether  attention  of  tha  Gov-
 ernment  has  been  drawn  to  the  grave
 situation  prevailing  in  mining  area  of
 Silewada  Walni  and  Pipla  as  a  result
 of  strike  imposed  upon  the  workers
 Since  28th  December,  1978;  and

 (b)  if  so,  the  steps  taken  in  this
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  and
 (b).  The  leaders  of  Walni  colliery  of
 WCL  resorted  to  illega]  strike  on  28th
 December,  978  demanding  higher
 wages  for  loading  coal  into  tubs  in
 underground.  From  ist  January,
 1979,  the  workers  of  Pipla  and  Sile-
 wada  mines  also  went  on  illegal  strike
 in  support  of  the  demands  of  workers
 ef  Walni  Colliery  which  was  support-
 ed  by  AITUC  and  CITU  Unions,  The
 strike  was  called  off  on  3th  January,
 1279,

 Although  no  written  agreemnt  was
 signed,  an  understanding  was  reach-
 ed  with  the  concerned  Unions  for
 detailed  investigation  of  the  issue.
 The  factual  position  is  being  investi-
 gated  for  taking  further  necessary
 action  in  the  matter.  Some  of  the
 workers  who  had  resorted  to  coer-
 sive,  intimidatory  and  viollent  activi-
 ties,  were  suspended,  pending  enquiry,
 As  a  result  of  understanding  reached
 with  the  unions,  most  of  them  have
 been  allowed  to  resume  work,  pend-
 ing  enquiry.  The  situation  ig  normal

 since  4th  January,  i979,
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 Anti  Social  Elements  in  Collieries  in
 Bihar  and  West  Bengal  a.

 ‘2173,  SHR]  SAMAR  MUKHERJEE:
 Will  the  Minister  of  ENERGY  be
 Pleased  to  state:

 (a)  whether  he  is  aware  that  the
 managementg  of  most  of  the  collieries
 in  Bihar  and  West  Bengal  are  en-
 couraging  anti-social  elements  who
 are  not  only  engaged  to  disrupt  the
 workers’  legitimate  union  activities,
 but  have  also  committed  number  of
 murders  particularly  in  Bihar;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  It  is
 not  a  fact  that  managements  of  colli-
 eries  in  Bihar  and  West  Bengal  are
 encouraging  anti-social  elements  to
 disrupt  workers’  legitimate  union
 activities.  It  is,  however,  a  fact  that
 murders  have  taken  place  in  some
 coalfields.  The  management  is  aware
 of  the  activities  of  the  anti-social
 elements  operating  in  their  collieries
 and  have  brought  the  same  to  the
 notice  of  the  law  and  order  authori-
 ties  of  the  State  Governments.

 (b)  The  Central  Government,  aa
 well  as  the  State  Governments  of
 Bihar  and  West  Bengal  are  fully
 seized  of  the  problem  and  have  been
 taking  appropriate  action,

 New  Steel  Plants  in  next  Five  Years

 2174,  SHR]  0.  N.  VISVANATHAN:
 SHRI  SUKHDEO  PRASAD

 VERMA;

 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  new  steel  plants  which  are
 proposed  to  be  starteq  during  the
 next  five  years,  indicating  the  capa-
 city  proposed  and  the  time  frame
 for  completion;
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 (b)  the  collaboration  agreements
 with  foreign  countries  proposed  or
 decided  in  each  case;  and

 (c)  the  necessity  for  foreign  col-
 laboration  considering  the  availability
 of  expertise  within  our  borders?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  ANG
 MINES  (SHRI  KARIA  MUNDA);  (a}
 to  (c).  As  a  part  of  the  overall  deve-
 lopment  programme  for  enhancement
 of  the  capacity  in  the  steel  industry,
 the  feasibility  of  setting  up  port-
 based,  export-oriented  plants  has
 been  under  the  consideration  of  the
 Government,  Schedule  for  establish-
 ing  such  plants,  their  product-mix,
 <apacity  etc.  is  dependent  upon  a
 jarge  number  of  factors  including  the
 availability  of  financial  resources.
 Preliminary  discussions  have  been
 held  with  certain  countries  such  as
 USSR,  Romania,  West  Germany,  U.K.
 and  Japan  on  the  project  concept  and
 nature  of  assistance  which  can  be  pro-
 videg  by  them  for  establishing  the
 projects.  These  discussions  are  still
 continuing,  A  final  vicw  on  entering
 into  agreements  with  Forcign  Coun-
 tries  will  be  taken  only  after  these
 discugsiong  have  concluded  and  after
 investment  decisions  are  taken.

 Pension  Benefits  (०  NCC  Officers

 2175.  SHR  NIHAR  LASiAR:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 954  due  to  shortage  of  officers  in  the
 Defence  Services  ex-Army  officers
 released  from  gervice  were  granted
 short  service  commission  for  duties
 in  the  N.  C.  fon  and  their  services
 were  extended  upto  the  age  of  55
 yrs.  under  A.  I.  20I/54;

 (b)  whether  also  game  officers  in
 this  category  have  put  up  continuous
 service  for  20  or  more  years  and  yet
 not  considered  for  pensionary  bene-
 fits  in  terms  of  AI  201/54;
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 (a)  if  so,  whether  Government  are
 considering  their  cases  for  pensionary
 benefits  giving  due  consideration  to
 their  long  continuous  services  and
 the  great  difficulties  for  want  of
 means  of  livelihood  at  the  fag  end  of
 their  life;  and

 (d)  the  reasons  for  delay  in.  com-
 ing  to  a  decision  regarding  these  offi-
 cers?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHR]  JAGJIVAN  RAM);  (a)  to  (a).
 uring  ‘1955-56,  due  to  shortage  of
 regular  Army  officers,  a  number  of
 released  non-Regular  Officers  and
 kEx-State  Forces  Officers  were  grant-
 cd  Short  Service  Regular  Commission
 under  Army  Instruction  201/54,  for
 service  in  the  NCC.  It  was  then
 anticipated  that  these  officers  would
 be  released  from  service  after  5-6
 years,  but  due  to  the  continuing
 shortage  of  regular  officers,  they  were
 allowed  to  continue  for  longer  pericds,
 Since  these  officers  were  appointed
 on  temporary  basis,  they  were  only
 entitled  {o  terminal  gratuity,  How-
 ever,  Government  have  since  decided
 to  consider  them  fur  grant  of  Regular
 Commission  in  the  NCC.  There  are
 only  five  officers  of  this  category  in
 service  at  present.  Those  among
 them,  who  are  found  guitable  for
 grant  of  Regular  Comunission,  will
 Lecome  cligible  for  pensionary  benc-
 fils.

 Abolition  of  Contract  Sysiem  in  the
 Coa]  Companics

 2I76.  SHRI  NIHAR  LASKAR:
 SHRI  P,  M.  SAYEED:

 SHR]  M.  V.  CHANDRASHE-
 KHARA  MURTHY:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state;

 (a)  whether  the  Union  Ministry  is
 Considering  to  abolish  the  present contract  system
 nes;  and

 in  the  coal  compa
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 (b)  if  so,  what  new  system,  ig  being
 adopted  to  replace  the  old  system?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  and
 (b).  The  Government  of  India  is  pro-
 posing  to  abolish  the  present  contract
 system  for  road  transport  of  coal  in  a
 phased  manner  by  departmentalising
 this  work.

 उर्वरक  उद्योग  की  उत्पादन  क्षमता

 2177.  श्री  भारत  सिह  चोहान
 श्री  याववे तर  दस
 थी  श्याम  लाल  धुवे

 क्या  पेट्रोलियम  तथा  श्सायम  झोर  उर्थरक  मेत्री
 यह  बतानें  को  कृपा  करेंगें  कि  :

 (क)  कया  नवम्बर,  978  के  प्रन्तिम  सप्ताह  में,
 उबवेरक  उद्योग  की  उत्पादन  क्षमता  बढ़ाने  के  लिये
 उपाय  करने  के  सम्बन्ध  में  एक  ग्रोष्ठी  भ्रायोजित  हुई
 थी;  झौर

 (ख)  यदि  हा,  तो  उक्त  गोष्ठी  में  दिये  गये
 सुझावों  का  भौर  तदनुसार  सरकार  द्वारा  इन  सुझावों
 पर  को  गई  कार्यवाही  का  व्यौरा  क्या  है  ?

 पेट्रोलियम,  रसाथन  धोर  जबरक  मंत्री  (श्री  हेमबतो
 गन्दम  बहुगुणा)  (क)  जी,  हां।

 (ख)  गोष्ठी  मं  जिन  समस्यात्रों  पर  विचार-
 विमर्श  किया  गया  था  उस  में  झमेक  मद  शामिल  थे,
 जैसे  बिजली  में  गड़बड़ी  शौर  वोल्टेज  में  उतार-चढ़ाव,
 उपकरणों  के  भ्रतिरिकत  पुर्जों  का  समय  पर  न  मिलना,
 उपकरणों  की  किस्म,  कच्चे  माल  की  किस्म,  मरम्मत
 भ्रादि  ।  गोष्ठी  मे  एक  सुझाव  यह  दिया  गया  था  कि
 रुगण्ण  प्लांटों  म  क्षमता  का  भ्रधिक  उपयोग  करने  के  लिये
 उन  को  पुनः  स्थापित  करने  शौर  नया  करने  के  लिए
 एक  समय-बद्ध  कार्यक्रम  बनाया  जाए  a  गोष्ठी  में  यह
 भी  सुझाव  दिया  गया  था  कि  पुराने  प्लांटों  की  परिसम्पत्ति
 को  चरणबद्ध  रूप  से  हटाया  जाए  और  प्रौद्योगिकी  में
 सुधार  भौर  उस  के  नवीकरण  की  प्रत्रिया  झादि  भ्रपनाई
 जाए  ।

 सरकार  पहले  ही  भ्रमेक  सीमाप्रो  में  बंधी  हुई  है
 जिस  के  कारण  देश  में  उर्वरक  क्षमता  के  इृष्दतम  उपयोग
 पर  प्रभाव  पड़ता  है।  इन  सीमास्‍्ों  को  हटाने  के  लिये
 नवीकरण  कठिनाई  निवारण,  परिवतेन  धौर  नवीकरण,
 फीड-स्टाक  में  परिवर्तन,  कैप्टिव  पावर  उत्पन्न  करने
 की  सुविधा  प्ादि  जैसे

 पक
 उपाय  झनेक  प्लांटों

 में  पहले  ही  अपनाए  गए  ताकि  उन  के  संचालन  क्षमता
 का  इध्टतम  उपयोग  किया  जा  सके  t
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 Conveyance  Allowance  (०  H.5.C.L.
 Workers

 2178,  SHR]  SIVAJI  PATNAIK:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  he  is  aware  that  the
 assurance  given  by  the  Minister  for
 payment  of  conveyance  allowance  to
 the  HSCL  workers  and  for  formation
 of  an  All  India  Bipartite  Machinery
 for  discussion  on  Charter  of  Demands
 of  all  India  bearing,  has  not  yet  been
 fulfilled  and  causing  great  resentment
 among  the  workers;

 <b)  whether  he  is  also  aware  that
 the  management  of  HSCL,  Bhilai  has
 been  victimising  the  trade  Union  ac-
 tivists  which  is  even  proved  by  the
 judgment  of  the  Industrial  Court  of
 M.P.;  ang

 (९)  if  so,  the  reaction  of  the  Minis-
 ter  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Pre-
 sumably,  ihe  reference  jg  to  the  dis-
 cussions  the  Union  representatives  had
 with  the  Minister  of  Stéé!  and  Mines
 at  Bhilai  on  28-10-1978,  No  assurances
 for  payment  of  conveyance  allowance
 to  HSCL  workers  and  for  formation  of
 All  India  Bipartite  Machinery  for
 discussion  on  the  lines  mentioned  were
 £ivey  during  those  discussidns.

 (b)  The  allegation  that  the  manage~-
 ment  of  HSCL,  Bhilai  has  been  victi-
 mising  the  employee,  for  trade  union
 activities  is  not  correct.  There  has
 been  no  judgment  of  the  Industrial
 Cour;  of  M.P.  substantiating  the  alle-
 gation.

 (c)  Does  pot  arise.

 पाकिस्तान  हारा  भारतीय  ह...  कां  उल्लधंस

 2779  डा०  महादीपक  सिह  शाक्य  :  क्या
 उप  प्रधान  मत्री  तना  रक्षा  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  पाकिस्तानी  सेना  वारा.  भारतीय
 सीमा  का  उल्लंघन  करने  और  भडकाने  वाली  फ्रारंगाई

 करने  की  घटनाएं  बढ़ी  हैं;  भौर
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 (et)  यदि  हां,  तो  गत  सीन  महीनों  में  ऐसी
 कितनी  घटनाएं  हुईं  हैं  भर  इस  संबंध  में  सरकार  क्या
 कार्थवाही  कर  रही  है  ?

 उप-प्रधान  संत्री  तथा  रक्षा  संत्री  (श्री  जगजोबन
 राम)  :  (क)  शौर  [ख)-  दिसम्बर  i978  से  26
 फरवरी  i979  तक  नियत्रण  रेखा  के  साथ  साथ
 गोलीबारी  की  केबल  पाच  घटनाए  हुईं  हैं  जबकि  उससे
 पहले  के  तीन  महीनों  में  ऐसी  सात  घटनाएं  हुईं  थी  t  ऐसी
 घटनाएं  बिल्क॑ल  असामान्य  नही  हैं  और  यह  पाकिस्तानी
 सेनाशो  की  गतिविधियों  मे  किसी  तरह  की  तेजी  का
 सकेत  नही  है  -  इन  घटनाओं  का  स्थानीय  स्तरों  पर
 निराकरण  करना  होता  है  ।  हमारी  सुरक्षा  सेनाएं
 लगातार  निगरानी  रख  रही  है  पौर  उन्हें  झ्ादेश  है
 कि  जहा  आवश्यक  हो  कड़ी  कार्रवाई  करे  ।

 प्रायुध  कारखामों  ह्वारा  निभित  रायफलों
 की  उपलब्धता

 2180.  डा०  सहादीपक  सिह  शाक््य  :  क्‍या
 उप  प्रधान  मत्री  तथा  रक्षा  मंत्री  यह  बताने  की  कृसा
 करेगे  कि

 (क)  क्‍या  भारतीय  झायुध  कारखानों  हारा
 निर्मित.  215”  बोर  रायफलें  निर्धारित  मलय  पर  बाजार
 में  उपलब्ध  नहीं  है;

 (ख)  क्‍या  यह  सच  है  कि  शस्त्र  बित्रेताथों  को
 रायफल  अपर्थाप्त  उत्पादन  होने  के  कारण  कम  संख्या
 में  मिलती  है।  और

 (ग)  यदि  हा,  तो  लोगों  को  निर्धारित  मूल्य  पर
 रायफले  उपलब्धि  कराने  के  लिए  सरकार  क्‍या  कदम
 उठा  रही  है  ?

 रखा  मंत्रालय  में  राज्य  मंत्री  (प्रो०  शेर  सिह)  :
 (क)  जी,  नहीं  ।  इस  बारे  में  कोई  झाम  शिकायत

 नहीं  मिली  है  कि  315”  स्पोर्टिग  रायफल  बाजार  में
 निश्चित  मल्य  पर  नहीं  मिल  रही  है  ।  शिकायत  के
 छटपुट  मामलों  को  जांच  पड़ताल  करने  और  रिपोर्ट

 करने  के  लिए  संबंधित  राज्य  के  पुलिस  प्राधि-
 कारियों  को  भेज  दिया  गया  था  |  परन्तु  पिछले  कुछ
 वर्षों  में  ऐसे  किए  भ्रारोप  की  पुष्टि  नहीं  हो  सकी  है  !

 (छ)  जी,  हां  ।  रायफलो  के  लिए  एक  सामग्री
 कम  मिल  रही  है  इसीलिए

 क्र
 को  रायफल

 सीमित  सख्या  में  दी  जा  रहीं  है  ।

 (मे)  रागफल  में  अब  किसी  दूसरी  सामभ्ी  का
 प्रमोग  शुक  कर  दिया  गया  जिस  से  सप्लाई  में  सुधार
 होगा  ।
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 Recruitment  Policy  for  Army

 2181,  PROF.  P.  6.  MAVALANKAR:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government's  poli
 of  new  or  fresh  recruitmentg  for  the
 army  has  remained  the  same  and
 stationary  for  last  one  decade  and
 more;

 (b)  if  so,  why;
 (c)  if  not,  what  changes  have  been

 effected  and  why;

 @  how  are  the  recruitments  done
 whether  any  special  or  spectacular
 camps  are  organised  in  this  direc-
 tion  to  attract  wider  notice  of  the
 intending  recruits  and  the  general
 public;  and

 (e)  if  so,  broad  details  thereof  in-
 cluding  whether  such  a  camp  was  re-
 cently  put  up  in  Ahmedabad  in  Guja-
 rat?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  to  (c).  There
 has  been  70  basic  change  in  the  policy
 Of  recruitment  in  the  Indian  Army  for
 the  last  one  decade  and  more.  The
 broad  policy,  which  was  adopted  after
 Yadependence  and  which  is  still  conti-
 nuing,  is  that  recruitment  to  the
 Indian  Army  should  become  gradually
 broad-based.  The  recruitment  of  offi-
 cers  in  the  Army  jg  made  from  amongst
 Indian  nationals  on  an  all  India
 basis.  The  recruitment  is  not  based
 on  caste,  creed  oy  religion  but  on  me-
 Tits  only.  In  the  case  of  recruitment
 to  Other  Rataks,  there  i,  reservatiori
 for  certain  castes  ang  communities
 and  specified  groups  of  people  in  some
 Tegiments.  In  other  Regiments  the
 Fecruitment  is  open  to  all  classes  sub-
 Ject  to  physical,  educational  and
 medical  standards,  The  recruitment to  “all  class  regiment”  is  based  on  the
 recruitable  male  population  of  the
 State  according  to  1971  censug  and
 demands  are  placed  accordingly.

 Where  however  the  actual  recruitment
 in  a  particular  State}Union  Territory
 falls  below  the  proportionate  ratio,
 the  deficiency  is  made  good  from
 other  States'Union  Territories,

 (d)  and  (e).  Recruitment  into  the
 Army  is  done  through  a  net-work  of
 60  Recruiting  Offices  .0cated  all
 over  the  country.  With  ७  view  to
 covering  the  remotes,  regions,  Re-
 cruting  Officerg  are  also  required  to
 Carry  oug  regular  extensive  and  in-
 tensive  tours  into  the  interior  parts
 of  their  respective  reciuiting  zones|
 areas  so  that  the  candidate  are  not
 made  to  trave]  loag  distances.  In
 addition,  Reg  onal  All  itadig  Recruit-
 ing  Rallieg  are  held  at  different  places
 throughout  the  country.

 Wide  public.ty  in  respect  of  tours
 of  the  Recruiting  Officer  as  well  as
 that  of  the  Recruiting  Rallies  ig  given
 through  the  media  of  local  news-
 papers,  beating  of  drums,  distribu-
 tion  of  hatndbills,  radio  and  television.

 Indian  Delegation  at  a  Conference  in
 Kuala  Lampur

 2182,  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  INFORMATION
 ANp  BROADCASTING  be  pleased
 to  state:

 (a)  whether  he  recently  led  an
 Indian  Delegation  to  a  Conference  in
 Kuala  Lampur,  Malayasia;

 (b)  if  80,  full  facts  thereof;
 (०)  whether  Government  are  en-

 tering  into  any  specific  or  concrete
 arrangements  or  agreements  for
 speedier  and  better  information  chan-
 nels  ,etween  and  among  Asian  Na-
 tions;  and

 (d)  if  so,  broad  indication  thereto?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K,  ADVANI):  (a)  Yes,  sir.

 (b)  Ap  International  Conference  on
 Communication  Policies  ip  Asia  and
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 Oceania,  sponsored  by  UNESCO  was
 held  at  Kuala  Lumpur  from  5th  to
 l4th  February,  1979.

 The  Kuala  Lumpur  Conference  was
 the  second  Regional  conference  of  its
 kind,  on  communication  policies,  the
 first  one  having  taken  place  at  San
 Jose  (Costa  Rica)  in  July  976  in
 respect  of  the  Latin  American  and  the
 Caribbean  region.  The  ‘ollowing  were
 the  main  agenda  items  which  were
 discussed  in  this  Conference:—

 (1)  Problems  and  perspectives  of
 communication.

 (2)  Problems  arising  from  the
 development  of  modern  systemg  of
 communication,

 (3)  Formulation  and  implemen-
 tation  of  national  communication
 policies.

 (4)  Regional  aad
 cooperation.

 international

 The  Indian  Delegation  wag  led  by
 me  for  the  first  three  days  ang  by
 Secretary,  Ministry  of  Information
 and  Broadcasting  for  the  remaining
 seven  days.  The  other  members  of
 the  Delegation  were  as  follows:—

 4,  Shi  D.  करे,  Manekar,  Chair-
 man,  Coordination  Committee,  News
 Agencieg  Poa!  of  Non-aligneg  coun-
 tries.

 2.  Shr;  S.  J.  S.  Chhatwal,  High
 Commissioner  for  India,  Kuala
 Lumpur.

 3.  Shri  Krisha,  Sondhi,  Joint
 Adviser  (Communication),  Plan-
 niag  Commission,

 4  Shri  G.  N.  Tandon,  Special
 Assistant  to  Minister  of  Informa-
 tion  and  Broadcasting—from  5th
 to  7th  February,  1979,

 5.  Shri  V.  S.  Gopalkrishnan,
 Director  (Information  Policy),  Minis~
 try  of  Information  and  Broadcast-
 ing.

 (c)  and  (d).  Cooperation  amongs
 tHe  member  States  in  the  region  of
 Asia  ang  Oceania  for  improved  itn-
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 formation  exchange,  between  them,
 constituted  an  important  section  in
 the  deliberations  of  the  Kuala  Lumpur
 Conference.  The  Conference  made
 several  recommendations  to  Members
 States  and  UNESCO  relating  to  im-
 proved  news  flow  amongst  these  coun-
 tries  as  well  ag  cooperation  among  the
 news  agencies  in  these  countries.
 Some  of  the  other  major  récommen-
 dationg  pertain  to  the  constitution  of
 a  Regional  Bank  for  fil,  video  tapes
 and  radio  programmes;  the  examina~
 tion  of  the  possibility  of  establish-
 ment  of  an  international  fund  for  the
 development  of  communication;  the
 use  of  communication  satellites  for
 exchange  of  news  and  information
 and  television  programmes;  and  the
 reductio,  of  tariff  for  press  bulletin
 services  from  one  country  to  another
 The  Conference  has  set  the  pace  for
 the  establishment  of  closer  coopera-
 tion  in  the  field  of  jnformation
 amongst  the  countries  of  this  .egion.
 Any  specific  or  concrete  agreements
 or  arrangements  amongst  the  cou':-
 tries  for  thig  purpose  are  expected  to
 take  shape  in  future.

 Steps  to  reduce  salaries  of  Company
 Directors

 2183.  PROF.  P.  (  MAVALANKAR:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pkeas-
 ed  to  state:

 (a)  whether  Government  have  re-
 cently  taken  any  effective  and  con-
 crete  steps  at  reducing  the  galaries,
 perquisites  allied  facilities  etc.  of  the
 company  Directors;

 (b)  if  so,  what  are  they.  and  with
 what  effect  or  result;  and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 ANp  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  0,  PATIL):  (a)  to  (०),  The
 revised  administrative  guideliney
 lowering  the  ceiling  of  remuneration
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 of  Managing|Whole-time  Directors|
 Managers  of  the  public  limited  com:
 panies  and  private  companies  which  ५
 are  subsidiaries  of  public  limited  i
 companies,  have  since  been  issued  by
 the  Central  Goverament  on  9th
 November,  1978,  A  copy  of  the  same
 is  laid  on  the  Table  of  the  House.

 As  a  result  of  these  revised  guide-
 lines,  the  ceiling  on  re.nuneration,  in-
 cluding  perquisites,  which  earlier  was
 generally  of  the  order  of  Rs.  2,23,0u0
 per  annum,  hag  ‘now  been  reduced  to
 Rs.  132,000,

 Revised  guidelines|administrative
 ceilings  Op,  salary  and  perquisites)
 benefits  allowable  to  the  Managing
 Directors,  Whole-time  Directors,  Part-
 time  paid  Directors  ang  Managers  a
 Public  Limited  Companies,  or  Private
 Limited  Companies  which  are  subsi-
 diaries  of  public  limited  companics,

 l,  Introduction.

 ll.  The  expression  ‘managerial
 personnel’  in  relation  to  companies
 registered  under  the  Companic,  Act.
 956  ordinari}y  refers  to  the  Manag-
 ing|whole-time  Directors  or  Mana-
 Bers  (as  defined  under  Section  2(24)
 of  the  Act)  and  excludes  executives

 who  are  not  members  of  the  Board  of
 Directors  of  the  Company  irrespec-
 tive  of  the  salary  paid  to  them.

 12.  Both  the  appointment  and  re-
 muneration  of  the  managerial  person-
 nel  are  subject  to  the  regufatory  pro-
 visiong  contained  in  the  Companies
 Act.  Ag  such  the  appr&va]l  of  the
 Central  Government  ig  required  both
 for  the  appointmentjreappointment  of
 Managing/Whole-time  Directors  /Mana-
 Bers  and  also  for  the  remuneration
 Payable  to  them  during  their  tenure of  appointment,

 Fy  Statutory  Provisions  regarding imits  of  Managerial  Remuneration,

 ana  While’  under  section  269  read
 a  re

 388,  theip  appointment &  well  a,  reappointment  is  subject
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 to  the  approval  of  the  Central  Gov-

 ]  I  ernment,.the  prov-sions  of  Sections
 309  to  3ll  read  with  section  387
 govern  their  remuneration.  Section

 309  provides,  inter  alia,  that  the  Ma-
 naging|Whole-time  director  may  be
 paid  upto  5  per  cent  of  the  company’s
 net  piofits  for  one  such  Dire.tor  and
 where  there  jg  more  than  cae  such
 Director,  upto  0  per  cent  thereof  for
 all  of  then  put  together.

 2.2,  Under  Sactio,  198,  the  remune-
 ration  payable  40  al’  Duarectors  in-
 cluding  g  Purt-time  Director  is  not
 to  exceed  I]  per  cent  of  the  Com-
 panys  nez  Profits  aid  this  percentage

 ,  is  exclusive  of  the  fees  payable  to
 tthe  Directors  for  attending  the  meet-
 “ings  of  the  Company’s  Board  of  Di-
 rectors  from  time  to  time,

 2.3.  The  remuneration  4o  a  Manag-
 ing  Director  Oy  Whole-time  Director
 or  Manager  may,  however,  be  paid
 to  them  either  by  way  of  monthly
 payme’nt  or  ag  percentage  ठ  the  net
 profits  or  by  way  of  perquisites  or
 by  one  or  more  of  them.  In  any
 case,  it  will  be  subjec,  to  the  limits
 mentioned  above.

 2.4.  Minimum  or  protected  remu-
 neration,

 Section  398  mm  6  the  Companies
 Act,  provides  inter  alia,  that
 wher,  a  company  has  ‘no  profits  or
 its  profits  are  inadequate  in  any
 financial  year,  it  may,  subject  to  the
 Central  Governments  approval,  pay
 to  its  Directors  including  any  Manag-
 tag|Whole-time  Director  or  Manager
 by  way  of  minimum  remuneration  an
 amount  not  exceeding  Rs.  50,000  per
 aanum  to  al]  of  them  put  together
 if  there  are  two  or  more  of  them
 holding  office  in  the  company.  This
 limit  of  Rs,  50,000  could  be  exceeded
 with  the  approval  of  the  Central  Gov-
 ernment  if  the  latter  is  satisfied  that,
 for  the  efficient  conduct  of  the  busi-
 ness  of  the  company,  the  minimum
 remuneration  of  Rs,  50,000  per
 annum,  is  or  will  be  insufficient.
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 3.  Administrative  Guidelines:

 Administrative  guidelines  were
 issued  in  November,  969  governing
 the  remuneration  payable  to  the  Ma-
 naging|Whole-time  Directors,  Mana-
 Bers  of  Public  Limited  Companies
 and  Private  Companies  which  are
 subsidiaries  of  Public  Limited  Com-
 panies.  In  vew  of  persisting  doubts
 regarding  the  Central  Government's
 powers  jn  fixing  ceilings  on  remune-
 ration,  the  Companies  (Amendment)
 Act,  974  introduced  certain  new  pro-
 visions  which  vested  the  Central  Gov-
 ernment  with  specific  powers  to  fix
 the  remuneration  of  Managiag|Whole-
 time  Directors  and  Mataagers.  The
 new  provisions  of  section  637AA
 clearly  enunciated  the  principles  that
 should  be  kept  jn  view  in  approving
 any  appointment  or  in  fixing  the  re-
 muneration  of  the  managerial  per-
 sonnel.  It  was  specifically  laid  down
 that  the  Central  Government,  while
 according  its  approval  to  managerial
 remuneration  would,  inter-alia,  have
 regard  to  “public  policy  relating  to
 the  removal  of  dispariticg  in  income”.

 4.  The  Case  for  Reduction  in  Ceilings.

 The  Central  Government  have
 carefully  reviewed  the  entire  question
 of  manageria)  remuneration  in  the
 context  of  socio-economic  objectives
 of  State  Policy  and  the  need  for  es-
 tablishiag  a  co-relation  in  managerial
 remuneration  at  comparable  levels  of
 responsibility  in  Government,  public
 sector  undertakings  and  public  limit-
 ed  companies.  In  ;hig  connection,  the
 recommendations  of  the  Study  Group
 on  Wages,  Incomes  and  Prices  (Bhoo-~
 thalingam  Committee)  whose  report
 wag  published  jn  May,  978  as  well  as
 the  recommendationg  of  the  High-
 powered  Expert  Committee  wader  the
 Chairmanship  of  Justice  Rajendra

 ‘Bachar  nave  been  taken  into  account.
 These  two  Committees  had  the  bene-
 it  of  the  views  of  various  interests

 and  bodies  representing  the  em-
 ployers,  employees,  trade  unions  etc.
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 5.  Revised  Guidelines

 The  following  revised  guidelines
 have  accordingly  been  frameq  for
 dealing  with  applications  received  by
 the  Central  Government  under  Sec-
 tidus  269,  310,  3l!,  3098  ang  198,  387
 and  388  of  the  Companies  Act,  1956:

 51,  Substantive  Remuneration
 (i)  The  maximum  remuneration

 payable  to  Managing|Whole-time  Di.
 rector  or  part-time  paid  Directors,
 Managers  from  one  or  more  compa-
 nies  put  together,  subject  to  the
 statutory  limits,  has  been  fixed  as
 under:-—

 (a)  The  salary  inclusive  of
 dearness  allowance  and  all  other
 fixed  allowances  should  not  ex-
 ceed  Rs,  60,000  per  annum;

 (b)  A  commission  on  net  profits
 upto  ]  per  cent  of  the  net  profits
 may  be  allowed  in  addition  ६०  the
 salary  as  an  incentive  for  efficient
 and  sound  management,  but  this
 should  be  at  least  20  per  cent  of
 salary  subject  to  and  overall
 ceiling  tha,  salary  plus  commis-
 sion  would  not  exceed  Rs,  72,000
 per  annum  (bonus  will  be  treated
 as  part  of  commission);

 (c)  Where  a  company  proposes
 to  pay  remuneration  in  the  form
 of  commission  on  ‘net  profits  alone,
 this  shal,  be  subject  to  a  maxi-
 mum  limi,  of  Rs.  72,000  per  an-
 num;  and

 (d)  Henceforward,  perquisites
 will  be  restricted  to  an  amount
 equivalent  to  the  annual  salary
 subject  to  a  maximum  of  Rs.
 60,000  per  annum  to  be  reckoned
 on  the  basig  of  actual  expendi-
 ture  or  liability  incurred  by  the
 company  as  provided  under  ex-
 planation  to  section  798  of  the
 Companies  Act,  1956,  There
 would,  however,  be  separate  non-
 interchangeable  ceilings  for  ¢x-
 penditure  on  pensionary  bene-
 fits,  medica}  treatment  and  hous~
 ing.  Within  this  overall  jimit,
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 the  perquisites  that  may  be  allow-
 ed  by  the  company  will  be  as  un-
 det  :—

 (i)  Company’s  contribution  to-
 wards  Provident  Fund:

 Non-iaterchangable  ceiling  of  0
 per  cent  of  salary.

 (ii)  Company’s  contribution  to-
 wards  Pension|Superannuation
 Fund:

 Non-interchangeable  ceiling  of
 5  per  cent  of  salary.

 (ii)  Gratuity:

 Payable  in  accordance  with  an
 approved  fund  and  which  doe,  not
 exceed  one-half  month's  salary  for
 each  completed  year  of  service  sub-
 ject  to  a  non-interchangeable  ceil-
 ing  of  Rs,  30,000  or  20  months’  sa-
 lary  whichever  ig  less,

 (iv)  Medical  benefits  for  selg  and
 family:

 Non-interchangeable  ceiling  of
 month’s  salary  subject  to  g  maxi-
 mum  of  Rs.  5000|-  per  aanum.

 (v)  Leave  and  leave  travel  con-
 cession.

 (vi)  Housing  including  furniture,
 fixtures,  appliances,  gas  and  ejec-
 tricity—Non-interchangeable  ceiling
 of  40  per  cent  of  salary  on  the  con-
 dition  that  l0  per  cent  of  salary
 would  be  borne  by  the  Managerial
 Personnel;

 (vii)  Free  use  of  company’s  car
 with  driver;

 (viii)  Personal  accideng  insurance;

 (ix)  Free  telephong  facility  at
 residence,

 &)  Fees  of  clubs,  subject  to  a
 maximum  of  two  clubs.  Admission
 and  lite  membership  fees  to  clubs
 Will  not  be  allowed.

 250
 ‘5.2,  Minimum  Remuneration

 In  the  event  of  absence  or  inade-
 quacy  of  profits  in  any  financial  year,
 a  cut  of  0  per  cent  will  be  imposed
 on  the  substantive  salary  whil,  the
 ceiling  on  perquisites  will  not  be  al-
 tered.  (No  commission|bonug  will  be
 payable  ita  the  case  of  absence  or  in-
 adequacy  of  profits).

 5.3.  Exceptions

 Expatriates  and  persons  possessing
 high  or  rare  skills  woulq  not  be  cover-
 ed  by  the  ceilings  on  managerial  re-
 muncration.  These  cases  will  be  de-
 cided  oy  merits.

 5.4.  Application  of  revised  guidelines

 The  revised  guidelines  will  nog  be
 applicable  to  the  existing  managerial
 personnel  in  whose  cases  approval
 have  already  been  accorded,  for  the
 remaining  duration  of  their  current
 tenure.  They  will  be  made  applicable
 to  these  persone  on  their  reappoint-
 ment  on  the  expiry  of  their  current
 tenure.

 Certifications  given  to  Hindi  Films
 with  Scenes  of  Violence

 2184,  SHRI  SARAT  KAR:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  he  pleased  to  gtate:

 (a)  whether  it  is  a  fact  that  cer-
 tificates  have  been  given  to  the  Hindi
 films  which  contain  the  scenes  of
 violence.  sex,  dacoity  and  other
 crimes  during  last  three  years;  and

 (b)  whether  some  of  such  type
 films  which  were  issued  certificates
 have  also  been  banned  later  on  and
 if  so,  the  details  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  During  the
 calendar  years  1976,  977  and  978
 the  number  of  Hindi  feature  films
 certified  for  unrestricted  public  exhi-
 bition  and  certified  for  public  exhi-
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 bition  restricted  to  adults,  wag  as
 under.—

 Year  ‘U’  certifi.  ‘A’  certi-
 cates  ficates

 7976  है  .  I03  3

 077  728  6

 3978  709  709

 The  story  content  may,  and  ja  fact
 does,  involve  depiction  of  scenes  per-
 taining  to  violence,  dacoity  and  other
 crimes,  bu;  the  films  are  examined
 by  the  Board  of  Film  Censors  i  ac-
 eordance  with  the  provisions  of  the
 Cinematograph  Act  I952  and  guide-
 lines  issued  thereunder  According
 to  these  guidelines,  the  Board  has  to
 ensure  that  anti-social  activitles  such
 84  Violence  are  ‘not  glorified  or  justi-
 fied,  that  the  modus  operandi  of  cri-
 minals  oy  other  visual,  or  words
 likely  to  incite  tha  commission  of
 offence  are  not  devicteq  and  that
 pointless  or  avoidable  scene,  of  vio-
 lence  or  cruetly  are  not  shown,

 (b)  The  films  “The  Exorcist”  (Re-
 vised)  (English)  and  “Jadu  Tona’
 (Hindi)  which  were  earlier  certified
 for  public  exhibition  restricteq  to
 adults.  were  uncertified  hy  the  Cen-
 tral  Government  in  exercise  of  the
 powers  conferred  undcy  section  6(2)
 {a)  of  th,  Cinematograph  Act  952
 on  6-2-79.

 In  978  the  Board  also  cancelled
 the  certificates  in  respect  of  the  fol-
 lowing  India,  feature  films:—

 a  ILAYA  THALAT
 (TAMYL)

 (2)  AVALUDE  RAVUKAL  (MA-
 LAYALAM)

 (3)  SATHRATHIL  ORU  RATHRI
 (MALAYALAM)

 MURAI

 (ay  THAMBURATTY  (MALA-
 YALAM)

 (5)  CHAL  MAHANARANGA
 (TELUGU)

 tos
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 These  films  were  exhibited  in  a  form
 other  than  the  ones  in  which  they
 were  certified  Applicants  of  some
 of  these  films  have  challenged  the
 cancellation  orderg  in  court,  of  law.
 These  cases  are  sub  judice.

 Contract  with  Foreign  जा  Companies
 for  Exploration  of  Off-Shore  and  On-

 Shore  Oil  Resources

 2185,  SHRI  6.  छू  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  what  are  the  details  regarding
 contracts  entered  into  by  India  with
 foreign  oil  companies  for  exploration
 of  off  shore  ang  on-shore  oil  resources
 in  the  country  during  the  last  two
 years  avd  the  areas  allotted  to  cach
 company;  and

 (b)  what  is  the  number  of  cases
 in  which  such  agreements  are  pro-
 90860  to  be  reviewed?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA):  (a)  No
 contract  for  exploration  involving
 any  kase  of  areas  wag  entered  into
 with  any  foreign  company  in  the  last
 tyro  years.

 (b)  Does  not  arise.

 Names  of  Hydel  Project  in  each  State

 2i86  SHRI  DURGA  CHAND:  Will
 the  Minister  of  ENERGY  be  pleased  to
 state:

 (a)  the  names  of  Hydel  Projects
 in  each  State  on  which  work  is  in
 progress  at  present;

 (b)  the  date  on  which  each  project
 was  cleared  and  the  date  on  which
 the  work  on  each  project  started;

 (c)  what  was  the  scheduled  dates
 of  completion  in  each  case  separately
 ang  what  are  the  reasons  for  delay;
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 (१)  what  was  the  original  estimat-
 ed  expenditure  on  each  project  and
 what  is  the  present  estimate;

 (०)  by  when  the  each  project  is
 likely  to  be  completed;  and  to  what
 extent  there  had  been  a  loss  on  ac-
 count  of  non-completion  of  these  pro-
 jects  as  per  scheduled  programme;
 and

 (fy  what  effective  steps  are  Leing
 taken  to  expedite  the  completion
 of  cach  project?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 to  (f).  The  information  in  respect  of
 sanctioned  hydro-electric  projects,  in-
 cluding  original  and  present  cost
 estimates,  is  contained  in  the  State-
 ment  Jaid  on  the  Table  of  the  House
 (Placed  in  Library.  See  No.  LT-4048!

 79).  The  data  regarding  the  schedul-
 ed  dates  of  commissioning  of  the
 various  projects  is  baseq  on  the  posi-
 tion  which  emerged  at  the  recent  Plan
 discussions  with  the  States.

 Delays  in  the  execution  of  hydro-
 electric  projects,  where  they  occur,
 080  be  caused  by  more  than  one  factor.
 The  progress  of  civil  and  electrical
 works,  the  timely  availability  of  funds
 and  supply  of  equipment  are  the  broad
 areas  between.  which  coordination  has
 to  he  effected,

 A  separate  Monitoring  Cell  has  been
 set  up  in  the  Central  Electricity
 Authority  (CEA)  to  watch  the  pro-
 Sress  of  works  on  each  hydro-electric
 Project  in  the  country.  Among  other
 ria  the  equipments  likely  to  be  on
 ths  critical  path  are  identified  and

 ;  vorkel
 sn

 schedules  for  delivery
 have  ~

 out.  High-level  discussions
 4

 en  arrange  in  the  Ministry  of
 nergy  with  the  manufacturers  to

 i
 noe

 timely  supply  of  the  equip-
 Cra”

 The
 Monitoring  Cell  in  the

 objecti
 5s  devised  and  circulated ve  formats,  for  the  purpose  of
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 reviewing  progress  of  works,  to  the
 project  authorities  who  are  assisted
 by  the  CEA  in  the  matter  of  avail-
 ability  of  scarce  materials,

 The  State  authorities,  as  the  imple-
 menting  agencies  for  most  af  the  pro-
 jects,  have  been  advised,  from  time
 to  time,  to  set  up  appropriate  monitor-
 ing  organizations  with  a  view  to
 speedily  identifying  ang  resolving
 bottlenecks  in  the  execution.

 Number  of  Villages  Electrified  in  each
 State

 2187,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  ENERGY  5९  pleased
 to  state:

 (a)  the  number  of  villages  in  each
 State  which  have  so  far  been  electri-
 fied  against  the  total  number  of  vil-
 lages  in  cach  State  and  what  is  the
 percentage;

 (b)  the  number  of  villages  in  cach
 State  which  are  proposed  to  “e  elec-
 trified  during  the  next  five  years,
 year-wise;  and

 (c)  by  when  all  the  villages  in
 each  State  are  likely  to  be  electrified?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 There  are  5.76986  cillages  in  India.
 2.25,022  villages  were  electvified  as  on
 Slst  December,  1978,  State-wise
 details  are  given  in  the  statement  en-
 closed.

 (b)  The  draft  Five-Year  Plan  978—
 83  envisages  electrification  of  one  lakh
 additional  villages  in  the  country.
 State-wise  details  are,  however,  not
 indicated.

 (c)  On  the  basig  of  the  plans  pre-
 pared  by  different  States  electrifica~
 tion  of  all  the  villages  ig  expected  to
 be  completed  by  1994-95.
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 Statement

 INHABITED  VILLAGES  ELECTRIFIED—97:  CENSUS

 States/U.Ts.  Total  Villages  ५८  villages No.  of  electrified  electrified
 villages.  as  on  as  on

 3i-32-4978  3I-32-3978

 22

 I.

 2.

 3-

 e

 AndhraPradesh  .  (27,221  3  5,080,  Ba 4
 Asam...  lw  2I,995  2,472  tia

 Bihr  +  67,566  «8,856  27°9
 Gujarat  :  +  18,275,  8,922  48-8

 Haryana  6,797  5५797  ६700  ०

 Himachal  Pradesh  .  :  a  16,916  8,048  47  6

 Jammu  &  Kashmir.  ee  6,503  4,064  (b)  62'5
 Karnataka.  :  a  26,826  152455,  57  6

 Kerala.  ?  1,268  I,230  97°0

 Madhya  Pradesh  .  70,883,  8,799,  26-5
 Maharashtra.  :  95:78  22,518  62°9

 Manipur  oo.  .  1,949  235  (a)  ली

 Meghalaya  +  +  4583  435  95

 Nagaland  960  257  26:8

 Orissa.  46,992  14,257  90°38

 Punjab  +  वि  वि  12,188  12,126  ({)  ‘100°

 Rajasthan.  lw  »  33:305  10,698  gar
 Sikkim...  215,  48  22°3
 TamilNadu  ween  15:735,  35595  98°7

 Tiipwa.  lke  49727  496  to"  5
 UttarPradsh.  ¥,I2,56%  95,564  8775
 West  Bengal.  .  38,074  11,964,  3!

 Total  (Stats)  ee  5s71, 2510  223,780  39°2

 A&NIsland.  rr re  Ow,  390  7  182

 Arunachal  Pradesh.  w  2,973  746  4°9

 Chandigarh.  °  .  नि  26  26  100°0

 D&N  Haveli.  :  न  72  52  72°2

 »  Delhi.  .  .  .  .  ड़  *  243  243  I90°0
 en
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 t  2  3  4  5

 6.  Goa  Daman  &  Diu.  409  347  84°8
 7.  Lakshadweep  70  9  go'o
 &  Mizoram  .  .  .  229  75  6-5
 9.  Pondicherry  .  333  333  100°  0

 ‘ToTaL  (U.  Ts.)  49085  I,242  26°5

 TcTAL  (All-India)  ही  5175:996  2,25,022  39°  7

 (-}  )  —62  villages  have  been  declared  uninhabited.

 (a)  —As  on  31-3-1978.

 T.V.  Centre  in  Saurashtra

 2188,  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  the  number  of  T.  V.  sets  ope-
 rating  in  Saurashtra;  att  well

 (b)  whether  it  is  a  fact  that  they
 depend  on  programmes  from  Pakis-
 tan  and  Abu  Dhabi;  and

 (९)  if  so,  why  hag  the  Government
 not  yet  decided  to  give  a  T.  V.  Cen-
 tre  to  Saurashtra?

 THE  MINISTER  OF  INFURMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  According  to  in.
 formation  available  from  P&T  Depart-
 ment,  433  TV  licences  were  in  force
 in  Saurashtra  region  ag  on  0-9-1978,

 (b)  It  is  opcasionally  possible  to
 receive  television  signalg  in  Saurash-
 tra  from  Pakistan  and  Abu  Dhabi.
 Thig  reception  is  on  account  of  freak
 atmospheric  conditions  and  does  not
 fall  in  the  category  of  a  regular
 service,

 fn”)  La
 view  of  the  constraints  on

 rs
 n  Tesourees,  it  is  not  possible

 a
 set  up  T.V.  Centre  in  Saurashtra

 uring  the  Sixth  Plan  period.

 (b)—As  on  0-6-1978.

 Exploitation  of  areas  in  M.P.  bearing
 Lime  Stone,  Bauxite  ang  Rock

 Phosphate

 2189.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ma-
 dhya  Pradesh  has  large  mineral  areas
 with  various  types  of  mining  raw
 materials  of  which  hardly  50  per  cent
 is  properly  tapped  and  utilised;

 (b)  whether  Directorate  of  Re-
 gional  Research  Laboratory  Hydera-
 bad  had  appointed  a  committee  and
 had  recommended  getting  up  a  Na-
 tional  Laboratory,  working  under  the
 Council  of  Scientific  and  Industrial
 Research  in  M.P.  for  Mines/Mineral/
 Forest  Resources;

 (c)  whether  Government  have  re-
 served  large  areas  bearing  lime
 stone,  Bauxite  and  Rock-phosphate
 in  M.P,  to  be  exploited  by  the  public
 sector,  if  so,  what  are  the  plans;  and

 (d)  whether  Government  consider
 releasing  such  areag  for  exploitation
 in  minerals  by  private  sector?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a),

 (c)  and  (d),  Madhya  Pradesh  is  one



 vation  has
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 of  the  principal  mineral  producing
 States  in  the  country.  During  1978,
 Madhya  Pradesh  reporteg  production
 of  22  minerals  including  minor  mine~
 tals  as  a  single  group.  This  State  is
 the  sole  producer  of  diamond  and  dur-
 ing  १४7  it  was  the  largest  producer
 of  diaspore,  pyrophyllte  and  hme
 stone,  second  largest  producer  of  iron
 ore,  bauxite,  corundum  and  dolomite
 and  the  third  largest  producer  of  coal
 and  manganese  ore  in  the  country.

 The  State  Government,  at  the  in-
 stance  of  the  Central  Government,  has
 reserved  large  Lime  stone  and  Bauxite
 bearing  areas  for  exploitation  by  the
 public  sector  units  of  the  Central
 Government.  The  State  Government
 hag  also  reserved  certain  Lime  stone
 and  Bauxite  bearing  areas  for  exploi-
 tation  under  the  State  sector,  most  of
 which  are  already  under  active  ex-~-
 ploitation,  Certain  limestone  bearing
 areas  in  Satna,  Jabalpur,  Durg  and
 Bilaspur  Districts  in  Madhya  Pradesh
 and  bauxite  bearing  areas  in  Shahdol,
 Bilaspur,  Mandla,  Suruja  and  Raigarh
 Districts  and  Baihar  Tahsil  of  Bala-
 ghat  District  have  been  reserved  keep-
 ing  in  view  the  current  and  future
 requirements  gf  public  sector  steel
 and  aluminium  plants  respectively.
 Some  of  the  bauxite  deposits  in
 Mandla,  Bilaspur  and  Shahdol  Dis-
 tricts  are  already  being  utilised  by
 Bharat  Aluminium  Company  Limited
 for  production  of  aluminium  at  their
 Korba  smelter.  In  respect  of  deposits
 in  Surguja,  a  project  report  for  setting
 up  of  a  large  export-oriented  alumina
 plant  was  got  prepared  by  Russian
 Cansultants,  but  the  project  could  not
 be  taken  up  ag  it  was  not  found  feasi-
 ble.  Further  exploration  in  thig  Dis-
 trict  is  continuing.  In  respect  of
 certain  bauxite  areas  in  Satna  Dis-
 trict  which  were  earlier  reserved,  the
 State  Government  has  been  advised
 that  there  was  no  objection  to  release
 the  area  from  reservation.  Regard-
 ing  Line  Stone  areas,  the  reser-

 to  be  done  with  refer-
 ence  to  long-team  needs  of  the  exist-
 ing  steel  plants.  Certain  Lime  Stone
 areas  in  Madhya  Pradesh  are  already
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 supplying  to  Bhilai,  Rourkela  and
 Durgapur  steel  plants.

 Madhya  Pradesh  Government  has
 Yreserved  the  rock  phosphate  deposits
 of  Jhabna  District  for  exploitation  in
 the  Public  Sector,  The  State  Govern~
 ment  is  already  working  the  deposits
 in  some  areas  of  Jhabua  and  Sagar
 Districts.

 The  need  for  continuing  reservation
 of  areas  for  exploitation  under  Public
 Sector  is  reviewed  from  time  to  time.

 (b)  Based  on  the  recommendations
 of  the  Committee  constituted  by  the
 State  Government,  which  included
 representatives  of  Council  of  Scienti-
 fic  and  Industrial  Research,  a  proposal
 for  the  setting  up  of  a  laboratory
 under  the  C.S.LR.  in  Madhya  Pradesh
 has  been  appraved  by  the  Governing
 body  of  C.S.LR.  The  Committee  has
 identified  three  major  areas  of  thrust
 for  research  ang  development  efforts
 in  the  State,  namely  (i)  forest  (ii)
 minerals  and  (iii)  agro-products.

 Increase  in  the  price  of  Petroleum
 producetg  due  to  hike  in  price  of

 crude  oil

 2190.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  Government  are  con-
 templating  to  increase  the  prices  of
 Petroleum  products  due  to  hike  in  the
 prices  of  crude  oi]  in  international
 market;

 (b)  what  is  the  total  quantity  of
 imported  crude  oi]  and  petroleum
 protucts  during  the  years  1976,  977
 and  1978,  and  what  are  the  anticipat~-
 ed  imports  required  for  the  year
 i979;

 (c)  whether  the  Bombay  Taxi-
 men’s  union  hag  protested  against
 such  price  increase;  and

 (d)  in  the  event  of  price  rise,  what
 will  be  the  incidence  of  burden  on
 the  commen  consumer,  industrial
 production  and  Transport  fare  and’
 freights?  ,  |  Qt $  TO,
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)
 Various  alternative  proposals  are
 under  consideration.  No  final  decision
 has  yet  been  taken.

 (b)  Total  quantity  of  crude  oil  and
 products  imported  in  1976,  ३  and
 7978  and  estimates  for  979  are  given
 below:—

 in  ‘000  tonnes.

 Crude  ——  Products

 1978.  4092  2340

 977  et  74850  2709

 9798  7  34697  3888

 1979  36500  4775
 (Estimated)

 (c)  Yes,  Sir.

 (d)  The  pasic  prices  of  petroleum
 products  have  not  yet  been  changed.
 information  relating  to  the  burden
 arising  out  of  the  changes  effected  by
 the  Finance  Bill,  1979-80  is  not  readily
 available.

 Effect  on  Taj  Mahal  and  Ghana  Birds
 1  Sanctuary  due  to  pollution
 है  229l.  DR.  VASANT  KUMAR
 PANDIT;  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  re-
 nowned  orniologist  scientists  have
 given  several  warning  of  a  grave
 threat  to  the  Ghana  Birds  Sanctuary at  Bharatpur  due  to  Mathura  Oil
 Refinery;

 (b)  what  new  studies  and  surveys
 “have  Government  made  to  fing  the
 quantum

 a
 pollution  and  its  effect

 wen  the  Birds  Sanctuary,  if  so,  what are  the  findings:  and
 (c)  what  preventive  steps  have

 joer  planned  by  Government  to  pre-

 vent  environmental  pollution  by  the
 Refinery,  causing  drastic  affect  on  the
 entire  ecology  of  Uttar  Pradesh  and
 Rajasthan?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes,
 Sir.  Apprehensions  had  Leen  expres-
 sed  in  same  quarters  about  the  possi~
 ble  adverse  effects  of  pollution  from
 the  Mathura  Refinery  on  the  Ghana
 Bird  Sanctuary  at  Bharatpur,

 (b)  The  Government  had  asked  the
 Expert  Committee  which  was  earlier
 appointed  ‘by  the  Government  to
 advise  Indian  Oil  Corporation  Ltd.  on
 the  pollution  control  measures  to  study
 and  report  on  the  effects  of  the  effl-
 uents  of  the  refinery  on  the  Bharat~
 pur  Bird  Sanctuary  also.  The  Com-
 mittee  after  detailed  studies  and  on
 the  basis  of  discussions  held  with  Dr.
 Salim  Ali  anq  advice  received  from
 renowned  worlg  authorities  on  the
 preservation  of  birds  such  as  the  Royal
 ‘Society  for  the  Protection  of  Birds
 U.K.,  the  Nature  Conservancy  Council
 U.K.,  and  the  Wild  Fowl  Trust  ete.
 has  in  its  report  submitted  to  the  Gov-~
 ernment  come  to  the  conclusion  that
 “so  far  as  the  effect  an  the  Bharatpur
 Bird  Sanctuary  is  concerned,  it  hag
 beeh  establisheg  that  there  is  no
 likelihood  of  any  adverse  effect  either
 on  the  birds  or  plant  life  at  Bharat-
 pur  on  account  of  the  Refinery”.

 (c)  The  Government  arc  determin-
 eq  to  take  all  steps  as  are  necessary
 to  ensure  that  the  environmental  im-
 pact  of  the  Mathura  Refinery  is
 minimum.  The  Expert  Cammittee
 appointed  by  the  Government  has
 suggested  various  measures  to  be
 adopted  by  LOC,  in  implementing
 efftctive  pollution  control  measures.
 As  per  the  Committee  repoit  the
 increase  in  the  level  of  suyhur
 dioxide,  which  is  the  main  atmos-
 pheric  pollution  from  the  refinery,  at
 Bharatpur  would  be  negligible.  Sa
 far  as  liquid  effluents  are  concerned,
 the  Expert  Committee  has  observed
 that  there  are  no  chances  of  the
 refinery’s  effluent  ever  coming  in  con~
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 tact  with  water  courses  around  the
 Bharatpur  Bird  Sanctuary  even  during
 floods  or  by  accidents.  So  far  ag  the
 effluents  to  be  discharged  into  Yamuna
 river  ig  concerned,  it  woul  be  treat-
 ed  so  that  the  quality  is  of  acceptable
 level.  As  far  as  possible  this  wa‘er
 will  be  used  for  irrigation  purposes.
 Even  when  it  becomes  necessary  to
 discharge  it  into  the  Yamuna  river,
 the  river  water  will  be  suitable  for
 human  consumption  after  usual
 municipal  treatment  even  during  dry
 season,

 Report  of  Press  Commission

 2i92.  SHRI  छू.  LAKKAPPA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleaseg  to  state:

 (a)  when  the  Press  Commission  is
 likely  to  submit  its  Report;  and

 (b)  whether  the  Commission  is
 likely  to  submit  an  interim  report
 before  submitting  itg  final  report,  and,
 if  so,  when  it  is  expected?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K,  ADVANI):  (a)  The  Commis-
 sion  wags  expected  to  submit  its  report
 by  ist  June,  1979,  However,  it  has
 sought  extension  of  itg  term  upto  3ist
 December,  979  by  which  time  it
 shoulg  be  in  a  position  to  submit  its
 report.

 (b)  The  Commission  does  not  have
 any  plan  to  submit  an  interim  report.

 ‘A’  and  ‘U’  Certificates  granted  to  films
 containing  scenes  of  violence

 2193.  SHRI  CHHITUBHAI  GAMIT:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  the  number  of  films  containing
 acenes  of  violence,  sex,  0820० ७५  and
 other  crime  which  have  been  given
 ‘A’  certitleates  and  U’  certificates;  and
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 (b)  whether  there  have  been  ins-
 tances  where  a  certificate  was  issued
 despite  rejection  by  the  Censor  Board
 during  the  period  from  the  lst  April,
 3977  to  the  30th  December,  i978?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K  ADVANI):  (a)  During  the  cal-
 endar  years  977  and  978  the  total
 number  of  Indian  and  foreign  feature
 films  certified  for  unrestricted  public
 exhibition  and  certified  for  public
 exhibition  restricteq  to  adults  was  as
 under:

 Year  ‘U?  certificates  ..‘A’  certificates

 i977  662  87

 978  659  99

 The  story  content  may,  and  in  fact
 does,  involve  depiction  of  scenes  per-
 taining  to  violence,  dacoity  and  other
 crimes,  but  the  films  are  examined  by
 the  Board  of  Film  Censors  in  accord-
 ance  with  the  pravisions  of  the
 Cinematograph  Act,  i952  and  guide
 lines  issued  thereunder.  According  to
 these  guidelines,  the  Board  hag  to
 ensure  that  anti-social  activities  such
 as  violance  are  not  glorified  or  justi-
 fied,  that  the  modus  operandi  of  eri-
 minals  or  other  visuals  or  words  likely
 to  incite  the  commission  of  offence  are
 not  depicted  and  that  pointless  or
 avoidable  scenes  of  violence  or  cruelty
 are  not  shown.

 (b)  One  film  “Chanda  Marutha”
 (Kannada),  which  was  refused  8

 certificate  by  the  Boarg  of  Film  Cen-
 sors,  was  later  certified  by  Govern-
 ment.

 Production  of  Nutrients  Fertilizers  in
 Bihar

 2194,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleaseq  to  state:

 (a)  the  total  production  of  nutri-
 ents  fertilizers  in  the  State  of  Biher

 Eon we  Pde  #
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 during  the  year  i978  as  against  the
 requi:cmeats  of  the  State;  and

 ! *  (b)  the  necessary  steps  Govern-
 ment  propose  to  take  to  meet  the  full
 requirements  of  the  State?

 THE  MINISTER  OF  PETROLEUM;
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)  The
 production  and  requirements  of  ferti-
 lizers  in  Bihar  during  the  year  1978-
 79  are  given  pelow:

 Expected  production  in  1978-79

 3  aremeneestemeninng

 (Figures  in  ‘ooo  tunnes)
 Requirements  for  agricultural
 year  1978-79  (February,  1978—

 January,  1979)»

 P,O;  N  P,O,  Kyo

 V7  336°  77  29°  I4.  1ढु्11

 (b)  As  against  the  requirements  of
 Bihar  State  given  in  reply  to  part  (a)
 above,  the  Ministry  of  Agriculture
 have  made  the  following  allocations
 for  supplies  to  be  made  by  the  domes-
 tic  manufacturers:  -—~

 (In  ‘ooo  tonnes)
 N  POs  Ky

 3049  95  20°22  2°80

 The  remaining  gap  was  to  be  met
 from  the  imported  fertilizers  supplied
 by  the  Central  Fertilizer  Pool.

 Racket  in  Sale  of  Indian  Feature
 Films

 2195.  SHRI  EDUARDO  IFALEIRO:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  a  multi-crore  racket  involving
 Wlegak  video-taping  and  selling  of
 Indian  feature  filme  abroad  has  put
 the  film  export  trade  in  a  quandary
 and  is  causing  loss  of  foreign  eX~-
 change  to  the  extent  of  more  than
 rupees  9  crore  per  year;

 (b)  whether  Government  ig  aware
 about  300  titles  of  Indian  Wilms  in-
 cluding  current  box  office  hits  like

 Don’,  ‘Satyam  Shivam  Sundaram’,
 ‘Hecralal  Pannalal’,  Pati  Patni  Aur
 Woh},  and  ‘Parvarish’  have  already
 been  illegally  video-iaped  and  sold;
 and

 (c)  if  so,  what  steps  have  Govern-
 ment  taken  to  destroy  this  racket?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b).  Gov-
 ernment  is  aware  of  trading  of  Indian
 feature  films  fo  unauthorised  terri-
 tories  and  also  of  the  availability  of
 video-tapes  of  Indian  feature  films  in
 international  market  without  due
 sale  of  such  rights.  However,  the.
 total  exports  of  Indian  feature  films
 in  the  last  3  years  have  ranged  bet-
 ween  Rs.  7-9  crores  per  year.  It  is
 thus  unlikely  that  the  quantum  of
 loss  of  foreign  exchange  resulting
 from  this  activity,  could  be  anywhere
 near  Rs.  9  crores  per  year.  Govern-
 ment  have  no  information  on  the
 exact  number  of  titles  that  have  been
 video-taped  and  sold  or  whether
 ‘Don’,  ‘Satyam  Shivam  Sundoram’  too
 have  been  duplicated.

 (ला  M/s,  Esquire  Video  Film  Ser-
 vices  Pvt.  Ltd,  Bombay  have  been
 given  licence  for  the  manufacture  of
 video-cassettes  of  Indian  films.  This
 firm  has  entered  into  an  agreement
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 with  the  Indian  Motion  Pictures  Ex-
 port  Corporation  appointing  the  latter
 as  its  sole  selling  agents  for  the  sale
 of  the  video-tape,  manufactured  by
 this  firm.  It  iy  “OpEd  tis  will  put
 some  check  on  the  illegal  video-tapmg
 of  Indian  films  ‘now  going  on  in
 foreign  countries.

 Production  of  Power  Alcohol
 from  Sugarcane  Juice

 2196.  SHRI  A.  R,  BADRI  NARA-
 YAN;

 SHRI  P.  M.  SAYEED:
 SHRI  M.  V.  CHANDRA

 SHEKHARA  MURTHY:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  technical  feasibility  and
 economic  viability  of  producing  power
 alcohol,  directly  from  sugarcane
 juice;

 (b)  if  so,  whether  this  process  has
 already  been  adopted  in  one  foreign
 country;

 (c)  if  so,  whethey  fina}  decision  has
 been  taken;  and

 (d)  if  not,  when  the  same  is  likely
 to  be  taken?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)  Yes,
 Sir  A  Committee  of  technical  ex-
 perts  is  being  constituted  who  will,
 inter-alia,  examine  the  technical  fea-
 sibility  and  economic  viability  of  pro-
 ducing  alcohol  direct  from  sugarcane
 juice,

 (b)  Brazil  is  reported  to  have  car-
 ried  out  this  experiment.

 (c)  and  (d).  The  final  decision  by
 the  Government  wil}  depend  On  the
 recommendations  of  the  Technical
 Committe,  referred  to  cy  the  reply
 to  part  (a),  which  will  have  to  be
 followed  up  by  auch  detailed  techno
 economic  feasibility  studies  ag  may
 be  called  for.
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 Agency  Handling  Publicity  of  Benga?
 Lamps  Limited

 2197.  SHRI  c.  छू  CHANDRAPPAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 advertising  and  publicity  of  Bengal
 Lamps  Ltd.  is  handleq  by  an  agency
 called  “Adsystem”;

 (b)  whether  it  is  also  aT  “gact  that
 the  advertisemen,  budget  of  the
 company  has  increased  @ofSiderably
 after  this  new  advertising  agency  has
 started  handling  the  advertisecrrents; 4
 if  so,  the  year-wise  expenditure  of
 advertisement  for  three  years;

 (c)  whether  Government  have
 looked  into  the  fact  that  this  adver-
 tising  agency  is  one  which  is  manag-
 ed  and  run  by  the  close  relations  of
 the  Directors  of  the  company;  and

 (a)  ig  so,  whether  Government  pro-
 pose  to  take  any  action  against  the
 company  for  indulging  in  these  ille-
 gal  practices?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  Tay  Yes,  Sir.
 It  is  presumed  that  the  question  re-
 lates  to  M/s  Bengal  Electric  Lamp
 Works  Limited:

 (b)  Yes,  Sir.  The  year-wig,  expen-
 diture  spent  on  advertisement  are  85
 follows  for  the  three  years:

 Year  ended  Amoun
 Rs.

 gr  -3-76  8,84,294
 31-9-977  17,26,204,

 gi-3-78  मु  »  16,46,588

 (e)  and  (da).  A  relative  of  the  ma-
 naging  director  of  the  company  ig  re-
 ported  to  be  working  in,  “Adsysteta”.
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 ‘However,  this  relationship  is  not  one
 which  attracts  the  provisions  of  the
 Companies  Act,  1956.  As  such,  there
 js  no  question  of  taking  any  action
 for  indulging  in  any  illegal  practice
 on  this  account.

 Expansien  of  Goa  Shipyard

 2i98,  SHRI  VASANT  SATHE:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government  have  for-
 mulated  a  plan  for  expansion  of  Goa
 Shipyard  during  the  Five  Year  for
 1978-79,  to  1982-83;  and

 (b)  if  so,  details  of  the  plan  formu-
 lated/finalised  and  cleared  by  the
 Planning  Commission  and  the  order
 of  investment  likely  to  be  available

 for  execution  of  the  proposal  during
 1979-80  and  the  progréss  réported  for
 1978-797,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SINGH):  (a)  and  (b).
 The  Government  have  not  formula-
 ted  any  specific  expansion  scheme  for
 Goa  Shipyarg  for  the  Five  Year  Plan
 from  1978-79  to  1982-83.  However,
 schemes  have  been  sanctioned  for
 augmenting  facilities  as  and  when  re-
 quired.  Currently,  the  Goa  Shipyard is  implementing  g  project  for  creating
 additional  facilities  such  88  construc-
 tion  of  fitting-out  jetty,  dredging,  ex-
 pansion  of  Assembly  Bay,  etc.

 Joing  venture,  with  Australia

 ome
 SHRI  MADHAVRAJ  SCIN-

 MINES
 the  Minister  of  STEEL  AND

 S  be  pleased  jo  state:
 (a)  whether  the  talk,  with  regard to

 setting  up  joint  oe  2५  ४  with
 Australia  in  mining  was  discussed
 wth  the  Prime  Minister  of  that  coun- TY  during  his  yecent  visit;  and

 (b)  it  0  detai
 come  therejte

 ls  therein  and  out

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  The  subject  was  discussed
 with  the  Australia,  Prime  Minister
 during  his  recent  visit  to  India.  The
 discussions  were  essentially  of  a  pre-
 liminary  nature  and  nothing  concrete
 has  emerged  as  yet,

 सूचता  झौर  प्रसारण  मत्रालय  हारा  नए  पदों  के  लिए
 चित्त  मे  तालय  से  स्वीकृति  सांगा.  जाना

 2200.  श्री  नवाध  सिह  चौहान  :  क्या
 हौर  प्रसारण  मंत्नी  यह  बताने  की  कृपा  करेंगे  टुक

 क)  सूचना  और  प्रसारण  मंत्रालय  ने  गत
 दो  वर्षों  के  दौरान  ऐसे  कितने  नये  पदों  को  बनाने  के
 लिए  स्वीकृति  मांगी  थी  जिनका  वेतन  i500  ere
 से  श्रधिक  है;

 (ख)  उन  पदों  का  ब्यौरा  क्या  है  जिनके  लिए
 वित्त  मंत्रालय  ने  स्वीकृति  दी;

 (मे)  किनसे  मामलों  में  सूचना  शौर  प्रसारण
 मंत्रालय  ने  सविस  इस्सपेक्शन  यूनिट  की  मदद  चाही

 (8)  कया  ऐसी  मदद  दी  गयी  थी  भ्रौर  यदि  नहीं तो  उसके  क्या  कारण  हैं;  शौर

 (४)  क्या  सविस  इन्सपेक्शन  यूनिट  ने  सूचना
 झौर  प्रसारण  मंत्रालय  के  वाणिज्यिक  केन्द्रों  का
 निरीक्षण  किया  था  और  यदि  हां,  तो  निरीक्षण  का  क्य
 परिणाम  निकला  ?

 सूधना  झौर  प्रसारण  मंत्री  (श्री  लाल  कृष्ण
 आ्ाडबाणी )  :  (क)  प्रौर  (ख)  गत  दो  वर्ष  के  दौरान
 न्यूनतम  500  रुपए  शौर  इससे  अधिक  प्रतिसास  के
 बेतन  वाले  34  नए  पद

 ह्
 किये  गये  थे  ।  इनका

 ब्यौरा  संलग्न  विवरण  में  गया  है  t

 (ग)  झौर  घ)  सात  ।  संलग्न  विवरण  में
 क्रम  संख्या  5  TL  तक  के  सम्मुख  भिर्दिष्द  पद  वित्त
 मंत्रालय  की  स्टाफ  निरीक्षण  यूनिट  की  सिफारिश  पर
 मंजर  किए  गए  भे  और  एक  पद  (क्रम  संख्या  )  इस
 मंत्रालय  की  इंटर्नेल  वर्क  स्टडी  यूनिट  की  सिफारिश  पर
 सृजित  किया  गया  था  ।  शेष  पदों  के  सूजन  के  लिए
 इसकी  सहायता  नहीं  मांगी  गई  थी  1

 (७)  स्टाफ  निरीक्षण  यूनिट  ने  झ्राकाशवाणी  के
 वाणिज्यिक  प्रसारण  केन्द्रों  का  निरीक्षण  महीं  किया
 है  ।  तथापि,  उसने  दूरदर्शन  के  सात  बाणिज्यिक  केन्द्रों
 का  निरीक्षण  किया  है  भौर  इसकी  रिफोड़  सरफार  द्वारा
 स्वीकार  कर  ली  गई  है  1  उसको  कार्यान्वित  करने  की
 कार्रवाई  चल  रही  है  1
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 तथापि,  यह  उल्लेखनीय  है  कि  इस  संत्रालय  की
 इन्टर्नल  वर्क  स्टडी  थूनिट  ते  भ्राकाशवाणी  के  वाणिज्यिक
 प्रसारण  केन्द्रों  में  केन्द्र  निदेशकों  के  दर्जे  के  भ्रध्षिकारियों
 के  होते  के  अपन  को  जांच  की  थी  t  इस्टर्नल  वर्क  स्टडी  यनिट
 के  हस  निष्कर्ष  की  कि  मौजदा  पदुचति  जारी  रहनी
 शाहिए,  जांच  को  गई  a  यह  महसूस  किया  गया  कि
 इम्टनेल  वर्क  स्टडी  यनिट  की  रिपोर्ट  ठोस  निर्णयों  के
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 लेने  के  लिये  पर्याप्त  आधार  नहीं  अम  सभी,  क्योंकि  हने
 केन्द्रों  का  स्टापिंग  पैटर्न  झावश्यक  रूप  से  वाणिण्यिक
 दष्टिकोण  से  प्रबंध  की  आवश्यकताध्ोो  पर  निर्भर
 करेगा  त  यह  महसूस  किया  गया  कि  इस  पहल  का
 ब्रध्ययन  फिसी  विशेषज्ञ  प्रबंध  सलाहकार  से  कराया
 जाना  चाहिए  |  एस  प्रकार  का  भ्रध्यमन  होने  तक  यमान
 स्थिति  बनाए  रखने  का  निर्णय  लिया  गया  है  ।

 विवरण

 1977-78  और  1978-79  (282-1979  तक  )  के  वित्तीय  वर्षों  के  दौरान  वित्त  मंत्रालय  की  स्वीकृति  से
 सूचना  भौर  प्रसारण  मत्नालय  में  मज्र  किए  गए  न्यूनतम  i500  रुपये  और  उससे  प्रधिक  प्रति  मास  के

 बेतन  वाले  पदों  का  ब्यौरा  ।

 क्रम  पदताम'  वेतनमान  कैफियत
 सख्या

 |  2  3  4

 श्पये
 —™

 .  निदेशक  (सतर्कता)  मुख्य  सचिवालय

 2.  उप  सचिव  (प्राकाशवाणी  धौर  दूरदशन
 के  लिए  स्वायत्सता  सम्बन्धी  कार्य  दल  )

 3.  विशेष  काये  प्रधिकारी  (झाकाशवाणी  और  दूरदर्शन
 के  लिए  स्वायत्तता  सम्बन्धी  कार्य  दल)

 4.  उप  महानिदेशक,  दूरदशेन  महानिदेशालय
 (मुख्यालय )

 5.  निदेशक,  दूरदर्शन  केन्द्र  प्रमृतसर

 6.  कार्यभारी  इंजीनियर,  दूरदर्शन  केन्द्र,  अमृतसर

 7.  निदेशक,  उपग्रह,  दूरदशेन  केन्द्र,  हैदराबाद

 8.  निदेशक,  उपग्रह  दूरदर्शन  केन्द्र,  कटक

 a.  कार्येभारी  इजीनियर,  उपग्रह  दूरदर्शन  केन्द्र,
 दिल्ली

 100  कार्यभारी  इंजीनियर,  उपग्रह  दूरदशेन  केन्द्र,
 हैदराबाद

 a  .  कार्यभारी  इंजीनियर,  उपग्रह  दुरव्शन  केस,
 कटक

 2.  सचिय,  प्रेस  झायोग

 i3.  निदेशक  (प्रशासन),  प्रेस  श्रायोग

 ३4,  निदेशक  (समन्वय),  प्रेस  झ्रायोग

 2000-2250  यह  1500-2000,  रुपये  के  वेतन-
 मान  में  उप  सचिव  के  एक  स्थायी
 पद  के  बदले  में  हैं।

 1500-2000  }
 उप  सचिव  का  यह  पद  उस  तारीख

 से  समाप्त  हो  जायेगा  जिससे  विशेष
 2500-2750  |  काये  अधिकारी  का  पद  भरा  जाएगा

 2000-2250  यह  2250-2500 रुपये  के  बेतनमान
 में  भ्रपर  महानिदेशक  के  पद  के
 बदले  में  है

 1500-2000

 1500-1800

 I500-2000  यह  100-1600  रुपये  के  बेतन-
 मान  में  केन्द्र  निदेशक  के  वर्तमान
 पद  के  बदले  में  है  जिसे  समाप्त
 कर  दिया  गया  है।

 i500-2000  “तदैव--

 1500-1800

 1500-1800

 1500-1800

 3500  (नियत)

 1500-2000

 1800-1800
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 MR.  SPEAKER:  Papers  to  be  laid.

 (Interruptions) के  के

 MR.  SPEAKER:  I  have  not  allowed
 anybody.  Don’t  record  anything.

 (Interruptions)  **

 MR.  SPEAKER:  Nothing  is  being
 recorded.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  rise  on  ६  point
 or  order.

 MR.  SPEAKER:  What  is  your  point
 of  order.

 SHRI  JYOTIRMOY  BOSU:  Sir,
 under  Rule  332,  I  rise  on  a  point  of
 order.  Yoy  had  made  an  observation
 yesterday.  ‘In  fact,  the  Leader  of  the
 Opposition  came  to  me  and  wanted  the
 permission  to  make  a  statement’.

 MR,  SPEAKER:  That  subject  is  not
 here.  You  cannot  raise  8  point  of
 order  unless  the  subject  is  before  the
 House.

 SHRI  JYOTIRMOY  BOSU:  Under
 Rule  332,  it  makes  it  mandatory  upon
 you  to  comply  which  says...

 MR.  SPEAKER:  That  is  not  the
 point  of  order,  You  have  not  given
 any  notice  for  raising  the  point  of  order
 or  anything  of  that  sort.

 (nterruptions)**

 MR.  SPEAKER:  Nothing  will  be  re-
 corded.

 32.0  brs,

 PAPERS  LAID  ON  THE  TABLE

 ANNvaL  Reporr  aNp  AUDITED  ACCOUNTS OF  CHILpREN’s  Funm  SOctery,  BompBay
 ror  ‘1077-78

 2
 THE  MINISTER  OF  INFORMATION

 po  BROADCASTING  (SHRI  L.  K.
 VANI):  J  beg  to  lay  on  the  Table—

 erence  aendnanescinnpendpunemnren  ne
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 6)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  on  the
 activities  of  the  Children’s  Film  So-
 ciety,  Bombay  for  the  year  ‘1977-78.

 (2)  A  copy  of  the  Audited  Accounts
 (Hindi  and  English  versions)  of  the
 Children’s  Film  Society,  Bombay  for
 the  year  ‘1977-78,

 [Placed  in  Lulrary.  See  No,  LT+
 4024/79}.

 NOTIFICATIONS  UNDER  SUPREME  COURT
 JunGes  (CONDITIONS  OF  SERVICE)  ‘Acr,
 1958,  HicH  Court  JupGEs  (CoNpITIons
 OF  SERVICE)  Act,  3954  AND  A  STATEMENT
 FOR  NOT  Laying  TH5  Nodr6|/catrons  IN

 TIME

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  [  beg  to  lay  on
 the  Table—

 Ww  A  copy  of  the  Supreme  Court
 Judges  (Travelling  Allowance)
 Amendment  Rules,  3978  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  G.S.R.  990  in  Gazette  of
 India  dated  the  l2th  August,  1978,
 under  sup-section  (3)  of  section  24
 of  the  Supreme  Court  Judges  (Con-
 ditions  of  Service)  Act,  1958.
 {Placed  in  Library.  See  No.  LT-
 4025/79],

 (2)  A  copy  of  the  High  Court
 Judges  (Travelling  Allowance)
 Amendment  Rules,  978  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  G.S.R.  99]  in  Gazette  of
 India  dated  the  2th  August,  ‘1978,
 under  sub-section  (3)  of  section  24  of
 the  High  Court  Judges  (Conditions
 of  Service)  Act,  1954.

 (3)  A  statement  (Hindi  and  English
 version&)  showing  reasons  for  delay
 in  laying  the  Notificationg  mention-
 ed  at  (l)  and  (3)  above.

 (Placed  in  Library.  See  No.  LT~
 4020/79).

 *¥Not  recorded.
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 Notrications  UNDER  MINES  AND
 Munerats  (REGULATION  AND  DEVELOP-
 Ment)  AcT,  1957,  aND  REVIEW  ON  AND
 ANNUAL  Report  or  Stee,  AUTHORITY  OF

 INpiA  FOR  1977-78

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OP  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  I  beg
 to  lay  on  the  Table—

 re))  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  reo)  of
 section  28  of  the  Mines  and  Minerals
 (Regulation  and  Development)  Act,
 957°—

 (i}  GS.R.  2(E)  published  in
 Gazette  of  India  dated  the  ist
 January,  979  making  certain
 amendments  to  the  Second  Sche-
 dule  to  the  Mines  and  Minerals
 (Regulation  and  Development)  Act,

 1057.  [Placed  .in  Library.  See
 No,  LT-4027/79),

 (ii)  S.O,  265  published  in  Gazette
 of  India  dated  the  20th  January,
 3979  specifying  3lst  December,
 980  as  the  date  within  which  ali
 mining  leases  granted  before  the
 commencement  of  the  Mines  and
 Minerals  (Regulation  and  Develop-
 ment)  Amendment  Act,  972  shall
 be  brought  into  conformity  with
 the  provisions  of  the  said  Act  and
 rules  made  thereunder,

 (iii)  G.S.R.  67(E)  published  in
 Gazette  of  India  dated  the  3th
 February,  979  making  certain
 amendment  to  the  Second  Schedule
 to  the  Mines  and  Minerals  (Regu-
 lation  and  Development)  Act,  1957.

 (iv)  G.S.R.  305  published  in
 Gazette  of  India  dated  the  24th
 February,  7978  regarding  exercis-
 ing  of  powers  under  sub-section
 (4)  of  section  2]  of  the  Mines  and
 Minerals  (Regulation  and  Develop-
 ment)  Act  3957  by  certain  State
 Governments.

 [Placed  in  Library.  See  No.  LT-
 4027/79),
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 (2)  A  copy  each  of  the  following.
 papers  (Hindi  and  English  versions)
 under  sub-section  reo)  of  section  6i9A
 of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Steel  Autho-
 rity  of  India  Limited,  New  Delhi,
 for  the  year  ‘1977-78.

 (ii)  Annual  Report  of  the  Stee?
 Authority  of  India  Limited,  New
 Delhi,  for  the  year  1977-78  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.

 [Placed  in  Library.  See  No.  LT-
 4028/79]

 REVIEWS  ON  AND  ANNUAL  REPORTS  OF
 Nortu  EASTERN  ELEcTRIc  PoweR  Cor-
 PORATION  Ltp  SHILLONG  FOR  1977-78
 AND  NaTIONAL  PROJECTS  CONSTRUCTION

 Lrp.  Nrw  DELnmI  ror  1977-78.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR'  MISHRA):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  follow-
 ing  papers  (Hindi  and  English  versions)
 under  sub-section  reoy  of  section  6895
 of  the  Companies  Act,  956:—

 (a)  (i)  Review  by  the  Government
 on  the  working  of  the  North  Eastern
 Electric  Power  Corporation  Limited,
 Shillong,  for  the  year  ‘1977-78.

 (ii)  Annual  Report  of  the  North
 Eastern  Electric  Power  Corporation
 Limited,  Shillong,  for  the  year  1977-
 78  along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptroller
 and  Auditor  General  thereon.

 {Placed  in  Library.  See  No.  L'T-
 4029/79].

 (b)  (i)  Review  py  the  Government
 on  the  working  of  the  National  Pro~
 jects  Construction  Corporation  Limit.
 ed,  New  Delhi  for  the  year  1977-78,

 (ii)  Annual  Report  of  the  National
 Projects  Construction  Corporation

 ay
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 Limited,  New  Delhi,  for  the  year
 1977-78  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon,

 [Placed  in  Library.  See  No.  LT-
 4030/79),

 NOTIFICATIONS  UNDER  NAvy  Act,  ‘1957.

 THE  MINISTER  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  85  of  the  Navy
 Act,  957:—

 ५३)  The  Naval  Ceremonial,  Condi-
 tions  of  Service  and  Miscellaneous
 Regulations,  1979,  published  in  Noti-
 fication  No.  S.R.O.  26  in  Gazette  of
 India  dated  the  20th  January,  1979.

 (2)  The  Navy  Leave  (Amendment)
 Regulations,  1978,  published  in  Noti-
 fiiation  No.  S.R.O,  57  in  Gazette  of
 India  dated  the  24th  February,  1979.

 {Placed  in  Library.  See  No.  LT-
 4031/79],

 12.03  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  message  received  from
 the  Secretary-General  of  Rajya
 Sabha  :—

 “In  accordance  with  the  provisions of  rule  27  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya  sabha, at  its  sitting  held  on  the  53th  March,
 1979,  agreeq  without  any  amendment
 to  the  Working  Journalists  and  Other
 Newspaper  Employees  (Conditions  of
 Service)  and  Miscellaneous  Provisions
 (Amendment)  Bill,  ‘1979,  which  was
 Passed  by  the  Lok  Sabha  at  its  sitting held  on  the  2ist  February,  1979.”

 4
 prampiiemulaomes

 Drivers  in  Dethi  (CA)
 12.04  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 STRIKE  By  Taxi  AND  SCOOTER  DRIVERS.
 IN  DELHI

 SHRI  P.  M.  SAYEED  (Lakshadweep)  :
 T  call  the  attention  of  the  Minister  of
 Shipping  and  Transport  to  the  follow-
 ing  matter  of  urgent  public  importance
 and  I  request  that  he  may  make  a
 statement  thereon:

 “Reported  strike  by  Taxi  and
 Scooter  drivers  in  Delhi  causing  hard-
 ship  to  the  public”.

 THE  MINISTER  OF  STATE  IN
 CHARGE(  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  SHRI
 CHAND  RAM):  Under  the  Motor
 Vehicles  Act,  State  Transport  Authority,
 Delhi,  which  is  a  quasi-judicial  autho-
 rity  constituted  by  Delhi  Administra-
 tion,  hag  the  power  to  fix  fares  to  be
 charged  by  taxis  and  scooter  rickshaws
 for  the  Union  Territory  of  Delhi.  The
 existing  fares  in  Delhi  were  fixed  by
 S.T.A.  Delhi  in  March,  1974.  Conse-
 quent  on  the  increase  in  the  price  of
 petrol  and  mobil  oil,  following  the
 presentation  of  the  Union  Budget  on
 the  28th  February,  1979,  the  Secretary
 of  the  State  Transport  Authority,  Delhi,
 had  convened  a  meeting  of  the  Autho-
 rity  on  Monday,  the  5th  March,  ‘1979,
 to  consider  the  demand  for  increase  in
 the  fares  to  be  charged  by  taxis  and
 scooter  rickshaws  It  is  unfortunate
 that  the  taxi  and  scooter  rickshaw
 operators  did  not  wait  for  the  decision
 of  the  State  Transport  Authority  and
 have  gone  on  strike  with  effect  from
 3rd  instant.  I  deeply  regret  the  hard~-
 ship  caused  to  the  public,  specially
 those  who  arrive  from  outside  by
 trains,  buses  and  planes,  because  of
 this  strike.  “a

 a  3

 In  order  to  alleviate  the  hardship  to
 the  commuters,  I  had  issued  necessary
 instructions  to  the  Chairman,  D,T.C.
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 fo  ensure  that  additional  buses  are
 “operated  on  roules  where  there  is
 heavier  demand  due  to  this  strike  by
 taxis  and  scooter  rickshaws.

 The  meeting  of  the  STA  was  held
 yesterday  and  the  STA  has  allowed  the
 increase  in  the  fares  of  taxis  and
 scooters,  The  increase  in  the  tares
 allowed  averages  25  per  cent  over  the
 existing  rates  to  compensate  for  the
 increases  in  input  costs  since  March
 1974,  when  the  rates  were  earlier  fixed.
 I  am  happy  to  inform  the  House  that
 the  taxi  and  rickshaw  operators  have
 withdrawn  the  strike  since  yesterday
 evening.

 SHRI  P.  M.  SAYEED:  Mr.  Speaker,
 Sir,  it  was  some  years  back  when  we
 happened  to  be  on  the  other  side  of
 the  House,  the  Minister  and  also  most
 “of  the  Members  on  this  side  of  the
 House  perhaps,  you  may  be  remember-
 ding  that—and  when  the  then  Finance
 Minister,  Shti  Y.  B.  Chavan  presented
 his  budget  in  this  House,  if  my  memory
 is  correct  Shri  Atal  Behari  Vajpayee
 and  also  Shri  Lal  Krishna  Advani  Ji,
 both  of  them,  had  happened  to  come
 on  the  bullock  cart  to  the  Parliament
 House.  Because  of  the  hike  in  the
 global  petrol  price  in  those  days.  the
 then  Finance  Minister  had  to  increase
 the  price  of  petrol.  Now  at  that  time
 they  came  on  bullock  carts;  now  that
 they  ate  occupying  jhe  other  side  of  the
 House,  they  have  forgotten;  the  pinch
 ‘of  increasing  petrol  price  has  affect-
 ed...

 MR,  SPEAKER:  I  did  not  see  any
 bullock  cart  this  time.

 SHRI  P.  M.  SAYEED:  This  is  what
 I  am  saying;  they  had  forgotten  those
 ‘days.  I  do  not  blame  them.  All  this
 happened  because  of  the  bullock  budget

 ,  presented  by  the  Finance  Minister.  I
 do  not  blame  him  because  he  had  done
 justice  at  least  to  his  political  base.  It
 ig  an  unprecedented  tax  on  common

 “people,  ‘housewife,  fixed  income
 group.  oe
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 MR.  SPEAKER:  This  is  addressed
 to  the  Minister  of  Transport.  You  are
 raising  the  question  of  taxation.

 SHRI  P.  M  SAYEED:  The  whole
 thing  arises  because  of  that.

 MR,  SPEAKER:  That  will  come  up
 again.

 SHRI  P.M.  SAYEED:  J]  am  giving
 the  background  to  the  hon.  Minister.
 What  can  the  taxi  drvers  and  three
 wheelers  du?  On  28  February  budget
 was  presented  here  the  very  next

 day  I  think  Thursday,  all  the  jtems,
 were  costher,  nn  item  was  left  from
 the  hands  of  the  Finance  Minister  He

 has  beaten  down  all  his  predecessors
 in  mobilisation  as  well  as  deficit  finan-
 cing;  in  both  he  has  created  a  record.
 What  can  taxi  driver  and  three  wheeler
 do?  His  soap,  his  bidi,  his  coal  and
 kerosene  and  cooking  gas,  tyres,  tubes
 has  been  taxed  and  the  price  has  in-
 creased  the  very  next  day,  Ist  March,
 1979.  Added  to  this  the  Administrator
 of  Delhi  has  threatened  the  taxi
 drivers  and  three  wheelers  with  dire
 consequences  if  they  increased  unila-
 terally  the  fares.  Passengers  were
 used  to  paying  something  to  drivers
 and  they  used  to  accept  it  from  28th
 onwards  upio  3rd,  when  they  resorted
 fo  strike  Three  clear  days  were  there
 if  they  were  serious  enough  to  solve
 the  problem;  they  could  have  called
 a  meeting  and  decided  as  they  say  that
 48  hours  notice  was  necessary.  Only
 yesterday,  they  met  and  decide:  on
 25  per  cent  increase  in  fares.  It  is
 those  very  people  who  are  in  the  Delhi
 Administration,  they  themselves  are
 there,  the  bullock-cart  strategists;  they
 are  ruling  over  the  Delhi  Administra-
 tion,  and  they  take  no  note  of  the
 serious  difficulties  that  are  caused  to
 those  people  coming  from  various  parts
 of  the  country  by  bus,  plane  and  train.
 IY  want  to  draw  the  attention  of  the
 House  to  a  very  serious  matter.  Be-
 cause  of  the  increase  in  petrol  price
 most  of  the  persons  who  are  travelling
 by  taxis  and  three  wheelers  will  now
 be  going  by  bus.  The  Delhi  Adminis
 tration  has  got  860  or  so  buses,  half



 287  इक  ण्ध  Tari  PHALGUNA  15,  900  (SAKA)

 of  them  stay  in  the  middle  of  the  road
 and  block  the  road.  J  want  to  ask
 only  two  or  three  questions.  Taking
 intu  account  all  the  difficulties  caused
 to  the  consumers,  will  the  Government
 be  serious  enough  to  look  into  the
 hike  on  petrol  and  withdraw  it?

 MR  SPEAKER:  He  cannot  answer
 that  question.  That  would  be  answer-
 ed  by  the  Finance  Minister,

 SHRI  P.  M.  SAYEED:  I  do  not  think
 even  the  Finance  Minister  can  do  that.

 MR,  SPEAKER:  I  do  not  know  that.

 SHRI  P.  M.  SAYEED:  Considering
 the  importance  of  the  matter  and  the
 hardship  it  has  caused  all  round  will
 he  at  least  recommend  to  the  Minister
 concerned  to  withdraw  this  duty,  or
 consider  {he  matter  afresh?  Secondly,
 what  are  the  arrangements  that  the
 Mimst.y  and  the  transport  authority
 are  going  to  make  in  order  to  provide
 additional  facilities  to  these  passengers
 who  are  going  to  travel  by  bus  on
 account  of  the  enhancement  of  the
 Price  of  petrol?  Perhaps  my  third
 question  also  you  will  not  allow  me
 to  ask.  On  account  of  this  price  hike,
 these  5000  taxi  drivers  and  17,000
 three-wheeler  are  not  only  not  going to  he  off  the  roads  but  they  will  not
 be  uble  to  get  any  customers.  They will  berome  unemployed  very  soon,
 because  many  people  will  not  be  able
 to  afford  the  new  rates.  Government have  announced  that  within  ten  years
 they  will  solve  the  problem  of  un-
 employment.  Now  this  measure  will
 Create  additional  unemployment.  How are  the  Government  going  to  tackle  it?

 SHRI  C'IAND  RAM:  Most  of  the
 points  which  the  hon.  Member  raised
 could  very  well  be  raised  in  the
 discussion  on  the  budget.  So  far  as  the
 arrangements  for  transport  of  passen-
 a  bell

 We  are  making  are  concern-
 be

 ९
 —

 going  to  increase  the  num-
 iy  ed  —

 ‘under  operation,  Recent-
 ae

 ave  increased  the  number  bs
 Pasa

 &  600  buses  from  private  opera- The  figure  which  the  hon  Mem-
 mentioned  is  wrong.  We  are  not

 and  Sevoter  282
 Drivers  in  Delhi  (CA)

 plying  only  1,000  buses,  we  are  plying
 2,200  bases,  We  are  going  to  increase
 it  by  236  buses  during  the  course  of
 the  year,

 Another  point  that  he  raised  was
 tha:  the  public  were  inconvenienced  by
 this  strike.  Now  that  the  taxi  and
 scooter  drivers  have  consented  to  call
 off  the  strike,  I  think  there  is  no  ques-
 tion  of  any  hardship.

 So  far  as  the  question  of  possible
 unemployment  is  concerned,  we  will
 consider  it,

 SHRI  P.  M.  SAYEED:  Why  was  there
 a  delay  in  fixing  the  revised  rates?
 Why  did  you  take  five  days?

 SHRI  CHAND  RAM:  The  budget
 was  presented  in  the  afternoon  of  28th
 February  under  the  procedure  laid
 down  by  the  STA,  48  hour  notice  has
 to  be  issued  before  any  change  in  the
 fares.  The  taxi  and  scooter  drivers
 could  not  increase  the  fare  before  that.
 That  would  be  illegal.  When  the  repre-
 sentatives  of  the  taxi  and  scooter  dri-
 vers  made  a  representation,  the  STA
 said  that  they  should  not  increase  the
 fares  pending  a  decision  by  the  STA.
 Some  of  them  had  assured.  Now,  the
 48  hours’  notice  expired  on  the  evening
 of  3rd.  4th  was  Sunday  and  there  could
 not  be  any  meeting  helq  on  that  day.
 On  5th,  the  meeting  was  held  and  the
 decision  was  taken,  They  are  satisfied.

 SHRI  VASANT  SATHE  (Akola):  It
 is  the  callous  handling  by  the  Ministry
 of  this  entire  question  of  fare  hike
 resultant  on  the  price  increase  of
 petrol  which  led  to  the  sufferings,  that
 the  people  had  to  undergo  in  the  last
 five  days,  It  is  no  satisfaction  to  heat
 from  the  Minister  about  what  has  hap-
 pened,  Although  the  budget  proposals
 increased  the  price  of  petrol  from  the
 28th,  he  was  leisurely  following  the
 routine  method  of  giving  48  hours’  no-
 tice  and  then  telling  the  taxi  people
 and  the  scooter  people  that  it  was  ille-
 Bal  and  all  that.  He  should  have  rathr
 adviseq  the  Finance  Ministry  not  to
 impose  the  rise  from  28th  and  to  wait
 for  three  days  more  or  five  days  more,
 if  he  wanted  that.  The  price  of  petrol
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 ‘was  increased  from  the  28th.

 As  far  as  the  hardships  of  the  people
 876  concerned,  they  are  not  bothered.
 On  5th  only,  after  a  hue  and  cry  was
 raised  in  the  House  that  the  Govern-
 ment  woke  up.  Otherwise,  it  would
 have  gone  on  leisurely,  appealling  and
 telling  the  taxi  people  and  the  scooter
 people  that  it  is  illegal  ang  all  that.
 You  know  the  attitude  of  the  emplo-
 yers  towards  taxi  people  and  scooter
 people.

 It  is  a  general  hardship  and  ॥  35  go-
 ing  to  be  caused  to  the  public  at  large. Because  of  the  price  hike,  everyone
 is  going  to  be  affected.  Are  they  go-
 ing  to  increase  the  bus  fares  also?
 That  is  also  probably  threatened.
 Then,  they  will  say  that  buses  cannot
 run.  So,  the  common  man  will  be
 ‘made  to  suffer  in  every  possible  man-
 ner  because  of  their  attitude.  He  will
 be  fleeced  virtually.

 As  {  said  yesterday,  the  Minister
 has  been  taking  this  House  for  a  ride.
 Yesterday,  you  fixed  the  Calling  At-
 tention  at  5.30  P.M.  You  told  us  that
 ‘the  Minister  had  written  to  you  say-
 ing  that,  as  he  was  busy  in  the  Rajya
 Sabha,  he  would  not  be  able  to  come
 and,  therefore,  other  Minister  may  be
 allowed  to  reply.  You  were  patient
 enough  to  concede  to  that,  on  the  bas-
 is  that  the  Minister,  Mr.  Chand  Ram,
 was  busy  in  the  Rajya  Sabha  at  5.30
 P.M.  I  am  told,  subject  to  correction,
 that  the  Rajya  Sabha  adjourned  at
 ‘5-12  P.M.  He  took  the  House  for  a  ride
 he  should  have  come  to  the  House.

 MR.  SPEAKER:  Much  eailier  than
 that,  you  had  sent  a  letter  asking  me
 to  postpone  it.

 SHRI  VASANT  SATHE.  This  was
 beeause  I  was  told  that  the  Minister

 also  had  written  to  you  and,  there-
 “fore,  I  wrote  to  you.  But  the  point  is
 this.  We  were  told  that  the  Minister
 could  not  come  and,  therefore,  some
 other  Minister  was  to  reply.  Because
 ‘we  could  not  get  a  satisfactory  answer
 from  a  different  Minister  who  was  not

 dealing  with  the  portfolio.........+
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 MR.  SPEAKER:  If  I  may  interfere,
 the  reason  given  was  that  the  House
 was  very  keen  that  it  may  be  taken
 up  the  next  morning.

 SHRI  VASANT  SATHE:  |  am  talk-
 ing  of  the  Minister’s  responsibility;
 I  am  talking  about  his  misleading.

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):
 He  did  not  want  petrol;  he  wanted
 audience.

 SHRI  VASANT  SATHE:  What  we
 wanted  was  that  the  Minister  concer-
 ned  should  reply,  not  Prof.  Madhu
 Dandavate.  Prof.  Madhu  Dandavate
 cannot  reply.  He  can  talk  of  railway
 hike.  He  cannot  talk  of  bus  fare  hike
 or  taxi  fare  hike.  J  say,  the  Minister
 concerned  was  absent.  Why  did  he  not
 come  to  the  House?  He  will  have  to
 reply  to  that.  Why  did  he  not  come
 here  at  5-30  P.M?

 Another  point  is  this.  The  Members
 of  Parliament  cannot  go  from  home
 anywhere  because,  apait  from  the  fact
 that  the  taxis  and  scooters  are  very
 costly,  from  home  they  are  not  avai-
 lable  also  for  going  to  any  function.  I
 want  to  draw  your  kind  attention  to
 this.  The  Constitution  Club  organizes
 every  Wednesday  an  evening  function,
 and  I  have  been  requesting  you  to
 make  some  arrangement  to  collect
 Members  from  North  Avenue,  South
 Avenue,  Meena  Bagh  and  other  places
 Members  cannot  go  there  because,  in
 the  evening,  after  going  home  they
 do  not  get  taxis  I  have  been  request-
 ing  that  a  bus  arrangement  should
 be  made  for  this.  Tomorrow,  on  the
 7th,  they  are  going  to  have  a  very
 good  ‘Quawwali’  function,  and  every
 one  would  like  to  attend  that.  But  how
 ean  we  go?  Will  wou  kindiy  make  ar-
 rangement  for  buses  in  the  evening
 also,  not  only  for  coming  to  the  House
 but  for  going  from  home  to  the  Cons-
 titution  Club....

 MR.  SPEAKER:  And  to  come  back.

 SHRI  VASANT  SATHE:  Yes,  Six
 >
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 Then,  what  are  you  going  to  do  ab-
 out  buses?  Are  you  going  to  increase
 the  bus  fare?  And  how  are  you  going
 to  arrange  additional  buses  to  relieve
 the  sufferings  of  the  commuters?

 SHRI  CHAND  RAM:  So  far  as  my
 absence  from  the  House  yesterday  is
 conce~ned,  I  am  only  sorry....

 SHRI  VASANT  SATHE:  Where  did
 you  go  after  512  p.m.?

 SHRI  CHAND  RAM:  I  had  fust  re-
 quested  you,  Sir  to  postpone  the  Call
 Attention,  At  that  time  l  never  ex-
 pected  that  the  Rajya  Sabha  would
 adjourn  much  earlier,  Later  when  you
 insisted  saying  that  you  had  given  an
 assurance  and  because  I  had  my  Bill
 it  the  Rajya  Sabha  which  could  not  be
 postponed,  I  thought  jt  fit  to  request,
 and  I  requested,  my  hon,  friend,  the
 Mimster  of  State  in  the  Ministry  of
 Home  Affairs,  Shri  Dhanik  Lal  Man-
 dal,  to  reply  on  my  behalf,  especially
 because  he  happens  to  be  in  charge  of
 the  Union  Territory  also.

 As  you  know,  this  Transport  of
 Delhi  does  not  directly  come  pnder
 the  Ministry  of  Transport  and  Shipp-
 ing;  so  far  88  the  STA  is  concerned,
 they  are  a  quasi-judicial  body  and
 they  have  to  determine  these  things.

 So  far  as  his  question  regarding  in-
 Crease  in  the  bus  fare  is  concerned...

 SHRI  VASANT  SATHE:  Where
 were  you  at  5.80  p.m.?

 MR.  SPEAKER:  He  had  written

 a
 Carlier,  He  need  not  answer

 is,

 h
 SHRI  VASANT  SATHE:  Did  he  go ome?

 MR,  SPEAKER  I  don't  think  he should  answer  that.

 won
 VASANT  SATHE:  What

 special  attraction  to  go  home?
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 SHRI  CHAND  RAM:  I  had  been
 given  this  impression  that  this  Call
 Attention  Motion  would  be  taken  up
 at  5.00  p.m....

 MR.  SPEAKER:  Mr.  Satne  is  more
 interested  in  knowing  whether  you
 will  provide  a  bus...

 AN.  HON.  MEMBER:  To  go  to
 ‘Quawwali’

 SHRI  CHAND  RAM:  Whenever
 there  is  a  request  from  hon.  Meme
 bers,  we  do...

 MR.  SPEAKER:  Mr.  Sathe,  you
 send  a  request  and  he  will  do,

 SHRI  CHAND  RAM:  Otherwise,
 it  may  remain  unutilised.  I  think  he
 will  not  like  the  buses  to  lie  idle,
 without  any  passenger.

 So  far  as  the  question  regarding
 his  fear  about  increase  in  bus  fare
 is  concerned,  we  have  done  our  littlé
 bit  and  we  are  not  going  to  increase
 the  bus  fare  further.  I  can  assure
 him  that.

 SHRI  BALWANT  SINGH  RAMO-
 OWALIA  (Faridkot):  The  taxi  and

 the  three-wheeler  business  was  al-
 ready  facing  hardship  due  to  increase
 in  the  cost  of  maintenance  and  in
 the  prices  of  spare  parts.  The  increa~
 se  in  the  price  of  petrol  has  further
 added  to  their  hardships.  Now,
 mild  and  strong  attacks  have  been
 made  on  the  hon.  Minister  by  the
 Opposition.  J]  certainly  appreciate
 the  hon.  Minister  for  his  quick  action
 in  getting  the  problem  solved,  He
 interveneg  very  quickly  though  he
 was  late  in  coming  to  the  House  and
 he  trieq  his  ievel  pest  to  prevent  it
 and  to  get  the  problem  solved  in
 consultation  with  other  concerned
 bodies,

 Now,  so  far  as  the  situation  regard-
 ing  the  taxi-owners  and  the  three-
 wheeler  ownets  are  concerned,  there
 is  a  25  per  cent  hike  in  the  fares.  I
 would  like  to  bring  to  the  notice  of
 the  House  through  you  the  hardships
 faced  by  the  public.  One  is:  in  the
 early  hourg  of  the  morning  when
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 peop'e  come  to  the  city  and  alight
 from  the  trains  in  the  railway  stations
 and  also  at  the  inter-state  bus  termi-
 nal  when  they  come  by  the  night
 buses,  they  have  to  stand  in  the  queue
 to  get  a  taxj  or  an  auto-rikshaw.
 When  you  say,  ‘I  have  to  go  to  New
 Delhi  or  to  the  Meena  Bagh  in  New
 Delhi  or  North  Avenue  or  South
 Avenue’,  they  refuse  to  take  the
 passengers  and  the  cases  of  refusal
 are  increasing  both  by  the  taxi-
 owners  and  the  three-wheeler  auto-
 rikshaw  owners.  I  want  to  know,
 will  the  Minister  help  the  people
 from  these  refusals?

 Secondly,  the  existing  norms  are
 that  only  2  persons  are  allowed  in  an
 auto-rikshaw.  Now  with  the  increase
 in  the  price  of  petrol,  the  fares  have
 increased,  So  will  the  Minister  allow
 the  auto-rikshaw  drivers  to  carry
 three  persons  in  the  auto-rikshaws  so
 that  some  relief  is  there  for  them?

 MR.  SPEAKER:  It  does  not  arise.
 Yes...the  Minister,

 SHRI  CHAND  RAM:  So  far  as  the
 refusal  to  take  the  passengers  to  their
 destinations  is  concerned,  we  have
 been  receiving  complaints  regarding
 that  and  we  have  taken  steps  in  that
 regard  and  we  have  in  fact  directed
 our  Traffic  Police  to  look  into  this
 aspect...  (Interruptions)  They  have
 ereated  a  ce:l  and  the  Delhi  Directo~
 rate  of  Transport  also  have  created  a
 cell  to  look  into  these  complaints.
 Then  through  the  Press  and  the  TV
 they  have  told  the  public  to  take  the
 assistance  of  the  Traffic  Police  or  in=
 form  the  Directorate  of  Transport  in
 ease  of  such  refusals  and  they  have
 given  the  telephone  number  also...

 SHRI  K.  GOPAL  (Karur):  What  is
 the  number?

 SHRI  CHAND  RAM:  And  as  soon
 as  a  complaint  is  received  that  a
 Particular  auto-rikshaw  driver  or  a
 taxi  driver  has  refused  to  take  the
 passenger...
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 MR.  SPEAKER:  May  I  inform  you,
 Mr.  Minister,  that  in  Bangalore  they
 post  a  Policeman  and  he  directs.

 SOME  HON,  MEMBERS:  Also  in
 Madras.

 SHRI  CHAND  RAM:  In  fact,  even
 to-day  I  have  consulted  the  Traffic
 Superintendent  and  the  Delhi  Direc-
 torate  of  Transport  and  they  have
 assured  me  that  they  will  see  that
 these  complaints  do  not  recur.

 His  secong  question  regarding
 allowing  auto-rikshaws  to  carry  three
 persons,  that  will  be  considered.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour).  At  the  outset,  I  would
 like  the  hon.  Minister  to  take  the
 initiative  of  calling  a  conference  at
 Delhi  of  all  Transport  Ministers  of
 States  and  also  Finance  Minister  after
 the  Parliament  has  cleared  the  Budget
 to  decide  as  to  what  will  be  the  real
 policy,  as  to  what  is  the  policy  that
 should  be  adopted  in  order  to  save  the
 people  who  are  toiling  and  running
 the  taxis  and  scooters  and  at  the  same
 time  see  what  best  can  be  done  for
 the  passengers  and  the  users,  I  would
 like  to  have  an  assurance  now  gn  that
 from  the  hon,  Minister.

 Here,  in  this  case.  if  the  call  atten-
 tion  had  taken  place  yesterday,  it
 would  have  been  one  thing.  To-day  I
 will  have  to  cover  what  has  happened
 before  ‘and  what  will  happen  to-
 morrow...  (Interruptions),  Complica-
 tions  have  been  created,

 On  2nq  of  March,  1978,  the  taxi  and
 scooter  operators,  after  waiting  for
 over  72  hours...

 12.25  hrs,

 At  this  stage  some  persons  from  the
 Visitors’  Gallery  shouted  some  slogans
 and  threw  some  leaflets  and  a  piece
 of  black  cloth  on  the  floor  of  the
 House,

 Sir,  on  2nd  of  March,  1979,  after
 waiting  for  about  72  hours,  the  taxi
 and  scooter  operators  mst  the  Chief
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 Executive  Councillor...  (Interruptions)
 On  2nd  of  March  the  taxi  and  scooter
 operators  after  waiting  for  about  72
 hours  met  the  Chief  Executive  Coun-
 cillor,  Mr,  S@hni  and  officials  of  the
 State  Transport  Authority  and  they
 expected  an  ad  hoc  increase  in  fare.
 They  did  not  go  on  strike  till  and
 March.  They  showed  patience.  When
 on  28th  at  5  P.M.  they  took  a  decision
 that  they  are  going  to  levy  new  im-
 position  why  on  earth  Mr,  Chand  Ram
 and  his  Ministry  and  State  Transport
 Authority  of  Delhi  could  not  convene
 mecting  the  same  evening  and  decide
 the  matter  then  and  there.  I  must
 thank  the  taxi  and  scooter  operators
 that  they  waited  almost  for  72  hours
 even  when  they  were  made  to  pay
 25  per  cont  extra  on  the  cost  of
 petrol,  They  have  been  generally
 very  peaceful.  I  do  not  know  of  any
 cas,  of  violence,  The  authorities
 withovt  applying  mind  came  with  a
 heavy  hand  ang  warned  drivers  not
 to  chore.  and  ask  for  extra  money
 althou  फे  they  had  to  pay  about  20  per
 cent  hirher  price  for  the  petrol  and
 lubr’eant:,  Through  various  media
 police  were  informing  public  to  refuse
 payment  of  such  increased  fares  and
 they  wanteg  comnlaints  to  be  trans-
 mitted  to  certain  te’enhone  numbers.
 For  an  emergent  meeting  of  the  State
 Transport  Authority  a  48  hours’  notice
 is  necessary,  |  would  like  to  ask  why
 notice  was  not  served  on  28th  evening
 itself  so  that  the  meeting  could  have
 been  held  on  2nd  evening  and  thus
 increase  granted  ang  thousands  and
 thousands  of  people  could  be  saved  of
 utter  harassment  at  the  railway  sta-
 tion,  airports  and  hospitals.

 Sir,  over  and  above  the  price  of
 Petrol,  price  of  cars  has  touched  sky
 high  level  which  is  now  about

 45,000.  So,  taxi  driving  has  be-
 come  very  unremunerative.  In  North
 Avenue  now  the  total  number  of  taxis
 available  is  not  more  than  nine
 Whereas  earlier  there  used  to  be  forty.
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 Now,  Siz,  look  at  the  comparison.
 At  Calcutta:  the  government  inter-
 vention  has  endeq  the  _  strike.  At
 Bombay  prompt  action  hardly  creat-
 ed  any  problem.I  must  admire  the
 Maharashtra  government  for  prompt
 decision.  Here  the  Director  or  trans-
 port,  Mr.  Fotedar  taking  shelter  un-
 der  the  pretext  he  didi  not  receive
 official  information  about  the  settle-
 ment  in  Bombay.  Every  paper
 carried  news  about  it,  It
 ig  foolish  to  say  decisiong  taken
 at  Delhi  could  not  possibly  be
 influenced  by  what  happened  else-
 where,  It  is  fool  hardy.  The  demand
 for  increase  in  fare  was  purely  ad  hoc.
 df  the  Parliament  decides  to  reduce
 the  quty,  the  fare  could  be  reduced
 simultaneously.  But  then,  Sir,  the
 high  cost  of  the  cars  should  not  be
 lost  sight  of.  Then  there  is  also  30
 per  cent  rise  in  prices  of  tyres  and  the
 quality  of  tyre  ‘hns  become  sub-stan-
 datd  It  is  the  total  inefficiency  lazi-
 ness  and  fool-hardiness  on  the  part  of
 authorities  concerned  that  has  caused
 immense  hardship.
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 MR  SPEAKER:  Please  put  the
 question  now.

 SHRI  JYOTIRMOY  BOSU:  In
 some  of  the  today’s  newspapers  it  has
 been  stated  that  night  charces,  that  is,
 between  PM  to  5  AM  will  be
 0  per  cent  and  in  some  other  papers
 it  is  mentioned  that  it  will  be  20  per
 cent.  The  77  nt  is  whether  this  will
 be  on  the  fr-e  shown  on  the  meter  or
 it  will  be  over  the  meter  fare  plus  25
 per  cent.  That  b>;  not  been  clarified.
 The  definition  of  the  word  ‘night’  has
 not  been  clearly  defined.  What  js  the
 relevant  time—the  boarding  time  oF
 alightening  time  or  the  journey  time.
 The  government  should  have  given  a
 press  notification  clarifying  all  these
 things.  In  some  papers  it  is  stated
 that  there  is  g  rise  in  the  waiting
 charges  and  the  luggage  charges.  In
 some  other  papers  it  has  been  stated...

 SHRI  VASANT  SATHE:  His  taxi
 always  goes  off  the  road.
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 SHRI  JYOTIRMOY  BOSU:...  that
 the  waiting  charge  has  been  increased
 to  Rs.  4  an  hour  and  the  luggage
 charge  to  50  paise  per  piece.  But  the
 dimension  and  weight  of  the  luggege
 hag  not  been  shown,

 MR.  SPEAKER:  Please  come  to  the
 question.  You  have  made  9  long
 speech.

 SHRI  JYTIRMOY  BOSU:  Sir,  the
 Ambassador  car  can  easily  take  five  if
 not  six  passengers,  besides  the  driver.
 But,  although  I  have  been  writing  to
 the  Home  Minister  for  the  last  3  or
 4  months  to  announce  this,  he  is  sit-
 ting  light  over  this.  If  the  cost  is
 more,  by  carrying  more  passengers,
 it  is  compensated  in  one  way.  But  it
 is  not  being  done.  Shri  Dhanik  Lal
 Mandal  is  sitting  tight  over  it.  I
 would  like  to  know  what  he  js  doing.

 MR  SPEAKER:  Mr,  Bosu,  please
 conclude.  Please  come  to  the  ques-
 tion.

 SHRI  JYOTIRMOY  BOSU:  I  am
 coming  to  the  question.  This  ricketty,
 tin-pot  car  calleq  Ambassador...

 MR.  SPEAKER;  No,  no,  You  cannot
 go  on  like  this.  You  cannot  go  into
 all  these  aspects.  We  are  not  on  cars,
 We  ure  only  on  the  subject  of  strike.
 Please  come  to  the  question.

 SHR!  JYOTIRMOY  BOSU:  Taxi  is
 what?

 MR  SPEAKER:  You  cannot  go  on
 like  this,

 SHRI  JYOTIRMOY  BOSU:  Is  taxi
 bullock-cart,  Sir?

 MR,  SPEAKER:  I  don't  know
 about  that,  Please  come  to  the  ques-
 tion,

 MR.  JYOTIRMOY  BOSU;  I  am
 coming,  Sir.

 MR.  SPEABER:  You  have  taken
 more  thin  7  minutes.
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 SHRI  JYOTIRMOY  BOSU:  Why
 have  the  tyre  prices  been  raised?
 What  is  the  profit  figures  of  Dunlops
 in  India?

 MR,  SPEAKER:  Mr,  Bosu,  all  those
 are  matters  not  related  to  this.  It
 does  not  arise,  please,  This  subject
 does  not  arise.  Please  come  to  the
 question.

 SHRI  JYOTIRMOY  BOSU:  Iam
 not  referring  to  Rajdoot  or  Ambas-
 sador....

 MR.  SPEAKER:  Now  you  go  on  to
 cultivation  of  rubber,  cultivation  of
 trees  and  so  on.  All  that  you  will
 come  to!  No  please  You  have  made
 your  point  all  right.  Now  let  the
 Minister  reply.

 SHRI  JYOTIRMOY  BOSU:  I  would
 like  to  have  an  explanation  from  the
 hon  Miniter,  Let  him  give  the  ex-
 planation  before  the  House,  why  Mr.
 Fotedar.  a  responsible  authority
 connected  with  this  matter.

 MR.  SPEAKER:  Yes,  that  is  a  valid
 point,  when  the  Maharashtra  Govern-
 ment  had  done  it...

 SHRI  JYOTIRMOY  BOSU:  Why
 aid  he  not  convene  a  meeting  im-
 mediately  when  the  Budget  was  laid
 on  the  Table  of  the  House.  Why  is  it
 that  within  48  hours  a  meeting  was
 not  held.  And,  why  was  the  fare
 rise  not  accorded?

 MR  SPEAKER:  That  is  the  only
 relevant  point.

 SHRI]  CHAND  RAM:  87,  I  have
 only  clarified  the  legal  provision.
 There  is  the  legal  provision  under
 which  the  State  Transport  Authority
 could  not  unfiaterally  raise  the  fares,
 as  demanded  by  the  taxi  drivers,
 without  hearing  all  the  interests
 concerned.

 MR.  SPEAKER:  The  point  was
 made  about  ad  hoc  increase.

 SHRI  CHAND  RAM:  That  was  the
 legal  provision,  He  knows  that  the
 Budget  was  taken  up  at  5  PM.  It
 must  have  been  concluded  at  8  P.M.

 4
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 MR.  SPEAKER:  Later  on.

 SHRI  CHAND  RAM:  So,  it  could
 not  be  held  on  that  day.  On  the
 next  day  the  necessary  notice  was
 issued.  As  I  said  48  hours’  time  is
 required.  And,  as  you  know,  48
 hours  ended  in  the-  evening  of  the
 3rd.  4th  was  a  Sunday.  And  on  the
 5th,  Sir,  this  meeting  was  held.  So,
 these  are  the  things  which  happened.

 And  so  far  as  the  increase  in  fare  is
 concerened,  we  have  taken  into
 account....

 SHRI  JYOTIRMOY  BOSU:  But
 how  could  the  Maharashtra  Govern-
 ment  do  it?

 SHRI  CHAND  RAM:  Sir,  accord-
 ing  to  the  information  supplied  to  me,
 tull  yesterday,  Maharashtra  had  not
 mercased  the  rates.  This  is  the  in-
 furmution  that  has  been  supplied  to
 me

 SHR]  K  GOPAL  Two  days  back  it
 appeared  in  the  newspapers  that  the
 MalLavashtra  Government  had  already
 me  say  that  the  number  of  taxis  has
 increased  the  fares....

 SHRI  CHAND  RAM:  An  assurance
 m:v  have  been  given.  Here  also  an
 assir  ance  was  held  out.  The  taxi
 divers  have  their  many  unions.
 Thur  unions  met  the  Director  of
 ‘Transport,  Delhi  and  the  State  Trans-
 port  Authority.  They  have  been  told
 that  they  should  not  increase  the
 fares  unilaterally  without  any  back-
 ing  of  the  legal  provision.  And,  they
 undertook  that  they  will  not  increase
 the  fares...,

 SHRI  VASANT  SATHE:  They
 have  to  pay  for  higher  petrol.  Who
 will  suffer  for  that?

 MR.  SPEAKER;  You  please  answer
 the  other  one.  That  point  has  been
 covered,

 SHRI  CHAND  RAM:  The  }
 Provisions  have’té  be  complied  be
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 SHRI  VASANT  SATHE:  They  go
 on  paying  25  per  cent  more  for  petrol.
 Don’t  give  any  gratuitous  advice.

 MR.  SPEAKER:  Mr.  M.  V.  Chan-
 drashekara  Murthy-I  have  called  the
 next  Member—-Shri  Chandrashekara
 Murthy.  You  have  answered  the
 point.

 SHRI  JYOTIRMOY  BOSU:  Let  him
 complete  his  reply.

 SHRI  CHAND  RAM:  Sir,  Mr.  Bosu
 made  some  point  saying  that  the
 number  of  taxis  have  decreased,  Let
 me  say  that  the  number  of  taxis  has
 not  decreased.

 According  to  the  information  which
 has  been  supplied  to  me,  the  number
 of  taxis  has  increased  from  4900  to
 5600.  They  have  increased  the  num-:
 ber  of  taxis  rather  than  decreased.

 SHRI  JYOTIRMOY  BOSU:  They
 have  been  registered,  but  have  not
 come  on  the  road,

 SHRI  M.  V.  CHANDRASHEKHARA
 MURTHY  (Kanakapura):  Sir,  as  you
 are  awarc,  thousands  of  taxis  and
 scooters  went  off  the  road  for  four
 days  in  protest  against  the  rise  in
 petrol  price  following  the  imposition
 of  new  duties  in  the  Union  budget
 presented  to  the  Parliament  on  the
 2817  February.  There  was  a  lot  of
 hue  «+d  दुसग  throughout  the  country
 and  Govercnmert  had  not  taken  note
 of  it  till  vesterday  evening.  This  is
 the  most  unfortunate  and  irresponsi-
 ble  behaviour  on  the  part  of  the  Go-
 vernment.

 The  Minister  in  his  reply  has  stated
 that  the  State  Transport  Authority
 is  empowered  to  raise  the  fares  in
 respect  of  taxis  and  scooters.  This  is
 the  most  irresponsible  reply  by  the
 Minister.  Ultimately,  the  Govern-
 ment  is  responsible  for  all  the  hard-
 ship  caused  to  the  people.

 After  the  announcement  of  the
 budget,  immediately  the  Government
 should  have  entered  into  a  dialogue
 with  the  taxi  and  scooter  people  and  &
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 proportionate  increase  in  the  fare
 should  have  been  approved  which
 would  have  avoided  the  strike.

 I  would  like  to  know  from  the  Go-
 vernment,  why  the  Government  slept
 over  the  matter  for  the  last  four  days
 and  whether  the  Government  is  pre-
 pared  to  withdraw  the  imposition  of
 duties  en  diesel  at  least,  otherwise
 rise  in  fares  in  buses  would  hit  the
 commonman.

 MR.  SPEAKER:  You  need  not  re~
 ply  to  the  last  question;  to  the  other
 questions,  you  have  already  replied.

 see  ssn.

 2.43  hrs.

 COMMITTEE  ON  PETITIONS
 EIGHTH  REPORT

 थी  हरि  विःण  फामत  (होशंगाबाद)  :  वाचस्पति,
 शहोदय,  मै  प्रापकी  प्रनसति  से  छठी  नि  सभा  की
 याचिका  समिति  का  अ्रष्टम  प्रतिवेदन  (हिन्दी  शौर

 का
 दोनों  संस्करण  )  रादन  की  चेवा  में  प्रस्तुत  करता

 ।

 STATEMENT  RE:  APPOINTMENT
 OF  A  JUDGE  TO  THE  DELHI  peices
 COURT

 #

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 {SHRI  SHANTI  BHUSHAN):  Sir,
 during  the  course  of  discussion  on  the
 Special  Courts  Bill  on  Ist  March,
 1979,  a  reference  was  made  to  the
 ‘Kissa  Kursi  Ka’  Case  and  in  that
 context  an  Honourable  Member,  Shri
 Vasant  Sathe,  made  the  observation
 that  an  assurance  had  been  given  to
 the  District  and  Sessiong  Judge,  Delhi,
 who  tried  that  case,  that  if  “You  hand
 over  the  conviction,  you  will  be  made
 a  High  Court  Judge”,  As  this  re-
 mark  has  cast  a  most  unfortunate  and
 false  aspersion  on  the  Judiciary  8
 well  as  government,  I  have  sought
 this  opportunity  to  take  the  House
 into  confidence  at  this  stage  itself  and
 apprise  the  Members  of  the  real
 facta.  j
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 Shri  Vohra  is  the  senior-most  offi-
 cer  of  the  Delhi  Higher  Judicial  Ser-
 vice.  The  proposal  for  his  appoint~
 ment  as  Additional  Judge  of  the  Delhi
 High  Court  was,  in  accordance  with
 the  procedure  laid  down,  initiated  by
 the  Chief  Justice  of  the  Delhi  High
 Court.  At  that  time  there  were  20
 Judges  in  position  in  the  High  Court
 and  five  appointments  remained  to  be
 made,  Although  there  is  no  legal  re-
 quirement  to  this  effect,  an  effort  is
 made  to  keep  the  proportion  of  ser-
 vice  Judges  at  one-third  of  the  total
 strength  of  the  High  Court,  At  that
 time  there  were  six  service  judges  in
 the  Delhi  High  Court  and  the  Chief
 Justice  of  the  Delhi  High  Court  had
 mentioned  that  his  recommendation
 to  appoint  Shri  0.  N.  Vohra  would
 be  in  keepmg  with  the  resolution  of
 the  Chief  Justices’  Conference  regard-
 ing  the  desirable  proportion  of  ser-
 vice  judges  in  a  High  Court,

 The  Chief  Justice  of  India  who  was
 consulted  advised  that  Shri  0.  N.  Vo-
 hra  he  appointed  as  Additional  Judge,
 Delhi  High  Court.  As  Shri  Vohra  had
 an  excellent  record  and  the  proposal
 to  appoint  him  was  in  order  in  every
 respect,  it  was  approved  by  the  Pre-
 sident,

 When  the  recommendations  of  the
 Chief  Justice  of  Delhi  High  Court  and
 the  Chief  Justice  of  India  had  been
 received  the  proceedings  in  the  ‘Kissa
 Kursi  Ka’  Case  were  at  an  advanced
 stage  and  the  recording  of  the  pro-
 secution  evidence  was  almost  com-

 plete.  It  was  felt  that  it  would  not
 be  in  the  public  interest  to  elevate
 him  till  the  case  had  concluded  since
 any  such  step  might  necessitate  re-
 examination  of  witnesses  by  his  suc-
 cessor  causing  great  inconvenience
 both  to  the  defence  and  the  prosecu-
 tion  The  Chief  Justice  of  the  Delhi
 High  Court,  with  whom  7  discussed
 thig  aspect  agreed  with  this  view  and
 was  of  opinion  that  while  a  decision
 on  the  proposal  could  be  taken  at
 that  very  stage,  the  actual  notifica-
 tion  might  be  held  up  till  the  con-
 clusion  of  the  ‘Kissa  Kursi  Ka’  Case.
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 This  course  was  also  approved  by  the
 Prime  Minister  and  the  President,

 It  will  thus  be  seen  that  approval
 to  the  proposal  to  appoint  Shri  0.  N
 Vohra  was  accorded  in  the  usual
 course  and  had  no  link  whatever  with
 the  decision  in  that  case.  Indeed,  it
 was  accorded  well  before  the  conclu-
 sion  of  that  case  so  that  no  suspicion
 should  arise  that  the  outcome  of  the
 Kissa  Case  determined  or  could  de-
 termine  the  decision  of  the  appoint-
 ment  of  Shri  O,  N,  Vohra  as  Judge.

 It  is  only  the  notification  cf  his  ap-
 pointment  that,  for  the  reasons  men-
 tinned  above,  was  held  up  for  some
 time  This  notification  is  now  pro-
 posed  ic  be  issued.

 I  am  sure  Members  of  this  touse
 including  those  on  the  Benches  of  the
 Oppyition  will  agree  after  this  re-
 ciel  of  facts  that  the  imputation  of
 anv  motives  is  most  unfair  to  Govern-
 ment  as  well  as  the  Judiciary.

 2.48  hrs.

 MATTERS  UNDER  RULE  377

 MR,  SPEAKER:  Now  matters  un-
 der  Rule  377,

 (Interruptions)  **

 MR.  SPEAKER:  Nothing  will  be
 recorded.  Now  Mr,  Dhondge,
 (i)  DaMace  causEp  TO  THE  STATUS  OF
 Netast  Supswas  CHANDRA  Bose  AND

 MavaTMa  GANDHI  IN  ANDHRA  PRADES

 श्री  हेशबराब  धोंडते  (नॉंदेड़)  :  सदर  साहब
 नियम  377  के  द्वारा  में  एक  सार्वजनिक  और  राष्ट्रीय महत्व  के  सवाल  की  तरफ  शासत  का  ध्यान  भाकषित
 करता  ह  शाध  प्रदेश  के  प्रन्दर  पश्विस  गोदावरी  जिले
 में  जलस  को  जगह  पर  23  जरबरी  979  को  बेताजी

 दिया,
 4  बोस  का  पुतला  उसकी  जयत्सी  के  दिल  फोड़

 गया  है।  इसके  साथ  ही  दिनांक  30  जनवरी  979
 को  जिले  में  मचेरिल  में  महात्मा  बांधी  जी

 rule  877  298

 समाज  विरोधी  और  देश  विरोधी  कार्यवाइयां  एक
 ह ४ ौर  झाहूबान  है।  तमाम  देश  प्रेमी  जनता  में  इस

 घटनाझों  की  वजह  से  लीब्र  भ्रसन्‍्तोष  फैला  ह््भा  है।
 इस  प्रकार  की

 ल
 के  खिलाफ  फौरन  कार्रवाई

 करने  की  मगि  में  सम्माननीय
 मूही

 महोदय  से  करता

 ौर!
 इन  राष्ट्र  परुषों  की  विटम्बना  बदतामी,  और

 के  षडयल्लों  को  खत्म  करने  की  मांग  करता
 हूं।  जय  क्रान्ति  1

 (ii)  MawmaRasutra  Stare  Roap  TRaNs-
 PORT  CORPORATION

 SHRI  R,  K.  MHALGI  (Thana):  Sir,
 under  rule  377,  I  wish  to  raise  the
 following  matter:

 According  to  the  provisions  of  Sec-
 tion  23  of  the  Road  Transport  Cor-
 poration  Act,  1950,  the  Government  of
 Maharashtra  and  the  Central  Govern-
 ment  previde  capita]  contribution  to

 the  M.SR.T.C.:  in  the  ratio  of  Qs
 This  capital  contribution  is  provided  to
 the  Corporation  in  order  to  enable  it
 to  meet  the  expenditure  of  capital
 nature,  such  as  purchase  of  chasis,
 lands  and  machinery,  construction  of
 depots,  bus  stations  ete,  The  MS.R.
 T.C.  started  incurring  losses  from  the
 year  1970-71,  and  by  1974-75,  the
 total  accumulated  losses  were  of  the
 order  of  Rs,  I94]  lakhs)  The  State
 Government  took  several  measures  to
 supplement  the  steps  taken  by  the
 Corporation  to  put  its  finances  on
 sound  footing.  One  of  the  measures
 was  to  provide  capital  contribution
 of  Rs.  500  lakhs  in  addition  to  the
 contribution  of  Rs,  00  lakhs  already
 paid  to  the  Corporation  during  1974-
 75,  The  State  Government  also  paid
 to  the  Corporation  additional  capital
 contribution  of  Rs.  00  lakhs  in  the
 year  1976-77.

 The  addtional  capital  contribution
 paid  by  the  state  government  in  the
 years  1974-75  and  1996-77  thus  comes
 to  Rs,  600  lakhs  and  the  share  of  the
 central  government  comes  to  Rs,  300
 lakhs.  The  central  government  dis-
 owned  their  responsibility  to  pay  the
 matching  contribution  of  Rs.  300  lakes
 on  the  ground  that  the  ad  hoc  con-
 tributions  amounting  to  Rs,  600  lakhs _  पंत  उनकी  पुष्य  तिथि  के  दिन  तोड़ा  गया  है।  ये

 **Not  recorded,
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 made  by  the  state  government  were
 over  and  above  the  ceiling  filed  by
 the  planning  commission  and  were
 in  fact  made  for  restoration  of  funds
 te  the  depreciation  reserve  fund.  The
 state  government  has  already  pointed
 out  to  the  Government  of  India  how
 this  view  is  directly  in  conflict  with
 the  view  held  by  the  Planning  Com-
 mission  in  this  regard.  This  issue
 was  also  taken  up  with  the  Minister
 of  Railways  and  as  desired  by  him
 certain  information  required  by  the
 Planning  Commission  to  take  a  deci-
 sion  has  already  been  forwarded  to
 the  Commission,

 The  central  government,  Ministry
 of  Railways  should  therefore,  imme-
 diately  see  that  the  arrears  of  caprtal
 contribution  of  the  order  2f  Rs,  350
 Yakhs  be  cleared  to  the  Maharashtra
 State  Road  Transport  Corporation  be-
 fore  the  close  of  the  current  financial
 year.  that  is  3lst  March,  1979.  Since
 the  hon.  Minister  is  in  the  House,  I
 should  like  him  to  make  a  statement
 on  my  377,

 (iii)  SHortacE  oF  WaGONS  FOR  TRANS-
 PORTING  SaLt

 SHRI  VASANT  SATHE  (Akola):  It
 is  reported  in  the  Sunday  Standard,
 Bombay  dated  ‘4-3-1979  that  salt  mer-
 chants  along  the  western  railway  are
 facing  a  cripling  shortage  of  railway
 wagons  for  transporting  their  pro-

 ducts  to  consuming  centres  in  various
 parts  of  the  country  and  as  a  result
 the  piles  of  salt  packed  in  gunny  bags
 are  lying  along  the  wharves.  In  Fe-
 bruary  for  example  less  than  half  the
 demands  for  wagons  made  by  the  tra~
 ders  and  manufacturers  was  met  by
 the  western  railway  authorities,  In
 fact  the  backlog  of  unmet  demands
 has  increased  ६0  one  month,  This  is
 happening  despite  the  fact  that  the
 gonal  quota  on  a  monthly  basis  has
 teen  fixed  by  the  government  salt
 department,  The  situation  is  getting
 eritioal  and  there  is  every  possibility
 of  shortage  of  salt  at  the  consuming
 eentres.  Shri  Dandavate  is  here  and
 he  can  make  a  note.
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 THE  MINISTER  OF  RAILWAYS
 PROF,  MADHU  DANDAVATE:  I  am
 listening  to  what  you  say  very  care-
 fully,  i

 SHRI  VASANT  SATHE:  In  view
 of  the  above  I  urge  upon  the  govern-
 ment  to  take  immediate  action  in  the
 matter  and  ensure  that  adequate  num-
 bers  of  wagons  are  provided  to  meet
 the  situation.  I  hope  the  Minister  wil?
 not  become  namak  haram,

 cule  377

 (iv)  SETTING  uP  oF  A  PETRO-CHEMICAL
 Comp.iex  in  KERALA

 SHRI  K.  A.  RAJAN  (Trichur):  The
 Cochin  refinery  had  submitted  to  the
 central  government  a  proposal  to  ins-
 tal  a  secondary  procuring  facility  in
 the  refinery  for  the  conversion  of  the
 furnace  oil  into  LPG  and  diesel  nil.
 After  the  implementation  of  this  faci-
 lity  the  refinery  can  process  hundred
 per  cent  Bombay  High  crude  or  im-
 ported  crude  or  a  mixture  of  Bombay
 High  and  imported  crude,  This  pro-
 ject  is  estimated  to  cost  Rs,  30  crores.
 It  is  highly  remunerative  also.

 Once  the  proposed  secondary  pro~
 cessing  facility  is  installed  high  ex-
 tane  value  petroleum  could  be  avail-
 able  with  the  coming  up  of  the  above
 mentioned  catalytic  cracking  unit  the
 entire  straight  run  naphtha  wil]  be
 available  for  fertiliser  and  petro-che-~
 mical  production  and  the  catalytic  re-
 former  and  the  naphtha  desulphurica~
 tion  units  will  be  available  for  more
 productive  use  for  making  valuable
 aromatics,  In  view  of  the  above  it  is
 proposed  a  new  aromatic  complex
 should  ‘be  set  up,  based  on  the  naph~-
 tha  available  from  the  Cochin  refinery
 and  using  the  catalytic  reformer  and
 naphtha  desulphurication  mentioned
 above,

 The  Kerala  Chief  “Minister  had
 writen  to  the  Union  Petroleum
 Minister  forwarding  a  copy  of  the
 scheme  and  requesting  for  starting
 an  aromatic  complex  in  Kerala.
 The  State  government  hes  also
 offered  to  invest  Rs.  25  crores
 for  down-stream!  project,  “Now  pre

 ’
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 paration  of  a  project  report  for  petro-
 chemical  complex  is  being  entrusted
 with  M/s,  Engineers  India  Ltd.  The
 establishment  of  the  complex  will  help

 to  diversify  production  at  FACT,  Co-
 chin  and  also  Hindustan  insecticides,
 I  request  the  Union  Government  to
 take  urgent  steps  for  sanctioning  a
 petro-chemical  complex  in  Kerala,
 {v)  RETRENCHMENT  OF  THE  WoRKERS
 or  SrveLex  Concrete  Pines  (Inpra)

 Private  Lp.
 SHRI  KRISHNA  CHANDRA  HAL-

 DER  (Durgapur):  Sir,  under  rule  377,
 I  want  to  mention  the  following  mat-
 ter  of  urgent  public  imrortance.

 The  workmen  of  Simplex  Concrete
 Piles  (Indja)  Pvt.  Ltd,  are  under
 constant  repression  from  December,
 ‘1978,  The  management  has  un-
 leashed  a  reign  of  terror  on  the
 workers  with  the  direct  help  from
 Delhi  Police,  The  management  of  the
 above  Company  vindictively  terminat-
 ed  the  employment  of  20  workers  at

 Okhla  site  and  Ashok  Road-Windsor
 Place  site  on  20th  December  978  even
 without  paying  them  their  earned
 wages  On  8th  January  979  they
 again  retrenched  60  workers  at  the
 R.  K.  Puram  site,  In  all  these  attacks

 perpetrateg  on  the  workers,  the  Delhi
 police  directly  helped  the  management
 and  terrorised  the  workers  by  carry-
 ing  on  arrests  and  dismantling  the
 houses  of  the  workers  and  preventing
 them  from  carrying  on  their  protest
 Movement,  On  28th  January  1978,  70
 workers  were  arrested  by  the  Welhi
 Police  in  their  attempt  to  suppress  the
 Movement  against  the  Simplex
 management,

 I  strongly  condemn  the  rele  of  the
 Delhi  Police  and  demand  of  the  Delhi
 Administration  that  the  police  force  be
 restrained  from  interfering  with  the
 legitimate  movement  of  Simplex  wor-, kers  and  take  immediate  steps  for
 their  reinstatement  of  80  retrenched
 Workers.  I  also  urge  upon  the  Minis-
 ter  to  effectively  intervene  in  the  mat-

 for  reinstatement  of  the  retrench-
 ed  workers,
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 RAILWAY  BUDGET  979-80—
 GENERAL  DISCUSSION—contd.

 MR.  SPEAKER:  We  will  now  take
 up  further  discussion  of  the  Railway
 Budget,  Shri  Mohanarangam  will
 continue  his  speech,

 SHRI  RAGAVALU  MOHANARAN-~
 GAM  (Chengalpattu):  Mr.  Speaker,
 yesterday  I  was  discussing  the  passen-
 ger  amenities,  especially  for  Jong  dis-
 tance  passengers.  Before  dealing  with
 the  various  aspects  of  the  difficulties
 felt  by  the  passengers  in  the  Southern
 part  of  the  country,  I  would  rather

 like  to  quote  the  budget  speech  of  the
 hon,  Railway  Minister,  Prof,  Madhu
 Dandavate.  In  the  concluding  portion
 of  his  budget  speech,  he  has  sought’
 the  co-operation  of  all  sections  of  the

 House  and  the  people  for  the  develop-
 ment  of  our  country.  There  he  has
 talked  about  the  lofty  peaks  of  the
 Himalayas  and  the  sacred  shores  of
 Kanyakumari.  I  appreciate  his  res-
 pect  for  the  development  of  the  coun-
 try  from  the  Himalayas  to  Kanyaku-
 mari  and  his  patriotism  for  our  coun-
 try,  Because,  whenever  he  comes
 down  the  Vindhyas,  he  talks  of  pat-
 riotism  and  of  the  area  from  Himalaya
 to  Kanyakumari.

 Yesterday  an  hon.  Member  was
 pointing  out  that  when  there  is  a  will,
 there  is  a  railway  and  when  there

 ig  no  will,  there  is  survey  only.

 AN  HON,  MEMBER:  It  was  men-
 tioned  by  your  voter.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  Yes,  my  voter,  Shri  0.  V.  Ala-
 gesan,  On  page  48  of  the  Budget
 speech  it  is  stated:

 “Surveys  for  a  new  broad  gauge
 line  from  Karur  to  Madrai  and
 gauge  conversion  from  Madurai  to
 Tuticorin  in  Tamil  Nadu  were  ap-
 proved  in  the  supplementary  grants
 obtained  in  January  1979."
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 But,  when  there  is  no  will,  there  is
 only  a  survey.  I  think  our  hon.  Rail-
 way  Minister  is  not  having  any  will
 and  that  is  why  steps  have  not  been

 taken  to  take  up  construction  work  on
 these  lines,  And  for  the  past  one  de-
 cade  we  have  been  asking  for  the  lines
 from  Madurai  to  Tuticorin  and  Karur
 to  Madurai  and  Madras  to  Erede.

 MR,  SPEAKER:  The  House  stands
 adjourned  till  2  O'Clock,

 3.0  hrs,

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Colck.

 Speen

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Five  Minutes  past  Fourteen
 of  the  Clock,
 la
 (Mr.  Depury-Speaker  in  the  Chair]

 RAILWAY  BUDGET,  979-80—
 GENERAL  DISCUSSION—contd.

 MR,  DEPUTY  SPEAKER:  Shri  Mo-
 hanarangam;  You  may  begin  the  third
 instalment  of  your  speech

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  Mr,  Deputy-Speaker,  Sir,  my
 speech  on  the  Railway  Budget  is  a
 very  lengthy  speech.  I  started  my
 speech  yesterday  evening  at  5-20  P.M.
 and  I  um  still  continuing  my  speech,

 MR.  DEPUTY  SPEAKER:  It  is  the
 third  instalment  of  your  speech.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  Yesterday,  I  was  discussing
 something  about  the  passengers,  spe~-
 cially  the  passengers  by  long-distance
 trains.  Today,  I  am  going  to  speak
 something  about  the  passengers  by
 short-distance  trains.

 MR,  DEPUTY  SPEAKER:  I  sup-
 pose,  your  speech  also  will  be  a  short
 one,

 MARCH  6,  979  ‘1978-80  Gen,  Dis,  304

 SHRI  RAGAVALU  MOHANARAN.
 GAM:  I  am  the  only  member  speak-
 ing  on  behalf  of  the  Anna  DMK  party,

 MR.  DEPUTY  SPEAKER:  All  right,
 SHRI  RAGAVALU  MOHANARAN-

 GAM:  I  hope,  what  I  speak  will  be
 understood  by  our  Minister  of  State
 for  Railways  here.  I  think,  he  has
 sufficient  knowledge  of  the  language
 in  which  I  am  speaking  at  present.  I
 will  speak  in  such  a  way  that  my  hon,
 friend  will  also  understand.

 Iam  going  to  speak  about  the  Mad-
 ras  city  and  what  I  speak  about  the
 Madrag  city  will  be  applicable  to  all
 the  leading  citics  of  our  country.

 There  is  a  short  distance  railway  line
 from  Tambaram  to  Madras  Beach.
 Thousands  and  thousands  of  passen-
 gers  are  travelling  daily  from  Tamba-
 ram  to  Madras  Beach,  There  are
 about  32  to  35  electric  trains  which
 are  running  on  that  line  and  more
 than  1,25,000,  monthly  season  ticket
 holders  are  there.  If  8  passenger
 starts  from  Tambaram,  within  35  mi-
 nutes  he  has  to  reach  Madras  beach.
 Most  of  the  passengers  travel  hanging

 around  windows  and  there  are  about
 half  a  dozen  accidents  every  month.
 Adding  to  their  difficulties,  the  hon.
 Minister  of  Railways  has  enhanced
 the  rates  of  monthly  season  tickets.
 In  the  past  25,000  used  to  purchase
 first  class  season  tickets.  I  understand
 something  about  the  law  of  diminish-
 ing  returns  and  increasing  returns,
 Thinking  we  will  get  more  revenue  by
 increasing  the  first-class  rates,  he  has
 increased  it  by  three  times.  But,  as

 I  have  tolg  you  already,  about  i,25,000
 passengers  are  travelling  from  the
 Madras  Beach  to  Tambaram,  out  of
 which  25,000  people  will  be  first-class
 season  ticket  holders.  If  you  increase

 the  rate  for  the  first-class  season  tic-
 kets,  it  means  that  this  25,000  will  be
 reduced  to  5000  to  6000  and  the  bal-
 ance  will  travel  only  by  second-class

 and  not  by  first-class—while  al
 ready  they  afe  hanging  at  the
 doors  and  windows,  Most  of  these
 25,000  will  travel  only  by  second-class
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 and  not  by  first-class  as  the  Hon,  Mi-
 nister  had  said  during  his  speech  on
 the  Railway  Budget.  Not  only  that:
 even  milk  vendors  and  vegetable  ven-
 dors  coming  from  Vivipuram,  Chengle-
 pet,  Tambaram  etc,  are  now  travel-
 ling  by  first-class  even  though  the
 first-class  fare  is  higher  than  that  of
 the  second-class,  for  the  simple  rea-
 son  that  they  can  carry  their  milk  etc.
 safely,  But  now  one  can  expect  them
 to  purchase  only  second-class  season
 tickets  since  the  rate  has  been  increas-
 «d  by  three  to  four  time.  I  would
 therefore  request  the  lion.  Minister
 to  consider  this  aspect  and  revuce  the
 rate  to  the  old  Jevel.  Moreover,  we
 are  talking  of  decentralisation  now:
 we  were  going  to  shift  some  urban
 ropulation  to  the  rural  areas,  But  if
 the  season  ticket  rate  is  doubled  or

 trebled,  nobody  will  go  to  the  rural
 nreas:  they  will  confine  themselves  to

 the  city  area,  Already  the  population
 here  is  25  to  30  lakhs  and  it  will
 double  itself  in  40  to  5  years,  I
 would  therefore  request  the  Hon.  Min-
 ister  to  reduce  the  rates,

 Now,  I  have  already  told  you,  both
 in  person  and  through  letters  {o  the

 Hon,  Minister  gbout  a  very  import-
 ant  Railway  Station  which  .s  consi-
 dered  to  be  the  gate  of  South  India.
 Just  like  the  Gateway  of  India,  we
 have  a  gate  for  the  entire  South  India,
 and  that  is  the  Egmore  Railway  Sta-
 tion,  It  was  constructed  years  ago

 and  the  platform  is  only  four  to  five
 feet,  Passengers  get  down  at  this
 Railway  Station  in  order  to  go  to  Ti-
 tuchi,  Madurai  and  other  parts  of  the
 country.  Thousands  and  thousands  of
 people  are  getting  down  at  Fgmore
 Railway  Station  and,  after  getting
 down,  it  takes  fifteen  minutes  for  them
 Just  to  come  out,  I  have  alreaty  ask-

 ‘ed  the  Hon.  Minister  to  re-model  it
 or  repair  it  or  construct  it  afresh,  I
 do  not  know  why  the  General  Mana-

 Ber  of  the  Railways  and  other  officer
 concerned  and  the  Railway  Minister
 and  the  Deputy  Railway  Minister  are
 not  in  a  position  to  look  after  all  these
 ‘small,  petty  things,

 Now,  I  have  told  you  with  regard  to
 the  Madras  City.  You  may  think  I
 am  always  talking  about  Madras,  but
 that  is  because  I  can  talk  only  about
 the  place  I  come  from  and  represent.

 The  Madras  City  consists  of  two
 parts,  the  north  and  the  south.  There
 is  a  Railway  gate  which  divides  the
 two  paris.  About  5  lakh  people  are
 staying  in  southern  Madras  City  and
 about  5  lakhs  are  in  north  Madras
 City,  but  the  entire  city  population  is
 dependent  on  north  Madras  because
 lakhs  and  lakhs  of  people  are  work-
 ing  in  north  Madras  only.  We  have
 industries,  companies  and  Government
 cffices  mostly  in  nerth  Madras  City.
 But  this  Railway  gate  completely
 divides  the  city  into  two  parts,  and
 all  the  people.  going  by  car,  cycle  or,
 otheiwise.  have  to  cross  the  railway
 wate  190  go  to  north  Madras  city,  Un-

 Jess  and  until  they  cross  the  railway
 rate  people  from  south  Madras  can-
 not  go  to  north  Madras.  But  the  peo-
 ple  have  to  wait  for  hours  together
 just  for  opening  of  the  gates.  Especial-
 ly  from  eight  to  ten  in  the  morning
 and  during  peak  hours,  for  about  one
 or  two  hours  the  gates  are  not  open:
 they  are  closed,  completely  preventing
 people  from  going  from  the  southern
 city  to  the  northern  city.  It  is  not  an
 exaggeration  to  say  that  there  was  a@
 ease  of  a  lady  in  an  advanced  stage
 of  pregnancy  having  to  complete
 everything  in  the  car  itself  because
 she  was  not  in  a  position  to  cross  the
 railway  gate.  I  would  request  the
 hon,  Railway  Minister  to  have  over-
 bridges  and  under-ground  bridges
 constructed  at  least  for  the  city  area.
 For  the  past  25  years  we  have  been
 representing  for  this.  From  Madras
 eity  to  Guindy  it  is  only  ii  miles  and
 trom  Guindy  to  Tambaram  it  is  six
 miles;  so,  it  is  a  question  of  only  1t
 miles  and  there  are  only  seven  or
 eight  railway  gates.  If  you  spend
 Rs.  2  or  3  crores,  you  can  easily  have
 these  seven  or  eight  over-bridges  or
 under-groung  bridges  constructed,  By
 this,  the  problem  of  the  entire  city
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 population,  35  to  40  lakhs  of  people,
 will  be  definitely  solved.

 Two  or  three  days  ago  the  Minister
 for  Energy  has  pointed  out  that  they
 have  coal  in  abundance.  Our  Minis-
 ter  of  Railways  was  also  saying  some-
 thing  about  wagons;  he  was  saying
 that  he  was  having  thousands  and
 thousands  of  wagons  and  that  if  any-
 body  wanted  wagons,  he  could  give.
 In  Madras,  the  brick  industry,  the
 textile  industry  and  the  salt  industry
 are  suffering  a  lot  because  of  the
 shortage  of  coal.  Singareni  and  Chand
 are  prepared  to  send  50  wagons  of
 coal.  When  I  asked  our  Railway  Min-
 ister  he  said  that  he  had  wagons,  But
 we  have  received  replies  stating  that
 at  present  they  have  no  wagons  and
 that,  unless  and  until  they  get  the
 wagons,  they  are  not  in  a  position  to
 send  coal  from  Singareni  and  Chand
 to  Madras  area,  The  entire  south  is
 suffering  because  of  this.  The  salt  in-
 dustry,  the  textile  industry  and  the
 brick  industry  are  depending  on  the
 coal  which  comes  from  the  northern
 part  of  the  country.  I  do  not  know
 why  our  Railway  Minister  is  not  in
 &  position  to  give  the  wagons.  I  want
 to  be  intimated  of  the  exact  stage  at
 which  the  matter  stands  at  present
 with  regard  to  wagons,  I  hope  the
 Minister  of  State  in  the  Ministry  of
 Railways  will  give  a  proper  reply  as
 to  why  they  have  failed  to  give  wa-
 gons  for  being  sent  io  the  southern
 part  of  this  country.

 I  have  already  spoken  for  the  tra-
 welling  public,  the  passengers,  Now,
 what  about  the  railway  employees?
 ‘They  have  been  asking  for  bonus,  but
 the  Government  say  that  Railways  is
 not  at  all  an  industry;  it  is  only  a
 government  department;  that  is  why
 they  87९  not  in  a  position  to  give
 bonus  to  the  railway  employees,  What

 ‘are  the  rules  on  the  basis  of  which
 bonus  is  given  to  the  employees  of
 ‘€he  Life  Insurance  Corporation?  There
 are  also  some  government  undertak-
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 ings  where  the  employees  are  given
 bonus.  I  would  like  to  know  why
 Government  have  failed  to  give  bonus.
 to  the  railway  employees.  That  may
 be  one  of  the  reasons  why  accidents
 occur  very  often  in  the  Railways.

 A  person  who  joins  the  Railways.
 as  a  clerk  has  to.  retire  only  as  a
 clerk.  He  is  not  getting  promotion.
 20  years  before,  if  a  father  of  a  girk
 asked  a  boy  as  to  where  he  was  work-
 ing  and  if  the  boy  replied  that  he  was
 working  in  the  Railways,  without  any
 hesitation  he  was  giving  his  daughter
 in  marriage  to  the  person  working  in
 the  Railways.  But  now  if  anybody
 says  that  he  is  working  in  the  Rail-
 ways,  no  father  of  a  girl  would  come
 forward  to  give  his  daughter  in  mar-
 Tiage  to  him,  because,  whatever  may
 be  his  position  in  the  Railways,  once
 he  enters  the  Railways  in  any  capa-
 city,  he  will  reire  only  in  the  same
 capacity  in  which  he  entered,  I  know;
 some  of  my  class-mates  are  still  work~-
 ing  as  Clerks  in  the  Southern  Railway
 General  Manager's  office,  in  the  Ac-
 counts  Department;  they  entered  as
 Accounts  Clerk  in  958  and  they  are
 still  working  as  Accounts  Clerk,  They
 say  that  they  are  not  getting  any
 promotion.

 Mr.  George  Fernandes  used  to  talk
 about  railway  employees.  He  was  the
 champion  of  the  railway  strike  in
 1974.  He  was  the  person  who  was
 demanding  that  an  employee,  after
 serving  continuously  for  ten  years  in
 a  particular  post,  should  automatically
 get  the  promotion,  I  can  show  thou~
 sandg  and  thousands  of  employees
 who  are  working  for  the  past  20
 years  in  the  same  scale  of  pay;  they
 are  still  waiting  for  promotion,  What
 Mr.  Fernandes  said  in  l974  is  stilt  in
 existence;  the  position  is  still  the
 same.  Prof.  Madhu  Dandavate  and
 Mr,  George  Fernandes  have  not  been
 in  a  position  to  solve  this  problem.
 So,  I  request  the  hon,  Minister  to  do
 something  here.  After  reaching  4
 certain  stage  or  at  least  the  maximurt,
 even  though  they  may  not  be  given
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 promotion,  they  should  at  least  be
 given  the  next  scale  of  pay.  This
 should  be  so  not  only  in  respect  of
 employees  ‘working  in  the  Railways
 but  also  those  working  in  other  Cen-
 tral  Government  Departments,  This
 request  has  been  there  for  the  last
 two  years  from  our  side  of  the  Ben-
 ches.

 Next,  Sir,  I  come  to  claims.  ‘We
 are  just  settling  claims  within  37  days
 and  we  are  going  to  reduce  the  time
 lag  to  2  {0  3  weeks  only.”  This  is
 what  the  Railway  Minister  has  said.
 Sir.  that  is  not  the  case,  Settlement
 of  claims  is  completely  dependent
 upon  the  person’s  approach.  There  is
 a  relationship  between  the  persons
 who  claim  and  the  persons  who  settle
 the  claim.  If  the  person  is  somewhat
 an  influential  man,  then  settlement
 will  be  done  within  3-4  days  and  if
 the  person  does  not  have  such  an  in-
 Nuence,  it  will  take  years  to  settle  it.
 So  the  average  he  can  show  as  37
 days  or  25  days  or  24  days.  Sir,  that
 is  the  pitiable  condition  of  our  Indian
 Railways,

 Then  he  talks  high  of  the  Railways.
 He  talks  about  the  unification  of  the
 nation  and  he  is  seeking  co-operation
 from  all  sections  of  the  community.
 He  was  pointing  out  something  about
 the  lofty  peaks  of  the  Himalayas  and
 the  sacred  shores  of  the  Kanyakumari.
 ‘The  entire  area,  the  length  and
 breadth  of  the  nation  is  common  to
 me.  I  am  an  Indian  citizen.  I  do  not
 belong  to  Gujarat  or  Maharashtra.  I
 am  the  man  who  looks  after  the  entire
 thing.  The  entire  650  million  people
 of  this  country  are  completely  depen-
 dent  upon  me.’  —this  is  what  the
 Railway  Minister  says,  88  I  already
 told  you,  if  you  just  see  the  railway
 Budget,  our  State  of  Tamil  Nadu  has
 been  completely  neglected.  All  that
 he  is  pointing  out  is  about  some  sur-
 veys  but  there  is  no  implementation.
 Where  is  the  Madras-Trivandrum
 Toute?  Where  is  the  Madras-Tuticorin
 Toute?  What  about  the  bridges?  What
 about  new  lines?  He  Bas  opened  only

 6  new  linea  in  the  whole  country.  Has
 he  given  at  least  one  new  line  to  the
 southern  part  of  the  country?  I  come
 from  the  South.  There  is  such  a  dis
 crimination,  Sir,  I  am  not  talking
 about  the  north  and  the  south,  but
 that  may  be  talked  about—North  and
 South.  That  discrimination  ig  shown
 in  the  railway  budget.  But  I  hope,...

 SHRI  RAM  MURTI  (Bareilly):
 Tamil  Nadu  has  already  too  many.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  No,  Sir.  You  are  imagining
 impossibilities,  Let  us  not  imagine
 impossibilities.  I  come  from  the  deep
 southern  part  of  this  country.  I  am
 speaking  from  my  heart.  I  am_  not
 speaking  from  my  lips.  I  am  _  not
 speaking  on  the  basis  of  regional  feel-
 ings,  Sentimentally  I  am  speaking.  If
 you  come  to  the  south,  can  you  show
 me  after  Villupuram  any  broad  gauge
 line?  You  cannot  show....

 SHRI  RAM  MURTI:  Why  do  you
 want  proad  gauge?

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  That  is  not  the  case.  You  are
 here  only.  You  have  not  crossed  the
 Vindhyas.  You,  Members,  spoil  the
 unity  of  the  nation—not  the  Mvinis-
 ters.  They  just  listen  to  me  properly.
 I  am  representing  25  million  people
 from  my  part  of  the  country  and  it  is
 my  bounden  duty  to  represent  my
 constituency  people.  I  know  where  to
 say,  what  to  say,  to  whom  to  say  and
 how  to  say.  I  told  about  the  hon.
 Members,  They  are  imagining  im-
 possibilities,  Let  not  our  hon.  Minis-
 ter  imagine  impossibilities,  They  are
 creating  all  sorts  of  complications.
 There  is  a  hue  and  cry  especially  in
 the  southern  part  of  this  country.  The
 southem  part  has  been  completely
 neglected  and  even  though  they  have
 included  something  in  the  Railway
 Budget,  I  hope  in  the  Supplementary
 Budget  they  will  have  some  new  lines
 for  the  southern  part  of  this  country,
 especially  for  the  place  I  represent;

 not  only  that,  from  Madras  to  Kanya-
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 kumari  they  have  to  doa  lot  and  I
 hope  they  will  do  it  and  I  also  hope
 they  will  double  the  performance.

 With  these  words,  I  thank  you,  Sir.

 AN  HON.  MEMBER:  Any  way  he
 has  made  a  good  speech.

 aft  tte  एन०  लिवारों  (गोपालगज)  :  रेल
 अंजियो  ने  बहुत  प्रयत्व  किया  है  कि  रेले  ठीक  से  चलें,
 लोगों  को  सुधिधा  हो  ।  इस  ठेतु  इन्होने  नई  गाड़िया  चलाने
 का  फैसला  किया  हैं  भर  स्पीड  को  बढाने  का  भी  फैसला
 किया  है।  साथ  हो  कहा  है  कि  हिब्स  भी  बढ्ाए  जाएं
 ताकि  अधिक  सख्या  में  यात्ियों  को  ले  जाने  की गजाइश
 हो  सके  |  यह  सब  होते  हुए  भी  जो  ये  लोग  करना  चाहते
 @  शायद  उसको  कर  नहीं  पाएगे  बयाकि  इनकी  जो
 शाफिसर  क्लास  है  वह  इनके  साथ  बोनोप्रिट  नदी  कर  रही
 है।  मैं  भागे  चल  वर  बगाऊगा  कि  क्‍्या-वया  ये  करना
 थ्याहते  थे  लेकिन  बह  नहीं  हो  पा  रहा  है  गौर  कैसे  इनको
 गलत  एडवाइस'  मिलती  है।

 बजट  स्पीथ  देते  हुए  रेल  मंत्री  जी  ने  अपने  को
 शायाशी  दी  है  कि  वह  तीन  साल  से  सरप्लस  बजट  पेश
 करते  था  रहे  है  a  दो  साल  तक  तो  इन्होंने  सरप्लस  बजट
 दैश  किया  पहुं  टीक  बात  है  लेकिन  इस  साल  का  बजट
 सरप्नस  रह  पाएगा  यह  सन्देहजनक  है।  प्रभी  रेल
 कर्मचारी  बोनस  के  लिए  प्रयत्त  कर  रहे  है  भौर  उन्होने
 स्ट्राइक  का  नोटिस  भी  दे  दिया  है।  मुश्किल  हमारी
 सरकार  में  यह  है  कि  लोगो  ने  यह  समझता  शुरू  कर
 दिया  है  कि  झगर  उनके  पास  शक्ति  है,  भ्रपनी  बात  को
 भगवाने  की  ताकत  है  तब  तो  थे  सरकार  को  झुका  सकते
 हैं  श्वम्यथा  नहीं  7  होना  तो  यह  चाहिये  कि  उनकी  माग
 जायज  है  या  नाजायज़  इसको  देखा  जाए  शौर  बिना
 शो  आफ  स्ट्ग्य  पौर  बिना  कनफ़टेशन  के  प्रगर  उसकी
 मांग  सही  हो  तो  मान  ली  जाए  और  झगर  जायज  न  हो
 तो  उसको  रिजैक्ट  कर  दिया  जाए।  लेकित  ऐसा  नहीं
 होता  है।  इसका  नतीजा  यही  होता  है  कि  झान्दोलनकारी
 श्ोगों  के  दिमाग  में  यह  बात  घर  करती  जा  रही  है  कि
 बब्तमेंट  को  झगर  प्रेशराहज  किया  जाए  तभी  बह  कोई
 बीफ  देती  है  झन्यथा  नही  देती  है।  में  यह  कहूंगा  कि
 झगर  रेलवे  ऐमप्लाईज़  की  बोतस  की  मांग  सही  है
 तो  उसको  शीष  से  शीक्ष  मान  लें।  फफन्टेशन  की  बात
 श नाने  दें  ।  प्रौर  जब  आप  बोनस  ठेंगे  तो  यह  सरप्लस
 बजट  डेफिसिट  में  परिणत  हो  जायगा।  हमसिये  श्राप

 *
 a  होइमे  कि  झापने  सरप्लस  बजट  पेश

 1ह।

 न्होंने  एक  किताब  सर्कुणेट  की  है  इंडियन  रेलबेज
 शुक  i978-79  उसको  देखने  से  पता  लगता  है  कि
 हुए  फ्लड  पर  गिरावट  भागी  है।  पंकचुएलिटी  गिरी  है  t
 89  पेज  पर

 य
 भा  है  कि  पैसेंजर  ट््न्स  भौर  गुडंस

 rey  vif
 a  AB

 1-५
 भी  बढ़े

 t  4977  में  जो  800  कुछ  ऐक्सीडेंट्स  थे  वह  aE
 कर  895  हो  गये  हैं।  इसलिये  ऐमसीडेंटस ||  हैं,  रेलवे
 डवल  कुछ  भविक  प्रनप्तेफ़  हो  गया  है  पहले  से  977
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 में  जो  इन्होंने  प्रयत्न  किये  उससे  तीचे  गये  थे,  किय
 थे  मालूम  क्‍यों,  शायद  इसके  भधिकारी

 मुरी कर  रहे  हैं,  978  7  सब  चीजें  बढ़  गईं  ei
 भी  गिरी  है,  ऐक्सीडेंट्स  भी  बड़े  हैं  और  सुविधायें  भी
 go  कम  हुई  हैं।  प्राप  पपने  पेपर के  पेज  59,  80,  89
 को  देखेंगे  तो  पायेंगे  कि  डिटीरियोरेशन  ह््भा  है।
 गाडियां  घंटों  लेट  चलती  हैं,  मिनटों  ही  नहीं  1  श्रोरिणि-
 लेटिंग  स्टेशन  से  ही  नही,  बीच  में  भी  भरा  कर  पता  नहीं
 क्या  हो  जाता  है  कि  उसका  पहिया  नहीं  चलता  है।
 पटना  में  गाडी  |  घटा  लेट  ग्राती  है  तो  बिल्ली  पहुंचते
 पहुचते  ढाई  घटा  लेट  हो  जाती  है।  ऐसे  हर  बात  का
 जवाब  हो  सकता  हैं,  लेकिन  पड़ित  नेहरू  कहा  करते  थे  :

 “I  am  not  interested  in  explana-
 tions,  I  am  interested  in  v  ork  being
 done”,

 तो  ऐक्गलेनेशन  से  हमारा  पेट  नरी  भरेगा  -  हम  चाहते
 है  कि  झाप  ठीक  से  काम  करें।

 कुछ  सुधार  हुआ  है  जिससे  इन्कार  नहीं  किया  जा
 सकता  है  प्रौर  उसके  लिये  मैंचें  भापको  बच्चाई  दी  है।
 लेकिन  रेंलवे  बोई  का  विदेतिए्र  ठीक  नही  है।  क्योंकि
 रेलवे  में  हाल्ट  फनस  बनते  है,  उनमें  एक,तरहू  की  नीति
 नही  बरती  जाती  है।  कुछ  ह्ाग्ट  स्टेशन्स  पर  सरचार्ज
 होता  है,  और  कुछ  पर  सरना  नहीं  होता।  क्योकि
 जो  रेलवे  भ्रधिकारियो  को  स  कर  सकते  हैं,  भौर
 खुश  करने  के  माने  श्राप  समझ  हफ्ते  हैं,  उनको  सरचार्ज
 सही  लगता  है।  और  जिन  रटेगन्स  के  व्यवस्थापक  खश
 नहीं  कर  सके  उनको  सरतार्ण  लगता  है।  मेरे  एक
 अनस्टार्ड  कवॉफ्चन  के  जवाब  में  माननीय  राज्य  मंत्री
 ने  कहा  था.  यह  हीक  है  कि  कुछ  स्टेशनों  पर  जहा  तफ़ा
 हो  रहा  है  वहा  भी  सरचार्ज  लगा  ह्ुभा  है,  और  जहां
 नफा  नहीं  हो  रहा  है  वहा  सरचार्ज  नहीं  है।  नफा  होते
 वाले  स्टेशन  पर  भी  सरचार्ज  है।  ऐसा  क्यो  है?  जो
 स्टेशन  फायदा  दे  रहा  है  उस  पर  सरचार्ज  लगा  दिया,
 उतयो  बईत  कर  दिया,  और  जो  स्टेशन  घाटे  में  चल  रहे
 है  उन  पर  सरचार्ज  नही  है।  यह  पेपर  मैं  उनको  दे  रहा
 हैं,  जो  जवाब  दिया  था,  इसको  देख  लेंगे।

 मैं  एक  स्टेशन  का  लाम  लेता  हूं  शेर  हाल्ट  स्टेशन
 कोशिश  कर  के  हार  गया  कि  यहां  का  सरचाज  हटा
 दीजिये  |  लेकिन नही  हुआ  है  1

 हालाकि  शोर  ह्  मुनापा दे  रहा  है।  तो  यह  कंगण  में  इसलिये दे  रहा  हूं  कि  यह
 समझ  लेंगे  कि  पैसे  इनका  रेलवे  बोर्ड  झौर  क्‍्राफिसर्स

 प्र
 को  ताकाम  करते  हैं।  यह  इसका  एक  तमूना

 I

 दूसरी  बात  मैं  यह  कहूँगा  कि  रेलवे  ओर्ड  ही  नहीं,
 इनकी  जनरल  मैनेजर्स  भी  मनमाना  बिहेव  करते  हैं।
 कुछ  ड््न्स  में  जी०एम०  गोरखपुर  ने  रिजर्देशत  चार्ज
 जगा  दिया,  हालांकि  गाही  में  रिजर्बशन  नही  चिया  जाता
 है।  लेकिन  महीनों  तक  रिजर्वेशन  चार्ज  लिया  मया  |
 पेसेग्जर  कहते  हैं  कि  जब  रिजर्वेशन  होता  ही  नहीं  तो

 पों  जग पारियों  ्  द्  (पके  बाहे
 मे |  1...  '

 प्राशिमामेंट  में  क्वैश्वन  किया  |  उस क्वेश्वत  पर  रिजर्मशन
 थाजें  हटाया  गमा  a  लेकिन  में  यह  जानना  चाहता
 हैं  कि  जो  इल-सीमल  रुपया  पेसेन्नर्स  से  बूल  हुआ,  उसका
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 क्या  हुआ  ?  जिस  जी०एम०  ने  बगैर  रेलवे  बोर्ड  की
 सहमात  के  रिजर्वेशन  चार्ज  लगाया  उसका  क्या  हुआ  ?
 आपके  ही  भ्राफिसर्स  गलती  करते  हैं,  उसको  कभी  आप
 देखते  नहीं  हैं।  मालूम  होता  है  कि  इस  पर  किसी  का
 बस  नहीं  है,  जो  मनमानी  चाहे  कर  सकता  है।

 ग्रभी  रेलवे  में  एप्रेन्टिसों  की  ट्रेनिग  हुई  ।  उसके  बारे
 में  तय  किया  गया  कि  रिक्त  स्थानों  में  से  50  परसेंद
 इनमें  से  एप्वाइन्ट  किया  जाये  ।  रेलवे  बोर्ड  का  सर्कूलर
 हर  जी०एुम०  के  यहां  गया  और  सर्विस  कमीशन  में  भी
 गया  कि  31  मार्च  979  तक  उनको  बहाल  करना
 है  लेकिन  वह  मारे-मारे  फिर  रहे  हैं  7  कोई  पुछता  नहीं
 है।  उनको  ट्रेनिग  तो  दे  दी  लेकिन  एबज़्ाब  नहों  कर  रहे
 हैं।  मैंने  मिनिस्टर  को  चिट्ठी  लिखी,  लेकिन  कुछ  होता
 नहीं  है।  हमारी  कोशिश  बेकार  जाती  है।  यह  देखिये
 यह  मैं  आपको  देता  हूं।

 इनके  यहां  एक  सुपरवाइज़री  स्टाफ  है,  जिसके
 बारे  में  पेकमीशन  में  बहुत  एनोमलीज़  रह  गई  थीं।
 बह  बेचारे  कोशिश  कर  के  हार  गये,  जी  ०एम०  ने  और
 सब  ने  रिकमेंड  किया,  लेकिन  रेलवे  बोर्ड  वाले  सुनते  ही
 नहीं  हैं  ।  में  मिनिस्टर  से  मिला,  उन्होंने  कहा  कि  संबंधित
 आफिसर्स  से  बात  कहूंगा  |  उन्होंने  बात  किया,  लेकिन
 फल  कोई  नहीं  निकलता  है।  जब  वह  स्ट्राइक  करेंगे,
 तब  उनका  मामला  सिद्ध  होगा।  तो  क्या  आप  चाहते
 हैं  कि  उनकी  स्ट्राइक  कराई  जाये  ?  ट्रांस्पोटं  आफिससे
 ला-एबाइडिग  हैं,  डिसिप्लिन्ड  हैं,  वह  नहीं  चाहते  हैं
 कि  स्ट्राइक  हो,  लेकिन  क्या  स्राव  चाहते  हैं  कि  वह
 स्ट्राइक  करें  ?  केवल  ड्राइवर्स  से  हो  रेल  का  चक्‍का  बन्द
 नहीं  होता  है  और  भी  कमंचारी  हैं  जिनसे  चक्का.  बन्द
 हो  सकता  है  1  आप  लोगों  को  कम्पैल  न  कीजिये  कि  वह
 स्ट्राइक  करें  7  उनकी  जायज़  मांग  को  मान  लीजिये,  नहों
 तो  मरता  क्या  न  करता  वाली  बात  हो  सकती  है।
 इसलिये  में  यह  कागज़  भी  ट्रास्पार्ट  श्राफिसर्स  के  बारे  में
 मंत्री  जी  को  देता  हुं,  राज्य  मंत्री  जी उनकी  मीटिग  में  गये
 थे,  इन्होंने  कहा  था  कि  जो  जायज  बातें  होंगी,  वह
 करेंगे।  यह  भी  कागज  इनको  देता  हूं।

 अब  मैं  आता  हूं  इस  बात  पर  कि  कैसे  गलत  एडवाइस
 दिये  जाते  हैं  ।  मैंने  कई  सालों  से  प्रति  वर्ष  बजट  पर  बोलते
 हुए  कहा  था  कि  सोनपुर  में  डी०एस०  ऑ्राफिस  हो।
 i977  4  मैंने  इस  सदन  में  भाषण  दिया  था।  इसका

 मई  977,  में  कया  जवाब  मिला--न  तो  कार्यभार  के
 आधार  पर  और  न  ही  परिचालित  झ्रावश्यकताग्रों  के
 प्राधार  पर  सोनपुर  में  पूरे  स्तर  का  मंडल  बनने  का
 कोई  ओचित्य  है  ।  मई  में  कहते  हैं  कि  नहीं,  क्योंकि  इसको
 पेश  करने  वाले  हमारे  जैसे  आदमी  हैं  जो  कि  आपके
 मिनिस्टर  के  दल  के  नहीं  थे,  उन्होंने  पेश  किया  था।
 लेकिन  कुछ  हमारे  सोशलिस्ट  पार्टी  के  मित्रों  ने  जून  में
 जब  कहा  तो  आपने  उनकी  बात  को  मंज्र  कर  लिया  और
 यह  कार्यालय  वहां  खोल  दिया।  मैं  जानना  चाहता  हूं
 कि  यह  डिस्क्रिमिनेशन  क्यों  ?  वहां  दफ्तर  खोलना  अच्छा
 था,  लेकिन  यहां  के  मेम्बर्स  और  मेम्बर्स  में  इस  तरह  का
 डिस्क्रिमिनेशन  क्‍यों  करते  हैं,  क्या  हमारा  चेहरा  ऐसा  है
 जिससे  डिस्क्रिमिनेशन  किया  गया  है?  या  मेरे  चेहरे
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 में  कोई  ऐसी  बात  है  या  मेरा  व्यवहार  ऐसा  है,  जिस  से
 झाप  भड़क  जाते  है  और  वे  लोग  शायद  एसे  हैं  या  उन
 के  चेहरे  श्राप  को  इतने  प्रिय  हैं  कि आप  उन  की  बात
 को  मान  लेंत  हैं

 सल  मंत्रालय  में  राज्य  मंत्री  श्रो  (शिवतारायण)  :
 खूबसूरत  हू  ।

 हि
 श्री  डी०  एन०  तिवारी  :  यह  चिट्ठी  मैं  आप  को

 दें  रहा  हूं  यह|  मई  की  लिखी  हुई  है  और  जून_में  आप
 सैक्शन  करते  है  1

 श्री  शिव  नारायण  :  अ्रब  तो  खोल  दिया  गया  हैं।

 श्री  डी०  एन०  तिवारी  ४  खोला  गया  है,  लेकिन
 यह  डिस्क्रिमिनेशन  क्यों  ?  क्‍योंकि  आप  को  गलत
 एडवाइस  मिली

 श्री  शिव  नारायण  :  यह  बात  नहीं  है,  आपक
 चीफ  मनिस्टर  ने  हिंड्रेस  किया  था।

 श्री  डी०  एन०  तिवारी  :  हिड्रेन्स  तो  पीछे  हुया  था,
 उस  वक्‍त  नहीं  हुआ  था।

 श्री  शिव  नारायण ,:.  वहू  हम  ने  खुलवाया  है।

 श्री  डी०  एन०  तिवारी  :  आप  इस  को  देख
 लीजिये--मैं  सब  डाक्यूमेन्ट्स  आप  को  दे  रहा  हूं।

 शब  में  इनके  जनरल  मैनेजर्स  के  बारे  में  बतलाता
 हूँ  जिस  से  आप  को  मालूम  होगा  कि  वे  लोग  कितनी
 मनमानी  करते  हैं।  एन०ई०आ्रार०  क़े  छपरा  स्टेशन  के
 पास  रेलवे  की  कुछ  ज़मीन  थी,  उस  का  बन्दोबस्त  नहीं
 करना  चाहते  थे  |  पहले  जो  बन्दोबस्त  हुआ  था,  उस  को
 कैन्सिल  कर  के  उस  ज़मोन  का  ले  लिया  गया  |  एक  ग्रादमी
 ने  एप्लाई  किया  कि  हम  को  व  जमोन  दे  दी  जाय,  उस
 को  लिखे  दिया  कि  यह  नहीं  हो  सकता  है,  उस  जमोन
 को  सुरक्षित  रखा  गया  है,  हम  जमीन  का  बन्दोबस्त
 नहीं  करेंगे  ।  लेकिन  एक  ही  महीने  के  बाद  सारी  ज़मीन
 का  बन्दोबस्त  हो  गया  और  वह  बेचारा  उस  के  लिये
 एप्लाई  भी  तहीं  कर  सका  ।  मैं  समझता  हूं,  आप  ने  उस  को
 घोखा  दिया,  जनता  को  धोखा  दिया  और  मनमाने  ढंग
 से  बन्दोबस्त  किया  |  यह  चिट्ठी  भी  ग्राप  देख  लोजिए  ।

 उपाध्यक्ष  महोदय  :  तिवारी  जी,  सब  चिडि  _यां
 आप  इकट्ठी  दे  दीजिये  1

 श्री  डी०  एन०  तिवारी  :  अगर  मैं  उन  के  बारे  में
 कहूंगा  नहीं,  तो  काम  नहीं  चलेगा  ।  इन  से  ही  तो  पता
 चलता  है  कि  ये  लोग  किस  तरह  का  व्यवहार  कर  रहे
 हैं।  इस  में  कोई  शर्क  नहीं,  हमारे  मंत्री  लोग  बहुत
 मेहनत  करते  हैं,  लेंकित  जब  तक  इन  को  इन  के  अफसरों
 से  कोआपरेशन  नहीं  मिलेगा,  तब  तक  कोई  काम  नहीं
 हो  सकता  है।  पहले  इस  हाउस  में  ग्रक्सर  यह  डिमाण्ड
 होती  थी  कि  रेलवे  बोर्ड  को  एबालिश  कर  दिया  जाय
 लेकिन  हम  कहते  थे  कि  नहीं,  उस  को  रहना  चाहिये,
 वह  अच्छा  काम  करता  है।  लेकिन  अब  मालूम  होता  है
 कि  वे  लोग  किस  तरह  से  काम  करते  हें,  भब  हम  लोब
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 भी  यह  डिमाण्ड  करता  शुरू  कर  देंगे  कि  इन  को  एबा-
 लिए  करो  |  जब  इन  के  अफसर  ही  इत  को  कोग्रापरेशन
 नहीं  देंगे,  तो  कैसे  काम  चलेगा.

 हर  एक  माननोथ  सदस्य  :  ये  लोग  कह  रहे  है  कि  इन
 को  कोप्मापरेशन  मिल  रहा  है।

 श्री  ढी०एन०  तिवारी  :  श्राप  इन  के  भाफिसओं  का

 पद  कर  कत।
 ण्क
 ्

 पर्चा  इन  कौ  दे
 रहा हूँ,  यह  बहुत  भद्दा  ।  श्राप के  सौ

 भूतपूर्व  डो०एस०  और  गोरखपुर  के  जनरल  नक्
 का  इस  में  कच्चा-चिट्ठा  है

 श्बी  शिवभारायण  :  उन  को  हा  चिया  हैं।

 थो  Fo  एन०  तिवारी :.  उतको  ड्यूटी  के  क्षण  में
 की  सुरा  शौर  सुन्दरी  क्री  बहुत  चाह  रहती  है--यह
 पर्चा  उसी  सम्बन्ध  में  है।  मैने  कहा  a  न्यदि  हिम्मत
 ही  तो  उन  पर्चा  छपवाने  वालों  पर  केस  करों,  लेकित
 कृछ  नहीं  हुझा 1  इस  की  भी  प्राप  देख  लीजिये  a

 wa  मैं  कैजुश्नत  लबर  के  बार  मे  करना  चाहता  हू  1
 #मिनिस्टर  साहब  ते  धोषणा  की  है।  मै  कुछ  मांग  नहीं
 करता  हु--हन  से।  मैं  इन  के  यहा  जो  ख्ामिया  चल
 रही  हैं  उन्ही  का  उल्लेख  कर  रहा  |  |  जिस  से  ये  लोग
 wert  जायें,  अन्यथा  रेल  की गदही  कब  बन्द  हो  जायेगी,

 का  कोई  ठिकाना  नहीं  हे  1

 SHRI  a  M.  SAYEED  (Laksha-
 dweep)  Can  the  hon.  Member  pass
 on  papers  cirer{ly  to  the  hon,  Munis-
 ter?

 MR  DEPUTY-SPEAKER:  I  have
 not  taken  cogniscnrc  of  anv  passing
 on  cf  the  paper.

 श्री  te  एन०  तिवारी  :  उपाध्यक्ष  जी,  बौजप्रल
 लेबर  के  सम्बन्ध  में  मिनिस्टर  साहब  ने  धौषणा  नी  कि
 जो  घार  महीने  तक  लगातार  काम  किये  हैं,  हम  उन  को
 प्रस्थायी  रुप  से  रेलवे  में  बहाल  कर  लेंगे---लेकिन  कितने
 लोगों  को  बहाल  किया  गया।  वहां  धो  कहा  जाता  है--
 इतना  पैसा  दो,  तम  को  धहाल  कर  देंगे,  नहीं  दोगे,  तो
 नहीं  करेंगे।  भ्रव  वह  सारा  मारा  फिरता  है  पौर  कहीं
 कोई  सृतवाई  नहीं  होती  मैने  कई  चिट्रेठयां  कई  लोगों
 के  बारे  में  लिखीं।

 श्री  पी+  एस०  सईद 1  जवाब  शापा ।

 ी  fre  gore  तिधारी  !  जवाब  प्राता  है  कि  हम  देख
 2  हैं।  भ्राज  ही  मैंचे  एक  केस  भेजा  है,  जिस  में  बह

 =  .  ट  पर  का
 और

 ६०५१५  १०४८
 कभी 25  पिन  उस  &  काम  किया  ।  चार  काम

 ह!  शौच  के  पाए,  ह या दस  ि
 *हंगे  शौर  फिर  |.  कि  एक  साथ  भार  महीने  काम  नहीं
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 किया  1  पशरोका  का  हू  कैस  है।  उस  ते  चार  महीने  ते
 चिक  काम  किया  है  लेकिन  बहू  मारा  मारा  फिरता  4
 भाप  की  घोषणा  के  प्रनुतार  दत  को  कामे  सिलेगी
 चाहिए  लेकिन  उस  को  मिलता  तहीं  है।  झ्गर  धोषणा
 के  भ्रनुसार  प्राप  काम  नहीं  कर  सकतें,  तो  धोषणा  करसा
 बन्द  कर  देती  चाहिए।  घोषणा  कर  के  लोगों  को  धोखे
 में  मत  रखिये  जो  भाप  की  नीति  है,  उस  का  कार्यास्वयन
 होना  चाहिए।

 उपाध्यक्ष  महोदय  :  झाप  प्रधिक  समय  ले  रहे
 है,  ध्सलिए  झब  शाप  समाप्त  कीजिए  |

 थ्वी  डो  ०  एन०  तिवारी  :  हमारी  पार्टो  का  जो  कोटा
 है,  उस  में  5  मिनट  का  समय  दे  दीजिए  ।

 उपाध्यक्ष  महोदय  :  सभी  भौर  बहुत  से  लोगों  को
 बोलता  है,  इसलिए  शव झाप  समाप्त  कीजिए  ।

 श्री  Wo  एन०  तिवारों :.  मैं  यह  कहूंगा  कि  मैंने
 बहुत  सा  फड़  फार  कन्सिड्रेशन  दे  दिया  है,  बहुत  से  कागज
 झाप  को  दे  दिये  हैं।  इस  पर  झाप  विचार  फौजिए  मौर
 यह  देखिये  कि  झ्ाप  को  गलत  सलाह  त  मिले  ।  मै  फाश्ल
 मेन्टन  करता  ह  और  जो  कागज  मुझे  इस  तरह  के  मिलते
 है,  उन  के  बारे  में  रक्वाथरी  करता  हूं  प्ौर  उन  को  पता

 शौर  मै  झाप  के  यहा  पेज  करता  2  मेरा  कट्टता  यह  है
 के  रेलवे  कर्मचारियों  की  मांगे  न  मिलन  पर  उतना  रोश
 नहींहिता  जितना  रादव्यवहा  र  झभाव  पर।  होता  क्या
 हैकि  झाज  किसी  के  फेवर  में  काम  करना  है,  तो  एक
 सार्बुलर  इसू  हो  जाता  है,  एक  आदमी  के  सम्बन्ध  में  एक
 सकूलर  इसु  हो  जाना  है  झौर  जब  उस  का  काम  हो  जाता
 है  तो  वह  कुलर  विदड़ा  हो  जाता  है  भ्रौर  इस  तरह  से
 दूसरों  का  काम  नहीं  होता  है।  इस  तरह  का  डिम्कीमि-
 सेशन  लोगो  रो  पिच  बचता  ह।  जो  भी  होना  चाहिए,
 बह  न्याय  पर  ग्राघारित  होता  चाहिए।  इस  पर  नहीं
 होना  चाहिए  कि  कौन  क्या  कहता  है  पर  इस  पर  होता
 चाहिए  कि  क्या  कहा  जाता  है  भौर  जो  कहीं  जाता  है,
 वह  सही  है  या  नहीं।  शिय  नारायण  जी  गर  कह  दें,
 तो  काम  हो  जाएगा  और  द्वारिकानाथ  तिवारी  कहे,  तो
 नहीं  होगा  |  जो  भी  हो  वह  सद्दुृद्धि  से  होता  चाहिए।
 तभी  धाप  का  एडमिनिस्टेगत  ठीक  से  चल  सक्षता
 है  इन  शब्दों  के  साथ  मैं  समाप्त  करता  हूं  ।

 श्रीमती  अहिल्या  बीठ  रांगमेकर  (बम्बई  उत्तर-
 मध्य)  :  उपाध्यक्षम  महोदय.  झगर  हमें  भी  भी  शिव
 नारायण  के  पास  खड़े  हो  कर  भाषण  करने  की  प्राप
 इजाजत दे  दें,  तो  हम  भी  उत  को  बहुत  से  पेपर्स  दे  देंगे  t

 श्री  हाश्कामाय  तिवारी  :  हरा  जाइए  इधर  !
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 होगा  ।  इस  के  लिए  एक  कल्जेन्शन  कमेटी  एपाइन्ट  की
 एई  है  भौर  भ्रभी  तक  उस  की  रिपोर्ट  नहीं  भाई  हैं  ।
 उन  को  यह  प्वाइन्ट  रेफर  किया  गया  है  कि  रेलबे
 कमशियल  कन्सर्त  है  या  पब्लिक  यूटीलिटी  कन्सर्त  हैं  1
 एस  के  बारे  में  कुछ  सोचना  चाहिए  |  कमेटी  का  जवाब
 प्रगर  जल्दी  भा  जाएगा,  तो  भागे  पाने  वाले  दितों  में
 कुछ  बदल  हो  जाएगा  भौर  फ्रेट  चार्जेज  का  बोझा
 प्री  लोगों  पर  कम  हो  जाएगा  जौर  कई  नये  सुधार
 हो  जाएगें  ।  हमारे  रेलवे  मंत्री  जी  ने  जो  नये  तरीके
 का  नया  विचार  दिया  है,  उस  में  किसी  को  कोई  प्रा-
 शका  नहीं  है  भौर  इसलिए  उन्होंने  जी  अच्छा  काम
 किया  है,  उत्त  के  लिए  मैं  उत  को  धन्यवाद  देती  हूं  ।
 कोकत  रेलवे  जैसी  बहुत  सारी  चीजें  उन्होंने  फी  है
 प्रौर  मैं  उत  को  दोहराता  नहीं  चाहती  हूँ  कॉॉडिं  उसके
 लिए  टाइम  नहीं  है।  उन्होंने  कहा  है  कि  जो  बाढ़  झाई,
 उस  के  लिए  उन  को  30  करोड़  रुपये  ्चे  करने  पड़े,
 रेलवे  एम्पलाइज  को  25  करोड़  रुपये  देने  पड़े  गौर
 64  करोड़  रुपये  को  लेवी  देती  पड़ी  शौर  फिर  भी
 38  करोड़  रुपये  का  सरप्लस  उन्होने  बताया  है  1

 इतना  सरप्लम  होते  हुए  भी  कोई  नया  भार  जनता
 के  3पर  डालने  की  कोशिश  करना  ग़लत  है  झौर
 यह  करने  की  जरूरत  नही  है  t  मैं  देखती  हू  कि  एक  तो
 हमारी  देनये  एकोनोमी  स्टेगनेट  हो  रही  है  ।  पिछले
 दस  साल  का  हम  देखते  है  कि  दस  साल  में  दस  हजार
 जिलोमीएर  नयी  रेलवे  लाइन  डाली  गयी  लेकिन
 पिछले  इंढ  साल  में  केवल  73  किलांमीटर  ही  नयी
 रनवे  लाइन  डाली  गयी  ॥  रोड  ट्रास्पोर्ट  इतना  बढ़
 गाह  लेकिन  रेलवे  ट्रासपोर्ट  उतना  ही  रह  गया  है  ।
 लव  ट्रैफिक  को  भी  भाषकों  बढ़ाना  चाहिए  t  रेलबे
 इकोगामी  में  हसरी  मझवपर्ण  बाल  है  रोलिंग  स्टाफ
 मी । वे  नहीं  बदले  जा  रहे  है  ।  भो  प्रोडकान  कमेटी
 बेटी  थी  उस  बमेटी  ने  झ्पनी  रिपोर्ट  दी  है  कि
 is-78  तक  3  हजार  4  सौ  कोचिज  बूढ़े  हो  गये
 हैं,  ग्र।वर  एज्ड  ही  गये  हैं  ।  हम  उन  कांचिज  को  भी
 दसगाल  कर  रहें  है  इस  कमटी  ने  यह  भी  कहा  है
 कि  7५  से  80  हजार  तक  6  हजार  30  काचिज
 श्र  नाकाम  हो  जाने  बाले  हैं  -  इन  कोचिज  से  हमारा
 इतना  नुक्गान  हो  रहा  है  ।  ये  कोचिज  पुराने  हा  गये
 है  और  जंत्र  वे  श्राप  चलाते  है  तो  उनसे  एक्सोडेंट  भी
 है|  थाने  है  1  झगर  आप  नये  कोबिज  तहों  बनायेंगे
 और  इन्ही  से  काम  चलायेंगे  तो  झापकी  प्रोडक्टिबरिदी
 नहीं  बढ़ेगी  घ्लौर  भापकी  प्रामदनी  भी  नहीं  बढ़ेगा  ।
 हमारा  ट्रेफिक  इतला  बढ़  गया  है,  झगर  उसे  ट्रेफिक  को
 मीट  करने  के  लिए  झ्राप  उतनी  ही  सब्या  मे  काचिज
 नश  बढ़ाते  है  तो  रेलवे  में  एक  त्राइसिस  झा  जाएगा  |
 इस  बात  को  झापकों  ध्यान  में  रखना  चाहिए  t

 फह क.  बारे  में  भाप  देखिये  ‘50-51  से  77-78  तक
 268,  8  परसेंट  फ्रेठ  किलोमीटर  में  बढ़ा  है।  इतना

 ्  प्
 है  लेकिन  उचके  मुकाबले  में  केगस  90  परसेंट

 फट
 ।  यह  ध्रापकी  हयर  बुक  में  दिया  गया  है।  जब

 झगा  चग  ौर  वेगंस,इतनी ही  | ड  तो  धाप
 मैसम  करेंगे,  ।  इस  चीज  की  भी  झापको  देखना

 चआहिए  4  /

 हम  देखते  है  कि  हमारी  शबर्मसेंट के  कोन,  स्टील भोर
 ल्  ढिपाहमेंटों  में  हमेशा  झगड़ा  रहता  है  t

 PHALGUNA  15,  900  (SAKA)  1979-80  Gen.  Dis,  3785

 बेगन  किस  को  देते  चाहिएं,  किस  को  त्हीं  देने  चाहिए
 1:  बारे  मे  हमेशा  झंगड़ा  चला  करता  है  1  हमारे  महा
 राष्ट्र  में  कोयले]की  कमी  के  कारण  थरमल  स्टेशन  बन्द
 पड़े  हैं।  महाराष्ट्र  में  इससे  बहुत  तकलीफ  हो  रहीं  है
 यह  बात  महाराष्ट्र  में  ही  नहीं  है  भौर  दूसरी  जगह  पर
 भी  है  जिसके  कारण  बुरा  नतीजा  हो  रहा  है।  यह  सब
 इसलिए  हो  रहा  है  कि  हमारी  रेलवे  इकोनोमी  में
 स्टेगनेंशन  प्राया  हैं  ।

 लोकोमांटिव्ज  की  एक  कमेटी  बैठी  थी।  उसने
 कहा  था  कि  हमें  सटीम  इंजन  बन्द  कर  देना  चाहिए
 ौर  दूसरे  इंजन  लगाने  चाहिएं  i  उसने  कहा  हैं  कि
 जब  तक  हम  ऐसा  नही  करेंगे  तब  तक  हमारी  केपेसिटी
 नहीं  बढ़ेगी  ।  इसके  बारे  मे  भी  ग्रापफो  सोचना  चाहिए  ।
 जापान  और  दूसरी  कन्ट्रीज  में  जहा  डीजल  पौर  पावर
 नही  है,  वहां  उन्होंने  तीन  हजार  होर्स  पावर  के  नये
 स्टीम  इंजिन  बनाये  है  ।  इसके  बारे  में  की  प्रापको
 सोचता  चाहिए  ।  हम  देखते  है  कि  हमारे  यहां  जो  इंजन
 बने  है  उनमें  कुछ  मिकेनिकल  फाल्ट  है।  उसके  कारण
 4  ज्यादा  दिन  नहीं  चलेंगे  -  इसके  बारें  में  इकवायरी
 होनी  चाहिए  बौर  उस  फाल्ट  को  दूर  करना  चाहिए  ॥

 हमारे  यहा  जां  कोचिज  हैं  उनमें  हम  दखते  हैं  कि
 बे, जल्दी  खराब  हो  जाते  हैं।  मेल  की  जा  कोचिज
 हम  देते  हैं  ना  i.5  परमेद  से  ज्यादा
 बेगत  महीने  मेँ  दुरुस्त  करने  पड़ते  हैं  |  इस
 तरह  से  शो  जो  बोझाहै  चह  आपनो  बाक्युद  के
 ऊपर  डालता  पड़ेगा  ।  शआ्रापको  चाहिये  कि  श्राप  इस
 रीतों  को  बदले  t  pre  नुक्मात  होता  है  ।  तीन  चार
 लाख  से  ज्यादा  का  तुक्शान  होता  है  1  इस  नुक्गान  को
 दाम  कर  देंगे,  सको  ter  कर  देगे  ता  आपकी  झामदनी
 बढ  जाएगी  गोर  सीजन  टिकटों  के  ऊपर,  गरीब  लोगों
 के;  उपर  आपकी  बोस  डालना  नहीं  पड़ेग।  |  इस  पर
 श्राप  आस्भीरता  से  सोचे  ।

 इंडस्ट्रियलिस्ट्स  को  crs  कटेतर  स्विस  देते  है  ny
 ऋसकी  आप  जाब  करा  ि  ह  वरसेनर  सावंत  से  चुन
 स्टियलिस्ट्शा  वा  किलसा  सतापा  मिलता  1  तरा  नस्हू
 के  भाप  उनका  इस  में  कसंशन  देगे  ते  गह  जो  बड़े
 लोगो  को  आप  फायदा  पहुचाते  है  उनका  कसेगन  देते
 है  इनको  झाप  बन्द  करों  ।  इस  तरह  की  चीजों  को
 आपने  कम  किया  या  बन्द  किया  पा  झप  देखेंगे  कि
 झापक्षी  आमदनी  वह  जाएगी  भौर  ग्राम  जनता  के  उपर
 बोशा  डालने  की  झापका  बहुत  कम  जहरत  पड़ेगी  7
 श्राप  कहते  हैं  कि  पैसा  कहां  से  झाएगा.  अगर  इन  दरों
 को  न  बढ़ाया  जाए  ।  मैं  कहती  कि  यहां  से  |  पैसा
 भाएगा  पौर  झाप  ठीफ  तरीके  से  देखेंगे  तो  प्रापकों
 पैसा  मिल  जाएगा  ।  और  भी  बहुत  से  खर्चे  हैं  जित  को
 प्राप  बन्द  कर  सकते  हैं  ।

 झापने  फ्रेट  भौर  सीजन  टिकटों  की  बरें  बढ़ाई
 हैं।  लेकिन  ग्राप  यह  भी  देखें  कि  धाप  ने  कितनी
 लियहें  उनके  लिए  मुहैमा  की  है  |  rarity  मे

 ड
 I
 ats  a  ड्  थ  1” ||  335  परसेंट  यह  भा

 है  लेकित  इसके  मुकाबले  में  पैसेंजर  लेवे की  थी  कप्रसेटी
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 [भौमती  भहिल्या  पी०  रांदनकर]

 है  इनसयूजिग
 स्टैंडिग,  खड़ा  रह  कर  भी  यह  जाली

 सत्तर  बढ़ी  है  ny  कया  देगे  भाप  याक्ियों  को  ?
 बम्बई  की  हालत  को  धाप  देखें  ।  प्रो  मधु  बडवते  ने  वहां
 रेल  से  यात्रा  की  है।  वहू  जानते  हैं।  माननीय  शिव
 चारायण  की  प्रगर  वहां  ट्रेन  में  जाए  तो  इनको  प्रन्दर
 जाने  के  लिए  जगह  नहीं  मिलेगी,  इतनी  भीड़  वहां
 हीती  है  1  फर्स्ट  क्लास  में  भी  ये  नही  जा  पाएगे  7  भगर
 किसी  तरह  से  इनको  भदर  जाने  के  लिए  जगह  मिल
 भी  जाएगी  तो  इनको  एक  पाव  पर  खड़ा  रह  कर  यात्रा
 पूरी  करमी  पडेगी  ।  जब  उतरना  होगा  तो  उतरने  तक
 को  जगह  तहीं  मिलगी  और  किसी  तरह  से  उतर  भी
 गए  तो  ऐसा  हो  नहीं  सकता  है  कि  बिना  हाथ
 पाव  फ्रैक्यर  करवाए  ये  उतर  जाए  इस  तरह  से  लोग
 वहा  गाड़ियों  में  यात्रा  करते  है  |  झौरतें  जो  यात्रा
 करती  है  उनकी  भी  इसी  तरह  की  हालत  होती  है  ।
 एक  औरत  का  मे  मालूम  है  वह  श्राफिस  जाती
 भरी  ।  वह  चढने  को  कोशिश  कर  रही  थी  लेकित  चढ़
 नहीं  सकी  भौर  गिर  गई  ग्रौर  वही  खत्म  हो  गई  ।  इस
 सरह  के  एक्सीडेंट  वहा  रोज  होते  रहते  है  1  क्या  एमेने-
 टी  शाप  वहां  यात्रियों  को  दते  है  1  पीक  झाजजं  में
 जितनी,  कैपेसेटी  एक  डिब्बे  को  हाती  है  उसरे  फाउव
 टाइम्ज़  उस  में  भरे  होते  हैं,  पाच  गुना  लाग  उस  डब्बे
 में  होते  है  4 खडा  रहने  तक  के  लिए  जगह  नहीं  मिलतो  ।
 है।  पकि  डिख  में  गड़ा  हाने  के  लिए  जगढ़  नही  मिलती

 है  इस  वास्ते  दो  डिब्बों  के  बीच  में  खड़े  हो  कर  लॉग
 थात्ना  करते  है,  खिडति  या  के  साथ  लटक  कर  यात्रा  करते

 हैं  7  छत  पर  बेठ  कर  गात्रा  करते  हैं  और  श्रगर  उनको
 कुछ  लग  जाता  है  ता  वे  मर  भी  जात  है  ।  बीवियो
 को  पता  नहीं  होता  है  उतको  धरासा  नहीं  होता  है
 कि  उनके  पत्चि  जिन्दा  भी  वापिस  घाओ  गग्गं
 या  नहीं  ।  यह  हातन  वहा  कम्पूटर्ज  वे  है  ।

 झौर  भी  आप  देखें  ।  शाम  की  सात  बज्े  जब
 कम्यूटज  स्टेशन  पर  श्राते  है  उनको  कई  बार  बोडे  लगा
 ह््भा  मिलता  है  कि  ट्रेन  बैसल  हो  गई  हैं  ।  कई  बार
 तो  प्लेटफार्म  बदल  दिया  जाता  है  और  उनको  बडी
 ही  कठिनाई  का  सामना  करना  पडता  है  कुछ  उतको
 एमेनेटीज़  नही  दी  जाती  है।  सीजन  टिकटों  की  दरें
 आपने  बढ़ा  दी  है  ।

 आप  देखें  कि  श्रापको  भागदनी  कहा  से  होती  है,
 किस  क्लास  से  होती  है  ।  क्लास  तीन  भौर  क्लास  चार
 के  जो  कर्मवारी  है  वे  ज्यादातर  सैकिड  क्लास  मे  यात्रा
 करते  है  |  भ्रफमर  i0  24  परसेट  फर्स्ट  कलाम  में
 शौर  2  46  परसेट  सैकिड  क्लास  में  जाते  है  t  झगर
 सब  प्राप  देखेंगे  तो  भ्रापको  पता  चलेगा  कि  विंग
 क्लास,  हाकर,  फार्मर  की  सख्या

 अं
 यात्रियी  की

 सख्या  का  अम्बई  में  90  37  होता  है  ।  कलकत्ता  में
 99  3]  परसेंट,  और  मद्रास  में  96  22  परसेंट  है।

 इसका  मतलब  यह  है  कि  रेल से  जो  कम्यूटस  चलते  हैं
 मैजोरिटी  में  वह  सेकेन्ड  ब्लास  से  जाते  हैं।  यहां
 झपने  प्ामदती  दी  है  !  र.  से  ले  कर  250  तक  और
 251  से  ले  कर  500  रु.  तक  जिनकी  झामदनी  है  वह
 75  परसेंट  कम्यूटस  हैं।  1 सेल कर कर  250  तक  9.83
 परसेंट,  25  से  soo  तक  46  परसेंट  बौर  जिनको
 कुछ  नहीं  मिलता  है  उतका  io  vale  है।  जिसका
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 फैक्ट्रीस
 जाते  हैं,

 क्
 बकस  हैं,  भौरतें  सबज़ी  भौर

 बेचने  के  लिये  ले  कर  जाती  हैं,  उनका  कोई  ऐमप्लायर
 नही  है  q  छोटे  छोटे  धप्ते  करने  काले,  !  २.  या  डेड़  . 7
 कमाने  वाले  को  हैं  उन  पर  00  से  i20  परसेंट  शक
 झापने  बोझा  डाला  है  ।  यह  प्रन्याय  है  श्रौर  आपको
 इस  बोझ  को  पूरा  का  पूरा  वापस  लेना  चाहिये  क्योकि
 झापका  बजट  डेफिसिट  बजट  नही  है  -  जो  88  करोड़
 का  सरप्लस  है  उसमें  से  अगर  यह  बोझा  झाप  पूरा  वापस
 भी  ले  लेगे  तो  भी  36  करोड़  का  फिर  भी  सरप्लस
 रहेगा  ।  इसलिये  आपको  डेली  कम्यूटर्स  पर  पडने
 बाले  बोझ  को  पूरा  वापस  लेना  चाहिये  ।

 आपने  एमेनिटीज़  कोई  नही  दी  है  सरप्लस  में
 कोई  कर्क  नहीं  पढ़ता  है  1  इसमें  से  20  करोड़  प्रकेले
 बम्बई  का  है  ।  और  बम्बई  वी  जनता  ने  पूरी  लोक-
 शाही  को  रक्षा  के  लिये  साथ  दिया  है  V  लेकिन  आपने
 इन्ही  का  गला  काठा  है  1  बम्बई,  कलकत्ता  और  मद्रास
 की  जनता  सदा  ब्यागे  रही  है,  उनका  आप  गला  कोट
 रहे  हैं  जो  सर्वधा  ब्नुचित  है

 लेबर  रिलेशन्स  के  बारे  में  आपको  ध्यान  रखना
 चाहिये  ।  आपका  जो  बवर  है  वह  सब  से  केमपेड  दे
 पब्लिक  ऐटरप्राइजेज़  मे  ।  इमीनियरिंग  इंडस्ट्री  में
 5108  मिलता  दे,  जूठ  में  475  ₹  बीएच.ई  एल  म
 484,  सीमेंट  में  (485,  टैक्सेटाएइल  मे  440  रु  टी  में
 449  ्  कोल  में  437  रे  रेलब  में  308  ए  मिलता
 है  ।  इतना  ही  नहीं  आपने  ps  नये  काम  का  बोका
 रखा  है,  वह  तो  ठीक  है।  लॉकन  नई  भर्ती  विस  की
 है  ?  काम  का  बाझोी  पैसेजर  किलोमीटर  के  द्िसाव
 से  श्राप  तय  करो  हैं।  लेकिन  स्टाफ  की  स्ट्रैन्च  आपने
 किनकी  बढायी  है  ?  झ्ाफिसर्स  ग्रुप  ए,  बी  में  44
 पररोंट  धौर  क्लास  तीत  ग्रूप  (सी)  में  20  परसेट
 और  क्लास  चार  में  3  पुर  |  इसका  मतलब  साफ
 है  कि  अधिकारी  लोग  बढ  रहें  है  ।  इसको  बदलना
 खाहिये  ध्रौर  रेशवे  कर्मचारियों  पर  जो  काम  का  बोचझा
 बढ़  रहा  है  उसको  कम  कीजिये  t

 भाप  इतनी  कम  तनख्वाह  देते  है  फिर  भी  बोनस
 नही  देते  है  ।  माननीय  फर्नान्डीस  हर  is  दिन  बाद
 ऐलान  करते  हैं  कि  पी  ऐंडटी  और  रेल  कर्मचारियों
 को  बोनस  मिलने  वाला  है।  शाप  ऐसा  ऐलान  न  करो  ।
 देना  हो  तो  दो  ny  नही  दोगे  तो  लड़  कर  ले  लेंगे  जाप से  ।
 इतना  ही  मुझे  भापसे  कहना  है  ny

 श्री  मोतीभाई  झार०  चौधरी  (बनासकांठा)  :
 उपाध्यक्ष  महोदय,  भारत  झाम  झादमी  की  नजर  में,
 रखते हुए  हर  साल  जो  शल्  बजठ  हम  पेश  कर  रहे  हैं;
 इस के  प्रति  सारे वेश  में  हुर  जगह  पर  सब  लोग खुश  हैं
 संसद  में  मी  सभी  पक्ष  के  लोगो ंने  किसी  म  किसी  प्रकार
 से  इस  बजट  की  सराहता  को  है  V  में  झपती  भोर  से

 कक
 की  झच्छा  बजट  पेश  करने  के  लिये  धम्मंगाद

 g!
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 इतनों  बडा देश देश  है  भौर  बहुत  शम्बी  रेल  लाइनों  में
 शौर  भी  बद्त  सुधार  की  जरूरत  है  ।  समय  पर  गाड़ियां
 अलती  नहीं  हैं

 ४  चुरा
 का  प्रबन्ध  करने  की

 जरूरत  है  ।  पिछड़े  क्षेत्रों  में  नई  रेल  लाइनों  के  चलाने
 के  ्य  बहुत  काम  करना  भाकी  है  |  वह  सब  इन  की
 नजर  में  है,  फिर  भी  हम  सेब  बातों  में  जल्‍दी  हो  धौर  इस
 मारे  में  भनक  से  जच्छ  सधार  होते  रहें,  ऐसा  हमारे  रेल
 मन्नी  सोचते  होंगे,  ऐसी  मैं  ध्राशा  करता  हूं  ।

 खास  कर  जहा  रेलवे  स्टेशनों  के  नजदीक  बिजली  है,
 वहां  सभी  स्टेशनों  को  बिजली  देने  का  प्रावधान  इस
 बजट  में  दिया  है  ।  इसलिये  मै  रेल  मंत्री  कौ  फिर  से
 इस  के  लिये  बधाई  देता  हूं  और  झाशां  करता  हूं  कि
 जिस  तरह  से  सब  स्टेशनों  को  बिजली  देने  की  बात  कही
 गई  है,  उसी  तरह  से  कई  रेलवे  स्टेशनों  पर  ऊपरी  पांव
 पुल  की  बहुत  भ्रावश्यकता  है_  उस  की  ओर  भी  वह  ध्यान
 दंगे  ।  इस  मामले  में  होता  यह  है  कि  जब  हमारी  प्ोर  से
 हस  की  माग  होती  है,  तो  रेल  विभाग  से  जवाब  दिया
 जाता  है  कि  लोकल  बाडीज  या  स्टेंट  गवर्नमेंटस  पैसा
 हने  को  तैयार  हों  तो  हम  फुट  भोवर  ब्रिज  बनाने  को  तैयार
 हैं।  यह  बात  ठौक  नहीं  है  ।  हर  साल  सैंकड़ों  की  संख्या  में
 लोग  मर  जाते  हैं  रेलवे  एक्सीडेंटंस  से और  रेल  के  कारण
 यातायात  में  अवरोध  होता  है  ।  इसलिये  इस  फुट  झोवर
 ब्रिज  को  बताने  पर  पैसा  रेलवे  की  आर  से  ही  खर्च
 होना  चाहिये  |  कछ  हजार  रेलवे  स्टेशनों  में  से  500,
 700  में  ज्यादा  ऐसे  रेल  स्टेशन  नहीं  होगे  जहां  कि  फुंट

 झोवरब्रिज  की  जरूरत  हो  शौर  एक  प्रिज  पर  3,  4,  5
 लाख  से  ज्यादा  लर्चा  भी  नहीं  होगा  ।  तो  सभी  स्वेशनों
 पर  श्रोवरबत्रिज  बनाने  के  लिये  मेरे  ख्याल  में  5,  to
 करोड़  मे  ज्यादा  की  जरूरत  नही  होगी,  रेलवे  के  लिये
 यहं  रकम  ज्यादा  नही  है,  फिर  भी  हू  रकम  हस  के  लिये
 नहीं  दी  जाती  है  ।  हर  साल  रेलवे  के  झ्लोबर  िज  न  होते
 में  एकसीडेंटस  होते  रहते  हे  और  सैंकड़ों  की  संख्या  में  लोग
 मरते  बहते  है  -  और  इन  भोवर  ग्रिजों  के  लिये  रेलवे
 की  और  से  एक  भी  पैसा  नहीं  दिम्रा  जाता  है,  यह  भ्रच्छी
 बात  नहीं  है  ।  जिस  तरह  से  बिजसी  के  बारे  में  प्रबन्ध
 किया  गया  है!  कि  सब  जगह  पर  बिजली  दी  जायेगी,
 उसी  तरह  से  जरूरी  सभी  रेलवे  स्टेशनों  पर  शोवर
 ब्रिज  के  लिये  भी  प्रबन्ध  रेलवे  की  झोर  से  होना  चाहिये,
 एसा  प्रावधान  हो,  इस  पर  मंत्री  महोदय  सोचे  ।  पालनपुर स्टेशन  पर  फुट  ब्रिजु  जल्दी  किया  जाए  यही  मेरी  मांग  है  t

 हर  जगह  रेलवे  में  रिजर्वेशन  में  भ्रष्टाचार  व्याप्त
 है।  लेकिन  स्पेशल  ट्रेन  के  बारे  में  ट्रैवलिंग  ऐजेंट  रेलवे
 प्रधिकारियों'के  साथ  सांह-्मॉंठ  करते  हैं  ।  उसी  बजह  से
 ज्यादा  भ्रष्टाचार  हो  रहा  है  |  रेल  मल्ली  ने
 नए  तीर्थ  धाम  जाने  के  लिपे
 लेकिन  जब  स्पेशल  ट्रेन  में  जाने  के  लिबे
 जरूरत  है  तो  उन  को  स्पेशल  हेम  समय  पर
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 स्पेशल  टेन  की  संब  रिजर्वेशन  झपने  पॉस  ले

 स्त  [न  १०००  कम  पद  चल
 की  तो  उन  को

 ट्रेबलिग  एजेंट  सब

 से  न  ्  में  पहले  से  ले  रखते  हैं।  यह  सब परकलरियों  के  शाध  सॉठ-गांट होने  पर  यह  अष्टाचार
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 चलता  है  भौर  किसान  प्रसली  उपभोक्ता  को  स्पेशल

 द्
 जरूरत  होगी  तो  बहु  उस  को  समय  पर  नहीं
 1 इस  तरह  से  प्राप  की  झोर  से  रियायत  का  लाभ

 जो  इस  अजट  में
 र्

 गया
 1,  झ  शर  ग् है  |  इसलिये

 चाहता  हू
 शल  बारे

 1-1  जाये  भौर  जो  ]  झौर  किसान  लोग  ऐसी
 ट्रेन  चाहते  हैं  उत  को  समय  पर  मिला  दिया  जाना  चाहिय  |
 इस  के  बारे  में  पूरी  पूरी  तपास  होनी  चाहिये  ।

 सब  से  पहली  मांग  मैं  यह  कर  रहा हूं  कि  कोयले  की
 बजह  से  जो  ट्रेग्ज  बन्द  हुई  हैं  और  प्रभी  तक
 नही  हुई  हैं।  उन  को  फौरन  चालू  किया  जाय  |  यह

 लिये  बड़े  शर्म  की  बात  है।  रेल  मंत्री  जी  ने  |.  संसद  में
 झाएवासन  दिया  था  कि  सभी  रेल  गाड़ियों  को  जो
 कोयले  की  वजह  से  बन्द

 हु
 हैं,  उन  को  चालू  किया  जायेगा,

 लेकिन  कभी  भी  बहुत  सी|ट्रेर्ज चालु  नही  हुई  हैं।  इसलिये
 ऐसी  सभी  गाड़ियों  को  चालू  किया  जाये  झाप  जितना
 ग्रच्छा  काम  कर  रहे  हैं,  उस  सें  यहु  कलंक  की  बात  है-
 इसलिये  इसका  जल्द  से  जल्द  निवारण  होगा,  ऐसी  मैं
 धाशा  करता  हूं  ।

 कई  सालों  से  हम  ने  एक  नई  रेलवे  लाइन  की  आपसे
 मांग  की  है  |  कांसा  से  भिलडी  लाइन  का  i966  में
 सर्वे  हुआ  था,  इस  में  सिर्फ  20  किलोमीटर  का  फासला
 है  1  इस  लाइन  के  बन  जाने  से  गुजरात  घौर  राजस्थान
 के  साथ  जोड़ने  वाली  एक  समानान्तर  लाइन  मिल  सकती
 हैं  -  इस  समय  जो  रेलवे  लाइन  भ्रहमदाबाद  से  प्रजमेर,

 हो  कर  दिल्‍ली  झाती  है  इस  में  बहुत  ज्यादा
 भीड़  भाड़  होती  है  ।  जिस  तरह  से  बड़े  शहर  के  साथ  उस
 के  उपनगरों  से  जो  गाड़ियां  झाती  हैं,  उन  में  जितनी  भीड़
 होती  है,  लोग  लटकते  हुए  उन  में  यात्रा  करते  हैं,  बही
 हालत  इस  लाइल  की  है  |  यदि  भाप  इस  20  किलोमीटर
 की  लाइन  की  बना  दें  तो  यह  भीड़  कम  हो  जायगी
 भौर  न  केवल  एक  समानास्तर  लाइन  झाप  को  मिल  जा  यगी
 गल्कि  राजस्थान  भौर  गजरात  का  पिछड़ा  ह््भा  क्षेत्र,
 जैसे  हमारे  गुजरात  का  बनासवाड़ा  क्षेत्र  है,
 ौर  राजस्थान  का  सांचोर  जौर  जैसलमेर  जिला  है  वह
 मिल  सकता  है  ।  इतना  ही  नहीं,  डिफेन्स  की  दृष्टि  से  भी
 यह  लाइन  बहुत  महत्वपूर्ण  है,  क्योंकि  गुजरात  और
 रॉजस्थान  का  जो  ब।डेर  एरिया  है,  जो  पाकिस्तान  के
 साथ  जुड़ा  हुभा  है,  यह  लाइन  उस  को  जोड़ने  बाली  है  1
 इस  दृष्टि  हे  यह  डिफेन्स  के  लिये  भी  बहुत  महत्वपूण  हैं
 मेरा  भन्रोध  हूँ  कि  इस  के  लिये  जल्द  से  जल्द  सोचा  जाये  t

 झहमदाबाद  से  दिल्ती  की  लाइन  को'  ब्राडगेज  में
 बइलने  के  लिये  बहुत  विनों  से  सोचा  जा  रहा  है।
 पिछले  साल  इस  काम  के  लिये  io  लाख  का  भाव-
 धान  किया  गया  था  और  इस  साल  कुछ  अधिक  प्रावधान
 किया  गया  हैं  भौर  दिल्‍ली  से  'रिवाड़ी  तक
 उस  को  बदलने  की  बात  कही  गई  है  ।  लेकिन  जैसा  मैं
 पहले  निवेदन  कर  चुका  हूं-यह  बहुत  भीड़  भाड़  वाली
 लाइन है,  साथ  ही  गुजरात  तथा  एरजत्वात  के  मुख्य  शहरों
 को  जोड़ने  बाली  लाइन  है,  इस  लाइन  के  नजदीक
 र्गई  सीमेंट  फैकक्टीज बन  रही  हैं  इस  लिये  इस  लाइन
 को  शीघ्र  ब्रावयेत  में  बदलने  की  जरूरत  है-सेकिन
 ऐसा  हो  नहीं  रहा  है,  साथ  ही  इस  वजह  से  इस  पर  बल
 लाइन का  काम  भी  तहीं  हो  पा  रहा  है,  बहां  सुपर-फास्द
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 ड्रम  भी  महीं  चलाई जा  सकती  हैं,  क्योंकि  लाइन  की
 कैपेतिटी  नहीं  है  ।  इस  सम्बन्ध  में  हमारे  गुजरात  पौर
 राजस्थान को  ओर  से  बहुत  जोरों  से  मांग  की  गई  है,

 माष  से  भ्रगुरोध करता  कि  इस  को  जल्द  से  जल्द
 बेज  में  बदलने  का  प्रावधान  किया  जाय  1  मैं  यह

 सिवेदन  करना  आाहता  हू-जिस  तरह  से  प्राप  ने
 से  रिबाड़ी  तक  की  लाइन  को  बदलने  का  प्रावधान

 है,  उसी  तरह  से  भ्रहमदाबाद  की  शोर  से  भी
 काम  को  हाथ  में  लिया  जाय,  लाकि  इस  को  जल्द

 जल्द  ब्राहगेज  मे  बदला  जा  सके  t

 द
 किया

 ज

 मेहसाना  तक  इस  समय  डबल-लाइन  है,  दूसरी
 तरफ  कलोल  से  थोड़ी  दूर  तक  ब्राइ-गेज  है,  मै

 चाहता  ह कि  मेहसाना  से  पालमपुर  तक  ब्राडगेज  का  काम  हाथ
 लिया  जाय  1  इफको  का  जो  कारखाना  है,  वहां  तक  तो
 बाडगेज  प्राया  है,  वहां  से  कलोल  जंक्शन  स्टेशन
 का  कुल  दो  किल्लीमोट!  का  फासला  है;
 यदि  इस  को  बढ़ा  दिया  जाय,  तो  साबरमती  में  जो  ट्रांशिप-
 1. अ  करना  पढ़ता  है  झौर  जिस  में  ज्यादा  समय  लगता
 है,  उस  में

 दुतिया
 हो  सकेगी  ।  झौर  कलोल  जक्शन  होने

 की  बजह  से  माल  और  रेलवे  पैसेन्जर्स  के  यातायात  में
 झझौर  सुविधा  हो  सकेगी  |  दो  किलोमीटर  के  फ़ासले  का
 सवाल  है।  इस  को  जल्दी  से  जल्दी  पूर्ण  किया  जाएगा,
 ऐसी  मैं  भाशा  रखता  हूं

 बात  हम  कई  सालों  से  यह  मांग  कर  रहे
 हैं,  लेकिन  इस  तरफ़  ध्यान  नही  दिया  जाता  है,  कि  डीसा
 से  पालनपुर  तक  जो  गाड़ी  चलती  है,  उस  को  राधनपुर
 तक  लम्बाया  जाएं।  रेल  की  पटरी  है  और  वहां  पर
 डिम्मे  भी  हैं,  इंजिन  भी  हैं  भ्रोर

 दूत
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 का  यह  फ़ासला  है।  झगर  इस  को  श्राप  बढ़ा  देले  है,
 तो  तीन,  चार  और  तहसीलों  के  जो  लोग  हैं,  उन  को
 किला  हैडक्वाटर  में  जाने  में  सुविधा  हो  सकती  है।
 दिन  में  चलने  वाली  कोई  दूसरी  गाड़ी  नहीं  है  भौर  सुबह

 सिर्फ  एक  गाड़ी  चलती  है।  अगर  डीसा-पालनपुर
 अलने  वाली  ट्रेन  को  श्राप  राघनपुर  तक  बढ़ा

 ,  तो  बहुत  से  लोगों  को  इस  से  सुविधा  मिल  सकती
 । इस  शोर  ध्यान  नहीं  दिया  गया  है।  वहां  पर  रेलवे

 है,  इंजिन  भी  है  भौर  डिब्बे  भी  हैं  प्ौर  राधनपुर
 इंजन  बदलते  की  सुविधा  भी  है।  इस  को  पूरा  किया

 ,  ऐसी  मैं  झगशा  श्खता  हूं।

 कि
 को

 द्
 में
 काग

 इंज

 हमारी  भौर  एक,मांग  बहुत  सालों  से  खली  शा  रही
 है  कि  परिचिम  रेलवे  का  जो  हैडक्वाटर  अम्यई  में  है,
 च्स  को  वहां  से  हटा  कर  किसी  बीच  के  स्थात  पर
 से  जाया  जाए  in  अंग्रेजों  के जमाने  से  वह  चला  झा  रहा
 है  भौर  यह  व्यायसंगत  बात  नही  है  1  वहां  से  हैडक्वाटर
 क्यों  नहीं  बदला  जाता  है।  भौर  सच  शभ्रण्छी  बातें  की

 -  हग
 इस  बात  की  झोर  सरकार  की  तज ़र

 जांती  है।  कहा  यह  जाता  हैं  कि  वहां  पर  कर्म-
 चारियों  के  रहने  के  लिए  धर  ्

 गुषिधाएं वहां  पर  हैं।  श्राप  जानते  ही  हैं  कि  अम्बई  में  बहुत
 भीड़-भाड़  रहती  है  भौर  जैसा  हमारी  अहंन  श्रीमती
 रांगनेकर  ने  बताया  कि  वहां  पर  लोगों  को  धर  नहीं

 (  मल  रहे  हैं  भौर  इसलिए  वे  सपनतगरों  में  जा  कर
 है  त  रहे  हैं।  झंशर  हैठक्वाटर  बीच  में,  गांधीनगर,  बड़ौदा
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 था  रतलाम,  जो  भी
 क्

 न  जगह  हो  धौर  जहाँ  पर  भी
 ज्यादा

 बुवाएँ
 प्राप्त  हों,  ले  जाबा  जाएगा  तो  इस  से

 बम्बई  में  जो  भीड़-भाड  रहती  है,  वह  खत्म  हो  जाएगी
 झौर  लोगों  को  भी  बहुत  सुविधा  होगी  कर्मचारियों
 की  सुविधाप्नों  को  देख  कर  चलने  Wr  बात  हैं  मह  ठीक  सही
 है  ।  लोगीं  की  सुविधा  को  देखना  चाहिए  ।  इनको  प्रग्रामता
 देनी  चाहिये।  झाज  क्‍या  हो  रहा  है,  बह  श्राप  देखें  1
 उन  को  दूसरी  जगह  भी  सुविधा  हो  सकती  है।  इसलिए
 मैं

 ड्
 कि  पश्चिम  रेलवे  के  हैडक्वार्टरं  को  जो

 बीच  के  किसी  स्थान  पर  लाने  की  मांग  वर्षों  से चली  प्रा
 रही  है,

 क
 न्यायसंगत  है  भौर  इस  पर  झाप  को

 ध्यान  देना  t  इस  पर  जल्दी  से  जल्दी  निर्णय  किया
 जाएगा,  ऐसी  मैं  भ्राशा  रखता  हूं।

 एक  बात  शौर  कहना  चाहता  हू  ।  छोटे  उद्योगों  शौर
 छोटे  लोगों  की झोर  सरकार  की  नज़र  है।  फिर  भी
 जो  छोटे  लोग  है,  उन  को  रेलबे  बेगनों  की  जो

 बा मिलनों  चाहिए  बह  उन  को  नहीं  मिल  पाती  है।  मै
 प्राप  को  बताऊ  कि  सांतलपुर  रेलवे  स्टेशन  है  भौर  बहां
 पर  छोटे  पैमाने  पर

 न  द्  का लेकिन  रेलवे  के  वेगन  न  की  बजह  से  उन  को  कोई
 फ़ायवा  नहीं  होता  है  और  जो  दाम  उतने  को  उन  के
 माल  का  मिलना  चाहिए  बह  नहीं  मिल  पाता  है।  इस
 तरह  के  जो  छोटे  लोग  है,  जो  नमक  को  पका  रहे  है,
 उनको  जल्दी  से  जल्दी  शौर  पूरी  मात्रा  मे  रेलवे  के  वेगन
 मिलने  चाहिएं  जिस  से  उन  को  पूरा  लाभ  मिल  सके  |

 झाखीर  में  मैं  एक  बात  और  कह  कर  समाप्त  करता |

 है
 गम

 ओर  मोड
 के

 ये
 लिए

 के  टेंकर  होते  हैं,  उन  के  प्रेट  एक  जैसे  है|  ब्रोड  गेज
 के  एक  टेंकर में  20,000  लीटर  दूध  ले  जाया  जा  सकता
 है  जौर  मीटर  गेज  में  केबल  i0,000  सीटर  ही  दूध
 ले  जाया  जा  सकता  है  बौर  रेट  समात  हैं।  इस  से  उत

 नि ह  हो  lead
 जा

 च्चा  \

 मानतीय  उपाध्यक्ष  जी,  हम  को  ऐसा  बताया  जाता
 है  कि  मीटरगेज  बनाने  में  ज्यावा  खर्चा  शाता  है  बनिस्तत
 ब्राड़्ोज  बनाने  के  जिससे  सप्तान  रेट  रखा  जाता  है।
 तो  इसलिए  हमारी  मांग  है  कि  झाप  मीटर  रोज  लाइनों
 को  ब्राइगेज  लाइनों  में  जल्दी  से बदल  दीजिए  ।  मीटरगेज
 लाइनों  पर  जो  दूध  ले  जाया  जाता  है  उसका  भी  उतना
 ही  भाड़ा  लिया  जाता  है  जितना  भाड़ा  श्राइगेज  साइनों
 पर  लिया  जाता  है  जब  कि  ब्राइगेज  लाइन  के  एक
 टेंकर  में  20  हजार  लीटर  दूध  धाता  है  और  मीटरग्रेज
 लाइन  के  एक  टैंकर  में  दस  हजार  लीटर  दूध  शाता  हैं  |
 भाड़ा  दोनों  लाइतों  पर  अराबर  लिया  जाता  है।  जब
 तक  श्राप  मीटरग्रेज  लाइन  को  ब्राशरीज  लाइन  में  तही
 बदल  वेते  तब  तक  प्रापकों  मीटरशीज  लाइन  पर  दूध  का
 भाड़ा  कम  करना  बाहिए।  यह  हमारी  मांध  है!

 मैं  अपने  रेस  मंत्री  जी  को  बधाई  देता  हूं  कि  उन्होंने

 ञ्  हे
 प्राप्त

 द
 प्रति  नजर

 1  ह्  ् गण  हम  सब  को  यह  बतासा  था
 मंत्री झादमी  को  तरफ  सजर  रखती  जाहिं  sf  रेल

 जी  की  इसके  लिए  बधाई  देता  हूं।
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 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  Mr.  Deputy-
 Speaker,  Sir,  first  and  foremost  I
 would  like  to  state  that  while  every-
 body  hag  been  ‘welcoming  this  Rail-
 way  Budget  and  been  paying  compli-
 ments  to  the  Railway  Minister,  I
 would  like  to  say  that  the  one  thing
 in  which  the  Railways  have  improved
 is  in  the  PRO  work  particularly  in  the
 publicity  that  the  Minister  gets  him-
 self  and  that  the  Railways  also  get.
 But  apart  from  that,  when  he  is  talk-
 ig  about  surplus  budget,  I  am  rather
 surprised  because  I  would  like  to
 know  where  is  the  operational  effi-
 ciency,  ‘where  is  the  report  about  that
 and  where  is  there  any  mention  in
 the  Minister's  speech  about  the  action
 on  the  various  recommendations  of
 responsible  committees  of  this  Parlia-
 ment,  the  Public  Accounts  Committee
 and  the  Estimates  Committee.

 Let  me  take  just  one  point  and  that
 is  with  regard  to  pilferage,  You  are
 today  wanting  to  raise  the  suburban
 fares  though  till  now  you  yourself  said
 it  was  a  social  burden.  At  the  time
 of  the  strike  in  1974,  I  would  like  to
 remind  Prof.  Madhu  Dandavate  that
 speaking  from  this  side  of  the  House
 he  said  that  these  sociaj  burdens
 should  go,  that  Government  should
 bear  the  social  burden  as  is  done  in
 other  countries.  And  particularly
 with  regard  to  the  suburban  fares
 what  did  we  say?  Those  who  travel,
 the  commuters  of  the  suburban  rail-
 ways,  are  precisely  employees  of  big
 business  houses,  employees  of  the  De-~
 partments  of  Government,  and  em-
 Ployees  of  big  business  firms.  The
 burden  should  go  on  those  employers
 and  not  on  the  railways  and  on  the
 tax-payers,  And  today  what  are  you
 doing?  You  are  going  outside  all
 limits  in  order  to  inflate  your  profit.
 You  want  now  to  place  the  burden
 Precisely  on  those  employees.  Who
 are  they?  They  are  the  hard  working
 employee  population  of  this  country
 and  that  is  why  as  Shrimati  Ahilya
 Rangnekar  said,  today  you  are  having
 trouble  in  Bombay,  in  Calcutta  and

 in  Madras,  genuine  distress,  genuine
 difficulty,  genuine  opposition  of  the
 commuters  of  the  suburban  railways.
 Therefore,  first  and  foremost,  if  you
 want  to  mop  up  your  profit,  if  you
 want  to  inflate  your  profits—and  every
 year  you.  say:  “Here  am  I,
 Madhu  Dandavate,  come  to  the  gsalva-
 tion  of  the  Indian  railways,  giving
 you  a  surplus  budget.”  Somebody
 called  it  a  hat-trick,  Why  he  mixes
 cricket  with  Physics  and  Railways,  I
 do  not  know.  But  any  way,  you  want
 to  do  that.  Don’t  do  it  by  burdening
 the  hardworking  employees  who  are
 commuting  in  the  crowded  conditions
 that  Shrimati  Rangnekar  has  already
 described.  Why  is  it  that  you  cannot
 do  face  saving  and  have  your  surplus
 from  at  least  checking  the  pilferage,
 from  at  least  checking  the  wastage
 that  is  there  py  clearing  the  various
 claims  that  are  there,  as  the  Esti-
 mates  Committee  has  pointed  out?  I
 would  like  to  read  what  has  been  said:

 “The  Committee  have  already
 drawn  the  attention  of  the  Ministry
 of  Railways  to  the  fact  that  in  45  to
 49  per  cent  of  the  cases  during  the
 last  5  years  Railways  have  been  held
 liable  for  the  loss  and  damage  caus-
 ed  to  goods  while  in  their  custody
 for  which  they  had  to  pay  a  com-
 pensation  of  Rs.  2  to  5  crores  per
 year.”

 This  Report  was  presented  to  the
 Lok  Sabha  on  25th  April,  978  and
 what  is  there  in  this  well  dressed  up
 speech  with  a  very  poetical  ending  as
 to  what  you  are  doing  about  that  in
 order  to  see  that  your  surplus  is  main-
 tained?  Instead  of  that,  you  run  after
 suburban  commuters.  Is  this  moral?
 It  is  a  totally  immoral  act  that  the
 Railway  Minister  is  trying  to  perpe-
 trate  on  the  public  and  on  the  poor
 commuters  of  the  crowded  suburban
 railways.

 Since  I  do  not  have  time,  I  cannot
 go  further  into  details  of  performance,

 The  other  thing  is  that  the  Minister
 is  never  tired  of  telling  me  is  that  he
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 will  make  a  constant  endeavour  to
 keep  a  constant  eye  on  integrated
 transport  policy.  Where  is  that?
 Again,  I  would  like  to  draw  the  atten-
 tion  of  the  Minister  to  what  the  Pub-
 ‘ie  Accounts  Committee  has  said  about
 it,  And  they  have  pointed  out—it  is
 not  only  one  or  two  Members  who
 have  stated  that  road  transport  is  tak-
 ing  away  business  from  the  Railways
 because  they  are  cheaper,  more  effi-
 cient,  this,  that  and  the  other.  That
 is  not  the  only  reason.  The  reason  is
 al89  because  you  are  not  courageous
 enough  to  have  an  integrated  trans-
 port  policy  to  see  that  where  you
 have  got  good  roads  and  where  you
 have  got  certain  goods  that  need  to
 go  by  roads,  they  go  by  road.

 Some  smoke  is  coming  from  some-
 where.

 MR.  DEPUTY-SPEAKER:  You  con-
 tinuc  speaking.  We  will  take  care  of
 the  smoke.

 SHRI  K.  GOPAL  (Karur):  She  is
 making  a  fiery  speech,  that  is  the
 reagon.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  The  Public  Accounts  Com-
 mittee  has  said:

 “The  Committee  find  that  there  is
 not  only  lack  of  co-ordination  at  the
 national  level  between  the  two
 modes  of  transport  but  as  a  matter
 of  fact  there  is  a  severe  competition
 between  the  two.  The  road  trans-
 port  has  certain  inherent  advantages
 over  rail  transport  such  as  As
 pointed  out  in  paras  above  over  the
 years  the  Railways’  share  of  the
 total  freight  has  continuously  gone
 down  and  with  the  diversion  of
 short  distance  and  high  profit-yield-
 ing  traffic  to  the  roads,  the  Railways
 have  virtually  become  carriers  of
 only  bulk  commodities  and  other
 jong  distance  freight  which  the
 roads  do  not  find  profitable  to  trans-
 port  or  which  cannot  be  convenient-
 dy  transported  by  road.”
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 The  two  things  link  up—pilferage
 and  integrated  transpor;  policy.  Yor
 that,  gauge  conversion  js  necessary,
 and  that  is  also  recommended  here.
 You  are  refusing  Gauge  Conversion  to
 Tamil  Nadu.  We  are  served  mainly
 by  the  metre  gauge.  Except  for  the
 Southwest  Broag  Guage.  Shrj  Mohan-
 arangam  and  Shri  Alagesan  have  al-
 ready  talked  about  it.  I  am  not  going
 to  repeat  it  because  I  talked  about  it
 Jast  year,  the  year  before,  yeay  after
 vear.  Your  pilferage  on  Southern
 Railway  is  tremendous  because  you
 come  up  to  Salt  Cotaurs  by  meter
 gauge,  and  while  vou  are  waiting  for
 transhipment,  pilferage  takes  place.
 So,  on  the  one  hand  you  are  paving
 claims;  on  the  other  hand  you  are  los-
 ing  freight  traffic  because  why  should
 those  who  can  send  their  goods  by
 road  safely  send  them  bv  rail  and  have
 them  pilfered?

 Since  the  Minister  my  dear  friend
 Shri  Sheo  Narain  is  sitting  here  I  now
 come  to  catering.  You  state  that  you
 are  going  to  departmentalise  catering.
 In  October  I  wrote  to  you  that  on
 the  Tinsukia  Mail  which  had  depart-
 mental  catering  was  now  being  given
 to  a  contractor.  I  have  s’ill  got  your
 reply-  “I  am  having  the  matter  looked
 into”.  While  you  are  looking  into  the
 matter  the  contractor  is  minting
 money  And  the  same  thing  with  the
 Katihar  Refreshment  Room.  A  com-
 mitment  was  made  that  it  would  be
 departmentalised.  What  happened?
 It  is  still  going  on.  I  do  not  have  the
 time  to  go  into  further  details  but  you
 know  them.

 One  thing  I  want  to  say  about  this
 PRO  work.  In  this  connection  I  was
 very  pained  at  what  happeneg  when
 I  earlier  raised  the  fact  that  the  Rail-
 way  Minister  or  the  Railway  Minis.
 try  or  the  Railway  Board  or  some-
 body  there  sent  me  something  with
 the  Railway  Minister’s  smiling  visage
 en  it  It  was  in  Hindi,  I  did  not  know
 what  it  was  about.  What  did  he
 say?  He  said:  “Oh,  you  are  a  Mem-
 ber  of  the  Language  Committee.’  ‘So,
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 it  was  sent  to  you.”  But  where  was
 the  English  translation  of  the  covering
 letter,  that  was  my  question.  He
 did  not  bother  to  answer  my  question,
 but  he  gave  some  footling  assurance,
 aud  he  told  everybody  in  the  Lobby,
 the  Speaker  and  everyone,  why  did
 she  object,  she  is  a  Member  of  the
 Language  Committee?  Is  this  the  way
 to  treat  a  Member  of  Parliament?

 May  I  read  out  what  your  report
 says  about  the  Publcity?

 ‘The  P.  R,  Directorate  was  instru-
 mental  in  the  production  of  a  docu-
 mentary....During  the  year  ynder
 review,  5  press  conferences  and
 briefings

 —]  think  tha:  beats  you  Mr.  Vaj-
 pavee  and  Mr,  Kaushik—-

 addressed  by  the  Minister  for
 Railways,  Chairman  and  other  Mem-
 beis  of  the  Board..

 —God  knows  why  they  need  a  press
 conference.—

 ..were  arranged  to  apprise  the
 general  public  of  the  improvements
 brought  about  in  the  working  of  the
 Indian  railways.”

 One  of  the  press  conferences  was  in
 Patna  where  the  Railway  Minister
 made  a  statement  about  Hindi.  There
 was  a  tremendous  feeling  of  distur-
 bance  in  Tami}  Nadu  over  it.  I  raised
 it  with  him,  and  he  promised  that  a
 clarification  would  be  given.  The  cla-
 rification  has  not  come  to  this  day  in
 Spite  of  5  press  conferences,  Is  this
 the  way  to  treat  the  people  in  the
 South?  After  that,  may  I  point  out,
 because  the  Minister  was  so  valient
 in  defending  the  whole  process,  I  am
 Now  getting  letterg  in  Hindi?  I  do
 not  know  what  is  happening  to  my
 Tepresentation,  Is  that  right  that  I
 Should  get  repties  without  a  transla-
 tion?  Is  this  the  way  to!  treat  us,  to
 Write  to  us  in  @  language  that  we  do
 Not  understand?  ts  that  the  way  to
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 implement  the  Official  Languages  Act?
 Here  I  am  getting  replies  af.er  replies
 in  Hindi.  Why?  That  is  because  the
 Minister  treated  this  issue  in  a  shab-
 by  and  shoddy  manner  on  the  floor  of
 the  House  and  outside  in  the  lobby
 also.  I  take  great  exception  to  this,  I
 am  very  much  hurt  by  it  also.

 My  last  point  is  about  the  workers.
 Shrimati  Ahilya  Rangnekar  was  very
 eloquent  about  Mr.  George  Fernandes
 giving  promises  and  statements,  but
 she  did  not  say  a  word  about  the  Mi-
 nister  of  Railways  making  such  state-
 ments.  He  35  the  person  who  is  res-
 pons.b:e,  he  is  the  Minister  of  Rail-
 ways,  he  has  made  a  statement  that
 bonus  33  coming,  and  that  a  sub-Com-
 mittee  has  been  appointed.  I  was
 there  in  Secunderabad  before  the  par-
 liamentary  by-election,  where  he  goes
 870  says  to  the  Railway  Workers
 “Vote  for  Janata  because  we  are  giv-
 ing  you  bonus  in  the  next  Budget.”
 The  Budget  has  come.  The  only  bonus
 you  have  given  is  to  yourself,  a  bonus
 by  increasing  the  suburban  fares,  but
 no  bonus  has  been  given  to  the  Rail-
 way  workers,  On  the  sub-Committee,
 Shri  George  Fernandes  is  also  there,
 the  Minister  of  Labour  is  also  there.
 They  are  ear-biting  ‘he  new  Finance
 Minister,  trying  to  brain-wash  the  new
 Finance  Minister,  but  he  has  got  his
 tilt  towards  the  colleagues  of  Mr.  Raj
 Narain  and  the  green  turbans.  [f  do
 not  know  what  is  going  to  happen  to
 bonus  to  Railway  Workers.

 व  warn  you,  Mr.  Minister,  the  work-
 ers  are  on  the  march.  Inspite  of  all
 the  activity  of  the  chamcha  organisa-
 tions  that  you  may  have,  the  railway
 worker is  not  going  to  stand  by  with-
 out  getting  his  bonus.  In  respect  of
 wages.  I  was  astonished  to  receive  a
 letter  from  the  Minister  of  Railways,
 who  was  here  on  our  side  in  974  when
 we  were  on  strike  demanding  an  in-
 dustrial  wage  for  the  Railway  workers,
 which  reads:

 “As  you  are  aware,  the  wage
 structure  of  Railway  employees
 is  determined  alongwith  other  Cen-
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 tral  Government  employees  by  pay
 commissions  appointed  by  Govern-
 ment  from  time  to  time..”

 He  has  become  more  loya]  than  the
 king,  more  loyal  than  Mr.  Stephen
 used  to  be  when  he  was  on  that  side,
 more  loyal  than  many  of  those  who  are
 on  this  side  were,  he  is  becoming  more
 loyal....

 “,..Consequently  the  question  of
 wage  structure  for  Railway  emplo-
 yees  alone  being  determined  gepara-
 tely  from  other  Central  Government
 employees  does  not  arise”

 Where  ig  my  friend,  Mr.  Fernandes?
 He  was  there  in  jai]  saying  “we  want
 an  industrial  wage”.  I  continue  to  say
 that  we  want  industrial  wage.  On  the
 top  of  all  that  he  says—(he  probably
 thought  that  I  would  not  read  _  this
 letter,  but  because  it  happened  to  be
 in  English,  I  read  it,  thank  God  it  was
 not  in  Hindi)-

 “In  addition  to  the  wages,  railway
 employees  are  also  entitleq  toa
 variety  of  benefits,  such  as  free
 medical  facilities,  free  and  conces-
 sional  travel,  recreation  facilities,
 holiday  homes,  scholarships,  etc.  etc.
 taking  into  account  the  monetary
 values  of  these  additional  benefits,  it
 cannot  be  said  that  railway  employe-
 es  are  by  any  standards  under-paid.”

 This  is  really  a  shocking  statement,
 for  Madhu  Dandavate  to  make  as  the
 Minister  of  Railways.  How  can  we
 expect  bonus  from  him?”

 Therefore,  in  addition  to  what  Shri-
 mati  Ahilya  Rangnekar  has  said  about
 wages,  I  would  like  to  say  one  more
 thing,  that  this  concept  ig  the  most  ill-
 conceived  one  and  a  prehistoric  con.
 cept.  The  flenkeys  sitting  in  Railway
 Board  have  written  this  and  he  has
 signed  it.  I  do  not  know  why  he  has
 signed  it.  In  Railways,  the  minimum
 seal  is  Ra.  96—232.  The  other  scales
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 have  been  read  out  by  Shrimati  Ahilya
 Rangnekar.  But  what  she  has  not
 pointed  out  was  that  the  disparity  is
 even  sharper  in  respect  of  other  2४६९०
 gories  like  fitters,  turners,  carpenters,
 chargemen  and  foremen.

 Children’s  educational  allowance,
 which  has  been  referred  to  in  this
 letter  has  been  worked  out  at  Rs,  4
 per  chilg  whereas  in  other  public  sec-
 tor  undertakings,  it  works  out  to  Rs.
 23/-  per  child.

 The  only  benefit  that  accrues  to  the
 Railwaymen  is  in  respect  of  leave  and
 travel  concessions  which  flow  from
 the  conditions  of  service.  Railwaymen
 have  been  enjoying  this  concession  as  a
 part  of  their  services.  Airline  staff—
 Mr.  Kaushik  knows—get  similar  con-
 cessions  and  they  get  fabulous  pay
 scales,  one  must  note  that  the  cost  of
 passes  is  not  debited  to  the  railway
 account,  Ag  regards  the  privilege
 licket  orders,  the  railwaymen  pay
 one-third  of  the  fare  and  the  rest  two-
 thirds  is  not  debited  to  the  railway
 account.

 I  wonder  how  Prof,  Madhu  Danda-
 vate  could  write  that  letter.  It  was
 not  Prof.  Madhu  Dandavate  who  wrote
 it.  It  was  Prof.  Madhu  Dandavate,
 the  Minister  of  Railways,  who  has
 written  it.

 %
 Now,  the  Minister  of  Railways,  Prof.

 Madhu  Dandavate  is  here.  I  would
 like  to  yepeat  that  the  demand  is  that,
 firstly,  you  drop  this  absolutely  atro-
 cious  idea  of  raising  the  suburban
 fares.  Probably,  there  is  some  move
 on  that  he  will  do  it.  Little  birds
 have  been  whispering  various  things.
 May  be,  the  person  to  whom  you  have
 given  this  assurance  will  also  add  her
 voice  to  my  request....

 SHRIMATI  MRINAL  GORE  (Bom-
 bay  North):  This  is  not  fair.  How
 does  she  know?  I  protest  it.  She
 shoulg  not  say  that.

 MR,  DEPUTY  SPEAKER:  How  do
 you  conclude  that  she  was  referring  t¢
 you?
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 AN  HON.  MEMBER:  The  cat  is
 ,  out  of  the  bag.
 ¥

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Apparently,  the  shoe  pinches..
 (Interruptions)

 SHRIMATI  MRINAL  GORE.  Na-
 turally,  she  refers  to  either  myself  or
 to  Shrimati  Ahilya  Rangnekar.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE).  Will
 you  yield  for  a  second?

 SHRIMATI  PARVATHI  KRISHN-
 AN:  I  can  look  after  myself.

 PROF.  MADHU  DANDAVATE:  You
 referred  to  “she”.  I  can  give  an  assu-
 rance  to  this  House  that  at  the  end  of
 this  debate,  whatever  [  have  to  gay,
 it  will  not  be  addressed  to  one  “she”
 but  to  all  the  “she’s,

 SHRIMATI  PARVATH]  KRISH.
 NAN:  Unfortunately,  Shrimati  Gore
 was  not  present  yesterday.  If  she
 had  waited  for  me  to  finish  my  sen-
 tence,  she  would  have  been  wiser.
 Yesterday,  Mr,  Alagesan  was  talking
 about  meeting  hig  wife.  I  had  other
 people’s  wives  in  mind  also.  That  is
 all  There  was  no  need  for  all  this
 heat  beating  generated.

 In  conclusion,  J  would  tell  Prof.
 Madhu  Dandavate,  to  kindly  fulfil  his
 Promise  of  bonus  to  the  railwaymen.

 ओसती  भूणाल  गोरे  (अम्बई  उत्तर)  :  सपाध्यक
 महोदय,  झाज  के  इस  रेलने  बजट  पर  बोलते  समय  मेरे

 गन  में  सम्मिश्रित  भावनाएं  हैं।  जैस ेकि  एक  भाश  भच्छा
 चित्र  कलाकार  की  तरफ  से  वेश  हो  जाये,  उसमें  रंग
 संगति  मच्छी  है,  हैप्ण  जिसे  महराई  कहते  हैं वह  प्रच्छी

 [क
 हैँ
 ु

 लुस्दर पर  कोई  एक  स्याही  का  धब्बा तरह  से  रेलबे  बजट  सें  सारी  बातें  श्रच्छी
 एक  खराब  चीज  होने  बाली  है।
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 हैं  कि  पूरी  डिबीडेंड  देते  के  लिये  जो  लोन्स  जनरल
 रैबेन्यू  से  लेना  पड़ा  वह  इसके  श्ागे  नहीं  होगा

 “The  accumulated  interest  portion
 of  the  loan  liability  under  Revenue
 Reserve  Fund  amounting  to  Rs.  93.95
 crorég  will  be  written  off.”

 तो  यह  दो  चीजें  बनने  से  ह्म  जरूर  यह  भ्रपेक्षा  रखते  हैं
 कि  ब  कैपिटल  हल्वैस्टमेंट  के  लिये  कुछ  ज्यादा  स्कोप
 रहेगा  भौर  इसके  आगे  पूरे  देश  में  श्लग-धलग  जो  रेल
 की  नई  सुविधाएं  होनी  चाहिएं,  उसके  लिये  जो  हम्बैस्ट-
 मैंड  चाहिये,  उसके  लिये  रास्ता  खुल  जायेगा,  ऐसा  मैं
 मानती  हूं।  यह  l980  का  एनुपल  प्लान  है  650
 करोड़  रपये  का।  इस  के  बारे  में  में  यह  जरूर  कहना

 1
 मी  कि  इस  में  जो  नई  लाइसों  के  लिए,  उन  के  सर्वे

 के  लिए  भौर  पूरी  रेलवे  के  विकास  के  किए  जो  दृष्ठि
 रखी  गई  है,  बह  उद्योगों  क ेविकास

 की  दृष्टि
 नही  बल्कि

 ग्राम  विफास  की  दृष्टि  है  भौर  इस  देश
 पिछड़े  हुए

 जो
 भाग  है,  उन  के  लिए  जो  दृष्टि  रखी  गई  है,  उस  के  लिए
 मै  मंत्री  की  की  सराहना  करती  हू।  किसानो  को  सी

 सुविधाएं
 दी  गई  हैं  और  कोई  यह  कह

 सा  देख  पा दिखाने  के  लिए  किसानों  के  लिए  ऐसा  कर  रहे
 लेकिन  मैं  समझती  हूं  कि  देश  में  प्रोडक्शन  बढ़ाने  के  लिए,
 किसानों को  एक  नई  दृष्टि  से  काम  करने  के  लिए  प्रेरित
 करने  का  एक  भ्रच्छा  तरीका  बजद  में  रखा  गया  है

 दूसरे  दर्जे  के  यात्रियों  के  लिए  जो  सुविधाएं  दी  गई
 हैं  उन  के  बारे  में  में  लहीं  बोलूंगी  क्योंकि  मंत्री  जो  खुद
 उस  के  बारे  में  बोले  हैं  और  सभी  जोतों,  इन  को  जानतें
 भी  हैं।  झसल  में  बजट  की  झच्छी  चीज़ों  के  भारे  में
 झापोजीशन  के  लोसों  ने  जितना  कहा  है  भौर  श्री  भ्रलग्रेशन
 ने  बजट  की  भ्रण्छी  बउजे  जो  हैं,  उन  के  बारे  में  कहा  है,
 इस  कारण  मैं  समझती  कि  उन  के  बारे  में  ज्यादा
 बोलने की  जरूरत  नहीं  है।  क्लाससैस ट्रेन्स  के  आरे  में
 कई  सालों  से  जो  नया  तरीका  शुरू  किया  है,  म ैसमझती

 हूँ  कि
 इस  से  दूसरे  दर्जे  में  जाने  बाले  सामान्य  यात्रियों

 है
 मन  में  एक  विश्वास  पैदा  करमे  का  काम  शुक  हुआ

 1

 रैलने  कर्मचारियों  का  काफ़ी  काम
 ९४

 है  भौर
 974  की  हड़ताल  को  से  कर  उस  क्त,  के  जो  काफ़ी

 सबाल  पढ़े  हुए  थे,  उन  सवालों  को  हल  करणे  का
 की
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 [  श्रीमती  मृणाल  ग्रोरे  ]
 नही  है  लेकिन  मैं  प्राज  भी  यह  झाशा  करती  हू  कि  मधु
 दंडबते  जी  इस  को  पूरा

 नही  मूल
 गये  हैं  भौर  थे  इस  को

 दिलाने  की  पूरी  कोशिश  ।

 सेपटी  के  बारे  में  गये  दो  माल  में  मै  देख  रही  थी
 कि  काफी  एक्सीडेट्स  होते  रहे  है  भौर  एक्सीडेंट्स  को  कम
 करने  के  लिए  रेलवे  प्रोटेक्शन  फोर्स  को  कम  करने  का
 झच््छा  काम  भाप  ने  किया  है।  सेफटी  प्राटोमेटिक  ब्रानिंग
 सिस्टम  जो  रेलवे  के  ४जी  नियर्स  ने  दिया  है,  उस  पर  कार्ये-
 बादी  बरमे  के  लिए  झाप  ने  तुरन्त

 दुर
 न  कुछ  कदम

 उठाए,  उस  के  लिए  मै  श्राप  को  धन्यवाद  देना
 चाहगी  क्योकि  कि  जिस  प्रकार  से  दो,  तीन  बड़े  एक्सीडेंटस
 हुए  है  उन  को  हम  भूल  नही  सकते  है।  जब  एक  ट्रेन
 दूसरी  ट्रेन  पर  चली  जाती  है  तो  किस  तरह  से  40,  50,
 60  झौर  70  लोग  मारे  जाते  है  ।  किस  प्रकार  से  बसई,
 मलाड  और  मटोग  में  एक्सीडेंट्स  हुए  है,  उन  सब  जगहों
 पर  जा  कर  हम  ने  देखा  है।  इसलिए  मै  यह  कहगी  कि
 सेफटी  बाभिंग  के  लिए  जो  काम  भाप  ने  किया  है,  वह
 बहुत  झनच्छा  है  शौर  ऐसा  करना  बहुत  जरूरी  था।

 हन  सम  बातो  के  कहने  के  बाद,  मै  उप-नगरों  की
 रेल  सेवाझो  शौर  उन  के  किराये  के  बारे  मे  कुछ  कहता
 चाहूगी  1  इसनी  प्रच्छी  बातें  करने  के  खाद  भाप  ने  जो
 झसहय  बोझा  डाल  दिया  है  उप-नगरों  के  रेल  बालियों
 के  ऊपर,  उस  के  लिए  मै  मत्नो  महोदय  से  यह  कहना
 चाहूगी  कि  बग्दई  के  लोगो  को  जो  भ्राप  के  बजट  में  भ्रच्छी
 चीजे  है,  वे  दिखाई  नही  पड़  रही  है  भ्रौर  ने  इस  विचार
 में  है  मि  यह  बोझा  कैसे  वहन  करे  1

 में  यह  भी  कहना
 द  नि

 कि  बम्यई  में  कोई  भी
 झादमी  केबल  झातन्द  के  लिए  प्रवास  नही  करता  है।
 उन्हें  म

 हुर
 है,  रोटी  कमाने  की  मजबूरी  है।  इसी

 मजबूरी  के  लिए  उन्हें  जाना  पढ़ता  है।  बम्बई  की
 भौगोलिक  परिस्थिति  ही  ऐसी  है  कि  वहा  रेल  से
 सफर  करने  के  सिवाय  दूसरा  भारा  नही  है  1  रेल  में  चलने

 द
 समय  भी  कम  लगता  है  इसलिए  लोग  रेल  से  चलते

 t

 मैं  श्राप  से  कहना  चाहती  हू  कि  पराजपे  कमेटी
 ने  जो  भांवड़े  दिये  हैं  उनके  भनुसार  रेलवे  में  सफर
 करते  बाले  यात्ियों  में  से  68  परसेंट  यात्री  रुपये  से
 500  रुपये  तक  की  जामदती  वाले  लोग हू  t  ऐसे  लोगों

 को  मजोरिटी है  t  इस  कमेटी  मे  डिस्टेंश  का  एवरेज
 मिकासा  है  वह  28  किलोमीटर  एवरेज  डिस्टेंश  है  ।
 करीयन  38  से  40  लाख  लोग  हर  दिन  रेलों  से  प्रवास

 पम्बई  के  बारे  में  में  एक  बात  भाप  से  कहना

 ;
 जमाने  :

 भजदूर  भौर
 स लोग  बोम्बे  मे  रहत  थे  ह  ज्यादा  से  ज्याया न

 बोमन  से  हटा  कर  उपनगरों  में  भेज
 जहां  कही  मकान  गिर  जाता  है,

 बरसात के  से  ऐसा  होता  है  घौर

 हाएं  मकान  गिर  जाते  है,  उन  मकानों मैं रहने में  रहने
 बालें  शोगों  को  दूर-दूर  बसे  शपभगरों  में  भेज  मा
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 जाता  है  a  बिराड  तक  जा  कर  'लोग  भ्रव  रहते  लगे
 है  ।  वहां  रह  रहे  लोगो  को  काम  के  लिए  बम्तई  तक
 बाने  में  पहले  बस  का  किराया  देना  पड़ता  है,  उसके
 उपरान्त  रेल  का  किराया  देना  पडता  है  1  रेल  के
 किराये  को  भी  प्रापने  दुगना  कर  दिया  है  ।  28
 फीसदी  बोझा  झापने  उन  लोगो  पर  डाल  दिया  है  ।  थे
 लोग  इसे  सहन  करने  की  स्थिति  मे  नहीं  है  ।  यह  बोला
 उन  पर  ज्यादा  है  t  उन  रेलो  में  केवल  बडी  कम्पनियों
 के  बड़े-बडे  प्रधिकारी  ही  सफर  नहीं  करते  हैं,  उनमें
 समाल  स्केल  इहस्ट्रीज  के,  छोटे  उद्योगों  के

 तगर
 <

 ौर  हाकेस  भी  सफर  करते  हू  ।  वे  लोग  इस  बोझे
 सहन  नहीं  कर  पायेगे  ।  कृपा  करके  ऐसी  कल्पना  ते
 कीजिए  जो  व्यवहार  में  न  शाये  ।  यह  वैसी  ही  कल्पना
 है  जैसा  कि  झापने  कहा  था  कि  अम्बई  शहर  में  जो
 नये  उद्योग  लगायेगे  उनमें  काम  करने  वाले  मज़दूरो
 के  लिए  मकान  बनाने  की  जिम्मेदारी  उनके  एम्प्लायर
 पर  होगी  ।  भ्राज  तक  बम्बई  में  एक  भी  इंडस्ट्री  ऐसी
 नहीं  दिखायी  पडती  जिसके  एम्प्लायर  ने  भ्रपने  बकस
 के  लिए  मकान  बताये  हो  ।  इस  प्रकार  के  कानन  शअ्रगर
 श्राप  बनाते  है  जिनका  इम्'्लीमटशन  ने  हो  ता  उसका
 क्या  फायदा  है  ।  इस  सम्बन्ध  में  मेरा  कहना  यही  है  कि
 ग्राप  इन  पेसेजर्स  पर  हतता  बोझा  न  दालिये  जो  कि
 श्राप  वसूल  न  कर  सके  ।

 दूसरी  बात  4  यह  कहना  चाहती  हू  श्ौर  मधु
 जी  भी  उसे  भ्रच्छी  तरह  से  जानते  है  कि  यह  बात  नहीं
 है  कि  बल्ब  में  सिर्फ  बडे  लोग  ही  रहते  हैं,  जैसा  कि
 कई  लोग  कहत  है  ।  इकोनोमिक  एण्ड  पोलिटिकल
 त्रीकली  में  प्रो.  राजकृष्ण  जी  ने  झांकडई  दिये  हैं  कि
 ्रल  एरियाज  में  46  परसेंट  लोग  बित्रो  पावट्री  लाइन
 हैं  भौर  शहरों  aL  परसेट  लोग  बिलो  पावर्द्री
 लाइन  है  ।  बम्बई  से  भी  काफी  लोग  बिलों  पराकट्री
 लाइन  रहते  है  जो  रोटी  कमाने  के  लिए  रेलों  से  भ्रवांस
 करते  हैं।  ऐसे  लोगों  के  ऊपर  भ्रगर  श्राप  यह  बोझा
 डालते  है  तो  यह  उनके  लिए  झसहाय  होगा  ।  झाप
 बढोतरी  को  देखें ।  ois  किलोमीटर  तक  का

 तो  में  ने  झापकों  बता ही  दिया  है।  झब  ाप
 बागे  देंखे  ।  20  किलोमीटर  के  लिए  प्रभी  तीन  महीने
 का  पास  22  रुपये  65  पैसे  में  बनता  है  |  धरम  51
 रुपये  में  बनेगा  ।  प्रांजपे  कमेटी  ने  जो

 म्
 दिया  था,

 4  #  के बढेगा  ।  मलाड  के  लोगो  को  2
 बजाय  69  रुपये  देने  पड़ेंगे,  बसीस  के  लिए  42--90
 के  स्थान  पर  93  रुपये  देने  पढेंगे  ौर  विसर
 45  80  क  स्थाम  पर  02  सपमे
 महीने  के  पास  के  हैं।  विरार  से

 $
 33
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 होता  है:  औौर  चूंकि  पास  में  कालेज  नही ंहैं  इस  वास्ते
 उसको  भी  पास  क्सकानता  पड़ता  है  4  अस्पताल  में
 कोई  बीमार  है  तो  झस्पतांल  में  जाने  के  लिए  और
 कोई  बारा  भहीं.  सिवाय  गाड़ी  से  जाने  के  ।  पास  ले
 कर  ही  उसको  जाना  पडता  है  ।  इस  तरह  से  हर  घर
 में  एब्रेज  दो  पास  रहते  है  1  उनके  बजट  में  एक  महीने
 में  दस  तरह  से  30--35  रुपये  की  बढ़ोतरी  भाप
 कर  रहे  हैं  ।  सामान्य  मजदूर  जो  तीत  शार  या  पांच
 सो  कमाता  है  इतमा  भार  सहत  कर  सकता  है  ?
 दूसरी  चीजों  की  जो  कीमतें  बढेंगी  बौर  उस  कारण
 से  जो  उस  पंर  भार  पड़ेगा  हू  कण  है  |  झापने  तीन
 महीने  के  पास  की  कुछ  सहुलियत  दी  थी  ।  इसको  भी
 श्राप  आपिस  लगा  चाहते  हैं  -  हर  महीने  जाकर  उसका
 पास  बनवाने  के  लिए  अब  क्यू  में  खड़ा  होना  पड़ेगा।
 इस  के  लिए  भ्रापकों  काफी  स्टाफ  बढ़ाता  होगा  ।  हर
 महीने  हर  व्यक्ति  प्गर  पास  बतबानें  के  लिए  जाएगा
 तो  काफी  स्टॉफ  आपको  इस  काम  के  लिए  बढ़ाना
 होगा  ।  मुझे  मालूम  नहीं  भ्रापने  इसका  हिसाब  जोड़ा
 है  या  नहीं  ।  झापकों  तो  चाहिये  था  कि  झाप  तीन
 महीने  के  बजाय  छः:  महीने  का  पांस  बत  सके  इस  प्रकार
 की  सहैलियत  उसको  देते  ।  इससे  हो  सकता  है  उतने
 ही  स्टाफ  में  या  उससे  भी  कम  स्टाफ  में  भ्रापका  काम
 हो  जाता  ।  हम  रिट्रेंभमेट  के  विरुद्ध  हैं  हां  झापकों
 ज्यादा  स्टाफ  लगाने  की  जो  झावश्यकता  पड़ती  बह
 नहीं  पड़ेगी  ।

 उपनगरीय  टेबल  में  जो  कदिताइयां  होती  हैं
 उसका  विवरण  देने  की  जरूरत  नहीं  है।  प्राप
 स्टेंडिग  रेक्स  निकालने  की  सोच  रहें  हैं  t
 उन  में  तो  गाय  भैंस  को  ड्न्बों  में  भर  कर  ले
 जाते  हैं।  बिसर  से  भर्च  गेट  तक  जाने  में  पौते  दो घंटे  लगते  हैं  |  प्राप  चाहते  है  कि सब  लोग  उस  में  खड़े
 हो  कर  जाएं।  बहू  प्रादमी  जो  बड़े  खड़े  जाता  है  कचहरी
 में  या  फैक्ट्री  में  जा  कर  मया  काम  करेगा  ।  भापकफों
 चाहिये  था  कि  बैठने  की  जगह  कैसे  बढ़ाई  जा  सकती
 है  इसको  भ्राष  देखें  ।  उसके  बजाय  श्राप  बैठने  की  जगह
 को  निकालने  की  बात  सोच  रहे  हैं।  हिटलर  के  जमाने
 में  हम  इसकी  पिक्चर  देखा  करते  थे  कि  किस  तरह  से
 स्टडिंग  रेग्स  में  लोगों  को  भर  भर  कर  कंसैट्रेशन
 बौम्प्स  में  ले  जाया  जाता  था  ।  इन  में  झन्दर  जाने  के
 बाद  लोग  दाइर  नहीं  प्रा  पाएंगे  ।  पिक  पाकेटिंग  भ्रधिक
 होगी  ।  यह  ब्रिक्कुल  मलत  चीज़  है  ।  रेलवे  यूज
 कंसलटेटिंन  कमेटी  मे  एक  राय से  इसका  विरोध
 किया  है।  इसके  बावजद'

 स्टेंडिग  की  जगह  कम  न  हो  लेकिस  उसके  साथ-साथ
 सिटिंग  एकमोडेशन  बढ़  जाए  1

 मैं  जानती  हूं  कि  भापने  सबश्वन  यूजर्स  पर  इतना
 सब  कुछ  बढ़ाया  है  लेकिन  फिर  भी  इनको  कोई  नई

 कण
 नहीं  दी,  न  रनिंग  टाइम  कें  बारे  में  दौर  न

 झन्य
 ज्

 सुविधाओं  के  बारे  में  ।  शाप  कहेंगे
 कि  यह  करेंगे,  वह  करेंगे  ।  लेकिन  उससे  हमारी  हालत
 सुधरने  बाली  नहीं  है।  एक  भी  नई  रेक्स  नहीं  भा  रही
 है  982  तक  अगर  आप  चाहते  हैं  कि  बम्बई  में  जिस
 प्रकार  भ्राज  तक  शांतिपूर्ण  जीवन  चलता  शाया  है
 उसी  तरह  से  चले  तो  तुरन्त  झापको  रेक्‍्स  बढ़ाने
 के  लिये  कुछ  करता  चाहिये  ।  नहीं  तो  श्राप  भली
 भांति  जानते  हैं  कि  कम्यूट्स  जब  भसंतुष्ट  हो  कर
 झ्नरूली  हो  जाते  हैं  तो  सबसे  पहलें  उनका  गुस्सा
 रेलवे  प्रापर्टी  पर  ही  उतरता  है  t  आपने  ७  करोड़
 रु  रखा  है  लेकिन  i982  तक  महू  गेक्स  जाने  वाली
 नहीं  हैं।  फिर  श्राप  बताइये  कि  कैसे  काम  चलेगा  |
 इसलिये  इस  तरफ  ेक  बढ़ाने  के  बारे  में  श्रापको
 तुरन्त  ध्यान  देता  चाहिय  1

 मंद्रोपालिटन  ट्रांसपोर्ट  के  लिये  आपने  n  करोड़
 60  लाख  रू,  रखा  है|  इतनी  बड़ी  योजना  पर  इतना
 कम  रुपया  रखेंगे  तो  पता  नहीं  इस  गति  से  हमारे
 पोते  भी  उसको  देख्ष  पायेंगे  कि  नहीं  t  अंधेरी  से  बांदरा
 लक  जो  नई  लाइन  को  कहा  था,  कवल  बांददा  में  फ्लाई
 झोवर  बनाते  से  क्‍या  फ़ायदा  है  ?  जमीन  आपके
 पास  है  इसलिए  नई  लाइन  डालने  का  काम  शाप  तुरन्त
 कर  सकत  है  ।  25  करोड़  की  योजना  है  I  श्रगर  झापके
 पास  एकदम  नहीं  हैं  तो  ऐम्प्लायर्त  धीरे-धीरे  लेने
 के  अजाय  प्राप  एक  दम  उनसे  इकट्ठा  पैसा  ले  कर  यह
 काम  कीजिये  ।  ताकि  बम्बई  क़े  रेल  यात्रियों  की  तेक-
 ल्लीफ़ें  दूर  हों  ।  उनकी  तकलीफ़ों  को  दूर  करने  के  वमाम
 इन  बोजनाप्ों  को  भापको  हाथ  में  लेना  चाहिय
 बिता  इसके  काम  नहीं  चल  सकता  है  ।

 झापकों  यहां  भार.पी.पफ़.  प्लौर  जी.प्रार.पी.  है  ।
 उनका  यहू  हाल  है  कि  जब  कोई  गुंडा  पिक  पाकेट
 करता  है,  हमला  करता  है  और  पुलिस  वालों  से  कहते
 हैं  तो  भार.पो.एफ़,  वाले  कहते  ह कि  यहू  उतका  काम
 नहीं  है,  जी.झार.पी.  का  काम  है  शर  जब  चोरी
 होती  है,  देखते  है  पुलिस  खड़ी  है  भौर  छोटे-छोटे  लड़के
 भा  कर  के  तामान  चुराफर  ले  जाते  हैं  १लिस  जड़ी  है
 ौर  हम  कहते  हैं  कि  पकड़ते  क्यों  नहीं  तो  वह  कहते
 हैं  कि  यह  भार.पी.एफं.  का  काम  हैं  तो  इन  दोनों  में
 कोप्राडनिशन  होना  चाहिये  1...  जा  कर  के  कुछ
 काम  होगा  शौर  चोरी  से  रेलवे  को  जो  काफ़ी  मुकसान
 होता  है  बहू  भी  हकेगा  |  इसी  तरहू  ह्कैप  'डिसपोजल

 0  में  काफ़ी  नुकसान  होता  हैं।  झगर  सही  ढंग  से,  डिसपोजल
 हू  तो  भापकों  काफ़ी  पैसा  मिल  सकता  है  ।  इसलिये
 इस  तरफ  ाप  ध्यान  दें  ।

 वैसेंजर  ऐमेनिटीज  के  लिये  झापने  कुछ.  बदल
 कर  दी  लेकिन  भभी  तका  नये  प्लेटफार्म  बनाने  हैं,  7
 नए

 ४  न्  र  हद  लिए  ड  ह कुछ,
 कर दिता

 है
 ड्

 हु  90s  t
 वास्तव  मेँ.  -पमेनिदीज  कहा  थो- सकत  है  बा...
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 [श्रीमती  मृणाल  गौर]
 कौन  सा  काम  किया  है,  यह

 इनमें  मातम  होना
 होता  चाहिये  ।

 रेलवे  यूजर्स  भौर  सब्यन  मूज  ु  में  कौन
 सा  काम  किया  है  इसका  ठीक  ढंग  से  विवरण
 होता  भाहिये  a  मैं  सब्बन  मूर्जस  क़े  बारे  में  इतना  ही
 कहूँगी  कि  झापकों  सबर्भन  यूज  की  भावनाओ्ों  का
 ध्यान  रखना  होगा,  नहीं  तो  बहुत  बढ़ी  लोगों  की  प्रति-
 क्रिया  होगी  i  लोग  कहत ेहैं  कि  108,  25  ©  बढ़
 गया,  लेकिस  एक  भी  नई  गाड़ी

 द
 बिधना  के  लिये

 नहीं  बढ़ी  है  |  तो  क्‍या  रेल  मंत्ती  जी  को  भूल  गये
 हैं?  मुझे  लगता  है  कि  शाप  नहीं  भूलेंगे,  इसको
 रीकंसीडर  करेंगे  और  झपने  उत्तर  में  इसके  बारे  में
 कुछ  कहेंगे  ।  इतना  कह  कर  मैं  प्रपनी  बात  समाप्त
 करती  हूं  ।

 एस०  मिश्र  (छिंदवाड़ा)  :  उपाध्यक्ष
 मे  रेलबे  का  यह  बजट  पढ़ा  aT  मुत

 हमारे  समाजवादी  मंत्री  श्री  मध्‌  जी
 के  लिये  ज्यादा  प्रयत्नशील  थें  कि  मुनाफे

 ।  यही  एक  इच्छा  उसकी  मालूम
 पड़ती  थी,  पर  यदि  सन्‌  i978-79  के  रिवाइज्ड
 बजट  की  शोर  देखें  तो  दिखाई  पड़ेगा  कि  रिवाइज्ड

 30  करोड़  रुपये  का
 ५

 हुआ  शौर  करीन  90
 करोड़  बजट  की  भदों  में  दिखाया  ही  नहीं  गया  था,
 लेकिन  ह । अ  हुभा,  क्‍योंकि  जतरल  बजट  कुछ  विसम्ब
 से झाया.  था  ।

 इस  प्रकार  लगभग  230  करोड़  का  पिछले  बजट
 का  चाहा  था,  गह  पूरा  ह््भा  या  तहीं  ह््भा  और  मंत्री
 महोदय  ने  इस  बर्ष  का  मुनाफे  का  बजट  पेश  _  कर
 दिया  |  यह  कौन  सा

 ्
 है,  बहू  खुद  समझें,  लेकित

 कुछ  जादू  जरूर  किया  है  |

 की  मधु  इंदबते  :  ांकड़े  दिये  है  1

 की  जी  ०  दूत्त०  लिथ  :  आंकड़ों  में  ही  तो  कुछ  न  कूछ
 किया  लाता  हैं।  इतता  भारी  घाटा  भरमे के  ह्  श्पया
 कहां  ते  भ्ायेगा,  समस  में  नहीं  भ्राता  ।  यदि  पिछले
 र्थ  का  ही  मुनाफे  का  मामला  था,  तो  इस  वर्ष  78
 करोड़  ध्यादा  माहे  की  जरूरत  कहां  पड़  गई  ?
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 कहाँ  थी  जब  कि  पझापके  पास  मुनाफा  भा  रहा  था,  कृपा
 करे  यह  क्षताइये  ।  इसका  मतलब  यह  है  कि  भो  भांकड़े
 दिये  हैं,  इनमें  कहीं  न  कहीं  कोई  ट्रिक  या  जादूधरी

 ह
 यह  प्रापने  भ्रपना  प्रोफ़ेसर  बाला  हिसाब  फिट

 T  |
 थी  सध  बंदबते  :  मथेसटिक्स  गलत  नहीं  है  1

 की  to  एस०  सिश  :  झाप  तो  फिजिक्स  वाने  हैं,
 मैथ्ेसेटिक्स  में  गज़ती  कर  सकते  हैं  1

 सही  मायनों  में  जो  यहू  पिछला  घाटा  है,  जो  पिछली
 रकम  कम  हो  रही  है,  इसको  भापने  भ्रगले  वर्ष  के  लिये
 टाल  दिया  ौर  बजट  को  मुनाफे  बाला  बनाने  के  लिये
 जो  मेन्टीनेन्स  का  खर्चा  है  भापने  उसको  घटा  दिया  ।
 इसका  मतलब  यह  होता  है  कि  झगर  प्रापका  ट्रेक  मेन्टेल
 नही  होगा,  पुल,  कोचिज  भेन्टेन  नहीं  होंगे,  तो  उनकी
 रिपेयर  नहीं  होगी  भौर  इससे  एक्सीडैंट्स  बढ़ेंगे  t

 are  ही  देखिये  एक्सीडैंट्स  की  संब्या  कितनी  है  ?
 झापने  बहुत  कम  बताया  है,  लेकिन  दरसल  प्रापके
 कड़े  कहते  हैं  कि  प्रतिदित  30  एक्सीईंट्स  झापके
 यहां  होते  है  1  यहू  गलत  नहीं  है,  इस  किताब  का  पृष्ठ
 3  देख  लीजिये,  इसमें  30  का  एवरेज  झाता  है  प्रति

 दिन  का  ।  अब  झाप  कहते  हैं  कि  कार्मक्षमता  बढ़  गई,

 हा
 हमारे  मित्रों  ने  कहा  है  कि  रेलों  की  क्‍या  हालत

 '
 रेलें  लेट  चलती  हैं,  अ्रधिकांश  ट्रेनें  आपने  बत्द

 कर  दी  हैं।  बन्द  इसलिये  कर  दी  हैं  कि  कोयला  भापके
 पास  नहीं  है।  कोयला  इसलिए  नहीं  है  कि  प्रापकी  द्रेनें
 कोयला ला  नहीं रही  हैं।  ऊर्जा  मंत्री  कहते  हैं  कि  खदानों
 में  कोयला  पड़ा  हुआ  है,  लेकिन  वैशन  नहीं  मिलने
 के  कारण  कोयले  का  उठाव  नहीं  हो  रहा  है।  इसलिये
 ट्रेनें  बन्द  हैं  -  यहू  जादूगरी  भौर  गोरकप्रस्था

 तो  समझाइये  i  झाप में  यह  भी
 ड  पन का  जो  नुकसान  हुप्रा  है,  बह  भाप  के  कार्यकाल  में  बहुत

 कम  हो  गया,  झांकड़े  कहीं  न  कहीं  गलत  हैं,  मैं  यह  कह
 सकता  हूं  ।  गत  वर्ष  सिर्फ  लार्ष  ईस्टर्न  जोन  में  ही
 करीब  2,000  सेसडेज  का  नुकसान  हुमा  था,  भाष
 पता  लगाइए  t  यदि  यह  शलत  हुभा,  तो  में  झपती
 लती  मंजूर  कर  लूंगा ।
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 है  भौर  यहीं  जानते,  तो  भाप  को  जातना  भाहिए  1
 जहां  तक  की  प्रोपर्टी  का  सवाल  है,  दबे  के
 सामान  के  बिकने  का  मामला  है,  रेलवे  का  कोयला
 हां  भी  बड़े  स्टेशन  हैं,  बड़े  ब्ड्ल्ले  से  बिक  रहा  है  भौर
 कोई  रोक-टोक  नही  है  t  रेलवे  भोटेक्शन  फोर्स,  जिस  को
 रेलवे  पिलफरेज.फोर्स  कहते  है,  भाज  भी  बैसी  है  भौर  बह
 हस  पर  निगाह  नहीं  रख  रही  है।  भ्राज  रेलवे  का  सामान
 अलेप्राम  बिक  रहा  है  भौर  ऐसा  लगता  है  जैसे  भ्रष्टाघार
 भोर  रेलबे  समरस  हो  गये  हैं,  एकरंग  हो  गये  हैं  ।

 ह्
 लुट  रहे  हैं,  डाके  डाले  जा  रहे  हैं  भौर  सामान

 हो  जाता  है|भौर  महिलाओों  की  इज्जत  चली
 जाती  है  ।  ये  सब  आीजें  ल  रही  है  ।

 एक  सामनोध  सदस्य  :  यह  पहले  की  बात  कर  रहे
 हैया  भ्रब  की  ?  (  (ध्यजधाल  )

 जी  ato  एस०  निकष  पहले  की  नहीं,  पहले  झाप
 यहां  पर  नहीं  थे  ।  भ्राज  की  नात  कर  रहा  हूं  ।

 थो गषु  बंढबते :  पहली  सरकार  में  हम  नहीं  भे,
 यह  हमारा  सौभाग्य  रहा  है  1

 श्री  जी०  एस  ०  मिश्र  :  सच  में  सौभाग्य  रहा  भौर
 हमारा  दुर्भाग्य  मह  है  कि  झाज  की  सरकार  में  भाष
 हैँ  1

 रेलवे  का  एक  विशेष  उत्तरदायित्व  है  समाज
 के  प्रति  ।  उप  नगरों  में  जो  श्रमिक  र्ब्स  रहता  है  या
 शहर  में  जो  रोजी  रोटी  कमाने  झाता  है  भौर  दिन  लते
 फिर  वापस  चला  जाता  है,  उन्हें  सुविधाएं  देना  रेलवे
 की  है,  यह  उस  की  सामाजिक  जवाबदारी
 है  ।  सुबह  घाना  ौर  शाम  को  लौदन  वाले  लोगों  की
 सब्या  रोजाना  सफर  करने  वालों  लोगों  के  मुकाबले  में
 पाँच,  सात  गुना  है  ।  वे  लोग  गाड़ियों  में  इस  तरह  से
 भर  भर  कर  सफर  करते  हैं  कि  बहुत  से  प्रति  दिल
 ग्रपनी  जान  गवा  देते  हैं।  इस  पर  उन  के  ऊपर  झाधिक
 बाझ  डालने  का  कोई  झौचित्य  नहीं  है।  50  किलों-
 मीटर  द्वितीय  श्रेणी  के  मुसाफिरों  को  जो  विशेष

 ह शई  थी,  उसको  बन्द  करना  सर्वधा  सलत  है।  सुन ये  सुविधाएं  कांग्रेस  पार्टी  के  शासन  ने  बीस  ष  पहले दी  थीं।  झापने  दो  वे  सें  इसी

 आपने बदल  दिया  ।
 झाप  किसानों  की  बात  करते  हैं।  झापने  फहिलाइजर
 पर  फेर  फ्यादा लगा  पिया  |  उस  |  में  श्राप  पांच
 से  दस  प्रतिशत की  बृद्धि कर  रहे  हैं।  इसका मरा  बोझ किसान  मध्यम  1. ड  बौर  कमजोर  कह  पर  पड़ेवा  a

 were
 प्रापका

 ि
 सभाजण  होगा,  यही  झाफकी

 समाज  की  कह्पमा है  ।  काल  मार्क्स  का
 समाणयाव का का

 एक
 कूर

 खह्ेश्य  हैं।  शेकित

 मात  नी  मे  काले  तो  नहीं  पक्  माष  को  रेल ना  दिया  है।  जो  काले  आाषसे नहीं ्  कर  सके
 ल

 माक  मे  क्र  दिया  ।  भांजफल  सम्पूर्ण  जनता
 की  बात  कहो  जाती  &  जनता  गाड़ियां तो

 पहले  भी  चलती  थीं  लेकिन  ह. ६  झ्रापते  उनका  सास

 =
 दिया  है।  आपने  उनको  बरॉबिहीत  कह  दिया

 i]

 जहां  तक  यूनियन  का  सावघ्  है,  भाप  AIRE
 यूनियन  को  तो  खुद  चला  ही  रहे  हैं  लेकिन  जिन  ईमान-
 दार  कर्मचारियों  ने  भापका  हड़ताल  के  समय  साथ
 दिया  था,  उनकी  हालत  प्राज  क्या  है  ?  उनके
 साथ  ज्यादतियां  हो  रही  हैं  |  भाष  श्रमिकों  के  प्रति
 बड़ी  सहानुभूति  की  बात  करते  हैं।  974  में  धोगस
 देने  के  प्रश्न  पर  प्रापने  बहुत  कुछ  कहा  था  1  भ्रब  न्ापकों
 उस  पर  ध्यान  देना  नाहिए।  भ्राजकल  तो  झाप  का
 बजट  भी  मुनाफा  दे  रहा  है

 लाखों  कर्मचारियों  के  पास  रहने  को  मकान  नहीं
 हैं।  झापने  कहीं  कोई  ऐसा  प्रोग्राम  तहीं  बनाया  कि
 मास  स्केल  पर  झाप  रेलबे  कर्मचारियों  को  मकान
 बना  कर  दे  सके  t  यह  झ्रापकों  करना  हिए  ।  यहू  जो
 भाप  उनके  प्रति  लिप  सिम्पेथी,  जवानी  प्रेम  दिश्ाते
 हैं,  उससे  काम  नहीं  चलेगा  ।  मजदूरों  के  लिए  भाप  कुछ
 काम  कीजिए  t

 एक  बात  मैं  बैरों  के  बारे  में  कहना  चाहता
 हद आपने  शायद  उनकी  हालत  को  नहीं  देखा  होगा  ्य

 झाप  तो  एयर  माइन्डिड  हैं,  भाप  तो  हवाई  जहाज
 से  ही  यात्षा  करते  हैं।  कभी  रेल  से  जाकर  भी  देखिये  ।

 ब्रो०  मधु  दंदबले  :  मै  रेल  से  जाता  |

 की  जो  otto ०  fra:  आपके  झांकड़े  मैं  बताऊंगा,
 भाप  ज्यादातर  हवाई  जहाज  से  जाते  हैं  a  उस  बेरों  के
 पास  ठण्ड  में  पैरों  में  जुते  नहीं  हैं  1

 एक  माननीय  सदस्य  :  इसके  लिए  प्रापको  भुबारक-
 बाद  मिलती  चाहिए  ।

 ब्लो  ito  geo  लिन :.  झापने  गया  बात  कह  दी,
 जूतों  के  लिए

 दूगा
 दे  दी  |  बड़ी  प्रशोशनीय
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 प्री  कोठ  एस0  मिश्र]
 इस  में  पहला  पाठ  पौर  दूसरा  पाठ  नई  लाइनें  बिछाने
 शौर  कसवशंत  का  है  ।  इस  में  श्वाप  कहते  हैं

 “Where  the  new  line  will  provide
 infrastructure  for  the  economic  deve-
 lopment  of  the  area—and

 when  gauge  conversion  is  needed
 for  providing  speedy  and  uninter-
 rupted  means  of  communications  to
 areas  which  have  potential  for
 growth  "

 हां  नई  लाइने  या  कनवर्शन भाप  करेंगे  ।  लेकिन
 हमने  झौर  कुछ  बात  देखी  है।  पाणियामेट  की  दो
 दो  कमेटियो  मे  सिफारिश  की  है,  एक  भ्रमहकोनोंसिकन
 ब्रांच  लाइल  कमेटी  ते  969  में  घतपुड़ा  रेलवे  लाइन
 साउथ  ईस्टर्न  शेलबे  की  मैरो-गेज  कोब्राड-गेज  में  कन-
 बन  करने  की  झौर  उसके  द  i976  में  नवम्बर
 महीने  में  कमेटी  भ्रान  पैटीशंज  ने  पश्रपनती  बी  रिपोर्ट
 के  पृष्ठ  प्राठ  पर

 “The  Committee  hope  that  the
 work  of  conversion  of  the  narrow-
 gauge  lines  of  Jabalpur  Gondia  sec-
 tion  into  broad-gauge  will  be  comp-
 leted  by  the  Ministry  of  Railways
 on  a  priority  basis  within  the  period
 of  four  years  envisaged  by  them.”

 are  भाषण  में  था  बजट  में  कही  भूल  से,  गलती  से
 भी  इसका  उल्लेख  नहीं  हैं  1  यह  लाइन  महाराष्ट्र  भौर
 मध्य  प्रदेश  दोमो  ही  प्रान्तों  में  से  हो  कर  गुजरती  है  ।
 दूसरी  उसकी  सिफारिश  यह  हैं

 “The  Committee  also  recommend
 that  a  time  bound  programme  may
 be  drawn  up  by  the  Ministry  of
 Railways  (Railway  Board)  for  con-
 version  of  the  entire  narrow-gauge
 system  in  the  Satpura  range  so  that
 the  economic  development  of  this
 backward  and  undevelopeg  area  may
 be  accelerated.  The  Committee
 hopes  that  the  considerations  of  re-
 turn  on  capital  investment  will  not
 be  the  sole  criteria  in  determining
 the  priority  of  this  project  and  the
 special  needs  of  this  backward  re-
 gion  will  be  given  due  consideration
 in  the  matter.”

 यहूं  धांदिषांसी  इलाका  है,  प्रादिवासी
 बहू

 जिसों  में
 हे  हो  कर  यह  शुजरती  है।  झ्रादिधासियों  के  प्रति  प्राप

 विछाते  हैं।  इसको  झा  कृति  में  भी
 वानी  कोई  भी  रख  सकता

 होम  ३००१००४  है।

 at
 MARCH  6,  970  1978-80  Gen.  Dik,  944

 e  =
 twa

 शू  =
 रही  हैं।

 दूत  कण ।  मेरे  खयाल  में  यह
 ३००४  ५०

 होगी 7  दगा की
 कस्टिटयरेसी

 की  जज  द्
 ु  ४४१

 होती
 है  तो  सब  बन  जाता  है  और  भ्रपोजीशन----के  किसी
 सदस्य  की  होती  है  तो  कुछ  नही  बनता  है  धौर  बना  हुआ भी  बिगड़  जाता  है'

 प्रो०  द द  बंडबर्ते  :  ज्यावातर  ये  नान  जनता
 गवर्मेट  स्टेट्स  में  हैं।  एक  केरल  की  है,  एक  मैसूर  की
 है  और  तीसरी  बंगाल  की  है  I

 श्री  जी०  एस०  सिश्र॒मैं  सतपुडा  की  बात  कर
 रहा  ह  ।

 बोल  मधु  बंबचते :  यह  पोॉलिटिकल  नहीं  है  ।

 श्री  tite  एस०  निभ  :  यह  पोलिटिकल  नहीं  है
 लेकिन  इकोनोमिक  ट्रिक  है,  इसको  तो  झाप  मंजर
 कार  ले  ।

 न
 घ्ो०  सधु  वंडबते.  यह  सरपलस  का  हैट  ट्रिक

 ]

 क्री  जो०  quo  मिथ :  ट्रिक  है  आप  मजूर
 करते  है।  नैरोगेज  में  जो  यातायात  होता  है  उस
 में  जा  आ्राप्रेंशनल  कास्ट  होती  वह  ब्राडगेज  से  पांच
 गुता  प्रध्तिक  होती  है,  इसलिए  लासिस  होते  हैं,इस
 धोर  झापका  शायव  ध्यान  नहीं  गया  है।
 झापका  ध्यान  तो  शभ्रापटा  की  तरफ  था  संतपूड़ा  की
 तरफ  कहां  था  1  किसानों  की  सुविधा  की  आपने
 बात  कही  है।  श्राप  बताइये  कितने  किसान  भाषपकी

 झ्
 देखने  आायेंगे ?  बहू  झाप  बंवाण  बता

 बयोकि  पिछला  अ्रापको  मालूस  होगा  ?
 कितने  किसान  भाशख्ड़ानगल  देखने  जाते  होंगे  ?
 मेने  मांग  की  थी  कि  परासिया,  भामला-भोपाल
 एक  प्रथम-कम-ट्वितीय  श्रेणी  स्‍्लीपर  «  कोच  लायी
 जाय।  लेकिन  आपने  कहा कि  प्रस+भव है  क्योंकि
 i5  साल  पहले  ट्रेफिफ  कम  था।  लेकिन  प्राय  तो

 बह  स्थिति  तहीं  हैं।  झाज त.  बलेज  असती  हैं।
 इसी  तरह  से  छिदवयाड़ा  शहर  में  रेलवे  लाइस  पर
 भार  फाटक  पर  रोड़  चिज  बनना  आहियें।  उसको
 झाप  मना  लत  कोजिये  |  बैरो  गेज  गाड़ियों  की
 स्पीड  9,  0  मीख से  ज्यादा  नहीं है  t
 स्पीव  बढ़ाध्ये,  एक्सप्स  गाड़ियां  बलाइंपे

 ५
 ह्

 4% ि  दीं “42, 4444
 में  ऐसा  है  कि  इन  गाड़ियों  के  क्रोपोजह्स कई  साध
 पहले  दिये  गय ेथे  झौध,  फेज  प्रोग्राम  में  जला  रहे
 है।  पाम  अताइमे कि  झापने  कितने  ओपोजल  किये,
 उनका  क्या  हाल  है?

 tomy  aut:  कैस ेहो  रेले  हक  कने
 का  कैसला  त्न  ने  किया  नी

 *

 ली  शो  |.  लि  :  प्लेटफार्म  और  भुसाफिर-
 शानों  2  a  |  दि

 Di
 &  3  a  a
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 बने थे  ।  तब  से  पांच  यूंगा  ड्रैफिक बढ़ बढ़  गया,  है
 इसको  देखते  हुए  बह  मुसाफिश्खाने  पूरे  नही  हैं।
 कम  से  कम  शाप  एक  रात  उते  मुसाफिश्खानों में
 रेल  मंत्री  की  हैसियत से  नहीं  बल्कि  47  दंडवते
 की  हैसियत  से  गुजारिये  झौर  देखिये  वहां  क्या
 हाल  है।  कम  से  कम  सुबह  बहा  की  संडास  का  झानर्द
 लीजिये  झौर  फिर  बताइग्रे  कि  झापने  बर्ग  विहीन
 समाज  के  लिये  क्‍या  गया  किया  है?  फिर  हम
 झापकी  तारीफ  करेंगे।  संडास  ही  हो  आइये  किसी
 दिन  सुबह  1

 खाने  पीने  की  वस्तुओं  को  लीजिये  -  यह
 सब  है  कि  रेलवे  बोह  के  स्तर  पर  ठेके  दिये
 गये  हैं।  श्राप  ठेकेदारों  की  लिस्ट  पेश  कीजिए
 ठेकेदार  कया  कर  कर  रहे  है?  कांद्रेक्शशिप
 सब-काट्रेक्टर,  पेटी  कट्रिक्टर  करके  दी  जाती  है  भौर
 हाकरों  से  महीना  बांध  लिया  जाता  है  nr  उन  में
 खाना  झच्छा  नही  मिलता  है।  चाय  का  क्या  कहना?
 बुक बराड़  और  लिपटन  ब्रान्ड  प्लग  है,  लेकिन  रेलवे
 की  चा4  का  ब्रान्ड  कुछ  झलग  ही  है  7  इसी  तरह
 से  पीने  के  पानी  की  बात  है।  वह  कतई  पोर्टेबल  नहीं
 है।  गेल  का  पीने  का  पानी  गन्दा है ।  आपने
 दो  सालो  में  बुरी  हालत  कर  दी  है  ।  प्रापने
 अब

 म्
 देंगे,  जाम  देगे।  हमारा  तो  श्रनुभव

 यह  कि  जब  ग्वालियर  स्टेशन  पर  पानी  भरने  को
 उतरे  तो

 क्री
 का  ऊपर  का  हिस्सा  हाथ  में  भर

 नीचे  का  जमीस  पर  गिर  पड़ा।  ह. क  श्राप
 गाडी  में  पाती  का  सठका  रखेंगे,  और  जहां  आपकी
 गाडी  चली  और  घड़ा  उलट  गया  तो  सारे  डिव्य  में
 पानी  ही  पानी  होगा।  यह  तो  आपने  अपने  दोस्त
 माननीय  फर्नाडीस  के  कहने  पर  किया।  और
 वह  कर  रहे  है  कि  बाहर  के  प्रोजेक्ट  में  वेस्ट  जमेती
 से  कोलेबोरेशन  कर  लीजिये  वह  भी  भापको  करना
 पशंगा 1  आप  करेंगे।

 फो
 प्रसल  में  ग्रापफो  चाहिए  कि  रेलबे  पिलफरेज
 जो  है,  जैसा  कि  श्राप  पहले  कहा  करते थे  कि रेलवे  प्रोट॑क्शन  फोर्स  नहीं  बल्कि  रेलवे  प्रिलफरेज

 सं,  उस  पर  थोड़ा  प्रंकुश  लगा  दीजिये।  मैं  तो
 उस  रंज्ञवे  प्रोटक्शन  फोर्स  ही  कहने  झाया  हू

 प्राज  चोरी  हो  रही  है,  डाइंजनी  हो  रहो  है  और
 पौर  भ्रापका  रेलों  का  सामाल  मि  कुछ  बाजार में  बिका  है,  उस  पर  झाप  कही  प्रकुश  लगाइये
 कि

 से  इतना  ही  कहना  हूं,  फिर  श्राप  देखेंगे
 आपका  बजट  जैसा  शाप  चाहते  हैं,  जैसी  भाप

 प्रोक्षा  रखते  हैं  कि  आपके  ध्ाफिसस  बनाकर  दें,
 कही  भन्छा  न  Fs

 जायी  |  बनेगा,  उसमें  4  ाद  लग

 7
 इन  शदों से मैं  रेल  बजट  का  विरोध  करता

 व
 DILIP)  CHAKRAVARTY

 bot
 a  South):  3  offer  my  thanks  to

 Dandavate  for  presenting  the
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 railway  budget  for  1979-80,  There  are
 Many  points  हद  this  budget  which  de-
 serve  to  be  commanded.  I  do  not  agree
 with  what  my  hon.  7९०0  Shrimafti
 Parvathi  Krishnan  has  said,  I  have
 noted  down  the  speech  of  the  hon.
 Member,  to  quote  Prof.  Dandavate,
 ‘charming  lady  of  this  House’.  She
 made  out  that  on  public  reiatieons  Prof.
 Dandavate  has  set  a  new  standard.
 What  has  her  complaint?  No  com-
 plaint  generaliy  about  the  railways.
 but  complaint  only  ahout  receiving
 letters  in  Hindi.  Then  there  was  an-
 other  remark,  rather  irrelevant,
 she  made  out  a  wronz,  allega-
 tion  about  Mr.  George  Fer-
 nandes,  he  never  gave  the  type  of
 assurance  that  she  sought  to  make  out
 in  this  Heuse.  If  one  glanced  through
 her  speech,  one  would  realise  that  she
 really  had  very  little  to  make  out
 against  the  budget  itseif.  I  need  not
 dilate  on  this.  Then  she  said  that
 Prof  Dandavate  had  held  6  press
 conferences.  A  minister  or  ministry
 holds  a  press  conference  when  there  is
 something  to  communicate.  [  do  not
 know  whether  Prof.  Dandavate  held
 all  these  press  conferences  himself
 but  ministry  had  definitely  scmething
 to  communicate.  so  that  explains  the
 need  for  all  these  press  conferences.  I
 need  not  dilate  further  on  this  point.
 About  bonus  I  agree  with  Mrs.  Parva-
 thi  Krishnan  that  something  should  be
 done  expeditiously.

 ]  congratulate  the  hon.  Minister  for
 having  a  6  point  development  pro-
 gramme,  particularly  with  regard  to
 West  Bengal,  I  represent  an  urban  con-
 stituency,  Calcutta  South,  I  consider  it
 my  duty  to  record  that  the  present
 Railway  Minister  took  note  of  the
 various  points  made  out  from  time  to
 time  by  the  representatives  of  West
 Bengal  and  has  thought  of  possible
 ways  to  include  16  such  projects,  so
 far  as  West  Bengal  is  concerned  people
 would  be  happy  to  see  me  conveying
 my  gratitude  te  Prof.  Dandavate  for
 taking  a  decision  on  doubling  of  the
 railways  between  Dum  Dum  junction
 and  Barasai,  45.24  km.  and  in  taking
 up  the  extension  of  the  railway  line
 from  Kalyani  to  Kalyani  township.
 Recently,  I  had  visited  the  area  and  I
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 {Prof.  Dilip  Chakravarty]
 had  seen  after  enquiry  that  work  is
 proceeding  there  according  to  sche-
 dule.  May  I  make  a  special  request  to
 Prof.  Dandavate?  Let  him  set  a  tar-
 get  for  himself,  let  him  not  announce
 it  to  the  House,  let  him  do  the  task.
 Let  him  complete  the  task  at  least  one
 month  earlier.  I  know  this  is  his
 move.

 PROF.  MADHU  DANDAVATE:  We
 are  doing  it  one  month  earlher.

 PROF.  DILIP  CHAKRAVARTY:  It
 is  the  Janata  Government  which  met
 one  grievance  which  wag  persisttng  for
 long  8  years  to  have’  two  Railway
 Stations  in  my  Constituency.  So  with
 that  background  I  would  request  him
 now  to  do  it  at  least  one  month  earlier.

 About  metropolitan  projects.  Cal-
 cutta  is  having  one.  These  are  really
 outside  the  Railway  plan  and  I  have
 some  inkling  that  the  Planning  Com-
 mision  seems  to  be  hesitant  to  sanc-
 tion  the  necessary  quantum  of  money
 as  speedily  as  expected.  I  can  tell
 you,  all  M.  Ps.  from  West  Bengal  tried
 bard  to  see  that  this  work  is  speedily
 completed.  Last  year  there  was  allot-
 ment  of  Rs.  5  crores  for  the  whole  of
 the  country  on  this  head.  This  year
 there  has  been  an  increase  to  Rs.  8
 crores.  JI  do  not  think  it  is  a  welcome
 increase.  I  expecteq  more  of  _  this
 Rs,  6  crores  have  been  allotted  for
 Calcutta  and  the  rest  for  Bombay.  We
 meed  more,  Not  only  for  Calcutta  but
 also  for  the  entire  country.  This
 aspect  needs  special  attention  of  the
 Railway  Minister.

 Now  I  would  like  to  make  a  special
 case  for  the  city  of  Calcutta.  I  would
 invite  members  from  other  parts  of  the
 country  kindly  to  pay  a  visit  to  the
 city  of  Calcutta,  a  city  of  debris,  so
 much  so  that  the  system  of  transport
 has  been  completely  disrupted.

 PROF.  MADHD  DANDAVATE:
 Traditional  Calcutta  likes  underground
 work.

 MARCH  6,  4979
 ay

 348

 PROF.  DILIP  CHAKRAVARTY:  Yes,
 Starting  from  1905.  So,  I  would  like
 the  work  of  the  MTP  in  Calcutta  to  be
 speeded  up.  All  the  main  roads  lead-
 ing  to  the  office  areas  in  the  city  of
 Calcutta  are  not  communicable.  Buses
 and  trams  cannot  ply  on  many  of  the
 roads  in  the  city.  So,  this  requires  an
 urgent  solution,  speedy  solution  and
 work  must  be  speeded  up

 ‘1978-80  Gen,  Dis,

 {  would  like  to  point  out  about  an-
 other  part  of  the  State  of  West  Bengal
 Purulia  which  is  a  transferred  terri-
 tory  to  the  State  of  West  Bengal.  It
 was  transferred  from  Bihar  as  a  result
 of  the  recommendations  of  the  States
 Reorganisation  Commission.  I  have
 seen  the  area  80  many  times.  It  needs
 its  metergauge  lines  to  be  converted
 between  Purulia  and  Ranchi  via
 Muree,  which  is  only  about  23  kilome
 tres.  Representations  have  been  made
 so  many  times  to  the  Minister.  This
 conversion  would  result  in  boosting  up
 the  economy  of  the  District.  The  Dis-
 trict  of  Purulia  contains  a  large  per-
 centage  of  the  Scheduled  Castes  and
 the  Scheduled  Tribes  population.  Re
 cently  our  Minister  of  State  Shri  Sheo
 Narain  had  been  to  this  District.  Peo-
 pie  submitted  a  Memorandum  and  he
 did  not  exactly  commit,  I  shal]  not
 wrongly  quote  the  Minister.  But  he
 did  say  that  he  would  be  considering
 it,  The  Railway  Minister  would  be
 considering.  I  draw  the  attention  of
 Prof.  Madhu  Dandavate  to  this  long
 standing  demand  of  the  particular
 area  in  West  Bengal.

 I  congratulate  him  as  I  have  seen
 the  promising  extension  of  work  in
 Bihar,  Assam  and  other  areas—con-
 version  of  Barauni-Katihar  from
 meter  gauge  to  broad  gauge,  There
 are  many  others  to  be  converted.  I  am
 not  quoting.

 Assam  also  needs  special  attention
 from  the  Railway  Ministry.  I  find
 that  a  provision  has  been  made  for  ad-
 ditional  traffic  facilities  on  Chama-
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 gram—New  Jalpaiguri—New  Bongai-
 gaon  section.  Further  there  has  been
 a  commitment  for  the  construction  of
 a  new  broad-guage  line  from  Gauhati
 to  Burnihat.  That  will  be  nearly
 28.2l  kms.  There  has  also
 been  a  commitment  00  have
 a  conversion  between  New  Bongaigaon
 and  Gauhati.  These  are  much  awaited
 things  which  the  Railway  Minister  has
 thought  fit  to  include  in  his  programme
 for  the  year.  I  congratulate  him  for
 this.  I  know  the  =  grievances  of  the
 people  of  Assam.  I  had  been  there  for
 cs  years.  So,  I  would  like  to  make  a
 special  plea  for  the  problems  of  the
 backward  areas,  backward  regions  of
 the  State  of  Assam.  Likewise,  I  would
 lke  to  draw  his  attention  to  see  that
 Arunacha}  Nagaland,  Mizoram  Sikkim
 including  Tripura  need  special  atten-
 tion.  I  have  seen  all  these  areas,  In
 Tripura,  there  has  been  a  semblance,
 an  apology  for  a_  railway  connection
 from  Cachar  District  to  Dharamnagar.
 But  Tripura  also  needs  special  atten-
 tion  from  the  Minister.  What  are  the
 systems  of  communication?  I  have
 seen  all  these  areas.  These  require  a
 special  consideration  from  Delhi  in-
 cluding  the  Railway  Administration.

 I  would  point  out  certain  general
 frievances  of  the  poorer  sections  of
 the  people.  I  would  urge  upon  the
 Minister  to  have  some  facilities  for
 reservation  for  return  journey  parti-
 cularly  for  second  class  passengers
 from  the  starting  station.  What  is
 the  thing  prevailing  now?  If  I  go  from
 Calcutta  to  Bombay,  I  purchase  a
 ticket  from  Calcutta  for  the  same  and
 in  Bombay  I  have  to  stand  in  a  long
 queue,  wasting  time.  I  am  a  poor
 man.  I  have  to  waste  my  time  for
 quite  a  few  hours  to  get  reservation
 during  my  retrun  journey.  Let  there
 be  a  quota  fixed  for  second  class  pas-
 Sengergs  for  return  journey  particularly in  all  long  distance  trains.  That  will
 Save  time  of  the  passengers.  Possibly
 it  can  quite  easily  be  done.  This  prac-
 tice  prevails  in  Rajdhani  Express.  I
 believe  there  is  a  quota  for  Rajdhani
 Express  for  different  part,  of  the

 country.  8०,  I  would  urge  upon  him
 to  fix  up  a  quota  for  second  class  pas-
 sengers  particularly  for  long  distance
 journey.

 I  would  mention  a  few  more  com-
 mendable  things  for  the  benefit  of  my
 friends,  opposite.  The  |  Munister  has
 assured  that  private  contract  system
 will  be  abolished.  I  welcome  the  as-
 surance.  Along  with  it,  I  would  like
 to  point  out  that  I  have  one  apprehen-
 sion  in  my  mind.  Whenever  good
 things  are  attempted  to  be
 done,  there  are  officials,  bureau-
 crats,  who  would  come  up
 to  scuttle  these  things  because  this
 will  take  away  the  area  of  their  power
 and  jurisdiction.  So,  I  would  like  to
 utter  a  word  of  caution  to  the  Railway
 Minister  and  request  him  ६0  announce
 a  timebound  programme  with  regard  to
 the  abolition  of  private  contractors.
 From  what  I  know  of  Prof.  Dandavate,
 his  imagination  hig  power  og  execu-
 tion,  let  us  hope  it  will  be  possible  for
 his  to  do  this  wihin  six  months.

 A  word  about  the  Catering  Corpora-
 tion.  I  welcome  this  suggestion  but
 at  the  same  time,  I  cannot  help  point-
 ing  out  this.  This  must  be  everybody's
 experience,  may  not  be  the  experience
 of  Members  of  Parliament  but  experi-
 ence  generally  of  the  passengers,  long
 distance  passengers.  The  khanas
 which  are  brought  from  the  pantry  car
 or  taken  from  the  particular  stations,
 are  kept,  deposited  near  the  lavatory.
 If  you  once  have  a__ilook  at  the  point
 from  which  these  are  served  to  the
 passengers,  nobody  would  like  to  have
 them.  My  friend,  Shri  Sheo  Narain,
 is  not  here.  We  all  appreciated  him
 last  year  for  introducing  the  Janata
 Khana.  We  would  like  to  see  that
 things  are  improved,  qualities  are  well
 looked  after  and  things  are  offered  in
 a  clean  way.  +

 Then  I  would  suggest  that  when  the
 Catering  Corporation  is  set  up,  let  it
 combine  tourism  within  its  fold,  Pre-
 sently,  private  entrepreneurs  earn
 lakhs  and  lakhs  of  rupees  as  profits.  If
 tourism  is  also  organised  under  the
 agis  of  the  railways,  then  they  will
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 promote  internal  tourism  and  offer
 them  good  food  and  other  facilities  for

 travel,  which  wil]  benefit  the  tourists,
 pilgrims,  students,  farmers  and  others,
 not  to  speak  of  the  licensed  railway
 porters,  who  are  not  organised  and
 whose  problems  nobody  bothers  about.
 It  will  benefit  even  this  sector  of  the
 population.

 I  would  welcome  the  double-engined
 trains  that  have  been  introduced  bet-
 ween  Madras  ang  New  Delhi,  I  congra-
 tulate  the  Minister  for  this.  I  trieq  to
 understand  what  problem  it  solves.
 Previously,  there  were  3  coaches  in
 the  Tamij  Nadu  Express,  including  two
 generator  cars  and  one  pantry  car
 which  ief{  0  bogies  for  passengers
 including  first  class.  Now  there  are
 2l  bogies  in  the  double  ergined  train.
 giving  8  more  bogies  for  the  second-
 class  passengers  So,  more  than
 double  the  rumher  of  passengers  would
 be  carried  by  this  train.  I  learn,  —!
 do  not  know,  I  speak  subject  to  correc
 tion--that  this  has  done  away  with
 waiting  lists  and  the  attendant  corrup-
 tion  has  also  disappeared.  So,  I
 would  requust  the  Minister  to  consider
 whether  such  double  engined  trains
 ean  be  introduced  between  Delhi-Cal-
 cutta,  Delhi-Bombay  and  other  dis-

 tant  areas.  This  will  help  the  passen-
 gers  because  then  they  need  not  stand
 for  long  hours  in  queues  for  getting
 either  tickets  or  reservation,

 Shrimat:  Mrinal  Gore  has  dealt
 with  the  structural  changes  in  great
 detail.  One  of  my  friends,  who  is  no
 longer  here,  regrets  to  see  Professor
 Madhu  Dandavate  as  the  Railway
 Minister,

 PROF.  MADHU  DANDAVATE:  He
 said  it  in  fun,

 PROF.  DILIP  CHAKARVARTY:
 Then  I  also  say  itin  fun.  The  rail-
 ways  were  ushered  in  this  country  in
 ‘1853.  In  924  the  railway  budgets
 ‘Wete  separated  from  the  general  bud-
 get.  From  924  upto  7976  nobody
 thought  of  effecting  any  structural

 MARCH  8,  4978  979-80'Gen,  Dis,  358

 changes  in  the  railway  finances.  Prof.
 Dandavate  has  slarted  doing  it.  I
 refer  tu  page  0  of  his  budget  speech,
 which  gives  out  five  points  on  which
 this  change  hag  already  been  effected.
 That  is  why  I  started  by  commending
 the  Railway  Minister  for  vresenting
 this  budget.

 I  would  like  to  point  out  another  as-
 pect.  We  all  should  be  proud  of  this
 that  the  Indian  Railways  have  started
 offering  consultancy  serices  abroad.

 It  cannot  be  smiled  away,  it  is  a  thing
 for  which  cvery  one  of  us—I,  you  and
 everybody—-should  feel  proud  Indian
 Railways  have  undertaken  a  complete
 takeover  of  the  management  of  the
 Nigerian  railway  system.  I  consider  it
 to  be  a  feather  in  the  cap  of  the  Indian
 railways.  (Interruptions),  The  Indian
 Railways  ure  sending  a  management
 team  to  supervise  the  construction  of
 540-kilometre  railway  line  in  Iraq.  We
 have  submitted  our  tender  for  a  con-
 tract  to  construct  the  railway  line  in
 Iraq,  but  we  did  not  get  it.  Brazil  got
 it  for  other  extraneous  considerations.
 But  still  the  Indian  management  has
 been  referred  by  the  Railways  in  Iraq.

 That  also  adds  another  feather  to  our
 cap.  So,  I  congratulate  not  only  the
 Minister,  but  through  the  Minister  our
 experts  in  railway  management,

 Suburban  services  improvement  has
 been  talked  of,  Some  improvements,
 I  appreciate,  are  going  to  be  effected.
 I  would  hke  the  Minister  to  consider
 whether  frequencies  of  services  can  be
 introduced  without  any  further  delay.

 I  must  add  a  point  of  criticism  be-
 fore  I  conclude.  It  is  good  that  the
 Railway  Minister  has  not  increased
 the  railway  fares  for  long  distance
 trains.  It  has  been  appreciated.  But
 why  lay  all  the  burden  for  fmprove-
 ment  in  railway  amenities  on  only  the
 passengers  who  are  the  monthly  ticket-
 holders?

 MR,  CHAIRMAN:  You  must  con-
 clude  now.
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 PROF.  DILIP  CHAKRAVARTY:  I
 will  just  take  one  or  two  minutes.
 Why  lay  the  entire  burden  on  the  sub-
 urban  passengers  who  are  monthly
 ticket-halders?  From  Seaidah  and
 Howrah  more  than  20  lakhs  of  people
 come  to  the  city  of  Calcutta  every
 day  for  working  in  the  Government
 Departments  and  in  different  establish-
 ments,  Who  are  they?  They  do  not
 helong  to  the  top  income  brackets  of
 the  ceuntry.  They  are  the  poorer
 sections.  My  sister,  Mrs.  Mrinal  Gore
 says  that  in  Bombay  city  4  per  cent
 of  the  city  population  live  below  the
 poverty  line,  In  Calcutta  and  suburbs
 it  will  be  nearly  60  per  cent.  Is  it  fair
 to  increase  the  fares  of  the  monthly
 ticket-holders?  The  increase  in  the
 fares  of  suburban  passengers  in  a  way
 has  been  done.  I  could  appreciate  the
 thinking  of  Prof.  Dandavate  because
 he  wanted  some  resaurces,  he  thought
 of  giving  some  additional  amenities

 and  his  predecessors  up  to  the  year
 976  lett  all  these  accumulated  pro-
 hlems  for  him.  They  thought  it  wise
 to  play  to  the  gallery,  and  not  to  find
 out  resources  in  order  to  introduce
 amenities,  It  is  gaod  that  he  has
 Startled  thinking  of  amenities  and  he
 assured  us  of  the  same,  but  7  would

 Nike  him  to  consider  by  what  other
 methods  he  can  find  out  the  money,
 not  in  the  way  he  has  suggested  in
 the  Budget,  While  saying  this,  I  have
 the  backing  of  the  Chief  Minister  of
 West  Bengal  whom  I  met  only  this
 morning.  He  has  also  either  sent  the
 communication  to  the  Railway  Minis-
 ter  or  he  will  do  it  shortly.

 PROF.  MADHU  DANDAVATE:  I
 Met  him  yesterday,  you  met  him
 today

 PROF  DILIP  CHAKRAVARTY
 Yes.  He  told  me  that  he  met  you  and

 talked  to  you.  Last  year  while  pre-
 Senting  the  Railway  Budget,  Prof.
 Dandavate  made  a  commitment  which

 communicated  to  the  college  and
 University  teachers,  a  commitment  af

 qaending  single  fare  double  journey
 88

 to  coHege  and  university
 fachers.  But  unfortunately  some-
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 thing  happened  thereafter.  I  need  not
 dilate  on  that.  I  would  like  to  re.
 mind  him  of  the  necessity  of  extend-
 ing  the  facilities  to  college  and  uni-
 versity  teachers.

 A  lot  of  pressure  is  being  brought
 on  the  Railway  Minister  by  some
 friends  making  it  appear  that  they
 are  the  only  people  who  are  for
 bonus  to  the  railway  people.  It  is  not
 a  fact.  I  wouid  like  Prof.  Dandavate
 and  other  friends  in  the  Cabinet  to
 arrive  at  an  equitable  decision,  not
 any  decision,  but  a  decision  in  favour
 of  granting  bonus  to  railwaymen.  Do
 not  force  them  to  launch  a  movement

 to  secure  this,

 Before  I  conclude,  I  would  like  to
 say  that  there  is  a  lat  of  wastage  of
 money  year  after  year  through  pilfer-
 age  and  ticketless  travel.  There  is  a
 saying  in  the  country  that  if  pilferage
 and  other  loopholes  can  be  checked,
 the  railways  can  be  built  with  gold,
 not  to  speak  of  steel.  This  may  be
 an  exaggerated  statement,  but  if  one
 makes  a  calculation,  it  will  be  in  the
 neighbourhood  of  Rs.  200  crores  that
 we  lose  year  after  year,  may  be  more.
 He  must  be  knowing  more  than  my-

 self,  being  the  Minister.  So,  let  him
 try  to  plug  the  loopholes  and  see  that
 there  is  a  genuine  all-round  improve-
 ment  in  the  railway  administration.

 SHRI  प्र,  M.  SUDHEERAN  (Allep-
 pey):  I  would  like  to  express  my
 hearty  thanks  to  the  hon,  Railway
 Minister  fer  making  provision  in  the
 Budget  for  the  construction  of  the
 Ernakulam-Alleppey  railway  line  in
 Kerala,  for  which  there  has  been  a
 strong  demand.  It  is  a  fulfilment  of  a
 long  cherished  dream.  The  people  of
 Kerala  as  a  whole  welcomed  the
 announcement  of  the  Minister.  This
 railway  line  will  definitely  promote
 all-out  development  af  Alleppey.  To
 the  south  of  ANepney  there  is  a  long
 belt  of  valuable  mineral  sands  and
 proposals  to  exploit  the  deposits  in
 a  big  way  have  been  formulated,  In
 due  course,  by  extension  of  the  rail-
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 way  line  from  Alleppey  by  an  indus-
 trial  siding,  it  will  give  considerable
 advantage  to  the  exploitation  of  the
 mineral  resources.  The  coastal  rail-
 way  line  will  be  a  reality  only  when
 it  is  extended  from  Alleppey  to  Kayan-
 kulam.  So,  I  request  the  Minister  to
 take  necessary  steps  for  the  extension
 of  the  proposed  line  to  Kayankulam.

 As  far  as  railway  development  is
 concerned,  Kerala  has  been  neglected
 in  the  past.  A  State-wise  study  of  the
 route  K.Ms.  of  railway  lines  shows  the
 clear  discrimination  in  this  regard
 Out  of  a  total  of  60,693  route  K.Ms.  of
 railway  lines  at  the  close  of  ‘1978,
 Kerala's  portion  is  only  887  K.Ms.  I
 hope  the  Railway  Minister  will  do
 justice  te  Kerala  by  taking  up  new
 projects,  ie,  mainly  the  Trichur-
 Guruvayur-Kullippuram  and  the  Telli-
 cherry-Mysore  lines.  Priority  should
 be  given  for  the  construction  of  the
 coastal  line  connecting  Mangalore  with
 Bombay  which  will  reduce  the  distance
 to  Bombay  from  Kerala.  Kerala's  de-
 mand  for  electrification  of  railway
 lines  has  clso  to  be  taken  into  con-
 sideration.

 The  long-awaited  Trivandrum  Divi-
 sion  has  not  come  into  existence.  No
 final  decision  has  been  taken  so  far
 in  this  regard.  I  do  not  know  why  this
 question  is  being  dragged  by  the  Rail-
 way  Ministry.  I  do  not  know  why
 the  Railway  Ministry  sticks  to  its  pres-
 cribed  length  of  railway  line  needed
 fer  a  Division.  Why  not  relax  the
 question  of  the  length  of  the  railway
 line  and  take  an  immediate  decision
 about  the  Trivandrum  Division?  Other-
 wise,  the  people  of  Kerala  will  genuine-
 ly  suspect  that  it  is  a  motivated  at-
 tempt  on  the  party  of  the  Railway
 Ministry  to  create  confusion.  I  would
 request  the  hon.  Minister  to  talk  to
 all  céncerned  and  take  an  immediate
 decision  acceptable  to  all.  I  think  he
 is  visiting  Kerala  on  l6th  April.  He
 ean  utilise  that  occasion  to  have  de-
 tailed  tals.
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 The  general  budget  presented  to  this
 House  by  the  Finance  Minister  is  an
 onslaught  on  the  middle  class.  The
 railway  budget  will  also  definitely  up-
 set  the  family  budget  of  the  urban
 middle  class.  The  rise  in  the  seagon
 tickets  for  suburban  and  non-suburban
 travel  and  in  freight  rates  plus  supple-
 mentary  charges  on  the  latter  are
 enough  to  cause  sufficient  harm  ta  the
 national  economy.

 The  Minister  should  realise  that  the
 commuters  who  use  season  tickets  will
 be  hard  hit.  The  increase  proposed
 will  make  the  monthly  fares  almost
 double.  They  will  find  it  very  diffi-
 cult  to  balance  their  family  budget.
 The  rise  in  freight  rates  is  equally  bad.
 The  prices  of  all  essential  commodities
 will  increase  as  a  result  of  it.  The
 grains,  pulses,  oiis,  manures  and  allied
 materials  that  the  farmer  needs,  petrol,
 coal  and  cement  will  cost  more.  There
 is  a  rise  in  prices  of  all  essential  com-
 modities,  about  0  per  cent,  as  a  result
 of  the  general  budget.  So,  I  request
 the  Minister  to  withdraw  these  anti-
 people  proposals.

 Better  catering  and  amenities  were
 proposed  in  the  past  and  are  agai
 propesed,  but  in  actual  practice  how-
 ever,  they  have  remained  on  paper.
 Although  departmental  catering  is  pre-
 ferred,  unless  there  is  strict  supervi-
 sion,  it  is  bound  to  stagnate  and  even
 deteriorate,  I  do  not  want  to  question
 the  Railway  Minister's  claim  that  the
 Government  maintains  better  relations
 with  the  railway  employees,  But
 majority  of  the  employees  are  not  at
 all  satisfied.  The  Government's  com-
 mitment  to  give  bonus  for  railwaymeD
 has  not  been  implemented  so  far,  Some
 of  my  friends  also  have  pleaded  for
 this  and  I  hope  the  Minister  will  take
 this  aspect  into  consideration.

 The  Station  Masters  ate  not  provid-
 ed  with  suitable  uniforms.  I  woul
 réquest  the  hen,  Minister  to  mske  on
 the  spot  study  to  see  what  kind  of
 uniforms  are  supplied  to  them.  It  is
 not  at  all  suitable  for  them.  When  they



 357

 wear  that,  they  look  like  clowns,  Last
 year  this  provoked  a  strike,  put  even
 now  it  has  not  been  settled.  I  would
 request  the  hon.  Minister  to  see  that
 this  problem  is  sclved.

 Even  smali  problems  of  the  em-
 ployees  should  be  heard  and  solved
 promptly.  Then  only  better  relations
 can  be  maintained.  Railways  should
 be  treated  as  an  industry.  There  should
 be  a  pay  revision  for  the  railway  em-
 ployees.  ‘The  existing  wage  structure
 is  unsicentific  and  out-dated.  I  request
 the  hon.  Minister  to  appoint  a  sepa-
 rate  Pay  Cammission  exclusively  for
 Railway  employees  so  that  they  can
 submit  a  report  on  pay  revision.

 During  1977-78  alone,  72  passengers
 were  killed  and  425  passnegers  were
 injured  due  to  railway  accidents.  This
 figure  is  very  high  compared  to  that
 of  the  earlier  4  years.  Earnet  efforts

 should  be  made  so  that  the  safety  of
 ihe  passengers  are  ensured.  I  hope
 the  Minister  has  taken  some  steps  in
 regard.

 I  welcome  ail  the  good  proposals  of
 the  Minister  to  improve  the  efficiency
 of  the  Railways.  The  Minister  of
 Railways  is  a  Minister  of  good  inten-
 lions.  Let  his  good  intentions  be
 fruitful.  Once  again,  I  request  him
 to  withdraw  all  the  anti-people  pro-
 pesals  like  rise  in  season  tickets,
 freight  charges,  etc.

 भी  भातु  कणार  शास्त्री  (उदयपुर):  सभापति
 महोदय,  भाज  पहली  बार  इस  रेलवे  बजट  पर
 बोलने  का  झ्वसर  मिला  है  ।  मेरे  मिल्  कांग्रेस
 पार्टी  के  बिरोध  सदस्य  ने  रेलवे  के  विकास  के
 बारे  में  जो  कुछ  कहा  मैं

 “नोलको  यदि  पश्यते  यदि  दिया

 सूरबस्य  कि  चुबणम,”

 .  एक  पौ्षी है,  दिन को
 के  शुई  वह

 दिखाई

 शल
 जस  में

 न
 कथा
 ु

 ?
 न  ् विकास  उस

 देत'  तो  उस  के  परे  से  |  श
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 रेलवे  बजट  प्रस्तुत  करते  हुए  माननीय  रेल
 मंत्री  जी  ने  जिस.  सहृदयता  ,  कुशलता  झोर  कार्यक्षमता
 का  परिचय  दिया  हैं,  उस  के  लिए  मैं  उन्हें  धन्यवाद
 दिये  बिना  महीं  रह  सकता।  मैं  एक  बात  कहना
 आईगा-सरकारें  झाती  हैं,  नये  टैक्स  बढ़ा  कर  कर,
 किराये  बढ़ा  कर,  'रिसोसेंज  जोड़  कर  कुछ  नये  कार्यक्रमों
 का  ग्रायोजन  करती  है।  लेकिन  इस  के  साथ-साथ
 यह  भो  विजार  करने  की  बात  है  कि  ये  सरकारें
 इस  बात

 ठ्
 भी  विचार

 कम  ड  ्
 कार्य-

 क्षमता,  हमारी  कार्यकुशलता  यार  कम

 हू
 हैं?  भाज  हमारी  रेलों  में  प्रामदनी का  जो  सब
 प्रधिक  ल्लोत  है,  थे  गुड्स  द्ग  हैं,  मालगाड़ियां

 है।  मैते  आप की  किताब  में  देखने का  प्रयास
 किया,  मुझे  मिला  नहीं,  हो  सकता  है,  इस  में  कहीं
 पर  होगा,  मालगाड़ी  का  एक  डिब्बा,  हुमरि  देश  में
 लगभग  4  लाख  डिब्ब ेहै,  एक  दिन  में  पहले  कितने
 धम्टे  अलता  था  और  श्राज  कितने  धब्टे  चलता  है।
 यदि  हम  झपनी  एफिसियेस्सी  बढ़ा  कर  उस  डिव्बे
 का  चलना  5  प्रतिशत  भी  बढ़!  दें,  तो  हमारी  झामदनी
 अपने  श्राप  बढ़  जायगी।  इस  का  एवरेज  मुझे  इस
 किताब  में  मिला,  लेकिन  वह  इस  में  जार  कहीं
 पर  होगा,  उस  से  झामदनी  का  पता  लगाया  जा  सकता
 था।  झाज  स्थिति  यह  है  कि  यदि  कोई  मालगाड़ी
 से  माल  मगाये,  तो  मान  लीजिये  मद्रास  से  था
 कोजीन  से  कोई  डिब्बा  रवाता  होता  है  तो  एक  महीने
 के  बाद  'सजध्यान  के  दूसरे  कोने  में  पहुंचता  है।
 इस  लिये  मेरा  अनुरोध  है  कि  डिब्ब  की  गति  को
 बढ़ा  दिया  जाय  ,  तो  उस  से  हमारी  झ्रामदनी  ड़
 सकती  @  हमारी  एफिसियेग्सी  बड़  सकटी  है  और

 द्
 लगाने  या  साधन  हम  को  जुटाना  नहीं

 हुया 1

 हमारे  मंत्री  महोदय  ने  बजट  प्रस्तावों  में  लिखा
 है  कि  500  किलोमीटर  तक  भाल  ढोने  के  कर-भार  में
 हम  5  प्रतिशत  को  बढ़ोत्तरी  करते  है  ।  इस  सम्बन्ध  में

 यह  कहना  चाहता  हूं  कि  500  किलोमीटर  तक  तो
 कोई  भी  व्यापारी  या  कोई  भी  व्यक्ति  झपना  सामान
 रेलगाड़ी  से  भेजना  पसन्द  नहीं  करेगा,  वह  तो  लम्बी
 दूरी  के  लिये  ही  रेल  से  भेजना  पसन्द  करेगा  |  इस  लिये
 500  किलोमीटर  तक  के  लिये  जो  आपने  बढ़ाया  है,

 &  समझता  हुं  इस  से  श्राप  को  कोई  ज्यादा  लाभ  नहीं
 होगा  ।  500  किलोमीटर  तक  तो  साक्षारणतया  वह
 रोडड्रांसोद  से  माल  भेजना  पसन्द  करेगा,  जो  उस
 के  घर  से  माल  उठायेंग्री  और  दूसरी  जगह  उस  के  घर
 पर  माल  को  पहुंचा  देंगी,  रेल  द्वारा  भेजने  में  उसे  कोई
 लाभ  नहीं  है

 एक  बात  में  मीटर  भेज  गाड़ियों  के  सम्बन्ध  में
 मंत्री  महोदय  से  कहना

 म्ह

 सा रे  देश  में  जितनी
 भी  मोटर  शेज  गाड़ियां  छाई  हुई  हैं,  मंत्री  महोदय  दन
 के  लिए  एक  मास्टर  प्लान  शौर  उस  मास्टर  प्लान
 के  आधार  पर  भाप  बोजना  बनायें  कि  किस  प्रकार  से

 ह  दू
 उस

 उनलासों
 को  जाइनीज  में  परि-

 बतित  किया  जाय  ।  मुझे  यह  कहते  हुए  बड़ा  संक्रोच
 होता  है--  जिस  स्थान  से  मैं  यहां  झावा  हूं,  उस  की
 जानकारी  में  भी  महोदय  को  देना  चाहता  हं--वह
 एक  बहुत  पिछड़ा  हुआ  इलाका  है  ny  मेरे  जिले  की  is
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 लाख  आबादी  में  से  .0  लाख  वनवासी  हैं|  हमारे
 यही  इस  प्रकार  का  कहीं  कोई  झान्दोलन
 शायद  भाज  की  शताब्दी  में  नहीं

 कना
 होगा,  जिम  में

 प्रशासन  के  खिलाफ  रेल  के  डिब्बे  जलाये  गये
 हों,  जैसा  बम्बई  में  एक  ड्रेन  के  कैस्तिल
 हो  जाने  पर  होता  है  1  वहा  पर  दंगा  हो  जाता
 है,  स्टेशनों  को  जला  दिया  जाता  है--ऐसी  स्थिति
 राजस्थान  में  कभी  नहीं  आई  t  लेकिन  इस  का  र्थ  यह
 नहीं  है  कि  हमारी  उपेक्षा  की  जाय  1  हमारे  रेल  मंत्री

 _
 की  जो  दृष्टि  है,  वह  राजस्थान  पर  कम  पड़ी

 !

 मैं  कहना  चाहंगा--हमारा  उदयपुर  मेवाड  राज्य
 की  राजधानी  रहा  है,  राजस्थान  का  डिविजञनल-प्लेस
 है,  लेकिन  वहा  से  दिल्ली  प्राने  के  लिये  एक  भी  इण्डि-
 बेन्डेन्ट  गाडी  नही  है।  चेतक  एक्सप्रेस  चलाई  गई  है,
 लेकित  वह  भी  इण्डिपेन्डेन्ट  नहीं  है,  उदयपुर  मे  चित्तौड़
 हो  कर  खण्डवा  तक  झाने  के  बाद  उस  के  ड्भ्बि  दूसरी
 साड़ी  में  जोड़े  जाते  है तत  जा  कर  हम  दिल्‍ली  पहुचते
 है  शीर  यह  गाडी  भी  ऐसी  है--दो  वर्षों  मे  कभी  भी
 ऐसा  नही  हुआ  कि  भाधा  घन्टे  से  लेकर  6  घन्टे  तक  लेट
 मे  हुई  हो  |  मैं  म ेकितनी  बार  यात्रा  की  है,  लेकित  कभी
 भी  समय  पर  नहीं  झाई 1  इस  का  पाप  के  यहा  कोई
 भी  हिसाब  रखने  वाला  नहीं  है  ।  ऐसा  लगता  है  कि
 प्राप्त  के  कार्यालय  के  अ्रन्दर  कोई  भी  इस  पर  विचार
 करने  के  लिये  तैयार  नहीं  है  ।

 चो
 विधायें  उस  में

 शुरू  में  थीं,  उन  को  भी  समाप्त  में भाष  लोग
 लगे  हुए  हैं।  उस  में  एक  डिब्बा  ए०सी०  का  लगा  हुआा
 था,  मुझे  भाश्चर्य  होता  है--तामिलनाड्‌  एक्सप्रेस  भौर
 दुसरी  एक्सप्रेस  गाडियो  में  आप  ने  एभर-कण्डीशन  के
 डिब्बे  लगाये  हैं

 प्रो०  धू  बष्छबते  :  दो  दिन  पहले
 मैजिकयर

 जया
 था  और  श्राप  जो  कह  रहे  है,  उन  सारे  नों  का
 शलान  हम  ने  समयवद्ध  कर  दिया  है

 77.0०  hrs.

 श्री  भाग  कमार  शार्ती  इस  के  लिए  मै  माननीय
 मंत्री  महीदव  को  धन्यावाद  दूंगा  कि  उन्होंने  यह  ऐलान
 कर  दिया  है  भौर  यह  जल्दी  चालू हो  जाएगी  लेकिन  इस
 के  बारे  में  मने  यह  कहना  है  कि  गाडी  इडिपेन्डेंट  हो  भौर
 उद्य पुर  से  ले  कर  यहां  तक  प्राने  क ेलिए  भाप  के  भ्रधि-
 कारियो  ने  पालम  पर  दो  महीने  पहले  इस  का  स्टापेज
 किया  है।  पालम  से  दिल्ली  झाने  के  लिए  एक्सप्रेस  गाड़ी
 को  रोफा  जाता  है  )  पालम  से  दिल्ली  तो  लोग  बसों  में
 झा  सकने  हैं,  उस  के  लिए  एक्सप्रेस  गाड़ो  को  बढ़ा  पर
 सकते  की  गया  प्रावश्यकता  है  fn  गढी  हरस्थरूप  पर,
 पंलौदी  पर,  राजगढ़  पर  राकती  है  तो  बाकी  दो  भार
 स्टेशन  छोडने  से  कया  फायदा  होगा  ।  इस  को  ब्रिल्कुल
 पैसेन्नर  गाड़ी  बंता  कर  रख  दिया  है  |

 छः  हमे  बल  कर
 1  न  ए उदगपुर  से  ाप,  तो  समय  इस  में  लगता  है,

 |... ड  भाष  देखिये  ।  इसलिये  मेरा  आप  से  यह  निवेदन
 है  कि  एक  ऐसी  गाड़ी  भले  जो  कभ  से  कम  भ्राफ़िस
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 आवसे  से  पहले  यहां  पहुंचे  -  हमारे  माननोय  संदस्य
 थी  झलग्रेशन  ने  ८  इक  गेयर  इज  ए  बिल
 देवर  इज  ए  थे  |  इफ  बेदर  दज़  वो  बिल,  देन  सर्वे”
 यह  अच्छी  बात  उन्होंने  कही  हैं।  आपने
 एक  सर्द  उदयपुर  का  दे  दिया  है  लेकिन  मैं  शाप
 को  बताऊ  कि  उदग्रपुर  खतिज  पदार्थों  की  खान  है  t
 राक  फास्फेट  उदयपुर  के  भ्रन्दर  पैदा  होता  है  t  प्रभी
 में  दक्षिण  भारत  गया  था,  कोचीन  और  तमिलनाड्‌
 में  जितनी  राक  फास्फेट  पर  चलने  बाली  कम्पनियाँ
 है,  वे  उदयपुर  जोकि  हिन्दुस्तान  के  भन्दर  है,  से  राक
 फास्फेट  नही  मगाती  हैं  बल्कि  वे  जाईन  और  मोराकी
 से  इस  को  मगाती  हैं।  इसलिए  मगाती  हैं  कि  उदयपुर
 के  भ्रन्दर  साधन  नही  है  t  उदयपुर  में  जो  ट्रकों  पर  उस
 का  लोडिंग  अनलोडिंग  करेगे,  तब  बह  छनेगी,  फिर
 उदयपुर  के  स्टेशन  पर  ले  जाएंगे  और  लोडिग  अ्रत-
 लोडिंग  करेंगे,  तब  छनेगी  ।  उस  के  बाद  फ़िर  रतलाम
 में  या  प्रहमदाबाद  में  उस  का  लोडिग  भ्रनलोडिंग  करेंगे,
 तो  फिर  माल  छनेगा।  इसलिए  उदयपुर  से  राक  फास्फेट
 का  मग्ाना  उन  के  लिए  बहुत  महंगा  पड़  जाएगा  भौर
 बहां  पर  हमारे  लोगो  के  लिए  जीवकोपार्जत  के  साधन
 नहीं  है  ।  हम  विदेशी  मुद्रा  भी  इस  पर  खर्च  करते  है
 पौर  हमारे  बहां  जो  खनिज  पदार्थ  है,  उन  का  उपयोग
 नहीं  होता  ।  इसलिए  मेरा  पहने  से  यह  सुझाव  था  कि
 जब  बडी  लाइत  डाली  जाए,  तो  कम  से  कम  झामर
 कोटरा,  जो  उदयपुर  से  8  किलोमीटर  पर  हैं  और
 उस  के  पास  एक  स्टेशन  चार  किलोमीटर  पर  खारबा
 चन्दा  है,  उसको  उस  से  जोड़  दिया  जाए  जिस  से  डिब्ये
 सीधे  भा  जाएगे  ।  इस  वक्‍त  क्या  होता  है  कि  30,  40
 मील  का  राउन्ड  लगाना  पढ़ता  है।  इस  में  यही
 लो  होगा  कि  झाप  को  5,  0  लाख  रुपये  खर्च  करने
 पड़ेंगे  लेकिन  हस  बक्त  खादवा  चन्दा  जाने  के  लिए  कोई
 रास्ता  नहीं  है  भौर  न  कोई  ट्रेत  ही  है।  इसलिए  मेरा
 सुझाव  यह  हैं  कि जब  तक  श्राप  कोई  बड़ी  व्यवस्था  नहीं
 कर  सकते,  छोटी  व्यवस्था  तो  श्राप  कर  दें  |  इससे
 लोगों  को  बहुत  लाभ  होगा  ।

 ाप  से  झपने  प्रस्ताव  में  एक  सर्वे  लाइन  कोटा
 धौर  चितौड़  की  रथी  है  सीमेंट  को  लोड  करने  के  लिए
 बहू  सें  जो  झाप  ने  दिया  है,  उस  के  लिए  भाष  कौ
 धन्यवाद,  लेकिन  वह  सर्वे  बेकार  होगा  जब  तक  श्राप
 उदयपुर  से  उसे  नहीं  जोडेंगे  ।  इसलिए  उस  को  जोड़ने
 का  काम  प्राप  को  करना  श्ाहिए.  प्रोर  इससे  उदयपुर
 चित्तौड़  शौर  कोदा  का  विकास  होगा  1

 झब  में  बनवासी  झेल  के  बारे  में  कुछ
 ह बनचासी  क्षेत्र  में  ग्राप  ने  एक  गाड़ी  मारवाड  cf

 के नाम से दी' है दी  है।  इसके  लिए  में  श्राप  को  धन्यवाद
 देता  हूं  :  उदयपुर  एक  बहुत  बहा  टूरिस्ट  क्षेत्र  है  भौर
 एक  ऐतिहासिक  स्थल  है।  जब  भाप  उधर  गये  थे,  तो

 ड्  ह्  ह्  मी  वतन  हों  मिला  हज
 एक

 देखने  सायक  जगह  है  ।  हज़ारों  बाहर  के  लोग
 यहाँ पर  भ्रमण  के  लिए  ले  हैं।  जो  भारबाड़  एक्सप्रेस
 अलती  है,  यह  शाम  को  7  बज  वहां  से  चलती  है  और
 सवेरे  6  बजे

 शु
 है  i  अहमदाबाद  से  42  बने

 जाती है  भौर  |  ot  जे  उदपपुर  पहुचती  है।  उस

 है ग
 अन्वेर  कितना  है  ?  250  किलोमीदर

 |



 शी  घ  इंडबते  :  नहीं  300  किलोमीटर  है  ।  जाने  %  250  किलोमीटर  का  शम्तर  झा  जातो
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 श्री  भाग  कुमार  शास्त्री:  300  किलोमीटर  तो
 झाप  ते  लिख  रखा  है  शौर  इतना  बह  है  नहीं  ।  ऐसा
 कर  के  श्राप  डबल  किराया  वसूल  करते  है  ।  9e2
 में  एक  गई  लाइन  बनी  थी

 श्री  मधु  बंडवते  सर्दी  की  वजह  से  कांट्रेक्ट  हो
 गई  होगी।

 श्री  भानु  कमार  शास्त्री  :  किसी  भी  वजह  से  हो  ।
 वह  प्रतिरिक्त  भाड़ा  इसलिए  लिया  जाता  था  क्योकि
 नई  लाइन  थी  ।  इस  के  बारे  में  गत  वर्ष  मैं  ते  इस  प्रश्त
 पूछा  था  धौर  आप  ने  झाश्वासने  दिया  था  कि  प्रतिरिक्स
 भाड़ा  हम  हैँदा  देंगे  ।  यह  लगाने  का  कोई  झौचित्य
 नहीं  है  ।  यह  इुपौढा  किराया  आप  बसूल  करते  हैं  a
 में  गमझता  ह  कि  यह  किराया  आपको  उतना  ही  लेना
 चाहिए  जितया  कि  लेने  का  श्ौचित्य  है  |

 उदयपुर  से  जोधपुर  जाते  के  लिए  कोई  गाड़ी  नहीं
 है  1  उदयपुर  से  जोधपुर  जाने  के  लिए  मारवाह  जक्शन
 पर  चार  घंटे  हमें  रुकना  पहनों  है  |  अगर  वहां  नहीं
 सके  तो  जोधपुर  नहीं  पहूच  सकेंगे  ।  कम  से  कम  एक
 गाडी  तो  हमें  श्रापको  जोधपुर  के  लिए  दे  देती  चाहिए  ।
 हम  काई  नंगी  लाइन  नहीं  माग  रहे  हैं,  कोई  नया  विकास
 बरने  के  लिए  नहीं  कह  रहे  है।  लाइम  बिछी  हुई  है,  उस
 पर  गाड़ी  देने  में  भ्रापफों  क्या  कठिनाई  है  1  केबल
 टाइम  रेचल  एडहजस्ट  करने  से  यह  हो  सकता  है  ।  हम
 यह  नहीं  कहते  कि  हमें  दो  इजन  बाली  गाड़ी  दे  दो  ।
 हमे  एक  ही  इजिन  वाली  गाही  प्राप  दे  दे  ।  झ्रगर  श्राप
 यह  कर  देसे  हैं  तो  हमारी  समस्या  हल  हो  जाएगी  t
 भ्राजकल  तो  लोग  कृपर  बैठ  कर  जाते  है  ।  वहां  ठहरने  की
 कोई  जगह  नहीं  होती  है  ।  28  दिन  की  बेटिंग  लिस्ट
 रस्ता  है  ।  इसलिए  मेरा  महू  निवेदन  करना  है  कि  झाप
 उदयपूर  से  जोधपुर  के  बीच  एक  गाड़ी  हमें  वे  दीजिए  ।

 .प्रहमदाबाद  के  बारे  में  हमारे  एक  सहयोगी  बच ने  कहा  कि  अहमदाबाद  और  दिल्‍ली  के  शीत  उदयपुर
 प्रौर  राजस्थान  के  प्रमुख  स्थान  झाते  हैं।  इन  स्थानों
 के  लिए  कोई  सुपरफास्ट  था  ब्रोडगेज  ट्रेन  नहीं  है  ।
 कोटा  का  विकास  फैसे  हुमा  ?  वह  ब्राइोज  पर  होने

 का  विकास  होगा  ।  इस  विकास  की  शोर  क्रापका  ध्यान
 जाना  चाहिए  ।

 झगर  झाप  इस  सर्वे  को  कोल्ड  स्टोरेज  से  निकाल
 एक  लाइन  बना  देंगे,  एक  गाही  दे  देंगे  तो  हमें  बहुत
 बड़ा  लाभ  होगा  जौर  उस  क्षेत्र  के  रहने  वाले  सभी
 लोग  भी  इससे  लाभ  उठा  सकेगे  ।

 झम्त  में  एक  बात  रिजर्वेशन  के  बारे  में  फह  कर
 समाप्त  कादगा  मैं  ने  पहले  भी  यहां  पर  कहा  था  कि
 आपने  सके  बारि  में  प्रयास  किमा  है,  ख्रच्छा  प्रयास
 किया  है,  वह  प्रश्सनीय  है  ny  लेकिन  जितनी  आपने
 रोकथाम  की  है  उतना  बह  झुका  नहीं  है  ।  में  स्वयं  अभी
 कलकत्ता  गया  था  1  वहा  'रिजेशन  विन्‍्डो  के  बाहर
 लिखा  डुभ्ा  है  कि  रिजर्वेशन  नहीं  है  1  बाहर  लोग  बे
 है  t  उनसे  कहा  जाता  है  कि  वस  दस  रुणये  दो,  तुमको
 टिकट  मिल  जाएगा  वे  ह  नहीं  जानते  है  कि  मैं
 एम.  पी  हू  ।  मुझे  भाठ  टिकट

 ल्

 से  भो  यह
 कहा  गया  |  मैं  कमशियल  7  के  पास
 गया  था  बौर  उसको  कहां  कि  ये  टिकट  कहां  से
 आते  है,  कोन  उन  लोगो  को  टिकट  देता  है  |  मुझे  तो
 वहां  रिजर्वेशन  मिल  गयी  लेकिन

 ह  तता कलकत्ता  में  दस-दस  रुपये  में  टिकट  हुभा
 मैंने  देखा  है  ।  इस  प्रकार  बड़े  बढे  शहरों  मे  यह  गड़बडो
 ग्रभी  भी  हो  रही  है  1  हमारे  यहां  राजस्थान  में,  जयपुर
 में,  उदयपुर  में,  अजमेर  में  मैं  ने  इस  प्रकार  की  कोई
 शिकायत  सही  सुनी,  इसके  लिए  श्रापका  धन्यवाद  |
 लेकिन  झ्रापकों  इन  बड़े  शहरों  के  बारे  में  भो  ध्यान
 देना  चाहिए  जो  इस  तरह  पैसा  ले  कर  रिजर्वेशन
 दी  जाती  है  ।

 अब  में  भ्रधिक  न  कहता  हमा  इतना  कहगा  कि
 भाप  ने  जो  सतुलित  बजट  पेश  किया  है,  उसके  लिए
 झापका  ध्रन्यवाद  1

 SHRI  B.  C.  KAMBLE  (Bombay
 South-Central):  I  consider  the  Rail-
 ways  so  important  that  I  believe  that
 the  future  economic  system  of  this
 country  will  depend  upon  the  success
 or  failure  of  the  Railways.  Not  only
 that,  even  the  nationalisation  of  heavy
 industries  and  bringing  about  a
 change  in  the  secial  structure  will
 depend  upon  its  working.

 Even  though  there  are  certain  good
 things  done  by  the  hon.  Minister  and
 I  welcome  them,  I  must  say  that  those
 are  minor  things.  Taking  the  Budget
 as  a  while,  one  can  generally  say  that
 it  is  satisfactory.  But  if  we  look  at
 the  various  committees  appointed.
 patticularly,  the  Paranjape  Com-
 mittee,  I  must  say  that  the  hon.
 Minister  hag  started  from  a  wrong
 end,  I  would  suggest  to  him  that  as
 per  the  recommendations  made  by  the
 Paranjape  Committee,  particularly.
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 with  regard  to  the  concessions  given
 to  the  Second  Class  passengers  com-
 muting  within  50  km.  an  enhancement
 has  been  made  and  a_  regular
 rate  has  been  proposed.  I  think
 that  the  approach  of  the  Paran-
 jape  committee  is  nat  good,  is  not
 correct  and  that  is  why  there  has
 been  suggested  an  increase  in  the
 season  ticket  fares.  Instead  of  that,
 what  I  would  suggest  is  this.  The  hon.
 Minister  wants  this  House  to  grant
 Rs.  25,000  crores  at  the  rate  of
 Rs.  2000  crores  annually.  Right
 from  95l  every  year  there  has  been
 an  increase  of  Rs.  200  crores  on  an
 average  and  the  investment  is  nearly
 75  times  when  we  compared  it  with
 the  figure  of  1951.  The  questicn  is;
 if  the  Railways  have  increased  the
 number  of  stations  by  one  and  a  half
 times  and  the  rolling  stock  also,  taking
 the  whole  thing,  has  increased  3  times
 and  after  calculation  I  find  that  the
 investment  is  75  times....(Interrup-
 tions).  All  right,  it  is  70  times.  Then
 the  question  is:  where  is  the  money
 going?  Therefore,  I  would  suggest  to
 the  hon.  Minister  that  as  he  has  the
 great  distinction  of  presenting  a
 separate  Budget  which  could  act  as  a
 mini  Budget,  he  can  show  the  direc-
 tion.  Socialist  as  he  was  and  I  think
 he  is  still  a  Socialist  he  can  show  a
 beter  direction.  Therefore,  I  would
 Sugest  first  that  hereafter  in  his  re-
 port,  he  must  tell  us  in  what  direction
 is  going  and  how  he  is  going  to  pro-
 ceed  to  implement  the  Directive  Prin-
 ciples  of  our  Constitution.  Or  are  you
 side-tracking  that?  That  is  the  first
 question.  Whether  it  is  passed  by  the
 House  or  not,  you  are  bound  by  the
 Directive  Principles  because  they  are
 accepted  when  they  were  returned
 back  from  the  Rajya  Sabha.  There-
 fore,  it  ig  a  double  obligation.  Whether
 it  was  the  previous  regime  or  this
 tegime,  this  is  the  appropriate  place
 and  not  the  court,  where  you
 must  give  your  reasons,  and  also
 say,  these  are  the  matters  with
 regard  to  the  State  policy  and
 to  this  extent  we  have  imple-
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 mented.  But  there  is  not  a  word
 about  it.

 Secondly,  the  number  of  employees
 on  the  Railways  is  around  7  lakhs.
 All  the  railways  are  running  in  such  a
 manner  that  here  and  there  somebody
 is  appointed.  Right  from  the  Railway
 Board  downwards,  every  community
 must  participate  in  its  werking  in-
 culding  the  scheduled  castes  and
 scheduled  tribes  people.  There  are
 numerous  complaints.  We  had  exa-
 mined  so  many  managers  of  diffe-
 rent  railways  such  as  Eastern
 Railway,  Western  Railway  and  Central
 Railway  and  we  found  so  many  ex-
 cuses,  Therefore,  my  first  submission
 is  that  the  hon.  Minister  should  look
 into  the  constitutional  obligation  and
 not  dispose  of  these  matters  my  mere-
 ly  a  report  in  three  lines.  He  must
 seek  information  and  peniodicaily,  he
 must  ga  through  it  and  pass  imme-
 diate  instructions  so  far  as  implemen-
 tation  of  the  consitutional  safeguards
 is  concerned.

 Now,  Sir,  regarding  the  rise  in  the
 season  passes,  I  say  that  is  not  justi-
 fied.  Even  though  the  calculation
 made  is  given  and  an  the  basis  of  such
 a  calculation  it  is  said  that  the  rate
 in  the  season  passes  should  be  in-
 creased,  what  I  submit  is  that  if
 economic  consideration  is  to  be
 taken  into  account  then  you
 will  have  to  categorise  people  accord-
 ingly.  You  will  have  to  deal  with
 diffegent  categories  of  people  and  give
 different  concessions  to  different
 econamic  categories  of  people.  Either
 you  go  by  social  category  or  you  go
 by  economic  category  and  deal  with
 that  accordingly.  Further  I  have  to
 impress  on  ohe  more  point  with  regard
 ta  goods  trains.  There  are  several
 wagons.  Whom  are  the  railways
 really  serving?  Are  they  serving  the
 masses  of  Indian  people?  So  far  88
 passengers  service  is  concerned,  only
 ten  per  cent  of  the  revenue  is  from
 First  Class,  that  is  to  say,  the  passen-
 ger  revenue  ig  coming  from  the  masses
 and  they  are  the  masters  of  the  situa-
 tion.  Now,  there  ह! अ  no  information
 on  how  the  wagons,  that  is,  the  goods
 train  services,  are  utilised  and  by

 oh
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 what  categories  of  the  people  There
 are  now  several  coaperations;  there
 are  some  farmers  and  they  want  cer-
 tain  transport  facilities.  For  the
 onions  or  for  potatos  and  so  many
 things  are  lying  idle.  Therefore,  I
 would  suggest  to  the  hon.  Minister
 that  you  give  a  litle  mare  information
 with  regard  to  how  you  are  utilising
 these  goods  wagons  and  whether  be-
 cause  of  the  use  of  goods  wagons
 being  utilised  by  the  monopolists,  they
 are  getting  more  profits  ar  whether
 you  are  realy  rendering  the  services
 to  such  of  the  sections  who  use  the
 transport  as  cheap  rate;  kindly  see
 that  the  transport  facility  is  given  to
 them  at  cheap  rate.  What  I  suggest  is
 that  the  hon,  Minister  should  look
 into  these  matters.  There  are  certain
 cther  matters  also  like  the  schools.
 There  the  scheduled  caste  boys  or
 scheduled  iribes  boys  have  not  been
 given  their  places.  They  treat  them
 in  such  a  manner  as  if  they  are  not
 the  concerned  of  anybody—whether
 the  mater  is  within  the  Education
 Ministry  or  within  the  Railway  Muinis-
 try,  and  nobody  knows  that.

 Now,  Sir,  finaily,  so  far  as  railwuys
 are  eqncerned,  we  are  going  to  sanc-
 tion  Rs.  2500  crores.  Let  there  be
 some  method  with  regard  to  awarding
 9  petty  contracts.  In  the  Committee
 when  we  asked  whether  they  were
 éwving  the  petty  contracts  to  the
 scheduled  castes  at  all,  their  reply  was
 in  the  negative.  They  are  not  even
 brepared  to  give  petty  contracts  to
 them  I  would  request  the  hon.  Minis-
 ler  if  he  has  more  information  to
 Satisty  the  House  that  the  people  from
 the  scheduled  castes  or  scheduled
 tribes  community  and  other  backward
 Classes  are  given  some  place  in  the
 Betty  contracts.

 |
 With  these  words  even  though  the
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 is  on  the  whole  satisfactory,
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 80  far  as  the  main  structure  is
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 fe  vamittee
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 Ber  cent,  you  are  running  at  8
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 These  are  some  of  my  suggestions.
 With  these  few  words,  whatever  good
 things  the  hon.  Minister  has  done,  I
 thank  him  very  much  for  that.

 डा०  रालजी  सिह  (भागलपूर)  :  सभापषात  महोदय,
 अभी  अभी  हमारे  माननीय  रेल  भंत्री  जी  जब
 प्रमुपस्चित  थे  तो  श्रीमती  पार्वती  कृष्णून  उसके  खिलाफ
 एक  महातियोग  प्रस्तुत  कर  रही  थी  ।  बह  महाभियोग
 यह  था

 :
 उनका  हृदय  श्रमिकों  के  प्रति  स्वेदनहीन

 हो  गया  है  t

 में  भपने  मंत्री  जी  के  प्रति  कुछ  कहना  नहीं  बाहंगा,
 लेकिन  यदि  उन्होने  3  वर्षों  मे ंकोई  एक  सफलता  नाई
 है  तो  बहू  झ्रौद्योगिक  क्षेत्र  में  शांति  भौर  समन्वय  की
 सफलता  पाई  है  ny

 974  और  प्राज  का  अगर  हम  तुलनात्मक
 अध्ययन  करे  तो  974  में  मजदूर  सम्बध  किस
 प्रकार  से  विस्फोटक  थे  श्रौर  इस  शताबइदी  के  इतिहास
 में  रेलवे  के 15  लाख  मजदूरों  के  साथ  किस  प्रकार  का
 उन्पीड़न  भा  है,  उसका  कोई  दूसरा  उदाहरण  नहीं  है  +
 लेकिन  हम  यह  नहीं  कहना  चाहते  कि  हम  वहू  नहीं
 करते  हैं  v

 टीक  है,  बोनस  को  बात  कही  गई  थी  और  ग्रभी
 तक  वह  नहीं  मिला,  लेकिन  यह  भी  तो  भ्रभी  तक  नहीं
 ह्भा  है  कि  हम  बोनस  नहीं देंगे  ।  सरकार  में  रह  कर
 कई  बातो  की  झोर  ध्यान  देना  पड़ता  है  V  झ्ाज  के
 झखबार  में  श्रापने  देखा  होगा  कि  पोस्ट  एड  टेलीग्राफ
 के  मजदूरों  ने  भी  बोनस  की  माग  की  है  t  सरकार  के
 द्वारा  किसी  एक  के  साथ  पक्षपात  शीर  दूसरे  के  साथ
 विश्वासधात  नहीं  हो  सकता  ।  इन  मारे  सम्बन्धों  पर
 विचार  करने  के  लिये  मत्रिमडल  की  प्रवर  समिति
 विचार  कर  रहो  है,  इसलिये  यह  भ्रभी  तक  नही  हुआ  है  ।
 ऐसी  स्थिति  में  इनको  सवेदनहीन  कह  देना  क्रितना
 बड़ा  प्रभियोग  है  भौर  कितना  न्यायसंगत  है,  यह
 देखने  की  बात  है  t

 far  कि  रेल  कर्मचारियों  का  इतिहास  वताया
 गया,  i974  में  लाखो  लोगो  को  नौकरियों  से

 श
 ऋर  दिया  गया,  लेकिन  जब  बहू  सरकार  झाई

 खासकर  इस  प्राधिक  वर्ष  में  जो  मजदूरों  के  साथ
 कल्याण  की  बाते  है,  उसमें  किसी  को  भी  गौरव
 हो  सकता  है।  भ्रभी  भ्रभी  5  करोडसपये  मजदूरों  को
 <विधरए  दी  गई  है  1  लाख  लोकों  और  ट्रेफिक  कर्म-
 शारियों  के  लिये  रनिंग  नने  की  दर  20  प्रतिशत  से
 बढ़ाकर  30  प्रतिशत  की  गई  है  ny  श्रेणी  4  के  50  हजार
 कर्मचारियों  को  प्रवरण  ग्रेंड  में  उन्नति  दो  गई  है  t
 सिकरदराबाद  और  ग्ौहाटी  में  नये  रेल  सेबा  भ्रायोग
 को  स्थापना  की  गई  है  अनुसूचित  जातियों  दौर
 प्रमुसूचित  जन-जातियों  के  igs  werd  और  प्रेड-ती
 के  369  लोगों  को  पदोन्नति  दी  गई  है  सल्यतर
 ब्रेड  के  2  लाख  कारीगरों  को  उन्नति  दी  गई  है।  कार-
 खाने  के  जो  कर्मचारी  थे,  उनको  भी  प्रोत्साहन  मोनस
 मिन्ना  है  जिसमें  |  लाय  लोग  लाभाग्वित  होंगे  +
 तीसरी  झेणी  के  7  हजार  पदों  का  प्रेड  ऊंचा  किया  गया
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 [tro  रामजी  सिंह]
 है  1  प्रत्येक  वेतन-सात  में  विभिन्न  ग्रेड  के  लिये  निर्धारित
 प्रतिशत  के  वापिक  सबर्ग  की  समीक्षा  की  जा  रही  है  I
 इतने  पर  भी  बह  कहता  कि  हलका  हृदय  संवेदनहीत
 हुआ  है,  मैं  तो  कहंगा  कि  स्वेदनहीन  हुमा  है
 या  संवेदनशील  हुपा है  हसो  से  सोचा  जा  सकता  है।
 इतना  ही  नहीं  कि  रेलवे  मजदूरों  को  बल्कि
 लाइसेस  प्राप्त  कुली  शौर  श्लामचे  वालों  को  भी
 बाक्टरी  झोर  शिक्षा  की  सुविधाएं  प्रदान  हर  के
 इन्होंने  करुणा  का  विस्तार  किया  है  ।

 L0  वर्षीय  भ्रधिकारियों  को  भी,  जिनको  20
 वर्षों  से  स्थायित्व  नही  मिला  था,  उन्हे  स्थायित्व  प्रदान
 किया  है  झौर  अणी  i  व  2  के  पदो  की  समीक्षा  का
 जा  रही  et

 यह  केवल  एक  विषय  है,  जिसके  सम्बन्ध  में  कहा
 जाता  हैं  कि  मजद रो  भौर  कमंचारियों  के  भ्रति  इनका
 हृदय  सबेदनहीत  है.  ।  प्रगर  यह  स्वेदनहीत  होते  का
 प्रमाण  है  तो  मैं  इसे  स्वीकार  करता  हूं  भौर  धस  दृष्टि
 से  ये  सबेदनहीन  है।  कुछ  वष  पहले  जब  हमारे
 माननीय  मंत्री  जी  विपक्ष  में  थे  जौर  हनुमन्त॑या  जी
 रेलवे  बजट  पर  बोल  रहे  थे  तो  ऊहोने  रेलबे  मत्ालय
 को  पच्रशील  का  उपदेश  दियां  था  ।  पंचशील  कितना
 डिस्क्रेडिटेड  हो  गया  है  वह  हम  जानते  है,  इसलिए

 +
 इन  से  कोई  १चशील  की  बात  नहीं  कहना  चाहने

 ।  हम  तो  इ  न  से  यह  भी  नही  कहेगे  कि  ये  डा०  लोहिया
 के  शिष्य  हैं  बौर  लोहिया  भी  सप्त  वान्ति  की  बात
 कहते  थे  तो  ये  सप्त  क्रान्ति  लाए  हैं  1  हम  क्रान्ति  शब्द
 को  भी  इस्तेमाल  नही  करना  चाहते  ।  में  तो  यह  कहना
 चाहता  हू  कि  प्रष्ट-सिद्धि  उन्होंने  प्रदान  की  है  रेलदे
 बजट  में  ।  भ्रगर  समय  रहता  तो  एक  एक  का  विस्तार
 फिया  जा  सकता  थ्या  |  लेकिन  फाई  नेंशियल  स्ट्रक्चारग
 प्राफ  रेलवेज  25  वर्षों  में  श्राज  तक  नही  हुआ  झौर
 पहली  बार  सरकार  ने  यह  सकल्प  किया  है  कि  अब  हम
 जनरल  रेवेन्य  से  कुछ  लेंगे  नही,  भगर  कभी  जरूरत
 पड़ेगी  तो  उस  को  लौटा  देंगे  25  वर्षों  में  इस  प्रकार
 के  आर्थिक  दायित्व  का  पालन  नहीं  किया  गया  था।
 रेलवे  का  बजट  जनरल  बजट  से  924  में  प्रलग  हुँभा ।
 लेकिन  उस  के  बाद  से  बराबर  एक  पिछलगुवा  की  तरह
 अलता  रहा  है  |  हम  समझते  है  कि  यह  उन  की  एक
 बड़ी  सिद्धि  है  भौर  आमने  वाला  हर  एक  रेलवे  मंत्री
 झौर  रेलवे  मंत्रालय  इस  गौरवशाली  परम्परा  का  पालन
 करेगा  ताकि  रेलवे  ह. 6  घच्चों  की  तरह  दूसरों  के  पीछे
 न  रहे  ,  बल्कि  स्वावलम्धी  भौर  स्वायी  रहे  ।

 इन्होंने  केवल  लबे  की  वित्तीय  संरचना  ही  नहीं
 को  है  धल्कि  शर  भी  किया  है।  यह  उबल  सरप्लस
 है  1  लोग  कहते  थे  कि  इन्होंने  सरप्लस  कहां  किया  है  ?
 ठीक  हैं,  यदि  सरप्लस  को  घाटा  मानते  हैं  तो  फिर  यह
 चोटे  का  बजट  है  ।  लेकित  कोई एक  धर्ष  की  बात  तहीं

 तीन  वर्षों  तक  सरप्लस  बजट  उपस्थित
 इतिहास  रेलवे  के  दर  इस  से  पहले  कभी

 हीं  रहा  है  7  तब  कहा  जाता  है  कि  यह  सरप्लस  तो
 है  1  यह  ठीक  बात  है  कि  मधु  दण्डव्ते  या  कौर

 t  |
 फ्

 र
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 कया  झपनी  मर्जी  ते  लिय्रा  है  ?  शसी  वक्त  जहां  से
 लिया  गया  है  उस  की  साप  दी  जब
 इस  तरह  की  बिलकुल  ऐतिहासिक  बाढ़  की  विनाश
 लीला  हुई  तो  हम  सभी  एक  दिन  पहुले  तक  सोच  रहे
 थे  कि  निम्थिचत  रूप  से  इस  बार  मधु  दण्डबते  जो  को
 घाटे  का  बजट

 ट
 व  करता  होगा  ।  30  करोड़  रप

 की  क्षति  बाढ़  से  हुई  शौर  तीन  महीने  तक  उत्तरी  भारत
 का  रेलवे  अस्त  व्यसस्त  रहा,  30  लाख  बैंगल्स  पैरा-
 लाइज्ड  रहे  ।  उस  के  बाद  भी  उन  जावूगरो  ते  लगता
 है  कि  एक  जादू  किया  है।  जो  घोटे  का  बजट  होना
 चाहिए  बहु  एक  बढ़ोत्तरी  के  बजट  के  रूप  में  प्रस्तुत
 किया  गया  है।  कोई  श्राज  इस  के  लिए  भी  उन  को
 धन्यवाद  नहीं  दे  तो  ठीक  है  1

 विरोधी  दल  की  सारी  झालोचनाशओं  से  हम
 लाभान्वित  होते  है  झौर  होते  रहेंगे।  लैकित
 कहा  जाता  है  कि  इन्होने  बहुत  मार  दी  है।  हमारी  बहन
 चली  गईं,  बहन  भ्रहिल्या  जी  ने  कहा  झोर  मृणाल  जी
 ने  कहा  कि  इन्हों  ते  सबर्बत  लोगों  को  बहुत  मार  दी  है,
 जो  शहरों  में  भ्राने  बाले  हैं  उनको  मार  दो  है  ।  समय
 रहता  तो  मैं  पराजपे  कमेटी  की  रिपोर्ट  शीर  तथ्य
 उपस्थित  करता  कि  क्‍यों  यह  किया  गया  ।  दमी  97  br

 75  में  पार्वती  कृष्णन्‌  जी  के  ही  सहयोगी  श्री  रामा-
 बतार  शास्त्री  ने  कहा  था  कि  सबेन  पर  35  कराइ
 का  घाटा  हम  क्‍यों  सहे  -  वह  चीज  इन्होंने  दस  वर्षा
 तक  मुल्तवी  रखी  और  दस  वर्षों  के  बाद  एक  प्रवर
 समिति  ने  तथ्या  का  ग्राकड़ा  दिया  है,  उसे  श्राप  देखे
 तो  पता  चलेगा  कि  क्‍यों  यह  किया  गया  ।  जो  संबर्बंत
 चलने  वाले  हैं  सीजन्ड  टिकट  के  वे  किस  बर्ग  के  है,  उत
 में  कौन  किस  प्रतिशत  में  कहा  पर  है,  यह  समझता
 होगा  |  तब  जा  कर  प्राप  इन  से  इसके  लिए  कुछ  कह
 सकते  है  ।  रेलवे  ट्रैफिक  एन्कत्रायरी  कमेटी  की  रेकमे-
 इशन  के  विषय  में  श्रखबारों  ने  जो  टिप्पणी  दी  है  वह
 में  बताना  चाहता  z—

 If  the  RTEC  recommendations  hat
 been  accepted  in  toto  the  burden  on
 the  communuters  would  have  beet
 heavier.  ’

 ज्यादा  होना  चाहिए,  इस  को  भी  पूरी  मान्यता  नहीं
 ही।

 In  the  0  years  to  ‘1976-77,  Railways
 losses  in  the  suburban  concessions  had
 risen  from  about  9  crores  to  Rs,  25
 crores.  Cost  of  monthly  second  class
 tickets=six  tickets,

 कितता  बढ़ा  ts  या  6  दिन  एक  टिकट  पर  महींते
 भर  तक  और  फर्स्ट  क्लास  में  तो  3  टिकंद  ही  महीने
 भर  तक  बढ़े  हैं।  उन  को  धोसा-सा  त्याग  शौर  बलिदान
 करने  के

 लिस
 जाता  है  तो  कहते  हैं  कि  यह  बडा

 धातक  पहार  मंत्रालय  ते  किमां  हैं।  तभापति
 महोदय,  समय  रहता  तो  में  यह  बतलाता  कि  इस  ते
 कौन  जोग  प्रश्नावित  हुए  हैं,  फिर  भी  जिंतनां  कुछ  कह
 सकता  हूं  अतलाने  को  प्रयास  कर  रहा  हूँ  1
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 इसी  िये  झबबारबालों  ने  रेल  मंत्ती  जी  के  हस
 साहस  भी  लिये  उन  को  धन्यवाद  दिया  है  ।

 बह  पाए लिस्ट  बजट  नहीं  है,  क्‍योंकि  हमें  दायित्व  लेना  है

 क्
 राष्ट्र  का  nr  यह  रेलवे  मंत्नालय  सरकार  के

 मंत्रालयों  जैसा  नही  है,  यह  राष्ट्र  की  चीज़  है,
 इस  में  क्षेत्रीयवाद  या  पार्टीवाद  नहीं  भ्राना  चाहिये,
 इस  पर  राष्ट्रीय  दृष्टिकोण  से  विचार  करना  चाहिये  |

 He  must  be  complimented  for  his
 political  courage.  The  Railway  would
 not  have  had  to  go  in  for  such  an  in-
 crease  in  a  single  dose,  but  for  the  fact

 that  Imus  predecessors  had  all  along
 avoided  looking  squarely  at  the  sensi-
 tive  issue  of  heavy  subsidy.

 यह  i0  वर्षों  का  पाप  है,  जिस  का  आज वे  प्रक्षालन
 कर  रहे  हैं।  यदि  वह  ऐसा  माहस  नहीं  बटोरले  तो  यह
 पैसा  कहां  से  भाता,  क्‍या  भ्रमरीका  से  कर्ज  लेने  की  बात
 करते  ?  हम  जैनरल-राजस्व  से  वह  दिन  देखना
 चाहते  है  कि  जिस  दिन  रेलवे  को  एक  पैसा  भी  उस  से
 न  लेना  पड़े  ।  सोशल  बर्डन  की  बात  भाती  है  तो  30
 करोड  रुपए  का  फलड्स  से  नुकसान  हुझा,  जो  चीज़ें
 बाढ़  के  समय  रेलवे  से  भेजी  जाती  है--उन  पर  रेलवे
 का  50  करोड़  रपया  हर  साल  लगता  है,  रेलवे  स्कूल
 चलाती  है,  भ्रस्पताल  चलाती  है,  ये  सब  क्‍या  हैं  ?
 सोशल  बर्डन्ज़  ही  तो  है  7

 सभापति  महोदय,  लोग  सोचते  हैं  कि  रेलवे  के
 पास  बहुत  पैसा  है,  लेकिन  छठे  प्लान  का  जो  फोर-
 कास्ट  हुभा  है,  वह  बड़ा  ग्रिम  है,  बड़ा  भयंकर  है  1  भाज'
 यह  सरप्लस  बजट  है,  लेकित  इस  साल  के  बाद  आगे
 के  लिये  श्व  कहता  है  कि  अब  चादे  की  ही  व्यवस्था
 होगी  ।  ऐसे  समय  में  अगर  साहसपूर्वक  भामदनी  बढ़ाने
 का  उपाय  रेलवे  नहीं  करेगी  तो  सचमुश्च  में  ारी  चल  कर
 रेलवे  का  दीवाला  निकल  जायेगा  इस  लिये  इस  बात
 को  गम्भीरता  से  सोचना  चाहिये  शौर  यही  कारण
 है  कि  आज  देश  के  सारे  अखबार,  जो  विरोधी  वि-
 चारों  के  भ्रखबार  हैं  वे  भी,  रेल  मंत्रो  जी  के  बजट  के
 भ्नुकल  राय  दे  रहे  हैं  1  फाइनेन्सल  एक्सप्रेस  के
 दिनांक  222-1979.  के  एडीटोरियल  को  देखिये---

 “Performed  the  miracle  of  present-
 ing  a  third  surplus  Railway  budget
 in  a  row.”

 हिन्दुस्तान  ठाइम्य  कहता  है---

 “Prof.  Dandavate  has  justiftably
 claimed  that  improved  operational
 efficiency  and  better  inventory
 management  were  responsible  for
 the  surplus.”

 सभाषति  महोदय,  समय  नहीं  है,  बरता  सारे
 राष्ट्र  के  अखबारों  के  विचारों  को  मु  पर  पढ़  कर

 +

 4  sow  Toy  tee
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 सुनाता  i  द्विब्यून  ने  भपने  एडीटोरियल  में  लिखा

 “The  Dandavate  Touch”

 इकानामिक  टाइम्ज  भी  यही  लिखता  है
 2 ज कहता  है--किराग्रे  जो  बढ़ाये  गये  हैं  वे  सही  है

 उचित  है--
 “Being  fair  on  fares"—Over  the

 last  three  years  the  financial
 management  of  the  Railways  has
 been  sound  enough.  It  is  equally
 true  that  even  the  increases  in
 tariff  now  proposed  are  by  no  means
 intolerable.  Even  the  passenger  fare
 révision  relates  to  a  heavily  sub-
 sidized  service  in  the  metropolitan
 area.

 स्टेट्समेन  कहता  है-+-

 Mr.  Dandavate  justified  the  stiff
 budget  on  the  ground  that  Railway
 must  step  up  generation  of  internal
 resources  to  meet  the  cost  of  their
 development.

 सभापति  महोदय,  इसी  लिये  तो  मैं  ने  कहा
 है  कि  उन  की  उपलब्धिया  बहुत  है।  मै  ज्यादा
 समय  नही  लेना  चाहता,  लेकिन  इस  बंजट  की
 8  सिद्धिया  हैं,  8  सक्‍सेसेश  है--पहला---

 Restructuring  of  Raibway  finances.
 दूसरा--  The  budget  of  double  surplus
 तीसरा--  मैने  कहा  था  कि  यह  यात्वी  बजट  है

 People's  budget.

 इस में  पैसेन्जर्स  के  किराये  से  बद्ध  नहीं  हुई  है,  जब  कि
 पहले  कभी  i0  परसेन्ट,  कभी  20  परसेन्ट  किराये
 बढ़ाये  गये,  भ्रमेक  बार  सारे  देश  के  टैरिफ  को  भी
 बढ़ाया  गया,  लेकिन  इस  बार  पैसेन्जर्स  के  किराये  में
 कोई  बढ़ोलरी  नहीं  हुई  है  ।  यही  कारण  है  कि  इस  को
 हम  जनता  का  बजट  भी  कह  सकते  है  1

 यह  वर्ष  दुर्घटनाशों  से  मुक्त  बर्ष  है,  यह  वर्ष  जो
 रेलबे  का  बीता  है,  इस  में  कोई  मेजर  सेबोटाज  की
 दुर्घटना  नहीं  हुई  है,  लेकिन  इस  के  लिये  कितना  प्रबन्ध

 को  करना  पड़ा  |  शायद  मैंने एक  बार  देखा  भा-
 जब  राज्य  सभा  के  मानतीय  सदस्य  श्री  प्रकाशबीर
 शाघ्त्री  जी  की

 फु  हुई
 थी,  मैं  उन  के  डेरे  पर  गया  था,

 एक  धक्का  सगा  कि  झपने  घर  का  कोई  भादमी  असा
 गया,  इतनी  चिल्ता  थी  यही  कारण  है--आप  देखते
 हैं  कि  भ्राज  जी.श्रार,पी,  और  आर.पी.एफ  850

 में  लल  रही  है।  1,000  आर.पी.एफ  या  काम
 कर  रहे  हैं  14,000  मैंथमैत  काम  कर  रहे  हैं  ।
 इसलिए  महू  साल  दुषेटनाभों  से  मुक्त  वर्ष  है।  भातंक

 पु
 करते  के  लिए  यह  सारा  किया  गया  था  और  जनता

 के  लिए  64  मई  ग्राड़ियां  लाई  गई,
 42  का  जालन  केन्न  बढ़ाया  गया  है  7  इस  के
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 [tre  रामणी  सिह]
 अलावा  307  प्रतिरिक्त  गाड़ियां  अलाई  गई  झौर
 227  शाड़ियों  का  बालन  क्षेत्र  बढ़ाया  गया  we
 जनता  का  बजट  किस  को  कहते  है  ?  इन्होंने  जो  नई
 जनता  गाड़ियां  चलाई  है,  उन  के  नाम  भी  आप  देखिये  ।
 एक  का  गाम  ग़ीतांजलि  है।  यह  नाम  कितना  झच्छा
 लगता  है  मानो  ये  एक  कवि  हो  ।  ग्रीताजलि,  नवजीवन,
 मांधीम्राम,  कोणार्क,  मीनार  और  हिसगिरि,  कितने
 अच्छे  झच्छे  नाम  इन्होने  गाड़ियों  के  दिये  है  1  हस  के
 प्रलावा  झाप  देखें  कि  कई  भोज  पहली  बार  हुई  है  ।

 He  has  many  firsts  to  his  credit.

 दो  मंजिली  ट्रेन  हिन्दुस्तान  मे  चलाने  का  श्रेय  भी  हमारे
 माननीय  मली  जी  को  है  भौर  गाड़ियो  में  पीने  का  पाती
 हीगा  i  ag  भी  कर्स्  टाइम  इतिहास  में  भ्राप  देखेंगे  ।
 रेलवे  के  इतिहास  में  यह  इन  के  द्वारा  ही  हो  रहा  है
 और  बड़ी  गाड़ियों  में  सस्ता  भौर  स्वादिष्ट  जनता
 खाना  भी  मिलेगा  1  इस  को  जरा  इम्प्रूव  किया  जाए  |

 इस  के  अलावा  झाप  यह  देखे  कि  क्लेम्स  का  जहा
 तक  सवाल  है,  इन्होने  यह  कहा  है  कि  छा.  सप्ताह  में
 इन  का  निपटारा  हो  जाएगा  1  यह  पहली  आर  हुमा  है  1
 पहले  तो  छ  ow  वर्ष  में  भी  क्लेम्म  का  निपटारा  नहीं
 होता  था  n  पहली  बार  उन्होंने  सदन  को  ग्राश्वासन
 “दिया  है  कि  छ  सप्ताह  में  क्लेम्स  का  तिपटारा  होगा  ।

 यह  बजट  किसानों  का  भी  बजट  है  1  भ्राज  किसान
 भी  घम  सकता  है  ny  पहले  सब  लोग  धूमते  थे  लेकिन
 भारत  मां  का  ब्राभवासी  किसान  नहीं  घुस  सकता  था  I
 अब  20  वा  उस  से  झधिक  किसानों  को  भारत  दर्शन
 का  प्रवसर  हस  बजट  मे  मंत्री  जी  ने  दिया  है।  और  अभी
 तक  भ्ौद्योगिक  विकास  की  दृष्टि  से  बजट  बनाया  जाता
 था  लेकिन  पहली  बार  3  वर्ष  के  इतिहास  में  कृषि
 विकास  पौर  ग्राम  विकास  को  ध्यान  में  रखते  हुए
 लाइनों  का  विस्तार  किया  जाएगा  |  मती  जी  को  शायद

 “पता  न  हो  रेलवे  में  कुल्हड़ो  का  प्रयोग  भी  होगा  ।  मैं
 कल  बिहार  में  था,  तो  बहा  पर  लोगो  ने  मुझ  से  कहा  कि
 यह  बड़ा  भ्च्छों  काम  किया  है।  इस  से  हज़ारों  लोगो
 को  काम  मिलेगा  और  हाकटरों  ने  भी  यह  कहा  है  कि
 इस  से  स्वास्थ्य  भी  भ्रक्छा  रहेगा  ।  यह  सचमुच  में
 किसानों  को  झोर  पहली  नजर  है  i

 जाल  वर्ष  में  बच्चो को  भी
 ०

 उपहार  दिया  है।
 अन्तर्राष्ट्रीय बाल  | उ  में  पांच  वर्ष  की  प्ायु  के  बच्चों
 का  हिंकद नहीं लघेगा तहीं  लगेगा  ।  कुछ  लोगो  ते  कहा  कि  इस  को
 कु;  वर्ष  कर  दिया  जाए,  तो  अच्छा  है  लेकित  झगर
 इस  को  हत  वर्ण  भी  कर  दिया  जाए,  तो  हम  झीर
 राम  किकर  जी  उस  में  नहीं  भा  सकेंगे  a  ?

 मैने  रेले  के
 श  प्

 के  बजटों  को
 ह्यू

 ए
 मैं  यह  देखता  हूं  आर  यह  कहा  गया

 कोली  भ्सन्तुलग
 ो हमा ै

 है,  डा.  लोहिया  के  शिष्य
 ने  के  साते  इन्होंने  ्  प्  का  उद्धार  किया  है

 उवंसीयम  किसे  कहते  हैं,  मेघालय,
 ५४

 ,  भ्रदणाचल,
 मतीपुर,  नागालैंड,  मिजोरम,  ये  उप्त  भाते  &  31
 साल  हो  गते  भौर  उस  के  लिए  कुछ  यहीं  शा  वहां
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 पर  बीती  प्राकपण  हुआ  था  थौर  प्राज  पहली  बार  ot
 साल  के  झस्द्र  इस  श्शला्  का  उद्धार  किया  हैं  4

 प्रशासनिक  क्रान्ति  भी  जाई  है  t  tae  बोर्ड  को
 खत्म  करने  के  लिए  किततो  बातें  पहले  भी  कही  जाती
 थी  लेकित  उस  समय  भी,  जब  प्रोप्रेसर  दडवते  विरोधी
 दल  में  थे,  जब  रेलवे  बोर्द  की  प्राल़ोचता  होती  भी,
 तो  इन  का  कया  कहूता  था,  बहू  से  झाप  को  पढ़  कर
 सुनाता  हू  :

 “The  Member  can  aiways  defend
 himself,  but  not  the  officials.  I  feel
 thet  while  we  should  attack  policies
 mercilessly  and  even  the  Board,  we
 should  spare  the  employees  and
 Officials,  put  our  attace  should  be
 mainly  on  policies.”

 यह  उस  बक्त  मन्नी  जी  ने  कहा  थां  जब  वें  विरोधी
 दद्  में  थे  और  यहीं  कारण  है  कि  झाज  ने  केबल
 कर्मचारियों  का  अल्कि  प्रधिकारियों  का  बहुत  सहयोग
 झाप  को  मिल  रहा  है।  श्र  प्राप  रीस्ट्रकबॉरग'  झाफ
 रेलवे  बोर्ड  एडमिनिस्ट्रेशश  भी  कर  रहे  है।  जब
 श्री  to  पी०  शर्मा,  झाल  इंडिया  कांग्रेस  के  थे,  तो
 उन्होंने  कहा  था  कि  हिसेन्ट्रेनाइगेशन  होना  चाहिये,
 विकेद्रीयकरण  होना  चाहिये  ।  इन्होंने  डिवीजनल
 मेनेजर  के  स्तर  पर  विकेस्रीयकरण  का  काम  किया
 है  मोर  यह  रेलवे  बोर्ड  जो  हाइट  एलीफेंग्ट  की  तरह
 था  ौर  जो  रेलवे  बोड़  के  प्राफिशियल  झाइवरी
 टाबर  में  रहते  थे,  वे  भी  नीचे  जमीन  पर  उतर

 =  RY
 झौर  यही  कारण  है  कि  ऐसी  बात  हो

 i

 मैने  भ्रष्ट-सिद्धि  की  बात  कही  है  शौर  त्रिदोष
 बताने  का  अवसर  नहीं  है।  ायु्वेद  में  कक,  पित  भौर
 बाय,  यह  तीन  ल्रिदोष  हैं।  मैं  थोड़ा  सा  इसके  बारे  में
 भी  कहना  चाहूंगा  |

 है  शौर  माठ  करोड़  रुपये  का  भांटा  बिगा  टिकट  असने
 से  होता  dt  झगर  झप  हसकों  बद  कर  देंगे  तो
 रेलवे  का  झौर  प्रध्रिक  धाटा  सफे  में  बदल  जाएगा  ।

 इतना  कह  कर  में  समाप्त  करता  हूं।  बहुत  बहुत
 धन्यवाव  1

 SHRI  K.  OBUL  REDDY  (Cud-
 dapah):  Sir,  the  Railway  Budget
 presented  by  the  hon.  Ministey  is  not
 helpful  to  the  backward  areas  of  the
 country,  a8  no  provision  has  been  made
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 to  lay  new  railway  lines  in  the
 Rayalaseema  area.  I  am  sorry  to  say
 that  he  has  not  at  all  taken  into  con-
 sideration  the  development  of  back-
 ward  areas  of  the  country.

 I  come  from  Cuddapah  district  of  the
 Rayalaseema  area  of  Andhra  Pradesh
 which  is  the  most  backward  area  of
 the  country.  Rayalaseema  comprises
 §  districts,  viz.  Cuddapah,  Kurnool,
 Anantapur,  Chittoor  and  Ongole.
 Rayalaseema,  in  Telugu,  is  otherwise
 called  as  ‘Rallaseema’  which  means  an
 area  of  stones.  Rainfall  is  scanty  in
 this  area,  and  there  are  no  irrigationa]
 facilities.  The  area  is  producing  a  lot
 of  minerals  such  as_barytes,  steatite,
 limestone,  china  clay,  asbestos  etc.
 Almost  all  the  minerals  are  being
 exported  to  foreign  countries,

 Due  to  lack  of  transport  facilities,
 the  minerals  produced  jin  this  arca
 could  not  be  transported  to  the  har-
 hour  in  time  for  export  to  honour  the
 loreign  contacts.  There  are  thousands
 of  wagons  pending  allotment  since
 Jong  periods,  As  there  are  no  ade-
 quate  railway  transport  facilitics,
 ONGC’s  requirements  are  often  de-
 layed.  This  is  the  only  area  in  the
 country  from  where  the  entire  re-
 quirements  of  Barytes  powder  for
 ONGC  are  supplied  to  all  their  dril-
 ling  sites  all  over  the  country.  If
 Bdequate  railway  transport  facilities
 are  provided,  the  mining  industry  in
 Rayalaseema  could  be  exploited  fully,
 thereby  providing  work  for  the  people ०  this  backward  area.  Since  a  de-
 cade,  there  is  g  good  foreign  demand
 for  the  minerals  produced  in  this
 area,  as  some  of  the  mineral  powders
 are  used  extensively  in  oi]  well
 drilling.

 Two  new  cement  factories  are  under
 construction,  and  they  are  likely  to  be

 pnbletea
 and  come  to  production  by ९€  end  of  this  year,  and  next  year.

 é
 big  REC  workshop  is  set  up  in

 Ra  dapah,
 to  meet  the  needs  of  this

 ayalaseeme  grea,  ami  a  number  of
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 other  industries,  big  and  small,  have
 come  up  since  g  decade.  Some  of  the
 products,  produced  in  this  area  and  in
 these  industries,  have  got  export
 markets.

 In  thig  area,  huge  quantities  of
 flooring  materials  are  produced,  and
 some  of  them  are  also  being  exported.
 Rayalaseema  also  produces  plenty  af
 fruits  such  aS  mangoes,  oranges,
 plantaing  and  lemons,  which  are  sup-
 plied  all  over  the  country.  Agricul-
 tural  crops  like  cotton  and  groundnuts
 are  also  grown  in  the  area,  if  there  are
 timely  rains.

 For  the  last  00  years,  ie,  after  the
 construction  of  the  existing  railway
 lines  during  the  British  raj,  no  new
 railway  Hnes  have  been  located  un
 this  area,  in  spite  of  our  persistent
 efforts.  When  the  hon.  Prof.  Danda-~
 vate  took  up  this  portfolio  and
 announced  a  policy  to  give  importance
 for  the  development  of  backward
 areas  in  laying  new  railway  lines,  we
 hoped  that  our  area  of  5  districts  will
 be  certainly  developed,  In  a  handbook
 published  by  the  Railway  Ministry,
 the  hon.  Minister  has  stated  that
 construction  of  new  railway  lines  and
 extension  of  the  existing  lines  wil]  be
 taken  on  those  considerations;  in  the
 areas  where  there  are  mineral  depo-
 sits  which  cannot  be  exploited  with-
 out  development  of  Railway  trans-
 port  and  having  raw  materials  and
 potentia]  for  the  development  of  major
 industries  like  steel,  cement,  fertiliser
 and  refineries,  etc.  which  offer  you
 substantial  traffic.  It  is  also  published
 that  the  financial  returng  of  the  invest-
 ment  are  not  insisted  upon  in  the  case
 of  laying  new  railway  lines  in  back-
 ward  areas  of  the  country.

 Therefore  I  wish  to  propose  two  al-
 ready  partially  surveyed  new  lines  for
 the  development  of  Rayalaseema  area.
 The  first  one  connects  Dharmavaram
 junction  with  Ongole  district  via
 Pulivendula,  Proddatur  and  Kangiri
 in  South  Central  Railway.  Dharmava-
 Tam  is  a  junction  and  Ongole  is  a  dis-
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 trict  HQ  and  all  the  other  towns
 connected  are  taluq  HQ  where  there
 are  no  railway  lines.  The  second  line
 connects  Katpadi  junction  with  Kur-
 noo]  via  Rayachoti,  Cuddappah,  Prod-
 datur,  Jammlamadugu  and  Kolik-
 untla.  The  first  makes  aq  direct  link
 between  Bangalore  ang  Calcutta-
 Madras  line  in  the  east  coast  through
 important  towns  of  backward  districts
 of  Anantpur,  Cuddappah  ang  Praka-

 gam  districts.  The  second  one  links
 Kaipadi  in  Tamilnedu  with  the  capi-
 tal  city  of  Andhra  Pradesh  through
 important  towns  and  district  head-
 quarters.

 Both  the  above  lines  were  partially
 surveyed  long  back  under  the  name  of
 Krishna  Pennar  line  and  the  Deccan
 line.  Both  the  above  lines  accelerate
 the  industrial  development  of  Rayala-
 seema  in  a  big  way  and  also  improve
 the  employment  potentialities  of  this
 backward  area.  If  these  lines  are
 constructed  this  Raliaseema  could  be
 converted  into  Rattnalaseema,  The
 Government  it  appears  is  only  trying
 to  develop  already  developed  areas
 and  not  the  under-developed.  Any
 democratic  government  with  pro-
 gressive  policies  cannot  ignore  the
 underdeveloped  areas.  This  area  of
 Rayalaseema  has  been  ignored  since  a
 long  time  in  the  matter  of  construc-
 tion  of  new  lines.  Therefore,  I
 earnestly  request  the  hon.  Minister
 of  Railways  to  take  up  the  construc-
 tion  of  these  two  new  railway  lines
 immediately  to  serve  the  long  felt
 needs  of  this  backward  area  of
 Rayalaseema,

 ee

 47.50  brs.

 MOTION  RE:  CONTEMPT  OF  THE
 HOUSE

 MR.  CHAIRMAN:  As  the  House  is
 aware,  at  about  2.25  P.M.  today,  two
 visitors  who  have  discloseq  their
 frames  a8  Swami  Ananda  Bharati  and
 Shri  ‘Gururaj  threw  some  papers  from
 the  Visitors’  Gallery  on  the  floor  of
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 the  House.  The  Watch  and  Ward
 Officer  took  them  into  custody  imme-
 diately  and  interrogateg  them.  The
 visitors  have  made  written  statements
 but  not  expressed  regret  for  their
 action,

 I  bring  it  to  the  notice  of  the  House
 for  such  ection  ag  the  House  may
 deem  fit.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg

 to  move:

 “This  House  resolves  that  the  per-
 sons  calling  themselves  Swami
 Ananda  Bharati  S/o  Shri  Ven-
 kannacharya  and  Gururaj  S/o  Shri
 Advi  Rao,  who  threw  some  papers
 from  the  Visitors’  Gallery  on  the
 floor  of  the  House  at  about  32.25
 hours  today  and  whom  the  Watch
 and  Ward  Officer  took  into  custody
 immediately  have  committed  a  grave
 offence  and  are  guilty  of  the  con-
 tempt  of  this  House.

 “This  House  further  resolves  that
 they  be  kept  in  the  custody  of  the
 Watch  and  Ward  Officer  till  the
 rising  of  the  House  today  and  there-
 after  released  with  a  warning.”

 MR.  CHAIRMAN;  The  question  is:

 “This  House  resolves  that  the
 persons  calling  themselves  Swami
 Ananda  Bharati  S/o  Shri  Venkanna-
 charya  ang  Gururaj  S/o  Shri  Advi
 Rao,  who  threw  some  papers  from
 the  Visitors’  Gallery  on  ‘the  floor  of
 the  House  at  about  42.26  hours  today
 and  whom  the  Watch  and  Ward
 Officer  took  into  ecustedy  imme-
 diately  have  committed  a  grave
 offence  and  are  guilty  of  the  con-
 tempt  of  this  House.

 Thig  House  further  resolves  that
 they  be  kept  in  the  custady  of  the
 Watch  and  Ward  Officer  till  the
 rising  of  the  House  today  and
 thereafter  released  with  a  werning.”

 The  motion  was  adopted.
 Se nememaeal
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 RAILWAY  BUDGET,  979-80—GENE-
 RAL  DISCUSSION—Contd.

 क्री  लखन  लाल  कपूर:  (पूणिया)  माननीय
 सभापति  जी,  हमारे  भिन्न  डा०  रामजी  सिह  ने
 हेमा  रे  ऋन्‍न्तिकारी  रेल  भज्नी  जी  को  जितना

 4 वाद  दिया  है  उसके  बाद  मेरे  पास  शब्द  नहीं
 जिनमें  उनको  साधुवाद  दू।  लेकिन  इनके  द्वारा
 L979-80  का  रेल  अजट  पेश  करने  का  जो  तौर

 तरीका  रहा  है  जिसके  लिये  देश  के  कोने  कोने  से
 इमवां  स्वागत  हुमा  है,  में  समझता  ह्  कि  मेरे
 लिपे  भी  कोई  चारा  नहीं  है  कि  ह उ  इसका  स्वागत
 ने  बरू।  स्वागत  योग्य  है,  एक  नई  दिशा
 इकाने  दी  है  झौर  इसलिए  में  समझता  हू  कि
 इनको  जो  साधुवाद  मिला  है  वह  उचित  ही  है  ।
 उसमे  साथ  साथ  इन्होंने  कुछ  ल्विदोष  को  छोड  दिया
 है।  इन्होंने  बताया  कि  बहू  दोष  को  व्यक्त  नहीं कर
 से  समयात्राव  के  कारण  ।  तो  मैं  उसकी  घूनि  कर
 at  और  हमारे  सबरी  जो  जो  चाहते  है  कि  दोष
 को  बताया  जाय  तो  सचमुच  में  इस  बजट  के  बारे
 में  ऐसा  झदाज  था  कि  जितनी  क्षति  हुई  है  उसकी
 राणनी  मे  घादे  का  बजद  श्रायेगा  ।  लेकित
 इन्होंने  86  करोड़  49  लाख  का  सरालस  बजट
 घाषित  कर के  लोगो को  पग्याएचर्य में  डाल  दिया  है  ।
 बहरहाल,  तीन  साल  से  जो  बजट  प्रा  रहा  है  मान-
 नीय  दबते  जैसे  माहिर  शौर  एक  उच्च  कोटि
 के  विद्वान  के  लिए  शोभा  की  बात  है  जिन्होंने  कडाई
 से  बाम  लिया  है  पौर  चोकती  बरती  है  भौर
 हनन  सक्रिय  रहत ेहै  ।  इसीलिए  रेखबे  में  जो
 बारबार  घाटा  होता  था  उसको  बदला  है,
 भौर  in  समझता  ह  कि  इससे  भौर  भी  ज्यादा
 करिशमा  वह  दिखायेंगे  जिससे  भारतवर्ष  को  लाभ
 होता  उहेगा।  इसलिए  कि  रेल  देश  की  घमतियां  होती
 हैं.  भर  देश  की  भखण्डता  भौर  एकता  को  बनाये
 रखने  में  बहुत  बड़ा  पार्ट  आदा  करती  है।

 सभापति  जी,  न्होंने  बाल  वर्ष  के  उपलक्ष  में

 नय  श  =  =
 साल  से  बढ़ा  कर  5  साल  कर

 शः |  लेकिन  में  एक  देता  हू
 प्रस्तर्राष्ट्रीय  बाल  वर्ष  के  न्  में  कुछ  इस
 तरह  की  ब्रात  भी  श्राप  करे  कि  चिल्डरून  स्पेशल  द्वेन्स
 उत्तर  से  दक्षिण  सक  और  पूर्व  से  पश्चिम  तक
 चलायं  जिससे  भारतीय  एकता  और  भी  मज़बत हो  भौर  बच्चो  में  उत्साह  पैदा  हो  उन्हें  ममुभव भाप्त  करते  का  सौका  मित्त  ।

 दूसरी  तरफ  जहां  इन्होंने  किसानो  को  रियायते

 मे  ह
 के  रादर्भ  में  मेरा  सुझाव  है  कि  जैसे  हिमाचल
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 मलय  नहीं  मिलता है  इसलिए  ाप  बेजिडेबिल  स्पेशल
 ढ्ेन्ध  चलाहये,  गाड़ियो  की  स्पीड  बढ़ाइये  ताकि
 सब्जिया  समय  पर  पहुच  सकेंसाकि  लोगो  को  सब्जियां
 खस्ती  भी  मिले  और  साथ  हो  किसानों  को  भी
 लॉभ ही  -  डबल  डकर  ट्रेनों  का जो  सवाल  है,  हमारे
 सदत  के  बहुत  से  माननीय  सदस्यो  ने  इस  पर
 अपना  मन्‍्तव्य  व्यक्त  किया  है  |  जितने  खच  में
 भाप  ग्क  ट्रेन  रत  करते  है,  प्रथ  इसके  चलने  से
 उतने  ही  खर्च में  दुगने  पेसेजर्स  को  श्राप  ने  जा
 सकते  हँ।  (सके  लिये  आपने  जो  कदम  उठाया
 है  और  इसके  झलाथा  मेन  लाइन  Ts  प्राड  दृक  पर
 अगर  इस  तरह  की  गाड़ियां  ग्राप  चलाय  तो  इससे
 देश  को

 ल्ध्चि
 लाभ  होगा  और  यात्रियों  को

 सहसियत  t

 हम  दन  बातों  से  इन्कार  नहीं  कर  सकते
 है  कि  जिस  प्रकार  से  झाप  किसानों  को  सहलियत  देते
 है  कि  सिंगल  फेयर--डबल  कर्नी  जो  कि  अापने  किसानों
 और  शिक्षकों  के  लिए  कर  दिया है,  यह  भच्छी  बात
 है  ।  लेकिन  7  हजार  जो  स्टेशनों  पर,  लाइसेस
 होल्ड्स  कुली  हैं,  जो  बैस  है,  इन्होंने  क्या  कहर
 किया  है  कि  इनकों  यह  सहलियत  नहीं  सिलेगी।
 इनको भी  यह  सटूलियत  दीजिए  t  ये  ताग  भी
 रेलबे  और  समाज  की  बहुत  सेवा  करते  है।  इनको
 पी०  टी०  झौ०  दीजिए  और  झगर  यह  नहीं  दे
 सके  तो  सिगिल  फेयर में  डबल  जर्नी  की  सुविधा
 इनको.  मिलनी  चाड़िये  ।  जिससे  ये  लाभान्वित
 हो  सके

 हम  लोगों  का  नैतिक  दायित्व  है,  जब  हम
 बहा  बैठते  थे  तो  हमने  बार  बार  सरकार  से  मांग
 की  है  कि  कर्मचारियों  को  बोतस  मिलता  चाहिये,
 नीड  बेस्ड  मिनिमम  वेजेज  की  बात  हम  करते  रहे
 है  साथ  ही  साथ  कर्मचारियों  के  पुत्रो  को  या  सम्बन्धियो
 को  उनके  रिटायर  होने  के  पहले  या  बाद  में
 रेलने  में  नौकरी  मिल  जानी  चाहिये,  जिससे  बहू
 उनके  बुढ़ापे  में  सहारा  हो  सके  ।  इसलिये  में  मत्री
 जी  से  प्राथना  करूंगा  ॥ उ  बहू  बोनस  की  बात
 मान  ले।  कम  से  कम  फैक्टरी  एक्ट  भे  जादे  वाले
 सजदूरो  को  इनका  भ्रधिकार  है  भौर  हमारे  ऊपर
 भी  नैतिक  भार  है  और  इसको  वहन  करने  के
 लिये  भझापको  बोनस  की  घोषणा  करनी  बाहिये
 झौर  साथ  ही  साथ  जो  नीड़-बेस्ट  और  मितिमम
 बेजेज  की  माग  होती  रही  है,  हम  लोग  लाठी  भौर
 गोली  खाते  रहे  हैं,  जेलो  में  गये  है,  तो  यह
 मजदूरों  की  जायक्ष  माग  है,  उसको  पूरा  करने  का
 दायित्व  भी  सरकार  का है।

 जहाँ  तक  रेलवे  बोर्ड  का  प्रश्न  है,  मे  समझता
 ह्कि  रेल  बोड़े  की  प्रावश्यकता  नहीं है  -  जिस
 कूप  मे  रेलये  बोर्ड  फबशन  कर  रहा  है,  उस  रूप  में
 उसकी  झावश्यकता  नहीं  है।  बरसों  से  रेलने
 बोई  के  वर्तमात  ढांचे,  कारतामे  भौर  उनके  कार्यों
 से  हम  नाबुश  रहै  है  भौर  प्रानाज़  लगाते  गहे  हैं
 कि  इसको  अन्द  करना  भाहिये  ।  झंगरे  आप
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 ]भी  लखन  जाल  कपूर]
 करना  चाहते  हैं  हमें  सेवर

 कक  की  बात  करनी  चाहिये,  जैसे  कि

 “Workerg’  participation  in  the
 management  of  companies  has  been
 recommended  by  a  high-power  com-
 mittee  appointed  to  study  the  Com-
 panies  Act,  956  and  the  Mono-
 polies  and  Restrictive  Trade  Prac-
 tices  Act,  969  headed  by  Mr.
 Justice  Rajendra  Sachar,  The  Com-
 mittee  has  submitted  jts  report  in
 the  last  week  of  August,  978  re-
 commending  to  the  Government  inter
 alia  workers’  participation  at  the
 board  level  covering....”

 उसी  तरह  से  हमारे  संसद  काये  मंत्री  की  झ्यक्षता
 में  एक  कमेटी  बती  थी,  उन्होंने  भी  इसी  तरह  से
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 बरस  पाटिशिपेशन  की  रिपोर्ट  tl:  इसमें  यह
 बात  है  कि

 ‘The  Committee  on  Industrial.“
 Relations  Law  appointed  by  Central
 Government  on  July  18,  i978  headed
 by  Union  Labour  Minister,  Mr.
 Ravindra  Verma,  has  also  submitted
 its  report  to  the  Government,  fav-
 ouring  workers’  participation  at
 Board  level]  through  a  separate
 legislation.”

 सभापति  :  श्र  शाप  झपना  भाषण
 कल  जारी

 38.00  hrs.
 The  Lok  Sabha  then  adjourned  till  |
 Eleven  of  the  Clock  on  Wednesday

 March  7,  979/Phalguna  16,  900
 (Saka).
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